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LOK SABHA DEBATES 

LOK SABHA 

The Lok Ssblls 17761 sl E/eVfJl? of the Clock. 

[MR. SPEAKER in th6 Chsilj 

OBITUARY REFERENCE 

/English} 

MR. SPEAKER: Hon. Members, I have to inform the 
House of the sad demise of Shrimati Sukhbuns Kaur, a 
sitting Member of Rajya Sabha. 

Shrimati Sukhbuns Kaur was also a Member of 
Seventh to Eleventh Lok Sabhas from 1980 to 1984, 
1985 to 1991 and 1992 to 1996 representing Gurdaspur 
Parliamentary Constituency of Punjab. 

She was the Union Minister of State, Civil Aviation 
and Tourism from July, 1992 to May, 1996. 

An able Parliamentarian she was a Member of the 
Joint committee to examine the Dowry Prohibition Act 
during 1981-82. During the Ninth Lok Sabha she was a 
Member, Committee on Absence of Members from the 
sittings of the House and Consultative Committee, Ministry 
of Human Resource Development and the Consultative 
Committee constituted under ·Punjab State Legislature 
(Delegation of Powers) Act, 1987. 

An agriculturist and social worker, she was closely 
associated with issues relating to empowerment and 
development of women. 

Shrimati Sukhbuns Kumar passed away on 15th 
December, 2006 at New Delhi at the age of 63, after a 
brief Illness. 

I am sure the House would join me in conveying our 
condolences to the bereaved family. 

The House may now stand in silence as a mark of 
respect to the memory of the departed. 

11.01 hr. 

The Mtlmbtlm th6n stood In siltJncs 
for s shott whilt1. 

[Trsns/stion} 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Speaker, Sir I would like to say that ... (/nftlnupt/0n8) 

MR. SPEAKER: Not now. Sorry. Let U8 do 80me 
bus/ness. We have only two days lett. Nothing wtli be 
allowed. 

(Inl6/TUptions) .... 

11.02 hr. 

OBSERVATION BY THE SPEAKER 

Re: Concern over the hunger .trlke undertaken by 
M •. Mamtll Banerjee, M.P. 

/English} 

MR. SPEAKER: I have another matter on which also 
all of us are concerned. A very distinguished Member of 
this House is on a fast. I am sure, all of us join me in 
requesting her to withdraw the fast. Certainly she can 
carry on with whatever demand she has or whatever 
protest she can make. But her life should be protected. 

We are very concerned with her well-being. I believe 
all of you join me in making this request. 

SEVERAL HON. MEMBERS: Yes, Sir. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, the hon. Prime Minister has also expressed his 
concem. We all express our concern and join you in 
expressing our concern in this matter. 

MR. SPEAKER: Thank You. I hope she will listen to 
the view of the Parliament as a whole. 

°Not recorded. 
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[T1WISI.tIonj 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): Mr. 
Speaker, Sir, ple .. e tell the Government of West Bengal 
also to talk to them . ... (lnMrruptions) 

MR. SPEAKER: Leave It, there Is no question to say 
anything from here. 

... (InMmJpHons) 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Speakers, 
Sir, the Chief Minister there may be also .. ked to hold 
talks with her. ... (Inlflf7'lIPI/on6) 

MR. SPEAKER: You may pl .... talk. 

{Eng/i$l1] 

SHRI RUPCHAND PAL (Hooghly): Sir, the State 
Government I. already In touch with her . ... (InMmtpI/oM) 

MR. SPEAKER: Let It not be a matter of debate. 

SHRI RUPCHAND PAL: The Chief Mlnl.ter ha. 
already requested h.r to withdraw the fut and asked 
her to make any suggestion. ... (InMrrupI/on8) 

PROF. VIJAY KUMAR MALHOTRA: The West Bengal 
Government al.o .hould take the Initiative 
... (Inhl""ptIons) 

MR. SPEAKER: Okay. You have .xpr .... d your 
vl.ws. I am only requMtlng on behalf of all of you, for 
the .ntlre HOUH, that .he may kindly call off the fut. I 
am not saying anything about htr clalm or demand or 
her dispute. 

Let us proc .. d to the Question Hour. 

11.03 hr. 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Shrlmatl Jayaben B. Thakkar, Q. No. 
382. 

{English] 

Effecta of PIa.tlc lap 

*362. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: ' 

(a) wheth.r the Gov.rnment hal ....... d the 
adverse environmental effecta of pla.tlc bags; 

(b) If so, the details thereof; 

(c) whether some Statu have put a ban on the UN 
of certain types of plastic bags; 

(d) If so, the detalls thereof and the extent of .ucce .. 
achl.ved In thl. regard eo far; 

(.) the concrete st.ps propo •• d to be tak.n to ban 
the plastiC bags all over the country; and 

(f) the aIt.matlvea that have been propoeedJ.uggeated 
for u.e In place of pl .. tlc bags? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI NAMO NARAIN 
MEENA): (a) to (f) A statem.nt II laid on th.Table of 
the Hou ... 

(a) and (b) Plutlc bags are made of polythylene 
(long chain hydrocarbon). Plutlc are generally chemically 
Inert and .0 ulld for the manufacture of a large number 
of coneum.r Iteme Including bags, personal care produota, 
in packaging food stuff, mediCine, and child care products 
etc. A monograph entitled ·Plaltlcs for Environment and 
Sustainable Dev.lopment" wu published In 2003 by the 
Indian Centre for Plastics In the Environment, Mumbal 
and the C.ntral Institute of Plastics Engineering and 
Technology, Chennal, an autonomous Institution of the 
Ministry of Chemicals and Fertilizers, which 
comprehen.lvely ...... es I .. uea concerning Sustainlibility 
of plaltlcsas mat.rlall and their Impact on the 
envlronm.nt. How.ver the Indiscriminate littering of plaatlca 
and .nvlronmentally unsound recycling practice. have the 
potential to cause adv.rse Impacts on .nvlronm.nt and 
health. 

(c) and (d) The Gov.mment of India has notified the 
Plastics Manufacture and U.age Rules, 1999 amended 
2003 under the Environment (Protection) Act 1986. Aa 
per these rules, manufacture, stocking, distribution, or 
seiling of carry bags made of virgin or recycled plastic 
which are I ... than 20 x 30 em. In size and 20 microns 
thickness is banned. These rules allO prohibit ute of 
recycled plastic bags for storing, carrying, dispensing or 
packaging of foodstuffs. Furthet units manufacturing carry 
bags ,or containers made of virgin and recycled plastiCS 
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are required to reglater with the concerned State Pollution 
Control Board (SPCB) or Pollution Control Committee 
(PCC). 

M per information made available by State Pollution 
Control Boarda, the Stat.. like Maharuhtra, Punjab, 
Chandigarh, Kerala, Meghalaya and Goa have laid down 
stricter norms than prescribed with regard to thlckn ... of 
plastiC begs I.e. 50, 30, 30, 30, 40, and 40 microns 
respectively. The State of Himachal Pradesh hu banned 
carry bags made of non biodegradable material of 
thickness leu than 70 mlcronl and size Ie .. than 30 x 
46 CITII. Further the Statel of Gujarat, Orlua and Goa 
have banned use of plastic bags In certain religious and 
tourist places like Ambajl, Dakor, Somnath In Gujarat, 
municipal area of Purl and Konark In Oris.. and some 
important tourist sporta In Goa. The concerned State 
Governments and Union Territory Administrations are 
monitoring the Implementation. 

(e) and (f) Th.re Is not propoaal with the Govemment 
of India, at present to ban usage of plaatlc bags all over 
the country, considering the volume of plastics consumed, 
Ilze of the plaltlc Industry and non availability of cheaper 
subltltutes. Cloths, jute and bags made of paper wherever 
applicable, are considered as altematlves In place o! 
plastic bags. With a view to Identify successful approaches 
followed by some of the States for the managements of 
plutlcs, the Central Govemment II clol.ly watching the 
emerging situation. 

SHRIMATI JAYABEN B. THAKKAR: Mr. Speaker, Sir, 
hon. Mlnlater has already replied but It would be better 
If plastic bags are banned In the entire country. Certain 
States have accepted the ban on plaltlc bagl and 
Implemented It. But Statea where the old ban has not 
been Implemented, production of plastic baga ia continuing 
there even today. They do not accept any norml In thll 
regard. I would like to know as to what action hon'ble 
Mlniater la going to take In thia regard and how many 
producers, and In which States have registered their 
production with the concerned Pollution Board. 

SHRI NAMO NARAIN MEENA: So far as plastiC 
products are concerned, the Govemment had formulated 
Plastics Manufacturer and Usagea Rules, 1999. Thereafter 
the same were amended In 2003. After that several States 
put restrlctionl on the use of plastic bagl, certain States 

have Increated microns thickn ... and .ome othe ... have 
Increaaecl the size. The Deihl Govemment hu uked the 
four and five atar hotell and big hOlpltal1 to use 
degradable bagl. It II an luue on which a lot of study 
has bun carried out under the Plutics for Environment 
and SUltalnable Development. It has accepted the 
sustainability but It has also Indicated that unsound 
recycling of plastics may be hazardoua for the 
environment. Certain States have put restrictions on It to 
some extent, some others have Increased the thlckne .. 
of micron, othe... have banned Its use at religious and 
tourist places. The Deihl Government has made 
compulsory the use of degradable plastics at certain 
places. It Is an 1 .. U8 the approachea of which are being 
monitored by the Central Govemment and if neoellary It 
may be deliberated upon from time to time. So far al 
the queltlon of production Is concerned, many Industries 
are producing It. The amendment carried out In 2003 
has made It mandatory for all the producing Indultrles to 
get themlllvlI registered with the concerned Pollution 
Control Board or Committee. 

SHRIMATI JAYABEN B. THAKKAR: Mr. Speaker, Sir, 
hon'ble Mlnlater In his written anawer to part (e) and (f) 
has said that due to the non-availability of volume of 
plastics being consumed scale of plastic Industry and 
cheaper substltutll, there Is no proposal with the 
Govemment of India, at present to ban the u.e of plastic 
bagl throughout the country. That Is why we have not 
been able to Implement It throughout the country. The 
Statll, where the production of plastic products II going 
on, are allo IIlIIng them to other Statel and theae plastiC 
bags are also reaching there. Therefore, If rule Is 
formulated by the centre then only It can be Implemented 
In all the States. If at all a ban II to be Imposed, It 
should be Imposed In all the States. What effective steps 
he Is going to take to achieve the objective for which we 
are working? 

SHRI NAMO NARAIN MEENA: So far as the States 
are concerned, they have already enacted laws In thia 
regard. The Govemment of India had Issued notification 
under the extant law which Is applicable throughout the 
country. The States which have Impoled a ban on It Is 
In force only In that particular State, for example certain 
States have increased thickness. 

SHRIMATI JAYABEN B. THAKKAR: What action he 
Is going to take against the States which have not 
followed the law and the prescribed norms? 
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[English} 

MR. SPEAKER: It is part of the second 
supplementary only. 

... (lnfflrruptions) 

MR. SPEAKER: I have allowed it because it is so 
important a matter. 

... (Infflnuptions) 

{TrsnsIs/ion} 

SHRI NAMO NARAIN MEENA: The law of 
Government of India is applicable throughout the country 
and that is why it has to be followed by ~II. 

/English} 

SHR: G.V. HARSHA KUMAR: Thank you, Sir. Many 
States are implementing ban on plastic industries. The 
Government of India is also suggesting alternatives for 
plastic industries, but so far it is not up to the mark. 

What steps should be taken by the Central 
Govemment-for the employees of the plastic Industria&-
if the plastic industry is to be completely banned? 

{T11Ins/stion} 

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, 
there is no such proposal with the Government of India. 
If any issue crops up in regard to environment or any 
health-hazard is created then we bring amendments from 
time to time. We had introduced such amendments in 
2003 and would also bring such amendments if the need 
be. Certain states have taken different steps. We are 
also taking that into account. If it becomes nec8ssary we 
shall also bring amendments. But as of now there is no 
such proposal. I agree that it has grown into a big industry 
now and many people are employed into it. But at present 
there is no such proposal with the Government of India. 

/English} 

DR. BABU RAO MEDIYAM: Thank you, Sir. The use 
of plasticS is spreading like wild fire as plastic bags and 
such other products are available almost all over the 
country. Even though, some States have banned it, yet 
it is not being implemented completely. The hydrocarbon 

polythylen8 18 non-biogradable as 11 does not mix with 
the soil. This Is going to be a threat for the environment. 

Is the Ministry going to propose alternative use of 
other products like jute, paper bags, etc. in place of 
plastics? If these plastiCS are burnt away, then also it 
can be avoided, and restricted. Is the Government 
proposing to restrict Its use? 

{Tl1Inslation} 

SHRI NAMO NARAIN MEENA: Sir, so far as the 
alternatives are concerned, they are always available and 
also available even now. if somebody wants to use thoae 
alternatives, one can do that. Jut&-bags. paper-bags and 
evan tin-containers are also available. So far as the ban 
is concerned, none of the States has banned it. For 
example, Maharashtra, Punjab, Chandigarh, Kerala, 
Meghalaya and Goa have increased micron thickness 
because the smaller bags having less thickness are more 
hazardous to health. 

/English} 

The alternatives for it are always available. 

{Trsns/stion} 

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir, it 
is a very important issue and we are expressing our 
concern regarding plastic. I am of the view that plastic 
has tried to improve the life of common people. Plastic 
in Itself is not a problem, the problem is its disposal. 
Hon'ble Minister was informing the House that through 
Plastic Manufactures and Usage Act, 1995 it was tried to 
regulate this but did not succeed. I want to ask the 
hon'ble Minister through you, whether his Ministry is 
contemplating to enact a law for proper disposal and 
recycling of polythene, which is necessary. 

SHRI NAMO NARAIN MEENA: Sir, notification has 
been done already a law in this regard. This is a law for 
recycling in which the recycling, disposal and 
manufacturing of plastic have been detailed. The pollution 
control boards and the committees of States control the 
thickness, length and width of that. So far as their 
disposal, transportation and storage are concerned, 
there are notifications for these and the Collectors and 
Deputy-Commissioners of districts and many authorities 
constituted by the States have, been empowered to 
monitor it. If there is any instance of non-implementation. 
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I would like to requeet the hon'ble Member to bring the 
specific inetanoea to my notice and I will write to the 
concemed States. 

/Engllsh! 

Baalcally littering is the main problem being faced in 
It. 

SHRIMATI MANEKA GANDHI: Thank you, Sir. Plastic 
can neither be disposed of nor can it be recycled except 
into other plastics. In my own Constituency, we had 
banned if for six months and within three weeks the 
smell diaappeared; there was cleanllnes.; the sewage 
pipes all opened up; the river became cleaner; and 
everybody's quality of life improved. There are some 
things that people can do by themselves, and there are 
some things that State has to do. 

There is absolutely no point saying that it should be 
kept as it gives jobs to the people. Otherwiee, so do 
drugs; so do the manufacture of many illegal items; so 
does pick-pocketing, etc. ... (Inl9rruptions) 

MR. SPEAKER: No, please put your Question. 

SHRIMATI MANEKA GANDHI: Therefore, the State 
has to take a decision in this matter. 

Is the hon. Minister aware of thousands of scientific 
studies saying that plastic Is no longer sustainable? 

Secondly, there is a Professor in Nagpur, who has 
invented a way of turning plastic bags into 011. I. the 
Minister aware of this? What steps has he taken to 
promote this? 

[T17JI1s/stion! 

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, I 
agree with hon'ble Member that there are Indiscriminate 
littering which cause, different kinds of problems. The 
drains are blocked, and it the cattle eat it they die. It 
causes a lot of problems. But so far as States are 
concemed. 

/English! 

I will be happy to know of some study conducted by 
someone. I would request the hon. Member to forward 
the same to me. A study Plastics for Environment and 
Sustainable Development has been conducted. The 

Central Institute for Plastic Engineering and Plastics, 
Chenna!, a Public Sector Undertaking 18 also involved In 
thie. If 80me study has been conducted, kindly sent it to 
me. 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, the 
pollution level In many State. is increasing due to use of 
plastic bags. In order to control pollution Maharuhtra, 
Punjab, Chandigarh, Kerala, Meghalaya and Goa have 
decided to ban It. The Union Govemment needs to Issue 
guidelines, enact a law and bring reforms In order to ban 
It in the remaining States. Hence the Union Govemment 
must issue directives to the State Govemments. On the 
other hand, pollution in our Indian society Is also 
Increasing. ... (Intsnup/ions) 

/English! 

MR. SPEAKER: Not allowed. Second part would be 
expunged. 

... (Intsrrup/ions) 

MR. SPEAKER: Second part is expunged. 

... (Inltlrruplions) 

MR. SPEAKER: I did not know what he was going 
to say. I have expunged It Immediately. 

... (In1tmup/ion$) 

MR. SPEAKER: It Is a national problem. Hence, I 
am allowing a few more questions. 

... (Intsrrupb'ons) 

MR. SPEAKER: What are you doing? 

... (Intsrrup/ions) 

MR. SPEAKER: Nothing is being recorded. Why are 
you saying all these things? 

(Intsrruptions) ... * 

[Trsns/stion! 

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, the 
Govemment of India has already banned the plastic bags 

·Not recorded. 
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having thtckne .. leu than 20 micron and Ilze Ie .. than 
20xlO em. I have been Infonned regarding Mahar .. htra 
that Maharuhtra Government haa not banned plastic bags 
rather It ha. Increaaed Ita thlckne .. to 50 mlcrone. The 
Maharaahtra Govemment ha. banned the bags having 
lea. thlckne.. than 50 micron... Sev.ral other Stat .. 
have aiso banned the bags of I .... r thlckne.. but k.pt 
the bags of having thlckn... more than It In use. 

Functioning of PlB 
+ 

-383. SHRI M. ANJAN KUMAR YADAV: 
SHRI JIVABHAI A. PATEL: 

Will the Mlnlst.r of INFORMATION AND 
SROADCASTING b. pl.ased to .tat.: 

(a) the functions of Press Information Bureau (PIS) 
and the mechanism avallabi. to monitor Its working; 

(b) the expenditure Incurred by the Government on 
PIB during each of the last three years; 

(c) whether the Government has assessed the 
performance of PIS during the la.t three years in 
disseminating infonnatlon to the print and electronic media 
on Gov.rnm.nt policies, programmes initiatives and 
achievements; 

(d) if so, the details thereof; and 

(e) if not, the step. proposed to be taken to make 
the functioning of PIS more effective? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (e) A 
Statement is laid on the Table of the House. 

(a) PIB Is the nodal agency of the Government of 
India to disseminate information to the print and electronic 
media on Govemment pOlicies, programme initiatives and 
achievements through different modes of communications 
such as Press Releases, Press Notes, Feature Articles, 
Backgrounders, Press Briefings and Photographs, Press 
Conferences, Interviews, Press Tours etc. It functions as 
an interface between the Govemment and the media and 
also provides feedback to the Government on public 
reaction as reflected in the media. The Information 
released in Hindi, English, Urdu and 13 other regional 
languages reaches about 8,400 newspapers and media 

organlzatlonl. The functlontng of PIS II monitored, like 
any other Media Unit under the Mlnlatry of I&S, through 
a .y.tem of review of performance, regularly and 
periodically by Mlnlltry of I&B, Parliamentary Committe .. , 
Planning Commlnlon etc. 

(b) Expenditure Incurred on PIS during 2003-04, 2004-
OS, and 2005-08 wu RI. 1937.58 lakhs, Rs. 2108.49 
lakhs and Rs. 2887.37 lakhs respectively. 

(c) Yes, Sir. 

(d) The performance of PIB over the laat three 
financial yea ... hu been showing a steady upward trend. 

(e) Does not arise. 

SHRI M. ANJAN KUMAR YADAV: Mr. Speaker, Sir, 
PIS is not playing ita role In an effective manner at 
present. As a consequence thereof information about 
Government's pollci •• , scheme. and functioning is not 
reaching the public. PIB does not of Its work in English 
wh...... less that 5 percent people in the country know 
the language. The press releases in local languages 
issued by PIS are translated from Engli.h. The language 
of the translated press-release Is beyond the 
comprehension of the common man. I would like to know 
from the Minister the number of employees In PIB who 
prepare press. releases in Hindi and Tamil alongwlth the 
number of such press releases prepared by them during 
this year. 

SHRI PRIYA RANJAN DASMUNSI: Sir, In-so-far as 
the present working of PIB Is concerned, I would like to 
inform the House and the hon'ble Member with it, through 
you. Nearly 200 districts have been selected for coverage 
under NREGP, Rajiv Gandhi Rural Electrification and 
RSGY programmes. Out of these 200 districts, we have 
provided complete information about all these programmes 
to 52 districts at village level through a public information 
campaign upto 17.12.2006. It is our target to provide 
such information to 100 districts by 31 March. Our target 
is to cover 350 districts by the end of the present 
government's tenure since the scope of NREGP scheme 
is likely to be extended. 

As regards the language, information is provided in 
Urdu, Hindi and English. Besides, ~nformation is also being 
provided in 13 regional languages. 
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The hon'ble Member will be lOon Informed about the 
number of employe.. who work In Hindi, Englllh, Urdu 
and other languagea. 

SHRI M. ANJAN KUMAR YADAV: Sir, la It right on 
the part of PIB to get pre88 releaaes in Hindi and other 
languag81 tranalated from English? What Is the reaction 
of the Govemment thereto? 

SHRI PRIYA RANJAN DASMUNSI: Whenever any 
English page has to be translated Into Hindi, It Is 
translated after discussing it with the Hindi Adviser. 
However, often Hindi, Urdu and English translationa reach 
the electronic media, district Information centre and 
reporter's associatlona independently. If ever any lapse 
occurs and an accurate translation from English to Hindi 
is not done, the matter Is immediately aent for correction. 

SHRI JIVABHAI A. PATEL: Mr. Speaker, Sir, I would 
like to ask the hon'ble Minister whether the Govemment 
is aware that PIB works in a partisan manner In Gujarat 
and that PIB officers are availing undue benefits from 
the State Govemments? If so, what action Is being taken 
by the Govemment In this regard? 

SHRI PRIYA RANJAN DASMUNSI: Sir, as far as 
~I' Gujarat is concemed we have not received any written 
;- information in this regard either from the people or through 
, tht. Member of Parliament. If any such petition is received 
, by us, It would be taken up seriously. 
~ 
11 
~. SHRI NIHAL CHAND: Mr. Speaker, Sir, since PIB is 

a nodal agency of the Indian Government, I would like to 
know from the hon'ble Minister the names of the 
Committees which carry out review of its performance 
regularly. What steps have been taken by the Govemment 
to Improve the performance of PIB and what new steps I::.' are being taken in this regard? 

SHRI PRIYA RANJAN DASMUNSI: Sir, India has had 
no National Media Centre from the time of independence. 
A National Media Centre is the latest initiative taken by 
the UPA Government for improving the performance of 
PIB. 25 percent of the funds earmarked for the National 
Media centre by the UPA Govemment have been handed· 
over to the agencies. NPCC in front of 7, Raisina Road 
would work as the first National Media Centre In India. 
The drawings and maps would conform to Lutyen's 

, directions and these have been submitted to the Urban 
Arts Commission. I think the National Media Centre would 

atart functlomng from next year for the first time in the 
country. 

/Engllsh/ 

SHRI B. MAHTAB: Thank you, Mr. Speaker, Sir. I 
raise a very particular question relating to Oris ••. Why I. 
It that the PIB OffIce which was functioning ,Ince Its 
Inception at Cuttack In Orlaaa does not have a person 
today to man It, which is the condition for the lut 3·4 
months? Is It because there Is shortage of manpower or 
personnel or Is there a design to ClOS8 down that Office? 

Some ye.rs back there was an attempt to close 
down that OffIce at Cuttack, but there was a lot of 
pressure and public outcry and then the Govemment, 
said It In writing, that that office at Cuttack will function. 
I would like to know from the hon. Mln/ster whether he 
is going to close down that Office or that Office Is going 
to continue. There Is a tendency in the Ministry that the 
PIB Offices will function only In the State Capitals. I would 
like to know which are the States where PIB Offices are 
functioning at places other than the State Capitals. 

SHAI PAIYA RANJAN DASMUNSI: In fact, there is 
a policy that In each State Capital only, there should be 
one Office of this nature. But in Orissa, there are two 
Offices - one in the Capital, Bhubaneswar and the other 
in Cuttack. Obviously, therefore, there was a decision 
taken, as per the direction to the Expenditure Finance 
CommiSSion, that two Offices should not exist and that 
the Office at Cuttack should be closed down. But however, 
we did respond to the will of the people in the State. I 
am personally going to review the whole thing after the 
Session; I will take the hon. Minister into confidence about 
the fate of this Office In Orissa. 

SHRI ABDULLAKUTTY: The main problem, of our 
broadcasting system is lack of young generation. The 
personnel working there are all above 40 years of age. 
There is no recruitment or promotion taking place in that 
Department. How can our broadcasting system compete 
with others when there is no young blood? 

MR. SPEAKER: It is about PIB Offices, not about 
broadcasting system. You should restrict your question to 
PIB. 

SHRI ABDULLAKUTTY: But this is the basic problem. 
I would like to know whether there Is any measure in the 
Government to tackle this crisis of lack of young blood. 
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MR. SPEAKER: He wants young bloods in the 
Department. 

SHRI PRIYA RANJAN DASMUNSI: First of all, I 
would like to inform the hon. Member that there is a 
tremendous pressure from the EFC, not to fill up the 
vacancies which we are having now because of the 
economic drive of the Government. However, I do share 
with him the more young bloods are coming to us; more 
young bloods will enthuse more enthusiasm. Whenever 
we fill up the vacancies, we will keep the suggestions of 
the hon. Member in mind. 

MR. SPEAKER: Nobody looks after the old peoplel 

MR. SPEAKER: C.No. 364, Shrl Naveen Jindal-Not 
present. 

Decline In Cultivable A .... 

*365. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the area of cultivation under various crops 
has been decreasing continuously for the last three years; 

(b) if so, the details thereof and the reasons therefor; 

(c) the comparative figures of cultivable area recorded 
during the Ninth and Tenth Plans, State-wise; and 

(d) the remedial measures taken/proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) A statement is laid on the Table of the House. 

(a) and (b) No, Sir. The area of cultivation under 
Foodgrains, Oilseeds, Sugarcane, Cotton, Jute and Mesta 
taken together was 159.65 million hectares during 2003-
04 which increased to 160.97 million hectares during 
2004-05 and further to 163.71 million hectares during 
2005-06 (4th advance estimates). At the disaggregated 
level, however, area of cultivation under pulses showed 
a continuous decline during the last three years coming 
down gradually from 23.46 mlHlon hectares during 2003-
04 to 22.43 mIIion hectares during 2005-06. 

Pulses are grown mainly on marginal and sub-
marginal land under rainfeel conditione with low productivity 
and production. These factors, among others, make pulse 
cultivation less attractive to the farmers compared to other 
crops. 

(c) The State-wise comparative figures of cultivated 
area (average of five years of Ninth Plan period and the 
average of first four years of Tenth Plan period) of 
Foodgralns, Oilseeds, Sugarcane, Cotton, June and Mesta 
taken together are given In the enclosed. 

(d) To Increase the area under cultivation, 
Govemment Is encouraging Intercropping of short duration 
pulse crops, use of fallow lands and enhanced irrigation 
faclltties besides implementing -Integrated Scheme on 
Olleeeda, Pulses, 011 Palm and Maize (ISOPOMt. Under 
the scheme, assistance Is provided on 75:25 percent basis 
between the Government of India and the State 
Governments, Inter-alia, for production and distribution of 
seeds, provision of minikits and Integrated Post 
Management (IPM). A supplementary programme for major 
pulses growing State has been approved by the 
Government for Rabi and Summer 2006-07 and additional 
funds to the tune of Rs. 14.48 crores have been allocated 
under ISOPOM. Besides, large number of seed minlkits 
of pulses have been supplied to the ISOPOM 
Implementing States during Rabi 2006-07. A minimum 
price guarantee Is also provided to the pulses growers 
through the price support mechanism. 

StSltl-wiS8 A VfIIllgtI AIN of Cuhivation undtJr 
Foodgfllins, OilstHJds, SUgBl'CIlne, Cotton, 

Jute and Alesls laken logether 

State 

Andhra Pradesh 

Assam 

Bihar 

Chhattlsgarh 

Gujarat 

Haryana 

Average Area (Million Hectares) 

Ninth Plan Tenth Plan 
1997-98 to 2002-03 to 

2001-02 2005-06 

2 3 

11.13 10.55 

3.20 3.02 

8.66 7.19 

2,.13 5.43 

8.23 8.71 

5.56 5.59 
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2 3 

Himachal Pradelh 0.86 0.83 

Jammu and Kuhmlr 0.98 0.97 

Jharkhand 0.76 1.94 

Kamataka 10.41 10.29 

Kerala 0.40 0.31 

Madhya Pradesh 21.64 18.19 

Maharashtra 19.54 18.98 

Orissa 5.84 5.66 

Punjab 6.95 6.97 

Rajasthan 16.68 18.17 

Tamil Nadu 5.06 4.27 

Uttar Pradesh 24.05 22.89 

Uttaranchal 0.46 1.19 

West Bengal 7.79 7.80 

All India 161.75 158.22 

SHRI ADHALRAO PATIL SHIVAJIRAO: Thank you, 
Sir, There cannot be any development in the country 
without proper utilization of its soil and land resources. 
Prime agricultural land is a creation of many years of 
bio-physical and natural processes. It is termed as prime 
land precisely because it has the inherent capacity to 
produce more than the other land. One inch of soil takes 
thousands of years to develop, but it can get washed 
away in minutes. Thus, the prime land is a national asset 
and it requires due protection. But nothing has been done 
in this direction. Instead, plans and schemes are prepared 
to convert the agricultural land into non-agricultural land. 
Most Urban Master Plans have a prC)vlsion for the 
conversion of agricultural lands to non-agricultural use. 
As a result thereof, the area of cultivation of various 
crops has come down from 133 million hectares to 107 
million hectares. 

So, I would like to know from the hon. Minister 
whether he has any plan to issue some specific guidetines 
to be followed by all the State Governments mandatorily 
to save the agricultural land, and. whether he has any 
proposal to identify all prime agricultural land around our 

citlH through a scientific survey and declare the same 
BI protected land. 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Sir, the main 
queetion 18 restricted to whether the area of cultivation 
under varioul crops has been decreaelng continuously 
for the last three years. But the hon. Member is uking 
a question about conversion of agricultural land into non-
agricultural land. So, his question pertains to the main 
a.No. 370. Whenever we take up a.No. 370, I will reply 
to this. 

But as far as a.No. 365 is concemed, it is true that 
in certain crops, the area is coming down. 

But this is not a general statement. The area under 
cultivation in the year 2003-04 wae 169.85 million 
hectares; In 2004-05, It was 160-97 million hectares; and 
in 2005-06, it is 163.71 million hectares. So, there is an 
increase In the area but I have to accept one thing. This 
information is regarding particular crops, namely, food 
grains, oilseeds, sugarcane, cotton, jute and mesta. But 
if you study the position of pulses, the area under pulses 
is coming down. It was 23.46 million hectares during 
2003-04 and it has come down to 22.43 million hectares. 
The reason for coming down of area for pulses Is that 
pulses are essentially grown in margina~ sub-marginal 
land and rainfed conditions. So, there is no sufficient 
yield. That is the reason why only pulses area section 
has been coming down day-by-day. 

I have replied in part (d) of the question exactly 
what scheme the Government of India has introduced 
and what exactly we are doing to improve the pulses 
area. 

MR. SPEAKER: You can ask second supplementary. 
can give you one opportunity when the a.No. 370 

comes. However, you put your question. 

SHRI ADHALRAO PATIL SHIVAJIRAO: The land 
CUltivation has been decreasing. 

MR. SPEAKER: The Minister has said that It is not. 

SHRI ADHALRAO PATIL SHAVAJIRAO: Sir, as per 
NSSO survey conducted recently, the land for cultivation 
is decreasing. In fact, the hon. Minister has replied in 
the Rajya Sabha on 6th December that there Is decrease 
in the cultivation of the land. 
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My specific question Is whether the Department of 
Agriculture has any plan to conduct research to find out 
remedies for the decrease In the cultivation of the land. 

SHRI SHARAD PAWAR: In fact, the ICAR has one 
or two Institutions which are continuously keeping a close 
eye, getting information and aIao providing the crop-wlae 
Information to the Government. It Ia true that certain area 
Ia becoming non-agricultural but I would diacuss that 
,eparately when I would get an opportunity. The efforts 
are on to bring more area under various types of crops. 
That Ia the reason why a number of schemes have been 
Introduced In the country. These schemes are 
Implemented through the State Government. The 
Government la pmvldlng the financial support to the State 
Govemment to execute these schemes and the States 
are taking corrective measures. 

SHRI S.K. KHARVENTHAN: According to the written 
answers submitted by the hon. Minister, the cultivation of 
pulaes is continuously declining for the past three years 
due to drought or other reasons. The Jatropha can be 
planted anywhere and even in dry land. I would like to 
know whether the Govemment Is having any proposal to 
encourage Jatropha under the Integrated Scheme on 
OIlseeds, Pulaea, Oil Palm and Maize. 

SHRI SHARAD PAWAR: Sir, Jatropha Ia definitely a 
useful crop but today the country needs pulses. There Is 
a shortage of pulaes. In fact, I will give figures how 
much pulses we are importing. Last year, the total import 
of pulses amounted to Rs. 2346 crore and a year before 
last, it was Rs. 1700 crore. In 2002, it was As. 2284 
erore. So, we are importing pulses so today or tomorrow 
we have to resolve this problem on our own: We will 
have to see how can we become self-sufficient. That is 
why, you cannot compare pulses with Jatropha. Jatropha 
is a crop which one can take up In absolute baron and 
land also. That is definitely useful and a number of 
schemes have been Introduced in order to popularize 
Jatropha in the country. 

SHAI BAAJA KISHORE TAIPATHY: Sir, the hon. 
Minister has stated and we also know that we have failed 
to achieve the target in the Tenth Plan as regards 
agricultural production. The Govemment has also accepted 
it and the hon. Minister has stated that the production of 
pulaes has come down and we know the position of 
wheat also as to how it has come down, its impact and 
how the Government has been compelled to Import It. In 
this background, as regards the target which we have 

failed to achieve, Ia the Govemment taking any etep or 
will go in for a perspective plan 80 that we can make up 
the shortfall of the Tenth Plan during the Eleventh Plan? 

SHRI SHAAAD PAWAR: As I said, the eituatlon I, 
dHferent from crop to crop. Take the caee of wheat, the 
production had dropped for the last one or two years. 
Last year, the production had not dropped that much. 
But we could not procure due to lome other reaeon. 
That Is why, the stocks with the Govemment have been 
affected. For Instance, this year, the sowing operation 
has been practically completed. As per the Information 
which I have about wheat, more than 20 per cent of 
additional area has come under wheat production and 
the situation will definitely Improve. In the case of rice, 
for the last two to three years, there has been substantial 
production of rice and we can also procure It. Similar 18 
the Iituation with oilseed" cotton and sugarcane. But 
production of pulses has dropped and we are taking 
corrective measures In that regard. 

SHRI MAHAVIR BHAGORA: Mr. Speaker, Sir through 
you, I would like to draw the Ministers's attention tow.rda 
a fact. The Minister has etated in his reply that area 
under cultivation and production of pUlae, has showed a 
continuous decline. The Minister must surely know the 
reasons for this decline. The seeds being supplied are of 
an inferior quality--even If they are mini seeds. On the 
spot test of the geographical location and quality of soil 
Is not done. I would like to know from the hon'ble Minister 
whether the agricultural scientists supply the seeds after 
carrying out proper examination of soli or distribute them 
arbitrarily. I would like the Minister to make this pOint 
clear. 

SHRI SHAAAD PAWAR: Sir, the scientists do not 
distribute seeds. Their job Is to· develop seeds. As far as 
seed varieties are concemed, some new varieties of 
pulses have been developed which grow In a short period 
and need le8s water. These are drought-resistant variety 
of pulses. But I would admit that we have not had a 
breakthrough in this field but attention has been paid to 
this issue. 

SHRI BAAJESH PATHAK: Sir, a very important 
matter i8 being discusoed' It is wen known that the hon. 
Minister has been an agricultural scientist. Maharashtra 
has benefited a lot from his experience. The agricultural 
production In the country Is declining constantly but the 
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hon. Mlnlst.r I, talking about Incr.... In the area of 
cultivation. The hon. Mlnllter h .. atated In hi' reply that 
th.re la no declln. In the area of cultivation. I would like 
to know from him that If there III no decline In the area 
of cultivation then why the agricultural production I, 
decreasing and even an ordinary thing like wheat 
conaumed by commonman Ie also being Imported? I had 
already said that Maharaahtra h.. benefited from the hon. 
Mlniater's experience. Hon. Member Bhagora jl has also 
just raised the IQue of seeds. I want to know whether 
the hon. Mlni.ter will make some concrete arrangement 
where the farmers, In addition to water and electricity 
can be provided benefit, directly by the Central 
Govemment by making a leglelatlon? 

SHRI SHARAD PAWAR: Two-three question, have 
been asked here. But, as far as wheat Is concemed, I 
had already said In the House that procurement of wheat 
has been leas thle year and there are many reasons for 
this. The maximum wheat In the country Is produced In 
Uttar Pradesh while Punjab and Haryana are In second 
and third place respectively followed by Madhya Pradesh 
and Gularat. Both Punjab and Haryana have helped the 
Govemment of India in procuring 8.5 million tonnes of 
wheat while Uttar Pradesh, which produces maximum 
wheat, procured 48 thousand tonnes only. Madhya 
Pradesh Govemment procured two thousand tonnes while 
no procurement could be made in Gujarat. Thus, 'there 
has been a decline In procurement in the States which 
had more area under wheat. But, at the same time, I 
would accept that the market price was higher than the 
support price fixed by us and that has al80 affected It. 
Therefore, we have taken corrective measures this year. 
The Govemment has effected more than Rs. 100 per 
quintal increase in the price of wheat for the first time, 
which was never done before and we are getting more 
areas for cultivation as a result thereof. 

Further, the other suggestions made by him are 
regarding irrigation and other issues. All those are looked 
by the Ministry of Water resources and the State 
Govemment. I agree that there is a need to pay more 
attention towards them. 

{English} 

SHRI B. VINOD KUMAR: With regard to part (a) of 
the Question, the Minister, in his written reply, has stated 
MNo·. The Annexure shows that there is decrease in the 
area of cultivation from the Ninth Plan to the Tenth Plan. 

I would like to know from the hon. Mlnillter what 
remedial me .. ures are proposed to be taken with regard 
to cropa, other than pul.... In all Stat.a, except In 
Chhattillgarh, Jharkhand and Uttaranchal, which. are the 
newly formed Stat .. , either It has decre .. ed or remained 
slslus quo. Only In Chhattisgarh, Jharkhand and 
Uttaranchal, there Is a tremendous growth In Increasing 
the area under cultivation. 

I would like to know from the hon. Minister what 
remedial measures are propoeed to be taken with regard 
to crops, other than pulses. I would like to know whether 
they are going to strengthen the Irrigation system, etc. 

SHRI SHARAD PAWAR: Sir, the Irrigation system, 
as I said, Ie a lubject which Ie not directly dealt with by 
me. But this year the Budgetary provlelon for Irrigation 
has been definitely Increased by the Govemment of India. 
When we discuss and finalise the next plan, the thinking 
of the Govemment I, to provide lubstantial resources to 
the Statel to bring more area under Irrigation. 

MD. SALIM: I have no dispute over the reply given 
by the Minlater. But the dispute arises from the figures 
given by the Minister. The Minister has given the national 
figure annually al well as the average of the last three 
years. It Is clear that all-India average Is okay. There Is 
no decrease in the cultivable land. But in some States, 
as hon. Members have already pointed out, the cultivable 
land is drastically going down. 

The annual figures given by the Minister from 2003-
04 to 2005-06 matches with the average. The figure from 
1997-98 to 2001-02, which is the corresponding period 
of the Ninth Plan, it is okay. But why then there is a 
sharp fall in 2002-037 If I go by the figure given by the 
Minister as the average of three years out of four years 
of the Tenth Plan and find out the annual figure of 2002-
03, then there is a sharp fall. 

SHRI SHARAD PAWAR: I entirely agree with him. 
That was the position in 2002-03. In 2002-03, there was 
drought in many States. Whenever there Is a drought 
farmers do not sow and they do not carry out sowing 
operation. That is why the area under cultivation has 
come down during those particular years. 
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Int ..... tata Rlv.r W.... Dt8put •• 
+ 

-366. SHRI M. RAJA MOHAN REDDY: 
SHRI FRANCIS FANTHOME: 

WIU the Mlnlater of WATER RESOURCES be pIeued 
to state: 

(a) whether several Inter-State water disputes have 
been pending for several decad .. ; 

(b) the expenditure incurred on resolving these 
disputes during the atjd period; 

(c) the action taken by the Government in each of 
the dispute d ... rlng the last three years; and 

SI.No. 

1. 

2. 

3. 

4. 

5. 

Rlver/Rivers 

Ravl and Seas 

Cauvery 

Krishna 

MadellMondovl 
IMahadayi 

Vansadhartl 

States concerned 

Punjab, Haryana and 
Rajasthan 

Kerala, Kernataka, Tamil 
Nadu and Union Territory 
of Pondicherry 

Karnataka, Andhra 
Pradesh and Maharashtra 

Goa, Karnataka and 
Maharashtra 

Andhra Pradesh and Orissa 

In accordance with the said Act, the Central 
Government is required to refer a dispute to a Tnbunal 
after it is satisfied that the dispute cannot be settled by 
negotiations. Accordingly, the water disputes related to 
Cauvery and Krishna were referred to the Tribunals for 
adjudication in 1990 and 2004 respectively. The Cauvery 
Water Disputes Tribunal (CWDT) passed an interim order 
on 25.6.1991 and the Krishna Water Disputes Tribunal 
passed orders on Interim Relief Applications of the States 
on 9.6.2006. 

The water dispute related to Ravi and Beas was 
referred to the Ravi and Beas Waters Tribunal In 1986 
under Section 14 of the said Act. The Ravi-8eas Waters 

(d) the concrete stepe taken by the Govemment to 
facilitate resolving of such disputes at a quicker pace? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (~) to (d) A Statement Is laid on the 
Table of the House. 

(a), (c) and (d) As per the Inter·State River Water 
Disputes (ISRWD) Act, 1956, the water dispute ariaes 
among two or more State Governments when the Central 
Govemment receives request under Section 3 of the Act 
from any of the basin States with regard to existence of 
water dispute. The details of the present inter· State water 
disputes under ISRWD Act, 1956 are as follows: 

Date of 
Reference to 
the Central 
Government 

July, 1986 

September 
2002 - January, 
2003 

July, 2002 

February, 2006 

Date of 
Reference to the 

Tribunal 

April, 1986 

June, 1990 

April, 2004 

Tribunal (RBWT) submitted its report on 30.1.1987. Party 
States and Central Government have sought explanation/ 
guidance under section 5(3) of the Act from the Tribunal. 
The Tribunal has not submitted Its further report to the 
Government. 

In respect of MahadayiJMandovi River Water Disputes 
raised by Government of Goa, the Ministry of Water 
Resources is of the opinion that water dispute contained 
in the request of Government of Goa cannot be settled 
by negotiation. The request has been examined in 
accordance with the provisionif' of the said Act and found 
to be not confirming to the provisions of the Act and 
therefore, the State of Goa has been requested to send 
a revised request on 21.11.2006. 
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In reapect of Vanlaclhara Water Dllpute, the Central 
Government he not concluded so far that ttle dispute 
cannot be settled by negotiations. 

The mechanism for settlement of water dispute Is 
already available In the form of ISRWD ACt, 1956. The 
ISRWD Act, 1956 has been amended In the year 2002 
whereby the adjudication of the water dispute by the 
tribunal has been made time-bound. 

(b) The expenses incurred by Ravl and Beas Waters 
Tribunal, Cauvery Water Disputes Tribunal and Krishna 
Water Disputes Tribunals since their constitution till 
November, 2006 is Rs. 6.45 Crore, Rs. 10.43 Crore and 
2.05 CrOre respectively. Expenditure incurred by tribunals 
is to be borne by participating States. 

SHRI M. RAJA MOHAN REDDY: Hon. Speaker, Sir, 
I would like to know from the hon. Minister, whether the 
Govemment is considering any proposal for resolving river 
water disputes by declaring all rivers as national resources 
and setting up of a Central Water Authority, empowered 
with statutory powers for Implementation, as there is a 
provision in the Constitution that the regulation of inter-
state can rest with the Union Government in the public 
interest. 

PROF. SAIFUDDIN SOl: Sir, pursuant to the 
provisions of the Constitution of India, under article 262, 
Parliament has enacted Inter-State River Water Disputes 
Act which has provision to constitute a Tribunal. When 
the disputes are referred to us, we attend to those 
disputes at the Ministry. Also, if it cannot be settled 
through negotiation, whenever it is needed, we constitute 
the Tribunal. 

SHRI M. RAJA MOHAN REDDY: Sir, I would also 
like to know whether the Government of Andhra Pradesh, 
in May, 2005, complained to the Central Government 
saying that the construction of Babll Barrage by 
Government of Maharashtra within the submergence area 
of the Sriram Sagar Project Reservoir is in violation of 
the Godavari Water Disputes Tribunal Award. If so, what 
is the action taken by the Central Government in this 
regard. 

PROF. SAIFUDDIN SOl: The Babli matter was 
referred to us. I had a meeting with the hon. Chief 
Ministers of Andhra Pradesh and Maharashtra. While I 
said that we would sit again and try to resolve it-it was 
a very small dispute and I was confident that it could be 

resolved-I came to know the next day from the 
newlpapers that one of the States had gone to the hon. 
Supreme Court. There ends the matter. Now, It is In the 
court. It could have been 1'880lved with In the Ministry. I 
was 10 confident of that. Botti the Chief Ministers had 
agreed. It II a State Subject. The Supreme Court Hid 
often in perhaps two or three judgements that within 
sovereign India, States are sovereign so far as water 
resources are concerned. Despite the fact the Chief 
Minister that he had agreed with me that Babli would be 
resolved through discussion. He went to the court. 

SHRI FRANCIS FANTHOME: Sir, through you, 
would like to know from the hon. Minister of Water 
Resources whether there are any new Initiatives in place 
to solve the river water disputes between the States. 
The Ravl-Beas dispute has been with the Tribunal for 
nearly 20 years. The Cauvery water dispute has been 
with the Tribunal for more than 15 years. Sir, Rs. 16 
crore has already been spent and no solution seems to 
emerge from the Tribunal. I would request the hon. 
Minister to react to this. 

PROF. SAIFUDDIN SOl: With the Ravi Beas dispute, 
Punjab, Haryana and Rajasthan are concerned. Tribunal 
was constituted in 1986. He Is right that often one goes 
into fighting cases in the court or in the Tribunal. Sir, Rs. 
5.4 crore has been spent. The Award Is yet to come. 
But, in the meantime, Punjab passed the Punjab 
Termination of Agreements Act on 12th July, 2004. Later, 
the esteemed President of India made a reference to the 
Supreme Court on 22nd July, 2004. The Tribunal is 
waiting for the decision by the han. Supreme Court. 
... (Intsnuptions) Yes, there is delay. But the delay Is 
because of the fact that the States are not agreeing to 
sit and sort out matters within the Ministry . ... (/nltlnuplions) 
Kindly listen to me. So, the Tribunal is there and a 
reference has been made on this. The Punjab Termination 
of Agreements Act was passed. The reference has been 
made by the esteemed President of India to the han. 
Supreme Court. Therefore, the Tribunal is waitIng for the 
decision to be taken by the hon. Supreme Court. 
... (Interruptions) 

MR. SPEAKER: Sit down, please. 

{TranslshonJ 

SHRIMATI KIRAN MAHESHWARI: Mr. Speaker, Sir, 
I am grateful to you for allowing me to speak. Sir, the 
han. Minister has replied just now that the Governments 
do not want to sit together and talk and the Chief Minister 
of Punjab had withdrawn after signing the agreement with 
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Rajaathan and Haryana under the Inter-state water dispute 
and did not give Rajaathan Ita due ahare of water. I 
want to know from the Central Government as to what 
action Is being taken by It In this regard because there 
ahould be a representative of Rajasthan in the Board of 
BBMB. We have raised this point again and again that 
there· are repreaentatlves from Haryana and Punjab but 
not trom Rajasthan. That is why Rajasthan is being 
neglected again and again. Through you, I would like to 
know from the hon. Minister as to when he is going to 
appoint a representative of Rajasthan In the BBMB? Will 
you please give a clarification In this regard? 

PROF. SAIFUDDIN SOZ: I will look into It as to why 
Rajasthan Is not being invited? 

{English} 

I will inform the hon. Member within two-three days 
on thl.. But the difficulties are Immense. For instance, 
the Upper Yamuna Review Committee had not met for 
the last nine years. I invited the member States, six Chief 
Ministers attended the meeting In April, 2006 and there 
was an atmosphere of harmony. But there is an Inherent 
difficulty that water Is a State Subject and we have 
sovereign States. As you say-there is a proverb in 
Engllsh-that you can take the horse to water, but you 
cannot make the horse to drink water. My difficulty is 
that I can only convene a meeting of Chief Ministers. I 
have seen some good results of the disCUSSions too. I 
am confident, things can be done. The diffICulty is that 
the Chief Ministers of Haryana, Punjab and Rajasthan do 
not sit together. I am amongst them. I can coordinate, 
but the decision has to be taken by the States 
themselves. 

As far as Rajasthan is concerned, I will look into this 
as to why Rajasthan Is not associated. I will also inform 
the hon. Member. 

SHRI N.N. KRISHNADAS: Sir, some of these river 
projects were constructed during the British period and 
some of them were constructed before forming the State 
under linguistic formula. I am not quoting the examples 
of such projects, the Government may be knowing about 
them. But some of these agreements are invalid now 
between some of the States. I would like to know whether 
the Government of India is going to review such invalid 
agreements of such projects which. were constructed 
before forming the States under linguistic formula and 
which were constructed during the British period. 

PROF. SAIFUDDIN SOZ: Sir, WI have to go by Inter-
State Water Dlaput8S Act and within the parametereof 
this Act before considering whatever dlapute. will be 
referred to the Ministry. There are parameters aet by the 
Act of Parliament. Therefore, we cannot go beyond that 
Act or move out of that Inter-State Water Disputea Act. 
So, it has parameters and we cannot go beyond them. 
We deal with these disputes within the parameters of 
this Act. 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker Sir, 
since Independence so many dispute. are pending. The 
Government of India Is not resolving these Inter-State 
dispute.. At present, Water Is a State lubject. I would 
like to know whether there I. any proposal to bring It 
under the Concurrent List to resolve all these disputes 
speedily. Otherwise, It would be a difficult task. 

The problem Is that water is mainly a State .ubject 
and that Is why the Government of India is not putting 
any pressure on the States and is leaving it to the States. 
It has been continuing for the last so many years. If the 
subject comes under the Concurrent List, they will have 
the power and democratically they can resolve the Issue. 

MR. SPEAKER: He cannot change that. The House 
has to change It. 

PROF. SAIFUDDIN SOZ: Sir, the Standing Committee 
on Water Resources has recommended th,t this subject 
should come under the Concurrent List. I cannot go 
beyond that. I am neither the Chairman of the Standing 
Committee nor I am a member of the Standing 
Committee. That is an independent body representing the 
Parliament. So, It is for this august House to decide on 
that. As a citizen of this country, all I can say, 'yes' it 
must be considered by this august House to bring water 
resource under the Concurrent List. I say it as a citizen 
of India and not as a Minister. That is the limitation. 
(InI6nuplions) 

MR. SPEAKER: He is very candid and fair. He has 
agreed with you. 

... (InI6nupHons) 

MR. SPEAKER: Nothing will be recorded. 

(InI6nuplions) .... 

DR. C. KRISHNAN: Hon. Speaker Sir, the question 
being water resources, a part of Tamil Nadu, like 

·Not recorded. 
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Ramanathapuram. Madural. Dlndlgul. and Sivaganga. 
Thenl ........ re in very much nHd of Mullaperty.r Dam 
water for drinking and irrlg.tlon. 

That agfHrMnt wu signed during the year 1888 
with the then king of Tranvancore. th.t kingdom had 
aigned an agrHment with the English people for 162 
feet. Now. the water level is 136 tH. ... (IntstnJplions) 

MR. SPEAKER: No. It 1& not conceming the main 
Queatlon. 

DR. C. KRISHNAN: The Supreme Court haa 
authorized and certHled that water level be raised to 142 
tHt. 

MR. SPEAKER: No, this does not come under the 
domain of the Question. 

... (IntrJrruptions) 

DR. C. KRISHNAN: For this purpose, my leader Mr. 
Vaiko i& also making a pMlyllll7l today... (Interruptions) 

Sir, I want the level of the dam to be raised to 142 
feet. 

MR. SPEAKER: Mr. Minister, his question does not 
arise out of the main Question. Would you like to answer 
It? 

PROF. SAIFUDDIN SOZ: Sir. matter is before the 
hon. Supreme Court. But in the meantime, the hon. 
Supreme Court has suggested that the two States, 
namely, Kerala and Tamil Nadu should sort out among 
themselves with or without the help of the Central 
Govemment. ... (Intetn./pIions) 

MR. SPEAKER: Nothing would be recorded without 
my permission. 

(InltNrUpIions) ... * 

PROF. SAIFUDDIN SOZ: Sir, earlier. I took a meeting 
with the hon. Chief Ministers of Tamil Nadu and Kerala; 
and it is today that the two Water Resources Ministers of 
Tamil Nadu and Kerala are meeting me. 

MR. SPEAKER: Very good. 

PROF. SAIFUDDIN SOZ: Let us see how things 
proceed further. 

"Not recorded. 

MR. SPEAKER: Beet of luck. Beet wishes. Good 
wllheI to everybody. 

(Intsnuptlons) 

MR. SPEAKER: Now. Q. No. 367: Shri M. 
Shivanna-not present; Shri Harlkewal Prasad-not 
pl'88ent. 

Q. No. 368: Shrl Rayapatl Sambaslva Rao-not 
present 

I think. on Monday there should not be any Question 
Houri 

Now. Q. No. 369 - Shri Kashlram Rana - Thank 
you for being present. 

{Tl7lnsllllion} 

D.T.H ServIce 

*369. SHRI KASHIRAM RANA: 
SHRI V.K. THUMMAR: 

Will the Minister of INFORMATION AND 
BROA'oCASTING be pleased to state: 

(a) whether the Govemment has been able to make 
available Direct to Home (DTH) service to the people so 
far; 

(b) if so, the details thereof; 

(c) whether the Govemment is satisfied with the 
number of DTH viewers, at present; and 

(d) if not, the remedial measures taken by the 
Govemment in this regard? 

/English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
to (d) A statement is laid on the Table of the House. 

(a) Except for Prasar Bharati's DO Direct service. 
the Govemment does not directly make available DTH 
Services to people. However, the Ministry of Information 
and Broadcasting has laid down detailed guidelines for 
private DTH services on 15.3.2001 which are available in 
the Ministry's website www.mib.nic.in 

(b) The Prasar Bharati; the public broadcaster is 
providing free DD·Direct DTH service. In addition to DO· 
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Direct DTH Service, two private compant.. namely Mis 
ASC Enterprl8el Ltd and Mis Tata Sky Ltd. a,.. aleo 
providing DTH service In the country. 

(c) Govemment do.. not maintain any viewership 
data of DTH serclee. 

(d) Does not arise. 

rrfBnslslion} 

SHRI KASHIRAM RANA: Mr. Speaker, Sir, we have 
made a remarkable progress In the field of broadcaatlng 
and particularly In DTH. The hon. Minister has just .aid 
In his reply to a question that the DTH services are 
being provided by two private companies only. As per 
my Information there are many private companies in the 
country which have sought permission from the Ministry 
for providing the services to the people through the DTH 
but they have not got the permission as yet. So far as 
showing channels to the viewers through DTH is 
concemed, 34 channels are being shown through it. Very 
few companies have been permitted to provide DTH 
services despite availability of too many channels in the 
country. Through you, I would like to know from the hon. 
Minister the number of companies from which proposals 
have been received and the steps to be taken by the 
Govemment for showing as many channels as possible? 
.. , (In/snuptions) 

/English} 

MR. SPEAKER: Sorry, Mr. Kashiram Rana, it does 
not arise out of the main question. 

[Translstion} 

SHRI KASHIRAM RANA: Mr. Speaker, Sir, how the 
Govemment would reduce the charges taken by the 
companies? 

SHRI PRIVA RANJAN DASMUNSI: Mr. Speaker, Sir, 
as far as providing DTH service is concemed, I want to 
make it clear that the DTH of Praser Bharati has become 
the most popular in the whole country. As far as the 
private operations are concerned, six operators have 
applied to the Ministry out of whiCh three have been 
given permission. Out of these three,. two are in operation 
and the other will start operation soon. We have rejected 
the two and one has been given the letter of intent. 

SHRI KASHIRAM RANA: Mr. Speaker, Blr, hon. 
Mlnl.ter hae told about the operatOl'8 which have been 
granted parml.lon for the DTH .erYlcel. I want to Itnow 
whether the Govemment has any proposal to reduce the 
chargee taken from the consume,. for the DTH services 
10 that maximum number of people can avail the DTH 
facility? 

SHRI PRIVA RANJAN DASMUNSI: Mr. Speaker, Sir, 
DTH Is the only service which provides the maximum 
benefit to the consumers. It is free-ta-alr and does not 
require the use of cable services. Next year DTH will 
make Ita p .... ence felt In the villages because It requires 
very little Investment. As far as the matter of reducing 
charges Is concemed, we will think about it. 

/English} 

MR. SPEAKER: Now, Shrl V.K. Thummar - not 
present. 

Now, Q. 370:. Shrl K.S. Rao - not present stili half 
a minute Is there. 

WRITTEN ANSWERS TO QUESTIONS 

/Engllsh} 

Sewage Treatment Plants 

-364. SHRI NAVE EN JINDAL: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether setting up of Sewage Treatment Plants 
(STPs) under Ganga Action Plan (GAP) and Yamuna 
Action Plan (YAP) is obligatory; 

(b) if so, the total number of STPs set up under the 
GAP and YAP, State-wise; 

(c) the costs involved in setting up of such plants 
and sources of funds mobilised therefor; 

(d) whether the Union Govemment provides funds 
for such plants under any lCheme; 

(e) if so, the details ther~f, StateIUT-wise; 

(f) whether these plants are fully complying with the 
prescribed operational norms; 
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(g) If 80, the details th.reof; and 

(h) if not, the reasona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No Sir. However, the National River 
Conservation Plan (NRCP), a Centrally Sponsor.d 
Scheme, Includes the works under Ganga Action Plan 
(GAP) and Yamuna Action Plan (YAP). As the domestic 
sewage contributes the major portion of pollution load In 
rivers, the works undertaken for pollution abatement under 
the NRCP Include Core works of Interception and 
Diversion to capture the raw sewage flOwing Into the 
river through open drains and diverting them for treatment 
by Sewage Treatment Plant (STP) set up under the Plan. 

(b) to (e) Creation of STP is among the pollution 
abatement schemes funded under the NRCP on a 70:30 
cost sharing basis at present between Centre and State81 

UTa. In the YAP - Ph ... ·11 which Is assisted by the 
Japan Bank for International Cooperation (JBIC), the coat 
sharing 18 done on a 86: 16 basis between Centre and 
StatealUTa. A statement Indicating the detans of STPs 
setup with sanctioned coats, Stat.·wlse la enclosed. 

(f) to (h) The State Govemments are responsible for 
operation and maintenance of the aueta including the 
STPs, created under the NRCP. Based on the 
p.rformance monitoring carried out by independent 
agencies for 80 STPs In six States of GAP and YAP 
during 2005, 81 % are meeting the prescribed standards 
in terms of Biochemical Oxygen Demand (BOD), an 
Indicator for organic pollution. The performance of these 
STPs In the States of Uttaranchal, Bihar, Delhi and West 
Bengal is found generally satisfactory. The major reasons 
for non·compliance of standards by some of the STPs 
include, poor operation and maintenance of plants, 
inadequate resource mobilization by the States and non· 
availability of dedicated power supply. 

Sewsgtl l!'Salmenl P/1U1/s (STPs) under gsnflll and yamuna aclion p/ertS 

SI.No. Action Plan/State No. of STPs STP sanctioned cost 
sanctioned set up (Rs. in lakhs) 

2 3 4 5 

A Ganga Action PI.n Pha .. 1 

1. Uttar Pradesh 13 13 10225.2 

2. Bihar 7 5 1901.62 

3. West Bengal 15 15 7360.72 

Total: 35 33 19487.54 

B Ganga Action PI.n Ph .... 11 (Including ganga and Ita malor trlbuterl .. ) 

(I) Gang. action plan·1I 

1. Uttar Pradesh 8 0 2941.55 

2. Uttaranchal 4 0 462.71 

3. Jharkhand 0 0 0 

4. Bihar 0 0 0 

5. West Bengal 22 4 1877.3 

CETP 6104 

Sub Total: 35 5 11385.56 
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2 3 

(II) Yamuna action plan (Including both pha •• ) 

1. Deihl 3 

2. Uttar Pradesh 17 

3. Heryene 17 

Sub Total: 37 

(III) Oom .. 1 aotIon plan 

1. Uttar Pradesh 3 

Sub Total: 3 

(Iv) Damodar action plan 

1. Jharkhand 0 

2. Weet Bengal 1 

Sub Total: 1 

GAP .. I (I+II+lv) 76 

Oap-I + Gap-ll (A+8) 111 

Procurement of Vegetable. Under MIS 

-367. SHRI M. SHIVANNA: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether there has been a fall in the prices of 
certain vegetables, particularly tomato and potato in the 
recent past; 

(b) if so, the details thereof and the reasons therefor; 

4 5 

3 1344.4 

16 9421.63 

13 11088.93 

31 21832.88 

12381.42 

1 12381.42 

0 0 

0 165.61 

0 185.51 

37 45765.55 

70 65252.89 

(c) whether the Union Govemment has received any 
request from the State Govemments to procure these 
commodities under Market Intervention Scheme (MIS); and 

(d) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
Wholesale prices - A comparative position of the average 
monthly wholesale prices of Potato and tomato prevailing 
in the major markets is given below, for the period 
January - November, 2005 and 2006. 

Monthly avsfllgtl who/essie ptice of polalo and toms/o in the major markets of the counhy 

(RsJQtI) 

Potato Tomato 

Month 2005 2006 2005 2006 

1 2 3 4 5 

January 325 624 525 456 

February 317 526 517 456 



I .1J 

r 
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1 2 3 4 5 

March 354 554 682 488 

April 491 594 882 470 

May 536 851 886 642 

June 582 885 546 1289 

July 584 891 909 993 

August 574 713 1003 983 

September 673 800 985 1126 

October 661 886 984 1038 

November 831 937 1050 740 

December 768 628 

"Not available 
Source: National Horticulture Board 
Retail Price. - Month-end Retall Prices of Potato and Tomato for selected Centres for the period January to November, 2006, are 
also encloeed 88 Statement. 

(c) and (d) No' such proposal has been received from any of the State Govemment. 

Month end 19l5il prices of potato and tomato for some SelfICftKI ClIf1trss during 2006 

(As. Per Kg.) 

Commodity Centre Name Jan,06 Feb,06 Mar,06 Apr,06 May,06 J\Il,06 JuI,06, Aug,06 Sep,06 Od,06 Nov,06 Average 
Price 

2 3 4 5 6 7 8 9 10 11 12 13 14 

Potato Mumbai 10 10 10 10 10 8 12 13 16 16 16 12 

FAQ Deihl 7 7 8 8 8 10 12 12 14 14 10 10 

Chennai 16 10 10 10 11 9 9 NA 8 10 13 11 

Banagalore 11 10 8 9 10 10 11 7 11 10 NA 10 

Lucknow 5 5 6 6 8 8 8 9 10 12 13 8 

Jaipur 8 8 8 8 8 8 8 9 9 9 10 8 

Tomato Mumbal 6 8 8 8 8 18 12 10 20 10 8 11 

FAQ DelhI 8 8 10 8 10 28 14 28 24 20 12 15 

Chennai 9 3 5 10 17 10 4 NA 7 7 11 8 
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2 3 4 5 6 7 6 9 10 11 12 13 14 

Banagalore 8 4 3 7 16 10 5 5 7 7 NA 7 

l.ucknow 5 5 12 4 8 40 20 20 20 20 12 15 

Jaipur 8 6 8 B 8 10 10 15 15 15 15 11 

FAQ: Fair Average Quality 

Source: MI Units, Dte. of Economlca and StatlatIca, Mlo Agriculture, Gov!. of India and APMC. 

Segregation of Blo-We •• 

*368. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Central Pollution Control Board 
(CPCB) has instructed State Pollution Control Boards 
(SPCBa) to make the segregation of mercury-contaminated 
bio-waster a condition for granting authorization to the 
health care centres; 

(b) If so, the details thereof including the reaction of 
the State Govemments thereto so far; 

(c) if not, the reasons therefor; 

(d) whether the Govemment proposes to set up any 
institute for reduction of dioxins and mercury; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) (a) Yes, Sir. 

(b) The Central Pollution Control Board (CPCB) has 
instructed all the State Pollution Control Boards to 
incorporate appropriate conditions for taking measures to 
ensure that the mercury spilled due to breakage of the 
apparatus containing mercury does not become part of 
the bio-medical or other solid wastes, while granting 
authorization to the health care facilities under the Bio-
Medical Waste (Management and Handling) Rules, 1998. 
Confirmation has been received from a number of State 
Pollution Control Boards about implementation of the 
above instructions of the cpce. 

(c) Does not arise. 

(d) The Govemment has no such proposal. However, 
regarding mercury, stepa have been taken to conduct a 
scientific risk ...... ment study. 

(e) Does not arise. 

Utilization of Agrlculturel LIInd 

*370. SHRI K.S. RAO: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Govemment Is aware of the 
increasing use of agricultural land for non-agricultural 
purposes in different States; 

(b) if so, the details thereof; 

(c) whether the Union Govemment proposes to initiate 
measures for maIntaining a meaningful balance in the 
utilization of land for agricultural and non-agricultural 
purposes keeping In view the need for the overall 
development of the country; 

(d) if so, whether the Govemment proposes to enact 
a law to tackle all farmer related issues by shifting 
agriculture to Concurrent List; and 

(e) If so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (e) As 
per available estimates, the cultivable land has decreased 
from 185.09 million ha. in 1981 to 182.92 million ha. in 
2002-03. The per capita availability of cultivable land has 
declined from 0.27 ha. in 1980 to 0.18 ha. in 2003 due 
to increase in population and diversion of agricultural land 
for non agricultural purposes sllch as urbanization, roads, 
industries etc. During the same period, land under non 
agricultural uses has increased from 19.86 million ha. to 
24.25 million ha. The details are given in the enclosed 
Statement. 
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Government of India is Implementing various 
watershed programmes, namely, (I) National Watershed 
Development Project for Ralnfed Areaa (NWDPRA), (iI) 
Soli Conservation for Enhancing Productivity of Degraded 
Landa In the Catchments of River Valley Project and 
Flood Prone River (RVP and FPR), (ill) Watershed 
Development Project In Shifting Cultivation Areas 
(WDPSCA). (iv) Reclamation of Alkali Soil (RAS). (v) 
Externally Aided Projects (EAPs) on Watershed 
Development, (vi) Drought Prone Area Programme 
(DPAP), (vii) De .. rt Development Programmes and (viii) 
Integrated Wast .. land Development Project (IWDP) for 
control of soli el'08lon and land degradation. Parts of 
such developed lands are also brought under cultivation 
to maintain balance In different types of land uses. 

As per the Seventh Schedule of the Constitution of 
India. Land and Water falls under the purview of State 
Government, therefore, Government of India has no 
proposal for bringing agriculture Into Concurrent List. Land 
is a State subject and, therefore, It is for the States to 
bring about suitable legislation regarding regulation of 
converalon of agricultural land for non-agricultural 
purposes. However, Government of India ia Implementing 
a Centrally Sponsored Programme of State Land Use 
SLUSs have issued Instructions and executive orders to 
the line departments of their Boards (SLUSs). Some of 
the States, through their SLUSs have IQued Instructions 
and executive orders to the line departments of theIr 
Government to ensure that prime agricultural land is not 
diverted for non-agricultural purposes, and if it becomes 
nece888ry to do so, then efforts may be made to provide 
equivalent land in lieu of diverted land. 

Distribution 01 land Undtlf Dilftmlnt Uugas In India hom 195()'51 to 2002-03 

CI888ificatlon of area 

1. Geographical Area 

2. Reporting Area for Land 
Utilization Statistics (i) to (v) 

(I) Forests 

(ii) Not Available for 
Cultivation (a+b) 

(a) Area Under Non-
Agricultural Uses 

(b) Barren and Un-
Cultiable Land 

(ilQ Other Uncultivated Land 
Exduding Fallow Land 
(a+b+e) 

(a) Pennanent Pastures 
and other Grazing 
Lands 

1950-51 

2 

328.73 

284.32 

40.48 
(14.2) 

9.36 
(3.3) 

38.16 
(13.4) 

6.68 
(2.3) 

1960-61 

3 

328.73 

298.46 

54.05 
(18.1) 

14.84 
(5.0) 

35.91 
(12.0) 

13.97 
(4.7) 

1970-71 

4 

328.73 

303.76 

63.91 
(21.0) 

16.48 
(5.4) 

28.16 
(9.3) 

13.26 
(4.4) 

1980-81 

5 

328.73 

304.15 

67.47 
(22.2) 

19.66 
(6.4) 

19.96 
(6.6) 

11.97 
(3.9) 

1990-91 

6 

328.73 

304.86 

67.80 
(22.3) 

21.09 
(6.9) 

19.39 
(6.4) 

11.40 
(3.7) 

(Area in Million hectares) 

2000-01 

7 

328.73 

306.08 

69.22 
(22.6) 

23.66 
(7.7) 

19.22 
(6.3) 

10.90 
(3.6) 

2002-03 

8 

328.73 

306.06 

69.07 
(22.6) 

24.25 
(7.9) 

19.25 
(6.3) 

10.57 
(3.5) 
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2 3 4 5 e 7 8 

(b) Land under 19.83 4046 4.30 3.80 3.82 3.35 3.36 
MilCellaneoua Crops (7.0) (1.5) (1.4) (1.2) (1.3) (1.1) (1.1) 
and GI'OVtII Not 
Included In net Area 
Sown 

(e) Cultiable Waste Land 22.94 19.21 17.50 16.74 15.00 13.84 13.49 
(8.1) (6.4) (5.8) (5.5) (4.9) (4.5) (4.4) 

(iv) FaUow lInds (a+b) 

(I) Fallow Land Other 17.44 11.18 8.78 9.92 9.86 10.11 11.68 
Then Currant FllIowI (6.1) (3.8) (2.9) (3.3) (3.2) (3.3) (3.8) 

(b) Current Fallows 10.68 11.64 11.12 14.83 13.70 14.90 21.53 
(3.8) (3.9) (3.5) (4.9) (4.5) (4.9) (7.0) 

(v) Net Area Sown 118.75 133.20 140.27 140.00 143.00 141.08 132.86 
(41.8) (44.8) (46.3) (46.0) (46.9) (46.1) (43.3) 

Note: 
1. F1gur.. In parentheeea Indicate percentage to Reported Area. 
2. Source: Agrtcultutal Statla1lca at a Glance 2005, DAC, New Deihl. 

Can... on Wild Animal. 

*371. SHRI UDAY SINGH: 
SHRI SANTOSH GANGWAR: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether there have been discrepancies in the 
number of wild animals as per census cOnducted by 
different agencies during each of the last three years; 

(b) " so, the details thereof; 

(c) whether the scientists in the Laboratory for the 
Conservation of Endangered species have come up with 
a DNA finger printing methodology for the tiger census; 

(d) if so, the details thereof; 

(e) whether the Government has ascertained the 
exact number of tigers and other endangered animals 
with the use of the new technology; 'and 

(f) if so, the details thereof, as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Annual eltlmation of wild 
animall is conducted at the State level by the forest 
departments In several States, which Is not collated at 
the Govemment of India level. The All India estimation of 
tiger and elephant are coordinated/collated at the 
Govemment of India level once In every four and five 
years respectively. The last such estimation for tigers 
was done in 2001-02, and for elephants in 2002. At 
present the All India estimation of tigers, uaing the refined 
methodology as approved by the Tiger Task Force is 
ongoing. However, there is a report of disappearance of 
tigers from the Sariska Tiger Reserve, and a decline in 
tiger population in the Ranthambhore Tiger Reserve from 
35 in 2001-02 to 26 in 2005 as reported by the State 
(Rajasthan). 

(c) and (d) The laboratory for conservation of 
Endangered species under the Centre of Cellular and 
Molecular Biology, Hyderabad has applied the technique 

of DNA fingerprinting for identifying individual tigers. This 
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technique n .. cIa to be test.d ov.r large landscape for Ita 
validation and .... of applicability before It Is If applied 
at All India level. This methodology, therefore, holds 
promise for .. a tool for estimation of tiger population In 
future. 

(e) and (f) A refined methodology for estimating tiger, 
co-predator, prey bue and monitoring habitat hu been 
developed by Project tiger Directorate (now the National 
Tiger Conservation Authority) In .. soclation with Wildlife 
Institute of India, and approved by the Tiger Tuk Force. 
This methodology Is currently underway In 17 tiger states 
of the country. As per approved schedule, estimate of 
tiger population on the burs of a statistically validated 
methodology would be given for Central India by the end 
of December 2006, and for the rest of the country by 
June, 2007. 

Alkalln. Soli 

·372. SHRI LAKSHMAN SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the area of alkaline soli has been 
Increasing in the country particularly in the State. of 
Punjab, Haryana and Uttar Pradesh; 

(b) if so, its effects on the agricultural produce; and 

(c) the steps taken/proposed to be taken to prevent 
soil from becoming alkaline in these States? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) No 
Sir. As per available estimate, alkalinity/salinity has 
declined from 8.632 million ha. In 1996 to 5.944 million 
ha. In 2005 In the country. In the above period alkallnlty/ 
salinity in the States of Haryana and Punjab has 
decreased whereas in case of Uttar Pradesh the same 
has marginally Increased. As per Indian Council of 
Agricultural Research, Central Soli Salinity Research 
Institute. Kamal. the accumulation of excess salt in the 
root zone results in a partial or complete loss of soil 
productivity and the presence of such salt adversely 
effects the growth of most of crop plants. 

Government of India has launched a Centrally 

Sponsored Programme for Reclamation of Alkali Soli 
(RAS) in the Seventh Five Year Plan reclamation of solis, 

which are sutterlng from alkalinity. This programme is 
now subsum.d under Macro Management of Agricultural 
(MMA). Und.r MMA the States have been given fl.xlbility 
for allocating the fund to different schemes subsumed 
under MMA, depending on the availability of central fund 
and extent of problems in the State. Under this 
programme, the scientific package as recommended by 
ICAR Is being adopted in reclamation of alkali soil in the 

selected States where alkalinity exists as per scientific 
parameters. A World Bank AssIsted Project on Sodic Land 
Reclamation is also being implemented in the State of 
Uttar Pradesh. Under above programmes, since inception 
upto end of X Five Year Plan an area of 9.01 lakh ha. 
has been reclaimed with an expenditure of Rs. 1214.27 
crore including the States of Punjab, Haryana and Uttar 
Pradesh, as per State-wise details given in the enclosed 
statement. 

Government of India is also implementing various 
watershed development programmes, namely, (I) National 
Watershed Development Project for Rainfed 
Areas(NWDPRA), (Ii) Soil Conservation for Enhancing 
Productivity of Degraded Lands in the Catchments of River 
Valley' Project and Flood Prone River (RVP and FPR), 
(iii) Watershed Development Project in Shifting Cultivation 

Areas (WDPSCA). (iv) Externally Aided Projects(EAPs) 
on Watershed Development, (v) Drought Prone Area 
Programme(DPAP), (vi) Desert Development Programmes, 
(vii) Integrated Waste-land Development Project (IWDP) 
and (viii) National Afforestation and Eco-Development 
Project Schemes(NAEPs) for control of soil erosion and 
land degradation. These programmes are also helpful in 
sustaining the productivity potential of the reclaimed 
alkaline area. Besides these, the promotion of balance 

use of chemical fertilizer. scientific crop and water 
management including farming etc. are also encouraged 
under different schemes/programmes for sustaining the 
productivity potential of the land. 
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SMItl-w;. BKMnI of Abll.",., 6fId.,.. IfICI6imfJd upto X PI6n 

(Phy. In Lakh ha. and Fin. in Rs. Lakh) 

SI.No. Name of State Extent of extent of Alkali area reclaimed 
Alkalinltyl Alkalinltyl upto Tenth Plan-
Salinity . Salinity 
(1998) (2005) 
Total Total Phy. Fin. 

1. Andhra Pradesh 6.52 5.17 0,015 158.00 

2. Bihar 0.04 2.29 0.000 0.00 

3. Gujarat 18.26 2.94 0.421 1761.63 

4. Haryana 9.50 2.56 2.152 3043.41 

5. Karnataka 1.75 1.10 0.039 531.65 

6. Ker. 0.67 0.00 0.00 0.00 

7. Madhya Pradesh 2.31 0.46 0.001 183.53 

8. Maharaahtra 4.10 10.56 0.010 100.00 

9. Punjab 7.18 2.88 2.793 3425.73 

10. Rajasthan 7.56 14.18 0.325 679.71 

11. TantH Nadu 4.74 0.96 0.059 123.41 

12. Uttar Pradesh + 12.95 13.70 3.195 111419.50 
Uttaranchall 

13. Orissa 2.54 0.75 0.00 0.00 

14. West Bengal 8.20 1.70 0.00 0.00 

Other 0.00 0.19 0.00 0.00 

Total 86.32 59.44 9.01 121426.57 

, Includes reclaimed area of 1.90 Iakh ha. with expenditure of Rs. 1092.14 crore under World Bank Aalated Project on Sodlc Land 
Reclamation being Implemented in the stata of uttar Pradesh . 
• Includes tentative achievements of 2006·07. 

{Transl8/ionj 

Fixing of Prices of Urea 

*373. SHRI SITARAM SINGH: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether urea manufacturing units have been 
classified for fixing of prices of urea under the new 
system; 

(b) If so, the details of categories under which the 
urea manufacturing units have been classified; and 
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(c) the laid down norma for such categorization? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) Under the New Pricing Scheme 
(NPS) for urea units Introduced w.e.f. 1.4.2003 replacing 
eratwhlle Retention Price Scheme, the existing urea units 
were divided Into six groups namely: pre-1992 gas based 
units, poet-1992 gas baaed units, pre-1992 naphtha based 
units, post-1992 naphtha based units, fuel oIl11ow sulphur 
heavy stock (FOILSHS) based units and mixed energy 
based units. The categorization of urea units has been 
done keeping In view the vintage of the urea and the 
type of feedstock used In the manufacture of urea. 

{English} 

Use of Quality Seeds 

*374. SHRIMATI ARCHANA NAYAK: 
SHRI M.P. VEERENDRA KUMAR: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the Income eamed by the Krishi Vigyan Kendra 
(KVKs) from its units of seed production during the last 
three years; 

(b) whether the KVKs are able to supply adequate 
quantity of quality seeds to farmers in the country; 

(c) If so, the details thereof; and 

(d) If not, the steps taken to popularise the use of 
quality seeds from KVKs? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTITION (SHRI SHARAD PAWAR): (a) Each 
KVK has an instructional farm that is used for facilitating 
skill-training of farmers. The KVKs undertake production 
of seeds and planting material at their instructional farms 
on a limited scale. During the last three years (2003-04 
to 2005-06), an amount of Rs. 1409.79 lakh has been 
eamed by the KVKs from the sele of seeds and planting 
material. 

(b) and (c) The seed chain involves production of 
breeder seeds to foundation to certified/quality seeds. 
Production and supply of quality seed is primarily the 
responsibility of development departments. In this 

endeavour, breeder seed is produced by the ICAR 
institutes and State Agricultural Universities, whereas the 
production of certified aeed Ia largely undertaken by the 
State Seed Corporations and State Farm Corporation of 
India. During the last three years, the availability of 
certified/quality seeds was 397.16 lakh quintala, against 
the requirement of 317.23 lakh quintals. During the same 
period, 2.11 lakh quintals of seeds, 123.2 lakh planting 
material and 242.84 lakh livestock stralnlflngerllng were 
produced by the KVKs. 

(d) The steps taken to popularlae the use of quality 
seeds by the KVKs Include organising frontline 
demonstration to establish Its production potential, training 
programme to upgrade the knowledge and skill of farmers 
and extension personnel and creating awareness through 
various extension activities. 

Foodg ... ln. Procurement Polley 

*375. SHRI N.S.V. CHITTHAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether there is a huge gap between the demand 
and supply of foodgrains; 

(b) If so, whether the Govemment has formulated a 
new procurement policy; 

(c) if so, the details thereof; 

(d) the time by which it is likely to be implemented; 
and 

(e) the other steps taken to bridge the demand and 
supply gap in foodgrains? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The annual 
requirement of rice and wheat under the TPDS and 
welfare schemes based on present offtake trends, is 250 
lakh tonnes and 120 lakh tonnes respectively. Against 
this the domestic procurement of rice and wheat was 
276.6 lakh tonnes of rice (Kharif Marketing Season 2005-
06) and 92.3 lakh tonnes of wheat [Rabi Marketing 
Season (RMS) 2006-07]. 

(b) to (e) With a view to ensuring adequate production 
and procurement of wheat It has been decided to fix the 
Minimum Support Price (MSP) of Wheat at Rs. 750 per 
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qunital In the RMS 2OO7-B which is Rs. 100 per .quintal 
above the MSP announced for RMS 2006-07. Moreover, 
the shortta" in the domestic procurement of wheat in 
2006-07 Is being met through imports of 55 lakh tonnes 
of wheat. 

Private Sector In Afforestation 

*376. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Govemment proposed to create a 
belanee between con.ervatlon and development for long 
tenn ecological aecurlty; 

(b) if so, the steps taken by the Union Govemment 
In this regard so far; 

(c) whether the Govemment has sought participation 
from different stakeholders to make wastelands green 
under the multi-stakeholder partnership programme; and 

(d) if so, the details thereof and their responae 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) Yes, Sir. The National Environment Policy 
2006 seeks to achieve balance and harmony between 
conservation and development. The policy is intended to 
mainstream environmental concems in all development 
activities. The dominant theme of this policy is that while 
conservation of environmental resources is necessary to 
secure livelihood and well-being of all, the most secure 
basis for conservation is to ensure that people dependent 
on particular resources obtain better livelihoods from the 
fact of conservation, than from degradation of the 
resource. 

(b) The initiatives taken by the Ministry of Environment 
and Forests in accordance with the policy include 
rationaliZing and streamlining the processes for achieving 
greater transparency and Inducting greater expertise in 
decision-making, and for ensuring that decisions are taken 
with in a given time frame on proposals seeking 
environmental and forestry clearances through 
reengineering of business processes and observance of 
good practices. In addition, some developmental schemes 
of the Ministry have provision for supplementary and 
alternative livelihood support, and creation of minor 
infrastructure by way of paths and roads, jetties, drinking 
water, medical and health, irrigation facilities etc. with the 
objective of improving the quality of life of people living 
in and around forests and other biological resources. 

(c) and (d) The Ministry of Environment and Forests 
has mooted a Multi-Stakeholder Partnership (MSP) 
framework InvoMng the land owning agency, the sponsor, 
the foreat department, and the local village community 
for forestation on degraded forest lands, and other lands, 
as one of the measures to achieve one-third Forest and 
Tree Cover in the country. The elements of the proposed 
MSP framework have been drafted after disc:u&&lons with 
the representatives of the State Govemments and Union 
Territories Administrations, Industry aSSOCiations, experts, 
etc. Their response has been generally positive. 

/Tmns/6fionj 

Forward Trading In Agriculture Products 

*377. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBUC 
DISTRIBUTION be pleased to state: 

(a) the number and capacity of warehouses under 
the National Commodities and Derivatives Exchanges 
(NCDEs) in the country alongwith the quantum of each 
agricultural products stored therein during the last three 
years; 

(b) the quantum of each of the said products 
produced and traded in futures market during the said 
period alongwith the prices thereof In future and open 
markets; 

(c) whether the quantum of products traded In futures 
market is In conformity with its production and stocks; 

(d) If not, the factors attributed thereto; 

(e) whether the prices in futures market have also 
not been in conformity with the open market leading to 
unprecedented price movements in the futures market 
which resulted in suicidal steps by various traders; 

(f) if so, the details thereof alongwlth the findings of 
the investigations conducted in this regard, If any; and 

(g) the follow-up action taken for proper regulation of 
futures market? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The number 
and capacity of warehouses of the Natioinal Commodity 
and Derivatives Exchange (NCO EX) alongwith the details 
of agricultural products stored in these warehouses 
for the last three years is given in the enclosed 
statement-I. 

(b) The production and volume of trading of the 
agriculture produce In which futures trading Is being 
conducted at NCDEX during the last three years Is given 
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in the enclosed statement-II. The details of the futures 
and spot prices at the NCOEX platform during the last 
three years are given in the enclosed statement-III. 

(c) There are no established benchmarks to establish 
relationship between the volume of futures trading and 
Its production and stocks. 

(d) Does not artae. 

(e) Futures markets provide for a mechanism for price 
discovery and price risk management. Futures prices are 
largely determined by the interplay of various faclOra such 
.. expected prtc:e baaed on demand and supply soenario, 
cost of carrying the goods, perceptions of the market 
participants, Intematlonal prices etc. In view of this, there 

Is generally a difference between futures prices and prices 
in the physical market. No incident of trading member 
taking suicidal steps on this account has been reported 
to the Govemment. 

(f) Does not arise in view of the reply to (e) above. 

(g) The Forward Markets Commission (FMC) which 
is the Regulator for commodltry futures market under the 
provisions of the Forward Contracts (Regulation) Act, 1952 
has prescribed various regulatory measures such as limit 
on open po8itIon for members and clients, limit on price 
fluctuations, payment of margins etc. These measures 
along with the close monitoring by the Regulator on a 
continuous basis ensure that the commodity futures 
markets are regulated effectively. 

StI.",."t I 

ThtI INIfI'IbtIr INId Ci1pIICity of WIInMoUSIIS of IhtI ".tions' commodity INId dstfVlltivrlS tlxch8ngtJ (NCOEX) ./ongw/Ih 
IhtI d«811s of sgticuItuflll ptDducls slonld In thtISIJ WIItrlhousiIs for Ih8 luI thlW )lfl8fS 

Commodity No. of A8 on 31.3.2004· A8 on 31.3.2005 A8 on 31.3.2006 
warehouses Capacity Stock Capacity Stock Capacity Stock 

PosItion Position Position 

2 3 4 5 6 7 8 

Castor Seed 6 7,700 1,586 10,367 201 

Channa 4 3,800 191 10,767 3,865 

Chilli 2 0 0 21,000 91 

Coffee 4 0 0 7,240 0 

Cotton Seed 2 0 0 3,000 180 

Oil Cake 

Guar Gum 11 18,250 13,850 33,985 25,947 

Guar Seed 7 4,250 3,311 15,735 4,604 

Gur 2 7,500 0 10,300 390 

Jeera 6 50 33 29,700 7,823 

Lemon Tur 4 19,733 0 30,767 10,004 

Maharashtra 2 0 0 22,500 10 

La! Tur 

Maize 7 0 0 14,450 505 

Masoor Grain 2 3,600 0 6,100 0 

Pepper 3 510 510 14,800 10,667 

RapelMustard 6 1,805 0 8,055 20 

Seed 
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1 2 3 4 5 6 7 8 

Raw Jute 1 200 78 200 109 

Rubber 1 3,040 4 1,500 24 

Seaaame Seed 3 0 0 7,400 125 

Soyabean Meal 2 3,600 134 4,600 3 

Soyabean Meal 3,600 0 3,600 0 

Cold 

Soyabean Seed 3 150 165 6,417 3,962 

Sugar M 7 13,333 18,816 55,100 58,002 

Sugar S Kol 5 16,933 0 19,933 0 

Sugar S Vashl 2 2,500 390 2,500 0 

Tunnerlc 5 500 10 3,380 0 

Urad 3 19,733 13,736 30,766 6,587 

Wheat 16 1,500 ",46 38,907 24,107 

Yellow Peas 6 32,567 0 50,700 0 

Yenow Soya 2 0 0 25,680 0 

Bean export 

.C8pac1ty of warehouHa, Quantum of Agricultural CommodIties stored In the Warehouses accredited to NCDEX was negligible during 
the year as on 31.3.2004 es the trading In NCDEX platform started only In December. 2003. 

Name of 
the 
commodity 

Channa 
Chi," 

Cotton Cake 

Guar Gum 

GuarSeed 

Gur 

Jeera 

Maize 

Masoor 

SIII.",.,,1 /I 

DtItWIs of ptOduction ofsgricullursl commodilitls slongwitll volUl11tl of trading f8P0rftHi 
Sf nationsl commodity and derivstivtJs tIXChsng6 (NCDEX) 

(Volume and Production In MT) 

2003-04 2004-05 2005-06 
Volume Production" Volume of Production" Volume of Production" 

of trading trading trading 

2 3 4 5 6 7 

0 57,20,000 105.89.620 54,70,700 11,56.37.160 56,50,000 

0 12.88,000 16.740 9,00,000 23,95,585 9,50,000 

0 23,34,000 0 27,92,000 1,25,58,970 33,27,000 

0 NA 27,86,360 NA n,41 ,890 

0 14,87.000 7,56,62.150 8,50,000 17,65,86,990 7,00,000 

0 NA 1,53,450 NA 62,25,100 NA 

0 NA 3,26,183 NA 14,3U56 2,06,410 

0 1.49,80,000 1,82.400 1.41,80,800 15,30,350 1,50,90,000 

0 10.35,000 0 NA 1.29,790 NA 
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2 3 4 5 

Mentha Oil 0 15,000 0 14,000 

Pepper 0 61,000 3,54,739 60,000 

Potato 0 279,25,000 0 2,91,89,000 

RM Seed 21,314 62,91,000 39,04,809 75,93,000 

Soya Bean 13,032 78,18,000 72,45,005 68,n,OOO 

Soya OH 17,737 NA 61,23,397 9,80,000 

Sugar 0 1,39,95,000 39,64,700 1,26,99,000 

Tur Deli 0 0 

Tur 0 0 

Mumbai 

Turmeric 0 5,07,000 4,34,480 6,00,000 

Urad Deal ° 12,71,000 63,39,430 10,10,000 

Wheat 0 7,21,50,000 36,49,240 6,86,40,000 

6 

3,79,19,340 

6,92,718 

0 

42,54,290 

1,08,21,810 

76,14,080 

1,33,99,110 

0 

2,03,49,370 

15,90,740 

7,05,70,280 

1,87,09,390 

7 

23,000 

70,000 

2,98,70,000 

78,87,000 

83,50,000 

9,90,000 

1,92,66,000 

6,50,000 

12,70,000 

6,94,80,000 

·Souroe: Centre for MonItoring Indian Economy (CMIE). Mumbal 

aM.".", III 

Ths dslll/1s of luturss lind spot pIictIs ~ lit NCOEX pllltfonn duting ths IIIst Ihlfltl ytNVB 

Commodity Price Unit As on 31st March As on 31st March. As on 31st March, 
2004 2005 2006 

Spot Futures Spot Futures Spot Futures 
price price price price price price 

2 3 4 5 8 7 8 

Channa Rs.lQulntal 1505.70 1542.00 1991.25 2051.00 

Chilli Sanam RsJQuintal 2340.90 2593.00 

Chilli LCA Rs.lQulntai 3409.10 3n7.00 

334 

Cotton Cake Rs.l50KG 311.80 331.30 

Guar Gum RsJQuintai 4173.00 4247.00 4694.00 4700.00 

GUlr Seed Rs.lQuintai 1574.90 1878.00 1734.30 1814.00 

Gur RsJ40 KG 516.50 539.40 553.10 800.00 

Jeera RsJQuintal n48.00 8282.20 5824.50 5632.60 

Maize RsJQuintal 531.40 544.50 561.95 545.50 

Masoor RsJQuintal 18n.80 1958.00 

58 
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2 3 4 

Mentha Oil RaJKG 

Potato Ra.lOulntal 

Pepper Rs.lQuintal 

Mustard Seed RsJ20 KG 364.45 369.30 

Sugar M RsJQuintai 

Soya 8Hn Ra.lOuintai 1857.32 1887.90 

Soya Oil RsJ10 KG 451.94 455.90 

Turmeric RsJQuinta/ 

Desi Tur RsJQuintal 

Lemon Tur RsJQuintal 

Desi Urad RsJQujntaJ 

Imported Rs.lOuintal 
Urad 

Wheat Rs.lQuintal 

·Data on spot prices as polled by NCDEX. 

expansion of Sugar Indu..-y 

*378. SHRI RAJ IV RANJAN SINGH -LALAN": 
SHRI RAW I LAL SUMAN: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether there has been a constant capacity 
expansion in the sugar industry of the country during the 
recent years; 

(b) if 80, the average annual rate of capacity 
expansion of the said industry during the last three years; 

(c) whether the factors responsible for the said 
expansion have been assessed to ensure balanced 
expansion of the industry for making it profitable and 
export oriented and providing better price to fanners; and 

(d) If so, the details thereof and the steps taken 
thereon? 

THE MINISTER OF AGRICUL TlJRE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 

5 6 7 8 

460.10 406.40 

7006.70 7228.00 7206.80 7246.00 

343.65 353.80 320.55 339.70 

1818.65 1892.00 1983.15 1945.00 

1344.65 1365.75 1184.00 1190.45 

392.15 397.30 363.65 375.55 

2341.25 2323.00 2209.85 2269.00 

1896.80 1967.00 

1537.65 1557.00 3467.25 3441.00 

804.60 783.20 

The annual installed sugar production capacity during the 
last three years has increaaed from 188.02 lakh tonnes 
in 2003-04 sugar season 189.85 lakh tonnes in 2004-05 
sugar season and further to 197.97 lakh tonnea in 2005-
06 sugar season. The average annual rate of capacity 
expansion has been 2.24%, 0.97% and 4.28% 
respectively . 

(c) and (d) The sugar industry has been dellcensed 
with effect from 11.9.98. With the dellcensing of sugar 
industry, the entrepreneurs are free to set up sugar 
factories or expand the existing sugar factories as per 
techno-economic feasibility and commercial viability of their 
project but maintaining a radial dietance of 15 kms from 
the existing sugar factory. As regards payment of better 
price to farmers, the interest of fanners is protected under 
provisions of the Sugarcane (Control) Order, 1966. 

{English} 

Sub-SolI Water 

·379. SHRt JASHUBHAt DHANABHAI BARAD: Will 
the Minister of WATER RESOURCES be pleased to state: 
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(a) whether large scale saJlnisation of sub-soil water 
is taking place in the various coastal and even in interior 
areas of the country; 

(b) if 80. whether the Govemment has 8SS888ed the 
impact of this salinisation of sub-soil water on availability 
of potable water in country; 

(c) if so, the details thereof; and 

(d) the steps taken/proposed to be taken by 
Govemment to protect sub-soil water? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) to (c) Studies carried out by the 
Central Ground Water Board (CGWB), under the Ministry 
of Water Resources, have indicated problem of salinity in 
ground water is of two types viz. inland salinity and salinity 
In coastal aquifers. Inland salinity is caused due to various 
hydrogeological reaaons and In some areas due to water 
logging in canal commands. In coastal aquifers, salinity 
in ground water is caused due to excessive withdrawals 

, of ground water which leads to sea water intrusion. 

Inland salinity in ground water has been noticed in 
parts of the States of Andhra Pradesh, Delhi, Gujarat, 

, Haryana, Kerala, Madhya Pradesh, Orissa, Rajasthan, 
I Tamil Nadu, Uttar Pradesh and West Bengal. Salinity in 

coastal aquifers has been noticed in part of the States! 
UTs of Goa, Gujarat, Kanataka, Kerala, Maharashtra, 

, Tamil Nadu, Andaman and Nicobar, Diu and Pondicherry. 
I The State-wise details of areas affected by inland salinity 

and salinity in coastal aquifers are given in the enclosed 
statement-I and statement-II, respectively. 

l,' (d) 'Water' being a State subject, action to protect 
t the sub-soil water is to be taken by the States/UTs. The 
~, steps taken by various States/UT s to protect sub-soil water 
! are given in the enclosed statement-III. However, the steps 
~ ~~:::bY the Central Govemment in this regard are given 

~ 

~ 
~: 
1 

• Based on studies conducted a report on Inland 
Ground Water Salinity in India has been brought 
out by CGWB. 

• CGWB is promoting implementation of artificial 
recharge measures in areas affected with inland 
salinity in ground water. 

• In areas where fresh water aquifers overlie saline 
aquifers, regulatory measures are taken to 
control over-development of ground water. 
Central Ground Water Authority (CGWA), 
constituted under Environment (Protection) Act, 
1986, has notified Southwest district of Delhi to 
avoid upcoming of saline ground water. The 
Authority has also notified Northwest, Northeast 
and West districts for registration of existing 
ground water abstraction structures. 

• To control sea water instrusion, CGWA has 
notified the Union Territory of Diu and HaJdia 
area of East Medinipur district of West Bengal. 

• Under the Central Sector scheme of Artificial 
Recharge to Ground Water implemented during 
IX Plan, construction of tidal regulators and 
desilting of creeks was taken up in Bhadrak, 
Kendrapara and Puri districts of Orissa. Similarly 
in Kerala, tidal regulators and percolation ponds 
were constructed to arrest saline water inflow 
and to recharge aquifers. 

• In Andaman and Nicobar Islands, the high waves 
during Tsunami inundated open wells In low lying 
coastal tracts leading to salinity. CGWB had 
provided assistance to the UT Govemment by 
pumping saline water from the contaminated 
wells. 

• In the National Water Policy, 2002, provision 
has been made for preparation of a 
comprehensive coastal land management plan 
by the coastal States, keeping in view the 
environmental and ecological impacts and 
regulation of development activities. 

~, State-wise details of IIfW1S IIffected by inlllnd SIllinl"fy in ground wllter 
~~; 

~; SI.No. 
,< ;,;.. 

,'k 

~ 
~ 

StateJUT 

2 

Districts affected by salinity in ground water Possible causes 

3 4 

fl,',',,' Parts of coastal districts of East Godavari, West Inherent marine deposition. 
, .. ,1 Godavari, Prakasam, Visakhapatnam, Guntur and Whenver there is reduced flow in 

Andhra Pradesh 

~ Krishna, where deeper aquifers are saline. Krishna river, increased ground 

II,'~". ________________________________________________________________ w_m_e_r_8_xp_I_on_a_tio_n __ le_a_ds __ to __ u_~_o_m_in __ g of saline water. 
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2 

2. Delhi 

3. Gujarat 

4. Haryana 

5. Kerala 

6. Madhya Pradesh 

7. Maharashtra 

8. Orissa 

9. Rajasthan 

10. Tamil Nadu 

, , . Uttar Pradesh 

'2. West Bengal 

DECEMBER 18, 2006 

3 

Aquifers occurring at depth of more than 40 
metres In parts of Northeut, Northwest, 
Southwest and West districts except tor 
Yamuna flood plains and Delhi ridge 

Parts of Ahmedabad, AmreIi, Banaskantha, 
Bharuch, Kachchh, Kheda, Mehsana, Rajkot, 
Surendranagar and Vododara 

Command areas of Western Yamuna Canal 
System incIucing Agra Canal. Bhakra Canal and 
Uft canal system of south western part of the 
State 

Parts of Southwestern and Southern districta of 
KaithaI, Rohtak, Hissar, Sirsa, Bhiwani, Rewari 
Jind, Mahendragarh, Sonepat, Gurgaon and 
Faridabad 

Deeper aquifers between Trivandrum and Callcut 
comprising coastal areas of Trtvandrum, Culton, 
Alleppey, Emakulum, Trichur and MaIIapuram 

Deeper aquifers in parts of Bhind and Mandasur 
districts 

Puma aIkMaI basin 

Eastern parts of the coastal tract in the districts of 
Cuttack, Purl, Kendrapara, Jagatsinghpur, Jajpur, 
Balasore, Bhadrak 

Western Rajasthan and parts of Bharatpur and 
Ajmer ~s 

Parts of canal command areas of Indira Gandhi 
Nahar Pariyojna 

Parts of Thanjavur, Nagapatinam, Thiruvarur, 
Pudukottai, Ramanathapurarn and Tuticorin 
districts 

Sporadic salinity in aquifers in parts of Agra, 
Flrozabad, Mathura, Ghaziabad, Badaun, Banda, 
Hamirpur, Allahabad, Pratapgarh and Balrampur 
districts 

Parts of Kolkata Municipal Corporation area, 
South 24 Parganas, North 24 Parganas, Haora, 
and East Medinlpur districts 

84 

4 

Natural reasons due to fine grained 
sediments, and lack of flushing 
through these aediments which leads to 
salt enrichment. 

Inherent saUnlty 

Water logging 

Geogenic because of fine grained 
sediments and lack of flushing 
through these sediments which leada 
to salt enrichmenl 

Insltu salinHy derived from leaching 
of .. Its from the formations. 

Natural reasons 

Natural reuons. 

Inherent salinHy 

Geogenicreasons 

Excessive irrigation 

Saline deposition environment 

Inherent salinity 

Inherent salinity 
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SI.No StatelUT 

1. Goa 

2. Gujarat 

3. Kamataka 

Kerala 

Maharashtra 

6. Tamil Nadu 

7. Andaman and Nicobar 

8. Daman and Diu 

9. Pondicherry 

AGRAHAYANA 27, 1928 (~ 

Districts affected by salinity in 
ground water 

Low lying estuarine regions of various 
west flowing rivers - 5 to '35 km fro", 
the mouth of the sea into the rivers. 

Coastal tracts of Kutch and Saurashtra 

Uttar Kennada, Udupi and Dakshin 
Kannaeta - along river courses and low 
lying areas upto 15 km in some of the 
rivers and 100-200 m on either side of 
the stream. 

Shallow aquifers In small pockets In 
Chellanam and Parur areas of 
Emakulam district and Azhikkode area 
of Trichur district. 

Localized pockets of coastal districts 
of Thane, Mumbai, Raigam, Ratnagiri 
and Sindhudurg. 

Parts of Minjur block, Thiruvallur 
district and near Kottam, Radhapuram 
block, Tirunelvali district 

Entire Nicobar, parts of South 
Anciaman, a few patches of Middle and 
North Andaman 

Parts of coastal tracts of Diu 

Parts of Pondicherry Region 

SIll""".", '" 

Possible causes 

11cIa1 inflow 

Sea water Intrusion due to over· 
development of ground water 

Tidal inflow along the backwater 
channels 

Tidal inflow 

Intrusion of sea water through 
creeks during high tides, Salt pan 
activities, Ingress of sea water due 
to over-pumping of ground water 

Sea water Instrusion due to over· 
development of ground water 

During Tsunami, high waves 
inundatad open wells in the low 
lying coastal tracts making them 
saline. 

Sea water intrusion due to over· 
,development of ground water 

Sea water intrusion due to over· 
development of ground water 

MtMSUf8S ISktH1 by the sIIIltIsII..ITs to control the prob/tJm 01 u/inily in ground wlltsr 

SI.No. StatelUTs 

2 

1. Andhra Pradesh 

Action taken to control problem of salinity 

3 

• Andhra Pradesh Water, Land and Trees Act, 2oo2--construction of new wells 
banned in coastal areas In ordar to prevent upconlng of saline ground water 
from deeper aquifers. No new electric connection are given to lift ground 
water In these areas. 
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1 2 

2. Goa 

3. Gujarat 

4. Kamataka 

5. Kerala 

6. Maharashtra 

7. Tamil Nadu 

8. Pondicherry 

DECEMBER 18. 200e 

3 

• R and D programrr.e on injection of fresh water during floods in the river and 
canals has shown positive results. 

• Construction of marginal bunds along the bank of rivers in estuarine region 
to arrest the inundation by saline water during high tide In low lying areas. 

• Conetruction of bandharulbarrages acroes the rivers to atop the ingreas of 
saline water to deep inland. 

• Two High Level Committees constituted by the Govt. of Gujarat studied the 
salinity problem of Saurashtra and Kutch regions and 8uggeeted remedlat 
meuurea thereof. 

• The Committees recommended various re""dial measures like construction of 
tidal regulators. bandharas, recharge trenche8, recharge wells, recharge 
reservoirs, spreading channels etc. Construction of such works taken up by 
the Govt. of Gujarat. 

• State Government In coordination with the Zlia Panchayats is undertaking 
construction of 8a1lne extrusion dams acroas the rivers and rivulets to 

avoid saline Ingress through the rivers during summer months. 

• Individual farmers also construct exclusion bunds in low lying areas 

• Construction of tidal regulators and check dams across the backwater channels 
to prevent movement of tidal water inland. 

• From 1984, banned construction of new wells in coastal areas. 

• Imposed control on irrigation, only 2 acreslwell in the affected areas 

• Construction of tidal regulators through KHARLAND Development Scheme for 
restricting entry of sea water into the main land. 

• Regulation of ground water withdrawal in coastal areas through legislation 

• Mandatory implementation of rain water harvesting systems to Improve aquifer 
recharge and quality of ground water 

• Implementation of artificial recharge structures including construction of 
structures under Rural Employment Guarantee Scheme 

• Pondlcherry Ground Water Authority controls and regulates ground water 
development. 

• Extraction of ground water for industrial and irrigation U888 from wells within 
6 Ian of the coastline has been banned. 

• Installation of rain water harvesting has been made mandatory for all buildings. 
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Poet Harvnt Lou 

·380. SHRI BADIGA RAMAKRISHNA: 
SHRI A. SAl PRATHAP: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the percentage of post harvest losses assessed 
In agricultural sector annuaJly; 

(b) the details of techniques developed by Central 
Institute of Post Harvest Engineering and Technology. All 
India Coordinated Research Project on Post Harvest 
Technology and National Horticulture Board to reduce the 
post-harvest losses in thft country during the last three 
years; and 

(c) the steps taken to minimize the losses? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) 
Annually, the estimated percentage of post harvest losses 
range from 8-10% in respect of food grains and 8-30% 
In respect of horticulture produce. The details of 
techniques developed by Ce.ntral Institute of Post Harvest 
Engineering and Technology (CIPHET). Ludhiana and All 
India Coordinated Research Project (AICRP) on Post 
Harvest Technology to reduce post harvest losses in the 
country during the last three years are given In the 
enclosed statement. The technology developed by CIPHET 
and AICRP on post harvest technology are being 
demonstrated to farmers and entrepreneurs to minimize 
post harvest losses. To minimize losses of cereals and 
pulses, a Central Sector Scheme on ·Construction/ 
Renovation of Rural Godown· is being implemented by 
Directorate of Marketing and Inspection (DMI) since April 
2002. For horticulture crops, the Govemment has launched 
Centrally Sponsored Schemes on or echnology Mission 
for Integrated Development of Horticulture In North Eastem 
States- in 2000-01 and "National Horticulture Mission- in 
2005-06 under which assistance is provided for creating 
post-harvest infrastructure. Besides, the National 
Horticulture Board (NHB) is Implementing programmes 

[" •.... ~ aimed at redUCing the losses of horticulture produce 
~ through the schemes such as "Capital Investment Subsidy 

~, 

Scheme for n of Cold 
St~rage for HortIculture Produce- and "Development of 
COmmefCiaJ Horticulture through Production and Post-
Harvest Managemenr. 

ThtJ IBcht'Kllogy dtlK!IIoped by Csnlml IMIiIu/tI 01 Post 
HllfYlI8f £ngintfNll'ing lind Tschnology (CIPHET) snd All 
Inds Cootr:IMflId R68tIIIICh PffJjt1c/ (AICRP) on Post 
HllfIIf18f TtlChnology IrJ I'tKiuctI post hIIfYIJSf IosstIs in 

thB countty. 

1. Large capacity (5 tonne) evaporatlvely cooled 
structure for storage of perishables 

2. Safe storage of pulses 

3. Groundnut seed storage in coastal areas of 
Kamataka 

4. Pedal cum Power operated grain cleaner 

5. Solar cabinet dryer for vegetables 

6. Insect trap for safe grain storage 

7. Auldized bed dryer for Mushroom 

8. Package for storage of ginger rhizomes 

9. Package for enhanced SheH Life of Kesar Mango 

10. ViHage \evel milk sterilizer 

11. Drylng-cum-storage bin for jaggery 

12. Heated Uncapping knife for honey extraction 

13. Plant based grain protectants 

14. Sunflower dehuHlng mill 

15. CIPHET Tomato Grader 

16. CIPHET rotary maize cob sheller 

17. Banana CombIHand Cutter 

18. Technology for dried garlic slices 

19. Mobile cool chamber 
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Receding Ground Wet.r Level 

-381. SHRI RAVI PRAKASH VERMA: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the World Bank or any other international 
fora have suggested various meaSUMS for development 
of ground water level In India; 

(b) if so, the details thereof; and 

(c) the steps taken by the Union Government as per 
their suggestions? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) and (b) The World Bank and other 
international agencies bring out publications from time to 
time on various issues including those related to water 
resources. A Report titled Mlndia's Water Economy: Bracing 
for a Turbulent Future- has been brought out by the 
World Bank in 200Swhich inter-alia presents its authors' 
view points about ground water resources alongwith 
certain suggestions. The suggestions Include: (I) bringing 
ground water abstractions in line with the re-charge; (ii) 
Improving the quality of poor and deteriorating water 
related environment; and (iii) introducing incentive-based, 
participatory regulation of services and water resources. 

(c) Water being a state subject, the schemes for 
development and management of water resources 
including those for ground water are taken up by the 
State Governments. Similarly, the steps to check 
exploitation of ground water are also undertaken by the 
respective State Governments. However, most of the 
issues highlighted in the above-said report are duly 
addressed in the National Water POlicy and appropriate 
action is taken in the light of the present policies of the 
Union and State Governments. Further, with a view to 
encourage and assist the State Governments in this 
regard, the Ministry of Water Resources has undertaken 
the following measures: 

(I) A draft Model Bill to regulate and control the 
development and managem'ent of ground water 
has been circulated to the States and Union 
Territories. The Union Minister of Water 
Resources in his letter date 11.9.2006 addressed 

to the Chief Ministers of States and 
Administrators of Union Territories, has requested 
to the State Govemments 10 enact ground water 
legislation for checking over-exploitation of 
ground water. 

(ii) Central Ground Water Authority has issued 
directions to the Chief Secretaries of States 
having over-explolted blocks to take all necessary 
measures to promote rain water harvesting and 
artificial recharge to ground water falling under 
their jurisdiction and ensure inclusion of roof top 
rain water harvesting in the building bye-laws. 

(iii) The Ministry of Water Resources has constituted 
an Advisory Council on Artificial Recharge to Ground 
Water under the Chairmanship of Union Minister of Water 
Resources with the main objective to popurlarize the 
concept of artificial recharge to ground water among all 
stakeholders. 

PropoNla of Kametaka 

3593. SHRI G. KARUNAKARA REDDY: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) the number of proposals from the States including 
Kamataka pending with the Central Water Commission 
as on date for approval: 

(b) the time since when these projects are pending 
with Commission; and 

(c) the time by which projects are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) At present, out of 190 new irrigation 
project proposals (105 major and 85 medium) received 
from various State Govemments, 109 projects (58 major 
and 51 medium) are under different stages of appraisal 
and remaining 81 projects (47 ma;or and 34 medium) 
have been techno-economically accepted by the Advisory 
Committee of Ministry of Water Resources subject to 
compliance of a few observations. The state-wise number 
of proposals under appraisal and those accepted by the 
Technical Advisory Committee of Ministry of Water 
Resources are given in the enclosed statement. 
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(c) The time taken for approval of the .. projecta of Central Water Commission/Technical Advl80ry 
dependl upon the promptness with which the State CommltteeIPlannlng Commission. 
Govemment arranges the compliance to the observations 

St6.".,,/ 

St./tImW1/ mftJnwI to In rspIy to 11811 (II) to (c) 01 Lok SIIbh8 unsIIInwI tllM8lion No. 3593 lor 8I1SwtN' on 
18. 12.2006 ffIgIItrIing IJf'OP06IIIs 01 Kllmsfllkll. 

SI.No. Stat .. Major Medium Total 

A B Total A B Total A B Total 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 7 5 12 3 10 13 10 15 25 

r 2. Arunachal Pradesh 

I 3. A88am 

.' 4. Bihar 2 3 2 1 3 ~ 
[ 
" 6. Chhattisgarh 4 4 1 .. 1 5 
~ 
" ~ 
~ 

6. Goa, Daman, Diu 

9 7 . Gujarat . 
! 
f 8. Haryana 3 2 5 4 2 6 

9. Himachal Pradesh 2 2 2 3 

10. Jammu and Kashmir 3 4 7 3 4 7 
~'; 

~ 11. Jharkhand 4 4 8 4 4 8 ~ r 
:f 
~. 12. Karnataka 2 3 5 1 1 3 3 6 
~, 

~. 13. Karala 1 1 1 2 
;'~-

14. Madhya Pradesh 5 3 8 5 3 8 

15. Maharashtra 14 7 21 31 5 36 45 12 67 

16. Manipur 2 2 

17. Meghalaya 

18. Nagaland 1 2 

19. Orissa 2 4 6 7 8 3 11 14 

20. Punjab 4 3 7 2 5 4 9 

21. Rajasthan 2 5 7 5 3 8 7 8 15 

22. Sikkim 
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f 2 3 4 5 6 7 8 9 10 11 

23. Tamil Nadu 1 1 1 1 2 02 

24. Tripura 1 1 1 

25. Uttar Pradesh 5 7 12 6 7 13 

26. Uttaranchal 1 1 1 01 

27. West Bengal 1 1 01 

Grand Total 68 47 105 51 34 85 109 81 190 

A-Project under varIoua ltagea of appraIuI. 

B-Accepted by the AdvIeory ConvnIttH of. MOWR subject to certain observations. 

UftIng of Water 

3594. SHRI G.M. SIDDESWARA: Will the Minister of 
WATER RESOURCES be pleued to state: 

(a> whether the Union GoYemment has recetved any 
preliminary inveatlgatton report of lifting of water from 
Tunga Bhadra river near Rajanahalll In Harihar Taluk to 
fill up minor irrigation tanks to solve the drinking water 
problems in theee areas; 

(b) whether the Union Government has considered 
this preliminary investigation report; 

(c) if 80, the action taken by the Union Govemment 
thereon; 

(d) the eatimated cost of this project and the reaction 
of the Govemment thereto; and 

(e) the time by which the funds are likely to be 
released for this project and the time of Its completion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No Sir. 

(b) to (e) Does not arise. 

[TntnslalionJ 

PollutIon In Sa 

3595. SHRI KULDEEP BISHNOI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment i8 aware that private 
shipe and tanke... have sunk In the sea territory of India 
and a large quantity of crude 011 hu polluted the .. a; 

(b) If 80, the details thereof; 

(c) the number of pollution control 8hlpe possessed 
by India at present and the action being taken by them 
to check the rieing pollution in the sea territory of India; 

(d) whether the Government has con8tituted a 
Committee on monitoring of 011 spilled in the 8ea; 

(e) If 80, whether the Committee has 8ubmltted its 
report/recommendations; and 

(f) If 80, the details thereof a10ngwlth the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) As per Information fumished by 
Ministry of Defence, Govt. of. India, two private 8h1ps! 
tankers are reported to have sunk during 2006 in the 
sea off indian waters and small quantity of oil had spilled 
in the sea, which was effectively neutralized by the Coast 
Guard. The details in this respect are given in the 
enciosed statement. 

(c) The Coast Guard being the Central Coordinating 
Agency has various pollution 'control equipments fitted on 
the vessels for pollution control operations. At present, 
no dedicated pollution control vessel exists in the country. 
The Coast Guard is in the process of acquiring three 
pollution control vessels which are expected to be Inducted 
in the Coast Guard within next three years. 
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(d) to (f) An Inter-MInisterial CommlHee to review the 
progr881 of long tenn measures for oil &pOI management 
for India, hae been constituted In the Ministry of Home 
Aftalrs, Government of India. The Committee In Its first 
meeting has recommended creation of facilities handling 
Tier-III spills by the Coast Guard, besides constitution of 

a committee to draft Polley Document addressing 
preventing, mitigation, preparedness and response 
measures and examination of the existing legislations 
dealing with relevant areas in 011 spill management. The 
committee to draft the Policy Document as recommended 
has been constituted. 

SblltHMnf 

List of sinking incidtJnts during 2006 till dilts 

SJ.No. Date 

1. 

of 
Incident 

Name of 
Vessel 

DCI TUG-
~ VI 

2. 02-
08-06 

{English} 

MV oa 
Vision 

Audio VI.ual Unit 

Flag 

Indian 

Indian 

Cargo 

Nil 

WIth 
container 

3596. SHRI SUGRIB SINGH: Will the Minster of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government proposes to be set up 
an Audio VIsual Unit under the Ministry; and 

(b) if so, the details thereof and the reasons 
therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
Yes, Sir. 

(b) With. view to authentically articulate the official 
position of the Government on various Issues, for use by 

~ 
~. the media in general and electronic media in particular, 
:;'. 
~. a permanent Audio Visual Unit is proposed to be set up 
.~ by the Press Information Bureau (PI B) by way of 
} acquisition of equipments and deployment of appropriate 
~: manpower. Meanwhile, an interim Audio Visual Unit has 
~?: 
~'" started functioning in the Press Information Bureau (PIB) 

~ I 

Fuel on board 

129 KL of 
HFHSD and Lub 
on 3875 Itrs 

24 KL of fumace 
fuel oil and 11 
KL of diesel 

Position 

OFF PT 
Calimer, 
Tamil Nadu 

OFF 
Bombay High 

Nature 
of 

Incident 

Sunk 

Sunk 

w.e.f. 12th September, 2006 by hiring equipment and 
manpower through BroadCast Engineering Consultants 
India Umlted (BECIL), a Govemrrlent of India Enterprise. 

/Trsnslstion} 

Foreign Trip by NCUI Pre.ldent 

3597. SHRI BHANU PRATAP SINGH VERMA: Will 
the Minister of AGRICULTURE be pleased to state: 

(a> the number of foreign trips undertaken by the 
President of National Cooperative Union of India (NCUI) 
aIongwlth the details of the Members who accompanied 
as well as the expenditure incurred on each trip 
undertaken by the above separately; 

(b) whether the cooperative movement was benefited 
as a result of these foreign travels; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
A statement containing the jnformation is annexed. 
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(b) and (c) M per information received from NCUI, 
the President and the accompanying members preaented 
the indian point of view in the various meetings and 
.. minara attended by them. They "'0 exchanged vIewa 

Period 

1 

2OQ4.OI 

2·3 July 
2004 

18-23 
Sept., 2004 

3-5 Nov., 2004 

30 Nov. 
to 4th 
Dec., 
2004 

10-13 
Dec., 
2004 

200He 

9-14 
May 
2005 

Particulal1l of the events 

2 

International Confefenoe 
on Globalization and 
Cooperative EnteIpriIe, 
Genoa, Italy. 

ICA Board Meeting and 
other related events, 
WII'IIW, Poland. 

11th IRU GeneraJ Meeting 
2003 and 2nd Raifftllin 
Forum of IRU, Berlin, 
Germany. 

6th ICA Regional 
AeaembIy and 3rd leA 
Regional Cooperative 
Forum and other 
specialized CommIttee 
meetings of ICA, Chiang 
Mai, Thailand. 

ICA Board Meeting, 
Nairobi, Kenya. 

ICAWTO ~um, 
AFGC and IFAP 
meeting, Seoul, Korea 

Participants 

3 

Dr. S.S. SiIOdIa 
PfIIiden~ NCUI 

Dr. S.S. SiIodia, 
PI'IIIdent, NCUI 

Dr. S.S. SiIodia, 
Pr8Iidant, NCUI 

(i) Dr. S.S. 
Siaodia, 
Presiden~ NCUI 

(iI) Sh. Bhagwati 
Prasad, Chief 
Executive, NCUI 

Dr. S.S. SiIodia, 
P..sident, NCUI 

(i) Dr. S.S. 
Sisodia, 
President, NCUI 
(9-11 May 2005) 

(ii) Sh. Shagwati 
Prasad, Chief 
Executive (12·14 
May 2005) 

with delegatee of other participating countrl... Thus, the 
members were benefited from auch experience . and 
exchange of idea. This al80 benefited the cooperative 
movement. 

Allowances 

4 

us $ 3000 (DSA 0 300 $ 
for 4 days In Genoa + $ 0 
400 for 2 days In Paris + 
Enterlairvnent Allowance 
1000 $). 

US $ 3800 (DSA 0 400 $ 
for 7 days + Entertainment 
AHowance 1000 $). 

US $ 2600 (DSA 0 440 $ 
for 4 days + Enter1ainment 
Allowance 1000 $). 

US $ 2800 (DSA 0 300 $ 
for 6 days + Entertainment 
Allowance 1000 $). 

US $ 2100 (DSA 0 300 $ 
for 7 dlya). 

US $ 3400 (DSA 0 400 $ 
for 6 days + Entertainment 
Allowance 1000 $). 

US $ 3000 (DSA 0 400 US 
$ for 5 days + 
Entertainment Allowance 
US $ 1000). 

US $ 2000 (DSA 0 US $ 
400 for 5 days). 

Air fare, Visa 
Fe .. , airport 

taxes, 
insurance, 

etc. (in Rs.) 

5 

1,16,319.00 

1,30,984.00 

1,31,n9.00 

45,222.00 

29,146.00 

55,174.00 

By Host Org. 
Rs. 530/. 
(airport tax). 

40,944.00 
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1 2 3 4 5 

18-23 ICA Board and StandIng Dr. S.S. SieodIa. US $ 3500 (DSA • 300 US 1,64,822.00 
May Committee Meeting, New PI8IIdent,NCUI $ for 3 days + 400 US S for 
2005 Lanark (Scotland) and 4 days + Entertainment 

U.K Cooperative Allowance US $ 1000). 
Congrua, Glasgow, 
Scotland and study visit 
to cooperativeI in 
Amsterdam. 

11·12 International Sympoeium Dr. S.S. Siaodla, US $ 1500 (ILIIlP sum US $ By Holt. 0Ig 
July 2005 on Agriculture by JA PI1IIiden~ NCUI 500 + Entertainment JA ZENCHU. 

ZEN CHU, T~, ~ AIIowanc;e US • 1000). 

18-23 ICA General Al8embly (i) Dr. S.S. US $ 6000 (DSA • US $ 3,75,574.00 
Sept., 2005 for !he election 01 SisodIa, 400 for 10 days + DSA • 
2005 !he president and Board President. NCUI US '$ 500 for 2 days + 

Members of the ICA and Entertainment Allowance of 
Related Events, US $ 1000). 
Columbia. (0) $h. G.H. US $ 5000 (DSA • US $ 1,29,873.00 

Amln, VIce 400 for 10 days + DSA • 
Preeident, NCUI US $ 500 for 2 days). 
(HI) Sh. Sltaram US $ 5000 (DSA • US $ 1,43:&03.00 
Chauhan, VICe 400 for 10 days + DSA • 
President, NCUI US $ 500 for 2 days). 
(Iv) Sh. Surender US $ 5000 (DSA • US $ 1,43,074.00 
Singh SIsoda, 400 for 10 days + DSA • 
Member, US $ 500 for 2 days). 
Governing 
Council. 
(v) Sh. Bhagwati US $ 5400 (DSA • US S 1,43,957,00 
Prasad, Chief 400 for 11 days + DSA • 
Executive US $ 500 for 2 days). 

22·24 ICA· APNCAIILO Dr. S.S. SIIodia, US $ 3000 (DSA • US $ 54,821.00 
March Conference on Role of President, NCUI 400 for 5 days + 
2006 Cooperatives in Poverty Entertainment Allowance 

Alleviation, Hanoi, US $ 1000). 
Vl8tnam. 

2CJ08.07 

14·18 ICA AP Standing Dr. S.S. Sisodia, US $ 1600 (Iumpsum US $ 1,11,391.00 
May, Committee Meeting, Agri. President, NCUI 600 + Entertainment 
2006 Expo and Seminar, Wuxi Allowance US $ 1000). 

City, China. 

3-5 IRU Board Meeting, St. Dr. S.S. US $ 4000 (DSA 0 500 1,59,694.00 
July, Gall, Switzerland Sisodia, US $ for 6 days + (nat for the 
2006 President. Entertainment Allowance Yi&itto 

NCUI US $ 1000). Switzerland 
and Poland). 
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1 

8-10 
July 
2006 

14-18 
Aug., 
2006 

2 

NCUI atudy exchange 
vI8It 10 Poland u lelder 
of the deIegItIon. 

ICA - AP Regional 
~Iy and other 
events, Colombo, 811 
Lanka. 

3 

(I) Dr. S.S. 
SisodIa, 
Pretidant, NCUI 
(M) 8h. Surenclra 
Singh SIIodIa, 
GC Member, 
NCUI. 

(Q Dr. S.S. 
SiIodia, 
PI8Iident, NCUI 

(ii) Sh. Bhagwati 
Prasad, Chief 
ExecutIve, 
NCUI. 

4 

us $ (lump IUI11 US • 
800 + Entnhvnent 
AllowInee US $ 6(0). 
US $ 800 Oump IUm) 

US $ 2750 (DSA 0 US $ 
250 for 7 dayI + 
Entertllnment Allowance 
US $ 1000). 
US $ 1750 (DSA 0 US $ 
250 for 7 deVl). 

5 

17,593.00 (tax 
for the air 
ticket) + 
4,760 (vi .. 
fees). 

69,210.00 

18,852.00 

(iii) Sh. Ved 
Prakash Selia, PS 
to President, 
NCUI. 

us $ 1400 (OSA 0 US $ 
200 for 7 days). 

35,501.00 

27-29 
Oct., 
2006 

IntamallonaJ Cooperative 
Trade Fair and 
Sympoaium, Tehran, Iran. 

(i) Dr. S.S. 
SIsodIa, 
Preeident, NCUI 

(i1) Sh. Sitaram 
Chauhan, Vice 
Preeldent, NCUI 
(iii) Sh. B.S 
Vishwanathan, 
Governing 
Council Member, 
NCUI. 
flV) Sh. Bhagwati 
Prasad, Chief 
Executive 
NCUI. 

Consumption of FoocIg .... n. by BPL Famill •• 

3598. SHRI PUNNU lAl MQHALE: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the consumption of foodgrains by the 
people flving below poverty line is lesser in comparison 
to its IMIilabillty; 

US $ 3000 (DSA 0 US $ 
400 for 5 days + 
Entertainment AIIowanoe 
US $ 1000). 
US $ 2000 (DSA 0 US $ 
400 for 5 days). 

US $ 2000 (DSA 0 US $ 
400 for 5 days). 

US $ 2000 (OSA 0 US S 
400 for 5 deVl) 

54,059.00 

41,485.00 

41,495.00 

47,559.00 

(b) if 80, the details thereof and the reaeons 
therefor; 

(c) the per capita consumption of foodgrains by the 
people living below poverty line and the people above 
poverty line in the country; and 

(d) the steps taken by the Government to bridge thE 
gap? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The details of Domestic Production and 
Projected Consumption Requirement of Foodgralna are 
as under: 

Year 

2001-02 

2002-03 

2003-04 

2004-05 

2005-06 

Domtatic 
produc:tion 

212.85 

174.77 

213.19 

198.38 

208.30" 

Foodgrains (MJIHlon Tonnes) 

Projected Difference 
Consumption 
Requirement 

180.04 32.81 

182.73 -7.96 

186.57 27.62 

188.38 9.98 

191.17 17.13 

"4th advance eetlmat •• as on 15.7.06. 

(b) and (c) The Planning Commission estimates the 
incidence of poverty at national and State level from the 

· large sample survey on household consumer expenditure 
conducted by the National Sample Survey Organization 

· (NSSO) at an Interval of apprOximately five years following 
the methodology contained In the Report of the Expert 
Group on Estimation of Proportion and Number of Poor 
(Lakadwala Committee). From the large sample survey 

· of consumer expenditure data of the 55th round of NSS, 
per capita consumption of fooclgrains by the persons living 
below poverty line (BPL) and the above poverty line (APL) 
in the country has been estimated as per the following 

· details: 

Per Capita Consumption of foodgralns among the 
BPL and APL people in 1999-2000 (kgslmonthlperson). 

Rural Ulban 

BPL APL BPL APL 

11.90 14.13 10.86 11.59 

27.90 72.91 23.62 76.38 

Under the Targetted Public Distribution System 
the Central Govemment makes an allocation of 

Jo04:1gnlins 0 35 kg. per family per month on the basis 

of number of ration cards l18ued by the StateslUTs or 
the number of house-holds on the basla of poverty 
estimates of the Planning Commi88ion for 1993-94 and 
the population projection of Registrar General of India as 
on 1.3.2000 whichever 18 1818. The total BPL households 
as per this formula are eetlmated to be 6.62 crore famlll .. , 
who were aupplled foodgralns at a lower Central IlSue 
Price via-a-vis APL householda, as is Indicated below: 

Central Issue Price (CIP): 

Commodity 

Wheat 

Rice 

APL 

610 

830 

(Rs. per quintal) 

BPL 

415 

565 

Smuggling of Animal. 

3599. SHRI ASHOK ARGAL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Govemment is aware of the 
fact that animals of various species are being smuggled 
from India to Bangladesh every year; 

(b) If so, the number of animals smuggled during the 
last two years, species-wise; and 

(c) the steps taken by the Government to check 
smuggling of livestock from India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) Yes, 
Sir. 

(b) The number of cattle seized by Border Security 
Force on the Eastern Border are as follows:-

Year 

2004 

2005 

No. of Cattle 

69056 

64093 

(c) Following steps have been taken by Border Security 
Force to check smuggling of livestock from India:-

(i) Round the clock surveillance of the borders by 
carrying out patrolHng (on foot, by boats and 
mobile), laying nakes (border ambushes) and 
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• The vesting age of pension be Increased from 
58 to 60 years but without application of 
reduction factor If pension Is claimed at the age 
of 58 years, 

• Contribution rate be ralaed from 12% to 15% 
(share of both employee's and employer'a 
contribution) 

• The Government contribution be enhanced. 

So far, no recommendations on these suggestions 
have been made by the Central Board of Truatees, 
Employees's Provident Fund to the Government. 

Dlverelon of Salt Pan Land. 

3606. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether certain salt pan lands have been allowed 
to be diverted in Mumbai for housing construction; 

(b) If 80, whether clearance has been obtained under 
Coastal Regulation Zone; 

(e) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) No environmental clearance has 
been granted by the Ministry of Environment and Forests 
for diversion of salt pan lands in Mumbai for hou8ing 
construction, under the provisions of Coastal Regulation 
Zone (CRZ) Notification, 1991. 

(c) Does not arise. 

(d) The salt pans which use tidal waters for aalt pan 
activities are categorized as CRZ-I (ii), namely Inter-tidal 
areas. 

Restriction on Withdrawals from EPF 

3607. SHRIMATI KARUNA SHUKLA: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Government proposes to impose 
certain restrictions on withdrawals from Employees 
Provident Fund savings; and 

(b) If so, the details and the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) No such propoul has been 
sent to the Govemment by the Central Board of Trustees, 
Employees' Provident Fund. 

Revised Village Grain aank Scheme 

3608. SHRI HARIBHAU RATHOD: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government of Maharaahtra has sent 
any proposal for approval of revised 
Village Grain Bank Scheme; 

(b) if so, the details thereof and reaction of the 
Government thereto; 

{c) whether the Information/queries sought by the 
Government have since been furnished; 

(d) If so, the reasons for delay in according sanction 
to the proposal; and 

(e) the time by which it is likely to be sanctioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (e) Yes, Sir. Government of Maharashtra 
has sent a proposal for setting up of 1750 Village Grain 
Banks in the State under the revised scheme. The State 
Government was requested to provide the Utilization 
Certificates in respect of the amount sanctioned to them 
by Ministry of Tribal Affairs for setting up of 259 Grain 
Banks during 1997-98 to 2003-04 in the old scheme, 
which have not been received so far. 

Spacial Agricultural Produce Scheme 

3609. SHRI K.C. PALLANI SHAMY: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government has Introduced Special 
Agricultural Produce Scheme (Visheah Krlslll Upaj YOlana); 

(b) if so, the details thereof alongwlth the salient 
features of the Scheme and Its status of Implementation 
in the country particularly in Tamil Nadu; and 
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(c) the ape taken by the Govemment 10 booet the 
exporta of fruita, flowers and vegetabl.. In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. 

(b) Does not arise. 

(c) The Govemment of India has taken various steps 
to boost the export of fruits, vegetables and flowers In 
the country through Agricultural and Proces88d Food 
Products Export Development Authority (APEDA). These 
include development of pre and post harvest manuals for 
export of fresh fruita and vegetables; development of 
standards of fruits and vegetables; residue monitoring of 
pesticides; recognition of pack house engaged In export 
of fruits and vegetables; training programme for extension 
officer, Agmark official and laboratories; encouragement 
to adopt good agrl practices at farm level; upgradatlon of 
laboratories and their recognition; market promotion and 
market access, etc. 

In addition, the Government had approved setting up 
of six Agri Export Zones (AEZs) one each In Karnataka, 
Maharashtra, Sikkim, Uttaranchal and two In Tamil Nadu 
to boost the export of flowers and bring floriculture upto 
international standards in the country. 

[TrsnsllllionJ 

Promotion of Floriculture 

3610. SHRI JAI PAKASH (MOHANLAL GANJ): Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government proposes to take steps 
to bring floriculture upto international standards In the 
country; 

(b) if 80, ihe details thereof; and 

(c) the action taken/proposed to be taken by the 
Government to develop genetic design of flowers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (sHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. Government of India had provided 
assistance to the State Governments/UTs under 
comprehensive Macro Management Scheme for 

development of Agriculture Including Horticulture, which 
Included floriculture, up to the year 2004-05. The scheme 
provided flexibility to the State Govemments to take up 
programmes and fix targets as per their felt need8 and 
requirements according to their Work Plans. After the 
launch of National Horticulture Mission (NHM) during 
financial year 2005-06, the programme for Horticulture In 
Macro Management Scheme eubeumed with National 
Horticulture Miulon. The National Horticulture Miaeion 
addresses the Issues related to holistic growth of 
horticulture including floriculture sector through an area 
baaed regionally differentiated strategies which Include 
reeearch, technology promotion, extension, poet harvest 
management, pl'OC888ing and marketing In consonance 
with comparatively advantage of eaoh state/region and 
Its diverse agro-cllmatlc feature. 

In the North East and Himalayan States of the 
country, the Technology Mission for Integrated 
Development of Horticulture for North-Eastern States and 
Himalayan States (TMNE), provides assistance for 
production of horticulture crops Including floriculture crops. 

In addition, Govemment Is taking following stepa to 
bring floriculture up to International standards In the 
country: 

(I) Government had approved setting up of six Agrl 
Export Zones (AEZs) one each in Karnataka, 
Maharashtra, Sikkim, Uttaranchal and two in 
Tamil Nadu. 

(Ii) A Marketing facilitation Centre has been set up 
at Aalsmeer, the Netherlands under the MAl 
Scheme of MoC&1. The centre has helped the 
exporters in better price reaHzatlon and improved 
quality of the cut flowers. 

(Iii) Wholesale market-cum-flower auction centres at 
Bangalore. Mumbai, Noida (UP) and Kolkata are 
approved with the assistance of Govt. to facilitate 
exports of flowers. 

(iv) Perishable cargo centres have been set up at 
Mumbai, Delhi, Bangalore, Hyderabad. Chennai 
and Trivandrum. 

(v) APEDA rehabilitated 17 floriculture units. 

(vi) Government has sanctioned financial assistance 
of Rs. 348.66 lakhs under infrastructure 
development scheme of APEDA for setting up 
of Tanflora Inf;astructure Park at Hosur in Tamil 
Nadu for production of flowers for exports. 
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(c) Through hybridization, mutation and polyploidy 
breeding and through biotechnological tool., the 
Government is trying to improve the genetic design of 
flowers. 

More than 500 rose varieties, some 100 gladiolus, 
more than 160 chrysanthemum varieties, a few orchids, 
jasmine bougainvillea, hibiscus, 8 tuberose, 8 China uter, 
one zinnia, a few cooperles and amaryllis, 2 marigold 
and 8 few hollyhock varieties have been developed 
through conventional or mutation. breeding. 

Introduction of new genes for resistance to certain 
die .... and pests 88 weH as colours Ia going on through 
biotechnological interventions. 

[English} 

Environmental CI_ranee to Project. from 
Maharaahtra 

3811. SHRI TUKARAM GANGADHAR GADAKH: Will 
the Minister of ENVIRONMENT AND FORESTS be 
pleued to state: 

(a) the details of ualstance and clearance granted 
to the environmental projects of Maharashtra during the 
last three years and the current year; 

(b) the details of proposals submitted by Maharashtra 
Govemment for environmental clearance as on date; 

(c) the total cost of cleared proposal; and 

(d) the time by which pending projects will be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a> and (c) Details of assistance granted to 
environmental projects of Maharashtra in the last three 
years and the current year are given in the enclosed 
statement-i. 

(b) and (d) DetaII8 'of pending projects along with their 
current status are given in the enclosed statement-II. 

SIIlfImtlllt I 

DeI8iIs of Assislllnce grsnlrHl to ProjscIs 01 MllhllrsshlrB during 
IINI IIJISI thrtHI ytNUS and cUmlnl yssr 

(Rs. in lakhs) 

SI.No. Name of the Scheme 2003-04 2004-05 2005-06 2006-07 

1. Development of 165.25 108.05 241.68 320.00 
National Parks and 
Sanctuaries 

2. National River 1075.00 880.00 1069.00 1240.00 
Conservation Plan 

3. National Lake 70.00 50.00 100.00 58.00 
Conservation Plan 

4. Project Tiger 228.45 255.95 334.19 181.39 

5. Integrated Forest SO.OO 64.17 0.00 150.00 
Protection Scheme 

6. Common Effluent 396.80 392.00 410.00 0.00 
Treatment Plants 
(CETPs) 
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TIN!I ProjtIcIs $tJbm1lMd by Govtll77msnl of ~,.. 

SI.No. Name of Project & Cost 

1 . Kollapur town along river Panchganga 
(coating Rs. 49.74 crore) 

2. Wai town along river Krishna 
(costing As. 53.83 crore) 

3. Padharpur town along river Bhima 
(costing Rs. 26.57 crore) 

4. Prakasha town along river Tapt 
(costing Rs. 4.62 crore) 

5. Paithan town along river Godavari 
(costing Rs. 15.72 crore) 

6. Nawapur town along river Raangawali 
(costing As. 4.55 crore) 

7. Infra.tructura Project. for 
Environmental Clearance 

8. 

1. MIs Commr. of Fisheries 

2. MIs MSRDC 

Conltructlon Project, for 
Environmental Clearanee 

1. MHADA, Maharashtra Government 

2 MIs MADC 

[Translallonj 

Indira Gandhi canal Scheme 

3612. PAOF. RASA SINGH RAWAT: Will the Minister 
of WATER RESOUACES be pleased to state: 

(a) whether the Government of Aajasthan has made 
any request to Union Government to declare 'Indira 
Gandhi Canal Scheme' as a national scheme; 

(b) if so, the reaction of the Union Government 
thereto; 

(c) whether the State Government has made any 
request to Union Govemment for release of additional 
funds for maintenance and extension of IG Canal; and 

(d) If so, the details thereof, and the steps being 
taken by the Government in this regard? 

status 

As the outlay available under the Tenth Five Year Plan 
ia less than the sanctioned cost of project already 
approved, it was suggested that the State Government 
may undertake these projects out of the State Plan 
provisions by seeking necessary funds from the Planning 
Commiaaion Including exploring the possibility of Initiating 
the projects with public-private partnership. Sub8equently, 
on seeking the comments on project proposals related to 
the town of Pandharpur, Parkaaha and Paithan by the 
Planning Commission, these were examined In the Ministry 
and found to be lacking in Important details and requisite 
intonnation. Accordingly, the Government of Maharashtra 
has been infonned to revise these project proposals. 

Projects have been appraised and to be considered by 
Environmental Appraisal Committee 

Projects have been appraised and to be considered by 
Environmental Appraisal Committee 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATEA RESOURCES (SHAI JAY PAAKASH NARAYAN 
YADAV): (a) and (b) No sir. The concept of National 
Project is yet to be evolved and finalized. 

(c) and (d) Indira Gandhi Nahar Project (IGNP) Stage-
I has been completed. Central Government Is very keen 
to complete IGNP Stage-II. Central Government assistance 
In the fonn of Advance Plan Assistance, Drought Aelief 
Assistance and Border Area Development Programme has 
been extended to canal works of IGNP State-II from time 
to time. Assistance provided so far is As. 611.62 crore. 
The project Is under AIBP since 1997-98 and has received 
total CLA of As. 523.979 crore and Grant of Ra. 58.741 
crore up to March 2006. No request has been received 
for release of additional fund for maintenance of IG 
Canal. 
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fEI7fIII$h/ 
Elephant RehabilitatIon Cent .... 

3613. SHRI S.K. KHARVENTHAN: Will the Mlnl8ter 
of ENVIRONMENT AND FORESTS be pleased to 8tate: 

(a) whether the Govemment hu any proposal to eet 
up Elephant Rehabilitation Centres in various parte of 
the country; 

(b) If 80, the locatlon8 identified and the amount 
released for setting up of the same; and 

(c) the time by which the Elephant Rehabilitation 
Centres are likely to be set up? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) and (c) The locations are to be identified by the 
StatelUT Governments. The Ministry as on date has 
received only one 8uch proposal from the Government of 
Ha~na for which an amount of Rs. 90.75 Lakhs has 
been 8anctioned and first instalment of Rs. 50.00 Lakhs 
has been released to the State In November 2006. The 
acheme a8 submitted by the State Govemment Is tor the 
year 2006-07. 

o. .. lInatlon of Water 

3614. SHRI PRALHAD JOSHI: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the schemes for desalination ot hard water Into 
potable water for drinking pUrpose8 implemented In the 
country during the last two years, State-wise; 

(b) whether the Govemment is seeking financial 
aSSistance for such schemes from international financial 
institutes like Asian Development Bank and Intemational 
Monetary Fund; 

(c) If 80, the details of funds received and disbursed 
to various States during the said period, State-wise; 

(d) whether the Government of Kamataka has sent 
any specifiC projects for desalination of water during the 
last two years; and 

(e) if so, the details and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The Department of Drinking Water Supply, 
Ministry of Rural Development has informed that the 
drinking water supply Is a State Subject and Govemment 
of India assist the States technically and financially through 
the Centrally Sponsored Scheme "Accelerated Rural Water 
Supply Programme (ARWSPt for providing sate drinking 

water In adequate quantity to all rural habitations in the 
country. State Govemments are empowered to .. nctlon 
and Implement projects Including Desalination Plants. Till 
2005-06, 15% ot ARWSP funds rele .. ed to the State 
every year could be utilized for tackling water quality 
problema Including saUnlty. Further, the Department of 
Drinking Water Supply, Ministry ot Rural Development 
have Informed that no State Govemment has reported 
installation of desalination plants during the last 2 years. 
In Kavarattl 181and ot UT ot Laklhadweep, a 1000 cum! 
day capacity "Low temperature Thermal Desalination Planr 
has been Instalied by National Institute ot Ocean 
Technology (NIOT), Chennal, at a capital cost of Rs. 
4.95 crore. This was fully funded by NIOT, Chennai as 
a pilot project. In Andaman and Nlcobar Islands, 10 
Reverse Osmosis based Desalination Plants were 
sanctioned and funds released to Central Ground Water 
Board for Installation as a post-Tsunami water supply 
restoration measure. 

(b) As informed by Department of Drinking Water 
Supply, Ministry of Rural Development, Govemment of 
India hu not sought any assistance from intemational 
financial institutions like Asian Development Bank, 
Int3mational Monetary Fund for Installation of desalination 
plants. 

(c) Does not arise. 

(d) The Department of Drinking Water Supply, Ministry 
of Rural Development have Informed that no proposal 
from Government of Kamataka has been received for 
projects on desalination during the last 2 years. 

(e) Does not arise. 

Children Parliament 

3615. SHRI M. APPADURAI: Will the Minister of 
PARLIAMENTARY AFFAIRS be pleased to state: 

(a) whether the Govemment has received any request 
from some achools of Tamil Nadu to hold 'Children's 
Parliament'; 

(b) if so, the details thereof, and reaction of the 
Govemment thereto; 

(c) the propaganda/publicity efforts proposed to be 
made 10 popularise such 'Children Parliament' among the 
achool and student community; and 

(d) the funds earmar\(ed for the purpose during the 
current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF ,PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) and (b) No such 
request has recently been received from schools of Tamil 
Nadu for holding 'Children's Parliament'; 
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(c) and (d) With a view to Inculcate democratic valuee 
and dilleminete knowledge on the working of 
partlamentary institutions among the student community, 
four schm.s of 'Youth Parliament Competitions' are being 
Implemented. These are namely, 'Youth Parliament 
Competition Scheme for recognized Educational InetItutIonI 
In the National Capital Territory of Deihl'; 'National Youth 
Parliament Competition Scheme for Kendrlya Vldyalayae'; 
'National Youth Parliament Competition Scheme for 
Jawahar Navodaya Vldylayas' and 'National Youth 
Parliament Competition Scheme for Universities/Colleges'. 
In addition to the above four echemea, financial aeaietance 
up to a maximum of Rs. 2 lacs per annum Is being 
extended to the StateslUnion Territories for conducting 
similar 'Youth Parliament Competitions' in their educational 
Institutions. No specific quantaum of funds have been 
earmarked for organising the 'Youth Parliament 
Competitions'. However, expenditure In this regard, Is 
being met from an allocation of Rs. 35. lacs for 'other 
charges' provided In the current year's budget of the 
Ministry. Apart from the above no specific propaganda! 
publicity efforts to poularise Youth Parliaments In the 
schools are envisaged. 

Unemployment Rate 

3616. SHRI L. RAJAGOPAL: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether according to the 61 st Round of National 
Sample Survey Organisation the unemployment rate in 
rural and Urban areas of the country is 17% and 45% 
respectively during July 2004 to June 2006; 

(b) if so, the reasons for Increase In the rate of 
unemployment during the last two years; 

(c) whether any analysis to this effect has been made 
by the Government; 

(d) if so, the outcome thereof; 

(e) whether the Survey has revealed that the 
unemployment rate in women is higher than that of men; 
and 

(f) if so, the reasons therefor; 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a), (e) and (f) As per 55th and 61st 

round of NSSO, unemployment rate In the country on 
ulUal etatue bule during 1999-2000 and 2004-05 are 
given below: 

v. RInI (%) Ulbin (%) All (%) 

M-. Female PII'IOII MIle Fern. PII'IOII 

1999-2000 1.7 1.0 1.5 4.5 5.7 4.7 2.2 

2004-2005 1.6 1.8 1.7 3.8 8.3 4.5 2.3 

(b) to (d) The resulte of theee surveye Indicate that 
while unemployment rate In the rural are.. has marginally 
gone up, In the urban areas, It has declined. On the 
whole, unemployment rate has marginally gone up 2.2% 
In 1999-2000 to 2.3% during 2004-06. 

8man Selle Phlnnl Unit. 

3617: SHRI ADHIR CHOWDHURY: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Govemment has provided assistance 
to Small Scale Pharma Units who are to shift from semi· 
urban areas to Implement schedule M and good laboratory 
manufacturing practices notified by the Govemment; 

(b) If not, the time by which It Is likely to be provided; 

(c) whether the Impurity standards of drugs are not 
provided at subsidized rate to said units by Govemment 
organizations; and 

(d) If so, the steps taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) and (b) As per 
information received from Department of Small Scale 
Industries, financial assistance upto Rs. 1 crore with 15% 
capital subsidy is available to small scale Pharma unite 
for Implementation of Schedule 'M' norma/modemization 
under Credit Linked Capital Subsidy Scheme (CLCSS). 

(c) and (d) This Department has no information In 
this regard. As per comments obtained from the Ministry 
of Health and Family Welfare they have also no 
information to fumlsh in this regard. 

(Tl'lInslslionJ 

PDS for APL Flmille. 

3618. SHRI HANSRAJ G. AHIR: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to atate: 

<a) whether the Government has discontinued 
distribution of foodgrains to the beneficiaries of Above 
Poverty Line (APL) category under Public Distribution 
System (PDS); 
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(b) H so, the details thereof; and (APL) card holders are provided foodgralna under the 
Targeted Public Distribution System (TPDS) at subeidlzed 

(c) the details of monthly quota allotted to variola rat ... The Central Issue Price for Wheat ie RB. 6.10 per 
States to be distributed among the beneficiaries belonging kg. and for Rice (common) and (A Grade) Is Re. 7.95 
to APL category till-date during the current financial and Rs. 8.10 per kg. respec:tlvely. The Central Issue Price 
year? for coarse grains Is 70% of the Economic Cost which 

varies from 1:;tate to State. 
THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE (c) Details of the Monthly Allocations of Wheat end 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND Rice for the APL category for the Year 2006-07 (Upto 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD December, 2006) is as per atatement I,ll and III 
SINGH): (a) and (b) No, Sir. The Above Poverty Line respectively . 

m.lrNHnll 

Oets/l$ of fhtg Monthly Allocations of F{)()(/gIai". (WhHt) for fhtg APL C6Mgofy 
for fhtg YBBr 2006-07 (UpIO ~r, 20(6) 

WHEAT 

(In '000 Tonnes) 

SI.No. State/UT April May June July Aug. Sap. Oct. Nov. Dec. 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 12.806 12.806 2.754 2.754 2.754 2.754 2.754 2.754 2.754 
2. Arunachal Pradesh 0.53 0.53 0.53 0.53 0.53 0.53 0.53 0.53 0.53 
3. Assam 22.128 22.128 18.697 18.697 18.697 18.697 18.697 18.697 18.697 
4. Bihar 91.35 91.35 1.034 1.034 1.034 1.034 1.034 1.034 1.034 
5. Chhaltisgam 26.145 26.145 3.104 3.104 3.104 3.104 3.104 3.104 3.104 
6. Delhi 58.13 58.13 18.346 18.346 18.346 18.346 18.346 18.346 18.346 
7. Goa 2.856 2.856 0.201 0.201 0.201 0.201 0.201 0.201 0.201 
8. Gujarat 144.218 144.218 6.402 6.402 6.402 6.402 6.402 6.402 6.402 
9. Haryana 57.795 57.795 7.421 7.421 7.421 7.421 7.421 7.421 7.421 

10. Himachal Pradesh 9.861 9.861 6.748 6.748 6.748 8.498 6.748 6.748 6.748 
11. Jammu and Kashmir 11.193 11.193 11.193 11.193 11.193 11.193 11.193 11.193 11.193 
12. Jharkhand 5.407 5.407 1.375 1.375 1.375 1.375 1.375 1.375 1.375 
13. Kamataka 29.967 29.967 0 0 7.734 7.734 7.734 7.734 7.734 
14. Kerala 37.325 37.325 11.m 11.m ".m 11.m ".m 11.m 11.m 
15. Madhya Pradesh 136.66 136.66 1.971 1.971 1.971 1.971 1.971 1.971 4.74· 
16. Maharashtra 254.252 254.252 5.154 5.154 5.154 5.154 5.154 5.154 5.154 
17. Manipur 0.5 0.5 0.5 0.5 0.5 0.5 0.5 0.5 0.5 
18. MeghaIaya 0.648 0.648 0.43 0.43 0.43 0.43 0.43 0.43 0.43 
19. Mizoram 1.01 1.01 0.624 0.624 0.624 0.624 0.624 0.624 0.624 
20. Nagaland 1.873 1.873 1.873 1.873 1.873 1.873 1.873 1.873 1.873 
21. Oriaaa 24.402 24.402 7.793 7.793 7.793 7.793 7.793 7.793 7.793 
22. Punjab 85.939 85.939 1.306 1.306 1.306 1.306 1.306 1.306 1.306 
23. Rajasthan 157.682 157.682 16.959 16.969 16.959 16.959 16.959 16.959 16.959 
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1 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

SIIdcim 

Tamil NIdu 

Oadrl and Nagar HIveII 

Daman and DIu 

Pondicherry 

Total 

AGRAHAYANA 27, 1928 (~ 

3 4 5 878 

0.5 0.6 0.245 0.245 0.245 0.245 

10 10 3.783 3.783 3.783 3.783 

3.995 3.995 1.337 1.337 1.337 1.337 

7.571 7.571 1.586 1.586 1.586 1.586 

270.515 270.515 1.451 1.451 1.451 1.451 

9 

0.245 

3.783 

1.337 

6.284 

1.451 

10 

0.245 

3.783 

1.337 

1.686 

1.451 

106 

11 

0.245 

3.763 

1.337 

0·· 

1.451 

88.112 •. 112 48.04 48.04 48.04 48.04 49.04 49.04 49.04 

0.418 0.418 0.247 0.247 0.247 0.247 0.247 0.247 0.247 

4.406 4,406 0 0 0 0 0 0 0 

0.129 0.129 0.016 0.016 0.016 0.016 0.015 0.016 0.016 

0.087 0.087 0 0 0 0 0 .0 0 

0.019 0.019 0.019 0.019 0.019 0.019 0.019 0.019 0.019 

0.2 0.2 0.1 0.1 0.1 0.1 0.1 0.1 0.1 

1568.617 1588.7117 183.985 163.1185 191.7211 193.479 196.427 191.7211 192.932 

·lncrNH Is due to rHtoratIon of wheat In lieu of MaIze. 
··Advance allocation wu made for month, of December. 2006 to February. 2007. 

51.No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

o.t.i/s of IINI Monthly AIIoc6I1on6 01 Foot/gnIJn8 (RIes) for IINI APl C6111g01y for IINI 
YMr 2()()6-()7 (Upto D«:tHnbtH; 2006) 

StatelUT 

2 

Andhra Pradesh 

Arunachal Pradeah 

RICE 

(In '000 Tonnea) 

April May June JuJy Aug. Sap. Oct. Nov. Dec. 

3 4 5 8 7 8 9 10 11 

176.089 176.089 178.089 176.089 176.089 178.089 178.089 178.088 176.089 

4.474 4.474 4.474 4.474 4.474 4.474 4.474 4,474 4.474 

57.467 57.467 57.487 57.487 57.487 57.467 57.487 57.487 57.487 

~~ ~~ ~~ ~~ ~~ ~~ ~~ ~~ ~~ 

~~ ~~ ~~ ~~ ~~ ~~ ~~ ~~ ~~ 

24.913 24.913 24.913 24.913 24.913 24.913 24.913 24.913 24.913 

6.664 8.664 6.664 8.664 8.664 8.664 6.884 6.884 6.884 
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8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Gujarat 

Haryllll 

Himachal PradeIh 

Jammu and Kut\mIr 

Jhartchand 

Kamataka 

KeraJa 

Madhya PradeIh 

Maharuhtra 

Manlpur 

MeghaIaya 

Mizoram 

NagaJand 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttaranchal 

Uttar Pradesh 

West Bengal 

Andaman and Nicobar Islands 

Chandigam 

Dadar and Nagar Haveli 

Daman and Diu 

Laklhldweep 

Pondicherry 

Total 

oeCEMBER 18, 2006 

3 4 

88.079 88.079 

24.n 24.n 

5 

88.079 

24.n 

8 

88.079 

24.n 

7 

88.079 

24.n 

8 

88.079 

24.n 

9 

88.079 

24.n 

10 

88.079 

24.n 

108 

11 

88.079 

24.n 

18.144 18.144 18.144 18.144 18.144 19.364 16.144 16.144 16.144 

28.117 28.117 28.117 26.117 26.117 26.117 28.117 28.117 26.117 

12.618 12.618 12.818 12.618 12.618 12.618 12.618 12.818 12.618 

119.868 119.888 119.888 119.888 119.888 119.868 119.868 118,868 119.868 

113.42 113.42 113.42 113.42 113.42 113.42 113.42 113.42 113.42 

58.57 58.57 58.57 58.57 58.57 58.57 58.57 58.57 58.57 

137.488 137.488 137.488 137.488 137.488 137.488 137.488 137.488 137.488 

2.769 2.769 2.789 2.789 2.789 2.769 2.769 2.789 2.769 

3.104 3.104 3.104 3.104 3.104 3.104 3.104 3.104 3.104 

2.446 2.446 2.446 2.448 2.446 2.446 2.446 2.448 2.448 

4.369 

56.938 

38.831 

67.578 

1.551 

4.369 

56.938 

38.831 

67.578 

1.551 

4.389 

56.938 

36.831 

67.578 

1.551 

4.389 

58.938 

36.831 

67.578 

1.551 

4.369 

58.938 

36.831 

67.578 

1.551 

4.369 

58.938 

36.831 

67.578 

1.906 

4.369 

58.938 

36.831 

67.578 

1.906 

4.369 

56.938 

36.831 

67.578 

1.906 

4.369 

58.938 

36.831 

67.578 

1.906 

305.665 305.665 305.665 305.665 305.665 305.665 305.665 305.665 305.665 

10.941 10.941 10.941 10.941 10.941 13.599 13.599 13.599 13.599 

17.664 17.664 17.664 17.664 17.664 17.664 70.656 17.664 0 

270.585 270.585 270.585 270.585 270.585 270.585 270.585 270.585 270.585 

228.928 228.928 228.928 228.928 228.928 228.928 228.928 228.928 228.928 

1.439 

1.887 

0.488 

0.898 

0.281 

1.439 

1.887 

0.486 

0.898 

0.261 

1.439 

1.887 

0.486 

0.698 

0.261 

1.439 1.439 

t'.887 U187 

0.486 0.486 

0.898 0.698 

0.261 0.261 

1.439 

1.887 

0.466 

0.698 

0.261 

1.439 1.439 

1.887 1.887 

0.466 0.466 

0.698 0.698 

0.261 , 0.261 

1.439 

1.887 

0.466 

0.698 

0.261 

4 4 4 4 4 4 444 

2037.~56 2037.156 2037.156 2037.156 2037.156 2043.389 2093.161 2040.169 2022.505 
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2 3 4 5 e 7 8 9 10 11 

COARSE GRAINS 

1. KImIIIka 20.796 20.796 0 3.985 3.837 

2. Macllya PrIdaIh 2.769 2.789 2.789 2.789 2.789 2.789 

3. SIIddm 0.1 0 

4. RIjaIIhan 

Total 0.1 0 23.565 23.565 2.769 6.734 6.806 2.788 0 

GIInd TOIaI 
(Wheat AnnexIn-I+Rice+ 
ComIgrIInI) 3805.953 3115.953 2244.718 2244.716 2231.654 2243.1102 2296.194 2234.887 2215.437 

SII,.".", IN 

0.1II11s of BtII1tx¥sdt:lltion8l monthly sUocstion of /rxxIgnI1ns (w/HMI) for APl C8MgoIy for IINI 
yur 2006-2007. (hrJm Stlptsmbtlr, 2006 to DBctImbtIr, 20(6) 

(FigunNI In Tonn") 

SI.No. State September October November December 

2 3 4 5 6 

1. Andhra Pradesh 4000 4000 4000 4000 

2. Arunachal Pradesh 300 300 300 300 

3. Assam 4000 4000 3000 3000 

4. Bihar 4000 4000 2000 2000 

5. Chhattlsgarh 3000 3000 

6. Delhi 8000 8000 10000 10000 

7. Goa 500 500 500 500 

8. Gujarat 5000 5000 5000 5000 

9. Haryana 2500 2500 1500 1500 

10. Himachal Pradesh 3500 3500 3500 3500 

11. Jammu and Kashmir 5000 5000 5000 5000 

12. Jharkhand 2000 2000 2000 2000 

13. Kamataka 4000 5000 5000 5000 

14. Kerala 5000 6000 8000 8000 

15. Madhya Pradesh 5000 5000 5000 5000 
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1 2 3 4 5 6 

16. Maharashtra 5000 6000 10000 10000 

17. Manlpur 300 300 300 300 

18. Meghalaya 300 300 300 300 

19. Mizoram 300 300 300 300 

20. NagaJand 300 300 300 300 

21. Orilaa 4000 5000 4000 4000 

22. Punjab 2500 2500 2500 2000 

23. Rajaathan 6000 6000 6000 6000 

24. Sikklm 300 300 300 300 

25. Tamil Nadu 4000 6000 5000 5000 

26. Trlpura 800 800 800 800 

27. Uttar Pradesh 5000 5000 6000 6000 

28. Uttaranchal 5000 5000 5000 5000 

29. West Bengal 10000 5000 5000 6000 

30. Andaman and Nlcobar 100 100 100 300 

31. Dadar and Nagar Haveli 50 50 50 50 

32. Pondlcheny 100 100 150 150 

33. Chandigarh 50 50 50 50 

34. Lakshadweep 50 50 50 

35. Daman and Diu 50 50 50 50 

Total 100000 100000 100000 99750 

/English} (b) if so, the details of assistance provided to various 
States during the last three years and the current year; 

Strengthening of Conaumer Courta 
(c) the names of States which have so far failed to 

3619. SHRI BRAJA KISHORE TRIPATHY: Will the submit utilization certificate against assietance provided 

Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC during the last three years; 

DISTRIBUTION be pleased to state: (d) the action taken by the Gov~mment against such 
States; and 

(a) whether the Government provides financial 
assistance to States for strengthening the infrastructure (e) the time by which the said States are likely to 

of the consumer courts; complete the wort< of strengthening of the infrastructure 
In the respective States? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE .IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI T ASLIMUDDIN): (a) As 
per provisions of the Consumer Protection Act, 1986, it 
is the responsibility of the States to establish the District 
Fora and State Commiaalon In their respective States, 
providing requisite Infrastructure to these Institutions to 
enable them to discharge their functions in accordance 
with the provisions of the Act. However, to supplement 
the efforts of the States in strengthening the infrastructure 
of consumer fora, the Central Govemment has provided 
financial assistance In the past. An amount of As. e1.80 
crores was released to all the States/Union Territories 
under the scheme of One Time Grant of 1995 to 
strengthen the infrastructure of 458 District Fora and 32 
State Commissions that had been established by 1995. 
An amount of Rs. 10.20 crores was further released to 
13 States under the scheme of One Time Grant of 2004-
05 for strengthening the infrastructure of 53 District Fora 
and 3 State Commissions established after 1995. In the 
current financial year 2006-07,. grants amounting to Rs. 
20.34 crores have been released/sanctioned til 13.12.2006 
as first instalment to 9 eligible States under the scheme 
of Integrated Project on Consumer Protection to meet 
critical gaps in infrastructure of Consumer Fora. 

(b) Details are fumished below 

2003-04 2004..Q5 2005.06 

Nil 1020.00 Nil 

(Rupees in lacs) 

2006-07 (till 
13.12.2006) 

2033.96 

State-wise details of grant released under the scheme 
of One Time Grant of 2004-05 are given in the enclosed 
statement-I. The State-wise details of grant released in 
the current financial year till 13.12.2006 under the scheme 
of Integrated Project on Consumer Protection are given 
in the enclosed statement-II. 

(c) The States are required to completety utilize the 
amount of grant received under the scheme of One Time 
Grant of 2004-05 by 31.03.2007. 

(d) and (e) Do not arise in view of (c) above. 

Th8 SlsMllJT-wisll IfIlMstl of g,..nt duting 2()().1-{}5 
uncMr thtI 6ChtImtl 01 OM ntntl G,..nt of 2()().1-05 

(Rs. in lacs) 

Name of the State Amount of grant released 

Andhra Pradesh 105.00 

Bihar 45.00 

Jharkhand 75.00 

Haryana 45.00 

Madhya Pradesh 105.00 

Chhattisgarh 75.00 

Mahara.htra 45.00 

Mizoram 75.00 

Nagaland 15.00 

Orissa 270.00 

Rajasthan 45.00 

Uttaranchal 75.00 

West Bengal 45.00 

Total: 1020.00 

S/lt.lMntll 

Thtl StatsIUT-wistI SIInction/rsItNIss 01 gl'llnt untftlr thll 
scllemll 01 Intsgrsflld Ptr:JjtIct on COn8umtJr Protection 

(Status as on 13.12.20(6) 

(As. in lacs) 

Name of the State Amount of grant released 

2 

Andhra Pradesh 348.15 

Arunachal Pradesh 257.80 

Chhattisgarh 298.22 

Himachal Pradesh 161.27 
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1 2 

Kerata 265.50 

Madhya Pradesh 449.52 

Mlzoram 141.00 

Slkklm 67.30 

Trlpura 45.20 

Total 2033.96 

Perapectlve PI.., by NDDB 

3620. SHRIMATI NIVEDITA MANE: 
SHRI KIRTI VARDHAN SINGH: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of AGRICULTURE be pleued to 
state: 

(a) whether National Dairy Development Board 
(NDDB) has drawn up a perspective plan 2010; 

(b) If 80, the details and objectives thereof; 

(c) the amount earmarked for the purpose; 

(d) whether the milk unions have also given their 
consensus for this plan; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASUMUDDIN): (.) Yee. 
Sir. 

(b) and (c) The Perspective Plan has been drawn 
up to strengthen the infrastructure of dairy cooperatives 
in the country. It covers areas of Cooperative Business. 
which includes procurement, pr0C888ing and marketing, 
Quality Assurance. Productivity Enhancement and 
Information Network. 

The proposed outlay for Perspective Plan Is Rs. 1250 
crore. 

(d) and (e) Yes. Sir. About hundred milk unions! 
Federations haVtl submitted proposals for financing from 
NDDB under Perspective Plan. 

&warM Reich. MuItI·PurpOH Project 

3621. SHRI GIRIDHARI YADAV: 
SHRI SUNIL KUMAR MAHATO: 

Will the Mlniater of WATER RESOURCES be pleaaed 
to state: 

(a) whether many villages submerge In water due to 
non-completion of Swama Rekha MultI-Purpose Project; 

(b) If 80, the number of villages affected from 1996 
till date, year-wise and the value of the property damaged; 

(c) the details of the relief works undertaken and 
assiatance provided to the affected people of submerged 
villages; and 

(d) the extent of relief provided so far to the affected 
people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Swama Rekha Multi Purpose project 
consists of two dams viz .• Chandll dam and ICM dam. 
Due to construction of Chandll dam total 116 villages are 
affected in Jharkhand. Out of 116 villages, 38 villages 
are likely to be fully submerged and 78 villages would 
be partially submerged. Due to construction of Icha dam. 
total 87 villages are likely to be affected In Jharkhand 
and 36 villages in Oris88. Out of 87 villages affected in 
Jharkhand. 26 villages are likely to be fully submerged 
and 61 villages would be partially submerged. 

(c) and (d) In Chandll sector, 98 villages have been 
paid compensation for land and houses acquired while in 
Icha sector where currently land acquisition and 
rehabilitation work has been suspended due to cessation 
of the construction of Icha dam, 33 villages have been 
paid the compensation. 

Resettlement and rehabilitation works are in' progress 
by the State Governments. Irrigation is a State subject 
and planning. execution, funding as well as resettlement 
and rehabilitation of the project affected persons is within 
the purview of State Governments as per their own 
policies. 
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/Eng/INIJ 

Violation of Norm. 

3622. SHRI SHAILENDRA KUMAR: 
SHRI P.S. GADHAVI: 
SHRI SURESH PRABHAKAR PRABHU: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether major producers of Beer were found filling 
up of bottlel with lese quantity then that declared on the 
labels as reported In the major English dalliea recently; 

(b) If 10, the details in this regard together with the 
names of the companies involved therein; and 

(c) the action Govemment proposes to take in the 
matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) As per Information received, the enforcement 
authorities of Weights and Measures of StateslUTs have 
reported short filling of beer in 650 ml bottles of MIs. 
The Skole Beverages Limited of brand name 'Haywards', 
MIs. Millennium India limited of brand name 'Kingfisher 
strong premium', MIa. Foster India Private limited of brand 
name 'Foste" and MI.. Charminar Breweries of brand 
name 'Haywards 5000' by 1.69 ml, 10.29 ml, 0.87 ml 
and 25 ml respectively. 

(c) In the case of Mis. Charminar Breweries, the 
case has been compounded by the firm by paying a 
compounding fee of Rs. 25000. In other cases also action 
is taken as per provision of the law. 

MIS for Cotton 

3623. SHRI C.H. VIJA YASHANKAR: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Govemment proposes to introduce 
the Market Intervention Scheme (MIS) for Cotton; 

(b) if so, the details thereof; 

(c) whether any proposal from Government of 
Kamataka requesting MIS for cotton in the state has I 
been pending; and 

(d) H so, the details and the reaction of the Union 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) The Govemment is implementing Minimum Support 
Price (MSP) scheme under which cotton Is also Included. 
The MSP for cotton Is announced for each crop "Alon. 
As luch, the que8tion of Inclusion of cotton under MIS 
doel not arise nor any 8uch propolal has been received 
from the Government of Kamataka. 

Advertisement Rate 

3824. SHRI SARVEY SATYANARAYANA: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the policy of empanelment of private satellite 
channels of DAVP for approving advertisement rates and 
the total budget earmarked for the Anancial Year 2006· 
07 therefor; 

(b) the names of the private satellite channels 
empanelled with Directorate of Advertising and Vlsu,1 
Publicity (DAVP) for the year 2006-07; 

(c) whether the advertisement rates have been 
approved for each of the channeis for the above period; 
and 

(d) if so, the details of latest Television Rating Point 
(TRP) of Doordarshan and all the DAVP empanelled 
private channels for Hindi Speaking Market? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
The policy for empanelment of private satellite channels 
with DAVP, is given in the enclosed statement-I. 

DAVP budget for publicity through Audio-Visual 
medium for the year 2006-07, is Rs. 94.00 lakh. 

(b) Names of the private satellite channels empanel led 
with DAVP are given in the enclosed statement-II. 

(c) Yes, Sir. 
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(d) The details are given In the enclosed statement-
III. 

5mltllMflt I 

A V advf1rtis8l776nt poUcy of thtl GOllrlml776nt of India 
lor tsltJc8slAJl'OIIdcllSt through TWradio chllnntlls 

1. DAVP undertakes release of TV and Radio 
spots/jingles/programmes etc. for Ministries/ 
Departments and organizations of the Govt. of 
India on AIR, Doordarshan and satellite TVlRadio 
channels. DAVP Is the nodal agency for release 
on private TVlRadlo channels. 

2. In view of the fluctuations in the performance of 
channeis/programmes, telecastlbroadcast rates 
are fixed on yearly basis. The primary objective 
of empanelment of channels and fixing their 
telecastlbroadcast rates is to obtain the widest 
possible coverage of the intended content or 
message for the target audience in a cost 
effective manner. While releasing such 
advertisement spotsljingles etc. DAVP does not 
take into account the politicai affiliation or 
editorial policies of radio/TV channels. However, 
DAVP will not release advertisements to such 
channels, which Incite or tend to incite communal 
passion, preach violence, offend sovereignty and 
integrity of India or socially accepted norms of 
public decency and behaviour. Since media 
planning for a campaign would be done on the 
basis of publicity requirement and target 
audience for that campaign, the empanelment 
of a channel would not guarantee assured 
business. 

3. All Central Government publicity releases on 
private TV/Radio channels will be routed through 
DA VP. All attached offices, autonomous 
organizations and PSUs under the Ministries! 
Departments will also route their releases through 
DAVP. 

4. EMPANELMENT ADVISORY COMMITTEE 
(EAC) 

An Empanelment Advisory Committee headed 
by Cost Advisor, Ministry of Finance, 
Government of India will be constituted to 
consider applications of the channels for making 
recommendation regarding their empanelment 
and telecastlbroadcast rates for spots, ticker/ 

scroll, Programmes etc., The Committee will 
submit its report to Ministry of Information and 
Broadcasting for acceptance. 

5. EMPANELMENT OF SATELLITE TV 
CHANNELS: 

All Channels must apply to be considered for 
empanelment in response to DAVP'. 
advertisements, which will be once • year. 
Doordarshan channels would be automatically 
empanelled. However, if Doordarshan has 
appointed some agency for mart<etlng for specific 
events e.g. sports events, the Committee can 
call for their quotations. 

The channels are divided Into two categoriee-
National and Regional and also genre on the 
basis of dominant viewership In a particular areal 
region. 

CtfMri8 for Empsntllmtlnt of SIItsIIittI TV ChllnMI: 

A channel should fulfil following minimum criteria 
to be eligible for emplanelment: 

(a) Minimum telecast period-the channel should 
have completed atle~t six months telecast at 
the time applications are invited (last date of 
submission of applications will be cut off date). 
But if, there Is a new channel, which is showing 
good viewership after three months, it can be 
considered by the EAC as a special case with 
the approval of DG:DAVP. 

(b) Minimum channel share-Any channel to be 
empanel led must have atieast 0.02% all-channel 
share in all-India universe in C&S homes 
(parameters: 15 + age group, both malelfemale, 
all SECs, 06.00-23.59 hrs. time band, all week 
days) as per TAM or any other established TV 
viewership survey agency considered by DAVP 

(c) Exemption category-The following would be 
exempted from criterion mentioned at (b) above: 

(i) The regional channels in North-East, Jammu 
and Kashmir and Biha.-, since TAM is not 
yet covering these States. 

(Ii) Channels dominant in backward, border or 
remote areas or in tribaVminority languages. 
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(iii) International channels having Indian sub-
continent regional beam (covering countries 
around India), since the viewership outside 
India Is not taken into account by TAM data. 

Cmens for Fixstion of rsltls of smpsns/lsd TV Chsnns!s: 

The rates of empanelled channels will be decided by 
the EAC after considering the following: 

(a) Comparison on the basis of the six month 
average C&S Viewership Data of TAM (15 + 
age group, both malelfemale, all SECs, all-India 
market for National Channel and respective State 
for regional channels) except for regional 
channels) of North East, Jammu and Kashmir 
and Bihar (not covered by TAM so far). If, the 
channel is less than 6 months but more than 3 
months old, the viewership data of respective 
number of months between 3-6 months, would 
be considered. Rates will be decided by the 
committee after comparing the viewership data 
and rates of these channels with Doordarshan, 
wherever possible and comparison within 
channels in respective genre and programmes. 

(b) Negotiations based on market rates. 

(c) the effective rate of a particular channel would 
be determined by the rate structure pattern 
depending on the number of bonus, ticker/scroll 
etc. provided with the rate. 

6. EMPANELMENT OF PRIVATE RADIO CHANNELS: 

Radio channels can be categorized on the basis of 
number of stations as on 31st March of every year. 

Big--Operating in metro cities Delhi, Mumbai, Kolkata 
and Chennai 

Medium-operating in cities with population over 10 
lakh, non-metro cities 

Small-Operating in cities with 1 to 10 lakh 
population. 

Criteris for Empsns!ment of Privste Rsdlo Chsnns!s: 

Minimum broadcast period-the channels/station 
should have completed atleast six months broadcast at 
the time, applications are invited (last date of submission 
of application will be the cut off date). But if, there is a 

new channeVstatlon, which Is showing good listenership 
after three months, it can be considered by the committee 
as a special CIlIe with the approval of DG: DAVP. 

CritBris for fixstion of rst_ of PrivsM Radio CIMnnsIs: 

(a) Comparison on the basis of listemership data of 
field survey agencies, provided by the channels. As and 
when an Independent established Radio listenership data 
agency so considered by DAVP comes Into existence, 
data produced by such agency would be considered for 
comparison for rate fixation. 

(b) Negotiations based on market rates. 

(c) Rate Structure pattern would determine the ' 
effective rate depending on the number of bonus etc. 
provided with the rate. 

7. OTHER CONDITIONS REGARDING EMPANELMENT/ 
FIXATION OF RATES: 

(a) the channel will submit a certificate that the 
information submitted by them is correct and 
that they will abide by the decision of Director 
General, DAVP regarding empanelment. In case 
the information submitted by the channels is 
found to be false in any manner, it can be 
suspended andlor debarred from empanelment. 

(b) The channels or their authorized representatives 
may be required to make presentation before 
the EAC at their own cost. 

(c) The empanelment and rates will be valid for 
one year or till such time as new panel and 
rates are in place, whichever is later. However, 
in case of more than 15% variation in TAM 
ratings continuously for 6 month period, DAVP 
can review the rates. 

(d) The EAC will meet only once a year in June, to 
consider new applications as well as review. 

(0) the channels will agree in writing that rates 
accepted by them are lowest and exclusive to 
DAVP and cannot be offered to any other 
agency. DAVP reserves the right to review If 
this condition is violated. 

(f) Nothwithstanding any of the provisions mentioned 
above for empanelment of channels and their 
rates and other terms and conditions, decision 
of Director General, DAVP will be final and 
binding. 
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B. RELEASE OF SPORTS ETC.: 

(a) As soon .s requisition for release of 
advertisements are received from various Mlnlstrlesl 
Departments. DAVP will prepare a suitable media plan. 
keeping In view the contents of message. the target 
audience and budget after consideration of requirements 
of the client. If any. Efforts would be made to give 
sufficient welghtage to regional channels. Broadly, the 
distribution of advertisements In monetary terms would 
be as follows: 

National Channels : 70% 

Regional Channels : 30% 

(b) After receiving approval of the MinlstrylDeptt. 
regarding the media plan. the spots will be releaaecl on 
various TV/Radio channels. DAVP will ensure availability 
of funds before the advertisement are released. Client 
MlnistriesIDepartments will provide funds within 30 days 
of the release of the advertisements on the basis of 
estimates. 

(c) DAVP will not take any departmental charges. 
DAVP will pass on to the client the 15% agency 
commission received from channels. 

9. PAYMENTS OF BILLS: 

Every channel will be obliged to submit its telecast! 
broadcast bills complete in all respects along-with telecast! 
broadcast certificates within 30 days of completion of 
campaign or last date of monthly telecast. The telecast! 
broadcast certificates submitted by the channels is 
considered to be the basic proof of telecastlbroadcast. 
However, third party monitoring service viz. TAM (Adex) 
in case of TV channels can be subscribed to get 
additional supporting telecast certificates for the channels 
being covered by them. DAVP will make every effort to 
pay the bills within 60 days of receipt of bills. 

9. Recovery shall be made in case of excess 
payment. 

10. This policy may be amended from time to time 
as considered necessary. 

11. This policy shall come into force with immediate 
effect. 

SI.No. Name of the 
ChaMel 

1 2 

1. Aaj Tal< 

2. Zee News 

3. India TV 

4. Awaaz 

5. CNN·IBN 

6. Star Plus 

7. 

8. 

9. 

10. 

Sahara One 

ETC 

Channel V 

Zee Cinema 

11. HBO 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

AXN 

POGO 

Toon Disney 

Animal Planet 

Discovery Travel and Uving 

History Channel 

CNN South Asia 

Sun TV 

Sun Music 

Gemini 

22. Maa TV 

23. 

24. 

25. 

26. 

27. 

Udaya TV 

Surya TV 

Asianet 

Kairali 

Zee Regional 

124 
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28. STAR Anenda 58. STAR VQay 

29. lee Punjab! 67. Teja TV 

30. NE TV 68. ETV Telugu 

31. Channel SItI 69. Uahe TV 

32. SI 60. Klran TV 

33. Radio City (Deihl, Mumbai, Bangalore and 61. Alianet Plus 
Lucknow) 

62. ETV Network (Regional) 
34. Suryan FM (Chennal, Cotmbatore, Tirunetvell 

and Vishakhapatnam) 63. Aakaah Bangia 

35. Go 92.5 FM (Mumbai) 64. ETC Punjabl 

36. Star News 65. Balle BaUe 

37. Zee Business 66. Sahara Samay Group 

38. Channel 7 68. Hungama 

39. NDTV Profit 69. Red FM (Delhi, Mumbai and Kolkata) 

40. NDTV 24x7 70. Radio Mirchl (Delhi, Mumbai, Chennai, Pune, 
Indore and Ahmedabad) 

41. Sony TV 

42. Star One SIII""".,,/ HI 

43. Zee Music HINDI NEWS CHANNELS 

44. SET Max Name of the Channel TVR 

45. Star Gold Aaj Tak 0.18 

46. Star Movies Star News 0.17 

Zee News 0.12 
47. Zee Studio India TV 0.09 
48. Cartoon Network Sahara Samay National 0.07 

49. Disney Channel DO News 0.03 

50. Discovery 
MASS ENTERTAINMENT CHANNELS 

51. National Geographic Channel 
Name of the Channel TVR 

Star Plus 1.30 
52. Sanskar 

Sony TV 0.41 
53. Zee Jagran Star One 0.30 

54. BBC World Sahara One 0.30 

55. KTV DO I 0.16 
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MOVIE CHANNELS 

Name of the Channel TVR 

Max 0.68 

Zee Cinema 0.64 

Star Gold 0.37 

{Tf'III78I8lion} 

Film on Dr. Ambedkar 

3625. SHRI SANJAY DHOTRE: 
SHRIMATI BHAVANA PUNDALIKRAO 
GAWALI: 

SHRI BAPU HARI CHAURE: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

<a) whether the film made on the life of Dr. Ambedkar 
is proposed to be released in the country in nine 
languages simultaneously; 

(b) if so, the languages in which it has been dubbed; 
and 

(c) the time by which it is likely to be released? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIVA RANJAN DASMUNSI): (a) 
to (c) The Ministry of Social Justice and Empowerment 
(Govemment of India) and the Govemment of Maharashtra 
have jointly produced the film titled Dr. Babasaheb 
Ambedkar, directed by Dr. Jabbar Patel with NFDC as 
the Executive Producer. The film was originally made in 
English and thereafter dubbed in the Hindi, Marathi, 
Gujarati, Bengali, Punjabi, Tamil, Telugu and Orlya. The 
film has been released In seven languages namely Hindi, 
Marathi, Gujarati, Bengali, Punjabi, Tamil, Telugu. 

{English} 

Closure of Grain StOl'llge ReM8l'Ch Centre 

3626. SHRI SUBHASH MAHARIA: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

<a> whether the Govemment hal clo.ed down the 
activitle. of Indian Grain Storage Management and 
Research Institute at Udaipur, Rajalthan; 

(b) If so, the details and the reasons therefor; 

(c) whether the said institute Is currently housed on 
the land leased from Maharana Pratap University of 
Agriculture and Technology (MPUAT); 

(d) if so, whether the land has not yet been 
transferred to the Institute; 

(e) " so, the reasons therefor; 

(f) whether the Government is considering any 
proposal for the transfer of the said land; 

(g) If so, the details thereof; and 

(h) the time by which it is likely to be transferred? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. Due to non-sanction of 
Plan component beyond 30.9.2002 by the Planning 
Commission, Indian Grain Storage Management and 
Research Institute (IGMRI) located at Udaipur (Rajasthan) 
has been closed down with effect from 01.10.2002. 

(c) Yes, Sir. 

(d) to (h) As per the lease agreement between IGMRI 
and Maharana Pratap University of Agriculture and 
Technology (MPUAT), Udaipur the Govemment decided 
to hand over the leased land together with buildings 
constructed, electrical and water installations to MPUAT. 
Udaipur after realizing Rs. 151.17 lakh, being the written 
down book value of the buildings etc. constructed by 
IGMRI. Accordingly, MPUAT, Udaipur has been requested 
to pay the amount to enable the Department to hand 
over the land, buildings etc. MPUAT, Udaipur vide 
communication dated 12.12.2006 has informed that the 
payment will be made within a period of two weeks 
positively. After receipt of payment. the land, buildings 
etc. will be handed over to MPUAT within a month. 



129 AGRAHAYANA 'n, 1928 (s.t.) 130 

/TfWJIIIstionj 

Lo.... In AIuI.hvenl 

3627. OR. RAJESH MISHRA: 
SHRI AVTAR SINGH BHADANA: 
SHRI SAJJAN KUMAR: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Govemment has suffered financial 
losses in crores of rupees due to poor management and 
monitoring of FM in Akashvanl In the last few years; 

(b) if 80, the details thereof; and 

(c) the steps being taken/proposed to be taken in 
this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
No, Sir. 

(b) and (c) 00 not arise. 

Import of Wheat 

3628. SHRI RAKESH SINGH: Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the quantity of wheat Imported by the Govemment 
during the current year; 

(b) whether tenders for higher prices have been 
received for the wheat to be Imported presently in 
comparison to the tenders received In the month of 
February 2006; and 

(c) If so, the details thereof, and reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The State Trading Corporation of India (STC) 
has finalized contracts for import of 55 lakhs tonnes of 
wheat for Central Pool stocks. A quantity of 38.21 Lakh 
MTs of wheat has arrived at the various Indian Ports 
upto 11.12.2006. 

(b) Tenders for higher prices were received for the 
wheat imported subsequently In comparison to the tenders 
received in the month of Feburary, 2006. 

(c) The average price finalized in the five tenders is 
given in the enclosed statement. The price trends were 
rising in the International market. 

TtJnder-wis!J demOs of impolt of 55 IIlkh lonntlS 01 whiMl by STC 

SI.No. Tender No. Name of Suppliers Quantity Port of Weighted average 
(Mrs) Delivery US$ PMT C&F 

Covered FO 

2 3 4 5 6 

1. STCIWHEATIIMP AWB (Geneva)SA 500,000 Chennai 178.750 
1/2006 Tuticorin, 
Dated 10.02.2006 Cochin, 

Vlzag 

Sub - Total 500,000 

2. STCIWHEATIIMP AWB (Geneva) SA, 500,000 Chennal, 191.388 
212006 Agrico (Switzerland) 300,000 Vlzag, 
Dated 08.05.06 Mundra 

Sub - Total 800,000 
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1 

3. 

4. 

5. 

2 

STClWHEAT/IMP 
3/2006 
Dated. 12.06.06 

STClWHEATIIMP 
412006 
Dated. 27.07.06 

STClWHEATIIMP 
512006 
Dated 30.08.06 

3 

ADM (USA) 
Cargil (Geneva), 
Concordia (Singapore), 
Glencore (Netherlands), 
Toepfer (Singapore) 

Sub - Total 

Agrico (Geneva) 

Sub - Total 

Concordia (Singapore) 
Glencore (Netherlands) 
Toepfer (Singapore), 
AWB (Geneva) SA 

Sub - Total 

Grand Total 

Weighted Average for the Total Purchase:- US$205.37IMT 

/English} 

Irrigation ProJect. In Andhra Prad •• h 

3629. DR. M. JAGANNATH: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Hon'ble Supreme Court has stayed 
the construction of Irrigation projects in Anethra Pradesh; 
and 

(b) H 80, the details of such projects alongwlth the 
reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No Sir. 

(b) Does not arise. 

{Tl1Insla/ion} 

Dlacrlmlnatlon In AdvertlMment 

3630. SHRI TUKARAM GANPAT RAe RENGE PATlL: 
SHRI SUNIL KUMAR MAHATO: 
SHRI GIRIDHARI YADAV: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

4 

300,000 
405,000 
225,000 
550,000 
720,000 

2,200,000 

330,000 

330,000 

135,000 
680,000 
260,000 
595,000 

1,670,000 

5,500,000 

5 

KandJa, 
Mumbai, 
Mundra 

Chennai, 
Vizag, 
Tutlcorln 
Cochln 

Mundra, 
Kandla, 
Vizag, 
Chennai 

e 
197.817 

210.72 

228.94 

(a) whether Directorate of advertising and Visual 
Publicity reportedly exercises diacrimination in matter of 
advertisements; 

(b) if so, the details thereof; 

(c) the number of complaints received by the 
Government in this regard during the last three years 
and thereafter; and 

(d) the number of officers found guilty on the basis 
of the said complaints aJongwith the action taken in this 
regard 80 far? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHAI PAIYA RANJAN DASMUNSI): (a) 
No, Sir. However, DAVP ensures their content Is as per 
journalistic norms. 

(b) Does not arise. 

(c) No complaints of discrimination has been received 
by DAVP in the last three years. 

(d) Does not arise. 
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{English} 

eaellpe of Dura 

3631. SHRI NIKHIL KUMAR: 
SHRI MOHAN SINGH: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether five sambar deers escaped from their 
enclosure in Delhi zoo as reported In 'The Times of India' 
dated November 16, 2006; 

(b) if so, the details thereof; 

(c) whether the zoo authorities are not properly 
handling the zoo inmates; 

(d) if so, the number of animals that died in Delhi 
zoo during the last three years due to negligence of zoo 
authorities; and 

(e) the steps taken by the Government to fix 
responsibility on zoo officials in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. Presently the renovation 
work of animal enclosures is going on in the zoo. The 
common fencing of Sambars and Bentang encIo8ures was 
also under repair. Due to negligence of contractor, the 
fencing was not properly fixed, as a result of which the 
Sambar carne out of their enclosure via Bentang enclosure 
In the night of 11th/12th November, 2006. However, when 
the animals were noticed outside in the morning of 12th 
November, 2006, all the Sambars were taken into their 
enclosure. 

(c) There is no mishandling of zoo animals by the 
zoo staff but certain isolated cases cannot be ruled out. 

(d) and (e) In the last 3 years, only one incident of 
death of 2 Jaguar Cubs due to negligence of zoo staff 
has occurred on 31.03.2006. In this case, the concerned 
Assistant Keeper was placed under suspension and 
disciplinary proceedings against him have been initiated. 
As a follow up action and to update the zoo keepers of 
the best practices on animal up-keep a workshop-cum-
seminar was conducted in the zoo premise. 

Frub and V~ PI8nte of Mother Delry 

3632. SHRI RAMDAS ATHAWALE: WHI the Minister 
of AGRICULTURE be pleued to .. ate: 

(a) the datalll and location of fruita and vegetables 
plants of Mother Dairy functioning In Deihl at present. 

(b) the details of employe .. Including Scheduled 
CastealScheduled TribealOther Backward Classes working 
In theae plants, plant-wise; 

(c) whether the norms preacribed for ..... rvatlon are 
being followed In theae planta; 

(d) If so, the details thereof; and 

(e) the time by which the reserved vacant poats In 
these plants are likely to be filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRiCULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The 
Fruit and Vegetable Unit of Motller Dairy, Delhi Is located 
in Mangolpuri. 

(b) Category-wise details of employees belonging to 
the Scheduled Castes/Scheduled Tribes/Other Backward 
Classes are as under: 

Category No. of Employees 

Scheduled Casta 47 

Scheduled Tribes 4 

Other Backward Cluses 15 

Others 397 

(c) and (d) The guidelines iaaued by the Government 
of India with regard to the reservation policy are being 
folJowed. 

(e) Efforts witl be made to fill up vacant posts from 
amongst the reaerved category candidates, including 
SpeciaJ Recruitment Drives. 



135 DECEMBER 18, 2006 136 

{English} 

Standardization of Agricultural Commodltle. 

3633. SHRIMATI JAYAPRADA: Will the Mini8ter of 
AGRICULTURE be pleased to state: 

(a) whether an Expert Committee to Facilitate 
Standardization In Agricultural Commodities has submitted 
its report; 

(b) if so, the details of recommendations of the 
committee; 

(c) if not, the time by which the said report is likely 
to be submitted; 

(d) whether the Codex Standard Is being made 
applicable; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Ministry of Agriculture has not set up an Expert Committee 
to fecilitate standardization in Agricultural Commodities. 
However, Department of Consumer Affairs has set up a 
Working Group on Standards and Grading of Agricultural 
Commodities in order to Identify key agricultural 
commodities which are high on the list of priorities in 
terms of both commodity futures trading and price 
monitoring and align domestic standards of these 
agricultural commodities to the best intemational standards. 
The Working Group consists of representatives from 
Department of Agriculture and Cooperation, Department 
of Food and Public Distribution, Department of Agriculture 
Research and Education, Bureau of Indian Standards, 
Forward Markets Commission, Senior Economic Adviser 
and three national multi-commodity Exchanges. 

(b) and (c) The Working Group is yet to submit its 
report. However, In Its two meetings, the Working Group 
has identified 31 agricultural commodities on the basis of 
their Importance for futures' grading and price monitoring. 
Directorate of Marketing and Inspection (DMI), Farldabad 
and attached office of this Ministry. has .been asked to 
updatelharmonise standards of 25 commodities and frame 

harmonized standards of 4 commodities. Bureau of Indian 
Standards has to update/harmonIse standards of 6 
commodities. 

(d) and (e) Codex Allmentarius Commission has 
formulated standards of few agricultural commodities. 
These standards are advisory for member countries. 
Codex standards are considered while formulatinwrevislng 
standards of agriculture commodities. The emphasiS is 
given to characteristics and intrinsic quality of Indian 
produce while fixing the standards. 

(f) Question does not arise. 

{Trans/ation} 

Cotton a.I.. In Market 

3634. SHRI SHISHUPAL N. PATLE: 
SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the number of cotton bales amv'lng in 
market expected to increase during the current year as 
compared to the previous year; 

(b) If so, the details thereof, State-wise; 

(c) whether the cotton crop has been affected in 
some States; 

(d) if so, whether the Union Government is 
contemplating to provide financial assistance to the 
affected farmers; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. According to information available from 
the Cotton Corporation of India (CCI), the number of 
cotton bales arriving in the market expected to increase 
during the current year as compared to the previous year. 
Increase in arrival is due to increase in production as a 
resun of Technology Mission on Cotton. release of modem 
seeds and farmers' response. Till 19th December 2006 
nearly 73.80 lakh bales which is nearly 19% higher than 
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same period last year, have already arrived In various 
markets. State-wise arrivals are as under:-

State-wi.. Arrivals (In lakh bales) 

State 2006-07 

Punjab 13.30 

Haryana 6.30 

Rajasthan 3.40 

Gujarat 22.50 

Maharashtra 12.50 

Madhya Pradesh 4.80 

Andhra Pradesh 7.00 

Kamataka 1.40 

Tamil Nadu 0.25 

Others 0.35 

Plus loose lint 2.00 

Total 73.80 

(c) Yes, Sir. Due to unprecedented heavy rainfall 
followed by floods during the months of July and August 
2006 the cotton crop got affected in some districts of 
Karnataka, Orissa, Madhya Pradesh, Andhra Pradesh, 
Maharashtra, Gujarat and Tamil Nadu. 

(d) and (e) Financial assistance in the wake of natural 
calamities is provided to the affected States under two 
schemes viz. Calamity Relief Fund (CRF) and National 
Calamity Contingency Fund (NCCF). Based on the 
recommendations of the Finance Commission, each State 
is required to open a CRF Account and is located certain 
amounts as per the award of the Finance Commission. 
The corpus of Calamity Relief Fund (CRF) is contributed 
by the Government of India and the State Govemment in 
the ratio of 75:25. The Central contribution is released to 
the States in two equal installments; first in June and the 
second in December. The State Level Committee headed 
by Chief Secretary of the concerned State is fully 
empowered to operate the CRF, in accordance with terms 
and norms approved by the Govemment of India. The 
extant norms, inter-alia, provide assistance to the affected 
farmers in the form of agriculture input subsidy for damage 
of crops due to natural calamities. Additional financial 
assistance is provided in the wake of calamity of a severe 
nature from NCCF. Besides, the farmers are also 

compensated for the 1088 In production through National 
Agriculture Insurance Scheme. 

Reserve Bank of India has also issued standing 
guidelines to the banks for providing reUef to the farmers 
in areas affected by natural calamities. The.. guidelines 
have been Issued to enable the banks to take uniform 
and concerted action expeditiously, partlcularty to provide 
the financial assistance to the farmers affected by natural 
calamities. 

/Eng/Ish} 

Mont,...1 Protocol 

3635. SHRI BALASHOWERY VALLABHANENI: WHI 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether a meeting regarding Montreal Protocol 
was recently held In Deihl; 

(b) If 10, the parties involved therein and the details 
of dlacu8Sions held thereat; 

(c) whether India has raised objections to the use of 
trade environment related aspects In the meeting; 

(d) If so, the details thereof; and 

(e) the objectives achieved and the final decisions 
arrived thereat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The 18th Meeting of Parties to the 
Montreal Protocol on Substances the Deplete the Ozone 
Layer was held from 30th October to 3rd November, 
2006 at New Deihl where in representatives from 132 
countries were present. The Meeting of Parties considered 
reports of Scientific Assessment Panel, Environmental 
Effects Assessment Panel and Technology and Economic 
Assessment Panel, and took thirty six decisions. 

(c) Yes, Sir. 

(d) Prime Minister's statement at the High Level 
segment is enclosed. 

(e) Text of the decisions adopted is enclosed as 
statement-II. 
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PM'. ADDRESS AT THE HIGH LEVEL SEGMENT OF 
THE 18TH MEETING OF PARTIES TO THE 

MONTREAL PROTOCOL 

November 2, 2006 

Hindi V,raion 

"I am delighted to be here at your meeting. On behalf 
of the people and Government of India, and on my own 
behalf, I extend a warm welcome to you all to this High 
Level Segment of the 18th Meeting of the Parties to the 
Montreal Protocol. I hope we are able to provide you a 
conducive environment for a purpo.eful and fruitful 
conference. 

India's approach to the challenge of the protection of 
our environment was shaped by the very wise and 
perceptive observations of our former Prime Minster, Mrs. 
Indira Gandhi, who told the United Nations Conference 
on the Human Environment in 1972 that "Poverty was 
the worst polluter-. 

In saying so, Prime Minister India Gandhi launched 
a global debated on the relationship between poverty 
alleviation, economic growth, and environmental 
conservation. In the years since then, an organized 
structure of multilateral agreements and Institutions for 
realizing the goal of sustainable development has been 
developed. 

It is this perapective of Indira Gandhi that also defines 
our own National Environmental Policy, which we adopted 
earlier this year. Our policy says, -While conservation of 
environmental resources is necessary to secure livelihoods 
and well-being of all, the most secure basis for 
conservation is to ensure that people dependent on 
particular resources obtain better livelihoods from the fact 
of conservation, than from degradation of the resource". 

To liberate people from poverty, to ensure the well 
being of all citizens, to provide employment for all, and 
yet pursue a sustainable development path that preserves 
and protects our common natural heritage - that is the 
challenge before humanity as a whole. 

India has participated in major Intemational events 
on the environment, since 1972. We have, contributed to, 
and ratified aeveral key multilateral agreements on 

environmental i88U8S recognizing the trana-boundary and 
global nature of 8nvlronmental problems and conceme, 
and their implications for long-term development. We have 
al80 participated in numerous regional and bilateral 
programmes for environmental cooperation. Environment 
is something which unites the entire humankind because 
the entire humankind faces a single common 
environment. We also provide a.sistance to other 
developing countries, particularly for scientific' and 
technological capacity building. We seek to help other 
countries meet their commitments under various 
intematlonal and regional environmental treaties. 

At the national level too, we have set up an effective 
regime of policies, regulations, programmes, and scientific 
caDaclty for addressing sustainable development Issues. 
Our national regime for sustainable development seems 
to have had a positive impact on our development 
process. Consider the fact that while in industrialized 
countries, key environmental parameters reversed their 
decline at per-capita incomes of $ 6,000-8,000 in 
Purchasing Power Parity terms, In india, this decline has 
been reversed at a per-capita income of $ 2,000 in 
Purchasing Power Parity terms. This Is by no means a 
mean achievement. 

The depletion of the Ozone Layer has emerged as 
a significant global environmental concern In the last few 
decades. In 1985, the Vienna Convention established 
mechanisms for international cooperation In research into 
the Ozone layer and the effects of Ozone Depleting 
Substances (OOSs). Thereafter, the Montreal Protocol on 
Substances that Deplete the Ozone Layer was agreed 
upon the 16th September 1987. It was a binding 
multilateral treaty to protect the ozone layer by reducing 
to predetermined levels, global emissions of Ozone 
Depleting Substances. However, ratification by developing 
countries did not proceed rapidly, until the Protocol was 
amended in London in 1990. 

We believe that the Protocol is successful in 
implementing a global phase-out for Ozone Depleting 
Substances. By and large, the national action plans and 
phase-out schedules have been adhered to. India has 
fulfilled, wfthout exception, all our obligations under the 
Protocol. Indeed, we have done so in the case of all 
other multilateral environmental agreements we are party 
to, This has been done within the timetable laid down 
and, in some aspects, before the promised schedule. 
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Whet are the ..... ona for our IUCC ... In thla arena? 
What IelIOM doH our experience hold for the dNlgn of 
other muttUateral a;reame". on the global environment? 

FIrat, the treaty w.. preceded by atrong lCientlflc 
con_neus about the cauaea of the problem; clarity about 
responsibility for the problem; the availability of mitigation 
technologies at reasonable cost; and, fairly accurate 
knowledge about the extent of resources needed to 
addre.. the problem. 

Second, and thla Is the key shift that occurred In the 
London amendment, the eventual entitlements to Ozone 
Depleting Subatanees on a per capita basis between 
developed and developing countries are identical. 

Third, there are expHcit financial arrangements set 
out, for meeting the incremental costs of changes in 
technology in, and transfer of technology to, the 
developing countries. These contributions generally In line 
with the Principle of ·common but differentiated 
responsibility· and respective capabilities", and 
contributions from developed countries are voluntry. 

However, in terms of the realization of broader goals 
of sustainable development in developing countries, which 
must be a principal objective of multilateral environmental 
agreements, the Protocol could have done better. 

I say this because technology transfer has not 
occurred to any signHicant extent. I am not referring to 
the simple sale of capital equipment embodying the 
technology, and related training in operations. Rather, I 
am talking about the development of capacity in 
developing countries to manufacture and further develop 
capital equipment they require. 

A provision in the Protocol that enables the use of 
trade restrictions to ensure compliance is also a source 
of concem. While fulfillment of commitments in multilateral 
environmental agreement by all Parties must certainly be 
ensured, the use of trade restrictions is in my view, not 
advisable. Such restrictions may adversely impact 
economic growth prospects and poverty alleviation efforts. 
We need to be more creative and less adversarial in our 
approach to compliance. 

Let us not seek trade advantages through the 
instrument of environmental treaties. This would nuliHy 
gains for developing countries accomplished after 
strenuous negotiations in the World Trade Organisation 

regime. Let ~ not trim the flow of multilateral and bilateral 
raaourc .. for poverty alleviation to accompllah - unrelated 
environmental obJectlv ... Let us, Instead, enaure that the 
financial and environmental obJectives. Let us, instead, 
enaure that the financial and technological resources 
needed to accomplish agreed environmental objectlv., 
consistent with growth and poverty alleviation strategies, 
are Indeed additional. And that they are administered 
efficiently through dedicated and well tried out 
mechanlema. I urge you to approach the global 
environmental agenda keeping in mind the.e 18 .. 008. 

India Is a multi-cultural, multi-religious, multi-lingual 
and multi-ethnic nation, a country of over a billion people 
seeking their salvation within the framework of an open 
society and an open economy committed to respect for 
all fundamental human rights and also committed to the 
rule of law. The success of our experiment in nation 
building within the framework of a democratic polity, I 
believe, is vital to the future of mankind. If we are able 
to eliminate poverty. provide gainful employment to all 
and do this while protecting the environment, we would 
have shown a new path to sustainable development. It is 
therefore, Imperative that we make the process of 
economic development more inclusive, make processes 
of globalisatlon more Inclusive and make our societies 
and polities more Inclusive. In doing so we can, I dare 
say, ensure that the harmony between man and nature 
is sustained for all times. I do hope that the key Principles 
of sustainable development that inform the negotiations 
of the Meeting of Parties recognize the vital importance 
to humankind of finding a consensual means to addresa 
our common problems. I started by saying that the 
environmental concerns unite the entire humankind. I wish 
you all success in your deliberations. which have a vital 
bearing on the future evolution of humankind In this 21st 
century that we are going through-. 

SIIIt.m.nIH 

PART TWO: HIGH-LEVEL SEGMENT 

I. Opening of the high-level segment 

160. The high-level segment of the Eighteenth 
Meeting of the Parties was held on 2 and 
3 November 2006 and was opened at 10.20 a.m. 
on Thursday, 2 November, by Mr. Manmohan 
Singh, Prime Minister of India. 
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161. Opening statements were made by Mr. Singh; 
Mr. Thlru A. Raja, Minister for the Environment 
and Forests of India; Mr. Shafqat Kakakhel, 
Deputy Executive Director of the United Nations 
Environment Programme (UNEP), who spoke on 
behalf of Mr. Achim Steiner, the Executive 
Director of UNEP; and Mr. Elias Mulungula, 
President of the Bureau of the Eighteenth 
Meeting of the Parties to the Montreal Protocol. 

A.. W.lcom. by r.p,.. .. nt.tlv.. of the Gov.rnm.nt 
of India 

162. Welcoming all to his country, Mr. Singh recalled 
Indira Gandhi's famous remark that poverty was 
the worst form of pollution, which he said had 
launched a global debate on the relationship 
between poverty alleviation, economic growth and 
environmental conservation that had led to the 
global recognition of the need to liberate people 
from poverty while protecting the world's common 
natural heritage. With that In mid, India had 
ratified many environmental instruments since 
1972 and participated in numerous regional 
cooperation and bilateral aid programmes. 
Domestically, India's sustainable development 
regime had succeeded in reverSing the 
deterioration in the key environmental measures 
at a far lower level of per capita eamings that 
was normally the case. 

163. Recounting the history of the global ozone layer 
protection regime, he noted that India had met 
all its obligations under the Protocol and other 
multilateral environmental agreements, sometimes 
ahead of schedule. The Protocol's success, he 
said, rested on a strong scientific consensus; 
clarity about responsibility for the problem; the 
availability of reasonably priced mitigation 
technologies; the introduction through the London 
Amendment of identical per capita entitlements 
for both developing and developed countries; and 
financial arrangements to cover the incremental 
costs of developing countries in line with the 
principle of common but differentiated 
responsibilities. Still there was room for 
improvement. Further capacity-building for 
developing countries was needed, as was more 
intenaive technology transfer, in particular to 
enable such countries to produce capital 
equipment. There were also pitfalls to avoid, 
such as the use of trade restrictions to compel 

compliance, which was undesirable .'nce It could 
adversely aHect economic growth and poverty 
alleviation; a better approach was to provide the 
necessary resources, delivered through well-
tested mechanisms, above and beyond those 
earmarked for poverty alleviation. 

164. Concluding, he said that if India could eliminate 
poverty within an open, democratic society that 
protected human rights, the rule of law and the 
environment, it would represent a new path to 
sustainable development. It would be nece88ary, 
however, for economies, globalization, society 
and polities to become more inclusive. In view 
of the Protocol's great global Importance, he 
urged the Parties to seek a consensual means 
of addressing the world's shared concems. 

165. Mr. Raja warmly welcomed the meeting 
partiCipants to New Delhi. He noted that the 
Montreal Protocol was at an advanced stage of 
compliance, with most ozone-depleting 
substances set to be phased out by 2010, and 
reviewed some of the activities taken by India 
to implement its provisions. He praised the 
Protocol as the first agreement by which 
developed and developing countries had taken 
proactive steps to undertake binding commitment 
on the basis of common but differentiated 
capabilities and responsibilities and said that its 
implementation offered important lessons on how 
to address other challenging global environmental 
issues. The decisions to be considered by the 
Parties were significant and potentially 
contentious, given that they had both 
environmental and economic Implications, but he 
expressed confidence that the spirit of 
cooperation that had always prevailed in the 
Meeting of the Parties would ensure a successful 
outcome. 

166. Mr. Namo Narain Meena, Minister of State for 
the Environment and Forests of India, took the 
floor to give a vote of thanks to all those who 
had contributed to making the Eighteenth 
Meeting of the Parties possible. 

B. Statement by Executive Director of the United 
National Environment Programme 

167. Mr. Kakakhel, on behalf of Mr. Achim Steiner, 
Executive Director of UNEP, thanked the Prime 
Minister of India and his Government for their 
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warm hospitality. H. said that the Montr.al 
Protocol was a .hlnlng example of global 
IOlidarity and the application of the principle of 
common but differentiated responsibility and an 
admirable Instance of science and technology 
faciUtating and guiding action for. addressing a 
vital Issue for human survival. The Protocol's 
SUCC8.. had been facilitated by the work of its 
...... ment panels and the funding provided by 
the Multilateral Fund and other funding 
mechanl.ms, as well as industry's ability to 
devise affordable a1tematlves to ozone-depleting 
substances. The fulfillment of the Protocol's 
goals, however, required persistent and resolute 
efforts by the Parties and other actors to 
overcome the challenges ahead. Those 
challenges included the use of methyl bromide 
in quarantine and pre-shipment application and 
the need for timely and full contributions to the 
ozone treaties' trust funds and for further 
regulatory and enforcement efforts to phase-out 
ozone-depleting substances. The latter would 
require capacity-building activities for developing 
countries and countries with economies in 
transition. Calling on the Parties to maintain their 
resolve to implement the Protocol fully, he 
wished them success In their deliberations. 

C. Statement by the Pre.,dent of the Elght •• nth 
M .. tlng of the Partl.. to the Montr.al Protocol 

168. Mr. Mulungula thanked the Indian Govemment 
for hosting the meeting and commended India's 
efforts to protect the environment and to 
implement the Montreal Protocol. He reported 
that Montenegro had very recently become the 
191 st Party to the Protocol, calling it an 
encouraging sign that universal membership 
might soon be achieved and an indication of 
the international community's commitment to 
protect the ozone layer. Congratulating all the 
Parties for their efforts to comply with their 
obligations under the Protocol, he called on them 
to maintain their determination until the task was 
completed. 

II. ORGANIZATIONAL MATTERS 

A. Election of officer. for the Elght .. nth Meeting of 
the Partie. to the Montreal Protocol 

169. At the opening session of high-level segment, 
in accordance with paragraph 1 of rule 21 of 

the rules of procedure, the following office,.. were 
elected, by acclamation, to the Bureau of the 
Eighteenth Meeting of the Parties of the Montreal 
Protocol: 

President: 

Vice-President: 

Rapporteur: 

Mr. Elias Mulungula (Democratic 
Republic of the Congo) 
(African group) 

Mr. Falsal Saleh Hayat (Pakistan) 
(Asian and Pacific group) 
Mr. Evegeny Gorshkov (Russian 
Federation) 
(Eastem European group) 
Mr. Juan Filpo (Dominican Republic) 
(Latin American and Caribbean group) 

Mr. Paul KraJnlk (Austria) 
(Westem European and others group) 

Annal. to decl.'on XVI/II36 

AfIIII1d.t lor II diII/ogutI on kllY lutul"fl chllllcMfItM IIICtId by 
thll MonlnNll Protocol Nllriob/, Ksnya, 

Dey 1 

Welcome I Introduction 

Speech by an eminent person 

Summary of key achievements of the Montreal 
Protocol (Ozone Secretariat) 

Questions I Discussion of summary presented by the 
Ozone Secretariat 

Lunch 

Future challenges related to scientific assessment, 
analysis and monitOring of the state of the ozone layer 

Challenges in phasing-out HCFCs. Open discussion. 

Key future policy challenges related to the further 
management, control and/or phase-out of ozone-depleting 
substances other than HCFCs. 

Dey 2 

Issues related to sustaining compliance, maintaining 
enforcement and combating illegal trade beyond 2010. 
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Lunch 

Improving cooperation and coordination of the 
Montreal Protocol with other multilateral environmental 
agreementa and proceaaes. 

The future of the Multilateral Fund beyond 2010. 

Administration and institutional iaaues related to the 
Montreal Protocol Includl"g Issues related to the Meeting 
of the Parties, the assessment panels, the Implementation 
Committee and the Ozone Secretariat. 

Sumr:lary and conclusions. 

Declalon XV1I1I37: NlnetHnth Meeting of the PIIrtle. 
to the Montreal Protocol 

To convene the Nineteenth Meeting of the Parties to 
the Montreal Protocol in Montreal, Canada from 17 to 21 
September 2007. 

Comment. made at the time of adoption of declalon 

222. A representative of the Russian Federation, 
speaking on the decision on essential use 
exemptions, expressed concem that the adoption 
of the decision on metered-dose inhalers would 
Invalidate the essential use authorization granted 
to the Russian Federation for 2007 under 
decision XVII'5. The Executive Secretary clarified 
that decision XVII'S was still valid and that the 
decision on metered-dose inhalers adopted at 
the current meeting would not operate 
retrospectively to affect decision XVII'S. 

223. The representative of the European Community, 
speaking on behalf of the Community and its 
member states, made a statement on the 
decision on critical-use exemptions for methyl 
bromide. She thanked the Methyl Bromide 
Technical Options Committee for its valuable 
work and expressed the belief that its 
reco,!,mendations provided a sound basis for 
critical-use exemptions for 2007 and 2008. The 
Committee's recommendations were agreeable 
to the Community and its member States, some 
of which had already accepted final amounts 
well below the Committee's recommendations. 
She had hoped that they would also have 
proved acceptable to other nominating Parties, 
but the Community was p{8pared to compromise 

with the aim of bringing the meeting to a 
sUCC8l8ful conclusion. She sincerely hoped that 
the decision would allist In all Parties' 
endeavours to phase out critical uses of methyl 
bromide In the near future and that It would 
also help the reduce the amounts of Methyl 
bromide licensed for domestic use. 

224. The representative of the United States of 
America stated that hit delegation acknowledged 
that was indeed the purpote of the Montreal 
Protocol to reduce and. eliminate all non-crltical 
and non-essential uses of ozone-depleting 
substances. He also noted, however, that it was 
not the intention of the Protocol, and thus could 
not be Intention of the Parties, to eliminate all 
uses of a substance for which no alternatives 
that were technically and economically feasible 
were yet available. In the context of decision 
IXl6, the United States had been seeking to 
reduce and eliminate stocks of methyl bromide 
produced before the 2005 phase-out. To the 
extent consistent with national and international 
law, his Government intended to increase Its 
efforts to accelerate the phase-out of those pre-
existing stocks. 

225. The representative of Switzerland reiterated his 
confidence in the Work of the Methyl Bromide 
Technical Options Committee and the 
Technology and Economic Assessment Panel. 
He stated his belief in the need for further 
improvements in the data and information 
provided by Parties putting forward critical-use 
nominations, which would further assist that work. 
He believed that the Panel's recommendations 
were to a certain extent disappointing to 
everyone: those Parties that had already 
eliminated the use of methyl bromide felt that 
they were not ambitious enough, while those 
which had put forward critical-use nominations 
felt ttlat they were not generous enough. That 
_suggested that the Panel's recommendations had 
achieved an appropriate level of neutrality. 

X. Adoption of the report of the Eighteenth M .. tlng 
of the PIIrtle. to the Montrea. Protocol 

226. The present report wa$ adopted on Friday, 
3 November 2006, on the basis of the draft 
reports submitted to the Meeting. 



149 AGRAHAYANA 27. 1828 (S.., 160 

XI. CI08ure of the meeting 

227. The Parties expreued their lincere appreciation 
to the Government and people of India for their 
excellent aulstance and hospitality during the 
meeting. 

228. Following the customary exchange of courtesies. 
the President declared the meeting closed at 
10.15 p.m. on Friday. 3 November 2006. 

rr""'/Ion} 
NOO. Regl_red under FCRA 

3636. SHRI MAHAVIR BHAGORA: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the detalll of organisation. especially the social 
organisations in Rajasthan registered under Foreign 
Contribution (Regulation) Act (FCRA) which are engaged 
in bringing out newspapers and news letters; 

(b) the details of foreign funds received by such 
organisation during the last three years, organlsatlons-
wise and the year-wise; and 

(c) the details of organisations out of them put on 
black list for misuse of the funds? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
Under section 4(1) of the Foreign Contribution (Regulation) 
Act (FCRA), 1976, no foreign contribution shall be 
accepted by any correspondent. columnist, cartoonist, 
editor, owner, printer or publisher of a registered 
newspaper. Therefore, there Is no questions of any 
organisation registered under FCRA to publish any 
newspaper or newsletter. 

(b) and (c) Do not arise. 

Sugar Mills 

3637. CH. MUNAWAR HASSAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the .ugar mill. have committed 
irregularities in excise Including Illegal lale of lugar and 
Mol ..... ; 

(b) If 10, the Itepi being taken by the Government 
to check such Irregularities; 

(c) whether the Government proposes to prepare the 
monthly report on lugar and Mol .. les produced by each 
sugar mill on the balll of recovery and crulhlng of cane; 
and 

(d) if so. the time by which It II likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The requisite Information la being 
collected by the Central Board of Excise and Customs. 
Department of Revenue, from their formations all over 
the country. 

(c) No such proposal is under conllderatlon of the 
Government. 

(d) Does not arise. 

{English} 

Environmental Clearance to Hydro-Electric Protect. 

3638. SHRI K. FRANCIS GEORGE: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether there are Hydro-Electric Projects pending 
with the Ministry for environmental clearance; and 

(b) if so, the details of such projectl, State-wiae and 
the steps takenlproposed to be taken by the Government 
to clear these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) Yes Sir. 

(b) The details are 88 follows:-
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State 

Kerala 

Kerala 

Manlpur 

Slkklm 

Sikklm 

UHaranchal 

Name of the 
Project 

AthlrapaiJi H.E. 
Project 

Patharkkadavu 
H.E. ProjdCt 

Tlpalmukh 
H.E. project 

Panen 
H.E. Project 

Rongnichu 
H.E. Project 

LatR T apovan 
H.E. Project 

DECEMBER 18, 200B 
152 

Steps taken by the Government 

The proposal was placed before Expert Appraisal CommlHee 
on 15.11.2006 which recommended environmental clearance subject 
to the production of study of the baseline environmental parameters 
up to 7 km length below the confluence of tailrace channel and 
the river. The project authorities were requested to submit these 
details vidtJ letter dated, 29.11.2006. 

The proposal was placed before the Expert Committee/Expert 
Appraisal Committee on 19.04.2006 and 18.10.2006 and as 
recommended by the CommiHee, the project authorities were 
requested to provide clarification on public hearing and protection 
plan for fishes vidtJ letter dated 13.11.2006. 

The proposal was placed before Expert Appraisal Committee on 
25.11.2006 and as recommended by the Committee, the project 
authorities were requested to provide clarification mainly on public 
hearing, Seismicity, blo-dlverslty conservation and catchment area 
treatment vidtJ leHer dated 27.11.2006. 

The proposal was placed before Expert Appraisal Committee on 
18.10.2006 and 15.11.2006. The Committee recommended for grant 
of Environmental Clearance. 

The proposal was placed before Expert Appraisal CommiHee on 
15.11.2006 and as recommended by the CommiHee the project 
authorities were requested mainly to provide comments of Chief 
Wildlife warden on the impact of Fambonglho Wildlife Sanctuary, 
methods for drilling and blasting for tunnelUng, and CAT plan vide 
leHer dated 20.11.2006. 

The proposal was placed before Expert Appraisal Committee 
on 18.10.2006 and as recommended by the Committee, the project 
authorities were requested to provide Information mainly on 
boundary of Nanda Devi bie-sphere reserve, land holding of the 
land losers, and medical centre. vidtJ letter dated 25.10.2006. 

Inc...... In Budgetllry Support for Child ubour (c) whether the budgetary support in the Tenth Plan 
has been increased as compared to the Ninth Plan as 
reported in Dsinik Jagl7ln dated November 19, 2006; and 3639. SHRI RAJEN GOHAIN: Will the Minister of 

LABOUR AND EMPLOYMENT be pleased to state: 

<a) whether there is any proposal to Increase 
budgetary support to child labour projects in ellCh State 
of the country especially in North-East in the Eleventh 
Plan; 

(b) if so, the details thereof; 

(d) if 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Yes, Sir. The Government 
proposes to expand the National 'Child Labour Project 
(NCLP) Scheme during the 11th Five Year Plan to cover 
all the child labour endemic districts, including North-
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Ea.tern states In the country from the exi.ting 250 
districts. it al.o propo.es to introduce some new 
components Into the existing programme. However, it is 
subject to the necessary approvals. 

(c) and (d) The Government is implementing the 
National Child Labour Project (NCLP) scheme in 250 
districts for the rehabilitation of working children durtng 
the 10th Plan. The budget allocation of As. 249.60 for 
the NCLP Scheme was made during the 9th Plan· and 
the same was increased to Rs. 602 erores during the 
10th Plan Period. 

Abolition of Child Labour 

3640. DR. SHAFIQUR RAHMAN BARa: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Govemment is aware that an Indian 
child who was projected as the Brand Ambassador of 
United Nations Children's Fund (UNICEF) on child labour 
in India is reported to be washing utensils of others even 
today; 

(b) if 80, the reaction of the Govemment thereto; 

(c) the names of the schemes being run by the 
Government and UNICEF to stop child labour; and 

(d) the total amount spent by the Government on 
the said schemes during the last three years, alongwith 
the number of children benefitted from the said schemes, 
State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) As per the information received 
from UNICEF, they do not have child brand Ambassador 
on child labour in India. However, in their media campaign 
against child labour In Bihar, UNICEF had used the picture 
of a girt child, who use to help her father in his tea-stall. 
On receipt of the report, State Government has taken 
steps for her educational rehabilitation. 

(c) Government is Implementing two schemes, namely 
National Child Labour Projects (NClP) and Grants-in-aid 
to voluntary organisations. Under the scheme of National 
Child Labour Projects, the children withdrawn from work 
are put into the special schools, where these children 
are provided with education, vocational training, stipend, 

nutrition and health checkup faC/iltle8. At present, the 
NCLP scheme ia being Implemented In 250 diatrlctl of 
20 states In the country. The scheme of Grants-in-aid to 
voluntary agencies for the benefit of children withdrawn 
from work Is a180 being implemented in the districts which 
are not covered by NCLP Scheme. 

Apart from these two, an INDUS project which is a 
joint project of Government of India and US-Deptt. of 
Labour on equal sharing basis Is being Implemented In 
21 districts of the country. 

Under the Joint Master Plan of Operations between 
Government of India and UNICEF, following two activities 
are under Implementation: 

1. Development of Child labour Tracking System 

2. Development of National Communications 
Strategy on child labour. 

(d) The amount spent by the Government of India 
an elimination of child labour during the last three years 
Is as follow: 

SI.No. Year Arnount (in crores) 

1. 2003-04 67.34 

2. 2004-05 93.09 

3. 2005-06 114.54 

The children withdrawn from work are put in the 
special schools being run under the NClP scheme for a 
period of three years. So far, under the scheme of NClP, 
about 3.78 lakh children were malnstreamed into formal 
education system. State-wise details are given in the 
enclosed statement. 

Name of States Total 

2 

Andhra Pradesh 173297 

Bihar 13516 

Chhattisgarh 4311 
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State 

Kerala 

Keral. 

Manipur 

Slkklm 

Slkkim 

Uttaranchel 

Name of the 
Project 

Athlrapalli H.E. 
Project 

Patharkkadavu 
H.E. ProjldCl 

Tlpaimukh 
H.E. project 

Panan 
H.E. Project 

Aongnlchu 
H.E. Project 

Lata Tapoven 
H.E. Project 
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Steps taken by the Government 

The proposal was placed before Expert Appraisal Committee 
on 15.1 1 .2006 which recommended environmental clearance subject 
to the production of study of the baseline environmental parameters 
up to 7 km length below the confluence of tailrace channel and 
the river. The project authorities were requested to submit these 
details vldtl letter dated 29.11.2006. 

The proposal was placed before the Expert Committee/Expert 
Appraisal Committee on 19.04.2006 and 18.10.2006 and as 
recommended by the Committee, the project authorities were 
requested to provide clarification on public hearing and protection 
plan for fishe8 vidB letter dated 13.11.2006. 

The proposal wa8 placed before Expert Appraisal Committee on 
25.11.2006 and as recommended by the Committee, the project 
authorities were requested to provide clarification mainly on public 
hearing, Seismicity, blo-diverslty conservation and catchment area 
treatment vidB letter dated 27.11.2006. 

The proposal was placed before Expert Appraisal Committee on 
18.10.2006 and 15.11.2006. The Committee recommended for grant 
of Environmental Clearance. 

The proposal was placed before Expert Appraisal Committee on 
15.11.2006 and as recommended by the Committee the project 
authorities were requested mainly to provide comments of Chief 
Wildlife warden on the impact of Fambonglho Wildlife Sanctuary, 
methods for drilling and blasting for tunnelling, and CAT plan vioIf 
letter dated 20.11.2006. 

The proposal was placed before Expert Appraisal Committee 
on 18.10.2006 and 88 recommended by the Committee, the project 
authorities were requested to provide Information mainly on 
boundary of Nanda Devi blo-sphere reserve, land holding of the 
land losers, and medical centre. vidB letter dated 25.10.2006. 

Inc...... In Budgetary Support for ChIld Labour (c) whether the budgetary support in the Tenth Plan 
has been increased as compared to the Ninth Plan as 
reported in Oalnik Jagran dated November 19, 2006; and 3639. SHRI RAJEN GOHAIN: Will the Minister of 

LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether there is any proposal to increase 
budgetary support to child labour projects in each State 
of the country especially in North-East in the Eleventh 
Plan; 

(b) if so, the details thereof; 

(d) if 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHAI OSCAR 
FERNANDES): (a) and (b) Yes, . Sir. The Government 
proposes to expand the National' Child Labour Project 
(NCLP) Scheme during the 11th Five Year Plan to cover 
all the child labour endemic districts, including North-
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Eastern states in the country from the existing 250 
districts. It also proposes to introduce some new 
components into the existing programme. However, It Is 
subject to the necessary approvals. 

(c) and (d) The Govemment is Implementing the 
National Child Labour Project (NCLP) scheme in 250 
districts for the rehabilitation of working children during 
the 10th Plan. The budget allocation of Rs. 249.60 for 
the NCLP Scheme was made during the 9th Plan and 
the same was increased to Rs. 602 crores during the 
10th Plan Period. 

Abolition of Child Labour 

3640. DR. SHAFIQUR RAHMAN BARa: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Government is aware that an Indian 
child who was projected as the Brand Ambassador of 
United Nations Children's Fund (UNICEF) on child labour 
in India is reported to be washing utensils of others even 
today; 

(b) if so, the reaction of the Government thereto; 

(c) the names of the schemes being run by the 
Govemment and UNICEF to stop child labour; and 

(d) the total amount spent by the Government on 
the said schemes during the last three years, alongwlth 
the number of children benefitted from the said schemes, 
State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) As per the information received 
from UNICEF, they do not have child brand Ambassador 
on child labour in India. However, In their media campaign 
against child labour In Bihar, UNICEF had used the picture 
of a girl child, who use to help her father in his tea-stall. 
On receipt of the report, State Government has taken 
steps for her educational rehabilitation. 

(c) Govemment is implementing two schemes, namely 
National Child Labour Projects (NCLP) and Grants-in-aid 
to voluntary organisations. Under the scheme of National 
Child Labour Projects, the children withdrawn from work 
are put into the special schools, where these children 
are provided with education. vocational training, stipend, 

nutrition and health checkup facilities. At present, the 
NCLP scheme is being implemented In 250 dlltrlcte of 
20 states In the country. The scheme of Grants·In-a1d to 
voluntary agencies for the benefit of children withdrawn 
from work is also being implemented in the districts which 
are not covered by NCLP Scheme. 

Apart from these two, an INDUS project which is a 
joint project of Govemment of India and US-Deptt. of 
Labour on equal sharing basis is being implemented In 
21 districts of the country. 

Under the Joint Master Plan of Operations between 
Government of India and UNICEF, following two activities 
are under implementation: 

1. Development of Child Labour Tracking System 

2. Development of National Communications 
Strategy on child labour. 

(d) The amount spent by the Government of India 
an elimination of child labour during the last three years 
is as follow: 

SI.No. Year Amount (in crores) 

1. 2003-04 67.34 

2. 2004-05 93.09 

3. 2005-06 114.54 

The children withdrawn from work are put in the 
special schools being run under the NCLP scheme for a 
period of three years. So far, under the scheme of NCLP, 
about 3.78 lakh children were mainstreamed into formal 
education system. State-wise details are given in the 
enclosed statement. 

StIlM-wiss deflli/s 01 childMn msinsttrJIIlTHId 

Name of States Total 

2 

Andhra Pradesh 173297 

Bihar 13516 

Chhattisgarh 4311 
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1 2 

Jharkhand 10781 

!<amataka 10467 

Madhya Pradelh 2314 

Maharuhtra 8235 

Orlaaa 67194 

Rajuthan 11371 

Tamil Nadu 39523 

Uttar Pradelh 19842 

Weat Bengal 16086 

Punjab 1368 

Grand Total 378285 

{TrsMMlionJ 

Sublldy to Agriculture Sector 

3841. SHRI HARIKEWAL PRASAD: 
SHRI SUNIL KUMAR MAHATO: 

Will the Minister of AGRICULTURE be pleued to 
Itate: 

(a) whether the subsidy being paid to agriculture 
eector from only a negligible part of the Gross Domestic 
(GOP) of the country; 

Name of the Countries 

United States of America 

European Communities 

Japan 

India 

1995 

60,926.10 

1,16,537.70 

69,607.30 

8.221.98 
year (1995-96) 

·Domestic Support excludes Export SubaldlGs. 

(b) If 10, the detalle thereof; 

(c) whether the lubeldy given to agriculture lector In 
the country II allo very lawai compared to other 
developed countrt .. ; 

(d) If 10, the reaction of the Govemment thereto; 

(e) whether the Govemment proposed to Incre ... 
the lubsldy on agriculture; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND , 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Sublidy in India's Agriculture Sector forml 
negligible part of the Groea Domestic Product (GOP) of 
the country. As per latest Information available from 
Central Statistical Organization (CSO), sublldy given to 
Agriculture Sector for fertilizer, Irrigation and other 
subsidies (for aeeds etc.) during 2004-05 la Rs. 45,244 
crore which Is 1.59 per cent of the total GOP of 
Rs. 28,43,897 crore at factor cost. 

(c) and (d) India has so far filed domestic 8Upport 
notifications with the WTO only upto the year 1997-98. 
Comparative Domestic Support provided by United States 
of America, European Communities, Japan and India .. 
notified to the World Trade Organization (WTO) for the 
years 1995 to 1997 are given below:-

(In US $ mUllon) 

Year 

1996 1997 

58,875.90 58,295.70 

1,14,606.10 1,00,698.70 

54,912.80 47,748.30 

8,288.28 9,046.13 
(1996-97) (1997-98) 
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(e) No, Sir. 

(f) Doesn't arise. 

8y.Producta of 8uV- Indu8try 

3642. DR. CHINTA MOHAN: 
SHRI RAWI LAL SUMAN: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the augar Industry In the country al80 
manufacture other by-products Iiongwith the augar; 

(b) If 80, the names of theee products; 

(c) the production capacity of .ach of the said by-
products In the lugar Industry of the country as on date; 
and 

(d) the assessment made in regard to the demand 
of these products in the country? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) Sugar industry in the country generates 
molasses, bagasse and press-mud as by-products in the 
process of manufacture of sugar. Since these are by-
products, the production capacity of these by-products 
depends upon the cane crushed by the sugar industry 
during a particular Bugar season. The production of 
molasses, bagasse and press-mud is 4.2% to 4.5%, 30% 
to 33% and 3% to 5% on cane crushed, respectively. 

(d) The demand of molasses for meeting 0.56 million 
K.L. ethanol doping with petrol per annum would be 
26 iakh tonnes and about 100 lakh tonnes of bagasse to 
produce surplus power of about 570 MW. As regards 
press-mud, the entire quantity is used as manure. 

/Engllsh} 

Difference In PDS Price 

3643. DR. K. DHANARAJU: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the prlcee of commodlUe. being 
distributed through Public Distribution Syetem (PDS) differ 
In different Statea; 

(b) if so, the details thereof; and 

(c) the .tepa propoHd to be taken to bring uniformity 
in pricea of commodltiel being distributed through PDS? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) V., Sir. The Central Issue Price (CIP) 
of wheat and rice under TPDS for APLlBPLlAAV 
categorlel Is .. under:-

Wheat 

6.10 

(Rs. per Kilogram) 

APL BPL MV 

Rice· Wheat Rice Wheat Rice 

8.30 
(Grade 'A') 

4.15 5.65 2.00 3.00 

• Ra. 795 for Common Grade which la applicable only to Jammu 
and Kaahmlr, H.P., North Eaatern Statea. Slkklm and 
Utt&ranchal. 

The CIP for coarse grains for APL and BPL 
households Is 70% and sao", reapectlvely of the Economic 
Cost for varies from State to State. For MY category, 
the CIP for coarse grains Is Rs. 200 per qunltal. 

However, the end retail price is fixed by the Stateel 
UTs. after taking into account margins for wholesalers! 
retailers, transportation charges, levies, local taxes, etc. 
This varies from State to State due to different 
geographical conditions and taxation policy, etc. Under 
the TPDS the States were requested to Issue foodgralns 
at a difference of not more than 50 paise per kg. over 
and above the CIP for BPL families. Subsequently, 
flexibility to StateslUTs has been given in the matter of 
fixing the retail issue prices by removing the restriction of 
50 paise per kg. over and above the CIP for distribution 
of foodgrains under TPDS except with respect to 
Antyodaya Anna Yojana (MY) where the end retail price 
is to be retained at Rs. 2 a kg. for wheat and Rs. 3 a 
kg. for rice. 

From 1.2.2001, the supply of levy sugar has been 
restrided to Below Poverty Line (BPL) familieS, except 
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tor North Eaatem States, HHI States and leland Territories, 
where universal coverage la allOWed. The Retail laaue 
Price of levy Sugar is Rs. 13.50 per kg. which la uniform 
throughout the country. 

Ministry of Petroleum and Natural Gas has made the 
aUocation to the States for supply of kerosene through 
PDS channel. No categorization as APUBPL is made for 
such supplies. The prices of PDS kerosene vary from 
State to State depending upon the Sales Tax and dealers 
Commission. The price of PDS kerosene in Delhi Is 
Rs. 9.06 per litre. 

In view of the situation explained above bringing of 
uniformity in the end retall price is not feasible for the 
commodities distributed under TPDSexcept MY. 

/Tf1In8lIltion] 

Landleal Farmera 

3644. SHRI HARISINH CHAVDA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has conducted any 
survey/study on the number and conditions of landless 
farmers in the country; 

(b) if so, the outcome thereof; 

(c) the reaction of the Government thereto; and 

(d) the concrete measures taken/proposed to be taken 
by the Government to improve the condition of such 
landless farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILALA BHURIA): (a) 
and (b) Results of the 59th round survey (2003) of 
National Sample Survey Organization (NSSO) on various 
aspects of landholdings and farmers reveal, intsr IIlill, 
the followings: 

• the percentage of Rural "household operational 
holdings" with no land or a land ot an area not 
exceeding 0.002 hectare (landless) stood at 31.9 
per cent during 2002-03. 

• the percentage of indebted farmer househOld in 
the lend size claaa of less than 0.01 hectare 

stood at 46.3 per cent against 48.8 per cent for 
the farmers of all land size classes. 

• the farmer households with le88 than 0.01 
hectare of land had an average farm and non-
farm business income of Rs. 1380.00 (excluding 
rent, dividend, interest and remittances) against 
the average income of Rs. 2115.00 for all land 
size classes. 

(c) and (d) Land Resources and its management 
falls within the jurisdiction of States as enshrined in the 
Constitution of India. However, the Ministry of Rural 
Development monitors land reform programmes 
implemented by the StateS/UTs, including distribution of 
Govemment wasteland to the eligible rural poor. 

Surplus land are distributed to landless poor. Till 
2005-06, 54.03 lakh acres declared ceiling surplus land, 
21.75 lakh acres of Bhoodsn land 147.47 lakh acres of 
Govemment waste and land were distributed among the 
rural landless. 

{English] 

Attoreatatlon 

3645. SHRI JOACHIM BAXLA: Will the Minister of 
ENVIRONMENT AND FORI:STS be pleased to state: 

(a) the names of tourist ranges brought under the 
programme of afforestation particularly In North Bengal 
hills during the last three years, State-wise; 

(b) the range-wise areas covered under such 
programme, State-wise; and 

(c) the quantum of funds allotted and utilised on 
such programme, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The Ministry of Environment and 
Forests is not implementing any specific scheme aimed 
at afforestation in tourist areas. However, the Ministry is 
implementing National Afforestation Programme (NAP) 
Scheme for regeneration of degraded forests and adjoining 
areas, which may also include ~reas of tourist Interest. 
The scheme is being implemented through a two-tier 
decentralized set up of Forest Development Agency (FDA) 
at Forest Division level and Joint Forest Management 
Committees (JFMCs) at village level. 431 FDA projects 
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have been approved In 28 States, Including the hills In 
northem West Bengal, to cover a total project area of 
4.48 lakh hectare under the echerne during last three 
years (2003-04 to 2005-06). State-wise number of 

approved FDA projects, total area covered and fund 
releued during the said period Is given In the enclosed 
statement. 

St8ftJ-wisB numbtlr 01 FDA projtJCts afAC1II''' Ir:JtJII 8IN COWlrtld lind funds f'fIItNIHd 
dun'ng 2003-04 to 2005-06 

SI.No. Name of StatelUT Total No. of Total Area Funds 
FDA Projects Covered Released 

approved (In hectares) (Rs. In 
Crore) 

2 3 4 5 

1. Andhra Pradesh 19 24310 32.19 

2. Chhattiagarh 20 24894 45.33 

3. Gujarat 13 16530 24.02 

4. Haryana 9 9300 19.67 

5. Himachal Pradesh 24 27908 26.63 

6. Jammu and Kashmir 12 15056 16.05 

7. Kamataka 15 15800 59.74 

8. Madhya Pradesh 24 23570 40.71 

9. Maharashtra 33 43410 39.72 

10. Orissa 16 14566 29.27 

11. Punjab 8 7585 5.85 

12. Rajasthan 26 14390 17.62 

13. Tamil Nadu 20 28353 49.62 

14. Uttar Pradesh 28 22045 66.54 

15. Uttaranchal 33 34197 29.45 

16. Goa 3 1250 0.64 

17. Jharkhand 27 34150 26.8 

18. Bihar 10 12315 8.04 

19. KeraJa 18 9650 9.5 

20. West Bengal 12 13386 17.5 
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2 

21. Arunachal Prad .. h 

22. Assam 

23. Manlpur 

24. NagaJand 

25. Slkkim 

28. Trlpura 

27. Mlzoram 

28. Meghalaya 

Total 

{T1'III18I81ionJ 

Sowing Ar.. of Muatarcl 

3646. SHRI RAGHURAJ SINGH SHAKYA: 

3 

11 

29 

8 

3 

3 

7 

431 

SHRI JAI PRAKASH (MOHANLAL GANJ): 

Will the Minister of AGRICULTURE be pleased to 
atate: 

(a) whether the sowing area of Mustard has declined 
in the country as compared to the prevloua year; 

(b) if ao, the details thereof, State-wise; 

(c) whether the decline in the area under cultivation 
of oilaeeds including Mustard Is likely to have an adverse 
impact on domestic availability of edible oils in the country 
Increasing its dependence on imports; and 

(d) if so, the steps taken by the Govemment to 
bridge the gap between demand and supply of Mustard 
and other ollseeds in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTIlAL BHURIA): (a) 
and (b) As per the latest reports received. in the weekly 
Crop Weather Watch Group meeting held in the Ministry 
on 08.12.2008, the area coverage uncler Rapeseed and 
Mustard is estimated at 63.69 lakh hectares which is 

4 5 

8540 8.14 

26955 19.07 

6700 18.81 

2398 19.91 

1000 14.23 

2200 12.87 

800 37.11 

7400 7.83 

448457 889.66 

5.83 lakh hectares lesa than the 69.52 lakh hectares 
during the corresponding period laat ye.r. State-wise 
details are given in the enclosed statement. 

(c) The area coverage under Rabi ollseeds is 
e.timated .t 85.22 lakh hectares (as on 08.12.2008) 
compared to 93.29 lakh hectares during the correaponcllng 
period last year. Sowing of Rabi oUseeda Is In progresa 
and more area coverage is envisaged. The estimated 
production of Rapeseed and Mustard in 2005-08 stood 
at 78.87 lakh tonnes, which was higher than the level of 
75.93 Iakh tonnes in 2004-5. However, the demand-supply 
gap of edible oils in the country can be met through 
imports. 

(d) To increase the production and productivity of 
ollaeeda, Government is implementing a Centrally 
Sponsored Scheme Mlntegrated Scheme of Ollseeds, 
Pulses, 011 Palm and Maize (ISOPOM)-. Under this 
scheme, assistance is provided on 75:25 percentage basis 
between the Government of India and the State 
Govemments for production of breeder seed, foundation 
seed and certified seed, crash programme for quality seed 
production, distribution of certified seed and Minikits, 
infrastructure development and Integrated Pest 
Management. Besides, front line demonstrations on 
improved production technologies i~ oIlseeds are being 
conducted through Indian Council of Agricultural Research 
for transfer of technology to the fanners. A minimum 
price guarantee Is also provided to the oilseeds growers 
through the price support mechanism. 
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SI.No. Stata 2006-07 
(As on 

08.12.2006) 

1. Andhra Pradesh 0.00 

2. Allam 2.44 

3. Bihar 1.48 

4. Chhattiagarh 1.08 

5. Gujarat 3.56 

6. Haryana 6.20 

7. Kamatalea 0.04 

8. Madhya Prade8h 8.57 

9. Maharashtra 0.00 

10. Orlesa 0.67 

11. Punjab 0.61 

12. Rajasthan 28.61 

13. Tamil Nadu 0.00 

14. Uttar Pradesh 7.65 

15. West Bengal 4.35 

18. Others 0.44 

Total 83.69 

{English] 

Ginger Cultivation 

3647. SHRI P.C. THOMAS: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has any plan to 
encourage ginger cultivation; 

(b) if so, the details thereof; 

(Lakh Hectal'M) 

2005-06 Olfference 
(Correeponding 

period) 

0.00 0.00 

2.85 -0.41 

1.06 0.42 

0.90 0.18 

3.34 0.21 

7.09 -0.89 

0.09 -0.06 

8.38 -1.81 

0.00 0.00 

0.46 0.22 

0.70 -0.09 

30.30 -1.69 

0.00 0.00 

9.48 -1.83 

4.40 -0.05 

0.48 -0.04 

69.62 -5.83 

(c) the assistance provided for the purpose during 
the last three years and the current financial year, State-
wise; 

(d) the details of production recorded during the said 
period, State-wise; 

(e) whether any ginger processing units are being 
set up; and 

(1) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yel, Sir. Under Centrally Sponsored Schemes of 
Technology Mllslon for integrated Development of 
Horticulture In North Eastem States. Jammu and Kashmir. 
Himachal Pradesh and Uttaranchal and National 
Horticulture Mission assistance 0 RI. 13000 per hectare 
Is provided to the cultivators for growing of spices 
including ginger. 

(c) The details of assistance provided for ginger 
cultivation under the scheme of Technology Mission for 

Integrated Development of Horticulture in North Eastem 
State8. Slkkim. Jammu and Kashmir. Himachal Pradesh 
and Uttaranchal (TMNE) during 2003·04 to 2006·07 is 
annexed as statement-I, and the details of financial 
assistance provided under National Horticulture Mission 
is annexed as statment-II. 

(d) Statement-III showing the deta118 of State-wise 
area and production during 2002·03 to 2004-05 II 
enclosed. 

(e) and (f) An assistance of Rs. 46.00 lakh was 
provided for establishing a processing unit at Bymihat. 
Meghalaya by NERAMAC under the Scheme of TMNE. 

SIItllmllnt I 

The detsI7s of !he ssslstsf1CtI providsd for cuhivs#on of gifl!Jtlr under TtlChnology Mission for In/tJgrsltld DtlvelopfTltlnt 
of HotticuhuM in Nol1h Esslsm Stsltl8 duling /sst /htrJtI JIINIn; snd IhtI cummt YfMr 

(Rupees in Lakhs) 

SI.No. State 2003-04 2004-05 2005-06 2006-07 

A F A F A F A F 

1. Arunachal Pradesh 300 39.00 500 65.00 400 52.00 700 65.00 

2. Assam 150 19.50 300 39.00 480 62.40 600 78.00 

3. Manlpur 100 13.00 540 70.20 500 65.00 

4. Meghalaya 210 27.30 400 52.00 

5. Mizoram 50 6.50 

6. Nagaland 100 13.00 400 52.00 400 52.00 400 52.00 

7. Sikkim 650 84.50 800 104.00 600 78.00 1000 130.00 

8. Tripura 125 16.25 200 26.00 300 39.00 300 39.00 

9. Jammu and Kashmir 100 13.00 

10. Himachal Pradesh 300 39.00 

11. Uttaranchal 100 13.00 600 78.00 

Total '375 178.75 2510 326.30 3320 431.60 4400 546.0 

A- Area In hectare 
F= Rs. in lakhs 
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2 3 4 

.,.". .111 ..... .,. til ~ p!f)vitItKV6/1oc4f1on 7. Jharkhand 84.38 159.75 
for Sp/t:e8 untItIr "-1IoM1 Hottlcuhum MI88ion 

(2fXJ5.20fJ6 6I1d 2fJ06.20(7) 8. Kamataka 418.25 471.00 

(Rupaea in Lakha) 
9. Kerala 393.75 501.25 

10. Madhya Pradaeh 191.25 708.75 
SI.No. S ..... Fund .. lUNd Allocation 11. Maharuhtra 288.43 (2005-2008) (2008-2007) 

, 12. Orlua 225.20 281.28 
2 3 4 

13. Punjab 84.38 112.60 
1. Andhra Pradesh 683.75 416.14 14. Rajastt.n 294.75 1125.00 

2. Bihar 337.60 15. Tamil Nadu 67.60 789.75 

3. Chhattlagarh 185.63 2092.50 16. Uttar Pradesh 285.77 1197.39 

4. Goa 5.63 17. West Bengal 25.88 67.50 

5. Gujarat 1048.25 1158.75 18. Andaman and Nlcobar 46.35 

6. Hervana 79.35 149.07 Total 4043.99 9906.46 

SII.",.", 11/ 

DtJIM/8 til .... wi8tI .IN 8m! pIDducI/on of Gingtlr In 1ndi8 (2002-03 to 2f}()I-05). 

(Area: '000 ha, Production: '000 tonnea) 

2002-03 2003-04 2004-05 (Provisional) 

State Area Production Area Production Area Production 

Andhra Pradesh 2.0 3 1.873 5.614 1.9 10.9 

Arunchal Pradesh 4.4 32.3 4.7 37.2 4.5 32.9 

Himachal Pradesh 2.5 17.1 2.0 14.7 2.0 14.7 

Kamataka 10.9 14.4 8.28 10.854 9.1 11.9 

Kerala 9.0 32.4 8.5 10.954 8.9 45.30 

Meghalaya 8.9 46.7 8.882 51.8 9.2 47.1 

Mizoram 5.1 31.1 4.5 29.6 4.5 29.6 

Nagaland 1.0 13.5 1.0 4 10.2 63.5 

Orisaa 15.3 29.5 15.5 30 15.7 30.4 

Sikkim 5.0 3.8 6.5 33.5 6.5 34.7 

Tamil Nadu 0.4 6.7 0.4 5.6 0.6 23.0 

West Bengal 9.4 20.2 9.408 18.269 9.1 18.8 

All India 88.2 276.965 85.89 303.28 97.00 392.29 
(Including other 
states) 
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rrf86M1Ionj 

Conaumptlon of at .. 1 

3648. SHRI HEMLAL MURMU: Will the Minister of 
STEEL be pleued to atate: 

(a> whether the Govemment has decided to take 
ualatance of private advertleement agenclee for enhancing 
the oonsumptlon of ateel In the domeetlc market and to 
make the .teel companlea 100% export oriented; and 

(b) If 10, the detalll thereof and the action propoaedl 
taken by the Govemment in thl. regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) and (b) The National 
Steel Policy envl.agee to augment the demand and 
consumption of steel In the country by conscious 
promotion of steel usage. A Steel Promotion Coordination 
Committee, comprising representatlv .. from Govemment, 
Iteel producers and Institute of Steel Development and 
Growth (INSDAG) has been formed with the aim to launch 
a country wide promotional campaign for steel. Utilizing 
the services of advertising/media agencies is one amongst 
the various possible strategies for promotion of steel 
awareness in the country. The Ministry of Steel has also 
written to the Zila Parlshad President and Chairman, 
District Boards to create awareness about usage of steel 
In rural areas. There is no proposal for making steel 
companies 100% export oriented. 

[Englishj 

Revenue from Sundarbane Fore.t. 

3649. SHRI AJOY CHAKRABORTY: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the forest produce of Sundarban in West 
Bengal eams considerable foreign exchange every year; 

(b) if so, the details of the eamings during the last 
three years; and 

(c) the steps proposed/taken to Increase such 
revenue and check further depletion of the Sundarbans 
as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. No foreign exchange is eamed 
from Sundarbans. 

(b) and (c) Do not arise. 

rr,.".1Ionj 

vegetation T,..tment Drive 

3e5O, SHRI PANKAJ CHOWDHARY: Will the Mlnillter 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Forest Research Institute has 
launched the unique 'Vegetation Treatment Drive' with a 
view to Improving the health of the old trees of the 
national capital; 

(b) If eo, the detalll thereof; 

(c) whether the,. Is a provision of replacement of 
tre. also besides treating them under the said .cheme; 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The Forest Research Institute (FRI) 
Oehradun is working on a research project, sanctioned 
by the New Delhi Municipal Council (NOMC), main 
objectives of which Include preparation of inventory of 
roadside plantations maintained by the NOMC, inventory 
of diseased trees, identify causal organisms of disease, 
and suggest control measures, demonstrate disease 
control techniques to the NDMC officials, prepare 
replacement plan for old and diseased trees and provide 
technical guidance for setting up of high tech nursery for 
ralaing of good quality planting stock. 

(b) An inventory of the avenue trees, maintained by 
the NOMC, is being prepared. The survey work at Central 
Vllta has been completed. All the existing trees were 
inspected and observations on the occurrence and 
intensity of disease have been taken. The causal 
organisms of the disease have been Identified In moat of 
the cases and control measures suggested to the NOMC 
to extend the life of the diseased trees. One demonstration 
for disease control has already been organized for the 
staff of NOMC. 

(c) and (d) The survey work has already been 
completed at the Central Vista. Out of total 1864 trees, 
107 trees which are completely dead or decaying and 
may pose danger to human life and property, have been 
recommended for replacement. A report on inventorizatlon 
and replacement plan for trees of Central Vistas has 
already been submitted to NOMC. 
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{Eng/I6h} 

Export of Flortculture 

3651. SHRI IQBAL AHMED SARADGI: Will the 
Mlnlater of AGRICULTURE be pleued to ltate: 

(a) whether Agricultural and Procelled Food 
Product8 Export Development Authority (APEDA) has 
8ubmltted a proposal to boost floriculture output and 
exporta: 

(b) If 80, whether thl. proposal Is baaed on the 
Inputs provided by consultants which recently conducted 
a detailed study on the problem faced by the Industry; 

(c) If 80, whether the Mlni8try has considered this 
prop08al; and 

(d) if so, the time by which a final decition is likely 
to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. Agricultural and Processed Food Products Export 
Development Authority (APEDA) has submitted the 
proposal to the Department of Commerce. 

(b) The proposal is based on the recommendations 
emanated during Intemational Conference organized by 
Agricultural and Proce88ed Food Products Export 
Development Authority (APEDA) at the Flora Expo 2006 
held at Pragati Maidan, New Delhi from 8-10 September 
2006. 

(c) and (d) Information is being collected and will be 
laid on the Table of the House. 

/Trsns/aUon} 

Share of Agriculture In Planned Growth 

3652. DR. SATYANARAYAN JATIYA: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRI PARSURAM MAJHI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Govemment proposes to accord top 
priority to Agriculture Sector in the Eleventh Plan; 

(b) If 10, the datal .. thereof Indicating the targetl 
fixed for AgrIculture Growth: and 

(c) the areas identified to give foculed thNit to 
incr.... growth rate of Agriculture during the Eleventh 
Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF. 
AGRiCULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
and (b) The -Approach Paper- of the Planning 
Comml.llon for the Eleventh Plan (2007-12) titled 
'Towards Faster and More Inclusive Growth - An Approach 
to the Eleventh Five Year Plan' has accorded high priority 
to the agriculture sector and hu accordingly targeted 
around 4% per annum growth rate for the sector in 11th 
Five Year Plan which is double of that likely to be 
achieved In the 10th Five Year Plan. 

(e) Alongside addreSSing the demand side Issues, 
the 11th Plan strategy to ral8e agricultural output Is baaed 
on the following elementa:-

• Double the rate of growth of irrigated area; 

• Improve water management, rain water 
harve8ting and watershed development; 

• Reclaim degraded land and fOCU8 on soil quality; 

• Bridge the knowledge gap through effective 
extension; 

• Diversify into high value outputs, fruits, 
vegetables, flowers, herbs and spices, medicinal 
plants, bamboo, Bio-dlesel etc., but with 
adequate measures to ensure food security; 

• Promote animal husbandry and fishery; 

• Provide euy access to credit at affordable rates; 

• Improve the incentive structure and functioning 
of markets; 

• RefocU8 on land reforms isaues. 

/English} 

Afforestation 

3653. SHRI MANORANJAN BHAKTA: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 
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(a) whether the Govemment hu undertaken a study 
on Iystematlc forest Inventorl.. In the country; 

(b) If 80, the details thereof; 

(c) whether the Union Govemment has identified any 
region in the country which are denuded and taken up 
for foraatry; 

(d) If 10, the details thereof; and 

(e) the Itepa taken/proposed to develop the denuded 
foreats in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Forest Survey of India conducts 
syetematlc inventory of the forest resources of the country 
on sampling basis. For conducting systematic inventory 
of the forests, the country has been divided into 
14 phYllographlc zones baaed on similarity in vegetation, 
climate, soil conditions etc. and sixty districts representing 
all the physiographic zones are randomly selected on a 
two year cycle for Inventory of forest resources. The 
reeults obtained from the selected districts are aggregated 
at the physiographic zone level and finally at the national 
level to obtain the estimates of growing stock. In addition, 
the Forest Survey of India carries out 8888ssment of the 
forest cover of the country through image prooesaing of 
digital satellite data. 

(c) to (e) The various stepa taken by the Central 
Govemment to develop the denuded/degraded forest areas 
are as under:-

(i) Management measures like wor1dng of forests 
according to approved Working Plans; Forest 
Development Agencies and eliciting people's 
participation through Joint Forest Management. 

(Ii) Implementation of National Afforestation 
Programmed (NAP) Scheme for regeneration of 
degraded forests and adjoining forest lands 
during the Tenth Five Year Plan. The Scheme 
is being implemented through a two-tier 
decentralized mechanisms of Forest Development 
Agency (FDA) at Forest Development Agency 
(FDA) at forest division level and Joint Forest 
Management Committees (JFMCs) at village 
level. 

(Iii) A restructured scheme for Grants-In-Aid for 
greening India has been launched in 2005-2006 
to promote production and use of quality planting 
material in tree planting. 

(iv) States have been advIaed to conltltute State-
level coordination committees under chairmanship 
of Chief Secretaries for eliciting cooperation of 
all land-owning Departments for contributing 
towards increase in Forest and Tree Cover. 

(v) Guidelines for rationalizing of felling and tranalt 
regulations for tree species growth on non-foreet 
private lands to promote large-scale afforestation 
in non-forest areas. 

(vi) A Multi-Stake Holder Partnership (MSP) 
framework for afforestation of degraded landa 
has been mooted. 

In addition, the State/Union Territory Govemments 
are also Implementing afforestation programmes under 
various schemes. 

Ethanol Production from Sugarcane 

3654. SHRI P. MOHAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether any project has been launched to 
produce Ethanol directly from sugarcane in view of its 
advantage over production from Molaases/Alcohol 
Indicating the cost of production by using the different 
raw materials; 

(b) If so, the details thereof; and 

(c) the likely impact of the said project on the 
domestic sugar production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) As per information available from 
the sugar industry, two sugar milts produced ethanol from 
secondary cane juice on a trial basis, but are no longer 
producing ethanol directly from cane juice. Since no 
significant commercial production of ethanol from 
sugarcane juice route has taken place In India, It is yet 
to establish whether this is a more' advantageous route 
than production of ethanol from molasses/alcohol. 

(c) Does not arise. 
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Inva.tmant of EPFO Money 

3655. SHRIMATI MANORAMA MADHAVRAJ: wnl the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Employeel Provident Fund 
Organisation (EPFO) has decided to confine Investment 
only to debt papers despite the permission from the 
Ministry of Finance to invest incremental depolits in 
shares and mutual funds; 

(b) if 80, whether thle would render funds Idle without 
earning any returns; 

(c) if so, whether the EPFO will be facing additional 
liabilities by December, 2006 because of redemption from 
the erstwhile Special Deposit Scheme (SDS); and 

(d) if so, the steps being taken by EPFO to avert 
the projected 1088 of Rs. 300 crores for the current fiscal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (d) All monies belonging to the 
Fund are invested in accordance with the pattern of 
investment prescribed by the Govemment from time to 
time. Though the Investment Pattem prescribed by the 
Ministry of Finance If"oip Its notification No. F.S(53)/2002-
ECB& TR dated 24.01.2005 provides for an option for 
investment in equities, the same is yet to be notified by 
the Ministry of Labour and Employment for the purpose 
of investment of monies belonging to Employees' 
Provident Fund. Funds are not kept idle when appropriate 
investment opportunities exist. 

The investment are made by the Fund Manager. 
namely, the State Bank of India keeping in view the risk-
retum prospects and in accordance with the existing 
pattem of Investment. 

Integrated National C.ah Crope Plan 

3656. SHRI JYOTIRADITY A M. SCINDIA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment is considering to draw 
up an Integrated National Cash Crop Plan in view of the 
large scale diversion of farmers from food crops to cash 
crops cultivation; 

(b) if so, the details thereof; and 

(c) the time by which the said plan Is likely to be 
finalized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. The Govemment does not propose to formulate 
an Integrated national plan for cash crops In the country. 

(b) and (c) The Question do not arise. 

Agrlcultura Te.tlng Laboratorlea 

3667. SHRI KINJARAPU YERRANNAIDU: WIU the 
Minister of AGRICULTURE be pleased to state: 

(a) the number of agriculture testing laboratories for 
pesticides, fertilizers, micronutrient working at prelent 
under the control of the Union and Sta.. Govemments, 
location-wise; 

(b) whether these laboratories are sufficient to meet 
the existing needs of the farmers; 

(c) if not, the steps taken to Increase the number 
and capacity of such laboratories; 

(d) whether the Govemment proposes to invite private 
sector in this field; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The number and location of Pesticide I Testing 
Laboratories and Fertilizer Quality Control Laboratories 
working under the control of the Union and the State 
Govemments are provided at statement-I and II. 

(b) and (c) The State Governments are advised from 
time to time to establish/strengthen Pesticides Testing 
Laboratories and Fertilizer Quality Control Laboratories, 
for which financial assistance is made available by the 
Union Govemment. 

(d) and (e) Govemment is open to allowing the 
participation of the private sector in the establishment of 
Pesticides Testing Laboratories provided they fulfill all the 
duties. responsibilities and obligations preacribed under 
the Insecticides Act. 
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SI.No. State/UTI 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu and Kashmir 

8. Kamataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Manlpur 

13. Orissa 

14. Punjab 

15. Rajasthan 

16. Tamllnadu 

17. Tripura 

18. Uttaranchal 

19. Uttar Pradesh 

20. West Bengal 

21. Pondicherry 

Total 

DECEMBER 18, 2008 

Number of 
Laboratories 

3 

5 

2 

2 

1 

2 

5 

4 

3 

2 

9 

4 

49 

180 

Location 

4 

RaJendra Nagar, Guntur, Anantpur, 
Tadepalligudem and Warangal 

Guwahatl 

Patna 

Junagarh and Gandhlnagar 

Kamal and Sirsa 

Shlmla 

Srlnagar and Jammu 

Bangalore, Bellary, Dharwad, Shlmoga, Kunnoor 

Trlvandrum 

Jabalpur 

Pune, Amaravati, Thane and Aurangabad 

Mautripukhri 

Bhubaneshwar 

Amrltsar, Ludhlana and Bhatinda 

Jalpur and Bikaner 

Colmbatore, KoviJpati, Erode, Mudarai, Trichy, 
Aduthrai, Salem, Cuddalore and Kanchlpuram 

Agartala 

Ruddrapur 

Meerut, Lucknow (2) and V.ranasi 

Mldnapore 

Pondicherry 
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1. 

1. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 
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2 3 4 

B. Regional PHtlcide Testing Laboratorle. 

All StatallUT. 

C. Central Ineectlclde8 Laboratory 

All StatealUTs 

2 Kanpur 

Chandlgam 

Farldabad 

m.IMMnlll 

Dtltslls of ftlt1IIIar qw/hy control /sb$ in thtJ counlTy 

State 

2 

Andhra Pradesh 

Aaaam 

Bihar 

Chattiagam 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jhart<hand 

Karnataka 

KeraJa 

Madhya Pradesh 

Maharashtra 

Mlzoram 

Orissa 

Pondicheny 

Punjab 

Rajasthan 

No. of Labs 

3 

5 

3 

2 

2 

2 

4 

2 

4 

4 

2 

2 

3 

Location 

4 

Ananthapur, Guntur, Hyc\erabad, Warrangal, Weat 
Godawari 

Guwahatl 

Patna 

Ralpur 

Gandhi Nagar, Junagarh, Bardoli 

Kamal, Sunder Nagar 

Hamlrpur, Sunder Nagar 

Jammu, Srlnagar 

Ranchi 

Belthangady, Bangalore, Dharwad, Gangvati 

Patambl, Thiruvanthapuram 

Bhopal, Jabalpur, Gwallor, Indore 

Amravatl, Aurangabad, Nulk, Pune 

Aizwal 

Bhubaneshwar, Sambalpur 

Pondicheny 

Ludhiana, Faridkot 

Jaipur, Jodhpur, Udaipur 
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2 3 

19. Tamil Nadu 14 

20. Uttar Pradesh 3 

21. Uttaranchal 2 

22. West Bengal 3 

23. Central Govt. Laba. 4 

Total No. of Labs. 67 

Clinical R •••• rch M.rk.t 

3658. SHRI L. RAJAGOPAL: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether clinical research market In India Is 
report.dIy estimated to be US $ 100 million and would 
be US $ 300 million by 2010; 

(b) if 80, the ext.nt of outsourced research grabbed 
by India In the World Pharmaceutical Market; 

(c) whether China is the fastest growing pharma 
market in the World; 

(d) if so, whether India is not able to compete with 
China and other MUlti-National Companies due to lack of 
resources, strong linkage between industry and academia; 
inadequate regulatory standards etc.; and 

(e) if so, the steps proposed to be taken to address 
these issues to make India Pharma India R.search and 
Development hub of the World? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (e) According 
to Mckinsey Report as reported in Pharma Bio World 
(March - April, 2005), the Clinical Research Market is 
expected to grow to US $ 1.5 billion in 2010. With the 
application of product patents in case of pharmaceuticals 
in India w.e.f. 1.1.2005, the confidence level of Westem 
pharma companies towards India for contract Research 
and Development work is going up, while leading Indian 

4 

Coimbatore, Kovilpattl, Villupuram, NagarcoU, 
Kancheepuram, Trichirapalli, Madural, Paramkudl, 
Udhaganmandalam, Dlndlgul Salem, 
Kumbakanam, Dharampuri, Thlruvarur 

Meerut, Varanasi, Lucknow 

Udham Singh, Pauri 

Kolkata, Murshldabad, Mldnapore 

Farldabad, Chennai, Mumbal, Kolkata 

companies by themselves are also conducting oiinical trials 
in India. India has around 50% cost advantage over USA 
in clinical trials. Due to availability of upgraded 
infrastructural facilities, the country is becoming a hub of 
clinical trials. Many MNCs are using India as a base for 
running their Phase-Ii and Phase-III clinical trials. Fiscal 
and non-fiscal Incentives are given to promote Research 
and Development in pharmaceutical sector in the country. 
These dev.lopments have led to the rapid increase In 
clinical research market in India though the exact size of 
the present market is not available with this Department 

[TflJns/slionj 

F.clllty for Stor.g. of F.rme,. Wheat 

3659. SHRI D.P. SAROJ: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment proposes to formulate 
any scheme for storing the wheat of farmers in public 
godowns; 

(b) if so, the details thereof; and 

(c) the benefits likely to accrue to the farmers under 
the said scheme? 

THE MINISTER OF STATf IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE N THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Central Warehousing Corporation and State 
Warehousing Corporations have formulated schemes for 
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keeping the agriculture produce of fanners including wheat 
in Govemment godowna. 

(b) Fanners may store their wheat and other 
agricultural produce in Central Warehousing Corporation 
(CWC) warehouses as well as State Warehousing 
Corporation (SWCs) warehouses. 

(c) (i) CWC allows 30% rebate in applicable storage 
charges for the benefit of the farmers for their 
stocks stored In CWC warehouses. 

(ii) Credit facilities/soft loan are also provided to the 
farmers by the banks on the strength of the 
warehouse receipt Issued by CWC against their 
deposit. 

(iii) Wheat is stored In scientific manner and storage 
losses are mlnlml:ted. 

Improvement In Agrl-Economy 

3660. SHRI VIJOY KRISHNA: WHI the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment proposes to Implement 
new action plan to improve agri-economy In the country; 

(b) if so, the objectives and details thereof; and 

(c) the time by which ·the new action plan is Ilkeiy 
to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) The National Policy on Agriculture (2000) seeks to 
actualize the vast untapped growth potential of Indian 
agriculture, strengthen rural Infrastructure to support faster 
agricultural development, promote value addition, 
accelerate the growth of agro business, create 
employment in rural areas, secure a fair standard of IMng 
for the farmers and agricultural workers and their families, 
discourage migration to urban areas and face the 
challenges arising out of economic liberalization and 
globalization. Over the next two decades, it aims to attain: 

• A growth rate in excess of 4 per cent per annum 
in the agriculture sector; 

• Growth that is based on efficient use of 
resources and conserves our soli, water and 
biodiversity; 

• Growth with equity, I.e., growth which is 
widespread across regions and farmers; 

• Growth that Is demand driven and caters to 
domestic markets and maximizes benefits from 
exports of agricultural products In the face of 
the challenges ariSing from economic 
liberalization and globalization; 

• Growth that is sustainable technologically, 
environmentally and economically. 

Accordingly, the Government is implementing a 
number of schemes for development of the agriculture 
sector and improving the condition of farmers. The 
strategies formulated, inlsr shil. Inlcude (i) enhancing 
institutional credit flow to the farmers and strengthening 
of cooperative credit structure; (Ii) ensuring the timely 
availability of quality inputs; (ill) promoting farmer friendly. 
demand driven agriculture extension system; 
(iv) accelerating diversification to high value including 
horticulture activities; (v) strengthening infrastructure and 
the supply chain; (vi) optimizing the efficient utilization of 
available water resources through micro irrigation. 
watershed development projects and measures for water 
conservation for enhancing the sustainability of dry-land! 
rainfed farming system; (vii) refo,!"ing agricultural markets, 
and widespread use of post harvest technology; and 
(viii) putting in place a broader spectrum of risk 
management apparatus for farmers. 

Book. Publl.hed by Publication Department 

3661. SHRI TUFANI SAROJ: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

<a) the number of books published by Publication 
Department during the laet three years and thereafter; 

(b) whether the Govemment pays royalty to the 
authors of these books; and 

(c) if so. the number authors and detaHs of royalty 
paid during the said period, year-wise? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
(a> The total number of books published by Publication 
Division in the years 2003-()4, 2004-05. 2005-06 and 
2006-07 (upto Nov 2006) Is 516. 
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(b) V .. Sir, the Government pa~ royalty to authors, 
eubject to the terma and conditione and the Memorandum 
of Undemanding. 

(c) Vear No. of authors Amount of 
Royalty (Ra.) 

2003-04 310 10,62,883 

2004-05 420 8,50,637 

2005-08 356 5,16,912 

2006-07 178 2,72,237 
(upto 
Nov' 06) 

Total 1264 27,02,669 

Production of Quar 

3662. SHRI GIRDHARI LAL BHARGAVA: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of AGRICULTURE be pleased to 
Itate: 

(a) the production and consumption of 'Guar' In the 
country at preaent, State-wI8e; 

(b) whether the Govemment propose8 to provide 
financial aselstance to the farmers to Increase the 
production of 'Guar'; and 

(c) If 80, the decl8ions thereof? 

THE MINISTER OF STATE IN THE MI~ISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The state-wise production of Guar in the country during 
2005-06 was 88 under:-

(Production in tonne.) 

1. Gujarat 109600 

2. Haryana 2890 

3. Punjab 17800 

4. Rajasthan 593218 

5. Uttar Pradesh 1880 

All India 725388 

Guar Is .... e for Human coneumptlon, fodder and 
Indultrlal applications In the country. 

(b) and (c) Govemment of India I. Implementing a 
Centrally Sponsored Mlntegrated Scheme of Oneeecla, 
Pula .. , Ollpalm and Maize" (ISOPOM) In 14 major pule .. 
growing states lliz. Andhra Pradesh, Bihar, Chhattlsgarh, 
Gujarat, Haryana, Karnataka, Madhya Pradesh, 
Maharaahtra, Orl888, Punjab, Rajaathan, Tamllnadu, Uttar 
Pradeah and Welt Bengal for Increaalng the production 
and productivity of pulsel Including Guar. Under the 
acheme, financial aaaislance Is provided for purchaae of 
breeder aeed, production of foundation seed, production 
and distribution of certified aeeds, distribution of seed 
mlnlklts, distribution of plant protection chemicals, 
equlpments, weedlcldes, supply of rhizobium cultural 
phosphate solubllising bacteria, distribution of gypsum! 
pyrlte/llmlng/dolomite, dl8tributlon of sprinkler leta and 
water carrying pipes, publicity, etc. to encourage farmers 
to grow pulses on a large acale. In order to dlNemlnate 
Information on Improved production technologies amongst 
the farmers, block demonltrations and Integrated Pelt 
Management (IPM) demonstrations are organized through 
State Department of Agriculture and Frontline 
Demonatrations through Indian Council of Agricultural 
Research (ICAR). 

{English} 

Environmental CI ..... nee to Tourl.m Project. 

3663. SHRI RANEN BARMAN: Will the Minister of 
ENVIRONMENT AND FORESTS be pleued to atate: 

(a) whether some tourlam development projects of 
West Bengal are pending for environmental clearance with 
the Union Govemment; 

(b) if 80, the details thereof; and 

(c) the steps taken to expedite clearance of these 
projects? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

(b) and (c) Does not arise: 

Employment Rate In Agriculture Sector 

3664. SHRI K. SUBBARAVAN: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to- state: 
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Ca) whether the agriculture lector employe more 
pe,.onl than any other lector, both u farme,. and 
agricultural work,,. In the country; 

(b) If 10, the detalll thereof alongwlth the rate of 
employment In agriculture sector during the put two 
decades; 

(c) the details of varioul Central welfare schemes 
for agriculture workers; and 

Cd) the details of allistance provided to varioul 
Stat.. under each of luch echeme during 2004-05 and 
2005-061 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) As per survey conducted by the 

National Sample Survey Organleatlon (NSSO) In 1999-
2000, the total number of worke,. In the unorganlHd 
HCtor WII 38.9 cro,... Of thle, 23.7 crore workers were 
In the agriculture Metor. 

(b) The statement Is annexed. 

(c) and (d) At preaent, there Is no central labour 
welfare echeme exclusively for all agricultural worke,.. 
However, the Programmes that are being Implemented 
by Mlnlltry of Rural Development are aimed at .ustalnable 
development of rural area. with focus on poverty 
alleviation. While the 'Sampooma Gramln Rojgar Yojana' 
and the 'National Rural Employment Guarant .. Act' aim 
at providing wage employment, the objective of the 
'Swamjayantl Gram Swarojgar Yojana' I. to provide self 
employment to the rural poor, Including agricultural 
workers. 

Psr 1000 dl8lr1bu1ion 01 usually Bmployed ~fSOn In sgtlr;u/tulfl 

NSS round Rural 
(Survey period) Male 

61st (2004-05) 865 

56th (1990-00) 714 

50th (1993-94) 741 

43rd (1987-88) 745 

{Tl1II1SIstionj 

Water Development Programme 

3665. SHRI VIRENDRA KUMAR: Will the Minister 
of WATER RESOURCES be pleued to state: 

(a) whether the Govemment proposes to start any 
Water Development Programme at National level to be 
implemented by Panchayati Raj Institutlonl; 

(b) If so, the details thereof; 

(c) whether the Govemment proposes to expand the 
Hariyali programme only; and 

(Source: NSSO) 

Urban 
Female Male Female 

833 81 181 

854 ee 177 

882 90 247 

847 91 294 

(d) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Water being a State subject, the 
respective State Governments conceive plan and 
Implement major, medium and minor schemes, both 
surface and ground water for utilization of water resources. 
Govemment of India is providing central assistance to 
the State Governments through various schemesl 
programmes, such as Accelerated Irrigation Benefits 
Programmes (AIBP); Command Area Development and 
Water Management (CADWM) Programme; National 
Project for repair, Renovation and Restoration of Water 
Bodies directly linked to Agriculture. etc. The Govemment 
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of India al$O encourage. rain water harvesting and 
recharge to groundwater. The areas related to (I) water 
conservation and water harvesting, (ii) irrigation canals 
including micro and minor irrigation works, (iii) provisions 
of irrigation facility to land owned by households belonging 
to scheduled castes and scheduled tribes or to land of 
beneficiaries of land reforms or that of the beneficiaries 
under the Indira Awas Yojana of the Government of India, 
(iv) renovation of traditional water bodies including desilting 
of tanks, and (v) flood control and protection works 
including drainage in water logged areas are duly focused 
in the National Rural Employment Guarantee Act, 2005 
of the Ministry of Rural Development. 

(c) and (d) As informed by Department of Land 
Resources, Ministry of Rural Development, Hariyali is not 
a programme but common guidelines for implementation 
of three Area Development Programmes namely Integrated 
Wastelands Development Programme (IWDP), Drought 
Prone Areas Programme (DPAP) and Desert Development 
Programme (DDP) are implemented on watershed basis. 

Nol.. Pollution 

3666. SHRI RAKESH SINGH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

<a) whether airports have become a major source of 
noise pollution in the country, particularly in the metros; 

(b) if 80, the details thereof; 

(c) whether the Government has undertaken/proposes 
to undertake a noise pollution monitoring exercise; and 

(d) if 80, the details thereof; 

(e) the limitations Involved in the Implementation of 
such exercise; and 

(f) the measures proposedlinitiated to overcome the 
same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The increase in the air traffic In 
alrport8, particularly in metro cities, is one of the major 
sources contributing to noise pollution in the vicinity of 
airports. 

(c) and (d) The Central Pollution Control Board 
(CPCB) had sponsored a study to Indian Institute· of 

Technology, Rooi'Xee for monitoring the ambient noise 
levels around Indira Gandhi Intematlonal Airport, Deihl. 
CPCB has also carried out ambient noise level monitoring 
around Indira Gandhi Intemational Airport, New Delhi and 
Netajl Subhash Chandra Bose, Airport Kolkata. The 
monitoring results indicate that the noise levels exceed 
in comparison to the notified ambient noise standards. 

(e) and (I) For effective monitoring of the ambient 
noise levels around the airports due to movement of 
aircrafts and for establishment of necessary monitoring 
network, the CPCB has initiated preparation of a document 
on ·Procedure for Monitoring Ambient Noise Levele around 
Airport due to Aircrafta~. 

/English/ 

Prlvatlaatlon of Water Sector 

3667. SHRI BRAJESH PATHAK: Will the Minister of 
WATER RESOURCES be pleased to state: 

(8) whether the Govemment is contemplating to hand 
over water manpgement to private sector; 

(b) If so, the details and the reasons therefor; 

(c) whether the Government has formulated any 
national water policy; and 

(d) If so, the salient features thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. 

(b) Does not arise. 

(c) The National Water Policy, 2002 (NWP) was 
adopted by the National Water Resources Council during 
its 5th meeting held on 1st April, 2002. 

(d) The salient features of the National Water Policy, 
2002 are given in the enclosed statement. 

Salient features of Nnational Water 
Policy, 2002 

• Water Is a precious national resource and Ita 
planning, development and management should 
be governed by national perapectivea. 
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• A well developed infonnation system for water 
related data at nationaVstate level Mhould be 
established with a network of data banks and 
data bases integrating and strengthening the 
existing central and state level agencies. 

• Water resources development and management 
will have to be planned for a hydrological unit. 
Appropriate river basin organisations should be 
established for the planned development and 
management of the river basins. 

• Water should be made available to water short 
areas by transfer from other areas including 
transfer from one river basin to another, after 
taking into account the requirements of the 
areaslbasins. 

• Planning of water resources development 
projects should, as far as poSSible, be for multi-
purpose with an integrated and multi-discipHnary 
approach having regard to human and ecological 
aspects including those of disadvantaged 
sections of the society. 

• In the allocation of water, first priority should be 
given for drinking water, followed by Irrigation, 
hydro-power, ecology, agro-industries and non-
agricultural industries, navigation and other uses, 
in that order. 

• The exploitation of groundwater should be 
regulated with reference to recharge possibilities 
and consideration of social equity. The 
detrimental environmental consequences of over-
exploitation of ground water need to be 
effectively prevented. 

• Careful planning is necessary to ensure that 
construction and rehabilitation activities proceed 
Simultaneously. A skeletal national policy on 
resettlement and rehabilitation needs to be 
formulated such that project affected persons 
share the benefits through proper rehabilitation. 

• Adequate emphasis needs to be given to the 
physical and financial sustainability of existing 
water resources facilities. There is need to ensue 
that the water charges for various uses should 
be fixed such as to cover at least the operation 
and maintenance charges initially and a part of 
the capital costs subsequently. 

• Management of the water ruource8 for diverse 
uses should incorporate a participatory approach 
by involving users and other stakeholders 
alongwith various governmental agencies, in an 
effective and decisive manner. 

• Private sector participation should be encouraged 
in planning, development and management of 
water resources projects for diverse uses, 
wherever feasible. 

• Both surface water and ground water should be 
regularly monitored for quality. Effluents should 
be treated to acceptable levels and standards 
before discharging them into natural streams. 
Minimum flow should be ensured in the perennial 
stream for maintaining ecology. 

• Efficiency of utilization should be improved in aU 
the diverse uses of water and conservation 
consciousness promoted through education, 
regulation, incentives and disincentives. 

• There should be a Master Plan for flood control 
and management for each flood prone basin. In 
flood control and management, the strategy 
should be to reduce the Intensity of floods. 

• Land erosion by sea or river should be 
minimized by suitable cost-effective measures. 
Indiscriminate occupation of, and economic 
activity in coastal areas and flood plain zones 
should be regulated. 

• Needs of drought-prone areas should be given 
priority in the planning of project for development 
of water resources. The .. areas should be made 
less vulnerable through various measures. 

• The water sharing/distribution amongst the states 
should be guided by a national perspec.1lve with 
due regard to water resources availability and 
needs within the river basin. 

• Training and research efforts should be 
intensified as an integral part of water resources 
development 

Rice Production 

3868. SHRI G. V. HARSHA KUMAR: Will the Minister 
of AGRICULTURE be pleased to state: 
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(a) the total rice production at preeent In the country 
during the lut three yeara, Stat.wlle; 

(b) whether the production of rice I, matching Ita 
requirements In the country; 

(0) If not, the ..... ona therefor; and 

(d) the Itepa takenJpropOMd to be taken by the 
Govemment to bridge the gap between production and 
requirement? 

Year 

Domestic Production 

2003-04 88.53 

2004-05 83.13 

2OO5-0e 91.04* 

*4th advance .ltImates rel .... d on 15.07.2006. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
State-wi.. production of rice In the country during the 
lut three ye.ra, I.e., from 2003-04 to 2005-06, Is given 
In the enclosed statement. 

(b) and (c) The table below gives the production 
and estimated consumption requirement of rice In the 
country during the years 2003-04 to 2005-06: 

(MIHlon Tonn .. ) 

Rice 

Consumption Requirement Difference 

87.92 0.61 

89.24 -e.11 

90.54 0.60 

Not.: Consumption requlrem.nt has be.n wortted out on the baals of monthly per capita quantity of consumption report.d In the 
National Sampl. Surv.y, 55th Round Report (1999-2000) and the population projections given by the OffIce of the Registrar 
General of India. Th. figures are Inclusive of Hed. feed and wastag •. 

The domestic production of rice matches with the 
projected consumption requirement barring the year 
2OQ4.05 during which rU1falI from the IOUth-weat monsoon 
wu deficient resulting In reduced rice production. 

(d) To Increa .. the production of rice In the country 
• Centrally Sponsored Scheme -Integrated Cereals 
Developments Programme In Rice Baeed Cropping 
Systems Areas (ICDP-Rlce)" is under Implementation. 
Under the scheme, assistance Is provided for propagation 

of Improved production technology, hybrid rice production 
technology, Integrated pest management through field 
demonltratlons; training of farmers Including women; 
transfer of technology through electronic media and 
published literature; for farm Implements; Installation of 
sprinkler Irrigation system; varietal replacement and 
production of certified seeda. Besldea, Frontline 
Demonstrations are also organized by the Indian Council 
of Agricultural Research (ICAR) on farmers' fields on 100 
percent Central assistance. 

SMflIm.nl 

Stilts-wise Production of Rics 

SI.No. State/UT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

2003-04 

3 

8953.0 

154.e 

2004-05 

4 

9601.0 

135.0 

(Million Tonnes) 

2005-06* 

5 

11692.0 

# 
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2 3 " 6 

3. Alaam 3880.0 3470.0 3430.0 

4. Bihar 6447.8 2472.2 3417.0 

5. Chhattllgarh 5587.8 4383.3 5012.0 

6. Goa 170.7 146.2 , 
7. GuJarat 1277.0 1238.2 1331.0 

8. Haryana 2790.0 3023.0 3210.0 

9. Himachal Pradeeh 120.8 122.0 109.0 

10. Jammu and Kuhmlr 504.2 482.2 618.0 

11. Jharkhand 2310.0 1877.0 1658.0 

12. Kamatka 2560.0 3547.0 4351.0 

13. Kerala 570.0 887.1 835.0 

14. Madhya Pradesh 1750.3 1189.0 1858.0 

15. Maharuhtra 2835.0 2184.0 2433.0 

16. Manipur 381.2 435.9 , 
17. Meghalaya 200.7 193.7 , 
18. Mizoram 114.8 104.1 , 
19. Nagaland 248.0 259.8 , 
20. Ori888 6733.7 6466.0 6753.0 

21. Punjab 9656.0 10437.0 10193.0 

22. Rajasthan 184.8 150.4 153.0 

23. Sikklm 21.2 21.6 #I 

24. Tamil Nadu 3222.8 5082.2 8127.0 

25. Tripura 516.6 545.1 , 
26. Uttar Pradesh 13018.8 9555.6 11130.0 

27. Uttaranchal 589.0 572.0 590.0 

28. West Bengal 14662.3 14884.8 14864.0 

29. Andaman and Nlcobar Islands 30.9 29.2 , 
30. Dadra and Nagar HaveY 22.3 23.4 , 

~. 

31. Delhi 11.1 14.3 , 
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2 

32. Daman and Diu 

33. Pondlcherry 

34. Others 

35. All India 

"4th Advance Estimates released on 15.07.20006 
,. Included In Others 

NA: Not Applicable. 

Advertlnment from AIR, Rohtak 

3 

3.9 

67.0 

NA 

88526.0 

3669. SHRI KISHAN SINGH SANGWAN: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether a number of All India Radio Stations 
other than AIR, Rohatak broacJcast UPSC's recruitment 
advertisements for the Information of the candidates; 

(b) if so, whether there is a proposal under 
consideration to broadcast the UPSC's recruitment 
advertisement through All India Radio, Rohtak keeping in 
view a big demand of unemployed youth of the State; 
and 

(c) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
to (c) Prasar Bharali have informed that AIR' being a 
premier public service broacJcaster in the country, it 
regularly broadcasts Rozgar Samachar/Employment 
Information making use of the information received from 
various sources including that published In Employment 
News. AIR. Rohtak also broadcasts dally, in its youth 
programme. the vacancies advertised by UPSC in 
Employment News and also from time to time vacancies 
advertisecl by other Govemment agencies. 

Jhum Cultivation 

3670. SHRI MANI CHAR ENAMEl: Will the Minister 
of AGRICULTURE be pleased to state: . 

(a) the agencylinstitutions responsible for study of 
jhum cultivation In the country, particularly in the North 
East: 

4 5 

4.0 , 
65.7 , 
NA 18n.0 

83131.7 91039.0 

(b) the number of families engaged In jhum cultivation 
in the country, State-wise; 

(c) the yield of paddy per hectare from jhum 
cultivation, State-wise; 

(d) whether alternative sustainable vocations have 
been recommended for jhum dependent farmers; and 

(e) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Indian Council of Agriculture Research (ICAR) Complex· 
for North Eastem Region at Barapani, Meghalaya and 
North Eastern Regional Institute of Water and Land 
Management (NERIWALM), Tezpur Assam are involved 
for study of Jhum Cultivation in North Eastern States. 

(b) As per the Task Force Report on shifting 
Cultivation in India Statewise number of families involved 
in jhum cultivation Is given in the enclosed statement. 

(c) The productivity level in jhum land has been 
assessed by National Productivity Council while evaluating 
the programme of Watershed Development Project in 
Shifting Cultivation Areas in the States of Nagaland and 
Tripura. The average yield of paddy under mixed cropping 
was found 755 Kg/Ha. in pre and post treatment for 
Nagaland. In case of only paddy c~ltivation pre and post 
figures are 1632 Kg/ha. and 1786 Kg/ha for Tripura. 

(d) and (e) Govemment of India is implementing a 
Additional Central Assistance to the State Plan Scheme 
of "Watershed Development Project in Shifting Cultivation 
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Areas (WDPSCAt in all North Eastern States namely 
Arunachal Pradesh, Assam, Manipur, Meghalaya, Mizoram, 
Nagaland and Trlpura with 100% grant from 1994-95 and 
is continuing during Tenth Five Vear Plan. The Scheme 
aims at overall development of jhum areas on Watershed 
Basis, reclaiming the land affected by shifting cultivation 
and soclo-econornic upliftment of jhumia· families living in 
these areas by way of enoouragement for adoption of 
,settled agriculture. 

During first four year of the Tenth Plan (2002-06) an 
amount of Rs. 88.88 crore have been utilized for 
development of 0.898 lakh ha. Area and for 2006-07 and 
amount of Re. 40.00 crore is allocated to cover 0.40 
lakh ha. area. During Tenth Five Year Plan 43967 families 
were given alternate employment through diversified 
agricultural practice8, Horticulture development, Household 
activities and Livelihood support syatem for encouraging 
jhumlas for adoption of settled agriculture. 

Sll*tMnI 

No. of families in lakh 

SI.No. States No. of Jhumia families 

1. Andhra Pradesh 0.232 

2. Arunachal Pradesh 0.540 

3. Assam 0.580 

4. Bihar 0.122 

5. Madhya Pradesh 0.025 

6. Manipur 0.700 

7. Meghalaya 0.523 

8. Mizoram 0.500 

9. Nagaland 1.161 

10. Orissa 1.410 

11. Tripura 0.430 

Total 6.223 

Sourc&--Task For.ce Report on Shifting Cultivation In India. 

Production cap.clty of Sugar Mill. 

3671. SHRI MANJUNATH KUNNUR: WIll the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the details of sugar mill in the country alongwlth 
their production capacity and the actual quantity of 
sugarcane crushed and sugar produced during the last 
three years, year-wise and State-wi .. ; 

(b) the lowest and the highest price paid to sugarcane 
growers by these mills during the said period; and 

(c) the Central assistance provided to the mills in 
form of subsidy, loan etc. during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Statement showing year-wise and state-wise 
number of installed sugar mlils, their production capacity, 
sugarcane crushed, sugar produced during the sugar 
aeasons 2003-04, 2004-05 and 2006-06 /s enclosed. 

(b) The range of price paid to the augarcane growers 
for the sugar seasons 2003-04, 2004-05 and 2005-06 Is 
as under:-

Sugar Season 

2003-2004 

2004-2005 

2005-2006 

(As. per qunltal) 

Range of Price Paid 

73.00 - 134.00 

74.50 - 165.00 

79.50 - 184.10 

(c) The position of assistance in the form of subsidy 
and loan provided by the Central Government during the 
financial year 2003-04, 2004-05 and 2005-06 is as under:-

(Rupees in crorea) 

Financial Year Subsidy Loans 

2003-2004 237.56 64.66 

2004-2005 244.99 214.84 

2005-2006 96.37 123.14 



203 DECEMBER 18, 2008 IrJ au.tItJM 204 

Y...,..wAN .nd StMrI-wItItI No. 01 FM:IrJfy IMtdId, PtrXIut:t/on C#pIcA'y, S.tr:M¥ CIWMd WId Supr Ptodut:«I 
durllllJ 2()(J3.(N, 2()()1-()5 WId 2OtJ5.06 .. r MM$()f7$ (0ctrJIJtIr-S.,,1etTIbmj 

SI.No. 

(LUh tonnea) (lIkh 10IIlII) 

1. PIqIb 23 23 23 6.84 6.84 6.84 40.65 32.20 37.84 3.88 3.37 3.89 

2. HI!yn 15 15 15 5.36 5.36 5.36 55.60 39.16 37.19 5.86 3.96 3.88 

3. Uttar PIIdIIh 120 122 131 44.11 45.37 52.34 463.52 614.72 605.74 48.08 61.52 66.84 

4. UttaranchaI 10 10 10 4.12 4.12 4.12 38.73 39.66 45.19 3.93 3.36 4.14 

5. MIII!ya PnIdeIh 11 11 11 1.54 1.54 1.54 9.17 5.95 8.02 0.94 0.78 0.94 

6. ~ 22 22 22 10.71 10.71 10.71 96.49 74.05 107.09 10.77 8.32 12.44 

7. MaharuI1InI 185 186 188 69.35 69.78 70.09 291.88 194.54 442.75 31.99 23.03 52.84 

8. BIhar 28 28 28 4,85 4.85 4.85 28.97 26.49 44.59 2.77 2.70 4.19 

9. Andhll PIIdeeh 42 42 42 9.08 9.08 9.08 86.50 92.17 117.55 8.81 12.03 12.75 

10. 47 51 14.46 14.59 15.44 109.35 102.78 161.63 11.57 11.32 20.09 

11. TamH Nadu 38 38 38 15.24 15.24 15.24 92.80 114.92 185.97 11.80 14.75 21.38 

12. 8 6 8 1.02 1.02 1.02 4.45 4.66 4.42 0.44 0.847 0.52 

13. 2 2 2 0.38 0.38 0.38 2.08 1.85 3.42 0.20 0.19 0.26 

14. 3 3 3 0.23 0.23 0.23 0.99 0.52 0.79 0.10 0.11 0.05 

15. ChhIIIisgaJtl 022 0.22 0.22 1.75 1.02 1.85 0.17 0.13 022 

16. Assam 3 3 3 0.18 0.18 0.18 0.00 0.00 0.00 0.00 0.00 0.00 

17. Kerala 2 2 2 0.10 0.10 0.10 0.00 0.00 0.00 0.00 0.00 0.00 

18. west Bengal 2 2 2 0.07 0.07 0.07 0.83 0.58 0.59 0.07 0.06 0.07 

19. 

20. Goa 0.09 0.09 0.09 1.12 0.69 121 0.10 0.09 0.11 

AIIII1(ia 564 S68 582 188.()2 189.85 197.97 1327.88 1246.05 1785.84 139.58 136.60 19321 
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Production and Demand of Corn 

3672. SHRI KAILASH NATH SINGH YADAV: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether any asaessment has been made 
regarding low production of com and its increasing 
demand by the com baaed industries in the country during 
the last three yeara; 

(b) the quantity of com being received by the com 
based industries each of last three yeara; 

(c) the production and consumption of com in the 
country during the last three years and current year; 

(d) whether the Govemment proposes to reduce the 
com export; and 

(e) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (e) Information Is being collected and will be laid on 
the Table of the House. 

/English} 

Forestry with Japanese AIIlstance 

3673. SHRI B. MAHTAB: 
SHRI ANANTA NAYAK: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government has a proposal to 
implement a Forestry Sector Development Project in 
Orissa with Japanese, assistance during the current 
financial year; 

(b) if so. the details thereof; 

(c) whether the project would be implemented In the 
echeduled districts of the State; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) Yes, Sir. Orlsla Forestry Sector 
Development Project is being Implemented In Orisaa with 
the loan assistance from the Japan Bank for International 
Cooperation (JBIC) starting from the current financial year 
2006-07 and ending in the year 2012-13. The project 
components InMr .1/. Include Restoration of Degraded 
Fol'88t8, Coastal Plantation, Bia-diverslty Management and 
CommunltylTribal Development. The total cost of the 
project is Rs. 859.78 crorel which inciudes Rs. 100.08 
crores 88 state share. The districts Including scheduled 
districts in which the project Is being implemented are 
Angul, Deogarh, Gajapatl, Keonjhar, Koraput, Rayageda, 
Kandhamal, Sundargarh, Balaaore and BhadrBk. 

Agrl-Growth Cent,.. 

3674. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of AGRICULTURE be pleased to atate: 

(a) the number of Agri-Growth Centres working at 
present in the country, State-wise and location-wise; 

(b) whether the Government of Gujarat has aent any 
proposal to the Union Government for setting up of Agrl-
Growth Centres in the State; 

(c) if 50, the details thereof and the reaction of the 
Union Government thereto: and 

(d) the time by which the approval Is likely to be 
given? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The Department of Agriculture and Cooperation (DAC) is 
not implementing any scheme with the title ¥Agri-Growth 
Centres·. 

The DAC is, however, implementing a scheme with 
the title MAgri-Clinics and Agri-Business Centres· 
(ACABCs). Training and handholding support Is provided 
to agriculture graduates selected for coverage under the 
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ec:hema. The trained graduat.. are expected to set up 
their agrl-ventures in self-employment mode for providing 
fee-baaed extension and other servlcee to farmers. 

A total of 3771 agrl-ventures have been set up by 
agriculture graduate. trained under ACABCs scheme 80 

far. Number of such agri-ventures eet up In different States 
Is given In the enclosed statement-I. Information on 
number of such agri-venturea eet up in different districts 
of Gujarat given In the enclosed statement-II. 

(b) to (d) Gujarat Agro-Induetrles Corporation Ltd. 
(GAIC) had sent a proposal to National Institute of 
Agriculture Extension Management (MANAGE), Hydarabad 
seeking financial support for imparting training to about 
400 prospective agri-preneurs under ACABCs scheme. 
Implernontation of this proposal requires signing of a 
Memorandum of Understanding between MANAGE and 
GAIC, which Is pending with GAIC for Signature. Training 
under this proposal will have to follow all the norms and 
guidelines of ACABCs scheme. 

SIII"""'nl I 

SMl8-wIsiI numbtlr of sgr/-VfIf1/uMs ~ by 
InIlntKI IIgn-gflldullttlS undflr IIgn-clinics lind IIgri-
buslntlss ctmns $ChsfT1(J (Psriod flf)fT1 011Ot112OO2 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

to 12/12120(6) 

State 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandlgarh 

Chhattisgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

No. of Agri-ventures established 
by trained Igri-graduates 

3 

207 

o 
15 

341 

o 
42 

o 

119 

12 

10 

2 3 

12. Jammu and Kashmir 9 

13. Jharkhand 8 

14. Kamataka 564 

15. Kerala 15 

16. Madhya Pradesh 122 

17. Maharaahtra 713 

18. Manipur 20 

19. Meghalaya 0 

20. Mizoram 0 

21. Nagaland 0 

22. Oriasa 74 

23. Pondlcherry 1 

24. Punjab 12 

25. Rajasthan 479 

26. Sikklm 0 

27. Tamil Nadu 167 

28. Trlpura 0 

29. Uttar Pradesh 754 

30. Uttaranchal 35 

31. West Bengal 51 

Total 3771 

SUMmtlnt /I 

Olstrict-wlstl numbtlr of Agfi-lIIJnlul'BS tlSlsbl/shsd In 
Gujllrst undtlr Agli-CJinlcs lind Agrt.-BuslnBSS Csnfn1s 

(ACADes) SchsfTNI 

SI.No. District 

1 2 

1. Ahmedabad 

2. Amrell 

No. of Agri-ventures 
established 

3 

6 

2 
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3. 

4. 

6. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

20. 

21. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

'2 

Anand 

Banaakantha 

Bharuch 

Bhavnagar 

Dohad 

Gandhlnagar 

Jamnagar 

Junagadh 

Kachchh 

Kheda 

Maheuna 

Navsari 

Panch Mahals 

Rajkot 

Sabarkantha 

Sural 

Surendranagar 

Vadadara 

Valsad 

Total 

Name of Reeerve 

2 

Bandlpur (Karnataka) 

Bandhavgarh (Madhya Pradesh) 

Bhadra (Kamataka) 

Bori-Satpura-Pachrnari (Madhya 
Pradesh) 

Buxa (West Bengal) 

Corbett (Uttar Pradesh) 

AGRAHAV ANA 27, 1 e28 (S..a, 210 

3 

6 

4 

1 

4 

2 

8 

3 

11 

12 

6 

2 

6 

6 

4 

8 

10 

11 

10 

119 

Policy for Tlg_ R ... ,.".. 

3675. SHRI KULDEEP BISHNOI: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government proposes to frame a 
comprehensive tourism management policy for Tiger 
Reserve. spelling out the role of the Project Tiger 
Directorate and State authorities; 

(b) if so, details thereof; and 

(c) the rHsons for very slow rate of increase in the 
population of tigers In Tiger Re.erves during the last 
20 years? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) V.. .ir. The Ministry has taken 
action for implementing and eeo-tourism strategy involving 
varioUl stakeholders, 80 that benefits of tourism can be 
shared with local communltl.. as recommended by the 
Tiger Task Force, which was constituted on the 
recommendations of the National Board for Wildlife. 

(c) No such trend'is discemable. The tiger reserve-
wise tiger estimation figures pertaining to the last three 
All India estimations, 88 received from States, is given in 
the enclosed statement. 

1995 1997 2001-02 

3 

74 

46 

31 

128 

4 

75 

46 

32 

138 

5 

82 

56 

35 

35 

31 

137 
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7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

16. 

16. 

2 

Dampha (Mizoram) 

Dudhwa (Uttar Pradesh) 

Indravatl (Madhya Pradesh) 

Kanha (Madhya Pradesh) 

Kalakad (TamU Nadu) 

Manas (Asaarn) 

Melghat (Mah .. raahtra) 

Naga~un ... gar (Andhra Pradesh) 

Namdhapa (Arunachal Pradesh) 

Namerl (Assam) 

17. Pakhull (Arunachal Pradesh) 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

Palamau (Bihar) 

Panna (Madhya Pradesh) 

Perlyar (Kerela) 

Pench (Madhya Pradesh) 

Pench (Maharashtra) 

Ranthombore (Rajasthan) 

Sariska (Rajasthan) 

Simlllpal (Orissa) 

Sunderbans (West Bengal) 

Tadoba (Maharaahtra) 

Valmikl (Bihar) 

Total 

3 

4 

98 

16 

97 

16 

94 

71 

34 

52 

47 

22 

39 

27 

38 

25 

97 

242 

36 

N.R. 

1333 

4 

6 

104 

15 

114 

28 

125 

73 

39 

67 

44 

22 

40 

29 

32 

24 

98 

263 

42 

53 

1498 

6 

29 

127 

27 

65* 

73 

67 

61 

26 

32 

31 

36 

40 

14 

35 

22 

99 

245 

38 

53 

1576 

• Under compllatlonlvettlng N.R.-Not reported by the State. 

Functioning of ESI Scheme 

3676. SHRI G. KARUNAKARA REDDY: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether any Committee has been set up by the 
Employees State Insurance Corporation to review the 
functioning of medical care under ESI Scheme; 

(b) if so, the term and composition of the Committee 
and the time by when the Committee is likely to present 
its report; 

(c) whether the Government has received any 
complaints/suggestions regarding Inadequate medical 
facilities available In the ESI hospitals in various States 
partlcularfy in Kernataka; and 



213 AGRAHAYANA 27, 1928 (Sot*-) to QI.ItI6/Ion6 214 

(d) If 10, the detalll thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRV OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANADES): (a) and (b) Ve., Sir. General Purpose 
Medical Care Sub-Committee of ESI Corporation has been 
constituted by the Chairman, ESI Corporation on 
16.03.2006. 

General Purpose Medical Care Sub-Committee 
(GPMCSC) visits various States by rotation to review the 
functioning of the ESI Scheme In the Stat.s and there la 
no time limit within which It I. to complete Its work. The 
composition and terms of reference of the Committee Is 
given In the enclosed statement. 

(c) and (d) Some complaints/suggestions for 
Improvement In the medical facilities are received from 
time to time. The action taken for Improvement of medical 
facilities in ESI Hospitals Is 88 under:-

(i) Modemlzation and upgradatlon of hospitals by 
providing modem equlpments for diagnostic and 
clinical services. To facilitate early sanction of 
equlpments for hospitals, Sr. State Medical 
Commissioners/State Medical Commissioners 
have been delegated powers to sanction 
equipment8 up to Rs. 15 lakhs per unit at the 
State level Itself. 

(ii) ESI Corporation has increased the ceiling for 
providing medical care from Rs. 750 to Rs. 900 
per Insured Person family unit per annum w.e.f. 
01.04.2005 to facilitate State Govemments with 
more funds to improve medical services In ESI 
Hospitals. 

-
(iii) ESI Corporation has introducad the Scheme of 

Revolving Fund for providing advance/ 
reimbursement for .uper speciality/speciality 
treatment, purchase of drugs and dressings and 
purchase and repair and maintenance of 
equipments. 

(Iv) Tie up arrangements have been made with other 
reputed Govemment/Non-Govemment hospitals 
for providing super speciality/speciality services 
which are not available in ESI Hospitals. 

(v) ESI Corporation Is in the process of getting 
hospitals graded by professional agencies. 

(vI) The ESI Corporation II in the proc ... of getting 
hospn.ta ISO 9001-2000 certification. One ESI . 
hospital In Delhi has already been granted ISO 
Certification. 

Composition of Sub-Commlttee of ESI Corporation. 

1. Shrl Chander Kant Khalre, Hon'bla Member of 
Parliament (Lok Sabha). 

2. Shrl G. Sanjeeva Reddy, President, INTUC, New 
Delhi, Employees' Repreeentative. 

3. Shrl Ram Klahora Trlpathl, Secretary, HMS, 
Kanpur, Employees' Representative. 

4. Shrl C.P. Singh, PreSident, INTUC, Patna, 
Employees' Representative. 

5. Shrl Sharad S. Patil, Secretary-General, 
Employers' Federation of India, Mumbal, 
Employer's Representative. 

6. Shrl Sudershan Sarin, National Pr .. ident, Laghu 
Udyog Bharatl, New Delhi, Employer'. 
Representative. 

7. Shri M. K. Garg, Sr. Advisor, ASSOCHAM, 
Corporate House, New Deihl, Employer's 
Representative. 

8. Director-General, Health Services, Min. of Health 
and Family Welfare, Govt. of India. 

9. The Secretary, Labour Department, Govt. of 
Tamil Nadu. 

10. The Secretary, Labour Department, Govt. of 
Kamataka. 

11. The Secretary, Health Department, Govt. of 
Gujarat. 

12. The Secretary, Health Department, Govt. of 
Punjab. 

13. The Director-General, ESI Corporation. 

The Medical Commissioner, ESI Corporation wtn assist 
the Committee. 

The terms of reference of the General Purposes 
Medical Care Sub-Committee will be as follows:-
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(I) The Committee will make suggestions for 
Improvement of dellverylfunctlonlng of ESI 
medical scheme. 

(II) To overs .. the administration of Medical Care 
In various States. 

(III) To Interact with the representatives of 
empfoy .. s, employers, medical profeulon, State 
Govt. Authorities and ESIC officials on laue of 
medical care provided under ESI Scheme. 

(Iv) To undertake field visltl and Inspect ESI 
HoepItaIa, Dispensari.. and Branch Offices, etc. 

Water Pipeline through Amball Sanctuary 

3677. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to Itate: 

(a) whether the Union Govemment Is aware that the 
proposal regarding laying of drinking water supply pipeline 
for Ambaji Town through Forest Area of Balaram Ambaji 
WHdlHe Sancturay In Gujarat is stili pending for forestry 
clearance; 

(b) If 10, the reaaons for delay; and 

(c) the time by which approval Is likely to be given 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The proposal for laying of drinking 
water supply pipeline for Ambajl Town under the Forest 
(Conservation) Act, 1980 has been approved in-principle 
by the Central Govemment on 15.11.2006. 

Decline In Price of Cotton 

3678. SHRI NAVE EN JINDAL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the prices of Cotton have been failing 
steeply In the country as reported In 'Dalnlk Jagran' dated 
October 11, 2006; 

(b) if 80. the reasons therefor; and 

(c) the steps taken by the Government to safeguard 
the Inte .... t of the agriculturists? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINSTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
and (b) The 'Dalnik Jagran' dated October 11, 2006 
reported fall In prices of cotton (Kapaa) and lint In some 
Mandls of Punjab and North India due to slump In market. 
It also mentioned that in the Mandls of Punjab, Haryana 
and Rajasthan, the market arrival of cotton has been 
lower. 

As per Information available from the Cotton 
Corporation of India (CCI), the opening prices of Kapaa 
during the current cotton season 2006-07 In the Northem 
Zone are ruling above the Minimum Support Price (MSP) 
level. The MSP for 2006-07 had been fixed by the 
Govemment on 26.9.2006 at Rs. 1770 per quintal for 
Cotton (Kapae) of medium staple length and at Rs. 1990 
per quintal for long staple length cotton (Kapas). The 
MSP per quintal of other varieties of Kapaa ranges from 
Rs. 1320 to Rs. 34. Variation In MSPs Is due to difference 
In quality and other factors. Rise and fali In prices In the 
open market are due to Interplay of demand and supply 
forees. Currently. the prices of Kapaa have been ruling 
in the range of Rs. 1800 to Rs. 2100 per qunltal in 
Northem States. Cotton arrivals are higher in Punjab and 
Haryana. 

(c) With a view to safeguard the interest of farmers, 
the Govemment has announced the MSPs well before 
the commencement of the Kapae "88on. The CCI Is the 
nodal agency to undertake MSP operations. The MSP 
operations of CCI are in progreaa. The CCI has been 
continuing its operations including the States of Punjab. 
Haryena and Rajasthan. 

Complaint. Received by Coa.tal 
Management Authority 

3679. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) the number of complaints received by the National 
Coastal Zone Management Authority and the State Coastal 
Zone Management Authorities elnce their inception; and 

(b) the reaction of respective Govemments thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
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MEENA): (a) and (b) The Information is being collected 
and will be laid on the Table of the House. 

3680. SHRI K. C. PALlANI SHAMY: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the Government holds any talks with the 
neighbouring countries regarding sharing of water 
resources; 

(b) if so, the outcome thereof and the rivers which 
are identified for the same; and 

(c) the details of the dams, canals, projects, If any, 
proposed to be build on the rivers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes Sir. Talks regarding sharing of 
water of common rivers are held between India and 
Bangladesh. 

A Treaty has been Signed between India and 
Bangladesh in December, 1996 for sharing of waters of 
river Ganga/Ganges at Farakka during the lean season 
(1st January to 31st May every year). The common rivers, 
namely, Teesta, Jaladhaka, Torsa, Manu, Khowal, Gumti, 
Muhuri and Feni have been identified for talks regarding 
sharing of water resources between both the countries 
with priority to river Teesta. 

(c) Dams, canals and projects on the rivers are 
proposed by the State Govemments as per their priorities 
and resources. As per Information made available by 
various states, the Working Group for XI Plan has 
assessed that 309 new projects can be proposed during 
the XI Plan. 

{Transliltion} 

Water to RaJaathan from Sardar Sarovar Dam 

3681. PROF. RASA SINGH RAWAT: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) the area in Rajasthan likely to be benefited from 
the water supply from Sardar Sarovar Dam on Narmada 
River; 

(b) the time by which the water aupply la likely to 
commence; 

(c) whether infrastructure like canals/channell' 
reservoirs etc. in the related are.. of Guja,at and 
Rajasthan has been completed; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) 3.00 lakh hectares of Groll Command Area 
with Culturable Command Area of 2.46 Iakh hectares In 
Rajasthan Is likely to be benefited from the water supply 
from Sardar Sarovar Dam on Narmada River. In addition, 
233 villages are also expected to get drinking water facility 
through Narmada Canal system in Rajasthan. 

(b) Government of Gujarat has planned to release 
500 CUS8C8 of Narmada Water for Rajasthan by 1st week 
of April 2007. 

(c) and (d) No sir. the works are in different stages 
of progress by the State Governmenta. 

{English} 

Soureahtre Channel 

3682. SHRI S.K. KHARVENTHAN: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government proposes to start a 
channel in Sourashtra Language and to relay programmes 
in the said language on DO and AIR in various stations; 

(b) if so, the details thereof and the action taken by 
the Government thereon; and 

(c) the time by which the new channels is likely to 
be started. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINiSTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
Prasar Bharati have informed that there Is no such 
proposal under consideration in Doordarahan. 

(b) and (c) Do not arise. 
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Con8truotlon of ulne 

3883. SHRI RAGHUNATH JHA: Will the Mlnlst.r of 
ENVIRONMENT AND FORESTS be pl.ased to r.fer to 
the reply glv.n to usa No. 3433 dated May 15, 2008 
r.gardlng construction of malls and Itate: 

(a) wheth.r the Information hu .Inc. been collect.d; 

(b) If eo, the detalla th.reof; 

(c) the action tak.n agllnat the mall coating more 
than Re. 50 cror. conatructed without obtalnl:'\g mandatory 
environmental cl.arance; and 

(d) the preHnt atatus of W.P. No. 20211005 pending 
beofore the Hon'ble Supreme Court of India? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEEENA): (a) and (b) Th. Information Is stili being 
collected. 

(c) and (d) The Writ P.tltlon number 20211995 the 
Hon'bl. Supr.me Court of India has be.n disposed off 
on 17th Ocotober 2008. In compliance with the Supr.m. 
Court dlr.ctlons, InIBr .11., the Ministry has tak.n action 
under the Environment Prot.ctlon Act, 1986 against four 
partl.s, who had atart.d conatructlon without obtaining 
prior parmlulon. 

World alnk Alel8tance to Check Pollution 

3884. SHRI HANSRAJ G. AHIR: Will the Mlnlst.r of 
ENVIRONMENT AND FORESTS be pl.ased to state: 

<a) whether the Govemment has tak.nlprop0881 to 
take assistance from the World Bank to control Industrial 
pollution; 

(b) If so, whether any action plan has been prepared 
by the Govemment In thll regard; 

(c) If so, the delalle thereof; and, 

(d) the amount of financial ... Iatance provided by 
the World Bank to the Govemment for checking pollution 
of industrial area 88 on date? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) V.a Sir, the World Bank has agreed to 
provld. to India an advanc. to flnanc. c.rtaln 
.xp.ndltures r.qulr.d for the preparation of the propoHd 
Capacity Building for Induatrlal Pollution Manag.m.nt 
Project. 

(b) and (c) Th. d.talla of the action plan are Ip.lted 
out In the Terml and Conditions of the advanc. and 
includ •. 

(I) Carrying out Institutional n.eds .... asm.nt for 
the pUrpoH of facilitating developm.nt of plans 
for building pollution manag.ment capacity at 
the atat. l.v.l; 

(II) Dev.loplng a National Program for Pollution 
Management and R.habllltation of Contaminated 
Slt.s, which Includes ne.da ...... m.nt etucly 
for Impl.m.ntatlon of hazardous walt. 
manag.ment. 

(III) Carrying out studies on Innovatlv. waete dump 
remediation and aafe land filling for the purpoa. 
of developing waete management pilots to be 
Impl.mented under the project. 

(Iv) Providing operational and monitoring aupport to 
the Project Preparation C.II within the Ministry 
of Environment and Forests; 

(v) Carrying out information, .ducatlon, public-
outr.ach and communication actlvltl .. ; and 

(vi) Carrying out social and .nvlronmental 
...... m.nts for the purpose of Identifying social 
and environmental Impacts likely to result from 
the carrying out of the Project. 

(d) The World Bank has agreed to provide to India 
an advance not exceeding five hundred seventy thousand 
U. S. Dollars ($570,000). The purpose of the Advance II 
to finance certain expenditures r.quired for the preparation 
of the proposed Capacity Building for Industrial Pollution 
Managem.nt Project. 

/English! 

Employeea uncler ESI Scheme 

3685. SHRI BRAJA KISHORE TRIPATHV: Will the 
Minister of LABOUR AND EMPLOVMENT be pleased to 
&tate: 
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(a) whether a number of employe .. In varioul Statel 
stili remain unattended under ESI Scheme: 

(b) If 10, the number of .uch employ ... II on date; 

(c) the detalll of the target. and the number of area 
.. tlmated by the Govemment to cover during 2005-08 
and 2006·07; 

(d) the detalll of the target. achieved 10 far; 

(e) the name. of State. In which the Implementation 
of the scheme remain poor; and 

(f) the step. taken by the Govemment for effective 
Implementation of the .cheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) The ESI Act appU .. to 
factorl.. ullng power In manufacturing proc .. 1 and 
employing 10 or more employe .. and to non-power uelng 
factorlel, Ihope, hotell, rlltaurama, clnemu Including 
preview theatree, road motor tranlport undertaklnge and 
new.paper establishment employing 20 or more 
employe.. In the Implemented areas under the Act. 
Workera of all IUch factorlel and establllhment drawing 
wag .. upto Rs. 10,000 per month are covered under the 
Scheme. 

(c) and (d) Detalil II given In the encloHd .tatement 
I and Ii. 

(e) The ESI Scheme can not be Implemented In 
new geographical are.. unl... the concemed St.te 
Govemment make .rrangernentl for medical care. During 
the year 2006·07, the Implement.tlon In the State of 
A.lam, Chh.ttl.garh, Gujar.t, Karnat.ka, M.dhy. 
Pradllh, Mahara.htra, Orl.... R.j.lth.n. and W .. t 
Bengal " below the fixed target. 

(f) The ESI Corporation hu Initiated varlou. Itepa 
for effective Implementation of the Scheme, luch al: 

(I) The entire expenditure for providing medical care 
for Initial three yea,. I. bome entirely by ESI 
Corporation .nd for five ye.,. In r .. pect of 
North·Eutem State •. 

(II) The ESI Corpor.tlon In It. 138th meeting held 
on 15.06.08 hu taken In·prlnclple decilion to 
conlldar to t.ke over the admlnl.tr.tlon of 
Medical Scheme from thOle Stat.. who are 
willing to hand over the lame to ESIC under 
Section 59 of ESI Act. 1948. A Committee h .. 
been constituted to work out and examine the 
fe .. /bUlty and mode/ltle. for taking over the ESt 
Scheme from State Govemmenta. 

(III) The progre.. of Implementation of the ESI 
Scheme I. dlacu ... d In varioul foruml with the 
State Govemment and puraued at Regional /evel 
and the Headquarte,. Level. etc. 

lmpt.mth1MtIon 01 ESI Sc"'"" to MW .,... 116 ptlf p/I •• d progMmmtl 
lor 2OQ5.06 (TtllfItIl Mil AcIIItI/lWl7flllt) 

SI.No. Target Fixed for 2005-08 Achievement during 2005-08 
Nama of the No. of No. of No. of Centre. No. of 

Region Centre. Employe. Implemented Employe •• 
cov.red 

2 3 4 5 6 

1. Andhra Pradesh 5 4880 15 17635 

2. Allam 3 3564 1664 

3. Bihar Nil Nil 185 

4. Dadra and Nagar Haveli 15500 15500 

5. Daman and Diu 28000 28000 
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1 2 3 4 5 e 

e. Himachal Pradesh 2500 1 2500 

7. Jharkhand 2 3600 2 3600 

8. Haryana Nil Nil 9 25675 

9. Kamataka 5 11700 1 1500 

10. Kerala 23 8716 24 8786 

11. Madhya Pradesh 2 13950 1 1255 

12. Maharashtra 3 9050 Nil Nil 

13. Meghalaya 4500 4500 

14. Nagaland 1870 Nil Nil 

15. Orlesa 1500 Nil Nil 

18. Punjab 11 14185 13 12580 

17. Rajasthan 8 9680 12 11275 

18. Tamil Nadu 5850 3 12125 

19. Uttar Pradesh 4 3235 3 1350 

20. Uttaranchal Nil Nil 1 675 

21. West Bengal 3 12650 Nil Nil 

Total 76 154710 90 148785 

St6M1Mnlll 

Itnp/tllMnllllion of ESI ScIIt!ImtI /0 MW 81fN1S .. ptlr p/IMtJd Pl'CIgmmmtl for 2006-07 

51.No. Target Axed for 2006-07 Achievement upto Nov, 2006 
Name of the No. of No. of No. of Centres No. of 

Region Centres Employees implemented Employees 
covered 

2 3 4 5 6 

1. Andhra Pradesh 5 6'101 5 10860 

2. Assam 7 12400 t 1085 

3. Chhattisgarh 13100 

4. QUjarat 6 38400 3 8250 

5. Harvana 2 2265 2 760 
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2 

6. Karnataka 

7. Kerala 

8. Madhya Pradesh 

9. Maharashtra 

10. Orlasa 

11. Punjab 

12. Rajasthan 

13. Tamil Nadu 

14. Uttar Pradesh 

15. Uttaranehal 

16. West Bengal 

Total 

expansion of ESI Scheme In Unorganlaec:l Sector 

3686. SHRIMATI NIVEDITA MANE: 

SHAI KIATI VAADHAN SINGH: 

SHAI EKNATH MAHADEO GAIKWAD: 

Will the Minister of LABOUA AND EMPLOYMENT 

be pleased to state: 

(a) whether the Government has a proposal to extend 

provision of ESI scheme to the workers in unorganised 

sector; 

(b) If so, the details thereof; and 

(c) the time by which the workers In unorganiaed 

sector would be covered? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): (a) No, Sir. There is no proposal to extend 

provisions of ESI Act to unorganiHd sector workers. 

(b) and (c) Do not arise. 

3 

5 

5 

7 

4 

18500 

872 

22810 

5 8 

2700 

4 970 

2 11710 

6 44787 

3 10700 

7 

7 

6 

3 

3 

74 

10335 

18700 

5830 

1450 

8335 

221225 

7 

7 

2 

3 

39 

6090 

2835 

10250 

2380 

7080 

4700 

75,840 

Land for Construction of ESI Ho.pltal. 

3687. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

<a) whether Employees State Insurance Corporation 
(ESIC) has acquired land for construction of hospitals! 
dispensaries In various States; 

(b) If so, the details in this regard, State-wise; 

(c) the States in which hospltaJaldiapensaries have 
been constructed and started operation 80 far, 

(d) the States In which construction of building has 
not been taken up 80 far; and 

(e) the stape taken by the Government to expedite 
the construction work in such States? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Yes, Sir. 

(b) Details of property acquired for construction by 
ESI Corporation are given in the enclosed statement-I. 
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(c) Detalll are given In the enclOied atatement·lI. 2 3 4 

(d) Detalla are given In the enoloaed ltatement·lII. 
20. Haryana 24 73.44 

(e) HOlpltall/dlspensarles on vaoant plots are 21. Goa 9 8.26 
oonltruoted on need bull In conlultatlon with the State 
Government concerned keeping In view the norml 22. Jammu and Kaahmlr 4.00 
prelCrtbed for the purpoee. The polltlon II reviewed from 
time to time. 23. Jharkhand 3 46.00 

-..",.", 1 24. Uttaranchal 0.76 

0.r.118 of Mnd IICflUltwI for COMInK:tIon of ESI .. twMnlll 
HDIpItMID.".. (SMfalUr.wlNj o.r.J18 of SMhI6IlIT In which ~. 

SI.No. State Numblr of Area h .. bHn COMtrucMd W7d ",.. ~I 

plots acquired (In acre.) 
SI.No. State Number of Number of 

2 3 4 Hospltall dllpensartel 

1. Andhra Pradesh 38 168.48 2 3 4 

2. Allam 3 7.44 1. Andhra Pradesh 11 25 

3. Bihar 8 43.87 2. Allam 3 

4. Punjab 30 74.41 3. Bihar 3 4 

~ 5. Chandlgarh 2 6.78 4. Punjab 8 21 

6. Chhatttegarh 2 2.08 5. Chandlgarh 1 

7. Tamilnadu 71 223.85 6. Chhattlagarh Nil 2 

8. Deihl 35 67.12 7. Tamllnadu 9 54 

9. Kamataka 82 75.38 8. Deihl 4 17 

10. Madhya Pradelh 32 183.;31 9. Kamataka 9 62 

11. Maharaahtra 12 117.94 10. Madhya Pradesh 8 26 

12. Orlasa 22 87.66 11. Maharashtra 11 2 

13. Rajasthan 60 83.12 12. Ortssa 8 10 

14. Pondlcherry 6 20.58 13. Rajasthan 5 39 

15. Uttar Pradelh 39 133.03 14. Pondlcherry 4 

16. Welt Bengal 19 430.97 15. Uttar Pradesh 16 21 

17. Himachal Pradesh 3 0.87 16. Wilt Bengal 1.4 3 

18. Kerata 62 233.53 17. Himachal Pradesh 

19. Gujarat 84 144.39 16. Karata 13 39 



AGRAHAYANA 27, 1m (&fa, 230 

2 

19. Gujarat 

20. Haryana 

21. Goa 

22. Jammu and Kuhmlr 

23. Jharkhand 

24. Uttaranchal 

8111,.",.", 10 

3 

12 

6 

2 

4 

70 

18 

6 

0tIt.l1.I of St.1NIU. T. In which COMInJt:I/on 01 building 
hll8 not bHn ,./Mn up 60 t.r 

SI.No. State Number of vacant plot 

2 3 

1. Andhra Pradesh 2 

2. Allam Nil 

3. 81har 

4. Punjab Nil 

5. Chandlgarh Nil 

8. Chhattllgarh Nil 

7. Tamllnadu 8 

8. Deihl 5 

9. Karnataka 

10. Madhya Pradesh Nil 

11. Maharuhtra 6 

12. Oriua 8 

13. RajUthan 8 

14. Pondlcherry Nil 

15. Uttar Pradeeh 2 

18. West Bengal 2 

17. Himachal Pradesh 

18. Ker. 10 

2 

19. Gujarat 

20. Haryana 

21. Goa 

22. Jammu and Kashmir 

23. Jharkhand 

24. Uttaranchal 

rr,."./IDn} 

Sitananah Project 

3 

2 

3 

3 

Nil 

Nil 

3888. SHRI TEK LAL MAHTO: Will the Minister of 
WATER RESOURCES be pleued to atate: 

(a) whether the Sltanalla Project In Jhar1<hand hu 
been under consideration of the Union Govemment for 
the lut twenty yea",; and 

(b) If so, the reasons therefor and the details of the 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) No such proposal namely *SltanaJlah 
Project" In Jharkhand State hu been received for techno-
economic apprallal In the Central Water Commlulon. 

{English} 

Contaminated Water 

3889. SHRI UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of WATER RESOURCES be plaued 
to state: 

<a) whether the Govemment Ie aware of the new 
Nano-Technology bued Iystem for removal of arunic 
from water as reported in 'The TI"," of India' dated 
November ", 2006; 

(b) If 80, the details thereof and the steps taken to 
adopt this technology In the country; 

(c) whether a large number of iron removal plant 
were Installed by the Govemment for purfflcatlon of water 
and most out of them have now become defunct; and 
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(d) If 10, the detalll thereof and It epa taken by the 
Govemment to defunct plants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes, Sir. The Govemment Is aware 
of Nano-Technology baaed system for removal of arsenic 
from contaminated ground water. As the technology 
reported in 'Times of India' newspaper dater 11.11.2006 
is still to be field tested, its adoption by the State 
Govemments depends on the success of field test reports. 
Rural drinking water is a State subject and the State 
Govemments can sanction and Implement projects for 
providing safe drinking water. 

(c) and (d) As per Information available, 16386 iron 
removal plants were approved, of which 9524 plants were 
installed. Out of these, only 4494 are reported In working 
condition. The main reason for iron removal plants getting 
defunct is lack of community participation to own the 
assets created and take up proper Operation and 
Maintenance (O&M). For all the iron removal plants being 
installed in the country after 01.04.2006, States have been 
advised to mobilize community in a manner that they 
contribute partial capital cost for intra-village distribution 
network and own the assets created and take up full 
O&M responsibility. Funds for the Information, Education 
and Communication (IEC) activities have been released 
to all States through the Communication and Capacity 
Development Units and the National Rural Drinking Water 
Quality Monitoring and Surveillance Programme. 

{TflInslslion} 

AICTE Norml 

3690. SHRI BHANU PRATAP SINGH VERMA: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) the number of institutes of National Council for 
Cooperative Training where MBAIMCA programmes are 
being conducted currently; 

(b) whether the Council Is following the terms and 
parameters fixed by All India Council for Technical 
Education (AICTE) and including basic salary to be 
provided to the faculty conducting above programmes; 

(c) if not, the reasons theretor; 

(d) whether this is violative of the fundamental rights 
guaranteed in the Constitution; and 

(e) If so, the steps taken to provide Ialarlel al per 
AICTE norms? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
National Council for Cooperative Training (NCCT) hu 
informed that six institutes including Vaikunth Mehta 
National Institute of Cooperative Management 
(VAMNICOM), Pune are conducting MBA/MCA 
programmes independently. In addition, two Institutes viz. 
Institute of Cooperative Management, Trivandrum and 
Kannur are offering MBA programmes as extension 
centers of the University of Kerala and University of 
Kannur repeactively. 

(b) The NCCT is following all the terml and 
parameters of the AICTE, New Delhi except the salary 
which is being paid at par with the Govemment of India 
em:Jloyees along with pensionary benefits as approved 
by the Govemment of India. 

(c) to (e) NCCT is managed by grants-in-aid given 
by the Govemment of India. The pay scales have been 
revised from time to time as per the recommendations of 
the Pay Commissions. There are 20 Institutes of 
Cooperative Management functioning under the aegis of 
NCCT, out of which only 8 Institutes MBA/MCA 
programmes. Hence, it could not be possible to have 
two different pay scales for the faculty wor1clng under the 
control of the same organisation. 

{English} 

Killing of Mongoo .. 

3691. DR. M. JAGANNATH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether lakhs of mongoose protected under the 
Part II of Schedule II of Wildlife Act are being killed 
every month for their high quality hair for manufacture of 
various kinds of painting brushes; and 

(b) if so, the action taken or proposed to be taken 
to protect the animals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Isolated incidents of Illegal klUing of 
mongoose and seizure of mongoose hair and painting 



233 AGRAHAVANA 27, 1928 (SMI) 234 

brueh.. made thereof have been reported from time to 
time. The stepa taken by the Govemment for projection 
of this species are as followa: 

(I) Mongooee Is Included In the Part-II of SchedUe- II 
of the Wildlife (Protection) Act, 1972, thus 
affording high degree of Protection under the 
Act. 

(II) Hunting of mongoose Is prohibited under the 
provlslona of Wildlife (Protection) Act, 1972. 

(III) OffIcers are legally empowered under the WIldlife 
(Protection) Act, 1972 to detain and arrest the 
offenders, .elze the vehlcl .. , tools, animal, and 
animal articles, etc. 

(Iv) Financial aaaistance Is provided to the State 
Govemment for development and management 
of the Protected Areas which Include the habitat 
of mongoose. 

(v) Export of all forms of wild animals including their 
parts and products is prohibited under the 
Export-Import policy of the country. 

(vi) Regional and sub-regional offices of Wildlife 
Preservation have been set up at the main 
export centres of the country to prevent 
smuggling of wildlife products. 

(vii) Stringent penalties are Imposed on the offenders 
for contravention of the provisions of the Wildlife 
(Protection) Act, 1972. 

/T""'/ion} 

Recovery of Iron 

3692. SHRI PUNNU LAL MOHALE: Will the Minister 
of STEEL be pleased to state: 

(a) whether Steel Authority of India Limited (SAIL) 
carries out the recovery of Iron from Blaster Fumace 
Waste Dump (Mug Dump) in Its steel plants through the 
Ferro Scrap Corporation limited; 

(b) if so, the names of such plants; 

(e) whether this Is done through open tenders; 

(d) if so, whether there Is any such plant where this 
task is being regulat1y entrusted to any particular private 
company without Inviting new tenders; and 

<e) if 10, the deteRs thereof alongwlth the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) Ves air. 

(b) Rourketa Steel Plant, Rourkela and liSCO Steel 
Plant, Bumpur. 

(c) SAIL has a long term MOU with FSNL. Wherever 
the requirement of IUCh scrap la more and FSNL Is not 
able to fulfill SAIL's AtqulAtmenta, then It Is aleo done 
through open tender. 

(d) and (e) Not ApplIcable, In view of anawer to pert (e) 
above. 

{English} 

Productivity of Wheat 

3693. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Union Govemment Is considering a 
new perspective on agriculture and rural development that 
recognized the need for ending the rural urban divide by 
bridging for areas of deficit; 

(b) if so, the detalla thereof; and 

(c) the measures taken by the Union Govemment to 
prove the productivity of wheat and the results achieved 
therefrom 10 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. With a view to ending the rural-urban 
divide, Govemment has IdentHied four are.. of deficit 
namely (I) the public Investment and credit deficit, (il) the 
Infr88tructuAt deficit, (iii) the market economy deficit, and 
(Iv) the knowledge deficit. To bridge theae deficits, 
Govemment has already launched several steps. These 
include Bharat Nirman Programmes, acceas to adequate 
and affordable credit to farmers, providing adequate and 
affordable infrastructure in rural areas, inveetment In 
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Irrigation and rural drinking water, Improving the functioning 
• of agricultural marketa and Inc ..... lng the productivity of 
fanna through Infullon of knowledge, modem science and 
technology. 

(c) To Increaae the productivity of wheat in the 
country, Government II implementing a Centrally 
Sponsored Scheme "Integrated Cereall Development 
Programme in Wheat Baaed Cropping Syaterne Are .. -
(ICOP·Wheat) Iince 1994-95. Under the Icheme 
alliatance II provided for propagation of improved 
production technology, Integrated pelt management 
through field demonatratlona, training of farmere Including 
women, tranlfer of technology through electronic media 
and pubilihed literature, farm implements, install&tlon of 
sprinkler irrigation system, varietal replacement and 
production of certified seeds. As a reault of thele efforts, 
wheat productivity Increased from 2.58 tonnea per hectare 
during 1994-95 to 2.71 tonnes per hectare In 2003-04 
attaining a high of 2.78 tonnes per hectare during 1999· 
2000. 

Worker. Friendly Inlurllnce Scheme 

3894. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
atate: 

(a) whether there is any proposal to implement worker 
friendly insurance Icheme; and 

(b) if so, the details thereof alongwlth the main 
features of the scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) The Govemment is considering 
enactment of legislation and formulation of Social Security 
Scheme for workers in the unorganized sector in 
consultation with aU the stake holders. 

Production of Mangoea 

3895. SHRI K. S. RAO: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the production of raw mangoes of export variety 
and their export recorded during each of the last three 
years and the current year; and 

(b) the foreign exchange eamer therefrom during the 
said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Production of raw mango .... per data provided 
by the National Horticulture Board (NHB), exports and 
foreign exchange eamed therefrom .. per data provided 
by Directorate General of Commercial Intelligence and 
Statistics (DGCI&S) during last three years and current 
year are given below: 

Vear 

2003-04 

2004-05 

2005-08 

2005-07 

(P) • Provlalonal 

Production Quantity 
(including export Exported 
variety 000 MT (000 MT) 

11490 60.551 

11605 53.480 

11921 (P) 69.607 

12140 (E) 39.308" 

E • Eatlmated 

·For the period April·Jun •. 

War.hou .. a 

Value of Exporta 
(As. lakh) 

11052 

8961 

12811 

9495" 

3698. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the number of warehouses of National 
Commodities and Derivatives Exchange (NCDEX) located 
in Jodhpur; 

(b) whether the lab test of foodgrains kept in the 
said warehouses have been conducted; 

(c) if so, the details and the outcome thereof 
indicating date on which such teats were conducted; 

(d) if oot, the reasons therefor; and 

(e) the extent of forward trading taking place in 
various foodgrains during the last three years in Jodhpur; 
grain-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS; FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUODIN): (a) There 
are nine warehouses in Jodhpur which are approved by 



237 AGRAHAVANA 'D. 1928 (Sot., 238 

the National Commodity and Derlvatlv.. Exch.nge 
(NCDEX) for Itorage of Gu.r Gum. Guar aeed and Jeera. 

(b) and (c) Vee. Sir. Th. deposita received In NCDEX 
approved· wa ... houaee In Jodhpur for the above mentioned 
commodltlee .re tilted and c.rtIfI.d by the Exchange 
appolnt.d uaay.ra to S88 whether the tendered mat.rlals 
m.et the requlr.menta of NCDEX quality sp.clflcations. 
This Is a continuous procell. done at time of accepting 
the deposits and at periodical Intervals thereafter. Any 
lots not pasalng the specified quauty paramete... upon 
r ..... ylng at periodical Intervall have to be remov.d 
from the applicable war.houses Immedlat.ly. 

(d) Does not arle •. 

(e) The futures trading In national I.vel commodity 
Exchanges Is executed online through orda... placed on 
screen-based trading workstation located throughout the 
country and watched In the centrally located trading engine 
(server) at the Exchange. The buy.r and the .. H.r. whose 
ord.r gets matched in the server culminating Into a trade. 
generally belong to diff.rent locations. Accordingly. the 
trade cannot be attributed to any specific location and 
separate trade data for Jodhpur is not available. 

Review of D.m Oper.tlone 

3697. SHRI SARVEY SATYANARAYANA: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Ministry has suggested States to 
review dam operations and revision of flood cushion 
provisions in a transparent manner; and 

(b) if so, the details thereof and the response of the 
State Govemments thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Reservoir Management is within tHe 
purview of State Govemment. Central Water Commission 
Issues inflow forecast for selected reservoirs on the 
request of State Governments. 

The Ministry of Water Resources formulated a 
National Water Policy in 1987, which was subsequently 
revised In 2002. In the National Water Policy document 
2002. it is stipulatec:l that there should be a Master Plan 
for flood control and management for each flood prone 
basin. It has also been suggested to the States that 

adequate flood cUlhlon Ihould be provided In w.ter 
Itorage projecta wherever f ... lble. to facilitate better flood 
management. In highly flood prone .... as. flood control 
Ihould b. given ov.rridlng conllderatlon In r .. ervolr 
regulation policy even at the COlt of sacrificing 10m. 
Irrigation or power b.neflts. Copies of this policy 
documtntl w.... sent to all conc.med and the State 
Gov.mm.nts for compllanc •. 

The Task Forc. for Flood Manag.ment/Erollon 
Control constltut.d In 2004 by the Ministry of Water 
Resourc.s of the Gov.rnment of India has also 
recommended that even In r ... rvolrs conltNcted for 
power/irrigation. the operation Nlea be framed in such a 
way that effectlv. flood mod.ration becomes feasible. The 
flood management ben.flt can be enh.nced by lnatailing 
modern and .ff.ctlv. flood for.castlng and warning 
network In the catchment areas of rellrvol... for real 
time foreca.tlng and to allow maximum pOI.lble 
mod.ratlon of the antlclpat.d flood peaks by effective 
reservoir manag.ment. 

rr,.n$/iltlonj 

Minimum Wage. 

3698. SHRI M. ANJAN KUMAR YADAV: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the payment of minimum wages as per 
the Government Rules Is not being made due to 
neglig.nce of labour Inspecto ... ; 

(b) if so. the reaction of the Government thereto; 
and 

(c) the norms laid down for payment of minimum 
wages and also the prescribed procedure for compHance 
thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (c) Under the Minimum Wages Act, 
1948. the regular inspections so as to ensure payment 
of minimum wages to the workers engaged in scheduled 
employment In the Central Sphere are undertaken by the 
officers of the chief labour Commissioner (Central). while 
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at the State level, the ruponalb"ity of enforcement Ilea 
with the reapectlv. State Enforc.ment Machinery. 
Whenever any irregularity 18 detected by the lnapectors 
I .•. , any cue of non-payment or I ... payment of wagea 
to workers, the employer la advised to make payment of 
short-fall of wages. In case of non-adherence of the 
advice, recours. to I.gal and penal actions against the 
defaulting .mployers II undertaken. 

/Engll6hj 

3899. SHRI M. SHIVANNA: 
SHRI D. V. SADANAND GOWDA: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) wheth.r s.a .roslon is very sev.r. In Uttal 
Kotepura Stretch near Mangalor., Kamataka; 

(b) if so, wh.ther the Govemment of Kamataka has 
undertak.n construction work of protection wall .. a pilot-
project using French technology "Stabilplage- with financial 
asalstanc. from the Govemment of France; 

(c) If so, the details thereof; 

(d) whether the Gov.rnment of Karnataka has 
requested the Union Govemment to rele888 Its share out 
of the funds received from Franc.; and 

(e) If so, the details thereof alongwlth the reaction of 
the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINIST~Y OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes Sir. As reported by Govemment of 
Kamataka sea erosion Is very severe in Uttal-Kotepura 
stretch near Mangalore. 

(b) No Sir. 

(c) to (e) Does not arise. 

[TfllllSllltionj 

Violation of Aul.. by Sugar Milia 

3700. SHRI SITA RAM SINGH: WHI ttie Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the private sugar mill owne,. of the 
country are reportedly violating the rul.. and regulations 
laid down by the Gov.mment; 

(b) If 80, the details of the st.ps taken by the 
Gov.mm.nt against such sugar mill owners to .naure 
compliance of the rules; 

(c) whether such private sugar mill owners alao exploit 
the labourers working In th.'r mills; and 

(d) If so, the details thereof and the action taken 
against such mill owners? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Th. sugar factori.s are requir.d to 
s.II and d.spatch the sp.clfl.d quantity of sugar as 
allowed in the Monthly Release Orders of the Govemment. 
Snm. sugar mills have also obtained orders from the 
courts to s.II sugar over and above the quantity allow.d 
In the R., .... Ord.rs. In ord.r to ascertain the position, 
the Central Govemment decided to make random check 
on sugar factori.s In Uttar Pradesh. So for, 30 sugar 
factories belonging to dlff.rent sugar companies have 
been inspected In two rounds-12 in the first round and 
18 In the second round in months of October and 
Nov.mber, 2006, respectively. On the basis of the 
Inspection reports of the first round, show cause notices 
have be.n issued to four sugar factories. The reports of 
the second round of the Inspection are yet to be 
examined. Appropriate action shall be taken against the 
sugar factories found violating the Release Orders of the 
Govemment. 

(c) and (d) The State Governments are the 
appropriate Govemment under the Industrial Dispute Act, 
1947 in the state sphere and legally vested with powers 
to intervene/settle the grievanc.s under various labour 
laws. Whenever complaints are received about the 
violation of labour laws In the state sphere, the concemed 
State Govemments are asked to take suitable action In 
the matter. 

/Engli8hj 

Condltlona for Setting up New Sugar Milia 

3701. SHRIMATI ARCHANA NAYAK: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 
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(a) whether the Goy.rnm.nt hu Incr .... d the 
depoelt amount on filing of appHcatlon for aettlng up new 
lUger mlHl In the country; 

(b) If 10, the detalll thereof and the reuone therefor; 

(c) whether thll move la aimed at enabling the lick 
unlta to Improve their performance; and 

(d) If 10, the details th.reof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The Central Govemment has not 
Increased the deposit amount for filing application for 
setting up of new sugar mills in the country. However, 
the- Central Govemment has amended the Sugarcane 
(Control) order, 1966 VIa. Notification No. S.O.1940(E) 
dated 10.11.2006. It has been provided In the amended 
Order, Inlsr 1IIIs, that after filing the Industrial Entrepreneur 
Memorandum, the concerned person shall submit a 
performance guarantee of Rupees one crore to the Chief 
Director (Sugar), Department of Food and Public 
Diatrlbution, Ministry of Consumer Affairs, Food and Public 
Distribution, within thirty days of filing the Induatrial 
Entrepreneur Memorandum as a sur.ty for implementation 
of Industrial Entrepreneur Memorandum. A copy of 
the Sugarcane (Control) Amendment Order, 2006 has 
already been laid on the table of the House on 4th 
December, 2006. 

(c) No Sir. 

(d) Does not arise. 

Functioning of CMFRI 

3702. SHRI N.S.V. CHITTHAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the functioning of Central Marine Fisheries 
Research Institute (CMFIR) has been adversely affected 
recently; 

(b) if so, the reasons therefor; and 

(c) the remedial steps proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. 

(b) and (c) In view of (a) aboYe the qUNtionl do 
not ariae. 

/T"""'/Ion/ 

Training Programme for Sma" and Marginal 
Farm.,. 

3703. SHRI HARIKEWAL PRASAD: 
SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

Will the Mlni.er of AGRICULTURE be pIeued. to 
.tate: 

(a) the details of 'current training programmes and 
Centrally sponsored schemes running for small and 
medium farmers; 

(b) the detalll of small and medium farmers benefited 
from these training programmes and schemee during the 
last three years, State-wise; 

(c) the steps taken by the Govemment to upgrade 
these schemes and training programes; and 

(d) the success achieved by the Govemment due to 
the ateps taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Training of farmera is one of the components under 
various production oriented Centrally Sponsored Schem .. 
currently In operation. The financial assistance for 
conducting these training programmes is extended to the 
State Govemments/Union Territory Administrations 88 per 
the norms laid down under the relevant Scheme. 

(b) to (d) The information is being coHected and will 
be laid on the Table of the House. 

{English/ 

Prawn and Shrimp Fanning 

3704. DR. K. DHANARAJU: Will the Minister of 
AGRICULTURE be pleased to state: 
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(a) whether buaine.. of prawn and ahrimp farming is 
fast developing; 

(b) if so, the details of the scheme Implemented for 
development of prawn and shrimp farming; 

(c) the financial assistance provided for the purpose 
during the last three years and the current financial year; 
and 

(d) the steps proposed to be taken to augment the 
scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) Yes, 
Sir. 

(b) The Government of India is implementing a 
Centrally Sponsored Scheme on Development of Inland 
Fillheries and Aquaculture through establishment of 429 
Fish Farmers Development Agencies (FFDAs) and 39 
Bracklshwater Fish Farmers Development Agencies 
(BFDAs), in the States/Union Territories. 

The BFDAs set up under this scheme provide 
technical, financial and extension support to shrimp/prawn 
farmers. Subsidy is given for developmental activities 
relating to bracklshwater shrimp culture IIke-renovatlonl 
construction of Brackishwater shrimp farms and training 
of shrimp farmers. 

(c) Central assistance of Rs. 296.97 lakhs has been 
provided to various State Govemments for brackishwater 
shrimp farming during 2003-04 to 2006-07. 

(d) Apart from Centrally Sponsored Scheme on 
Development of BFDAs, the coastal aquaculture has been 
included as one of the activities under the National 
Fisheries Development Board set up In July, 2006 in 
order to bring more areas under coastal aquaculture with 
proper training and demonstration arrangement. The 
Coastal Aquaculture Authority has been ,set up under 
Coastal Aquaculture Authority Act, 2005 to promote 
eoastal aquaculture including shrimp culture in a 
sustainable and eco-friendly manner. 

Prloea of Chemical F.rtlll .... 

3705. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to ttate: 

(a) whether the prices of the chemical fertilizers In 
the international market Is less than those produced in 
the country; 

(b) If so, whether the Govemment hu conducted 
worid-wide survey in this regard; 

(c) if so, the details and findings thereof; 

(d) the average prices of all the chemical. fertilizers 
in the international market as well as in the domestic 
market during 2005-06; 

(e) the steps taken by the Government to bridge this 
gap to meet the farmers, requirement In WTO regime? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): <a) to (c) The prices 
of fertilizers in the intematlonal market varies from time 
to time based on the demand and supply position. The 
urea produced through indigenous gas In the country is 
cheaper in ,comparison of the present intematlonal prices. 
However, the cost of production of urea from naphtha 
based unit is more than the prices of urea In the 
intematlonal market. 

The country Is almost fully dependent on imported 
raw materialslintermediates for production of phosphatic 
fertilizers. The costs of production of phosphatic fertilizers, 
in the country, depend upon the prices of raw materials! 
intermediates like ammonia, rock phosphate, sulphur and 
phosphoric acid in the intemational market. 

The country Is fully dependent on imports to meet 
Its requirement of potash as there are no exploitable 
reserves of potash in the country. 

The intemational prices of chemical fertilizers depend 
upon demand supply situation and weekly prices are 
widely reported in various market buUetins world over. 

(d) and (e) The average delivered prices of Urea, 
DAP (both imported and indigenous) and MOP prevailed 
in the year 2005-06 was as under:-
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(Rupees per MT) 

Product Imported Indigenous 

Urea 

Urea (Imported from 
Sur, Oman under Long 
Term Agreement 

DAP 

MOP 

13178 

8388 

15075 1531e 

11049 

Government Is encouraging domestic manufactures 
of fertilizers to explore possibilities of setting up Joint 
venture project in the resource rich countries to ensure 
adequate supplies of raw materiala/finished fertilizers at 
reasonable long term fixed price. 

Level Playing Field tor St .. 1 Manufacturer. 

3706. SHRI IQBAL AHMED SARADGI: Will the 
Minister of STEEL be pleased to state: 

(a) whether Committee of Secretaries appointed by 
the Prime Minister to look Into Iron ore exports and to 
consider a level playing field for integrated stlel 
manufacturers in raw material Hnkage held its meeting in 
the month of October, 2006; 

(b) if so, the details thereof; 

(c) whether the Committee has submitted its report; 

(d) if so, its main recommendations and the decision 
taken thereon; and 

(e) if not, the time by which the final decision thereon 
is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRV OF 
STEEL (OR. AKHILESH DAS): (a) and (b) Ves, Sir. A 
Committee of Secretaries, comprising of Member 
Secretary, Planning Commission; Secretary, Steel; 
Secretary, Mines; Secretary, Department of Industrial 
Policy and Promotion; Secretary, Economic Affairs; 
Secretary, Department of Commerce was set up by the 
order of Cabinet Secretariat on 14.08.2006. The 
Committee held four meetings on 25.08.2006, 21.09.2006, 
12.10.2006 and 10.11.2006. 

The Term of Reference of the Committee was: 

• Review the existing minerai exports policy In 
respect of iron ore for suggesting any policy 
change, which should alao take into account the 
employment and investment concerns of the 
mining industry. 

• To examine the suggestions for restricting iron 
ore exports at the current levels and 
progressively phase out the exports by review 
of existing domestic demand and expected 
growth In It. 

(c) to (e) Ves, Sir. A draft export polley with following 
features was considered: 

(1) Restrictions on iron ore export of 64% Fe and 
above (fines and lumps), at current level be 
maintained for the next three years through 
canalization. All exlstlng L T As to be reviewed at 
the time of renewal. 

(2) Review of the policy after three years. 

(3) Mandatory requirements on all captive and new 
steel capacities to beneficiate, sinter and pelleti8e 
subject to technical variations. 

(4) Incentlvlse, slntering, pelletlsatlon and 
benefication of low grade Iron ore. 

(5) Encourage extraction of low grade ore by both 
captive and non-captive miners through Mining 
Plan. 

(6) Constitution of a Group to study the demand 
and supply projections 0' steel and conaequenUy 
of Iron of various grade and types of India. 

There was broad agreement is respect of item nos. 
(2) to (6) of the draft, but not on item no. (1). In the last 
meeting held on 10.11.2006, it was decided that since it 
was not possible to reach a consensus on Item no. (1), 
the same may be decided by government appropriately. 

The issue is under consideration of the government. 

Change In Product Composition 

3707. CH. MUNAWAR HASSAN: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether some drugs companies have changed 
their product composition to circumvent the Drugs (Prices 
Control) .order, 1995 (DPCO, 95); 

(b) if so, the details thereof alongwith the complete 
names of these fonnulations, their companies, the earlier 
and the changed compositions; and 
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(c) the steps taken/propoaed to be taken to prevent 
thll malpractice? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (c) Whenever It 
comes to the notice of National Pharmaceutical Pricing 
Authority (NPPA) that the drug compenl .. have changes 
their product composition to avoid following a price fixation 
notification for certain composition, the NPPA examines 
the matter and fixed price for reviaedlchanged composition 
al.o. Whenever cale. on non-.tandard combination 
formulations, replacement of scheduled bulk drug by non-
Scheduled bulk drug In a formulation come to the notice 
of the NPPA, matter II taken up with State Drug Controller 
concemed and Drug ControUer General (India). This Is a 
continuoul and ongoing proce8l. 

Scarcity of Water 

3708. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of WATER RESOURCES be pleased to state: 

(a) whether there Is a scarcity of water for,lrrlgation 
In the country; 

(b) If so, the details thereof, State-wise; 

(c) whether the Govemment has formulated any plan 
to Increase the number of reservoirs for irrigation water 
In the country; and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The average annual water availability 
In the country Is estimated to be of the order of 1869 

Billion Cubic Metre (BCM). Owing to topographical, 
hydrological and other constraints, the utilizable water 18 
...... ed as 1123 BCM out of which 690 BCM II .urface 
water and 433 BCM Is replenl.hable ground water. The 
availability of water for the country as a whole II 
conaldered adequate to meet the p ..... nt leval of demand 
of water for diver. purposes. However, there are 
considerable spatial and temporal variations In the 
availability of water. The Ultimate Irrigation Potential has 
been aaaesaed as 139.86 hectarea out of which 100.97 
hectar .. has been created upto March, 2006. The State· 
wlee position in respect of irrigation potential created II 
given In the enclosed statement. 

(c) and (d) Water being a State subject, neceaaary 
measures for development and management of water 
resources are undertaken by the respective State 
Governments which Include creation of storages, 
restoration of water bodies, rain water harvesting, artificial 
recharge to groundwater and adoption of better 
management practices etc. State Govemments conceive 
plan and Implement major, medium and minor schemes, 
both surface and groundwater for utilization of water 
rft80urce •. Storage capacity of about 213 BCM has been 
created so far. As per present aaaessment, the total 
estimated storage capacity of the various projecta under 
construction Is about 76 BCM. Further, the State 
Govemments have Identified various other schemes for 
Investigation and planning and the estimated storage for 
such schemes is about 108 BCM. Govemment of India 
provides central assistance to the State Governments 
through various scheme./programmes, such a8 
Accelerated Irrigation Benefits Programme (AIBP); 
Command Area Development and Water Management 
(CADWM) Programme; National Project for Repair, 
Renovation and Restoration of Water BodIes directly linked 
to Agriculture, etc. 

1,.,;g.1ion pot."f181 S161 ... wIss dM611s of lIIfimIIM Irriglllion poltllllilll, poItIIIliII/ CffNlltHi 

MId ~ uti/istld (upto M6n:11 2006) 

(000 Ha.) 

SI.No. Name of the State Irrigation Potential Created (IPC) 

Major and Medium Minor Total 

2 3 4 5 

1. Anc.tlra Pradesh 35.33 3070.31 6,604.27 

2. Arunachal Pradesh 1.70 112.18 113.88 

3. AIaam 328.72 623.93 952.65 
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1 2 3 4 6 

4. Bihar 2834.00 4843.48 7,6n.48 

5. Chhattlegarh 1137.00 594.76 1,731.78 

6. Goa 32.65 20.85 63.40 

7. Gujarst 2610.81 2021.92 4,832.73 

8. Haryana 2166.07 1637.67 3,803.74 

9. Himachal Prad .. h 14.45 18ft.09 163.64 

10. Jhartchand 378.08 828.05 1,004.13 

11. Jammu and Kashmir 189.30 392.11 681.41 

12. Kamatka 2828.63 1617.32 4,245.95 

13. Kerala 659.49 672.02 1,331.51 

14. Madhya Pradesh 1907.55 2357.87 4,285.42 

15. Maharuhtra 3494.15 3063.90 6,668.05 

18. Manipur 33.40 89.19 122.59 

17. Meghalaya 0.00 60.19 60.19 

18. Mizoram 0.00 17.73 17.73 

19. Nagaland 0.00 84.08' 84.08 

20. Ori ... 1958.63 1604.85 3,581.28 

21. Punjab 2578.88 3430.26 6,007.12 

22. Rajasthan 2758.80 2482.90 5,221.70 

23. Sikkim 0.00 32.98 32.98 

24. Tamil Nadu 1581.06 2134.48 3,895.64 

25. Tripura 14.84 133.97 148.81 

28. Uttar Pradesh 8520.63 23178.12 31,898.75 

27. Uttaranchal 289.76 511.04 800.80 

28. West Bengal 1754.81 4022.66 5,n7.49 

Total States 4086325 59585.71 100,968.98 

Total UTs 0.00 1.39 1.39 

Grand Total 4086325 59587.10 100,970.35 
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Scheme. tor Dralnlge 

3709. SHRI BADIGA RAMAKRISHNA: 
SHRI SARVEY SATYANARAYANA: 

Will the Minister of WATER RESOURCES be pleaaed 
to state: 

(a) whether the Union Government i8 providing 
ualltance to States under Centrally sponsored schemes 
for improvement of drainage in critical areas of the 
country. 

(b) whether any requests from States particularly 
Andhra Pradesh has been received for improvement of 
drainage in the States; 

(c) if so, the details of assistance provided to each 
State during the last three years, year-wise; 

Name of State 

2004-05 

Andhra Pradesh 1.50 

Bihar 5.00 

Orissa 1.50 

Uttar Pradesh 1.50 

Jammu and Kashmir 0.00 

Total 9.50 

(d) No Sir. 

(e) Does not arise. 

Creation of Collective Body of 
Exempted P.F. Tru8t8 

3710. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(8) whether the Govemment has ~ny proposal to 
create a collective body of exempted Provident Fund 
Trusts; 

(b) if so, the details thereof; 

(d) whether there Ie any proponJ to .. t up National 
Comml8alon on drainage; and 

(e) If so, the details thereof and the time by which 
It Is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes Sir. 

(b) and (c) On the basis of requests received from 
the States the Government of India Is providing central 
assistance to the States of Andhra Pradesh, Bihar, Oriaaa, 
Uttar Pradesh and Jammu and Kuhmlr, under the 
Centrally Sponsored Scheme, Mlmprovement of Drainage 
In the critical areas of the country" during· 10th Plan 
period. The details of the central assistance provided to 
these States during 2004-05 to 2008-07 (Upto November 
2006) are given below: 

Funds released (Rs. in crore) 

2005-06 2006-07 

3.00 

7.00 5.00 

3.25 3.00 

0.00 0.00 

0.00 2.50 

13.25 10.50 

Total 

4.50 

17.00 

7.76 

1.50 

2.50 

33.25 

(c) whether the Government hu also a proposal to 
set up a regulator for monitoring Provident Fund; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) No, Sir. 

(b) Does not arise in view of (a) above. 
, 

(c) and (d) The task of regulating Provident Fund 
Trusts is already being done by the Employees' Provident 
Fund Organization in respect of establishments to whom 
the Employees' Provident Funds and Miscellaneous 
Provisions Act, 1952 applies. 
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Minimum W ... of Ru ... l and lJrIMn Worker'll 

3711. SHRI K.S. RAO: Will the Minister of LABOUR 
AND EMPLOYMENT be pieued to state: 

(a) the average wagee and eamlnge of a rural and 
urban worker recorded during each of the last three years; 

(b) the linkages and computation between the rural 
and urban wages and poverty line; and 

(c) the atepa taken by the Govemment to workout a 
policy to establish a relationship between minimum wages, 
poverty line and dignified living conditions for a family? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) On the basis of survey which is 
conducted by National Sample Survey Organisation after 
every five years, the averagelsalary eamlngs by the casual 
wage labourers for the country as a whole in rural and 
urban areas during 2004-05 Is estimated to be Rs. 48.89 
and Rs. 88.68 per day respectively. The average wage! 
salary eamlngs per person received by regular wage! 
salaried employees for the country as a whole in rural 
and urban areas during 2004-05 is, however, estimated 
to be Rs. 133.81 and Rs. 193.73 per day respectively. 

(b) and (c) Wages are generally determined by market 
conditions. Abov.stated wage rates have been computed 
on the basis of the results obtained from the quinquennial 
Survey undertaken by the National Sample Survey 
Organisations. The minimum wages are fixecllrevised by 
the appropriate Govemments under the Minimum Wages 
Act, 1948 taking Into account prevalent wage rates, 
poverty line, etc. .. well as the norms recommended by 
the 15th Indian Labour Conference, 1957 and the 
judgement of Hon'ble Supreme court in case of Reptakos 
Brett and Co. Vs. Its Workmen. 

Special Package tor Wheat Output 

3712. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of AGRICULTURE be pleased to &tate: 

<a) whether the Government has announced a special 
package for raising wheat production by wheat growing 
States by way of input intervention; and 

(b) if so, the detalls thereof indicating the areas likely 
to be covered therefrom Stat.wIse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The Govemment of India has drawn up a special 
three yeara plan for Increallng the production and 
productivity of wheat In 138 identified c:IIItrictl In the Sta_ 
of Bihar, Uttar Pradelh, Punjab, Haryana, Madhya 
Pradesh, Maharashtra. Rajasthan. Gujarat and We.t 
Bengal. Under the plan. provision hu been made to 
provide assiatance for .. ed distribution, demonstration, 
micro-nutrients. Improved farm Implements and lublldy 
for diesel. 

{TfWISI81ionJ 

NAFED 

3713. SHRI D.P. SAROJ: Will the Minlater of 
AGRICULTURE be pleased to &tate: 

(a) the objectives of letting up of the National 
Agriculture Cooperative Marketing Federation of India 
Limited (NAFED) alongwlth Ita main actlvltl .. ; 

(b) whether the NAFED has been Inv8Ited with power 
to grant loan to farmers in the country; 

(c) If so. the amount of loan granted by NAFED 
during the last three years and the current year a10ngwith 
the interest earned thereon during the said period; and 

(d) the activities for which loan is being provided 
alongwith the number of farmers benefited therefrom 
during the above period? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
The main objectivel of NAFED are to organize, promote 
and develop marketing. proceBSing. storage of agricultural. 
non-agricultural and non-traditional Items. horticultural and 
forest produce; wholesale or retail; import. export and 
inter-State trade; distribution of agricultural machinery. 
implements and other inputs. Being a national level apex 
body of the agricultural marketing cooperatives. it also 
extends marketing 8Upport to its members. partners. 
associates and State level Cooperative Marketing 
Federations and Primary Agricultural Co-operative 
Malbting Societies. 
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(b) A. per the bye-lawa of NAFED, It can grant loans 
to Ita members and other cooperatlvea Inatltutlone only 
and not to the farmers. 

(c) and (d) Do not arlae. 

Low Frequency Tranamltt.,. at Solapur 

3714. SHRI RAMDAS ATHAWALE: WI!! the Mln"ter 
of INFORMATION AND BROADCASTING be pleaaed to 
atate: 

(a) whether the tranamleslon power of All India Radio 
broadcaatlng atatlon at Solapur, Maharaahtra la low 
relultlng In Inaudible radio tranlmilslon; 

(b) If 10, whether the Government Is taking stepa to 
raise the transmission power of the above-mentioned radio 
station; and 

(c) If not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
Presently, 1kW MW transmitter is working at full power. 
The coverage area of this transmitter Is approximately 
36 Kms. In radlul. 

(b) Under Plan Scheme this transmitter has been 
approved for replacement by 10 kW FM transmitter. 

(c) Does not arise. 

{English} 

Orlentetlon Courae for Tourla .. 

3715. SHRI RANEN BARMAN: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Government PropoH' to alart 
orientation course for tourlata vlaltlng National Parka; and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) No Sir. There is no propoaat under 
conllderatlon of thla Ministry to ltart orientation course 
for tourists visiting National Parka. However, lOme of the 
National Parks and Wildlife Sanctuaries In the country 
are offering nature Interpretation programme. to the 
tourteta. 

Per Capite Conaumptlon of Agricultural Product. 

3716. SHRI K. SUBSARA YAN: 
SHRI M.P. VEERENDRA KUMAR: 

Will the Minister of AGRICULTURE be pleased to 
date: 

(a) whether the Per Capita Domestic Consumption 
of Agricultural Products has declined In recent years; 

(b) If so, the factors attributed thereto; and 

(c) the steps takenlpropoaed to be token to promote 
consumption of agricultural products in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MIN'ISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The all India per capita monthly consumption of 
rice and wheat, as Indicated by Surveys carried out by 
National Sample Survey Organisation, is given In the table 
below: 

(in kgs.) 

Commodity 43rd Round 50th Round 55th Round 60th Round 
1987-88 1993-94 1999-2000 2004 

Rural Urban Rural Urban Rural Urban ,Rural Urban 

Rice 6.81 5.26 6.97 5.13 6.59 5.10 6.80 4.88 

Wheat 4.48 4.37 4.32 4.44 4.45 4.45 4.25 4.67 
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Though the per capita consumption of rice In rural 
.re.. h.. not shown much ch.nge but the per capita 
consumption of wheat has declined from 4.48 kga. In 
1987·88 to 4.25 kga. in 2004. However, In urb.n ...... 
the per capita con.umptlon of rice ha. declined 
significantly, while the per capita consumptl~n of wheat 
has Incre .. ed from 4.37 kga. In 1987·88 to 4.67 kga. In 
2004. The changes In consumption pattem are attributed 
to changes In consumption habits of the popul.ce 
dependent mainly on their Income levels. 

(c) The Government Implementl employment 
generation and weftare schem.. to enhance acceea of 
the needy sections of population to foodgralnl. These 
Include the Sampoom. Grameen Rozgar Yolana, the 
Targeted Public Distribution System (TPDS) , Mid-day Meal 
Scheme and the Antyodaya Anna Yojana. 

{TI7IMMlionJ 

Settlement on Fore.t Land 

3717. SHRI VIRENDRA KUMAR: 
SHRI MAHAVIR BHAGORA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the date on which the Union Government received 
the proposal for settlement of the pereona belonging to 
Scheduled Castes and Schedule Tribes In the forest land 
of Madhya Pradesh; 

(b) the number of proposals out of the above 
disposed of alongwlth the number of proposal. stili 
pending with the Ministry; and 

(c) the details of the process for settlement of SCsi 
STs on forest land and by when this process Is likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) No proposal specifically for 
settlement of persons belonging to Scheduled Castes and 
Scheduled Tribes has been received by the Central 
Government from Government of Madhya Pradesh 
However, on the basis of the proposals received from 
the State Govemment. 384 forest viRages have been 
approved for conversion into revenue villages. 

(c) Further converalon of foreet Ylnagee Into revenue 
villagea hal been kept In abeyance till the ban Impoaed 
by the Hon'ble Supreme Court on de ..... rvatlon of fo"" 
land II lifted. 

/Ef1IJII8hJ 

ROlidm.p for Flaherl... AqUltculture 
and Dairy Seotora 

3718. SHRI G.V. HARSHA KUMAR: Will the Minister 
of AGRICULTURE be pleuect to st.te: 

(a) whether the Government II prepartng any roactmap 
for fleherles, aqu.culture and dairy HCtona development 
In the country; 

(b) It so, the details thereof; and 

(c) the preaent poeItIon of dairy HCtona In the country 
particularly In Andhr. Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI T ASLiMUDDIN): (.) and 
(b) In order to develop fieherl ... aquaculture and diary 
sector. across the country. Government extends 
assistance under various scheme. to the State 
Governments. Major schemes are .. under: 

(I) Development of Inland Fisheries and 
Aquaculture. 

(Ii) Development of Marine Fisheries, Infrastructure 
and Post Harvest Operations. 

(Iii) Intensive Dairy Development Programme. 

(Iv) Assistance to Cooperatives. 

(v) Strengthening infrastnJcture for quality and clean 
milk production. 

(vi) Dairy/Poultry venture capital fund. 

(c) The production of milk in the country reached a 
level of 97.1 million MT (provisional) in 2005-06 and Is 
expected to reach 100 minion MT in 2006-07. As a result, 
the per capita availability of milk Is expected to reach 
245 grams per day In 2006-07. Moat of the milk produced 
by small, marginal farmers and landless labourers who 
have been organized into cooperatives at village level. 
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About 12 million farm.... have been brought under the 
ambit of over one lakh village cooperatives ,In the country 
.. a part of Operation Flood Programme to provide a 
.. eaely market and remunerative price. The milk production 
in Andhra Pradesh in 2005-06 has been estimated as 
7624 thousand tonnes compared to 8584 thoueand tonnee 
in 2002-03. The state hu milk handling and proce.ing 
capacity of 5242 thousand litre. per day registered under 
the Milk and Milk Product Order, 1992 in both the 
cooperative and private .ector u on 31.3.2006. 

Tl'llnlf.r of Land 

3719. SHRI SUBHASH MAHARIA: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleued to state: 

(a) whether Kendrlya Vldyalaya Sangathan has 
submitted a proposal to the Indian Drugs and .. 
Pharmaceuticals limited (IDPL) for transfer of land building 
and other Infrastructure from where Kendriya Vldyalaya 
Is functioning in IDPL Rishlkesh premises; 

(b) if 80, the details thereof; 

(c) whether any modalltlea have been worked out to 
transfer the land and building to Kendrlya Vielyalaya 
Sangathan, New Delhi; and 

(d) if not, the re880ns therefor and the time by which 
It is likely to be transferred? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (d) The land at 
Rlshlkeeh was made available to the Indian Drugs and 
Pharmaceuticals Limited (IDPL) by the then Uttar Pradeeh 
State Government on lease basis. IDPL continues to hold 
the land on lease bus even now. 

A proposal to transfer land, building and other 
infrastructure including 21 staff quarters, to Kendrlya 
Vielyalaya Sangthan was received in IDPL. The proposal 
was not pursued as the Kendriya Vldyalaya Sangthan 
wanted the transfer of land and building free of cost. 

fundI for Mlthl River 

3720. SHRI HARIBHAU RATHOD: Will the Minister 
of ENVIRONMENT AND FORESTS be pieased to state: 

(a) whether the Govemment hu received any request 
for .peclal financial .upport from Governm.nt of 
Maharashtra to revive, clean and protect Mlthi river in 

Mumbai; 

(b) if so, the details thereof; and 

(c) the time by which such uaistance 18 likely to be 
granted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The Information 18 collected and would 
be laid on the Table of the House. 

CIHrlnSl of VIrgin Foreat Land 

3721. SHRI MANI CHARENAMEI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the area of virgin forest cleared every year for 
Jhum cultivation during the last three yeara, State-wise; 

(b) the .trategies adopted to tackle clearing and 
buming of forests particularly in the North-East States; 

(c) whether any tlmeframe has been fixed to bring 
the jhum cultivation to a complete halt; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) As per State of Forest Report 2003 

the forest cover affected due to Shifting Cultivation in 
North-Eastern States between the period 2001-2003 18 
given in the enclosed statement. The strategies adopted 
to tackle clearing and burning of forests In North East 
Statee are Indian Council for Agricultural Research 3-tier 
model, Sloping Agricultural Land Technology (SALT), 
Sloping Watershed Environmental Engineering Technology 
(SWEET), Nagaland Empowerment of People through 
Economic Development (NEPED) tree planting model and 
Jhum Project under National Afforestation Programma. 
There is no time frame fixed to bring the Jhum cultivation 
to a complete halt. 
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SIll,.",.", 

FOfWI t:tn.w MI«:I«I dIM IrJ 6IrIfIIng cu/l/I4/1on In N-E sru. tAJdng 2001-2003 

Stat. Forni cover affect8d due to 
Shlftl~ Cultivation 

Denee Open Total 
fornt forest 

Arunachal Pradeeh -883 -262 -826 

A88am -272 -337 -609 

Manlpur -125 -730 -865 

Meghalaya -141 -643 -884 

Mizoram -351 -338 -887 

Nagaland -321 -1,011 -1,332 

Tripura -221 -163 -384 

Total -2,094 -3,382 -5,476 

Allocation of Foodg .... n. 

3722. SHRI MANJUNATH KUNNUR: WlH the Minister 
of CONSUMER AFFAIR, FOOD ANO PUBLIC 
DISTRIBUTION be pleased to state the total quantity of 
foodgraln8 allocated and relea8ed by the Union 
Government under each of the centrally spon80red 
scheme during the yea,. 2003-04, 2004-05 and 2005-06, 
Slate-wise particularly Kamalaka? 

(a,.. In km2) 

Lou of Total Total Net 
fOrelt fo ... t gain In Iosa/galn 
cover cover fornt In fore,t 

due to affected cover cover 
other 

reuont 

-268 -1,181 -1,155 -28 

-2,088 -2,896 2,807 112 

-108 -983 1,256 293 

-71 -755 2,010 1,255 

-900 -1,587 -2,523 838 

-57 -1,389 1,653 264 

-1 -385 1,413 1,028 

-3,479 -8,955 12,817 3,862 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN MINISTRY 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): The 
total quantity of foodgralne allocated and released by the 
Union Govemment under each of the Centrally scheme 
during the yea,. 2003-04, 2004-05 and 2005-08, Stat. 
wl8e including Kamataka are given In the enclosed 
statements 1 to 26. 

Sl6IM1M' I 

SI.No. &aae.UTs AIIoImenI 0IItake % 0IIIIke 

BPI.. API.. MY TOIII BPI.. API.. MY TOIII BPI.. API.. MY TOIII 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1,268.430 2,268.740 337.946 3973.116 1319231 4342B9 330.859 04.179 96.405 19,159 97.844 52.46 

35.148 84.206 6.348 105.702 33.897 55.5 6.231 95.628 96.441 86.441 98.157 90.47 

3. AsSIm 682.284 735.140 118238 1535.68 628.168 343.616 112.266 1084.048 92.088 46.472 94.951 70.59 

4. BIhar 2.219.184 2,291.520 420.00 4930.704 m.lt9 7.1 •. 872 1015.og1 28.259 0.310 90.884 20.59 
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6. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

28. 

27. 

28. 

29. 

DIIhI 

Goa 

Kerala 

2 

Tambdu 

T~ 

Uttar PradeIh 

lJIInlchII 

West Bengal 

30. Andaman IIId Nicober 
IIIIands 

31. 

32. 

DECEMBER 18, 2008 

3 4 5 8 7 8 10 11 12 13 14 

688.228 1,045.800 155.887 1787.993 509.173 23.2 147.141 879.614 88.82-4 2.218 84.341 •. 43 

168.340 996.518 13.440 1188.288 185.223 S48.739 12.888 524.851 104.347 34.796 •. 844 44.83 

12.888 118.298 3.072 134.258 8.. U83 2.408 14.33 63.996 4.185 78.385 10.87 

753.948 2,787.684 138.600 3878.012 473.951 41.453 66.288 570.18 82.883 1.487 40.603 15.52 

274.004 1,014.204 47.884 1335.872 228.. 88.524 45.804 373.217 83.535 8.714 88.0118 27.M 

195.872 348.900 33.011 677.832 m.l88 88.988 33.. 279.285 eo.. 18.787 100.118 48.33 

281.880 443.940 47.424 753.024 253.087 257.78 47.388 568.246 • .227 68.088 811.882 74.13 

839.288 216.300 153.936 1209.504 287.. 11.285 139.541 448.195 36.432 5.217 90.649 37.08 

1,095 .• 2,070.600 218.280 3384.876 1048.154 839.788 188.471 2083.413 85.835 40.558 90.009 81.58 

534.551 1,808.940 118.057 2481.548 440.186 137.125 117 .. 405 894.718 82.347 7.580 99.448 28.22 

1,225.343 2,535.372 330.806 4081.32 1048.184 30.. 318.297 1397.88 85.825 1.188 88.277 34.17 

2,293.204 4,700.880 451.100 7445.184 1580.159 28.524 391.325 2000.008 88.908 0.607 88.748 28.11 

43.884 47.460 10.718 102.06 44.358 18.05 11.094 73.5 101.078 •. 032 103.527 72.02 

85.052 45.024 11.808 121.884 89.503 18.992 12.567 101.062 106.842 42.182 106.428 82.E 

23.190 54.584 5.490 83244 23.727 51.043 4.953 79.723 102.318 93.547 eo.219 E.n 

42.120 86.888 9.980 138.788 43228 88.079 9.304 118.811 102.831 76.226 93.414 85.47 

1,484.3761.155 .. 584 212.316 2852.258 832.892 148.E 209.274 991.086 42.837 12.887 88.567 34.75 

188.418 1,473.240 30.120 1889.776 120.195 18.0157 18.824 153.076 72.226 1.090 55.587 9.17 

776.808 2,783.758 181.852 3724.216 619.442 111.073 170.297 900.812 79.568 4.109 93.648 24.18 

14.636 25.812 3.804 44.052 14.876 13272 3.48 31.438 100.273 51.418 96.837 71.37 

1,742.352 3,787.980 300.024 5830.358 1782.975 228.841 311.361 2322.sn 102.332 8.036 103.779 39.~ 

104.904 179.232 lU98 303.132 102.15 34.109 18.922 156.181 97.375 19.031 99.610 51.18 

3,854295 6,494.460 830.885 10979.84 2121.809 10.889 808.835 2939.313 58.063 0.184 97.105 26.n 

m.12O 333.352 32.052 542.724 148.288 19.412 27.175 194.875 13.722 5.820 84.784 35.91 

1,702.752 4,089.180 3)7.0788 8099.72 1215.758 m.SS5 218.68 1911.909 71.399 11.679 71.009 31.34 

7.434 36.360 1.806 45.8 4.67 14.595 218.558 21.127 112.819 38,8,9 127.885 48.33 

8.748 75.516 0.888 85.152 0.785 NA 0.733 1.518 8.973 NA 82.545 1.78 

5.544 7.140 1.176 13.86 3.044 0.899 0.83 4.773 54.906 12.591 70.578 34.44 
< 
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2 3 4 6 8 7 8 8 10 11 12 13 14 

33- DIIIIIn n Oil 1.. 1.420 o. 11.1 0.712 0.186 0.148 1.138 66 •• 2.070 58.127 10.23 

34. I.IkftdwHp om 3.708 0.1. 4.248 NA 2.85 NA 2.86 NA 78.881 NA 87.08 

36. PondIIMIy 30.738 13.200 4.378 48.312 17.887 0.&48 3.413 21.8211 57 .• 4.158 77.8N 44.77 

Toll! 22,570.313 44,121.774 4,516.812 71,2&2.8 15,IIU2D Ul1.771 4,115.247 ... 70.021 WI II .. 33.581 

1. CAP_ NA 55.512 NA 55.512 NA 11.718 NA 11.718 NA 21.111 NA 21.111 

2. DIIence NA 266.504 NA 255.504 NA 232.. NA 232.. NA 81.071 NA 81.071 

3. ..... NA 20 NA 20 NA 18.03 NA 18.303 NA 81.515 NA 81.516 

GIIIIII TOIl! (AI iridal 22,5711.313 44,467.780 4,5&5J12 71,514.015 15,1UO 4,224.410 4,IU7 24,113.157 7021 um 11.425 33.718 

.. .",.", g 

AIIDc6IkJn lind oIf't6JM DI ~ undtIr lTIItHMy mtMl a:IIM7tI t:AJ1'ing 2OtJ3.OtI 

(fig. In '000' tonn .. ) 

State Annual Allocation Offtake 

Rice Wheat Total Rice Wheat Total 

1 2 3 4 5 6 7 8 

1. Andhra PradMh 178.28 178.28 151.78 151.78 

2. Arunachal Pradesh 5.45 5.45 1.88 1.88 

3. A8aam 97.14 97.14 77.41 77.41 

4. Bihar 88.97 156.33 245.3 51.55 118.91 170.46 

5. Chhattlegarh 56.57 56.57 

6. Delhi 3.74 17.99 21.73 1.99 5.28 7.25 

7. Goa 1.25 1.25 O.SO O.SO 

8. Gujarat 30.06 30.05 60.10 20.58 19.40 39.96 

9. Haryana 22.94 45.88 21.14 20.64 20.65 41.79 

10. Himachal Pradeah 18.45 18.45 17.84 17.84 

11. Jammu and Kashmir 24.66 24.68 0.S9 0.59 

12. Jharkhand 47.44 4.36 51.80 20.46 2.59 23.05 

13. Kamataka 135.60 10.26 145.86 82.0S 5.35 87.40 

14. K.raJa 43.33 43.33 43.35 43.35 
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2 3 4 5 8 7 8 

15. Madhya PradMh 37.75 128.08 186.83 33.01 118.88 149.89 

18. Maharashtra 223.80 223.80 184.84 184.84 

17. Manlpur 8.89 8.89 7.83 7.83 

18. Meghalaya 10.28 10.28 9.39 9.39 

19. Mizoram 1.88 1.88 1.89 1.89 

20. Nagaland 6.21 6.21 4.04 4.04 

21. Orlaaa 123.31 123.31 113.88 113.88 

22. Punjab 45.49 45.49 0.39 23.24 23.83 

23. Rajasthan 170.08 170.08 138.90 136.90 

24. Slkkim 1.54 1.54 1.29 1.29 

26. Tamil Nadu 110.80 110.80 79.30 79.30 

26. Trlpura 9.08 9.08 8.92 8.92 

27. Uttar Pradesh 172.84 318.60 491.24 140.75 269.03 409.78 

28. Uttaranchal 20.51 3.1' 23.62 18.60 1.05 19.85 

29. West Bengal 289.35 * 289.36 251.54 261.64 

30. Andaman and Nlcobar I.Ianda 0.70 0.70 0.96 0.96 

31. Chandlgarh 0.98 0.98 0.20 0.20 

32. Oadre and Nagar Havell 0.68 0.68 0.20 0.20 

33. Daman and Diu 0.30 0.30 0.28 0.04 0.32 

34. Lakshadweep 

35. Pondlcheny 1.25 1.25 1.36 1.36 

Grand Total 1n1.44 908.27 2679.71 1349.26 720.00 2069.26 

sw.m.ntlH 

AIIocIIIIon MId ~ 01 fotxItIiwJns undtIr SpBC/8I c.f1JXJMnt 01 SGRY during 2003-04 

(fig. in '000' tonnea) 

SI.No. State Allocation Offtake 

Rice Wheat Total Rice Wheat Total 

1 2 3 4 5 6 7 8 
1 

1. Andhra Pradesh 1820.00 1820.00 1672.19 1572.19 

2. Arunachal Pradesh 24.80 24.80 7.30 7.30 
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2 3 4 5 8 7 8 

3. A8aam 50.00 50.00 

4. Bihar 0.00 

5. Chhattiegarh 238.00 238.00 

6. Gujarat 79.00 79.00 158.00 51.50 197.46 241.96 

7. Kamataka 679.75 679.75 600.75 822.75 

8. K ...... 61.00 61.00 29.23 29.23 

9. Madhya Pradeah 127.98 349.78 4n.76 0.18 0.65 0.83 

10. Maharuhtra 23.18 492.84 515.80 

11. Ori ... 522.00 522.00 469.10 469.10 

12. Punjab 

13. Rajasthan 1357.63 1357.63 1966.17 1986.17 

14. Sikkim 

15. Tamil Nadu 679.00 679.00 445.22 446.22 

16. Uttar Pradesh 12.21 12.21 

17. Uttaranchal 20.60 12.94 33.54 

18. West Bengal 37.05 37.05 

19. Pondlcherry 0.15 0.15 

Grand Total 4304.69 2279.05 6583.74 3255.37 2189.43 5444.80 

Note 1. Offtake 1ncIud.. lifting agllnst backlog· quota. 

Note 2. Allocation made to Arunachal Pradesh and Auam Is for ftood relief. 

"""""1 IV 

AlIocBtion MId oIfItIk. of footignIins untltlr 5% 01 BPi monthly IIdt:JIIioIMI 1JlIoc6lion lor 
hM1tllslwtlll81fJ insIIIuIions, 1JIc. during 20()3-()1 

(fig. in '000' tonn .. ) 

State Annual Allocation Offtake 

Rice Wheat Total Rice Wheat Total 

2 3 4 5 6 7 8 

1. AndhraPrade8h 200.07 0.00 200.07 204.05 0.00 204.05 

2. Arunachal Pradesh 1.56 0.24 1.80 0.00 0.00 0.00 
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1 2 3 4 5 8 7 8 

3. AlAm 34.08 0.00 34.08 0.15 0.00 0.15 

4. BIhar 44.40 88.80 111.00 0.00 0.00 0.00 

5. Chhattlagarh 22.58 8.48 29.04 0.01 0.03 0.04 

8. Deihl 2.28 5.84 7.02 0.00 0.00 0.00 

7. Goa 0.38 0.24 0.80 0.00 1.41 1.41 

8. GuJarat 9.84 27.84 37.88 5.18 1.10 8.28 

9. Haryana 0.00 13.08 13.08 0.00 0.00 0.00 

10. HImachal Pradesh 4.32 2.88 7.20 0.00 0.93 0.93 

11. Jammu and Kashmir 9.96 3.12 13.08 0.00 0.00 0.00 

12. Jharkhand 23.84 17.16 40.80 0.00 0.00 0.00 

13. Karnataka 82.74 29.39 92.13 21.52 3.40 24.92 

14. Kerala 27.60 0.00 27.60 1.43 0.00 1.43 

15. Madhya Pradesh 12.72 51.00 63.72 2.54 2.93 5.47 

18. Maharaahtra 40.66 75.48 116.16 15.82 11.54 27.16 

17. Manlpur 2.16 0.00 2.16 0.56 0.00 0.56 

18. MeghaJaya 3.24 0.00 3.24 1.54 0.00 1.54 

19. Mizoram 1.20 0.00 1.20 1.03 0.00 1.03 

20. NagaJanc:J 1.80 0.48 2.28 2.84 0.48 3.32 

21. Orilla 74.16 0.00 74.16 6.30 0.01 0.11 

22. Punjab .0.00 8.28 8.28 0.00 0.11 0.11 

23. Rajasthan 0.48 39.72 40.20 0.00 0.27 0.27 

24. Sikklm 0.72 0.00 0.72 0.28 0.00 0.28 

25. Tamil Nadu 87.12 0.00 87.12 42.31 0.00 42.31 

26. Trlpura 5.28 0.00 5.28 0.00 0.00 0.00 

27. Uttar Pradesh 65.16 124.80 189.96 0.00 0.00 0.00 

28. Uttaranchal 5.84 3.24 8.88 1.69 0.50 2.19 

29. West Bengal 42.60 42.60 85.20 6.40 0.00 6.40 

30. Andarnan and Nicobar IaIands 0.24 0.12 0.36 0.21 0.00 0.21 

31. Chancligarh 0.00 0.48 0.48 0.00 0.00 0.00 
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1 2 3 4 5 8 7 8 

32. Dadra and Nagar HaveM 0.24 0.00 0.24 0.18 0.04 0.20 

33. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 

34. Laklhadweep 0.00 0.00 0.00 0.00 0.00 0.00 

35. Pondlcherry 1.58 0.00 1.58 0.92 0.92 

Grand Total 788.41 518.87 1307.28 314.74 22.88 337.62 

Note 1. Offtake Inciudel lifting agaInat t.ckIog quota. 

Not. Z. QnatIty Ihown ageInet eIIocatIon Md offtak. In reapect of Andhra Pradelh and Kamataka Incll.ldel allocation and offtIke 
fIguree of SCISTIOBC HoIteII alto u boll of 1heM two 1ta.1 wera dotted 1,27,834 MT and 38,450 MT 01 foodgrIinI 
r •• pectlvelv. over and above. 5% of BPL allocation. 

816,.",.", II 

AIIoc8t1on lind oII'IIIks of 1oodgnI1n8 undsr whHl bIIS«I nuffllion pn:1gf'IItn/716 dutfng 2003-04 

(fig. In '000' ton"..) 

Annual Allocation Offtake 

SI.No. Rice Wheat Total Rice Wheal Total 

2 3 4 5 8 7 8 

1. Andhra Pradeeh 25.83 32.73 58.38 22.55 28.87 49.22 

2. Arunachal Pradesh 2.00 2.00 

3. Aaaam 

4. BIhar 

5. Chhattiegarh SO.OO so. 00 45.51 45.51 

8. Delhi 

7. Goa 

B. Gujarat 31.00 31.00 30.49 30.49 

9. Haryana 0.90 0.90 7.67 7.87 

10. Himachal Pradesh 1.80 1.10 2.90 1.84 0.81 2.85 

11. Jammu and Kastvnlr O.SO 0.6 

12. Jharkhand 

13. KamaIaka 58.60 35.00 93.60 20.09 3.42 23.51 

14. KeraJa 0.14 0.14 
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1 2 3 4 5 8 7 8 

15. Madhya Pradelh 80.00 80.00 2.n 49.73 62.5 

18. Maharuhtra 11.27 0.80 12.17 

17. Manlpur -, 0.16 0.15 

18. Meghalaya 1.81 1.81 0.12 1.71 1.83 

19. Mizoram 3.00 8.80 11.80 0.10 0.10 

20. Nagaland 5.00 5.00 10.00 0.46 0.38 0.82 

21. Orl ... 47.12 47.12 

22. Punjab 9.74 13.31 23.05 11.40 11.40 

23. Rajasthan 1.79 1.79 

24. Slkklm 

26. Tamil Nadu 1.55 1.56 0.54 11.17 11.17 

28. Trlpura 

27. Uttar Pradesh 106.14 108.14 8.52 8.62 

28. Uttaranchal 3.00 3.00 

29. Weat Bengal 

30. Andaman and Nlcobar I.lands 

31. Chandlgarh 

32. Dadra and Nagar Havell 0.01 0.08 0.07 0.01 0.01 0.02 

33. Daman and Diu 0.01 0.05 0.08 

34. Laklhadweep 

35. Pondlcherry 

Grand Total 103.79 372.45 478.24 80.54 247.28 307.82 

am.".", III 

AIIocIIIIon MId oIfIsk. 01 foodgmlns undtJr SGRY dtning 2003-04 

(fig. in '000' tonnes) 

Allocation Offtake 

SI.No. Rice Wheat Total Rice Wheat Total 

2 3 4 5 8 7 8 

1. AndhraPradeah 2078.91 0.00 2078.91 2002.92 0.00 200.92 

2. Arunachal Pradesh 29.71 0.00 29.71 7.30 0.00 7.30 
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2 3 .. 6 8 7 8 

3. AIaam 371.11 0.00 371.11 333.11 0.00 333.11 

4. BIhar 389.27 0.00 389.27 181.85 0.00 181.86 

6. Chhattllgarh 358.90 0.00 358.90 0.00 0.00 0.00 

8. Deihl 0.00 0.00 0.00 0.00 0.00 0.00 

7. Goa 0.13 0.00 0.13 0.88 0.00 0.88 

8. Gujarat 90.91 223.38 314.27 69.98 300.77 380.76 

9. Haryana 0.00 80.76 80.76 0.00 63.97 53.97 

10. Himachal Pradeeh 11.63 10.98 22.49 11.24 7.11 18.36 

11. Jammu and Kuhmlr 18.71 7.92 28.83 19.67 7.30 28.87 

12. Jhart<hand 190.37 75.88 288.26 86.49 42.27 127.79 

13. Kamataka 997.81 23.78 1021.69 920.66 18.38 939.02 

14. Kerala 128.51 20.58 149.07 173.10 12.31 186.41 

16. Madhya Pradesh 191.58 633.38 824.94 184.00 587.92 761.92 

18. Maharuhtra 167.38 713.85 871.21 181.30 580.88 742.18 

17. Manlpur 18.10 0.00 18.10 14.14 1.35 15.49 

18. Meghalaya 24.12 0.00 24.12 16.26 0.00 16.26 

19. Mizoram 9.19 0.00 9.19 10.83 0.00 10.83 

20. Nagalancl 12.88 3.92 16.80 21.91 5.93 27.84 

21. Oriasa 798.91 0.00 798.91 806.02 0.00 806.02 

22. Punjab 0.00 46.38 46.38 0.00 47.01 47.01 

23. Rajasthan 0.00 1582.80 1582.80 0.00 2144.63 2144.83 

24. Slkkim 8.63 0.00 8.63 7.95 0.00 7.95 

25. Tamil Nadu 923.83 0.00 923.83 659.88 0.00 669.88 

28. Trtpura 46.88 0.00 48.83 83.13 0.00 83.13 

27. Uttar Pradeeh 230.29 508.88 739.17 220.04 482.68 682.72 

28. Uttaranchal 31.15 23.16 64.31 58.97 40.57 99.64 

29. Weat Bengal 253.31 0.00 263.31 309.26 0.00 309.26 

30. Andaman and Nicobar lalande 1.31 0.00 1.31 0.11 0.00 0.11 

31. Chandlgarh 0.00 0.00 0.00 0.00 0.00 0.00 
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32. Dadra and Nagar HaveD 0.56 0.00 0.56 0.00 0.00 0.00 

33. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 

34. Lakahactweep 0.42 0.00 0.42 0.00 0.00 0.00 

35. Pondicherry 1.59 0.00 1.59 0.37 0.00 0.37 

Grand Total 7355.44 3935.38 11290.82 8349.60 4273.04 10622.64 

-'.".,,1 VII 

AlIoc6Iion WId ~ oIlotJt1g1wJns undtIr MfIIIPIIlTIII YqI8,. during 2OtJ3-{)tI 

(fig. In '000' tonnea) 

Annual Allocation Offtake 

51.No. Rice Wheat Total Rice Wheat Total 

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 11.18 11.18 9.46 9.46 

2. Arunachal Pradesh 0.57 0.57 0.12 0.12 

3. Auam 

4. Bihar 8.00 11.99 19.99 6.18 9.30 15.48 

5. Chhattlegarh 

6. Deihl 0.02 0.02 

7. Goa 0.09 0.09 0.06 0.06 

8. Gujarat 

9. Haryana 1.99 1.99 

10. Himachal Pradeeh o.n o.n 0.72 0.72 

11. Jammu and Kashmir 1.22 1.22 

12. Jharkhand 6.59 6.59 7.19 7.19 

13. Kamataka 

14. KeraJa 3.72 3.72 3.72 3.72 

15. Madhya Pradesh 0.93 0.93 

16. Maharashtra 3.60 3.60 4.52 4.52 

17. Manipur 
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18. MeghaJaya 1.11 1.11 

19. Mizoram 

20. NagaJand 

21. Orilaa 7.78 7.78 8.24 8.24 

22. Punjab 1.88 1.86 

23. Ra;uthan 12.84 12.84 12.35 12.35 

24. Slkkim 0.30 0.02 0.02 

25. Tamil Nadu 

28. Trtpura 1.78 1.78 1.79 1.79 

27. Uttar Pradeeh 42.00 42.00 . 38.28 38.28 

28. Uttaranchal 

29. West Bengal 9.60 9.80 4.07 4.07 

30. Andaman and Nicobar Jllanda 

31. Chandlgam 

32. Dadra and Nagar Havell 0.05 0.05 0.04 0.04 

33. Daman and Diu 

34. L.akahadweep 

35. Pondicherry 

Grand Total 56.06 66.95 123.01 45.08 63.76 108.82 

Note: Offtake Includ .. backlog quota. 

(fig. In '000' tonnea) 

Annual Allocation Offtake 

SI.No. State Rice Wheat Total Rice Wheat Total 

2 3 4 5 6 7 8 

1. Andhra Pradeah 22.10 0.00 22.10 18.80 0.00 18.80 

2. Arunachal Pradesh 0.10 0.00 0.10 0.00 0.00 0.00 
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3. ABeam 5.00 0.00 5.00 0.00 0.00 0.00 

4. Bihar 23.00 0.00 23.00 0.00 0.00 0.00 

5. Chhattlagarh 7.10 0.00 7.10 7.10 0.00 7.10 

6. DeIhl 0.00 2.80 2.80 0.00 0.07 0.07 

7. Goa 1.70 0.00 1.70 0.00 0.00 0.00 

8. Gujarat 12.90 0.00 12.90 12.9 0.00 12.9 

9. Haryana 0.00 5.10 5.10 0.00 0.00 0.00 

10. Himachal Pradesh 3.70 0.00 3.70 0.00 0.93 0.93 

11. Jammu and Kashmir 2.70 5.10 7.80 0.00 0.00 0.00 

12. Jharkhand 7.70 0.00 7.70 0.00 0.00 0.00 

13. Kamataka 21.20 0.00 21.20 3.81 0.00 3.81 

14. KeraJa 9.60 0.00 9.60 1.36 0.00 1.36 

15. Madhya Pradesh 12.20 0.00 12.20 2.67 0.00 2.67 

16. Maharashtra 25.10 0.00 25.10 0.00 0.00 0.00 

17. Manlpur 0.60 0.00 0.60 0.00 0.00 0.00 

18. MeghaJaya 0.70 0.00 0.70 0.00 0.00 0.00 

19. Mizoram 0.30 0.00 0.30 0.13 0.00 0.13 

20. NagaJand 0.60 0.00 0.60 0.6 0.00 0.60 

21. Ort .. a 12.10 0.00 12.10 1.73 0.00 1.73 

22. Punjab 0.00 1.20 1.20 0.00 0.11 0.11 

23. Rajasthan 10.20 13.70 23.90 0.93 0.00 0.93 

24. Slkklm 0.20 0.00 0.20 0.07 0.00 0.07 

25. Tamil Nadu 8.50 0.00 8.50 8.50 0.00 8.50 

26. Trlpura 3.60 0.00 3.60 0.00 0.00 0.00 

27. Uttar Pradesh 4.40 1.10 5.50 2.32 0.50 2.82 

28. Uttaranchal 25.20 0.00 25.20 1.35 0.00 1.35 

29. West Bengal 0.80 0.00' 0.80 0.00 0.00 0.00 

30. Andaman and Nicobar Islands 0.00 0.00 0.00 0.00 0.00 0.00 

31. Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00 



32. 

33. 

34. 

35. 

2 

Dadra and Nagar Havel! 

Daman and Diu 

L.ak8hadweep 

Pondlcheny 

Grand Total 

AGRAHAYANA 27, 1928 (SMI) 

3 

0.80 

0.50 

0.10 

0.40 

223.10 

4 

0.00 

0.00 

0.00 

0.00 

29.00 

5 

0.80 

0.50 

0.10 

0.40 

252.10 

6 

0.78 

0.16 

0.00 

0.00 

83.18 

ID ou.tIt:1M 288 

7 

0.00 

0.00 

0.00 

0.00 

1.81 

8 

0.78 

0.15 

0.00 

0.00 

64.79 

Note 1: 0fftMe flguru for 2003-04 baaed on fax received from FCI on 13.7.2005. 

816.".", IX 

SI.No. 

1. 

2. 

3. 

4. 

5. 

8 .. 

7. 

8. 

8. 

10. 

11. 

12. 

13. 

14. 

15. 

AIIocIIion .nd oM.ktI 01 RK:. lind WhMI for IhtI yNr 2003-2O{)tI (p) undtlr TPOS 

Stat88IUT 8 

2 

AnIhI PrIdeIh 

ArunIchaI PIIdIIh 

Aam 

BiIw 

CINIIIgam 

DIIi 

Goa 

~ 

HIIyn 

HimIdIII PnIdeIh 

.IernINI and KaItmIr 

JhaIkhand 

KarnaIaka 

KerIII 

MIcI1ya PradeItI 

(In'OOO Tonn .. ) 

Offtake % Offtake 

BPl. APl AAY Total BPl APL AAY Total BPl. APl AA Y Total 

3 4 5 6 7 8 9 10 11 12 13 

1,230.128 2,226.740 476.248 3973.118 1281.818 1137.842 458.115 2855.573 102.578 SO.I88 95.773 

31.880 78.880 9.818 118.178 31.81 54.709 8.681 94.98 99.779 71.347 68.233 

850.434 885.1«1 lSO.OI8 1885.88 823.782 521.128 139.178 1284.088 95.899 58.875 82.732 

2,219.184 2,219.520 420.00 4930.704 809.91 10.312 382.079 1202.301 38.488 0.450 90.971 

588.835 1,045.800 2110.997 1833.432 558.'7l 42.388 180.339 779.481 94.401 4.OS1 89.752 

156.270 988.518 18.510 1188.298 148.735 410.117 13.984 572.838 95.791 41.155 84.700 

11.848 118.296 4.112 134.258 NA NA 5.04 5.04 NA NA 122.588 

718.587 2,787.584 187.081 3671.212 556.081 93.809 114.111 784.201 77.805 3.385 88,411 

257.040 1,014.204 71.532 1342.778 217.587 154.841 86.087 437.325 84.851 15.248 81.004 

134.818 348.800 44.118 527.832 118.563 152.004 41.755 312.312 87.937 43.587 94.648 

243.DC1 447.720 88.076 758.804 236.588 292.758 43.508 571.882 98.951 85.388 86.846 

801.112 218.300 204.380 1221.792 385.914 20.807 187.886 554.187 45.678 9.527 82.036 

887.113 2,070.800 328.483 33B4.B76 9TL701 848.631 300.882 2122.214 88.470 40.885 92.184 

481.048 1,111.940 185.580 2-461.548 493.84 284.047 156.714 914.401 101.353 14.597 94.857 

1,328.222 2,535.m 408.254 4287.848 1225.005 22.732 380.325 1628.082 92.388 0.897 93.188 

14 

71.87 

80.37 

76.18 

24.38 

4252 

49.03 

3.75 

20.82 

32.57 

59.17 

75.58 

45.38 

82.70 

37.15 

38.15 
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2 3 4 5 8 7 8 9 10 11 12 13 14 

18. 2,089.837 4,700.880 874.487 7445.184 m3.(J19 87.391 • .28 2438.17 lUll 1.434 •. 701 32.75 

17. 44.54 47.480 11.930 103,474 29.035 11.3(15 U31 55.971 85.183 31_ 72.347 64.«1 

18. 60.152 45.024 18.7(1 121.884 60.. 21.808 18.119 98.318 100.394 41.438 98.475 80 .• 

19. 21.241 93.840 7.439 122.52 21.844 7OJXJ7 7.098 98.749 101.897 74.809 95.418 80.60 

20. 39.529 122.040 12.651 174.12 ~1.787 108.916 1'.1l2 183.824 1G8J42 89.246 &uae 93.97 

21. 1,436.088 1,155.584 260.804 2852.258 1141.878 132.305 240.04 1614.223 79.513 11.449 92.109 53.09 

22. 18U16 1,473.240 30.120 1889.n8 110.983 25.348 22.7&8 159.097 88.890 1.721 75.584 9.53 

23. 708.888 2,783.758 251.872 3724.298 851.375 301.545 230.951 1183.871 91.888 10.911 91.787 31.79 

24. SIIddm 14.078 25.812 4.184 44.052 14.022 18.152 4.058 38.812 91.818 71.718 91.454 83.11 

25. T.-nIInIdu 1,808.385 3,787.980 434.011 5830.358 1885.081 830.838 ~.791 2731.51 103.526 18.848 91.878 46.88 

28. Tripull 100.929 179.232 22.971 303.132 104.87 80.188 21.376 188.214 103.707 33.570 93.058 61.43 

27. 3,318.042 6,494.480 1,189.138 1097.84 2m.114 7.783 1128.058 3910.933 83.748 0.120 98.315 35.82 

28. m.12O 333.552 32.052 ~.724 178.897 18.m 41.82 237. 100.890 6.028 129.851 43.69 

29. 1,618.946 4,089.180 391.595 6099.72 1259.8 924.827 280.473 2446.1 n.818 22.818 88.516 40.09 

AndImIn IIId Noobar I8Ini8 7.430 36.380 1.800 45.59 0.ae7 2.023 * 2.81 11.931 5.584 NA 8.38 

31. 8.748 75.518 0.888 15.152 0.17 NA 0.191 0.381 1.943 NA 21.508 o.~ 

32. 5.544 7.140 1.178 131.88 NA NA NA 

33. 1.4211 9.420 0.252 11.1 NA NA NA NA NA NA NA 

34. 0.372 3.7(1 0.188 4.248 NA NA NA 

35. 28.238 13.200 8.874 48.312 2.82 0.085 1.235 3.94 9.278 0.644 17.988 8.18 

Tollt 21,272.257 44,387.858 6,059.811 71, •. 724 17,451113 8,43U33 5,471.211 28,&.037 12.040 14,497 11.218 40.942 

1. CRPIBSF NA 54.852 NA 54.052 NA 39.278 NA 39.278 NA 71 .• NA 71 .• 

2. NA 281.1)84 NA 281.064 NA 246.748 NA 241.748 NA 87.791 NA 87.791 

3. NA 22.048 NA 22.048 NA 10.914 NA 10.914 NA 49.501 NA 49.501 

21,272.257 44,725.420 6,059.811 72,157.488 17.451.813 6.728.873 5.471.291 2B.65U77 82.040 15.D45 80.288 41.50 
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(fig. In '000' tonneI) 

SI.No. State Annual Allocation (P) 0fftak8 (P) 

Rice Wheat Total Rice Wheat Total 

2 :3 4 5 8 7 8 

1. Andhra ~ 213.41 0.00 213.41 208.42 0.00 208.42 

2. Arunachal Pradesh 3.56 0.00 3.58 3.92 0.00 3.92 

3. Alaam 101.36 0.00 101.36 87.28 0.00 87.28 

4. Bihar 113.67 184.34 278.01 113.49 50.83 184.12 

5. Chhattiagarh 66.57 0.00 56.57 0.00 0.00 0.00 

6. DeIhl 10.78 10.78 21.58 9.71 5.74 15.45 

7. Goa 1.23 0.00 1.23 0.00 0.00 0.00 

8. GuJarat 30.11 30.11 80.22 28.02 24.53 62.65 

9. Haryana 23.04 23.04 48.08 8.30 12.53 20.83 

10. Himachal Pradesh 17.52 0.00 17.52 18.62 0.00 18.52 

11. Jammu and Kashmir 24.94 0.00 24.94 1.02 0.00 1.02 

12. Jharkhand 82.00 0.00 82.00 55.32 0.00 55.32 

13. Kamataka 111.92 5.83 117.55 88.58 3.10 91.66 

14. KeraJa 42.83 0.00 42.83 42.39 0.00 42.39 

15. Madhya Pradesh 39.07 120.91 159.98 33.16 103.93 137.09 

16. Maharaahtra 222.30 0.00 222.30 133.14 2.53 135.87 

17. Manipur 9.17 0.00 9.17 8.02 0.00 8.02 

18. Meghalaya 10.06 0.00 10.06 9.51 0.00 9.51 

19. Mlzoram 1.82 0.00 1.82 1.83 0.00 1.83 

20. Nagaland 3.47 0.00 3.47 4.36 0.00 4.36 

21. Oriasa 135.29 0.00 135.29 104.97 0.00 104.97 

22. Punjab 0.00 43.22 43.22 0.00 28.88 28.88 

23. Rajasthan 2.86 165.90 186.58 1.07 119.94 121.01 

24. SlkkIm 1.67 0.00 1.67 1.88 0.00 1.68 
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26. Tamil Nadu 88.12 0.00 88.12 72.48 0.50 72.98 

28. Tripura 9.16 0.00 9.18 8.17 0.00 8.17 

27. Uttar Pradeeh 339.84 189.97 509.91 214.18 239.82 453.88 

28. Uttaranchal 18.22 0.00 18.22 14.13 0.00 14.13 

29. West Bengal 301.50 0.00 301.50 271.79 0.00 271.179 

30. Andaman and Nicobar Islands o.n 0.00 o.n 0.00 0.00 0.00 

31. Chandlgarh 0.00 0.97 0.97 0.00 0.00 0.00 

32. Oadra and Nagar Havell 0.60 0.00 0.60 0.00 0.00 0.00 

33. Daman and Diu 0.30 0.00 0.30 0.00 0.00 0.00 

34. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 

35. Pondlcheny 1.06 0.00 1.06 0.00 0.00 0.00 

Grand Total 2014.19 734.87 2749.08 1541.20 592.13 2133.33 

Note: Bued on Information provided by Fel u on 5.5.2005. 

~tXl 

AIIocIIIion lind oIftsktl of fr:IodgmIns undtlr Af1MpUI778 IChtImtI duting 2(J{)I.()5 

(fig. In '000' tonnea) 

SI.No. State Annual Allocation (P) Offtake (P) 

Rice Wheat Total Rice Wheat Total 

2 3 4 5 6 7 8 

1. Andhra Pradesh 11.18 0.00 11.18 10.14 0.00 10.14 

2. Arunachal Pradesh 0.57 0.00 0.57 0.45 0.00 0.45 

3. Assam 8.27 0.00 8.27 3.28 0.00 3.28 

4. Bihar 8.00 12.00 20.00 8.29 8.89 15.18 

5. Chhattlagarh 3.20 0.00 3.20 0.00 0.00 0.00 

6. Deihl 0.00 0.02 0.02 0.00 0.00 0.00 

7. Goa 0.09 0.00 0.09 0.00 0.00 0.00 

8. Gujarat 0.00 1.00 1.00 0.08 0.53 0.61 

9. Haryana 0.00 0.00 0.00 0.00 0.00 0.00 
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1 2 3 4 6 8 7 8 

10. Himachal Pradesh 0.78 0.00 0.78 0.62 0.00 0.52 

11. Jammu and Kuhmlr 1.23 0.00 1.23 0.00 0.00 0.00 

12. Jharkhand 8.59 0.00 8.59 6.43 0.14 8.67 

13. Karnataka 8.18 0.00 8.16 0.00 0.00 0.00 

14. Kerala 3.71 0.00 3.71 2.72 0.00 2.72 

15. Madhya Pradeah 0.00 0.00 0.00 0.00 0.00 0.00 

18. Maharashtra 5.40 9.00 14.40 6.27 6.43 12.70 

17. Manlpur 1.03 0.00 1.03 0.15 0.00 0.15 

18. Meghalaya 1.11 0.00 1.11 1.67 0.00 1.67 

19. Mlzoram 0.31 0.00 0.31 0.49 0.00 0.49 

20. Nagaland 0.80 0.00 0.80 0.81 0.00 0.81 

21. Orissa 7.78 0.00 7.78 7.62 0.00 7.62 

22. Punjab 0.00 0.00 0.00 0.00 0.28 0.28 

23. Rajasthan 0.00 12.64 12.64 0.00 12.26 12.26 

24. Slkkim 0.30 0.00 0.30 0.15 0.00 0.15 

25. Tamil Nadu 8.84 0.00 8.64 8.84 0.00 8.64 

26. Trlpura 1.78 0.00 1.78 1.78 0.00 1.78 

27. Uttar Pradesh 0.00 42.010 42.00 0.00 39.62 39.62 

28. Uttaranchal 1.26 0.00 1.26 1.02 0.00 1.02 

29. West Bengal 9.60 0.00 9.60 5.71 0.00 5.71 

30. Andaman and Nicobar Islands 0.06 0.00 0.06 0.00 0.00 0.00 

31. Chandlgarh 0.00 0.06 0.06 0.00 0.00 0.00 

32. Dadra and Nagar Havell 0.04 0.00 0.04 0.00 0.00 0.00 

33. Daman and Diu 0.01 0.00 0.01 0.00 0.00 0.00 

34. Lakahadweep 0.01 0.00 0.01 0.00 0.00 0.00 

35. Pondicherry 0.00 0.00 0.00 0.00 0.00 0.00 

Grand Total 89.89 76.72 166.61 84.22 68.15 132.37 

Note: Based on information provided by Fel .. on 5.5.2005. 
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(fig. in '000' tonnee) 

S!.No. State Annual Allocation (P) Offtake (P) 

Rice Wheat Total Rioe Wheat Total 

2 3 4 5 6 7 8 

1. Andhra Pradeeh 29.56 29.00 58.66 33.34 26.60 59.94 

2. Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 

3. Assam 0.00 0.00 0.00 0.00 0.00 0.00 

4. Bihar 0.00 0.00 0.00 0.00 0.00 0.00 

5. ChhaHiegarh 0.00 39.57 39.57 0.30 33.48 33.78 

6. Deihl 0.00 0.00 0.00 0.00 0.00 0.00 

7. Goa 0.00 0.00 0.00 0.00 0.00 0.00 

8. Gujarat 0.00 40.00 40.00 0.60 27.93 28.53 

9. Haryana 0.00 1.72 1.72 0.00 66.23 56.23 

10. Himachal Pradesh 1.90 1.10 3.00 1.09 0.63 1.72 

11. Jammu and Kashmir 0.00 0.00 0.00 0.00 0.00 0.00 

12. Jharkhand 0.00 0.00 0.00 0.42 0.00 0.42 

13. Karnataka 51.84 19.20 71.04 23.06 5.48 28.52 

14. Kerala 0.00 0.00 0.00 0.00 0.00 0.00 

15. Madhya Pradesh 0.00 72.00 72.00 14.86 118.91 133.n 

16. Maharashtra 29.66 0.00 29.66 7.96 3.98 11.94 

17. Manipur 0.00 0.00 0.00 0.45 0.00 0.45 

18. Meghalaya 0.00 2.26 2.28 0.00 1.94 1.94 

19. Mizoram 2.00 0.00 2.00 0.82 0.00 0.82 

20. Nagatand 0.00 0.00 0.00 1.55 0.00 1.55 

21. Orissa 0.00 68.88 68.88 0.00 57.60 57.80 
, 

22. Punjab 0.00 0.00 0.00 0.00 0.00 0.00 

23. Rajasthan 0.00 4.00 4.00 0.00 4.67 4.67 

24. Sikkim 0.00 0.00 0.00 0.30 0.00 0.30 
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25. Tamil Nadu 0.00 12.50 12.50 0.80 18.80 17.80 

26. Trlpura 0.00 0.00 0.00 0.00 0.00 0.00 

27. Uttar Pradeeh 0.00 61.88 61.88 0.00 0.00 0.00 

28. Uttaranchal 0.00 0.00 0.00 0.00 0.00 0.00 

29. west Bengal 0.00 0.00 0.00 0.00 1.85 1.85 

30. Andam.... and Nicobar lelandl 0.80 0.00 0.80 0.00 0.00 0.00 

31. ChandIgaIh 0.00 0.00 0.00 0.00 0.00 0.00 

32. Dadra and Nagar Haveli 0.09 0.05 0.14 0.00 0.00 0.00 

33. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 

34. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 

36. Ponclk:herry 0.00 0.00 0.00 0.00 0.59 0.69 

Grand Total 115.76 341.94 467.89 85.55 368.87 442.42 

Note: Bued on information r.ceIwd from FC! on 5.5.2005 In .-pec:t of offtMe . 

...",.", XIH 

(fig. In '000' tonnel) 

SI.No. Stale Annual AllocatIon (P) Offtake (P) 

RIce Wheat Total RIce Wheat Total 

2 3 4 5 6 7 8 

1. Anelva Pradesh 63.58 0.00 63.66 88.33 0.00 69.33 

2. Arunachal Pradesh 1.61 0.23 1.74 0.04 0.00 0.04 

3. A88am 33.20 0.00 33.20 0.03 0.00 0.03 

4. Bihar 44.40 66.60 111.00 0.00 0.00 0.00 

5. Chhattlsgarh 24.29 5.65 29.94 0.20 5.87 6.07 

6. Deihl 0.25 5.61 7.86 0.00 0.00 0.00 

7. Goa 0.36 0.24 0.60 0.00 0.00 0.00 

8. Gujarat 9.67 26.99 36.66 0.04 27.09 27.13 

9. Haryana 0.00 13.58 13.58 0.00 0.38 0.38 
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'1 2 3 4 5 6 7 8 

10. Himachal Pradelh 4.20 2.76 6.96 0.76 0.42 1.18 

11. Jammu and Kuhmlr 9.64 3.04 12.68 0.00 0.00 0.00 

12. Jharkhand 24.51 16.20 40.17 0.40 0.00 0.40 

13. Kama1aka 40.12 10.00 50.12 19.30 3.34 22.64 

14. KeraJa 18.86 6.28 25.14 3.40 1.13 4.53 

15. Madhya Pradelh 10.12 57.20 67.32 1.34 15.69 17.03 

16. Maharaahtra 38.68 67.11 105.79 14.34 18.53 30.87 

17. Manlpur 2.16 0.00 2.16 0.34 0.00 0.34 

18. MeghaJaya 3.16 0.00 3.16 1.58 0.00 1.58 

19. Mizoram 1.05 0.00 1.05 0.62 0.00 0.62 

20. Nagaland 1.56 0.35 1.92 1.68 0.37 2.03 

21. Orissa 74.16 0.00 74.16 31.47 0.02 31.49 

22. Punjab 0.00 8.28 8.28 0.00 0.00 0.00 

23. Rajaathan 0.38 35.88 38.24 0.00 1.20 1.20 

24. Slkkim 0.72 0.00 0.72 0.00 0.00 0.00 

25. Tamil Nadu 84.28 0.00 84.28 48.20 0.00 48.20 

26. Tripura 5.16 0.00 5.16 1.30 0.00 1.30 

27. Uttar Pradeah 59.35 109.20 168.55 0.03 0.06 0.09 

28. Uttaranchal 5.64 3.24 8.88 0.00 0.00 0.00 

29. West Bengal 41.32 41.32 82.64 0.01 3.27 3.28 

30. Andaman and Nlcobar Islands 0.24 0.12 0.38 0.00 0.00 0.00 

31. Chandlgam 0.12 0.24 0.36 0.00 0.00 0.00 

32. Dadra and Nagar HaveH 0.24 0.06 0.30 0.00 0.00 0.00 

33. Daman and Diu 0.06 0.02 0.07 0.00 0.00 0.00 

34. Lakshadweep 0.02 0.00 0.02 0.00 0.00 0.00 

35. Pondicheny 1.40 0.00 1.40 0.00 0.00 0.00 

Grand Total 606.38 480.19 1086.55 194.39 75.37 269.76 

Note 1: Baaed on Infonnatlon I1IC8ived from Fel on 5.5.2005 In respect of offtake. 
Note 2: Offtake of Andhra PradeIh Includes lifting against baddog quota. 



301 AGRAHAYANA 27. 1928 ($.tAa$ 

AIIoc6I1tJn WId ~ of ~ IK7dw SGRY 6CIItII'M dutfng 2fXU.05 

(fig. In '000' tonne.) 

SI.No. State Annual Allocation (P) Offtake (P) 

Rice Wheat Total Rice Wheat Total 

1 2 3 4 5 8 7 8 

1. Andhra Pradeeh 284.33 0.00 284.33 488.81 0.00 489.81 

2. Arunachlll Pradelh 0.00 0.00 0.00 2.30 0.00 2.30 

3. Aslam 338.74 0.00 338.74 398.68 0.00 398.58 

4. Bihar 543.19 0.00 543.19 305.45 5.38 310.83 

6. Chhattllgarh 137.81 0.00 137.81 5.52 0.00 5.52 

8. Deihl 0.00 0.00 0.00 0.00 0.00 0.00 

7. Goa 2.81 0.00 2.81 12.92 0.00 12.92 

8. Gujarat 0.00 141.33 141.33 2.78 83.48 88.28 

9. Haryana 0.00 61.53 61.53 0.00 58.38 58.38 

10. Himachal Pradelh 14.09 12.07 26.16 13.60 13.~ 27.13 

11. Jammu and Kashmir 22.14 7.71 29.85 22.12 8.06 30.18 

12. Jhartchand 219.23 88.21 307.44 78.07 61.85 129.02 

13. Kamataka 159.29 37.60 196.89 239.46 33.58 273.04 

14. KeraJa 81.23 30.61 91.84 62.25 33.40 95.65 

16. Madhya Pradesh 89.08 229.26 31834 l05.n 358.30 464.07 

16. Maharuhtra 143.17 222.68 386.85 90.00 597.31 687.31 

17. Manipur 20.05 0.00 20.05 18.51 0.00 18.51 

18. Meghalaya 23.81 0.00 23.81 38.72 0.00 38.72 

19. Mlzoram 6.11 0.00 8.11 19.46 0.00 19.46 

20. Nagaland 7.26 7.26 14.52 15.87 8.31 24.18 

21. Orissa 265.32 0.00 285.32 267.83 0.00 267.83 

22. Punjab 0.00 67.83 67.83 0.00 61.32 61.32 

23. Rajasthan 0.00 160.70 160.70 0.01 195.14 195.14 

24. Slkkim 7.01 0.00 7.01 9.52 0.00 9.52 
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1 2 3 4 5 6 7 8 

25. TamH Nadu 248.29 0.00 248.29 254.07 0.00 254.07 

28. Tripure 43.80 0.00 43.80 78.04 0.00 78.04 

27. Uttar Pradeah 268.06 806.70 876.75 221.67 458.96 680.63 

28. Uttaranchal 34.23 26.56 59.79 38.42 28.02 66.44 

29. Weat Bengal 317.85 0.00 317.85 258.73 0.00 258.73 

30. Andaman and Nicobar , ...... 2.46 0.00 2.46 0.00 0.00 0.00 

31. Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00 

32. Oadre and Nagar HaYeIi 1.21 0.00 1.21 0.00 0.00 0.00 

33. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 

34. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 

35. Pondlcheny 2.29 (\.00 2.29 0.00 0.00 0.00 

Grand Tota' 3263.85 1899.05 4862.90 3027.28 1973.00 6000.28 

Note: BMed on InfonnaIIon recetved from Fel on 5.6.2005 . 

.. ,."""" XV 

AI/oc6IIon WId om.B of ~M undtIr SptIc/III CompontJnt of SGRY 8ChtImtI 20()1-()5 

(fig. In '000' tonnes) 

SI.No. State Annual Allocation (P) Offtake (P) 

Rice Wheat Total RIce Wheat Total 

1 2 3 4 5 6 7 8 

1. Andhra Prade8h 402.00 0.00 402.00 180.14 0.00 180.014" 

2. Arunac:baI Pradeeh 0.00 0.00 0.00 30.04 0.00 30.04 

3. Assam 100.00 0.00 100.00 90.58 0.00 90.58 

4. Bihar 384.00 0.00 384.00 0.00 0.00 0.00 

5. Chhatti8garh 90.00 0.00 90.00 0.00 0.00 0.00 

6. Delhi 0.00 0.00 0.00 0.00 0.00 0.00 

7. Goa 0.00 0.00 0.00 0.00 0.00 0.00 

8. Gujarat 0.00 0.00 0.00 10.88 92.'" 103.32 

9. Haryana 0.00 0.00 0.00 0.00 9.00 9.00 
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2 3 4 5 8 7 8 

10. Himachal PradeIh 0.00 0.00 0.00 0.00 0.00 0.00 

11. Jammu and Kuhmir 0.00 0.00 0.00 0.00 0.00 0.00 

12. Jharkhand 87.00 0.00 87.00 0.00 0.00 0.00 

13. Kamataka 353.82 0.00 353.62 381.00 1.71 360.71 

14. KeraJa 42.00 0.00 42.00 59.11 0.00 59.11 

15. Madhya PradeIh 0.00 100.00 100.00 0.00 1.41 1.41 

16. Maharuhtra 0.00 300.00 300.00 37.13 111.00 148.13 

17. Manlpur 0.00 0.00 0.00 0.00 0.00 0.00 

16. Megh"'ya 3.12 0.00 3.12 0.00 0.00 0.00 

19. Mizoram O.SO 0.00 O.SO 0.00 0.00 0.00 

20. NagaIand 0.00 0.00 0.00 0.00 0.00 0.00 

21. Orteu 0.00 0.00 0.00 25.49 0.00 25.49 

22. Punjab 0.00 0.00 0.00 0.00 0.29 0.29 

23. Rajuthan 0.00 716.00 718.00 0.00 574.19 574.19 

24. Slkklm 2.00 0.00 2.00 0.00 0.00 0.00 

25. Tamil Nadu 150.00 0.00 150.00 435.16 0.00 435.16 

26. Trlpura 0.00 0.00 0.00 0.00 0.00 0.00 

27. Uttar PradMh 0.00 0.00 0.00 0.00 0.00 0.00 

28. Uttaranchal 0.00 0.00 0.00 0.00 0.00 0.00 

29. West Bengal 0.00 0.00 0.00 0.00 0.00 0.00 

30. Andaman and Nicober .....,ds 0.00 0.00 0.00 0.00 0.00 0.00 

31. Chandlgarh 0.00 0.00 0.00 0.00 0.00 0.00 

32. Dadra Md Nagar HaYeIi 0.00 0.00 0.00 0.00 0.00 0.00 

33. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 

34. Lakahadweep 0.00 0.00 0.00 0.00 0.00 0.00 

35. Pondicherry 0.00 0.00 0.00 0.00 0.00 0.00 

Grand Total 1694.24 111B.00 2712.24 1229.60 790.04 2019.54 

Note 1: Bases on Intormation received from FCI on 5.5.2005. 
Note 2: Offtake Includes ofItIIKe agelnat backlog quota . 
• However. Dy. General Manager Fel, HydenIbIId ... tax dIIIMt 18.9.2005 hal Intimated that 1he entire IIIIoIment of 4.02 Iakh MT or 
rice has been IIft8d during the validity period. 
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.. ,.",.", XVI 

A~1ion .nd oI'IMlM 01 Foot:/gI'UI8 IIfNMr N.tltJn.l Food lor Wo'* P~m". dul'lng 1M )'Nr 2(J(U-05 

(fig. In '000' tonne.) 

St.No. State Annual Allocation (P) Offtake (P) 

Rice Wheat Total Rice Wheat Total 

2 3 4 5 8 7 8 

1. Andhra Pradesh 125.41 0.00 125.41 48.41 0.00 48.41 

2. Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 

3. Assam 108.98 0.00 108.98 0.15 0.00 0.15 

4. Bihar 271.18 0.00 271.18 7.90 0.00 7.90 

5. Chhattlsgarh 109.05 0.00 109.05 0.30 0.00 0.30 

6. Deihl 0.00 0.00 0.00 0.00 0.00 0.00 

7. Goa 0.00 0.00 0.00 0.00 0.87 0.87 

8. GuJarat 0.00 41.04 41.04 0.16 17.15 17.31 

9. Haryana 0.00 2.89 2.89 0.00 0.00 0.00 

10. Himachal Pradesh 1.74 1.39 3.13 0.00 0.30 0.30 

11. Jammu and Kashmir 3.58 1.49 5.07 0.00 0.00 0.00 

12. Jharlchand 165.45 66.56 232.01 2.67 2.44 5.11 

13. Kamataka 24.03 6.01 30.04 3.75 0.82 4.57 

14. Kerala 3.75 1.87 5.62 0.00 0.00 0.00 

15. Madhya Pradesh 54.53 107.79 162.32 32.98 0.00 32.98 

16. Maharaahtra 75.34 83.66 159.00 19.63 9.86 29.49 

17. Manipur 2.61 0.00 2.61 0.00 0.00 0.00 

18. Meghalaya 3.56 0.00 3.56 0.00 0.00 0.00 

19. Mizoram 0.63 0.00 0.63 0.00 0.00 0.00 

20. NagaJand 1.49 1.49 '2.98 0.00 0.00 0.00 

21. Orissa 228.86 0.00 228.86 143.56 0.00 143.56 

22. Punjab 0.00 7.36 7.36 0.00 20.20 20.20 

23. Rajasthan 0.00 36.27 36.27 0.00 4.91 4.91 
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24. 

26. 

28. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Slkkim 

Tamil Nactu 

Trlpura 

Uttar PracIHh 

Uttaranchal 

Weat Bengal 

Andaman and Nlcobar Islands 

Chandlgarh 

Oadra and Nagar Haveli 

Daman and Diu 

Lakahadweep 

Pondlcheny 

Grand Total 

AGRAHAYANA 27. 1828 (S&a) 

3 

2.07 

49.82 

10.11 

57.52 

6.93 

117.67 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

1424.21 

4 

0.00 

0.00 

0.00 

213.26 

3.49 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

574.57 

5 

2.07 

49.82 

10.11 

270.78 

10.42 

117.57 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

1998.78 

6 

0.00 

9.90 

0.00 

3.98 

0.86 

35.89 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

308.16 
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7 

0.00 

6.00 

0.50 

1.49 

0.80 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

65.34 

8 

0.00 

15.90 

0.50 

5.48 

1.88 

35.89 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

373.49 

Note: Baaed on Informatlon received from FCI on 5.5.2005 In reepect of offtake. 

81.No. 

1. 

2. 

3. 

4. 

5. 

S. 

7. 

.. 

SlMwnMI XVII 

~1Ion MId tJIfIIIktI of Rictl 6f1d m..1 lor 1M yNr 2005-2006 (P) undtJr TPDS 

(In '000 Tonnel) 

Allotment 0IItake '" Offtake 

StattllUTl BPl APl MY Total BPL APL MY Total BPL APl MY Total 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1,088.129 2.228.740 620247 3973.118 1101.87 1507,07 IOB.58 3217.5 101.448 ... ..". 80 .• 

28.580 •. 750 12.936 111246 25.52 4325 12.4 81.17 89.356 Il2.OO7 95.857 72 .• 

825.418 955.140 175.104 1755.86 595.46 444.48 181.re 1221.15 95213 46.546 103.419 89.sa 

2,1111.851 2,291.520 472.533 •. 7114 670.01 25.55 421.08 1118.&2 31.108 1.115 89.107 22.89 

532.812 1,046.100 254.820 1133.432 538JD3 52.25 221.111 81~ 100.748 4.888 89.842 44.63 

148M4 996.518 23.318 1188.298 145.19 112.61 22.15 41111.85 97.715 11.367 94.919 4023 

10.221 llU1S 5.739 134258 3J04 6.103 2.447 12.354 37217 5.159 42.838 9.20 

818.0&3 2,787.584 258.785 ".412 471.11 17US 192.34 141.74 78224 6 .• 74.324 1111 
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9. 

10. 

II. 

12. 

13. 

14. 

15. 

II. 

17. 

18. 

19. 

20. 

21. 

~ 

23-

24. 

25. 

21. 

27. 

28. 

28. 

31. 

31. 

32. 

33. 

34. 

35. 

1. 

2. 

3. 

2 

Haryn 

ItrnIchII PradIIh 

JllmalIIId KIItIIt 

JIartIhInd 

KIIIIIIIka 

KnIa 

MIIIIya PradIIh 

MllIIIIIIIIn 

t.t.ipIr 

MePIIYa 
t.tz0lllll 
NIgIIn 

Orilla 

P\qIb ...., 
SIdin 

TIIIIiWI T.,. 
Ib PrIdIIII 

tInIcIIII 

Well Bengi 

~ ..t Nco!Itr Ii..ta 

a.dgIIh 

DIn..t_HMI 

DIaIII ..t Oil 

lIIIIhIdwIIp 

PoncicNny 

GrIn! T alai 1M nil) 

DECEMBER f8, 2008 

3 4 

242.518 1,014.204 

118.848 348.990 

220.335 447.420 

5 8 7 

118.058 1342.778 195.25 

82.284 527.832 85.58 

•. 748 758.804 115.77 

8 

18.D7 

179.07 

348.98 

9 

78.89 

55.6 

73.09 

10 11 

290.21 80.510 

330.23 81.922 

845.82 102.467 

700.224 218.300 305.218 1221.792 380.91 21.16 212.83 •. 7 54.3118 

89. 

88.D73 

10U18 

878,317 2,D35.014 407.752 3319.083 875.. 87751 378.36 213Ul 

445.580 1,808.940 207.880 2481.588 43U73 323.932 200.722 881.827 

1,116.315 2,535.372 534.141 _.828 1217.048 153.Q2 509.58 1879.848 

1,814.. 4,700.880 112U38 7445.184 1847.21 

38.581 47.480 23.078 107.104 33.83 

53.588 45.Q24 23.292 121.884 54.7 

18.279 72.020 10.401 100.7 17.65 

36.817 102.400 16283 154.48 35.81 

1,211.907 1,156.584 434.785 2852.2&8 797 A08 

184.087 1,473.240 32M8 1889.778 71.11 

127.46 738.41 2511.1 88.040 

14.89 13.96 82.78 82.711 

22.81 22.72 100.03 102.113 

U 10.01 83.55 

1M.118 18.44 148.71 

1011.77 450.483 1357.671 

U4 18.24 •. 19 

88.558 

89.422 

83.191 

43.342 

513.382 2,783.758 340.018 3897.158 41851 204.17 11051 874.31 79.135 

14.078 25.812 4.184 44.ll52 14.05 24.04 4.32 42.41 9U15 

1,387.887 3,787.980 644.679 5D1J56 1381.8 1883.787 657.83 3713.027 99.584 

95.384 179.232 28.351 303.132 £77 IU8 28.53 188.26 87 .. 

2,945.106 6,48U60 1,539.. 10979.252 2580.283 40.166 1438.283 4038.718 86.933 

162.413 333.552 46.759 542.724 166.282 53.21, 34.815 254.231 lQ2.382 

1,447.989 4 •. 180 562.571 8089.72 1294.459 lla,41 454.3 2778.1. ..3118 

7.428 38.380 1.800 45.588 1.81 15.79 0.53 18.13 24.367 

8.748 75.518 0.888 85.152 NA NA NA NA NA 

5.192 7.140 1.528 13.88 1.67 0.89 0.72 3.28 32.815 

1.236 9.420 0.444 11.1 0.44 0.15 0.22 0.81 35.599 

0.372 3.380 0.188 3.9 0.47 2.98 0.33 3.78 126.3444 

~ ~ ~ ~ ~ ~ ~ p ~ 

19,198.748 44,353.332 8,D68.433 71,621.513 15,842.518 a.mo.484 7,442.335 31,105.347 81.473 

NA 53.58 NA 53.58 NA 21.36 NA 21.311 NA 

NA ,285 NA 285 NA 248.53 NA 24li3 NA 

NA 24.997 NA 27.977 NA 11.89 NA 11.89 NA 

19,199.748 44,718J09 8,(18.433 71,885.110 15,642.518 8,m294 7,442.335 31,387.147 81.473 
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12 

1.712 

61.324 

77.. 
8.783 

43.124 

17J07 

1.1135 

2.712 

31.374 

50218 

13 

•• 
Il2I9 

82.358 

82.584 

12.719 

8U28 

85 .• 

88.742 

80.481 

91.544 

77.108 88241 

12M1 t01.1111 

WI 10.618 

0.800 58.177 

7.387 

93.136 

43.823 

37J58 

0.818 

1SJ84 

25.174 

43.427 

NA 

12 .• I. 
88.8110 

311~ 

18.D83 

311.803 

87.204 

47.566 

18.566 

88.3118 

103.746 

IIU» 

89.979 

93.414 

74.028 

80.754 

29.444 

NA 

47.120 .. 
196.428 

64.571 

NA 

NA 

NA 

14 

21.81 

lUI 

8U4 

56M 

84.22 

38.07 

44.07 

33.73 

58.42 

82.07 

82.f1 

9U1 

47 .. 

U8 

21.35 

118.27 

83. 

82,10 

36.79 

48.14 

45.55 

38.77 

NA 

23.67 

7:1) 

881l 

53.07 

43.431 

39.803 

87.204 

47.588 
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""""'" XVIII 

NuI1'ItIoMl PfOg"""" for Adt:J/tl6ctlnt Gilfs during 2005-06 .not:.tion lind oI'ItlIJM 01 RJe. & WhtMt 

(fig. In '000' tonn .. , 

SI.No. StateIUT Allocation Offtake 

Rice Wheat Total Rice Wheat Total 

2 3 4 5 8 7 8 

1. Andhra Pradllh 9.35 0.00 9.35 9.35 0.00 9.35 

2. Arunachal Pradeah 0.05 0.00 0.05 0.00 0.00 0.00 

3. Aslam 2.05 0.00 2.05 0.00 0.00 0.00 

4. Bihar 0.00 9.00 9.00 0.00 1.40 1.40 

5. Chhattlegarh 2.80 0.00 2.80 0.90 0.00 0.90 

8. Delhi 0.00 1.15 1.15 0.00 0.08 0.08 

7. Goa 0.76 0.00 0.75 0.00 0.00 0.00 

8. Gujarat 0.00 0.00 0.00 0.00 0.00 0.00 

9. Haryana 0.00 2.00 2.00 0.00 1.33 1.33 

10. Himachal Pradeeh 1.50 1.50 3.00 1.20 1.50 2.70 

11. Jammu and KuhmIr 1.10 0.00 1.10 0.00 0.00 0.00 

12. Jharkhand 0.00 3.06 3.06 0.00 0.00 0.00 

13. Kamataka 8.85 0.00 8.85 6.03 0.00 6.03 

14. Kerela 4.05 0.00 4.05 0.00 0.00 0.00 

15. Madhya Pradeeh 0.00 4.76 4.75 0.00 1.10 1.10 

16. Maharaahtra 10.60 0.00 10.50 0.00 0.00 0.00 

17. Manipur 0.26 0.00 0.26 0.20 0.00 0.20 

18. Meghalaya 0.30 0.00 0.30 0.00 0.00 0.00 

19. Mizoram 0.10 0.00 0.10 0.09 0.00 0.09 

20. Nagaland 0.80 0.00 0.80 0.69 0.00 0.59 

21. Orlasa 5.00 0.00 5.00 1.95 0.00 1.95 

22. Punjab 0.00 2.10 2.10 0.00 0.00 0.00 

23. Rajaathan 0.00 4.05 4.05 0.00 1.95 1.95 

24. SIkkIm 0.20 0.00 0.20 0.10 0.00 0.10 
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2 3 4 5 e 7 8 

25. Tamil Nadu 7.10 0.00 7.10 7.10 0.00 7.10 

28. Trlpura 1.56 0.00 1.55 1.42 0.00 1.42 

27. Uttar PradHh 0.00 5.30 5.30 0.00 0.88 0.88 

28. Uttaranchal 0.00 1.80 1.80 0.00 0.00 0.00 

29. WHt Bengal 10.85 0.00 10.85 10.14 0.00 10.14 

30. Andaman and Nlcobar 1,landt 0.30 0.00 0.30 0.19 0.00 0.19 

31. Chandlgarh 0.00 0.50 0.50 0.00 0.00 0.00 

32. Dadra and Nagar Havell 0.80 0.00 0.80 0.49 0.00 0.49 

33. Daman and Diu 0.20 0.00 0.20 0.00 0.00 0.00 

34. Lakahadweep 0.05 0.00 0.05 0.00 0.00 0.00 

35. Pondlcherry 0.20 0.00 0.20 0.00 0.00 0.00 

Total 68.10 35.20 103.30 39.76 8.20 47.96 

Note: Offtake IncludH becklog quota aleo. 

...",.", XIX 

N.1IotMI Food lor WDllt' p~ dining 2006-2006 

(fig. In '000' tonn .. ) 

SI.No. StatelUT Allocation Offtake 

Rice Wheat Total Rice Wheat Total 

2 3 4 5 8 7 8 

1. Andhra PradNh 160.97 0.00 150.97 72.16 0.00 72.15 

2. ANnachai PradNh 0.00 0.00 0.00 0.00 0.00 0.00 

3. AIaam 0.00 0.00 0.00 0.48 3.39 3.85 

4. Bihar 76.40 2.37 77.77 93.03 0.00 83.03 

6. Chhattlegarh 118.29 0.00 118.29 0.79 13.41 14.20 

6. Deihl 0.00 0.00 0.00 0.00 0.00 0.00 

7. Goa 0.00 0.00 0.00 0.00 0.00 0.00 

8. Gujarat 0.00 13.36 13.36 0.61 66.44 66.91 

9. Haryana 0.00 1.04 1.04 0.00 3.93 3.83 

10. Himachal Pradesh 2.08 1.87 3.76 2.15 1.72 3.87 
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1 2 3 4 5 8 7 8 

11. Jammu and Kuhmlr 1.61 1.80 3.31 0.80 0.07 0.87 

12. Jharlchand 0.00 27.78 27.78 30.28 37.83 87.81 

13. Karnataka 0.00 2.17 2.17 23.08 8.03 28.08 

14. K.raJa 0.00 0.00 0.00 0.00 0.00 0.00 

16. Madhya PradHh 31.18 128.88 168.07 42.23 112.38 164.82 

18. Maharuhtra 1.81 18.02 20.83 80.38 73.74 164.10 

17. Manlpur 6.00 0.00 6.00 0.00 0.00 0.00 

18. Meghalaya 0.00 0.00 0.00 0.00 0.30 O.ao 

18. Mizoram 0.00 0.00 0.00 0.00 0.00 0.00 

20. Nagaland 0.00 0.00 0.00 2.01 0.48 2.50 

21. 0 ..... 246.74 0.00 246.74 186.14 0.00 186.14 

22. Punjab 0.00 2.88 2.88 0.00 0.22 0.22 

23. Rajalthan 0.00 43.88 43.88 1.08 34.80 35.88 

24. Slkklm 0.00 0.00 0.00 2.28 0.00 2.28 

26. Tamil Nadu 0.00 0.00 0.00 34.07 0.00 34.07 

21. trtpura 0.00 0.00 0.00 0.00 0.00 0.00 

27. Uttar Pradelh 0.00 8.31 8.31 18.88 64.07 78.78 

28. Uttaranchal 0.00 0 .• 0 .• 6.81 2.82 8.53 

28. W ... Bengal 32.67 0.00 32.67 81.18 8.27 88.46 

30. Andaman and Nicobar llianeil 0.00 0.00 0.00 0.00 0.00 0.00 

31. Chandlgarh 0.00 0.00 0.00 0.00 0.00 0.00 

32. Dadra and Nagar Havell 0.00 0.00 0.00 0.00 0.00 0.00 

33. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 

34. LakIhadweep 0.00 0.00 0.00 0.00 0.00 0.00 

35. Pondlcherry 0.00 0.00 0.00 0.00 0.00 0.00 

Total 884.85 252.70 817/36 868.88 408.32 1087.28 
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Spt/Jt:im CtJIrIpoMnt of SGRY duting 2OO5-2OtJ6 

(Fig. In '000' tonnee) 

SI.No. StatelUT Allocation Offtake 

Rice Wheat Total Rice Wheat Total 

2 3 4 5 6 7 8 

1. Andhra Pracle8h 310.00 0.00 310.00 219.86 0.00 219.85 

2. Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 

3. AIeam 0.00 0.00 0.00 1.10 0.00 1.10 

4. Bihar 0.00 0.00 0.00 4.62 0.00 4.82 

5. Chhattlagarh 0.00 0.00 0.00 0.00 0.00 0.00 

8. Deihl 0.00 0.00 0.00 0.00 0.00 0.00 

7. Goa 0.00 0.00 0.00 21.86 0.00 21.85 • 
8. GuJarat 0.00 0.00 0.00 16.57 eo.01 78.58 

e. Haryana 0.00 0.00 0.00 0.00 0.00 0.00 

10. Himachal Pradeah 0.00 0.00 0.00 0.00 0.18 0.18 

11. Jammu and Kashmir 7.00 0.00 7.00 0.00 0.00 0.00 

12. Jharkhand 0.00 0.00 0.00 0.00 0.00 0.00 

13. Kamataka 72.00 0.00 72.00 139.45 0.00 139.45 

14. Keraia 20.00 0.00 20.00 22.90 0.00 22.90 

15. Madhya PradeIh 11.20 38.80 50.00 10.20 0.00 10.20 

16. Mah ..... htra 26.00 26.00 62.00 42.90 79.08 121.98 

17. Manlpur 0.00 0.00 0.00 0.00 0.00 0.00 

16. Meghalaya 0.00 0.00 0.00 0.00 0.00 0.00 

19. Mizoram 0.00 0.00 0.00 0.00 0.00 0.00 

20. Nagaland 0.00 0.00 0.00 0.00 2.78 2.78 

21. Orleaa 100.00 0.00 100.00 199.42 O.qo 199.42 

22. Punjab '0.00 0.00 0.00 0.00 0.00 0.00 

23. Rajasthan" 0.00 650.00 650.00 0.00 839.78 839.78 

24. Sikkim 0.00 0.00 0.00 0.00 0.00 0.00 
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1 2 3 4 5 8 7 8 

25. Twnil Nadu 44.00 0.00 44.00 84.90 0.47 85.37 

28. Trtpura 0.00 0.00 0.00 0.00 0.00 0.00 

27. Uttar Pradelh 0.00 0.00 0.00 0.00 0.00 0.00 

28. Uttaranchal 0.00 0.00 0.00 0.00 0.00 0.00 

29. W_t8engal 0.00 0.00 0.00 0.00 0.00 0.00 

30. Andaman and Nicobar Ialandl 7.60 0.00 7.60 0.00 0.00 0.00 

31. Chandlgarh 0.00 0.00 0.00 0.00 0.00 0.00 

32. Oadra and Nagar Havel! 0.00 0.00 0.00 0.30 0.00 0.30 

33. Daman and Diu 0.00 0.00 0.00 0.00 0.04 0.04 

34. Lak8hadweep 0.00 0.00 0.00 0.00 0.00 0.00 

35. Pondlcheny 1.60 0.00 1.50 0.15 0.00 0.15 

Total 599.20 714.80 1314.00 744.21 882.34 1728.65 

NeD: otftaQ Include. lifting .". backlog quota Il1o and baed on klfonnldlon r.ceIvtd inn Fel. 
"Senior Regional Menager, Fel, Jalpur have Intimated the Govt. of FIIjuIhan hu lifted the entI,. ItOOk of 5.00 IeId'I MT wheat eIIoIttd 
to them prtor to 21.9.2008. On 21.9.2005 we haw fur1her IlIotted 1.50 IIIch MT wheat • 

..,.",.", JO(J 

s.mpoom. GnImIn ~r Yq'.tM tAJrIng 2005-2006 

(Fig. In '000' tonnee) 

StNo. StateIUT Allocation Offtake 

Rice Wheat Total Rice Wheat Total 

2 3 4 5 6 7 8 

1. Andhra Prad .. h 195.00 0.00 195.98 307.34 0.00 307.00 

2. Arunachal Pradeeh 0.00 0.00 0.00 0.00 0.00 0.00 

3. Auam 2n.42 0.00 2n.42 401.33 1.42 402.75 

4. Bihar 388.07 0.00 388.07 319.07 0.00 319.62 

6. Chhattlegarh 109.37 0.00 109.37 3.97 0.00 3.97 

6. Delhi 0.00 0.00 0.00 0.00 0.00 0.00 

7. Goa 0.00 0.00 0.00 0.00 0.00 0.00 

8. Gujarat 0.00 86.80 85.80 0.18 32.14 32.30 
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1 2 3 4 6 8 7 8 

9. Haryana 0.00: 46.20 46.20 0.00 41.38 41.38 

10. Himachal Pradelh 8.98 8.07 17.06 12.&0 10.81. 23.71 

11. Jammu and Kalhmlr 18.47 8.28 22.76 18.44 7.08 25.60 

12. Jharkhand 187.87 75.60 283.17 79.81 81.81 181.82 

13. Kamataka 117.08 29.28 148.34 131.80 33.12 184.92 

14. K.raJa 43.n 21.81 85.88 82.13 28.87 89.10 

15. Madhya PradeIh 85.97 170.22 238.19 95.34 248.88 345.22 

18. Maharuhtra 114.22 175.05 289.27 101.94 188.87 288.81 

17. Manlpur 18.82 0.00 18.82 21.71 0.00 21.71 

18. Meghalaya 20.88 0.00 20.88 23.58 0.00 23.58 

19. Mlzoram 4.83 0.00 4.83 4.88 0.00 4.88 

20. Nagaland 7.18 7.16 14.32 7.82 5.00 12.12 

21. Ort ... 221.85 0.00 221.85 188.84 0.00 188.84 

22. Punjab 0.00 60.28 60.28 0.00 35.97 35.97 

23. Rajasthan 0.00 111.12 111.12 0.00 552.18 552.18 

24. Slkkim 5.34 0.00 5.34 8.71 11.49 18.20 

25. Tamil Nadu 171.35 0.00 171.35 207.42 0.29 207.71 

28. Trtpura 33.82 0.00 33.82 28.40 0.00 26.40 

27. Uttar PradHh 201.46 453.46 854.&0 109.32 288.20 397.52 

28. Uttaranchal 25.17 18.68 43.76 31.73 19.29 61.02 

29. Weet Bengal 248.32 0.00 248.32 2n.85 0.00 2n.86 

30. Andaman and Nlcobar lliandl 0.00 0.00 0.00 0.00 0.00 0.00 

31. Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00 

32. Dadra lind Nagar Havel\ 0.00 0.00 0.00 0.00 0.00 0.00 

33. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 

34. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 

35. Pondlcherry 0.00 0.00 0.00 0.00 0.00 0.00 

Total 2481.36 1257.88 3739.21 2420.91 1570.88 3991.n 
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.,..",.", XXII 

W.,.,., II76IIIuIItJnI .nd ,.",.",. tAKIng 2OtJ6.IOtJII 

(FIg. In '000' tonn .. ) 

SI.No. StatelUT Allocation Offtake 

Rice Wheat Total Rloe Wheat Total 

2 3 .. 5 8 7 8 

1. Andhra PradeIh 80.78 13.14 7".80 1 ••• 0.03 151.32 

2. ANnachal Pradelh 0.78 0.10 0.88 0.07 0.00 0.07 

3. _am 13.40 0.02 13.42 1.18 0.00 1.18 

... Bihar 17.80 28.40 44.00 0.00 0.01 0.01 

6. ChhattJegarh 12.35 2.12 1 ..... 7 0.00 0.58 0.68 

6. Deihl 0.80 2.04 2.14 0.00 0.00 0.00 

7. Goa 0.40 0.17 0.67 0.00 0.00 0.00 

8. GuJarat 6.98 16.14 21.80 0.00 2.27 2.27 

9. Haryana 0.06 6.58 5.M 0.00 0.13 0.13 

10. Himachal Pradeah 2.12 1.68 3.88 1.18 1."1 3.40 

11. Jammu and Kuhmlr 3.92 1.24 6.18 0.00 0.00 0.00 

12. Jharkhand 9.98 7.08 17.08 0.21 0.00 0.21 

13. Kemataka 27.93 8.21 38.14 11.08 3.11 14.19 

14. KeraJa 10.20 2.39 12.59 0.83 0.08 0.71 

16. Madhya PradMh 6.82 28.07 33.88 4.97 8 .• 11.28 

18. Maharuhtra 23.20 39.32 82.52 6.94 8.32 16.28 

17. Manlpur 1.1" 0.10 1.2" 0.41 0.08 0."7 

18. Meghalaya 1.94 0.28 2.22 0.72 0.00 0.72 

19. Mizorarn 0.93 0.18 1.12 0.81 0.00 8.88 

20. Nagaland 1.61 0.62 2.03 0.67 0.60 1.07 

21. Orilla 34.54 2.88 37.22 8.88 0.00 6.88 

22. Punjab 0.01 3.30 3.31 0.00 0.00 0.00 

23. Rajasthan 0.21 16.08 18.37 0.00 0."9 0."8 

24. SIkkIm 0.38 0.02 0.40 0.08 0.05 0.11 
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25. Tamil Nadu 52.12 7.78 59.88 33.06 0.91 33.98 

28. Trlpura 2.40 0.14 2.54 0.61 0.00 0.61 

27. Uttar Pradeeh 35.14 40.10 75.24 0.01 1.10 1.11 

28. Uttaranchal 2.30 1.22 3.52 0.00 0.00 0.00 

29. W .. tBengal 18.26 17.41 36.38 8.08 0.00 8.08 

30. Andaman and Nicobar Islands 0.14 0.08 0.20 0.00 0.08 0.08 

31. Chancllgarh 0.07 0.08 0.15 0.00 0.08 0.08 

32. Dadra and Nagar Havell 0.12 0.03 0.15 0.00 0.12 0.12 

33. Daman and Diu 0.02 0.01 0.03 0.00 0.00 0.00 

34. Lakahadweep 0.05 0.00 0.05 0.00 0.00 0.00 

35. Pondlcherry 0.78 0.08 0.88 0.39 0.00 0.39 

Total 347.39 243.86 591.24 238.81 26.83 283.24 

..."""" XXIU 

WhtMt bMtId nufIIIIon I'f'DfII'W1I'M IIChtImtI during 2006-2006 

(fig. In '000' tOM") 

SI.No. StatelUT Allocation Offtake 

Rice Wheat Total Rice Wheat Total 

1 2 3 4 5 8 7 8 

1. Andhra Pracleah 27.18 28.00 55.18 34.24 27.73 81.97 

2. Arunachal Pradleh 0.00 0.00 0.00 0.00 0.00 0.00 

3. Auam 0.00 0.00 0.00 15.27 0.00 16.27 

4. Bihar 0.00 0.00 0.00 0.00 1.40 1.40 

5. Chhattlagarh 0.00 29.48 29.48 0.41 38.73 37.14 

8. Delhi 2.08 0.78 2.84 0.00 0.87 0.97 

7. . Goa 0.00 0.00 0.00 0.00 0.40 0.40 

8. GUJarat 0.00 31.60 31.60 0.00 10.04 10.04 

8. Haryana 0.00 0.87 0.87 0.00 2.19 2.19 

10. Himachal Pradesh 2.60 1.80 4.10 1.04 1.28 2.32 
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2 3 4 6 8 7 8 

11. Jammu and Kuhmlr 0.00 0.00 0.00 0.00 0.95 0.96 

12. Jharkhand 0.00 0.00 0.00 18.36 0.00 18.36 

13. Kamataka 2.SO 3.10 6.40 36.67 4.70 40.27 

14. Kerala 0.00 0.00 0.00 0.00 0.00 0.00 

15. Madhya PradHh 1.81 80.00 81.61 9.82 56.13 84.75 

18. Maharuhtra 18.80 0.00 18.80 18.78 23.12 39.80 

17. Manlpur 0.00 0.00 0.00 0.20 0.00 0.00 

18. Meghalaya 0.00 0.92 0.92 0.28 0.92 1.18 

19. Mizoram 0.73 0.00 0.73 0.73 0.00 0.73 

20. NagaJand 0.00 0.00 0.00 O.SO 0.22 0.62 

21. Orlua 41.11' 20.89 81.80 54.48 19.80 74.38 

22. Punjab 1.75 1.60 3.26 1.85 3.11 4.98 

23. Rajuthan 0.00 3.10 3.10 0.00 4.72 4.72 

24. SlkkIm 0.00 0.00 0.00 0.22 0.98 1.18 

25. Tamil Nadu 0.00 6.52 5.52 9.89 12.70 22.59 

26. Trtpura 3.91 0.00 3.91 2.54 0.00 2.54 

27. Utter Pradeeh 0.00 73.54 73.54 0.00 8.57 48.31 

28. Uttaranchal 0.00 0.98 0.98 0.00 11.42 8.67 

29. Weet Bengal 0.00 0.00 0.00 8.79 0.00 0.18 

SO. Andaman and Nicobar Islands 0.00 0.00 0.00 0.18 0.00 0.00 

31. Chandlgarh 0.00 0.00 0.00 0.00 0.00 0.00 

32. Oadra and Nagar Havel! 0.08 0.08 0.00 0.48 0.00 0.48 

33. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 

34. Lakahadweep 0.00 0.00 0.00 0.00 0.00 0.00 

35. Pondicherry 0.00 0.00 0.00 0.13 0.00 0.13 

Totat 102.03 281.82 383.85 207.33 273.33 480.80 
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MId .y mMI «:I'IMM tAnIng 2OtJ6.2(J()6 

(Fig. In '000' tonn .. ) 

SI.No. StateJUT Allocation Offtake 

Rice Wheat Total Rice Wheat Total 

2 3 4 5 8 7 8 

1. AndhraPrac:Ieeh 114.10 0.00 114.10 116.40 0.00 116.40 

2. Arunachal PradMh 4.64 0.00 4.64 3.13 0.00 3.13 

3. Allam 92.13 0.00 92.13 67.64 0.00 67.64 

4. Bihar 218.07 0.00 218.07 157.02 0.00 167.02 

6. Chhattlagarh 62.35 0.00 52.35 0.00 7.26 7.26 

8. Deihl 10.08 10.08 20.18 9.38 0.00 9.38 

7. Goa 1.41 0.00 1.41 0.11 0.00 0.11 

8. GuJarat 33.98 33.98 67.92 30.30 29.59 59.89 

9. Haryana 14.34 14.34 28.88 16.21 6.93 23.14 

10. Himachal Pradeeh 11.45 0.00 11.45 10.85 0.00 10.65 

11. Jammu and Kashmir 16.78 0.00 18.76 8.n 0.00 8.n 
12. Jharkhand 82.89 0.00 82.89 84.18 0.00 84.16 

13. Kamataka 107.83 5.03 112.88 79.91 2.55 82.84 

14. K.raJa 28.22 0.00 28.22 27.82 0.00 27.62 

15. Madhya PI1ldeIh 48.48 144.82 191.08 37.68 125.24 182.90 

16. Maharuhtra 207.81 0.00 207.81 149.59 0.00 149.59 

17. Manipur 6.54 0.00 6.54 5.24 0.00 5.24 

18. Meghalaya 10.04 0.00 10.04 9.00 0.00 9.00 

19. Mizoram 1.84 0.00 1.84 2.00 0.00 2.00 

20. Nagaland 3.76 0.00 3.78 2.75 0.00 2.75 

21. Orissa 104.11 0.00 104.11 85.57 0.00 85.57 

22. Punjab 12.80 15.28 28.08 3.05 5.71 8.76 

23. Rajasthan 58.83 137.28 196.11 31.93 90.40 122.33 

24. Sikkim 2.13 0.00 2.13 1.69 0.00 1.89 
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2 3 4 5 8 7 8 

25. Tamil Nadu 78.68 0.00 78.68 88.42 0.00 eeA 

28. Trlpura rU8 0.00 8.88 8.48 0.00 8.48 

27. Uttar Pradelh 226.10 110.87 335.87 190.80 95.81 288.21 

28. Uttaranchal 14.81 0.00 14.81 14.88 0.00 14.88 

29. W .. t Bengal 208.42 0.00 208.42 181.99 0.00 181.89 

30. Andaman and Nicobar lliandl 0.87 0.00 0.87 0.26 0.00 0.25 

31. Chandlgarh 0.00 1.01 1.01 0.00 0.00 0.00 

32. Dadra and Nagar Havell 0.81 0.00 0.81 0.17 0.00 0.17 

33. Daman and Diu 0.30 0.00 0.30 0.09 0.00 0.09 

34. Lakehadweep 0.00 0.00 0.00 0.00 0.00 0.00 

35. Pondicheny 0.88 0.00 0.00 0.85 0.00 0.00 

Total 1m.88 472.45 2250.33 1384.38 383.28 1727.88 

-..".", )(}(Y 

Mf1IIIHII1M ~ dutlng 2O()5.2()(J6 

(Fig. In '000' tonn .. ) 

SI.No. StatelUT Allocation Offtake 

Rice Wheat Total Rice Wheat Total 

2 3 4 5 8 7 8 

1. Andhra Pradeeh 11.18 0.00 11.18 11.18 0.00 11.16 

2. Arunachal Pradesh 0.57 0.00 0.57 0.47 0.00 0.47 

3. Auam 8.27 0.00 8.27 2.45 0.00 2.45 

4. Bihar 8.00 12.00 20.00 7.11 11.16 18.27 

5. Chhattlegarh 3.20 0.00 3.20 0.00 0.00 0.00 

6. Deihl 0.00 0.02 0.02 0.00 0.00 0.00 

7. Goa 0.00 0.00 0.09 0.00 0.00 0.00 

8. Gujarat 0.00 1.00 1.00 0.34 0.51 0.85 

9. Haryana 0.00 0.00 0.00 0.00 0.00 0.00 

10. Himachal Pradeeh o.n 0.00 o.n 0.38 0.00 0.38 
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11. Jammu and KMhmir 1.23 0.00 1.23 00.00 0.00 0.00 

12. Jhartchand 6.59 0.00 8.59 8.62 0.00 8.52 

13. Kamataka 8.18 0.00 8.16 0.00 0.00 0.00 

14. KeraJa 3.72 0.00 3.72 3.78 0.00 3.78 

15. Madhya Pradeeh 0.00 0.00 0.00 0.00 0.00 0.00 

16. Maharuhtra 6.40 9.00 14.40 4.96 8.38 13.32 

17. Manipur 1.03 0.00 1.03 1.87 0.00 1.87 

18. Meghalaya 1.11 0.00 1.11 1.05 0.00 1.05 

19. Mizoram 0.31 0.00 0.31 0.31 0.00 0.31 

20. Nagaland 0.81 0.00 0.81 0.81 0.00 0.81 

21. Orilla 7.78 0.00 7.78 7.74 0.00 7.74 

22. Punjab 0.00 0.00 0.00 0.00 0.00 0.00 

23. Rajuthan 0.00 12.64 12.64 0.00 10.61 10.61 

24. Sikkim 0.30 0.00 0.30 0.33 0.00 0.33 

25. Tamil Nadu 8.64 0.00 8.64 8.82 0.00 8.82 

26. Trlpura 1.78 0.00 1.78 1.79 0.00 1.79 

27. Uttar Pradesh 0.00 42.00 42.00 0.60 39.23 39.83 

28. UttaranchaI 1.26 0.00 1.26 0.44 0.00 0.44 

29. West BengaJ 9.60 0.00 9.60 8.57 0.00 8.57 

30. Andaman and Nicobar IeIanda 0.08 0.00 0.08 0.00 0.00 0.00 

31. Chandigarh 0.00 0.08 0.08 0.00 0.00 0.00 

32. Dadra and Nagar Havel! 0.05 0.00 0.05 0.00 0.00 0.00 

33. Daman and Diu 0.01 0.00 0.00 0.00 0.00 0.00 

34. Lakshadweep 0.01 0.00 0.00 0.00 0.00 0.00 

35. Pondlcheny 0.00 0.00 0.00 0.00 0.00 0.00 

Total 89.93 76.72 186.85 89.36 89.87 139.23 
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SllWtMnI JOM 

v..., O,./n BlInks SchfJtns 

sa,.",.", 6htJwJng fundi ~1twI for MIIbIItIhmtmf of Omln BwlIaI eluting 2005-2006 

SI.No. Stat. No. of Quantity of Financial Functa for Total 
Banks Foodgraln(R/W) asaIatanc. for establishment of FInancial 
recom- MT foodgralna" Grain Banks"" Aellatance 
mended Rs. Ra. Rs. 

2006-06 

1. Andhra Pradesh 1214 4858(R) 6,24,57,872 1 ,48,10,600 7,72,68,672 

2. Ortaa 240 980 (R) 1,23,47,620 29,98,000 1,62,75,620 

3. Chhaltl8garh 282 1048 (R) 1,34,79,376 31,98,400 1,68,75,n6 

4. Madhya Pradesh 926 3704 4,20,25.399 56,12,200 4,76.37,698 
1852R+ 1852W 56,86,000 

5. Jhartchand 683 2,332 (R) 2,99,94,184 71,12,600 3,71,06,784 

Total 3225 19,39,64,361 

NE Region 

1. Trlpura 13 52(R) 6,68,824 1,58,600 8,27,424 

2. Meghalaya 44 176(R) 22,63,712 6,38,800 28,00,512 

Total (NE) 57 36,27,936 

Total 3282 19,75,92,287 

·at economic coat: RIce: Ra. 12,8821- per UT and Wheat: Ra. 11276.301- per UT . 
•• ORa. 12,2001- per grain bank. 

{Tl'lln8llltIon} 

3723. SHRI KULDEEP BISHNOI: WNI the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government has approved Integrated 
Murrah Development Project (IMDP) of Haryana under 
Special Area Scheme; 

(b) If not, the reasons therefor; and 

(e) the time by which It is HkeIy to be approved and 
funds provided? 

THE MINISTER OF STATE IN MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) No, Sir. However, the proposal submitted by the State 
Govemment of Haryana has been considered by the 
Govemrnent and Murrah bull production programme is 
Included 88 one of the components under National Project 
for Cattle and Buffalo Breeding (NPCBB), Phase-II. 

(e) The question does not arise. 

/English} 

Probl .... a of Tiger R ... ,.,.. 

3724. SHRI G. KARUNAKARA REDDV: WI" the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 
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(a) whether the Government had decided to codHy 
the problema of tiger relerves in the country; 

(b) If 10, the details thereof; 

(c) whether many States have sough more funds 
and powers to deal with luch problems; and 

(d) If 10, the steps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) On the recommendations of the 
Tiger Tuk Force set up by the National Board for Wildlife 
to look into the problems of tiger conservation, the Wildlife 
(Protection) Amendment Act, 2006 hu been enacted, 
which hu come into force w.e.f. 4.9.2006. Baaed on the 
enabling provisions of the said Act, the National Tiger 
Conservation Authority has been constituted w.e.f. 
4.9.2006 to strengthen tiger conservation In the country. 

(c) and (d) The protected areas belong to States, 
which have the required legal powers under the Wildlife 
(Protection) Act, 1972 to Implement measures for 
protecting and conserving wildlife. Funds are provided to 
States based on annual demands received from them 
and u per availability in the various Centrally Sponsored 
Schemes of the Ministry. 

Environmental Clearance to Induatrlal Projects 

3725. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) the number of Industrial projects cleared under 
the Environmental (Protection) Act, 1986 as on date; 

(b) whether such projects have complied with all the 
conditions and Implemented all the safeguards Imposed 
by the Government; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Ministry of Environment and Forests has 
granted environmental clearance to 874 industrial projects 
during the period January, 2004 to November, 2006. 

(b) and (c) Regular monitoring of the projects is 
carried out by the respective Regional Office of Ministry 
of Environment and Forests and follow-up ectlon In the 
form of continuous persuasion with the project authorities 
Is undertaken for ensuring an effective compliance of the 
stipulated conditions. In cases of significant non-
compliances, to begin with show cause notices are Issued. 

Plantation of Karan)a 

3726. SHRI K.C. PALLANI SHAM!: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government has Initiated any 
programme for the plantation of Karanja for the purpose 
of bio-dieael production in the country particularly In Tamil 
Nadu; 

(b) If so, the details thereof, State-wise; 

(c) the detaUs of infrastructure provided by the 
Government for Identification of suitable lands, necessary 
training to the farmers In the country, particularly In Tamil 
Nadu; 

(d) the area of land at present covered under Karanja 
cultivation; 

(e) whether any assessment has been made 
regarding prospects of its expansion in near future; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): <a> 
to (f) National Oilseed8 and Vegetable Oils Development 
(NOVOD) Board, a statutory and autonomous body under 
the Department of Agriculture and Cooperation, has 
initiated the programme for plantation of Tree Borne 
Oilseeds Including Jatropha and Karanja in various States 
in the country including Tamil Nadu for blo-diesel 
production under the Central Sector Scheme -Integrated 
Development of Tree Borne Ollseeds" during 10th plan. 
The State-wise detail of plantation of Karanja is given In 
the enclosed statement. 

There is no provision for setting up of infrastructure 
for identification of suitable lands and training to farmers 
in the country under the Scheme. However, the NOVOD 
Board has organized 62 Farmers training and 20 Trainers' 
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trIi'Ilng In the country including 3 farmers' training and 
1 Traln.re' training programme In Tamil Nadu to 
disMmln_ the technical know·how about package of 
practlc .. , quality teed collection, 011 .xtractlon, mark.tlng 
etc. of Tr.e Bome Ollaeeds benefiting about 200 field 
functlonarlea/seed collectors. 

D'partment of Agriculture and Coop.ratlon has not 
made any 888 ... m.nt of prospec:ts of expansion of ar.a 
under Karanja cultivation. How.ver, plantation of Jatropha 
and Karanja In 3 lakh ha. of waste, degraded and 
marginal lands belonging to public agencl" (foreet land, 
department land Including road, rail and canal bunda, 
common lands owned by panchayats, etc.) as well as 
marginal Individual private lands, fields bunds, etc. has 
been envisages by the Mlnletry of Rural Development, 
Department of Land Resources under the demonstration 
Phase of "National Bio-dl .... 1 Mission" during 2()()6.2012. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

~ltI-wiss p/1II1/slion of KSfBnj6 u~"kIIn 
during 2002-2007 

Name of State Keranja (ha.) 

Andhra Pradesh 407 

Bihar 10 

Chhattlsgarh 530 

Gujarat 140 

Goa 10 

Haryana 10 

Jharkhand 100 

Karnataka 695 

Kerala 50 

Madhya Pradesh 150 

Maharuhtra 21 

Sikkim 50 

Tamil Nadu 30 

Uttar Pradesh 156 

Total 2359 

fT--lion} 

.... Ipur Project 

3727. PROF. RASA SINGH RAWAT: Will the Minister 
of WATER RESOURCES be pleased to .tat.: 

(a) the pres.nt status of Important ·B •••• lpur" 
scheme for the supply of drinking wat.r In Rajuthan; 

(b) whether the Government of Rajuthan has sought 
special financial aaaistance from the Union Govemment 
for the said scheme; 

(c) if so, the details thereof; 

(d) whether any project for the extension. 
development and strengthening of the above said acheme 
Is pending with the Union Government; and 

(e) if so, the time by which the action I. likely to be 
taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Bisalpur Irrigation cum Drinking Water supply 
project envisages construction of a concrete dam across 
river Banas near village Bl8alpur In Tonk district to provide 
annual irrigation of 55224 ha. In Tonk and Sawai 
Madhopur distr1ct8 and water supply (18.2 TMC) to Jaipur. 
Tonk. Ajmer Beawar. etc. towns and .n-route villages. 
The dam as well as both right and Left Main Canals 
have been completed. The total length of canaJ distrbutlon 
system 663 km out of which 618.60 km has been 
completed. 

(b) and (c) In response to CLA proposal of 
Government of Rajasthan under AIBP, CLA of Rs. 41.56 
crore has been released during 1998·99 and 1999-2000. 
Thereafter. the Govemment of Rajasthan obtained financial 
assistance for the project from NABARD. 

The Government of Rajasthan requested for release 
of funds to its 16 on-going major water supply projects 
and certain new schemes to tackle water quality problema 
to Union Ministry of Rural Development. Blsalpur·Dadu 
water supply project is one of these ongoing projects 
targeted to tackle water quality problems in 694 villageal 
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h8b1tattone. Funds to tha tuna of Re. 206.00 crore have 
been relaased to State Government of Rajasthan as 
Central Share during the current financial year against 
their allocation of RI. 206.63 crore. 

(d) and (e) The Govemment of Rajasthan has not 
propoeed any ERM scheme for Blsalpur Project. However, 
Bl8aJpur Drinking Water Supply cum Irrigation project with 
culturable command area of 81800 ha. and estlmatad 
co.t of Rs. 129.34 crore has been included in the 
Centrally sponsored command area development and 
water management during the current financial year. 

/EngIIsh] 

Irregullrltl.. In DD 

3128. SHRI BRAJA KISHORE TRIPATHY: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(8) whether there have been Irregularities In short 
listing of films to be screened on Doordarshan; 

(b) whether films already screened on Doord8l8han 
went accepted as fresh films; 

(c) if 80, whether any inquiry in this regard has 
been conducted; 

(d) if so, the outcome thereof; 

(e) the number of persons found Involved In such 
irr.guIaritie8; 

(f) the 1088 of revenue of the Govemment due to 
such irregularities; and 

(g) the action taken by the Govemment to check 
the recurrence of such instances in future? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
to (e> In a preliminary enquiry conducted by the Ministry 
of Information and Broadcasting into the functioning of 

the Films Wing In Mumbal, irregular1t1e8 in the selection 
and gradation of films were pffma-fIIcItI observed which 
were found to be deviating from the norm.1 practice. 
Praser Bharati have Informed that based on the flndlnga, 
three official have been transferred. A CBI enquiry has 
been ordered and further investigation is in progre88. 

(f) Praser Bharatl have informed that there Is no 
quantification of any 108888. 

(g) Praser Bharatl have Informed that a new film 
•• Iectlon committee has been .at up. New tighter 
guidelines will reduce the poaeibiUty of future lapHI. 

Artificial Rech.... of Ground Willer 

3129. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a> whether the Govemment recently constituted an 
Artificial Recharge Ground Water Advisory Council; 
and 

(b) if so, the details thereof Indicating composition, 
membership, tenure and terms of reference of the council? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a> and (b) Yes, Sir. The Ministry of Water 
Resources vide Resolution dated 11.04.2006 has 
constituted an 'Artificial Recharge of Ground Water 
Advisory Council' under the Chairmanship of Hon'ble 
Minister of Water Resources. The main objective of setting 
up the above Council is to popularize the concept of 
artificial recharge among all stake holders and its adoption 
including development of area specific technology, 
co-ordination among various Central, State organisations 
and NGO's Industries/stake holders, funding strategies 
Including private participation and R&D - especially of 
development of low cost technology. The Advisory Council 
comprises of Members from different concemed Ministries! 
Departments, representatives of State Governments, Public 
Undertakings, Financial Institutions, representative Qf 
Industries and renowned Subject ExperatlFarmers/NOOs. 
Details of Advisory Council's ~mpositlon, membership, 
tenure and its terms of reference are given in the 
enclosed statement. 



AGRAHAYANA 'ZI, 1928 (Sotk.t) to QIM6t/on$ 

Composition, MBmbfJIBhlp, rsnuffl III1d rSfTT18 of ~ of fIItI .~I IfJIt:MflltI 

01 Groul1fiw.ltIr AdvI80ty CouncIl 

1. Compo.ltlon: 

(A) Pennanent Members (11) 

(I) Minister of Water Resources 

(II) Secretary/Additional Secretary, MoWR 

(IH) Advisor, Planning Commission 

(Iv) Chainnan, Central Water Comm_on 

(v) Chalnnan, Central Ground Water Board 

(vi) Chalnnan, Central Ponution Control Board 

(vii) to (x) One representative each from: 

Chalnnan 

Member 

Member 

Member 

Member 

Member 
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Ministry of Rural Development (Department of Land Resources), Ministry of Urban Development, 
Ministry of Agriculture, Ministry of Environment and Forests. 

(xl) Commissioner (GW), MoWR Member-Secretary 

(B) Members on rotational basis (for two years) ... (7) 

Secretary Incharge of Water Resources of the StatealUTs - one each from eastern-States. westem-States, 
northem-States. central-States. southern-States. north-eastem States and hilly StatesllslandsIUTs. 

(C) Subject ExpertalFanners Representative ... (6) 

(D) Representative from financial institutions like National Bank for Agricultural and Rural Development (NABARO), 
Rural Electrification Corporation Ltd. (REC). etc. ... (2) 

(E) Industries/Public Undertakings like Federation of India Chambers of Commerce and Industries (FICCI). 
Confederation of Indian Industries (CII). Associated Chambers (ASSOCHAM), Oil and Natural Gas Commission 
(ONGC). Coal India Umited. etc. ... (5) 

(F) Representative from NGOs 

In respect of Members for (B) above, the rotation will be decided by the Advisory Council. The nomination 
of Members for (C), (D), (E) and (F) above will be decided by the Ministry of Water Resources. Members 
of Central Ground Water Boards will invariably join the meetings of the Council as Special Invitees. 

Tenns of Reference: 
1. Prioritizing areas 
2. Area specific technology 
3. Co-ordination among various Central and State Organisations 
4. Co-ordination among NGO's. Industries/stake holders 
5. Periodic review of action taken by Centre and States 
6. Power to set up 8ub-committees-functionlarea based 
7. Funding strategies including private participation 

8. Role of Stake holders 

9. Creeting awareness/education/capacity building 

10. R&D-especially of development of low cost technology. 
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Indo-EU Trading and Inyeatment Promotion 
Programme 

3730. SHRI TEK LAL MAHTO: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the countries in the European Union 
(EU) have shown interests In promoting agriculture In 
India; 

(b) if so, whether the said countries have mobilized 
themselves to pressurise the European Commission into 
reducing the subsidies on agriculture; and 

(c) if so, the details regarding the Inda-EU Trading 
and Investment Promotion Programmes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) and (b) The Government has not received any 
proposal from the European Union (EU) showing interests 
in promoting agriculture in India. However, the E.U. has 
shown interest to promote bilateral trade of agricultural 
and allied products between India and E.U. and for this 
purpose Indla-EU Joint Working Groups have been 
formed .. 

(c) In order to strengthen the strategic partnership 
between Europe and India, the European Commission on 
behalf of the European Union has developed EU-India 
Trade and Investment Development Programme (TIDP), 
with the following components: 

1. Sanitary and Phyta-sanitary measures 

2. Investment facilitation desk 

3. Trade portal 

4. Customs 

5. Intellectual Property Rights (IPR) 

The implementation of the programme started in the 
December, 2005. 

{English} 

Agreement with Mozambique on Agriculture 

3731. SHRI UDAY SINGH: 
SHRI KINJARAPU YERRANNAIDU: 

Will tha Minister of AGRICULTURE be pleased to 
state: 

(a) whether India Mozambique have recently algned 
an agreement for cooperation in the field of agriculture; 

(b) If so, the details thereof; and 

(c) the benefits likely to accrue therefrom and the 
funds allocated by the Government for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. Based on the Memorandum of 
Understanding for cooperation In the field of agriculture 
between India and Mozambique signed 12.5.2003, a Work 
Plan for the year 2006-07 was signed on 21.11.2006 
during the visit of Mozambican Agriculture Minister to 
India. 

Under the Work Plan both the countries agreed to 
immediate collaboration in the activities of research 
programmes, trainlng/visit of Mozambican Scientists In 
India, training/vlsit of Indian Scientists to Mozambique, 
exchange of germplasm and consultancy. 

(c) The activities of the Work Plan would boost up 
cooperation in the field of agriculture between India and 
Mozambique. 

Ministry of External Affairs has been allocated 
Rs. 20 lakhs by transfer of their funds to Department of 
Agriculture and Cooperation for providing assistance to 
Mozambique in the field of agriculture. Accordingly, the 
activities of imparting training to Mozambican candidates 
in the Agricultural Training Institutes under the Department 
of Agricultural Research and Education (DARE) have been 
activated. 

Online Redrea .. 1 of Consumer Complaints 

3732. SHRI N.S. V. CHITTHAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government has launched any 
project for online redressal of consumer complaints; 

(b) if so, the details thereof indicating the address 
of the website and benefits likely to accrue therefrom; 
and 

(c) the nUmber and the present status of consumer 
complaints registered online as on date, State-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 2 3 4 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 10. 
PUBLIC DISTRIBUTION (SHRI TASLlMU['IDIN): Ca) Yea, 

Haryana 1299 168 

Sir. 11. Himachal Pradesh eo 12 

(b) The CORE Centre project Is an initiative taken 12. Jammu and Kashmir 48 6 

by the Ministry towards web baaed Consumer Awareness 
and Protection Programme aimed at Identification of 

13. Jharkhand 188 26 

consumer problems and their redreaaal through institutional 14. Kamataka 627 128 
approach, utilising the vibrant Information Technology 
methods. The project is being executed through Consumer 15. Kerata 234 78 

Coordination Council, a platform of voluntary consumer 
organisations. 

16. Madhya Pradesh 582 86 

17. Maharashtra 2654 254 
The objectives of the project are generating 

awareness, development of consumer rights, focusing 18. Manlpur 16 2 
corporate attention on consumer needs, preferences and 

19. MeghaJaya 32 3 problems, and orienting govemment functioning vis·lI-vis 
citizens through enforcement of Citizen Charters. 20. Mizoram 4 1 

The website of the project is http://www.core.nic.in. 21. Nagaland 11 0 

(c) Details are fumished in the enclosed statement. 22. Orissa 206 38 

StlftImtmt 23. Pondicherry 10 0 

24. Punjab 881 134 
Stsltrwise brsBkup of Comp/IIints, Rsc8ivfId/RtlSoIvsd 

from 15th MBrch 2(J(J5 to 30th NovtJrnbtlr 2006 25. Rajasthan 501 117 

State Total Total 26. Sikklrn 4 0 

Complaints Complaints 
Received Resolved 

27. Tamil Nadu 631 108 

28. Tripura 3 1 
2 3 4 

29. Uttar Pradesh 1806 80 
1. Andaman and Nicobar Islands 2 0 

30. Ultaranchal 143 6 
2. Andhra Pradesh 498 116 

31. West Bengal 1228 48 
3. Arunachal Pradesh 8 1 

32. Abroad 18 5 
4. Assam 198 16 

Total 19947 2871 
5. Bihar 187 22 

'. Pesticide Residue. Te.t by ICAR 
6. Chhattisgarh 153 36 

3733. SHRI ANANDRAO VITHOBA ADSUL: 
7. Deihl 6687 1352 SHRI RAVI PRAKASH VERMA: 

8. Goa 27 2 SHRI ADHALRAO PATIL SHIVAJIRAO: 

9. G~jarat 781 27 Will the Minister of AGRICULTURE be pleased to 
state: 
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(a) whether the Indian Council of Agriculture 
Reeearch (ICAR) and certain other agencies have been 
conducted pesticide test of soil regularly; 

(b) if so, the findings thereof and if not, the other 
modes followed for monitoring and deducting the pesticide 
.... idues In soil; 

(c) whether the Govemment has asseased the benefit 
of organic farming in the country; and 

(d) if so, the steps taken by the Government to 
encourage the organic farming in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. Studies have been conducted in ICAR to 
determine the persistence of pesticides on crops following 
good agricultural practices and their terminal residues in 
soil at the time of harvest through an All India Network 
Project on Pesticides Residues. 

(b) No residues have been detected in soil samples 
at harvest based on the field trails conducted during 
2002-06 on different part of the country. 

(c) Yes, Sir. 

(d) A Network Project on Organic Farming has been 
launched at Project Directorate for Cropping Systems 
(ICAR), Modipuram with 13 centres-spread all over the 
country, since April, 2004. The entire package regarding 
most suitable, profitable and sustainable cropping systems 
under organic cultivation are being developed. Likewise, 
the management of on-farm and off-farm organic inputs 
under predominant and high value crops is being 
investigated. 

Ministry of Agriculture has also started National 
Programme on Organic Farming w.e.f. October, 2004 with 
an outlay of Rs. 67.06 crores for Xth Five Year Plan. 
Under this project, the components includes:-

• Capacity building through service provider. 

• Setting up of commercial Input units like 
biofertiliser unit, FoodIVegetabIe wastes compost 
unit, vermiculture hatcheries, training for quality 
RrOduction of input for farmers and extension 
staff on Organic Farming. 

• FIeld demonltration by UI8 of different organic 
inputs. 

• Setting up of model Organic Farm. 

• Market development, etc. 

Broadcaet from PrIwte Channel. 

3734. DR. M. JAGANNATH: WUI the Minlater of 
INFORMATION AND BROADCASTING be pleaaed to 
state: 

(a) whether violent episode programma like World 
Wrestling Federation (WWF) being telecast by private 
channela are creating violent and criminal tendencies 
among children and youngsters; 

(b) if so, whether the Government proposes to take 
preventive steps to check such programmes; and 

(c) if so, the details thereof and the stepa taken 
thereon? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
No such study has been brought to the notice of the 
Govemment. 

(b) and (c) All programmes and advertisements 
carried in the cable service are required to adhere to the 
Programme and Advertising Codes prescribed under the 
Cable Televtsion Networks (Regulations) Act, 1995 and 
rules framed thereunder. The Programme Code, 1nItIr...-
prohibits programmes which offend against good taste or 
decency and prescribes that: 

• Care should be taken to ensure that progranvnes 
meant for children do not contain any bad 
language or explicit scenes of violence. 

• Programmes unsuitable for children must not be 
carned In the cable service at times when the 
largeat numbers of children are viewing. 

In case of any specific case of violation, action is 
initiated as per rules upon the recommendations of the 
Inter-Ministerial Committee set up by this Ministry. 
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3735. SHRI JYOTIRADITYA M. SCINDIA: WHI the 
MInister of LABOUR AND EMPLOYMENT be pIn8ed to 
etate: 

(a) whether the Government has reviewed and laid 
down a new National Labour Policy, eepectally with 
reapect to the wotkI to be carried out through contract 
labour; 

(b) If 10, the steps taken in that direction; and 

(c) the details of the policy and the strategy worked 
out to adopt and implement the same? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) No, Sir. 

(b) and (c) Do not arise. 

Work Force In Organleed and UnorgenlMd Sector 

3736. SHRI K. SUBBARAYAN: Will the Minister of 
LABOUR AND EMPLOYMENT be pleued to ..... : 

(a) the number of the work force employed at preeent 
in the retail sector; 

(b) the number of workers engaged by type of 
enterprises in the organised and unorganised retail sector 
separately, State-wise; 

(c) whether the self-employment in this sector is 
increasing; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Reliable estimates of employment and 
unemployment are obtained through quinquennial labour 
force surveys conducted by National Sample Survey 
Organisation. Last such survey, for which results are 
available, was conducted during 2004-05. Estimated 
number of the work force employed in the retail trade 
(except of motor vehicles and motor cycles, repair of 
personal and house hold goods) as per usual status basis 
was estimated to be In the order of 33.51 million during 
2004-05. 

(b) State-wiH percentage of work fon» employed in 
trade, hoteII and I'8Idaurent (Industry dIvieIon 60 to 55) 
as per ueuaI ItaluI baai8 during 2004-06 ia given in the 
enclosed ltatement. 

(c) and (d) Estimated number of workers engaged 
In self-employment for the economy as a whole has gone 
up from 21.0 era,.. in 1999-2000 to 26.1 crore In 2004-05. 

p~ of WOIJt'SIS MIfJIoyrHlln r,.dtI, HoItII 8nd 
RtlSl8ufWI' (Indushy division 50 10 55 In Dfg8I7i$«I 

lind ~ 6IICIor oombIn«J) _ ptV U$_ 
sMlu6 bIIsJs duting 2OtU-05 

SI.No. StateJUnIon 
Territory 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhatti8garh 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Pradesh 

11. Jammu and Kashmir 

12. Jharkhand 

13. Kamataka 

14. KeraJa 

15. Madhya Pradesh 

16. Maharaahtra 

17. Manlpur 

Percentage of workers 
employed in Retail Trade 

Rural Urban 

3 4 

6.6 24.7 

2.3 23.2 

9.0 27.6 

7.5 32.9 

2.9 28.2 

35.4 26.8 

20.7 23.1 

4.7 23.4 

7.5 25.3 

4.3 24.9 

5.0 21.5 

4.8 24.1 

4.5 26.9 

12.2 21.5 

4.0 25.4 

4.7 23.1 

6.8 20.0 
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18. Meghelaya. 

19. Mizoram 

20. Nagaland 

21. Ort88a 

22. Punjab 

23. Rajasthan 

24. Slkkim 

25. Tamil Nadu 

26. Trtpura 

27. Uttaranchal 

28. unar Pradesh 

29. west Bengal 

30. Andaman and Nicobar 
Islands 

31. Chandlgarh 

32. Dadra and Nagar Haveli 

33. Daman and Diu 

34. Lakshadweep 

35. Pondicheny 

All India 

.,.. per usual statui approach. 

3 

5.5 

3.6 

4.9 

8.7 

6.4 

4.1 

8.8 

8.4 

10.9 

4.4 

8.2 

9.5 

11.9 

19.8 

6.7 

11.8 

2.1 

10.6 

8.1 

4 

15.2 

17.2 

40.4 

24.0 

28.0 

22.5 

33.6 

22.3 

27.2 

26.9 

28.8 

23.2 

18.2 

17.0 

28.2 

24.3 

6.0 

20.3 

24.8 

Unemployment rate Is the percentage of unemployed with 
reterence to Labour Force. 

SUbmission of Incomplete Price U .. by Drug 
Producer 

3737. CH. MUNAWAR HASSAN: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether most of the major drug producers are 
introducing their products without price approval and not 
implementing the fixed/notified prices and also found 
submitting Incomplete price lists to the authorities; 

(b) If 10, the names of these drug. producers 
alongwith the name of the products; and 

(c) the action taken thereOn? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (c) National 
Pharmaceutical Pricing Authority (NPPA) fixes/revl .. s 
prices of the fonnulatlons baled on the bulk drug apecfIIed 
In the First Schedule of the Drugs (Pricea Control) Order, 
1995 (DPCO, 1996). CeDIng priceB fixed under paragraph 
9 of DPCO, 1995 are applicable to all the manufacturers 
Including thoee who Introduce their products. NPPA Issues 
notices for recovery of overcharged amount If the notified 
prices are not followed by the manufacturers. Notices 
have been Issued In 394 cases for recovery of RI. 738.14 
crores since inception of NPPA in August, 1997 till 
November, 2006 for various products on account of 
recovery of overcharged amount. 

The price list/supplementary price list has to be 
submitted by the manufacturers, to the dealers, State 
Drug Controllers and the Govemment as per Para 14(3) 
and 15(2) of DPCO, 95. As and when any deficiency in 
the submission of the price lists Is noticed, manufacturers 
concerned are dlracted to fumiah the complete Information. 
This Is a continuous and ongoing process. 

Exchange of Zoo Anima" 

3738. SHRI MANI CHARENAMEI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a> the number of zoos in the country category -
wise and State-wise; 

(b) the amount of grant released to different zoos 
by Central Zoo Authority during the last three years; 

(c) whether exchange of zoo anlmala la still 
continuing; 

(d) If so, the details thereof; and 

(e) the details of animals gifted to zoos outside the 
country during the last five years along with the nam. 
of countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a> The number of recogni~ed Zoos In the 
country category-wise and State-wise as on 1.12.2008 is 
provided at statement-I. 
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(b) The amount of grant reIeued to different zoo. 
by Central Zoo Authority for the lalt three years Ie 
provided at statement-II. 

(d) The proposal of animal exchange approved by 
the Central Zoo Authority during 2005-2006 il provided 
at statement-III. 

(c) Vea, Sir. 

Type 
Name 

1 

Large Zoo 

Medium Zoo 

State Name 

2 

Andhra Pradesh 

Assam 

Bihar 

Delhi 

Gujarat 

Kemataka 

Kerala 

Maharashtra 

Orissa 

Punjab 

Tamil Nadu 

Tripura 

Uttar Pradesh 

west Bengal 

Gujarat 

Kamataka 

(e) During the last five yeal'l (2002-06) no animals 
have been gifted to zooe outside the country. 

eatabllehment Name 

3 

Indira Gandhi Zoological Pari< 
Nehru Zoological Park 
Sri Venkateswara Zoological Park 

Assam State Zoo Cum Botanical 
Garden 

Sanjay Gandhi Biological Park 

National Zoological Park 

Kamla Nehru Zoological Garden 
Sakkarbaug Zoo 

National Park, Bannerghatta 
Zoological Garden 

Sri Charnarajendra Zoological 
Gardens 

Thiruvananthapuram Zoo 

RaJlv Gandhi Zoological Pari< 

Nandankanan Biological Park 

Mahendra Chaudhury Zoological 
Park 

Arignar Anna Zoological Park 

Madras Crocodile Bank TruatlCentre 
for Herpetology 

Sepahijala Zoological Park 

Lucknow Zoological Park 

Alipore Zoological Garden 

Saysjl Baug Zoo 

Pllilkula Wildlife Safari at 
Madushedde 

City Name 

4 

Vlahakhapatnam 
Hyderabad 
TIrupati 

Guwahatl 

Patna 

Delhi 

Ahemadabad 
Junagarh 

Bannerghatta 

Mysore 

Thirunvanathapuram 

Pune 

Bhubneshwar 

Chhatbir 

Vandalur 

Mahabalipuram 

Sepahijala 

Lucknow 

Kolkata 

Vadodara 

Mangalore 
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Kerala State Mueeum and Zoo Thrlsaur 

Madhya Pradeeh Gandhi Zoological Park Gwallor 

Maharaahtra Veermata JIJabhai Bhoeali Udyan and Zoo Mumbal 

Manlpur Manlpur Zoological Garden Imphal 

Rajasthan JaIpur Zoo Jalpur 

Tamil Nad\.! Chennal Snake Park Trult Gulndy 

Chlldf8l'll Comer Gulndy 

Uttar Pradesh Kanpur Zoological Park Kanpur 

West Bengal Calcutta Snake Park Badu 

Small Zoo Andaman and Mini Zoo, Haddo Port Blair 
Nicobar Islands 

Arunachal Pradesh Biological Park Itanagar 

Chhattlsgarh Maltri Baagh Zoo Bhilal 

Goa Bondla Zoo Usgao 

Gujarat Indroda Nature Park Gandhi Nagar 

Nature Park, Surat Surat 

Haryana Rohtak Zoo Rohtak 

Himachal Pradesh Himalayan Nature Park (Kufri) Kufri 

Jammu and Kashmir Manda Mini Zoo Ramnagar 

Jharkhand Bhagwan Birsa Biological Park Ranch! 

Jawaharial Nehru Biological Park 8okaro 

Tata Steel Zoological Park Jamshedpur 

Kamataka Children Park and Zoo Gadag 
Tiger and Uon Safari, Thyyarekoppa Shimoga 

Madhya Pradesh Kamla Nehru Prani Sanghrahalay Zoo Indore 
Van Vihar National Park Bhopal 

Maharaahtra Aurangabad Municipal Zoo Aurangabad 
Mahatma Gandhi Rastflya Udyan Zoo Solapur 
Niaargakavl Bahinabal Choudhary Pune 
Praniaan~lay 

Meghalaya Lady Hyderi Park, Animal Land Shillong 

Mizoram Aizawal Zoo Aizwal 

Orissa Indira Gandhi Park Zoo and Deer Park Rourkela 
::0 
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Punjab Deer Park, 8Ir Mot! Bagh Patiaia 

Rajuthan Jodhpur Zoo Jodhpur 
Udaipur Zoo Udaipur 

Tamil Nadu V.O.C. Park Mini Zoo Coimbatore 

Uttaranchal PT. Govlnd Ballabh Pant High AltItude Nalnltal 
Zoo 

W'" Bengal Jhargram Deer Park Jhargram 
Marble Palace Zoo Kolkata 
Padmaja Naldu Himalayan Zoological Oarjeellng 
Park 

Mini Zoo Andhra Pradesh Deer Park - Satyam Technology Range Reddy 
Centre 
O,er Park, Chlttoor Reserve Forest Chlttoor East 

Division 
Deer Park, KandaIeru KandaJeru 
Deer Park, Ke80ram Cement Baaant Nagar 
Deer Park, NFCL Green Belt Kaklnada 
G.V.K. Industries Deer Park Hyderabad 
Hlmayat Sagar MIni Zoo Range Reddy 
Jawahar Lake Tourist Complex Shamlrpet 
Karlmnagar Deer Park Karlmnagar 
Kinner ... rI Deer Park Kinnel'8llrl 
Pilialamarri Deer Park PUlalamarri 

Complex, 
Mahabub Nagar 

Vanavlgyan Kendra, Hunter Road, Warangal 
Hanamkonda, 

Arunchal Pradesh Mlao Mini Zoo Mlao 
Mini Zoo, Rolng Rolng 

Chhattllgarh Kanan Pandarl Zoo Bllaspur 

Dad,. and Nagar lion Safari - Y880na Y880na 
Haveli 

Gujarat Rajkot Municipal Corporation Zoo Rajkot 
Sir Peter Scott Nature Park Jamnagar 
Sundervan Nature Diacovery Centre Jodhpur Tekra 

Haryana Deer Park, Hissar Hissar 
Mini Zoo, Bhlwani Bhlwanl 
Mini Zoo, Plpll PUpil 

Himachal Pradesh Dhauladhar Nature Park GopaJpur 
Pheasantry and Aviary and Musk Deer Sarahan 
Form 
Renuke Zoollion Safari Sirmur 
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Jhartchand Blm 'Mrtg Vlhar Kallmatl 
Chandrapura Deer Park Chandrapura 
Deer Park Malthon Hazarlbagh 
Sat8tang Zoo for Children Education Satsang 

Kamataka Bellary Children. Park-cum-Zoo Bellary 
Deer Park at Shrl Kahetra Sogal Soundattl 
Deer Park, N.M.D.C. Ltd. Bellary 
Indira Prlyadal'lhlnl Sangrahalaya Davangere 

Taluk 
Klttur Rani Channamma Nlaarg Dhama Belgaum 
Mini Zoo A.M. Gudi Balvana Chitradurga 
Mini Zoo at Gendekatta H .... n 
Mini Zoo cum Children Park Gulbarga 
Namadachilume Deer Park Tumkur 
Tungabhadra Dam Mini Zoo Bellary 

KeraJa Lion Safari Park at Nayyar Dam Thirunvananthapuram 

Paraesinikkardavu Snake Park Kanur 

Maharaahtra Maharaja Shah.,1 Chhatrapati Zoo Kolhapur 
Maha~g Zoo Nagpur 
Pal Wild Animal Orphanage Jalgaon 
Sanjay Gandhi National Park Borivali 
Snake Park, Shlkshan Mandai Kolhapur 
Somnath Prakalpa Zoo Chandrapur 

Meghalaya Nehru Zoo, Danakgre, Tura Akhongini Tura 

Mizoram Deer Park, Thenzawl Thenzawl 

Nagaland Nagala.nd Zoological Park, Dimapur 
Rangapahar 
Zoological Park, Kohima Kohima 

Ori888 Gharlal Research and Conservation Unit Tlkarpara 
HAL. Deer Park, Koraput Sunabeda 
Kapllash Zoo Dhenkanal 
Kuanria Deer Park Nayagarh Forest Division Nayagarh 
Taptapani Deer Park Parlakhemundi 
WUd Animal Conservation Center, Motijharan Sambalpur 

Punjab Deer Park, Blr Talab Bhatinda' 
Deer Park, Neelon Ludhiana 
Ludhiana Zoo Ludhiana 
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RaJuthan Deer Pari<, Shrt Goverdhan Trust Udaipur 
Kota Zoo Kota 
Panchwatl Deer Park Pllani 
Safari Park, Haridaljl-KJ-Magri Udaipur 

Sikkim Himalayan Zoological Pari<, Bulbuley Gangtok 

Tamil Nadu Amlrdhl Zoo Vellore 
Deer Park, Udhagal, Nllgris Nllgria Dlatrict 
Kurumbapatti Zoological Park Salem 
Shlvganga Garden Mini Zoo Thanjavur 

Uttar Pradesh Ban Devl Recreation Park Mau 
Deer Park at BareIIIy Bareilly 
Deer Pari<, Hindaleo Industries Ltd. Sonbhadra 
Nawabganj Deer Park Unnao 
Samath Deer Park Varanasl 
Trtvenl Environment Pari<, Allahabad Allahabad 
Van Pranl Udyan, I.V.R.I. lzatnagar 
Vlnod Vanl Mini Zoo, Ramgarh Gorakhpur 

Uttaranchal Deer Park, Naraln Tewarl Dewal Atmora 
Malai Deer Park Dehradun 

West Bengal Adina Deer Park Maida 
Gar Chumuk (Ulughata) Deer Park, Howrah 
Kumari Kangeabutl Deer Park, Bonapakuria Bonapakuria, Bankura 
West Bengal Sneke P~ and Badu 
Laboratory, Badu 

Rescue Arunchal Pradash Centre for Baar Rehabilitation and Pakke 
Centre Conservation 

Assam Centre for Wildlife Rehabilitation Golaghat 
and Conservation 

Gujarat Animal Hospital, Madalpur Ahmedabad 

Haryana Hanuman Vatlka-Rescue Centre Gurgaon 
Rescue Centre at Meham Near G.T. Road, Meham 
Wildlife Rescue Centre Gurgaon 

Himachal Pradesh NehruPheasantry Manali 
Rescue and Rehabilitation Home Tutlkandl 

Kerala Wild Animal Rescue Centre, Kodanadu Kodanadu 

Maharashtra Amtes Animal, Park Wardha 
Leopard Rescue Centre Manikdoh 
Uttaras Animal Rescue and Pune 
Rehabilitation Centre 



387 WiJIIM~ DECEMBeR 18, 2001 ID 0wtItIDM 388 

1 2 3 4 

Uttar PradHh Wldlfe SOS Agra Bear Reecue Agra 
Facility 

Wee! Bengal Anlmaf Reecue Centre, SuruUa Koikata 
Bochamart Gharial Reecue Centre Kolkata 
Karuna KunJ Baruipur, 

Parganu South 

KunjaMgar Eoo-Park Raecue Centre Jalpalguri 
Maida Serpa Uddan 0 Sanrakahan Maida 
Sambaya SarnIty Ltd. 

Ramnabagan Wild life Sanctuary Kolkata 

South Khalrbari Leopard Madarlhat 
Rehabilitation Centra 

Circus Auam MoonHght Circus Khelmati 
Rhino Circua Lakhimpur 

Gujarat Great Golden Circus Ahmedabad 

Ke"'" Great Bombay Circus Tillicherry 
Great Rayman Circus 
Jambo Circus 
Jamuna CIrcua 
RIIJ Kamal Ci~ 

Maharashtra Rambo Circus Pune 
The Great Royal Circua 

Tamil Nadu Gemini Circus 

Uttar Pradesh Great ApoIo Circus 
Rajmahal Circus 

Weef. Bengal Ajanta Circus KoIkata 
Asiad Circus Kolkata 
Empire Circus Kolkata 
Famous Circus Koikata 
Great Sangam Circua Kolkata 
Kohinoor Circus Kolkata 
Natraj Circus Kolkata 
Olympic Circus Kolkata 
Samr&t Circus Kolkata 
W88ton Circus Elliot 

Grand Total 186 
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G,.nf MIMs«I /t) dlllelfll7f ZOO$ by CllnffB/ Zoo Authority btlfwHn 2003-2(J()6 

(RI. In Lakhl) 

Name of the State Name of the Zoo Year 

2003-04 2004-05 2005-06 

2 3 4 5 

Andaman and Nicobar Islande 

Chldtya Tapu Biological Nil 17.36 Nil 
Park 
Port Blair 

Andhra Pradesh 

Indira Gandhi Zoological 72.37 54.03 106.00 
Park, 
Viahakhapatnam 

Nehru Zoological Park, 13.09 30.00 50.00 
Hyderabad 

Sri Venkat8lwara 167.66 53.93 211.10 
Zoological 
Park, Tirupatl 

Total Andhra Pradesh 253.02 137.96 367.10 

Arunachal Pradesh 

Itanagar Zoological Park, 12.90 20.00 155.49 
ltanagar 

Assam 

Aaaam State Zoo-cum- 72.45 70.42 Nil 
Botanical Garden, 
Guhawati 

Bihar 

Sanjay Gandhi Biological 12.35 20.00 23.00 
Park, Patna 

Chhatlisgarh 

Kanan Pendari Zoo, Nil 6.00 Nil 
Bilaspur 

Delhi 

National Zoological Park, 63.91 100.65 105.70 
Deihl 
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Goa 

Bondla Zoo, Bondla 8.65 Nil Nil 

Gujarat 

Nature Park, Surat 24.00 20.00 41.52 

Sakkarbaug Zoo, Junagarh 25.00 26.00 Nil 

Sayajlbaug Zoo, Vadodara 20.00 26.00 16.12 

Total Gujarat 69.00 70.00 57.64 

Haryana 

Rohtak Zoo, Rohtak Nil Nil 60.00 

Himachal Pradesh 

Himalayan Nature Park 10.00 22.50 Nil 
KufrI, Shlmla 

Pheuantri, Aviary and Mu8k 10.00 7.50 30.00 
Deer Farm, Sarahan 

Total Himachal Pradeeh 20.00 30.00 30.00 

Jharkhand 

Bhagwan Bir... Biological 9.74 Nil 9.00 
Park, Ranchi 

Kamataka 

Bannerghatta Zoological 68.48 85.34 98.30 
Garden, Bangalore 
(Rescue Centre) 

Sri Chamarajendra 20.00 25.00 25.75 
Zoological 
Garden, Mysore 

Tiger and Lion Safari, Nil 83.25 21.00 
Shlmoga 

Total Kamataka 98.48 193.59 145.05 

Kerela 

Thlruvanathapuram Zoo, 8.00 21.94 30.00 
Thlruvanathapuram 

Madhya Pradeeh 

Gandhi Zoological Park, 20.00 Nil Nil 
Gwallor 
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!(amla NehN Pranl 60.79 Nil 40.36 
Sangrahalaya, Indore 

Van Vlhar Zoo, Bhopal Nil 144.15 25.00 

Total Madhya Pradesh 80.79 144.15 85.35 

Mah ..... htra 

Rajiv Gandhi Zoological 21.00 21.35 60.00 
Park, Pune 

Total Maharuhtra 21.00 21.35 50.00 

Mizoram 

A1zawl Zoo, Alzawt 217.62 300.10 133.60 

Nagaland 

Rangapahar Zoological 36.70 Nil 48.50 
Park 
Dlmapur 

Nanclankanan Zoological Nil 19.00 72.80 
Park, Bhubaneswar 

Punjab 

M.C. Zoological Park, Nil 48.70 Nil 
Chhatblr 

Rajasthan 

Jodhpur Zoo, Jodhpur 21.10 10.00 11.30 

Nahargarh Biological Park, 29.02 50.32 62.23 
Jalpur 

T otaJ Rajasthan 50.12 60.32 63.53 

Sikkim 

Himalayan Zoological Nil 9.00 38.50 
Park, Gangtok. 

Tamil Nadu 

Arignar Anna Zoological 52.19 88.80 48.44 
Park, Vanclalur, Chennai 

Tripura 

Sepahijala Zoological Park, 33.40 Nil Nil 
Agartala 



376 Wnl'tlrn AM...,. DECEMBER 18. 2008 ID au.J/rJM 37e 

2 3 4 6 

'Uttaranchal 

G.B. Pant High Altitude Nil 6.00 6.39 
Zoo, Nalnltal 

Uttar Pradesh 

Kanpur Zoological Park, 17.90 2.00 Nn 
Kanpur 

Lucknow Zoological Park, Nil 18.00 19.43 
Luoknow 

Total Uttar Prade8h 17.90 20.00 19.43 

Weat Bengal 

ZoolOgical Garden, A1ipore, 6.00 6.00 NU 
Kolkata 

Kharabarl Rescue Centre, Nil 54.99 35.57 
Madarlhat, Cooch Behar 

Padmaja Naldu Himalayan 50.72 45.75 Nil 
Zoological Park, Da~eellng 

Total West Bengal 56.72 106.74 35.37 

$II.",."t HI 

Exch8ngs of snimsls Iltnong Indian Zoos sppmvtKI by ths Csnltsl Zoo Authotily during 2005-2006 

SI.No. Name of the zoo and Name of the zoo and animals 
animals exchanged exchanged 

2 3 

1. Sakkarbaug Zoo, Junagarh M.C. Zoological Park, Chhatblr 
Four homed antelope (TelrllcefOS Barking dee (Muntmcus muntjllkJ 
qUlldricomis, 1:2 1:2 

2. Bhagwan Birsa Biological Park, Ranchi National Zoological Park. Delhi 
Jungle Cat. (Felis ehsus, 1:2 Leopard (Pllnlhelll pIlrrtus, 

3. Nehru Zoological Park Jaipur Zoo. Jaipur 
(I) Leopard (Pilnlhelll pIltr/ut4 1:1 (I) Gharial (Gilvlttlis gsngBticus, 2:2 
(Ii) KaJlj Pheasant (II) Sika deer (CsIIIU$ nippon 
(Lophulll !tJucomtJlllnli} 1:1 Yllkushimse) 1:2 

4. Nehru Zoological Park, Hyde~. Bhagwan Birsa Biological Park. Ranchi 
(i) Jungle cat (Felis Chaus) 1:1 

Leopard (PlU1thelll patrius, 1: 1 (II) Hyena (Hyaenll hyaenli} 1:1 
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5. Bannerghatta Biological Park, Sri Chamarajendra Zoological Park, 
Bangalore Mysore 
(I) Giant Iqulrrel (RsMs IndIciJ 1:0 Nil 
(II) Zebra (EqutJ6 butr:M1f1 bohm~ 1:0 

6. Kamla Nehru Zoological Garden, RHCue Centre at Borlvalll National 
Ahmedabad. Gujarat Park, Mumbal, Maharuhtra 

Leopard, (PllnllNJ,. psfdtJir-4 (2:2) 

7. Aurangabad Municipal Zoo, M.C. Zoological Park, Chattblr, 
Aurangabad, Maharuhtra Punjab 

Bengal tiger (white coat) (PsnllNJ,. 
fig" flgn'.t)-1 (1: 1 0) 

B. Bhagwan Blraa Biological Park, Nature Park, Surat, GuJarat 
Ranchl. Jharkhand 
Lion (unknown IIneage)-2 (1:1) 

9. Sri Chamarajendra Zoological Thlruvanathapuram ZooITrtuur 
Garden, Myaore, Kamataka Zoo 
Leopard (PllnllNJ,. p8Jf/IJif-3 (1:2) Hog deer (AK8 potr:lnuir-3 (1 :2) 

10. Jalpur Zoo, Rajasthan National Zoological Park. Deihl 
Gharlal (Gllvlsl~ gs~ (2:2) 

11. Kanan Pendarl Zoo, Bllaapur. Kamla Nehru Zoological Garden. 
Chhattllgarh Ahmedabad. GuJarat 
Leopard (PllnllNl,. pstrluiJ-2 (1: 1 ) ROIY pellcan-4 (2:2) 
Sloth bear (MslulStJ8 utBInuiJ-2 (1 :1) Sliver ph .... nt-2 (1:1) 

Lover blrd8-10 

12. Van Vlhar National Park and Zoe. Reacue centre at Madhav National' 
Bhopal. Madhya Pradeah Park. Shlvpurl. Madhya Pradelh 

Bengal tiger (PsnllNJIS tigris tigrIir-
1 (0:1) 

13. Van Vlhar National Park and Zoo. National Zoological Park, Deihl 
Bhopal. Madhya Pradllh 
Bengal tiger (Psnth.,. t/fItI$ I/¢it- Bengal tiger (white coat) (PllnllNJ,. 
2 (1:1) lip tig,*}-2( 1: 1 ) 

Relcue Centre at South Khalrabarl. PadmaJa Natdu Himalayan • 14. 
Cooch Behar. Weat Bengal Zoological Park. Da~ .. ling, West 

Bengal 
Tiger (unknown Iinerage)-2 (1: 1 ) 

15. Jumbo circus (animal camp at National Zoological Park, Deihl 
Jaipur) 
Leopard (black coat) (PlinthS,. 
psrdui,-1 (0:1) 
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1 

18. 

17. 

18. 

2 

Van Vlhar National Park and Zoo. 
Bhopal, Madhya Pradesh 

Bengal tiger (Pllnthem /igds titJti$J-
2(1:1 ) 

Sanjay Gandhi National Park and 
Tiger Safari, Borivali, MumbaI, 
Maharashtra 
Bengal tiger (white coat), (lWIthBfII 
tigris IIgriSJ -2(1:1) 

Arignar Anna Zoological Park, VandaJur 
(i) Rhesus macaque (MIICC8 Mullltta) 2:2 
(ii) Bonnet macaque (~ I'IIdiIItil} 2:2 
(iii) Brow antlered deer (CsMJ8 tIId ~ 1:0 
(iv) Alexandrine parakeet (P8Itt6cuIll 
Sup8ttilij 1: 1 
(v) Grey pelican (~U8 
phi/ippsnsiSj 3:3 
(vi) Night heron (~ n~ 3:6 
(vii) Painted stork (~tis 
IsucoctJphs/IIJ 5:5 
(viii) White peafowl (PSIIO crista~ 1:1 
(ix) Common peafowl (PSIIO crista~ 1:1 
(x) Grey heron (An:fsa cinsntNl) 3:3 
(xi) Reticulated Python (Phython 
rsticulllts8} 1: 1 

asp 

3739. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of STEEL be pleased to state: 

(a) whether new production set up at Bhilai Steel 
Plant (asP) has been commissioned; 

(b) if so, the detai~ thereof aJongwith the works so 
far executed; and 

(c) the funds allotted therefor and utilised so far? 

THE MINISTER OF STATE IN T~ MINISTRY OF 
STEEL (DR. AKHILESH OAS): <a) and (b) Recently during 
September-November 2006, three units have been 
commissioned at BSP. The details are as under: 

3 

Sanjay Gandhi National Park and Tiger 
safari, Borivali, Mumbai, 
Maharashtra 
Bengal Tiger (PW7lhtlfII tigris /igI'iSJ-
2(1:1 ) 

Rajlv Gandhi Zoological Park, Puna. 
Maharashtra 

Maltrl Bagh Zoo, Bhilai 
Bengal tiger (white coat) (Pwlt11sr6 tigris ~ 1:1 

(I) Turbo Generator at Power Plant·1 was 
commlseioned in September 2008 and the unit 
is 'In regular operation. The rated capacity of 
the turbo-generator is 16 MW. 

(iO Hydraulic Automatic Gauge Control in Plate Mil 
was Installed in October 2006 and Pl'8I8ntly the 
hydraulic system in under ltabllization. The unit 
will help in meeting customer requirement of 
cIoeer thickness tolerance. 1888 crop cuttings and 
Improved yield of the plates. 

(iii) B-strand of Wire Rod MHI has been revamped 
In November 2008 and presently roiling is under 
stabilization. The unit wlH Increase production of 
wire rods by 54,900 tonnes per annum, facilitate 
production of higher grades of TMT products 
with closer tolerances. 
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(c) The detaJII of fundi for the above three unite are as under: 

Name of the Project 

Turbo Generator at Power Plant-1 

Hydraulic Automatic Gauge Control in 
Plate Mill 

Revamping of B-Strand of Wire Rod 
Mill 

3740. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether mango crop has been severely hit by 
disease In Kamataka this year; 

(b) if so, the extent of loss suffered by mango 
growers in the State; 

(c) whether the Union Govemment proposed to give 
arry financial assistance to them; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The mango crop Is not affected by any serious disease 
this year in Kamataka. 

(b) to (d) Do not arise. 

Expendhure on Adwrtleement 

3741. SHRI K.C. PALLANI SHAMY: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
ltate: 

(a) whether the expenditure on advertisements by 
various Government departments has been steadily 
increasing over the year; 

(b) If so, the details and the reasons therefor; 

(c) whether any direction has been issued to all the 
Govemment departments to route their advertisements 
through DAVP; 

Sanctioned cost Expenditure till Nov'06 

48 crores 39 crores 

64 crores 36 crores 

75 crores 49 crores 

(d) If so, the details thereof; 

(e) whether there is also a proposal to ease the 
eligibility conditions for empanelment to promote 
newspapers published in remote areas and languages 
with limited reach; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
No, Sir. 

(b) Does not arise. 

(c) and (d) Yes, Sir. A copy of the letter written by 
Secretary (I&B) on 31.05.2005 to all Secretaries of 
Govemment of India, is as enclosed statement. 

(e) to (g) No, Sir. The Advertisement Policy of 
Govervnment of India already provides for relaxed eligibility 
conditions for empanelment with DAVP, for newspapersl 
journals In Sanskrit or in tribal languages and those 
published from remote areas. 

S.K. Arora 
Ph: 23382639 

Secretary 
Information and Broadcasting 

Govemment of India 

Dated New Deihl· 1 , the 31st May, 2005 

D.O. No.3I5I2OO4-Coord 

Dear Shrl 

The Directorate of Advertising and Visual Publicity 
(DAVP), a media unit under the Ministry of Information 
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and Broadcasting, la the nodal agency for multi-media 
publicity of the policies/programmes and achlevementa of 
Govemment of India Including Central Public Sector 
Undertaking and Autonomous Bodiea. 

2. DAVP provides single window cost effect publicity 
through Preaa Advertisement, Audio-Visual, Printed 
Materiale, Exhibitions and distribution. It has played a 
crucial role In reaching out to the target group. Over the 
years it has developed an expertise to handle campaigns 
on ali-India basis. 

3. The Standing Committee on Information 
Technology In its 9th Report on Action Taken by the 
Government on the Recommendation/Observations 
contained In the 57th Report (13th Lok Sabha) on 
"working of the Directorate of Advertising and Visual 
PubliCity" has expressed concern over the violation of 
the instructions regarding routing of advertisements 
through DA VP. It hu laid atreae on Betting up of a 
monitoring cell to keep track of violations, which may be 
brought to the notice of Standing Committee. 

4. As per Allocation of Bualneas Rules "production 
and release of all display advertisements of the 
Govemment of India through the media of preas, posters, 
folders, calendars, blotters, leaflets, hoardings, cinema 
slidea etc. and also release of claaalfied advertisements 
on behalf of Govemment of India" ahould be made 
through DAVP. 

5. The need of routing of all advertisements of 
MlnlatrleslDepartments of Government of India and Central 
PSUs and Autonomous Bodies through DAVP has been 
emphasized by various Committees from time to time. 

6. The Committee of Secretarlea In their meeting 
held on 19.02.1991 decided "all the Ministries/Departments 
and Government Organizations should generally use the 
services of DAVP for the publicity requirements. However, 
for their creative advertisements the Ministries should be 
free to draw up their advertisements uaing specialized or 
other voluntary agenciea, but should go through DAVP 
for placing their advertisements in newspaper and other 
media. Wherever the Ministrles/Departments use agencies 
other than DAVP for creating their advertl8ements it may 
be advisable to associate DAVP with the proceas". 

7. In view of the above, you may Jike to iaue 
appropri,ate directions within your Ministry/Department and 
to the Heads of the organizations including Public Sector 

Undertaking/Autonomous BodI.. under your charge to 
rout. their publicity work through DAVP belldel luuing 
Instructiona to the Financial Advllorl of the •• 
organizations not to concur In proposal where publicity 
work la being undertaken In violation of the above 
In.tructions. 

To 

With regards, 
Yours alncerely, 

SdI-
(S.K. ARORA) 

The Secretaries to the Govemment of India. 

Oxfam Report 

3742. SHRI SURESH PRABHAKAR PRABHU: 
SHRI SHAILENDRA KUMAR: 

Will the Mlnilter of CHEMICALS AND FERTILIZERS 
to be pleased to state: 

(a) whether the poor people are needl ... ly dying 
because drug compeni.. and the Govemment of rich 
countries are blocking the developing World from obtaining 
the affordable medicines .. per Oxfam report .. reported 
in 'The Hlnduatan Times' dated November 15, 2006; 

(b) If 80, whether the Govemment hu examined the 
report of Oxfam; 

(c) If 10, the detalla thereof; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (d) The Oxfam 
report u quoted under the title 'Rich nationa blocking 
cheap drugs' In Ths Hindusl8n TifMS dated 15.11.2006 
aUeges that Doha Declaration on the TRIPS Agreement 
and PubHc Health Is not being given effect to. The Doha 
Declaration was adopted by the 4th Mlniaterial Conferenoe 
of the WTO in Doha in 2001. This declaration reaffirmed 
flexibility of the WTO member countries In circumventing 
patent rights for better ace... to ... entla' medicines. 
The Doha Declaration also set a task before the TRIPS 
Council to find a solution to the problems that countries 
may face In making use of compulsory licensing if they 
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have too little or no pharmaceutical manufacturing 
capacity. AI per the deol.lon In the TRIPS Council. u 
adopted by the General Council of the WTO In Ita meeting 
held In AugUlt. 2003 waive ... from the obllgatlona of the 
TRIPS Agreement have been provided. Accordingly. a 
compulsory licence can not only be IlIued for domestic 
use. but al.o for the purpo.e of production of a 
pharmaceutical product and Its export to IUCh countri .. 
that have Insufficient manufacturing capacity. subject to 
certain conditione. 

The Patent (Amendment) Act. 2006 has already 
Incorporated the elementa of the Doha Declaration on 
the TRIPS Agreement and Public Health. Thia amendment 
allows manufacturing and export of patented 
pharmaceutical products to any country having sufficient 
or no manufacturing capacity In the pharmaceutical sector 
for the concerned product to address public health 
problems. 

Equality and Dignity of Work Force 

3743. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of LABOUA AND EMPLOYMENT be pleased to 
Itate: 

(a)· the recommendations by various International 
Organisations Including Anti-Slavery Intematlonal Human 
Rights Watch, UN Human Aights Committee etc. regarding 
Improvements in the general conditions of work to protect 
the equality and dignity of workforce; and 

(b) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FEANANDES): (a) and (b) According to the Information 
received from the Ministry of External Affal ... , the main 
multilateral organization dealing with Ilsues of the 
workforce is the International Labour Organisation (ILO). 
India has so far ratified 40 Conventions. Human Rights 
Watch and Anti Slavery International are Civil SOCiety 
Organisations. The Human Aightl Committee (HAC) Is 
the body of Independent expertl that monitors 
Implementation of the International Covenant of Civil and 
Political Rights by ita State Partlea. The HAC. while 
conSidering India'l periodic report in 1997 had 
recommended, Inttlr-s/Is. for conducting study for 
identification and eradication of bonded labour and taking 
urgent ateps for removal of all children from hazardous 
occupations. 

For identification. rele... and rehabilitation of bonded 
labour ..... a Centrally Sponaored Scheme II In operation 
under which financial "Iiltance to the extent of 
As. 20.000 per bonded labour is provided for rehabilitation, 
which II shared by the Central and State Governments 
on 50:60 ratio baale. In case of North-Eastern Statea. 
100% Central aasiatance Is provided. In addition. Central 
aulslance under the Scheme is provided to the State 
Governments for conducting aurveys of Bonded Labour. 
awarenesa generation activities and evaluatory studies. 
So far about 2.67 lakh-bonded labourers have been 
rehabilitated and central assistance of Rs. 68.75 crore 
have been provided for their rehabilitation. In addition, 
AI. 4.20 crore have been provided to States for 
undertaking surv.ys, .tc. 

In case of eradication of child labour in hazardous 
oct;upatlons, a sequential approach hsa been adopted. 
So far 15 occupatlonl and 57 proceues have been 
declared as hazardous under the Child Labour (Prohibition 
and Aegulatlon) Act, 1986, where employment of child 
labour Is prohibited. 

ILO on Child Labour 

3744. SHRI UDAY SINGH: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether International Labour Organisations (ILO) 
has recently called for zero tolerance of violence against 
the child labourers and adolescents legally employed wortd 
wide sa reported In ThtI H/ndu dated November 22. 2006; 

(b) If 10, the reaction of the Government thereto; 

(c) whether the Govemment proposel to take effective 
steps to prevent children from working with any 
establishment; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHAI OSCAA 
FEANANDES): (a) and (b) Government has noted the 
contents of the News-item published in the Hindu 
22.11.2006. As such. Government is committed to 
elimination of child labour phased manner beginning with 
those engaged in most hazardous occupations and 
procesa88 first. 

(c) and (d) Child Labour (Prohibition and Regulation) 
Act, 1966 prohibits employment of children in 15 
occupations and 57 Processes and it regulates the 
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working conditions In occupations which are not declared 
as hazardous. SUfficient deterrent provisions already exist 
In the Child Labour (Prohibition and Regulation) Act, 1986 
for persona violating the provisions of the Act. The Act 
provides that any persons who employs ariy child In 
contravention of the provisions of the Act, is liable for 
punishment with imprisonment for a term which shall not 
leas than three months, but which may extend to one 
year or with fine, which shall not be less than Rs. 10,000 
but which may extend to Rs. 20,000 or both. Instruction 
are Issued, from time to time, to the State Govemments 
who are the appropriate Government for the strict 
enforcement of the same. 

{Tnms/stionj 

Development and Augmentation 
of Ground Water 

3745. PROF. RASA SINGH RAWAT: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the Central Ground Water Board (CGWB) 
has had consultations with the Govemment of Rajasthan 
for development and augmentation of ground water; 

(b) whether the State Govemment has also given 
some suggestions to the Board; 

(c) H so, the details and 'outcome thereof; and 

(d) the amount provided for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (d) Central Ground Water Board (CGWB), 
a sub-ordinate office of the Ministry of Water Resources, 
carries out ground water exploration to identify the 
potential acquifer zones worthy of ground water 
development. In the State of Rajasthan, the sites for 
exploratory wells are handed over to the State Public 
Health Engineering Department for drinking water supply 
In urban and rural areas. The sclentHic data generated 
during the course, of exploration is utilized by the State 
in planning development of ground water. Ground Water 
Department, Government of Rajasthan was consulted for 
construction of rain water harvesting structures for 
recharge to ground water during the IX Plan. CGWB 
also provides technical guidance and training ~o the 
officers of the State organizations for designing rain water 
harvesting structures whenever requested. 

For augmentation of ground water resources, CGWB 
has prepared a conceptual plan for mega recharge to 
ground water in parts of Thar deaert utilizing surplus IGNP 
water. Ministry of Waler Resources has approved an R&D 
project on "Ground Water Recharge Studlee In the Ther 
Desert telTBln of Rajasthan through surplus water" for 
this purpose and aHotted As. 88 lakh to the State Water 
Resources Planning Department. The objective of the 
project is to Improve overall water balance situation of 
the study area. Another R&D Project has been approved 
by the Ministry of Water Resources for 'ldentHication and 
mapping of paleochannels In the eastem fringe of the 
Thar desert for waler resources augmentation plan' for 
which an amount of Rs. 16 lakh has been provided to 
B.M. Blrla Science and Technology Centre, Jaipur. The 
objective of the study Is to identify and precisely map 
the palaeo channels In JhunJhunu, Sikar, Churu, Pall, 
Jalore and Sarmar districts of Rajaathan and to study 
the behaviour of ground water In palaeo drainage In tenna 
of quality, quantity and recharge capabilities. 

{English} 

Protection of Rare WHd Spec'" 

3746. DR. M. JAGANNATH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a> whether achools and coUeges across the country 
are Illegally buying and stocking rare marine and jungle 
species thus threatening their extinction as reported by 
'The TImes of India' dated September 22, 2006; and 

(b) H so, the action taken by the Government under 
Prevention of WildlHe Act to save the rare species? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (8) and (b) Information is being collected and 
would be laid on the Table of the House. 

Hyb~d Paddy Crop. 

3747. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of AGRICULTURE be pleased to state: 

<a) whether the Government has issued directions to 
States for encouraging the farmers to undertake cultivation 
of hybrid paddy, and 

(b) If so, the details thereof and the reaponee of the 
States thereto? 



WIlWatn AII6M9f11 AGRAHAYANA 27. 1928 (~ 10 QIJIIIIItIns 380 

THE MJNISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Government of India Is implementing the 
restructured scheme -Development and Strengthening of 
Infrastructure Facilities for Production and Distribution of 
Quality Seeds" since 2005-06. Hybrid Rice Seed 
Production is one of the main components of the lCheme. 
Under this component, production subsidy 0 RI. 20 per 
Kg. and distribution subsidy 0 RI. 25 per Kg. Is given 
to various Implementing agencies, Including State 
Governments. Financial assistance Is also given in 
organizing training programmes on hybrid rice seeel 
production 0 Rs. 15,000 per training. Under this 
component, Rs. 241.45 lakhs were relea.ed during 
2005-06. Rs. 186.24 lakhs have been released 10 far 
during 2006-07. 

Production Coat of Fertilize,. 

3748. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether increase in the price of fuel has affected 
the cost of production of fertilizers; 

(b) If so, the extent to which the fertilizer Industry 
had been affected as a result thereof; and 

(c) the measures taken/proposed to be taken by the 
Union Govemment to reduce the production cost of 
fertilizers in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) Yes, Sir. The cost 
of production of urea is, among other things, dependent 
on the cost of feedstock and fuel. Presently, for gas 
based units, cost of feedstock accounts for 60% of the 
total cost of production, whereas for naphtha and Fuel 
OiVLow Sulphur Heavy Stock (FO/LSHS) based units, it 
is about 75%. As for decontrolled phosphatic and potassic 
fertilizers, normative delivered cost of the P&K fertilizers 
(except SSP) covered under the Concession Scheme Is 
worked out as per the recommendations of Tariff 
Commission (TC). The normative delivered cost of 
fertilizers Is updated with reference to the imported raw 
materialfmtermedlates as per the formulae recommended 
by TC. 

(b) Under New Prlctng Scheme (NPS) for urea units, 
the cost of feedetock and fuel Ie reimbursed to urea 
manufacturing units sub;ect to pre-set norms. Thus, any 
Incre... In the cost of feedstock and fuel Is bome by 
the Govemment In the form of higher subsidy outgo and 
the fertilizer Industry Is not affected. 

(c) As the Natural GaslUqulfJed Natural Gas (NGI 
LNG) Is cheaper and more energy efficient feedstock as 
compared to naptha and FOILSHS, Govemment has 
formulated a policy for conversion of non-gas based units 
to NG/LNG. Further, the Govemment has formulated a 
policy which provides that new and expansion projects of 
urea will be based on NGiLNG only. The Govemment Ie 
also implementing a policy of rewarding energy effICient 
urea units. 

For decontrolled fertilizers, Govemment Ie encouraging 
manufactures of phosphatic fertilizers to explore the 
possibilities of setting up jOint ventures abroad In 
phosphatic and potassiC field to ensure uninterrupted 
supply of raw materiaVlntermedlates on long term basle 
at reasonable price. 

Ani_nee to BRL 

3749. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of STEEL be pleased to state: 

(a) whether the Govemment has provided/proposes 
to provide concessions and financial assistance to Bharat 
Refratories Umited (BRL) on the basis of techno economic 
viability study; 

(b) If so, the details in this regard; 

(c) whether despite such conceasions and assistance 
BRL has failed to achieve the targets set in the techno 
economic viability report; and 

(d) if so, the steps taken by the Govemment to 
achieve such targets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) and (b) Yes, Sir. 
Government has provided following concession and 
financial assistance to Bharat Refractories Umited (BRL) 
in 2002-03 on the basis of tectmo-economic viability study. 
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• Re. 56.00 Croree .. Non-Plan loan Aaaletance 
to liquidate statutory dues In respect of 
employees who had either already accepted VRJ 
Superannuated or were likely to accept VRS. 

• R8. 90.00 Crore8 as Non-Plan loan for 
implementation of Voluntary Retirement Scheme 
to bring down the manpower of the company 
from 2788 to 1311. 

• Govt. Guarantee (without any guarantee fee) for 
raising Rs. 30.00 Crores for meeting working 
Capital Requirement of the Company. 

• Rs. 35.00 Crores (Rs. 7.00 crores every year 
during the next five years) for Addition 
ModifICation Replacement Scheme as equity to 
replace obsolete machinery. 

• Conversion of Existing Plan and Non-Plan 
amounting to Rs. 97.89 Crores 88 on 2000-01, 
into equity. 

• Moratorium on the repayment of loans and 
Interest up to 2010-2011 

• Exemption from payment of guarantee fees In 
respect of RI. 24.00 Crorea cash credit limit. 

(c} Due to reasons ,uch .. non achievement of VRS 
targets, high Interest rate on Govemment of India loan 
and Increasing input costs, atc., BRL partially achieved 
the targete set in the techno-economic viability report. 

(d) Following stepa have been takenlbalng taken by 
the Government and the company to achieve the targets; 

More emphasiS on value addition to productl. 

Continuous persuasion and counseling of 
employees to opt for VRS. 

Control on expenditure. 

Thrust on new marketing areas. 

{TtBns/lllion} 

Protection of Wildlife 

3750. PROF. RASA SINGH RAWAT: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a> whether the State Government of Rajasthan has 
forwarded any scheme to the Union Govemment to check 

the decreasing number of tigers and to check poaching! 
emuggllng of anlmale organs; 

(b) If 80, the datalla thereof; and 

(c) the time by which a final declalon Ie likely to be 
taken In thie regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) A propoaal. soliciting financial support 
which Inltl,..u., Includes blodiveralty conservation, habitat 
restoration, protection and participatory management of 
Ranthambhore National Park, its buffer and recovery and 
development of Sariska Tiger Reserve hu been received 
from the State. Action has been taken for providing 
Central Aasistance to the State In this regard, subject to 
the availability of funds. 

{English} 

Stor. .nd a.'e of Drug. by Qrooery Shop. 

3751. DR. M. JAGANNATH: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government proposel to allow 
neighbourhood grocery stores to stock up and sell a range 
of potentially dangerous non-steroidal and anti-
Inflammatory and gastrointestinal drugs without any 
prescription from the medical practitioner; 

(b) If so, the details thereof and the reason8 therefor; 

(c) the names of the drugs which are proposed to 
be allowed to store and .ell by the grocers; and 

(d) the modus optlrlmdl to be followed by the 
Govemment to keep vigil over the groce,. to ensure that 
all drugs specify the correct prescription partlculariy In 
cue of children like quantity, frequency and duration of 
the Intake? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTiliZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI BK HANDIQUE): (a) to (d) On the balls 
of examination of the Issue of permitting certain household 
remedies as Over the Counter Drugs (0TC) by sub· 
committee of Drugs Technical Advisory Board (DTAB) and 
Its report the Government published amendment rule 
under Gazette Notification GSR 471 (E) dated 4.8.2006 
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regarding amendment of Schedule K of the Druge and 
COlmetlea Rul .. , 1946. The propoaecl amendment In 
Schedule K gives relief to certain household remedieal 
commonly ueed druge whoM nameI are mentioned in 
the laid Gazette Notification from the purview of sale 
licence. 

According to this Gazette Notification, the OTC drug 
Ihall be exempted from the provisions of Chapter-IV of 
the Drugs and CoametIc8 Act and Rules thereunder, which 
require them to be covered by a I8ie licence lubject to 
the following conditions: 

(a) No drugs shall be sold or stored after the date 
of expiration of potency recorded on its 
container, label or wrapper, or in violation of 
any statement or direction recorded on such 
container, label or wrapper. 

(b) Drugs shall be purchased from a manufacturer 
or dealer licensed under these Rules, and 
records of such purchase shall be maintained. 

(c) Drugs are stored separately. 

(d) Druge are aolcl In the original unopened container 
of licensed manufacturers, provided that In cue 
of drugs packed in strips, single strips can be 
sold. 

Evaluation of TPDS 

3752. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether any study has been conducted for the 
evaluation of Targeted Public Distribution System (TPDS) 
and Antyodaya Anna Yojana (MY); 

(b) if so, the details and outcome thereof; and 

(c) the reaction of the State Governments thereto? 

THE MINSTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) Programme Evaluation Organization of 
Planning Cornmission (PEO) and ORG Marg, New Delhi 
have conducted studies on Performance Evaluation of 
Targeted Public Distribution (TPDS) and Evaluation study 
of TPDS and Antyodaya Anna Yojana (AAY) respectively. 

The Programme Evaluation Organization (PEO) of the 
Planning CommIealon hae In Ita report baaed on study of 
1 e major Stat .. aubmftted In March .. 2006 reported that 
the Foodgra/ns leakage (ae a percentage of offtake of 
BPL quota) through ghost ration card Is 16.67% and at 
Fair Price Shop Is 19.71 % (all India basis). 

The PEO has pointed out that the main reasons for 
leakages are that implementation of TPDS Is plagued by 
targeting errora, prevalence of ghost cards and unidentified 
households and siphoning off of foodgralns from the 
supply chain. 

An Evaluation Study on TPDS and AAY was 
undertaken by the ORG Centre of Social Research, New 
Deihl. As per the findings of the Study there was a 
dlveralon of wheat and rice of 53.3% and 39% respectively 
at the all India level. The final report has been received 
In September, 2005 and forwarded to StateslUTs for 
comments. 

The issue of diveraion has been discussed in the 
recently held Regional Conferences with the State 
Governments. The issue was also discussed in the Food 
Ministers/Food Secretaries Conference held on 29.03.2006. 
The State Governments have however, expressed 
reservations in these Conferences on the findings of the 
study. The participants StateslUTs were requested to take 
necessary immediate steps to strengthen TPDS and to 
curb diversionlleakage. On the basis of the discussions, 
this Department has drawn a Action Plan and sent to all 
State Governments for taking necessary action thereon. 
The Action Plan contains the following points: 

1. States should undertake a campaign for Review 
of BPUMY lists, to eliminate ghost ration cards. 

2. Strict action should be taken against the guilty 
to ensure leakage free distribution of foodgrains. 
In this respect information asked for under clause 
8 and 9 of PDS Control Order, may also be 
sent. 

3. For sake of transparency involvement of elected 
PRI members in distribution of foodgrains be 
ensured. As far as possible, FPS licenses be 
given to SHGs, gram panchayats, cooperatives, 
etc. 

4. BPUMY lists should be displayed on all FPSs. 

5. District-wise and FPS-wise allocation of 
foodgralns should be put up on websites and 
other prominent places, for public scrutiny. 
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8. Wherever po.slbl., door step d.llv.ry of 
foodgraIns should be ensured by Statee, lnatead 
of letting prlvat. tr.n.porteralwhol ..... ri to 
traneport goods. 

7. Timely .vailabUlty of foodgralns at FPS level and 
fixed dates of dlatributlon to ration card holders 
.hould be ensured. 

8. Tr.inlng of members of FPS level Vigilance 
Commltt... .hould be ensured. 

9. Computeris.tion of TPDS operations be 
undertaken. 

In addition, the Govemment has also taken steps 
introducing electronic transfer of funds to FCI and issued 
Instructions for display of Bannera/Boards on the wind 
shield as well as rear end of the truck/vehicles carrying 
PDS articles indicating name of State Government, 
destination, commodity and Agent's name. 

NIItlonel Policy on Petrochemlctlla 

3753. SHRI BRAJA KISHORE TRIPATHY: WUI the 
Minister of CHEMICALS AND FERTILIZERS be pIeaeed 
to state: 

(a) whether the National Policy on Petrochemicals is 
being formulated by the Govemment; and 

(b) If so, the stage at which the matter stands as on 
date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HP.NDIQUE): (a> Yes Sir, 

(b) It has been considered by the Committee of 
Secretaries (COS) and Is being put up to the Cabinet. 

R.laxatlon In Speclflctltlon for Procurement 

3754. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the targets fixed for production and procurement 
of wheat and paddy during the ensuing aeason; 

(b) whether the Govemment haa decided to relax 
procurement apecifIcations regarding moisture content in 

foodgralns in view of delayed rain In lome partl of the 
country; and 

(c) tt eo, the details thereabout? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): <a) The target of production as reported by 
Department of Agrlcultur. and Cooperation, In respect of 
crop year 2006-07 Is 928 lakh tonnes for rice and 765 
lakh tonnes for wheat. 

Aa per the existIng policy, no targets for procurement 
of foodgralns are fixed. However, procurement estimates 
for wheat and rice are drawn up based on the estimates 
given by the State Food Secretaries before the respective 
Marketing Seasons. The estimate for procurement of rice 
(Including paddy in terms of rice) for Kharif Marketing 
Season (KMS) 2006-07 is 270 lakh tonnes. The estimate 
for procurement of wheat for Rabi Marketing Season 
(RMS) 2007-08 will be drawn up in February 2007. 

(b) and (c) Ves, Sir. Baaed on the request of Stat .. 
the specifications for wheat were relaxed In respect of 
Madhya Prad •• h in RMS 2008-07, while In KMS 
2006-07 they have been relaxed for 3 States in respect 
of paddy and one state for Maize. Details are given in 
the enclosed statement. 

S16temtlnt 

During Rabi Marketing Season 2006-07, on the 
request of Govemment of Madhya Pradesh following 
relaxation has been allowed In respect of wheat: 

(a) Relaxation In luster io8t grains allowed upto 4O"k 
with value cut. 

(b) Damaged grains allowed upto 3% against the 
existing limit of 2% with value cut. 

2. During Kharif Marketing Season 2006-07 baaed 
on the request received from the State Govemmenta 
following relaxations have been granted. 

Tamil NIIdu: 

In order to reduce the hardship of farmers and to 
avoid distress sale, it has been decided to relax the 
maximum limit of moisture content in paddy upto 20% 
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against the existing limit of 17% and damaged, 
dIIcoIoured, sprouted and weevlled grains upto 5% agalnat 
exfItIng limit of 3% with fuJI value cut, which hal further 
relaxed upto 22% oyer and above 20%aHready allowed 
with fun value cut. 

Ort ... : 

1. The maximum limit In respect of damaged, 
dl8coloured, sprouted and weevl/ed grains 
aHowed upto 5°~ against the existing limit of 
3% provided under unHorm specifications with 
full value cut. 

2. The maximum Umlt In respect of Immature, 
shrunken and shrivelled graln8 allowed upto 5% 
against the existing limit of 3% provided under 
uniform specifications with full value cut. 

Paddy procured under relaxed specifications has been 
allowed reductions in out tum ration (OTR) by 2%. 
Accordingly, the out tum ratio stands reduced to 65% for 
raw rice against the existing limit of 67% and 66% for 
par boiled rice against the existing limit of 68% for par 
boiled rice against the existing limit of 68% In case of 
custom milled rice, obtained from the paddy procured 
under relaxed specifications. 

Rice: 

In order to avoid diatre88 sale Govemment of India 
has relaxed the following specifications for the Kharif 
Marketing Seuon 2006-07 as under: 

Mal.: 

1. The exleting Hmlt of 1.5% in r8lP8d of damaged 
grains has been relaxed upto 2.5%. 

2. The existing limit of 3.0% In reepect of shriveled 
and Immature grains has been relaxed upto 
4.5% 

Paddy: 

1. The maximum limit In respect of damaged, 
discoloured, sprouted and weevilled grain. 
allowed upto 13% (Damaged, discoloured, 
sprouted grains will not exceed 4%, 5% and 
4% respectively) against the existing limit of 3% 
provided under uniform specifications with full 
value cut. 

2. The maximum limit in respect of Immature, 
shrunken and shrivelled grains allowed upto 5% 
against the existing limit of 3% provided under 
uniform specifications with full value cut. 

SI.No. Refraction Raw Rice/Common/Grade Parboiled Rice Common/ 

1. Broken 

2. Damaged/Slightly 
damaged grains 

3. Discoloured grains 

Conatructlon of ESI Hospital. 

3755. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Existing 
limit % 

25 

2 

3 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the details of expenditure Incurred in construction 
of ESt hospital in Farldabad; 

MAW Grade MAW 

Relaxation Existing Relaxation 
allowed % limit % allowed % 

28 16 17 

3 4 4.5 

5 5 8 

(b) whether the Government has made any 
assessment of the expected number of beneficiaries in 
the area; and 

(c) if 80, the reasons for non-utilisation of three floors 
of the hospital building since 1999 and the remedial steps 
proposed to be taken therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
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FERNANDES): (a) The ESI Hoapltal at Faridabad w .. 
constructed In the ye.r 1993 and the expenditure wu as 
follOWl:-

Cost of Land 

Cost of Construction 

RI. 10,52,6431-

Rs. 7,80,60,461/-

RI. 7,91,13,1041-Total Expenditure 

(b) Yes, Sir. The number of Insured Persons In 
Faridabad as on 31.03.2006 is 2.37 lakhs and the number 
of beneficlarlel aa on 31.03.2006 il 9.48 lakhl. 

(c) The ESI Hospital, Farldabad was constructed for 
200 beds, but commiasloned with 50 beds in 1993. The 
bed occupancy Is about 40%. As only 50 beds are 
utilized, the three floors of the hospital building remained 
unutllized. The main reason for non-utilization of some 
parts of the building Is the existence of another ESI 
Hospital with 200 beds capacity at NH-3 which is just 
8 kms. from this hospital. 

MSP on Unit Colt 

3756. SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINARAVAN PANDEV: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether some proposals from State. to fix 
Minimum Support Price on the basis of unit cost have 
been received by the Union Government; 

(b) if so, the details thereof: 

(c) whether the Union Governrnent has held any 
deliberation on the said proposals; and 

(d) if so, the details thereof alongwith the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURI~): (a) 
to (d) The Government has not received such proposal 
so far. 

3757. SHRI RAM SWAROOP KOLI: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

<a) whether the dally honorarium for calual newe 
readeraltranslators!edltors In AIR has been Increased 
recentfy; 

(b) If 10, the detalla thereof; 

(c) whether the Government propoaed to Increase 
the dally honorarium of casual Hindi News Editors working 
In Doordarshan News like-wise, both being under Prasar 
Bharatl; and 

(d) if not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIVA RANJAN DASMUNSI): (a) 
and (b) Yes Sir. The dally honorarium for Casual News 
ReaderafTranalators and Casual News Editors in AIR has 
been Increased w.e.f. 1st April, 2006. 

(c) and (d) No, Sir. The rate of fee of Casual News 
Editors In Doordarshan News has recently been Increased 
from Rs. 740 to Rs. 858 per day/per shift for compiling 
major news bulletins in the National Network (including 
Hindi). The rate of fee of Casual Assistant News Editor 
for Assistance in Editorial work including Hindi and Urdu 
and other regional languages from Delhi and region,al 
news units functioning at various Doordarshan Kendras 
has also been increased from Rs. 635 to Rs. 670 per 
day/per shift. 

[English} 

Broadealt by FM Radio Station. 

3758. SHRI J.M. AARON RASHID: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government proposes to allow FM 
Radio Stations to air sports, news and ourrent affairs 
content as part of their broadcast; 

(b) if so, the details In this regard; 
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(c) whether AIIocIation of Radio eperatol'l of India 
have I,sued pre.. statement. appeared In .ome 
newapapera on October 25, 2008 that the Govemment 
has agreed to their demands; and 

THE MINJSTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
and (b) As per the policy, the private FM broadcutel'l 
are free to air br0adcut8 of audio on main carrier and 
data on sub carrier both excluding newe and current 
affairs. Government do not propose to allow FM Radio 
Statlona to broadcut newa and current affairs. 

(c) and (d) this Ministry Ie not aware of any pl'8ll 
atatementa lsaued by the Auoclatlon of Radio Operators 
of India In this regard. However, current Govemment 
policy does not allow broadcaat of news and current affairs 
by private FM channell. 

Theft of Tapal 

3759. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleued to atate: 

(a) whether the Government Is aware of theft of 
number of tapes from All India Radio Museum recently 
particularty the tapes containing the speeches of the then 
Chief Minister, Sheikh Abdullah of Jammu and Kashmir 
State; 

(b) If 80, the details of each tape missing from the 
museum; 

(c) whether any responsibility has been fixed in this 
regard; 

(d) if so, the details thereof; and 

(e) the measures taken by the Govemment to locate 
the missing tapes and other remedial measures to check 
the recurrence of such incidents in future? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
and (b) Yes, Sir. Prasar Bharati have informed that one 
tape containing recorded speech of former Chief Minister 
of J&K, late Shri Sheikh Abdullah was found missing on 

18.11.2004 from Studio Complex of Central Archives, AIR, 
New DeIhl. 

(c) and (d) Yes, Sir. Praaar Bharatl have informed 
that dlaclpllnary proceedings under Rule 14 of the Central 
Services (CI88Ilflcations Control and Appeal) Rules, 1966 
(major Penalty proceedlnga) have been Initiated against 
two concerned officials. 

(e) Prasar Bhard have Informed that a Group of 
Offlcera, was formed by Director, Transcription and 
Programme Exchange Service (DTPES) of DG:AIR for 
locating the missing tape. The Group did the physical 
verification of the tapes but It was not found. A complaint 
was also lodged with Station House OffIcer, Par1lament 
Street Police Station, New Deihl on 25.09.2006, with the 
request to take Immediate necessary action to Iodgelflle 
FIR and follow up to trace the missing tape. 

Adequate arrangement. have been made in Central 
Archives, Digital Archives and PEU Library of DTPES to 
check the recurrence of such Incidents In future. From 
time to time, Instructions are issued on the use of Archives 
Library and Digital Library. The tapes Issued are required 
to be retumed the eame day by concerned officlaVofficials. 

National Seed Act, 2004 

3760. SHRIMATI JAYAPRADA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment proposed to withdraw 
the National Seed Act, 2004; and 

(b) if so, the details and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) There is no proposal to withdraw The Seeds Bill, 
2004. The Parliamentary Standing Committee on 
Agriculture, to which the Bill had been referred, has 
submitted Its report. The report was placed on the Tables 
of Rajya Sabha and Lok Sabha on 28 Nov., 2006. 

Spurlou. Fertilizer. 

3761. I SHRI RAGHUNATH JHA: 
SHRI G. NIZAMUDDIN: 

Will the Minister of AGRICULTURE be pleased to 
state: 
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(a) whether the farmerl are reportedly getting 
duplicateleub-ltandardladulteratedllpurioUi fertlHze,. and 
the same II damaging the 8011 and Cropl; 

(b) If 10, the number of fertilizer earnpIM collected 
and analysed during the IaIt three yu,. and the number 
of out of them found to have been lUb-atandard, State-
wiee; 

(c) the details of the manufacturers penalized for 
l'11III1ufecturlnsVrnarketing aub-standardldupllcateladulteratedl 
epUrioul fertHlze,.; and 

(d) the Itepe taken to enlure availability of ltandard 
fertllizere to farmers weD In time? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

No luch oomplalnt regarding dupllcate/lub etandardl 
aduiteratedllpur!oUl fertlHzer h.. come to the notice of 
the Govemment due to whioh the lOIle and crop are 
being damaged. 

(b) Statement I(A), I(B) and I(C) Indicdng Stat.wtae 
number of sampiu analysed and found non-Itandard 
during 2003-04, 2006-0e Ie enclosed. 

(c) Statement II(A), I(B) and II(C) Indicating 
State-wi.. follow up action on non-tandard ,amples Ie 
enclosed. 

(d) The State Govemments are empowered under 
the provisionl of the FertlUHr (Control) Order, 1985 to 
ensure that fertilizers IOld to farmers are as per quality 
Ipecificatlon laid down under FCO, 1985. Allo no 
manufacturer/importer II permitted under FCO to 
manufacturellmport or lell fertilizers which doel not meet 
the quality Ipecificatlons. 

l1li.",.", /(A) 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

NMI8 of StIle 

2 

Mizoram 

Jhartdland 

Bihar 

Orlasa 

west Bengal 

Total East and NER 

Gujarat 

M.P. 

Chhattlsgarh 

No. of 
Labs. 

3 

1 

1 

2 

3 

9 

3 

4 

1 

AInIal No. of 
~ samples 
C8paciIy Analysed 

4 , 
" 

250 76 

250 0 

1500 432 

2000 861 

3500 2534 

4500 3180 

12000 7083 

7750 8267 

9150 5060 

2843 2007 

Non-Standard % % Samples 
Capacity Non-
UIIIIsaIion U1CIard 

Nutrient PhyaicaI Tolal 
deficient palWll8ler 

& iqlurities 

6 7 8 9 10 

0 1 30.4 1.3 

o 0 0 0.0 0.0 

2 0 2 28.8 0.5 

43 13 56 43.1 6.5 

112 27 139 72.4 5.5 

249 92 341 70.7 10.7 

407 132 539 59.0 7.6 

102 5 107 106.7 1.3 

872 143 1015 55.3 20.1 

92 0 92 70.6 4.6 
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2 3 4 5 8 7 8 9 10 

10. Maharuhtra 4 12000 12145 719 350 1089 101.2 8.8 

11. Rajaltban 3 8000 4871 108 10 188 77.9 2.5 

Total Welt Zone 15 37743 32160 1891 608 2399 85.2 7.5 

12. Haryana 2 3305 3082 91 0 91 93.3 3.0 

13. Himachal Pradesh 2 2000 1335 9 0 9 66.8 0.7 

14. Jammu and Kuhmlr 2 1260 1288 2 3 99.1 0.2 

15. Punjab 2 3500 3525 85 0 85 100.7 1.0 

16. Uttar Pradesh 3 10000 11098 1061 0 1061 111.0 9.6 

17. unaranchal 2 800 396 12 0 12 49.5 3.0 

Total North Zone 13 20885 20704 1240 1 1241 99.1 6.0 

18. Andhra Pradesh 5 15000 9207 183 28 211 81.4 2.3 

19. Karnataka 4 8160 5872 177 170 347 72.0 5.9 

20. Kerala 2 5000 4355 249 8 255 87.1 5.9 

21. Ponclfcherry 700 519 0 0 0 74.1 0.0 

22. Tamil Nadu 14 16800 17028 285 231 518 101.4 3.0 

Total South Zone 26 45650 38981 894 436 1329 81.0 3.6 

22. Govt. of India 4 8600 7729 191 86 277 90.9 3.6 

Total All India 67 124778 104647 4623 1162 5785 83.9 5.5 

"ItIIMnl /(8) 

Stsftl-wistl ntnnbsr of ftNtIlissr $8mp/ss analyssd and found non-slllndllrrf during 2004-05. 

SI.No. Name 01 SIIIe No. 01 AmuaI No. 01 Non-StIndard % % Samples 
Labs. AnaIyaing samples Capacity Non-

Capacity Analysed UIIIisIIion 8Iandard 
Nutrient Physical Total 
deficient parameter 
&~ 

2 3 4 5 6 7 8 9 10 

1. Assam 250 167 2 0 2 66.8 1.2 

2. Mlzoram 1 250 0 0 0 0 0.0 0.0 

3. Jhartdland 1 1500 677 1 0 1 45.1 0.1 
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2 3 4 5 8 7 8 8 10 

4. Bihar 1 2000 881 34 0 34 44.1 3.9 

5. Orl ... 2 3500 2429 184 13 187 88.4 8.1 

6. Weet Bengal 3 4500 3286 218 33 261 73.0 7.6 

Total Eut and NER 9 12000 7440 439 46 486 62.0 6.6 

7. GuJarat 3 7760 8206 96 96 105.9 1.2 

8. Madhya Pradelh 4 9150 6388 844 163 997 68.9 18.6 

9. Chhaftlsgarh 1 4800 1933 124 0 124 40.3 6.4 

10. Mah ..... htra 4 10000 9106 938 276 1212 91.1 13.3 

11. Rajasthan 3 6000 4098 163 32 186 88.3 4.5 

Total West Zone 15 37700 28728 2152 462 2614 76.2 9.1 

12. Haryana 2 3300 2801 162 26 187 84.9 6.7 

13. Himachal Pracleah 2 2000 1762 211 7 218 88.1 12.4 

14. Jammu and Kashmir 2 1280 822 7 10 17 64.2 2.1 

15. Punjab 2 3500 3513 91 0 91 100.4 2.6 

16. Uttar Pradesh 3 10000 10847 1033 0 1033 108.5 9.5 

17. Uttaranchal 2 800 437 15 0 15 54.6 3.4 

Total North Zone 13 20880 20182 1519 42 1561 96.7 7.7 

18. Anclhra Pradoah 5 15000 13551 186 39 225 90.3 1.7 

19. Karnataka 4 8150 5756 187 101 288 70.6 5.0 

20. Kerate 2 5000 4209 376 0 376 84.2 8.9 

21. Pondicherry 700 682 0 97.4 0.1 

22. Tamil Nedu 14 18800 17221 356 237 593 102.5 3.4 

Total South Zone 26 45650 41419 1106 377 1483 90.7 3.6 

22. Govt. of India 4 8600 11089 311 81 392 ' 130.5 3.5 

Total AI India 67 124730 108859 5527 1008 6535 87.3 6.0 
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sr.hI-'" numbtlr 01 MftIIiHr .. ."".. 6MIyud WId found ~rd fluting 2tJ05.06 

SI.No. twill of StIlI No. of AInaI No. of Non-SIIrIdIrd '" '" SImpIeI lIbI. AnIIyIIng .... CIpICIy Non-
CIpdy MIIyMd lMIdGn 8tIrIdIrd 

NWIerd PhyIicII Tatal 
~ pnneter 

' ...... 
2 3 4 5 8 7 8 9 10 

1. Assam 1 500 28 3 0 3 5.6 10.7 

2. Mizoram 1 250 5 0 0 0 2.0 0.0 

3. Jharkhand 1 2015 515 6 0 6 25.6 1.2 

4. Bihar 2000 1432 17 0 17 71.6 1.2 

5. Orissa 2 3500 2485 76 15 91 70.4 3.7 

6. West Bengal 3 4500 2599 191 4 195 57.8 7.5 

Total East and NER 9 12765 7044 293 19 312 55.2 4.4 

7. Gujarat 3 7500 8422 50 0 50 112.3 0.6 

8. Madhya Pradesh 4 9150 6565 788 265 1053 60.8 18.9 

9. Chhattisgartl 2843 2570 264 0 264 90.4 10.3 

10. Maharashtra 4 10000 8268 1237 323 1560 82.7 18.9 

11. Rajasthan 3 6000 4965 192 25 217 82.8 4.4 

Total West Zone 15 35493 29790 2531 613 3144 83.9 10.6 

12. Haryana 2 3400 2525 75 45 120 74.3 4.8 

13. Himachal Pradesh 2 2000 1443 58 1 59 72.2 4.1 

14. Jammu and Kashmir 2 1280 926 8 9 72.3 1.0 

15. Punjab 2 3500 3515 49 0 49 100.1 1.4 

16. Uttar Pradesh 3 10000 10735 990 0 990 107.4 9.2 

17. Uttaranchal 2 800 453 17 2 19 56.6 4.2 

Total North Zone 13 20980 19597 1197 49 1246 93.4 6.4 

18. Andhra Prade8h 5 15000 13796 250 0 250 92.0 1.8 

19. Karnataka 4 6960 5390 205 40 245 n.4 4.5 

20. Kerala 2 5290 4238 243 13 256 80.1 6.0 
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21. 

22. 

23. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

2 

Pondlcherry 

Tamil Nadu 

Total South Zone 

GoV!. of India 

Total All India 

DECEMBER 18, 2008 

3 4 5 

700 801 

14 18800 17100 

28 44760 41126 

4 8500 14189 

67 122488 111746 

8m.",.,,/ 1/fA) 

8 

1 

691 

1290 

306 

7 

o 
281 

8 9 

1 85.9 

872 101.8 

334 1824 91.9 

97 402 188.9 

5818 1112 6728 91.2 

412 

10 

0.2 

6.1 

3.9 

2.8 

8.0 

St.lfl-w1s8 dilt./I$ 01 follow up 6c11on 01 non-8lllndllfri MI1'IpM8 dutlng 2OO3-(}tI 

ORe DAC OIhtr 
CIncIIIId ILIIIIftCIId ICIIon 

2 3 4 5 8 7 

AI.am o o o o 

Bihar 58 NA NA NA NA 

Jharkhand NA NA NA NA 

On ... 139 o 9 o 138 

West Bengal 341 o 341 

Mizoram o o o o o 
GuJarat 107 4 o 92 

Madya Pradesh 1015 o 271 o 670 

Chhattisgarh 92 o 0 o 0 

Maharaahtra 1089 o 2 o 635 

Rajasthan 116 o 0 o 116 

Haryana 91 o 3 o 2 

Himachal Pradesh 9 o 0 o 0 

Jammu and Kashmir 3 3 0 o 0 

Punjab 65 o 23 o 0 

8 9 10 

o o o 

NA NA NA 

NA NA NA 

o o o 
o o 

o o o 
14 o 20 

58 31 8 

o o o 
2 o o 
2 o 3 

o o 6 

o o o 
o o 11 

o o o 

11 

o 

NA 

NA 

o 
o 
o 

c.. c.. No. 01 
pencq In ~ CIIII 

COIIt lor ICIIon oIhII 

12 13 

o o 
NA NA 

NA NA 

o o 
o o 
o o 

WIldon 
oIFCO 

14 

o 
NA 

NA 

13 

o 
o 

o 293 28 4 

o 8 0 o 

o o 0 o 

o o 125 o 
o 3 0 o 
o 2 2 o 
o o 0 o 
o a 0 11 

o o 65 o 
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HI. 

17. 

18. 

19. 

20. 

21. 

22. 

2 

Uttar Pradesh 

UttaranchaI 

Andhra PradeIh 

Kamataka 

Klrala 

PondIchlrry 

Tamil Nactu 

Total 

NA-Informatlon not received. 

S1.No. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

B. 

9. 

10. 

11. 

12. 

2 

Allam 

BIhar 

Jharkhand 

Ori881 

Will Bengal 

Mizoram 

Gujarat 

Madya Pradesh 

Chhatti8garh 

Maharashtra 

Rajasthan 

Hlryana 

3 

1081 

12 

211 

347 

265 

o 
518 

3 

o 
34 

197 

251 

o 
98 

997 

124 

857 

185 

187 
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NA 

NA 
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o 
o 
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o 

5 

o 
NA 

NA 

12 

o 

2 

StalmMI /1(6) 

6 7 

o 0 

NA NA 

NA NA 

o 197 

o 151 

o 0 

o 65 

SeIzuII 01 DIIpcU PIOIICIAIan COIMcIIon c.. c.. No. 01 
.wJ IIOWId IuIchId IWIIdId pending In pending CIIII 

• lilt IIIder court lor ICIIon _ 
Cl23 WIldon 

8 9 10 11 

o 0 0 0 

NA NA NA NA 

NA NA NA NA 

o o o 
o o 

12 

o 

NA 

NA 

o 
o o 

o 
17 

o 
o 
o 

o 
15 

o 0 

o 307 

oIFCO 

13 14 

o 0 

NA NA 

NA NA 

ee 20 

o o 

o 

42 

85 270 818 0 o 
o 
o 

47 o 
o 
o 

4 0 

o 
o 
o 

o 2 128 0 o o 34 o 
2 0 488 1B1.n ml 68 68 315 o 

and 1635 It 

o 0 338 0 o 21 o o 38 o 
4 0 156 0 o 28 o o 0 o 
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13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

SLNo. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

2 

Himachal PrDth 

Jammu and Kashmir 

Uttar Pradeeh 

Uttallnchll 

Andhll Pradesh 

Kamataka 

Kerala 

Pondlcheny 

Tamil Nadu 

Total 

2 

Assam 

Bihar 

Jharkhand 

west Bengal 

MlzGram 

Gujarat 

Madya Pradesh 

ChhatIiIgarh 

3 

218 

17 

n 
1033 

15 

225 

288 

378 

593 

5n2 

DECEMBER 18, 2008 

4 5 8 7 8 
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•• 
9 10 
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o 8 

6 85 
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o o 

o o 
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Stltt-_ dNiIs of follow up 8CIion of I1DII-8I8nd6fd ssmp/I6 riIdng 2O(J5.(J6 
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6 NA 
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1053 o 
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CIncIhd upIIIded IdIon 

5 6 7 8 
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12 
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2 3 4 5 8 7 8 9 10 11 12 13 14 

10. Maharuhtra 1481 11 10 0 716 47 0 117 0 117 548 0 

11. Rljuthan 217 0 2 0 455 0 0 26 0 11 117 0 

12. Haryana 55 0 0 0 88 0 34 0 0 0 0 0 

13. Himachal Pradesh 59 0 0 0 0 91 0 0 0 0 0 0 

14. Jammu and Kuhmlr 0 0 0 0 0 0 0 0 0 

15. Punjab 20 10 0 6 12 0 2 2 76 5 5 

16. Uttar Pradesh 990 0 927 0 378 245.25 0 60 0 0 0 58 

17. UttararlChal 19 0 9 2 8 0 0 0 0 0 0 0 

18. Andhra Pradesh 250 20 9 0 o 759.63 0 18 0 18 261 65 

19. Kamataka 212 0 0 0 58 0 0 0 0 0 154 0 

20. Kerala 256 0 0 0 256 0 0 0 0 0 0 0 

21. Pond'lCherry 0 0 0 0 0 0 0 0 0 0 0 

22. TamU Nadu 872 0 0 2S2 104 0 0 0 0 14 463 206 

Total 6095 32 1047 431 3187 1n 34 243 2 554 1602 334 

Advleory Panel of Cafe (b) Names of Advleory Panel membera of Central 
Board of Film CertHlcatlon (CBFC) at Deihl, Chennal, 

3762. SHRI J. M. AARON RASHID: WIU the Minister Mumbal and Hyderabad are given In the enclosed 
of INFORMATION AND BROADCASTING be pleased to atatement. 
atate: 

(c) Adviaory panels of CBFC consist of persona, 
(a) whether the Govemment has constituted Adviaory qualified In the opinion of the Central Govemment to 

Panels of Central Board of Film Certification (CBFC) with judge the effect of films on the public. 

headquarters at Delhi, Channai, Mumbal and Hyderabad; .. ~ 
(b) If SO, the namas of members of such Advisory 

AIumINII AtMroIy PIImII 
Panels; and 

SI.No. Name 
(c) the criteria of eeIection of the membera of Adviaory 

Panels of CBFC alongwtth their background of film related 2 
iSlues? 

1. Manoj Dubey 
THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF INFORMATION AND 2. KaHuh Muraraka 

BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 3. Rakesh K. Upadhye 
Yea, Sir. Adviaory Panels of Central Board of Film 
Certification (CBFC) for Regional 0ffIce8 at DellI, ChennaI, 4. Renu Jain 

Mumbai and Hyderabad, have been constituted. 5. Nitin P. Mavanl 
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8. Kllhore Shankar Bholr 38. Poomlmaben Khandher1ya 

7. Nadeem NUirath 37. Nltaben Yuhwantbhal Shah 

8. Oharaml)1 M Bedl 38. Cuhmlraben Munlahl 

e. Oevyanl KhankhoJe 39. Mayaban Dave 

10. Mlthalwala Sarah Huanall 40. Allfa Khan 

11. Vlnay Kumar Sinha 41. VIJayabhal Sanghvl 

12. SUlhma Agarwal 42. Klrtlbhal Ganatara 

13. Zafar Jung 43. Devendra Patel 

14. Madhu Jain 44. Sunil Patel 

15. Iftaker Khan 45. Chetan Rawal 

16. Anll Shah 46. Nllhant H Patel 

"7. S. Y. Khan 47. Pareah Dhananl 

18. Rlzwan Ahmed Khan 48. Narendra Rawat 

19. Shankar Gangadhar Sonawane 49. Jltubhal Bhatt 

20. Laxraj S Sanap SO. Dharmelh A Patel 

21. Iqbal Singh Sarang 51. HanH Mehrl 

22. Rani Kelluh Poddar 52. Shlvkumar Ramlal Rupial 

23. Puneet Bagrodia 53. Manglal SuraJker 

24. THJay Sidhu 54. M.1. Patel 

25. Mohan Swaroop Maheawarl 55. Mano) Berot 

26. Dr. Pratlbha 0 Singh 58. Devendra Makwana 

27. Hiaamul Islam Siddiqui 57. Jawaharbhal Chavda 

28. Prashand R Deshpande 58. Hlmanshu Joshi 

29. Sahebrao S Dangde 59. Sanjay DadHka 

30. Mamata Kenade 60. Arun DuggaJ 

31. Pradeep K Patti 61. Kanchan Kuhinath Ghanekar 

32. Rajubhai Brahmbhatt 62. Seva Raghavendra Chouhan 

33. Khaleed Ahmad 63. Sulbha Temikar 

34. Sunq Ra~h Parmar 64. Surnitra Bhave 

35. Vaauben Bhatt 85. Sudhir GadgIt 
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88. Jayanthkumar Trtbhuvan 98. Ma. Vldya A. Oebu 

87. Kadam 97. Smt. Gaurl Sapat 

88. Radhlka Borgaonkar 98. Prof. Nandlnl SardeHl 

89. Vanlta Olkahlt 99. Mr. Alhok Saxena 

70. Bhavana Kamal Sharma 100. Shrl Narender Reddy 

71. Vltthal Umap 101. Prof. Chandanelngh Rotele 

72. Ramdu Phutane 102. Shrl Nandu Sadu BanIOde. 

73. Shrldhar GaJanana Madgulkar 103. M.. Yoglta Tal V. Nandarkar 

74. Razlya Patel 104. Shrl Shared V. Aher 

76. Dr. Manul Maglkar 106. Shrl Sunil Ahlre 

78. Anjall Pathare 108. SM Mlraaheb Sheob All· 

77. Nlllma Oeahmukh 107. Shrl Jagdamblka Pruad Tiwari 

78. Kirtl Jayram Shlledar 108. SM Shallendra Sodhi 

79. Rauf Ahmad 109. Ma. Leila Alm.dla 

80. Meenakahl Shade 110. Ma. Neena Chuma 

81. Suahll Oalvi 111. Ma. Raahml D. Braganza 

82. Aahok Singh 112. Smt. Lalahram Merna 

83. Shallnl Chavan CMntMI Ao\WIy FWMI 

84. Aaha R. Paran~ 1. Shri Kavingal' 

86. Clara Lew18 2. SM Rajem MP Nathan 

88. Sujata Anandan 3. SM C. Rathnuamy 

87. Ravl Klran Deshmukh 4. Smt. S. Katheeja Sheereen 

88. Raghavendra Owlvedl 6. Ma. S. Jothlmanl 

89. Afzal Husaein Sldhlqul 6. M •. A. Glrlja 

90. Lakshmlkant Satelkar 7. Shri Rarna Narayanan 

91. Bharat Nair 8. SM Muktha V. SrlnlvM8l\ 

92. Ma. AIka Pande 9. Shri A.A. Jlnnah 

93. Shri Kapil Chandrakant Gorpode 10. SM Thlyagaraja 

94. Ms. Talluri Rameahwari 11. Smt. M. Saroja 

95. Dr. Mrunalini O. Patel 12. Shri E.V. Rajan 
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13. Shrl Kayal Dln.karan 43. Smt. S. DhMja Kumari 

14. Shri Sa. G.nesan 44. Shrl C. Balasundaram 

16. Shrl S. K.nnappan 45. Shri E. Ekambar.m 

18. Shrl Ku. Ka. Selvam 48. Shri T. Vljaya Ravi Verma 

17 Shrl A. Kam.raj (Nakkeran) 47. Shrl P. Chandraaekaran 

18. Ma. J.yaah.... Sundar 48. Shri A.G. Poovaragh.v.n 

19. Shrl Guna Sekaratl 49. Shrl T.L Sivallng.m 

20. Prof. M.P. Baluubramanlyan SO. Shri K. Selvaraj Pandian 

21. Shrl Mu. Mehta 61. Shri V.K. Arlvlzhagan 

22. Shri P.V. Kalyanuund.ram 52. Shrl M.nnai Mathyal.gan 

23. Shri Althaf HU88aIn 53. Shrl Suba Somu 

24. Prof. Dr. Erode T.mllanban 54. Shri C.R. Sunder RaJ.n 

26. Shrl S. Abdul R.hman 55. Shrl B. Sualalyandl 

26. Shri S. Thiyagu 56. Smt. G. Saraawathy Naladlyar 

27. Shrl K. Swamam 57. Smt. Meena Venkatraman 

28. Shri R. SrlniYUan 58. Shri Manirappa Buker 

29. Shri Poochl S. Murugan 59. Shri S. Munaver Buha 

30. Smt. Vaaanthi Stanley 60. Shrl M.C. Zabarullah 

31. Dr. Naill Kuppuawami Chettlar 61. Smt. Jayakala Prabhakar 

32. Mrs. Geetha Lakshml 62. Smt. Suaheela Padmanabhan 

33. Shri P.N. Rajendran 63. Shri K. Swaminathan 

34. Shri Venkatachalam Thayanban 64. Shri K.P. Srinlvaaa Raja 

35. Shri S. Muthukrlshnan 86. Shri A.J. Joy 

36. Shri B. Selvan 68. Shrl lIango 

37. Shrl R.L. Kannan 67. Shrl Nethaji Ganeaan 

38. Shri H.M. Muathaf. 88. Smt. Prema Srinivasan 

39. Shri Arul Anbaraau 69. Shri Ibrahim Rawthar 

40. Shri A.S.T. Jayaraman 70. Shrl Rav! Bhartl 

41. Smt. lakahmi Rajaram 71. Shri Balakrishnan 

42. Smt. Rani Venkateaan 72. Shri A Sakthlvel 
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73. Smt. Rani Krlehnan 6. Shrl Dharmendra Soianki 

74. Smt. Banu Lawrence 8. Shrl S.M. Sultan 

76. Smt. MHna Salvaraj 7. Shrl Rajeeh Gupta 

78. Smt. Jalah,.. 8. Shrl Manoj Mano 

77. Smt. Saruwatl Naladlyar 9. Ma. Monica Burman 

78. Shri G.R. VenkateIh 10. Dr. Devanand Balodhl 

79. Shrl Katlpara Janardhanan 11. MB. Aruna Muldm 

80. Shri M.A. Muthalagan 12. Shri R.R. Gill 

81. Shrl S. Rarnadua 13. Shrl Rakesh Kumar Singh 

82. Shri Kakkan Kuturlbhal 14. Shri Ayub Singh 

83. Shri E.K. Arunakurnar 16. Shri J.K. Pallt 

84. Prof. Dr. V. Nagarajan 18. Shri Muroor Ahmad 

85. Smt. Thlruppur Saroja 17. Shri Rajneelh Sahota 

86. Shrl Baluubramanlan 18. MB. Kandukuru Padmaja 

87. Shrl V.S. Naldu 19. Shrl Vljay Verma 

88. Shrl A.V. Srinivasan 20. Shrl Plnku BIawu 

89. Shrl S.M. Palanlppan 21. Shrl G. KIehore Babu 

90. Shrl S. Surash 22. Smt. Saroj Sharma 

91. Shrl M. Kuma....." 23. Shrl H.R. Huhml 

92. Shrl T. Viahnu Vardhana Reddy 24. Shri HarbhaJan SIngh 

93. Shrl C.S.S.N. Arun Raja 26. 8mt. 8hella Chaman 

94. 8hr1 R. Udayadevan 26. 8mt. Indira Swarup 

95. 8hr1 K. Pandlan 27. 8hr1 8waml Dlvyanand 

96. Shrl Manlck Tagoore 28. Smt. Gayatrl Ray 

97. 8hrl Mayura Jay Kumar 29. MI. Renu Mittal 

DtIIhi ADWfol}' PWItII 30. Shrl Pradeep lalldar 

1. 8hrl Avadh 81wma 31. Shri Satvlnder Singh Sandhu 

2. Ma. Uma Rao 32. Shrl Nittn 8harma 

3. 8hri Prem Chand Gagodia 33. 8hr1 Vlkram Malhotra 

4. 8hrl RajIv Jal . 34. Shrl Mohd. Amln Bhat 
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36. MI. Parpreet Brar 15. 8hrl 8rtpada JKtu Mohan Mitra 

38. 8hrt Amrinder Singh 'Raja' 16. Smt. K. Anita Reddy 

37. 8M Ramlnder Awla 17. Shri Rakesh JaiawaJ 

38. Ms. Chynlka Unlyal 18. 8mt. Ratn .. rt 

39. 8hrl Manlah DhanUa 19. SM M. 8urya Nalk 

40. 8M Neeraj Dangl 20. 8mt. 8. Radha Baluubramanyam 

41. 8hri Prakuh Joshi 21. 8hrl A.V. Ramana 

42. 8hrl Rajpal Khairola 22. 8M G. Chandradlekhar 

43. 8M Vogesh Dixit 23. 8hrl M. Rama Rao 

44. 8M Nadeem Ashraf JaIaI 24. Shrl Mandedl Udaya Kumar 

45. Ms. Madhumlta Chakraborty 25. Smt. K. Jyotana 

46. Shri Sukhpal 81ngh Bhullar 26. 8M Ananada Babu 8rungarapatl 

47. Ms. Anita Katyal 27. 8hri Shri Ram V.day 

48. SM Prahlad Vaday 28. 8M Mohd. Voueufuddln (V.A. Babu) 

49. Dr. Arna~Ht Singh 29. Smt. Narella Sarada 

HyristBbBd AdKsoIy PIIntII 30. 8mt. Sriyara 

1. Shrl P. R. Subhu Chandran 31. 8mt. Soudamani 

2. Shrl M.R. Kondal Reddy 32. Smt. Anuradha K. Raju 

3. 8mt. Vadlamudi Ammajamma 33. Shri J.C. Payan Reddy 

4. 8mt. Madhu NirmaJa Devt 34. 8mt. Saranya Loka Reddy 

5. Smt. Kota Sun_1a 35. Dr. Vala Sonia Reddy 

6. Dr. HasHna 36. Dr. Vaddepalll Krishna 

7. Shri C.V. Subba Rao 37. Smt. T. Vijaya Lakshmi 

B. Shri B. Rajesh Babu 38. Shri N. Shiva Ram 

9. Smt. K. Aruna Vyae 39. Smt. D. Vijaya Laxmi 

10. Shri G. Bhageeradha 40. Dr. V. Sitadeyi 

11. Dr. A. Vatsala 41. Shri K.C. Sheker Reddy 

12. Smt. G. Vijaya Lakshmi 42. Shri G. RadhuYeer Singh T~r 

13. Dr. Talluri Anjaneyulu 43. Dr. A Sudhakar V.day 

14. Smt. B. Suguna 44. Shri B. Venkatrama Reddy 
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46. Shrt P. Puru8hottam Reddy 75. Shri Jagadllh Chandra Pruad 

46. SM. M Manmohan Reddy 76. Shri Seetha Rarna Raju 

47. Smt. K. Shallnl Rameah Kumar n. Smt. Namellkantl Suvaranalatha 

48. Shri Jonna Satyanarayana 78. Smt. Kouealya Suram, 

49. Ms. Gucluru Venkata Aruna 79. Smt. Deeplka Reddy 

SO. Shrt Pogaku Vlsw.shwer 80. Smt. E. Jaya Laxml 

61. Shrt V. Narayana Rao 81. Shrt S. GopaJ Reddy 

52. Shri MuppeJla Govlnda Rao 82. Smt. Ananatha Laxml 

53. Shri Katte Venkateawara Rao B3. Ms. Potte Bharatl 

64. Shri Pa~a Sufi Babu 84. Shrt T.N. Viswambar 

56. Shrt K. Ramana Venkat B5. Smt B. Vljaya Reddy 

56. Shrt B. Vishnu Vardhan Reddy 88. Shri J. Narslng Rao 

57. Shri P. Prajoth Reddy 87. Shrt Potturi Ranga Reo 

5B. Smt. Manorama BB. Shri M. Pandu Ranga Rao 

59. Dr. (Smt) Susheela B9. Shrt Sltaram Awu 

SO. Shri P. Sarath Kumar 90. Shri B.V.S. Surya Naralna 

61. Smt. Sreemanl M. 91. Shri Katna Venkata Ratnalu 

62. Shrl I. Tirumala Rao 92. Smt. Sallke Anantha Lakshml 

63. Smt. Ch. Sobha Rani 93. Shri S. Venu Gopel Reddy 

64. Smt. Polavarrna Kalyani 94. Smt. E. Jaya lakahmi 

65. Smt. P. Anjani Devi 95. Shri Jalla Prasad Yadav 

66. Shrl Boola Prasad Samuel 96. Shri G. Chandra Sekhar Reddy 

67. Shri Y. Amarendhar Reddy 97. Smt. Madapeti Sarlarani 

68. Shri A. Rajender 98. Shri Srlnivasa Raju 

69. Shri Ookala Murali 99. Shri P. Sunil Kumar Goud 

70. Shri Diddl Rambabu 100. SM Gop! Naidu 

71. Shrl S. HarinathReddy 101. Shri Vinukonda Nagaraju 

72. Shri A. Vijay Kumar 102. Smt. Paluri Seahurnamba 

73. Smt. Apara;lta 103. Smt. V. Choodamani 

74. 8hr1 SambasIYa Rao Alta 104. Shri B. Narsl Reddy 
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105. Shrl B. Puruehotam Reddy 

106. Shrl K. Jagannatha Rao 

107. Shrl Utla Buddalah Choudary 

108. Shrl Karameetty Srlnlvas Rao 

109. Sheikh Malan Wall 

110. Shrl Boola Franky Roy 

Percentllge of Houeehold In Debt 

3763. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the percentage of households In debt in the 
country, State-wlae; 

(b) whether Indebtedneas has come down during the 
last three years and the currant year; 

(c) If so, the datalle thereof, State and year-wi .. ; 
and 

(d) If not, the remedial steps likely to be taken In 
thia regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Details are given In the enclosed statement. 

(b) The National Sample Survey Organization (NSSO) 
conducts debt and Inveetment surveys decennially and 
the last 8uch survey 18 NSS 59th round (January-
December 2003), reauIt8 of which is referred to in part (a). 

(e) and (d) Do not artse. 

..,.",.", 

StIIlfl-wisB pstr:tlnM{JtI 01 houssholds In 
titlbl in IhtJ COUI1hy 

State Incldencs 01 Indebtedneas{%) 

Rural Ulban 

2 3 

Andhra Pradesh 42.3 29.8 

Assam 7.5 6.0 

Bihar 

Chhattlagarh 

Deihl 

Gujarat 

Haryana 

Himachal Pradaeh 

Jammu and Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradeah 

Maharuhtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Unaranchal 

Uttar Pradesh 

Weat Bengal 

All India 

2 3 

21.8 

11.8 

28.1 

27.3 

16.3 

3.6 

12.0 

31.3 

39.4 

26.1 

27.5 

26.4 

25.7 

33.8 

31.3 

5.5 

23.4 

21.8 

26.5 

9.5 

13.2 

1.5 

21.4 

16.0 

10.1 

5.0 

6.6 

18.6 

37.3 

17.7 

15.5 

19.2 

13.1 

16.5 

25.5 

6.8 

13.0 

17.1 

17.8 

Source: National Sample Survey Organisation Report No.S01. 

Ag ........ nt for IndcMJK Cooperation In Film • 

3764. SHRI IQBAL AHMED SARADGI: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether Federation of India Chambers of 
Commerce and Industry and the Commonwealth Business 
Council, UK have organised the Indian Media and 
Entertainment Conference at London teeently; 

(b) if 80, the number of high profll. delegation of 
more than 30 senior personalities from the core sectors 
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of Indian media and entertainment industries who visited 
the said conference and the decisions taken; 

Yes, Sir. The conference was held on 16th October, 2006. 

(c) whether any final agreement for Indo-UK 
cooperation in the filma have been signed; and 

(b) The conference was primarily a private sector 
affair. According to FICCI, the conference deliberated on 
a number of topa relating to the Indian film Industry. A 
list containing the personalities who formed the Indian 
delegation enclosed as statement. (d) if so, the details in tnls regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 

(c) and (d) No final agreement for Indo-UK 
Cooperation in films have been signed during the 
conference. 

SI.Ne. nle Name 

2 3 

1. Mr Kunal 

2. Mr A P 

3. Apurva S 

4. Mr Amber 

5. Mr VJ 

6. Dr J K 

7. Mr 

8. Mrs Sujata 

9. Mr Munjal 

10. Mrs BaIa 

11. Mr Salil 

12. Ms Vineela 

13. Us Smlta 

14. Mr 

15. Mr Shubho Shelchar 

16. Mr. AshIs S 

17. Mr RahuI Prasad 

18. Ms 

SUmame 

4 

Oasgupta 

Parigi 

Purohit 

Buu 

Lazarus 

Jain 

Kapoor 

Dev 

Shroff 

Deshpende 

Lobelle 

Kulkarni 

Barua 

Sona Jain 

Designation 

5 

Chief Executive Officer 

Mg Director and CEO 

CEO 

CFO 

President 

Chairman 

Partner 

Managing Director and CEO 

Director and COO 

Director, InveItment 

CEO 

FM Project Leader, India 

Principel Consultant, Entertainmenl 
and Media Practice 

Head 01 BusIness Development 

Preaiden~ Filmed Entertainment 

Founder and ExecutIve Producer 

Secretary General 

Director and Head of Entertainment 

Organisation 

8 

Sony Entertainment T elevllion Indil 
(P) Ltd 

Entertainment Network India Ltd 

Music Broidcaat Pvt Umlted 

Radio City 

The indian Musk: Industry 

Jain TV Group 

PWC 

Time Broadband Services 

Graphlti Multlmedla 

ICICI Venture Fundi Management 
Co.Ud 

Paradox 

British Broadcasting Corporation 

Prioewat8lhouse Coopers Pvt Ltd 

BBC World Service 

Planman Motion Pictures 

ANI R~IS Infomtdia Pvt Ltd 

South Aae Foundation 

Jain TV Group 
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19. Mr P.rdIep Ch.bbra Me Director 401, Building No. 3 

20. Ms 8idtJlartha Mulchetjee Head • Corporate Communications TAM Media R .... rch Pvt Ud 

21. Mr Mukelh Jain Anodate DirectorlTranllction Advleory Emil .nd Young 
Services 

22. Mr Amnl...al Yogi Proprietor Five C', Cinema 

23. Mr MaheIh Ramanathan COO Percept Picture Company 

24. M, Amna Sarkar Director FICCI 

25. Ms Leena Jajaanl Deputy Director FICCI 

26. Mr Abhijlt Saxena CEO ZH TV 

27. Mr Kapil Sharma Partner VISION ON • the entertainment 
company 

28. Mr Badet.1 Singh Partner VISION ON • the entertainment 
company 

29. Mr Feku Lal Baliram Raydas Partner Kar Entertainment 

30. Mr. PradHP Hejmadi Vice President TAM Media Research Pvt. Ltd. 

12.00 hr •. 

REFERENCE BY THE SPEAKER 

(I) 15th A.I.n Oam.. held at Doha, In which 
India flnl.h.d 8th In the medal. tally by 
bagging 10 Gold, 18 Sliver and 26 Bronze 
medal. and h. congratulated the medal 
winner. 

[English! 

MR. SPEAKER: Hon. Members, it Ie a matter of great 
pride that In the recently conc:luded 15th Asian Games at 
Doha, India which finlehed 8th in the medale tally, bagged 
10 gold, 18 silver and 26 bronze medals. 

India's golden journey began with the winging 
performance of Ms. Koneru Humpy in the women's rapid 
format chess event. She won another gold along with 
Pentala Harikrishna and Krishnan Saaikaran Is the Chess 
Mixed team Classical Swiss Event. 

The title clash for men billiards event was an all 
Indian Affair. In the finals PankaJ Advani defeated Ashok 
Shandllya thus winning both the gold and silver medals 
respectively of the country. 

India won yet another gold medal In the Kabbadi 
event when they defeated Pakistan In the finals. 

Our ace shooter Jaspal Rana who won three gold 
medals In the pistol shooting event, was also a nominee 
for the Most Valuable Player Award at the Games. Along 
with him, two of his team mates Vijay Kumar and 
Samresh Jung also won gold In the team event. 

The women's 4x400m relay team also had a golden 
run when the Indian quartet of Pinki Paramanik, Chltra 
K. Soman, S. Gaetha and Manj .. t Kaur finished first. 

India also won two gold medals in tennis. The first 
was by the team of Leander Peas and Mahesh Bhupathi 
in the Men's doubles and another In the mixed doublas 
by the team of Leander Peas and Sania Mirza. 
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The achievement of our lportaperaon8 has done the 
country proud. I am 8ure the House would join me In 
congratulating all of them on their accompll8hrnenta. 

12.01 hr. 

(II) Unl".....1 Mlnorltlea' Right. DIY 

/Engli6hj 

MR. SPEAKER: Hon. Members, today Is the Unlveraal 
Minorities' Rights Day. India has always been a votary 
for the cauee and rights of the mlnorltlea. 

Let us once again reiterate our commitment to the 
weHare of the minorities. 

MR. SPEAKER: Mr. Minster, do you want to say 
something? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, with your permission, may I propose that In today'. 
List of Busin ... , that you kindly take up, after disposing 
of Calling Attention and Introduction of new Bills, Item 
No. 42, Administrative Tribunals Bill and dispose it of 
and thereafter, Item No. 38, 39 and 40 pertaining to the 
three Universities Bill together, as much as progress of 
Item No. 38, 39 and 40 could be made till 2 p.m? They 
could be 80 done and thereafter we have to take up and 
dispose item. No. 43 pertaining to the Discussion on the 
Statement of the Extemal Affairs Minister and then resume 
and conclude the pending part so the debate of item No. 
38, 39 and 40, the three University Bills today Itself. 

Through you, sir, I present to the House for the 

support of the House In this regard subject to your 
concurrence. 

MR. SPEAKER: Is that the sense of the House? 

SEVERAL HON. MEMBERS: Yes. 

MR. SPEAKER: AU right, that will be done. Now, the 
Houee wHI take up Papers to be laid on the Table. 

12.04 hr •. 

PAPERS LAID ON THE TABLE 

/Ef7l/ll8hj 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): I beg to lay on the Table-

(1 ) (I) A copy of the Annual report (Hindi and 
English versions) of the Betwa River 
Board, Jhanal, for the year 2004-05, along 
with Audited Accounta. 

(II) Statement regarding Review (Hindi and 
English verslona) by the Govemment of 
the working of the Betwa River Board, 
Jhansl, for the year 2004-05. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papera mentioned 
at (1) above. 

[Placed In Library. SH No. L T -667612006] 

(3) A copy each of the following papera (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act, 1956:-

(a) (I) Review by the Govemment of the working 
of the National Projects Construction 
Corporation Limited, New Deihl, for the 
year 2005-06. 

(if) Annual Report of the National Projecta 
Construction Corporation limited, New 
Delhi, for the year 2005-06 alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library. StHI No. L T -5577/2006] 

(b) (i) Review by the Govemment of the working 
of the Water and Power Consultancy 
Services (India) limited, New Delhi, for the 
year 2005-06. 

(iii) Annual Report of the Water and Power 
Consultancy Service. (India) Limited, New 
Delhi, for the year 2005-06, along with 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library. SH No. L T -557812006] 
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THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (Shrl Prlya Ranjan Dasmunsi): I beg to 
lay on the Table a copy of the Prasar Bharati 
(Broadcasting Corporation of India), Annual Statement of 
Accounts of Corporation Rules, 2006 (Hindi and English 
versions) Published in Notification No. G.S.A. 731 (E) in 
Gazette of India dated the 1st December, 2006 under 
section 34 of the Prasar Bharati (Broadcasting Corporation 
of India) Act, 1990. 

[Placed in Library. StHI No. L T -5579/2006] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): I 
beg to lay on the Table-

( 1 ) A copy of the Employee's Provident funds Appellate 
Tribunal (Presiding Officer) Recruitment Rules, 2004 
(Hindi and English versions) published in Notification 
No. G.S.A. 297 in Gazette of India dated the 3rd 
September, 2005 under sub-section (3) of section 
21 of the Employee's Provident Funds and 
Miscellaneous Provisions Act, 1952. 

[Placed In Library. StHI No. L T -558012006] 

(2) A copy of the Employees' State Insurance (Central) 
(1st Amendment) Rules, 2006 (Hindi and English 
versions) Published In Notification No. G.S.A. 591 
(E) in Gazette of India dated the 22nd September, 
2006 under sub-section (4) of section 95 of the 
Employees' State Insurance Act, 1946. 

[Placed In Library. StHI No. L T -558112006] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the V.V. Giri National 
Labour Institute, NOIDA, for the year 2004-
2005, along with Audited Accounts. 

(ii) A copy of the Annual Report (Hindi and 
English versions) by the Govemment of 
the wol1<ing of the V. V. Giri National Labour 
InstiMe, NOIDA, for the year 2004-2005. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. StIB No. L T -5582/2006] 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the National 
Instructional Media Institute, Chennai, for 
the year 2005-2006, alongwith Audited 
Accounts. 

(iI) Statement regarding Review (Hindi and 
English versions) by the Government of 
the working of the National Instructional 
Media Institute, Chennai, for the year 
2005-2006. 

[Placed in Library. StHI No. L T -558312006] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): I beg to lay on the Table a copy of the 
Annual Report (Hindi and English versions) of the Central 
Vigilance Commission, New Deihl, for the year 2005, 
under sub-section (3) of section 14 of the Central 
Vigilance Commission, Act, 2003. 

[Placed in Library. StHI No. L T -568412006] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): I beg to lay on the 
Table-

(1) A copy of the statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and Audited Accounts of the 
Hlndustan Antibiotics Limited for the year 2005-06 
within the stipulated period of nine months after 
the close of the accounting year. 

(2) 

[Placed in Library. See No. L T -558512006] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Central Institute 
of Plastics Engineering & Technology, 
Chennal, for the year 2005-06, alongwith 
Audited Accounts. 

(II) A copy of the Annual Report (Hindi and 
English versions) by' the Govemment of 
the working of the Central Institute of 
Plastics Engineering & Technology, 
Chennal, for the year 2005-06. 

(Placed in Library. SIHI No. LT-558612006] 
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(3) A copy each of the following pape~ (Hindi and 
English versions) under sub-aection (1) of section 
619 A of the companies Act, 1956:-

(a) (i) Review by the Government of the working 
of the Hindustan Insecticides Limited, New 
Delhi, for the year 2005-2006. 

(ii) Annual Report of the Hindustan 
Insecticides Limited, New Delhi, for the 
year 2005-2006, alongwlth Audited 
Accounts and comments of the ComptroHer 
and Auditor General thereon. 

[Placed In Library. StHI No. L T -5587/2006] 

(b) (i) Review by the Govemment of the working 
of the Hindustan Organic Chemicals 
limited, Ralgarh, for the year 2005-2006. 

(ii) Annual Report of the Hindustan Organic 
Chemicals Limited, Raigarh, for the year 
2005-2006, alongwlth Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library. StHI No. L T --658812006] 

(4) A copy of the statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and Audited Accounts of the Bengal 
Chemicals and Pharmaceuticals Limited for the year 
?OO5-2006 within the stipulated period of nine 
months after the close of the accounting year. 

[Placed in L1braiY. StHI No. L T -5589/2006] 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): I beg to lay on the Table-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Centre for 
Materials for Electronics Technology 
(C-MET), Puna, for the year 2005-2006, 
alongwfth Audited Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the 
wortdng of the Centre for Materials for 
Electronics Technology (CoMET), Pune, for 
the year 2005-2006. 

[Placed in Ubrary. StHI No. LT -559012006] 

(2) (i) A copy of the Annual Report. (Hindi and 
English veralons) of the Electronics and 
Computer Software Export Promotion 
Council, New Delhi, for the year 2005-
2006, alongwlth Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Electronics and Computer 
Software Export Promotion Council, New 
Delhi, for the year 2005-2006. 

[Placed In Library. StHI No. LT --659112006) 

(TflIf18Istionj 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): Sir, 
I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and 
English versions) under of section 619 A of the 
companies Act, 1958:-

(a) (I) Review by the Government of the working 
of the Haryana Agro Industries Corporation 
limited, Chnadigarh, for the year 2005-
2006. 

(ii) Annual Report of the Haryana Agro 
Industries Corporation Limited, Chandlgarh, 
for the year 2005-2006, a10ngwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. SH No. L T -559212006] 

(b) (i) Review by the Government of the working 
of the Maharashtra Agro Industries 
Development Corporation limited, Mumbal, 
for the year 2004-2005. 

(Ii) Annual Report of the Maharashtra Agro 
Industries Development Corporation 
Umited, Mumbai, for the year 2Q04..2005, 
aIongwith Audited Accounts and commenta 
of the Comptroller and Auditor General 
thereon. 

(2) Statement (Hindi and English versions) shOwing 
reasons for delay In laying the papers mentioned 
at item No. (b) of (1) above. 

[Placed in Lbrary. SH No. L T -559312006] 
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(3) (I) A copy of the Annual Report (Hindi and 
Engllah veralona) of the National Council 
for Co-operatlve Training, New Delhi, for 
the year 2004-2005. 

(II) A copy of the Annual Accounts (Hindi and 
English versional of the National Council 
for Co-operative Training, New Deihl, for 
the year 2004-2005, together with Audit 
Report thereon. 

(iii) A copy of the Annual Report (Hindi and 
English versions) by the Govemment of 
the working of the National CounCil for 
Co-operatlve Training, New Delhi, for the 
year 2004-2005. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed In Library. StHI No. L T -559412006] 

(5~ (i) A copy of the Annual Report (Hindi and 
English versionl) of the National Co-
operative Union of India, New Delhi, for 
the year 2004-2005. 

(II) A copy of the Annual Accounts (Hindi and 
English .... er.ions) of the National Co-
operative Union of India, New Delhi, for 
the year 2004-2005, together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and Engll.h 
versions) by the Government of the 
wol1<lng of the National Co-operative Union 
of India, New Delhi, for the year 2004-
20005. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed in Library. StHI No. L T -559512006] 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Co-
operative Union of India, New Deihl, for 
the year 2005-2006. 

(II) A copy of the Annual Report (Hindi and 
Engllah veralonl) of the National Co-
operative Union of India, New Deihl, for 
the year 2006-2006, together with Audit 
Report thereon. 

(III) A copy of the Annual Report (Hindi and 
Engllah versiona) by the Govemment of 
the working of the National Co-operative 
Union of India, New Deihl, for the year 
2005-2006. 

[Placed In Library. SM} No. L T -559612008] 

(8) (i) A copy of the Annual Report (Hindi and 
Engll,ah veraions) of the National 
Horticulture Board, Gurgaon, for the year 
2004-2006, alongwith Audited Accounts. 

(Ii) A copy of the Annual Report (Hindi and 
Engli.h versions) by the Govemment of 
the working of the National Horticulture 
Board, Gurgaon, for the year 2004-2005. 

(9) Statement (Hindi and English versions) showing 
reuons for delay in laying the papers mentioned 
at (8) above. 

(10) 

[Placed in Library. StHI No. L T -559712006] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Coconut 
Development Board, Koehi, for the year 
2005-2006. 

(il) A copy of the Annual Accounts (Hindi and 
English versions) of the Coconut 
Development Board, Koehi, for the year 
2005-2006, together with Audit Report 
thereon. 

(iU) A copy of the Annual Report (Hindi and 
Englilh versions) by the Govemment of 
the working of the Coconut Development 
Board, Kochi, for the year 2005-2006. 

(iv) A copy of the Progress of work (Hindi 
and English versions) by the Govemment 
on the Annual Report and Audited 
Accounts of the Coconut Development 
Board, Kochi, for the year 2005-2006. 
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(12) 

(13) 
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(v) A copy of the Comment. (Hindi and 
Engllah ve ... iona) on the Audit Report of 
the Coconut Development Board, 'Kochi, 
for the year 2005-2006. 

[Placed in Library. SH No. L T -569812008] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 
of Agricultural Extension Management, 
Hyderabad, for the year 2005-2006. 

(II) A copy of the Annuai Accounts (Hindi and 
English versions) of the National Institute 
of Agricultural Extension Management, 
Hyderabad, for the year 2005-2008, 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and Engll.h 
versions) by the Government of the 
working of the National Institute of 
Agricultural Extension Management, 
Hyderabad, for the year 2005-2006. 

[Placed in Library. SH No. L T -5599/2006] 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Indian Society of 
Agricultural Economics, Mumbai, for the 
year 2005-2008, alongwith Audited 
Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Indian Society of Agricultural 
Economics, Mumbai, for the year 
2005-2006. 

[Placed in Library. SH No. L T -580012006] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Society of 
Agricultural Statistics, New Delhi, for the 
year 2005-2006, along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
wot1<ing of the Indian Society of Agricultural 
Statistics, New Delhi, for the year 2005-
2006. 

[Placed in Library. SH No. LT-580112006] 

(I) A copy of the Annual Report (Hindi and 
English versions) of the All India 
Federation of Co-operative Spinning Mills 
Limited, Mumbai, for the year 2005-2006, 
alongw/th Audited Accounts. 

(II) A copy of the Review (Hindi and EnglJeh 
verllon.) by the Government of the 
working of the All India Federation of C0-
operative Spinning Milia limited, Mumbal, 
for the year 2005-2008. 

[Placed In Library. SH No. L T --660212006] 

(15) A copy each of the following Notifications (Hindi 
and Engllah verelon.) iI8!Jed under the Protection 
of Plant Varieties and Farme ... ' Rights Act, 2001:-

(i) S.O. 1797(E) published in Gazette of India 
dated the 19th October, 2006 appointing 
the 19th day of October, 2008 a. the date 
on which the HCtions mentioned therein 
of the Protection of the Plant Varieties and 
Farmers' Right Act, 2001, shall come Into 
force. 

(II) S.O. 1883(E) published in Gazette of india 
dated the 1st November, 2006 making 
certain amendments in the Notification No. 
S.O. 1589(E) dated the 11 th November, 
2005. 

(III) S.O. 1884(E) published in Gazette of Inella 
dated the 1st November, 2006 notifying 
the crops mentioned theirln with their 
genera eligible for registration of varieties 
under Protection of Plant varletie. and 
Farmers' Right Act, 2001. 

[Placed in Library. SH No. L T -580312006] 

(16) A copy of the Protection of Plant varieties and 
Farmers' Rights Regulations, 2006 (Hindi and 
English versions) published in Notification No. 
G.S.R. 740 (E) in Gazette of India dated the 7th 
December, 2006, under section 97 of the Protection 
of Plant Varieties and Farmers' Rights Act, 2001. 

[Piaced in Library. SH No. L T --6600112006] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRi KANTILAL BHURIA): Sir, 
on behaH of Shri Taslimuddin I beg to lay on the Table:-

(1) A copy each of the following papa... (Hindi and 
English versions) under section 619A of the 
Companies Act, 1956:-

(i) Review by the Government of the working 
of the Karnataka Meat and Poultry 
Marketing Corporation Limited, BangaJore, 
for the year 2005-2006. 
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(2) 

(3) 

/Eng/i6h} 

(ii) Annual Report of the Karnataka Meat and 
Poultry Marketing Corporation Limited, 
Bangalore, for the year 2005-2006, 
a10ngwith Audited Accounts and comments 
of the comptroller and Auditor General 
thereon. 

[Placed In Library. See No. L T -560512006) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National 
Cooperative Consumers Federation of India 
Limited, New Delhi, for the year 2005-
2006, alongwlth Audited Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Cooperative 
Consumers' Federation of India Limited, 
New Delhi, for the year 2005-2006. 

[Placed in Library. See No. L T -660612006) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National 
Federation of Fishermen's Cooperatives 
Limited, New Delhi, for the year 2005-
2006, a10ngwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Cooperative 
Consumers Federation of India Limited, 
New Deihl, for the year 2005-2006. 

[Placed In Library. See No. LT-5607/2006) 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): I beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for 
Environment Education, Ahmedabad, for 
the year 2005-2006. along with Audited 
Accounts. 

(II) A copy of the Review· (Hindi and English 
versions) by the Government of the 
working of the Centre for Environment 
Education, Ahmedabad, for the year 2005-
2006. 

[Placed In Library. See No. LT-5608I2006) 

(2) 

(3) 

(4) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the C.P.R. 
Environmental Education Centre, Chennai, 
for the year 2005-2006, along with Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the C.P.R. Environmental 
Education Centre, Chennai, for the year 
2005-2006. 

[Placed in Library. SH No. L T -560912006) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Plywood 
Industries Research and Training Institute, 
Bangalore, for the year 2005-2006, along 
with Audited Accounts. 

(ii) A copY' of the Review (Hindi and English 
versions) by the Government of the 
working of the Indian Plywood Industries 
Research and Training Institute, Bangalore, 
for the year 2005-2006. 

[Placed in Library. See No. LT-5610/2006) 

(i) A copy of the Annual Report (Hindi ahd 
English versions) of the Indian Institute of 
Forest Management, Bhopal, for the year 
2005-2006, along with Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Indian Institute of Forest 
Management, Bhopal, for the year 
2005-20006. 

(Placed in Library. See No. L T -5611/2006) 

(5) A copy of the Notification No. 5.0. 2031 (E) (Hindi 
and English versions) published in Gazette of India 
dated the 27th November, 2006, recognising the 
Environmental Laboratories under the Environment 
(Protection) Act, 1986, issued under sections 12 
and 13 of the said Act. 

[Placed In LIbrary. See No. IT-561212006] 
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THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir. on behalf of my 
colleague Shri Jay Prakash Narayan Yadav, I beg to lay 
on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under section 619A of the 
Companies Act, 1956:-

(i) Review by the Govemment of the working 
of the Kerala Land Development 
Corporation Limited, Thiruvananthapuram. 
for the year 2000-2001. 

(ii) Annual Report of the Kerala Land 
Development Corporation Limited. 
Thiruvananthapuram, for the year 2000-
2001, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. SH No. LT-561312006) 

[TmnslslionJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): Sir, 
on behalf of Dr. Akhilesh Prasad Singh, I beg to lay on 
the Table:-

(1) A copy of the Central Warehousing Corporation 
(Amendment) Rules. 2006 (Hindi and English 
versions) published in Notification No. G.S.R. 704 
(E) in Gazette of India dated the 16th Novef11ber. 
2006 under sub section (3) of section 41 of the 
Warehousing Corporations Act. 1962. 

[Placed In Library. SstJ No. LT-561<412006) 

(2) A copy of the Sugar Development Fund 
(Amendment) Rules. 2006 (Hindi and English 
versions) pt.tIIIshed In Notification No. G.S.R. S58(E) 

in Gazette of India dated the 15th September, 2006 
under sub-section (3) of section 9 of the Sugar 
Development Fund Act. 1982. together with a 
corrigendum thereto published In Notification No. 
G.S.R. 729(E) dated the 30th November. 2006. 

[Placed in Library. SH No. LT-581512006] 

(3) A copy of the Statement (Hindi and English 
versions) explaining re880ns for not laying the 
Annual Report and Audited Accounts of the Food 
Corporation of India for the year 2004-2005, within 
the stipulated. period of nine months after the close 
of the accounting year. 

[Placed in Library. SH No. LT-S61612006] 

[EngllshJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act, 1956:-

(a) (I) Review by the Government of the 
working of the Rashtrlya Ispat Nigam 
Limited (Vlsakhapatnam Steel Plant). 
Vlsakhapatnam. for the year 2005-2006. 

(II) Annual Report of the Rashtrlya lapat 
Nigam limited (Visakhapatnam Steel 
Plant). Viaakhapatnam. for the year 2005-
2006, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed In Library. SH No. LT-561712006] 

(b) (I) Review by the Government of the working 
of the National Minerai Development 
Corporation Limited, Hyderabad, for the 
year 2005-2006. 

(Ii) Annual Report of the National Mineral 
Development Corporation limited, 
Hyderabad, for the year 2005-2006, along 
with Audited Accounts and comments of 
the Comptroller and Auditor General 
thereon. 

[Placed in Library. SH No. LT-561812006] 
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12.08 hr •• 

MESSAGES FROM RAJYA SABHA 

{Engll6h} 

SECRETARY-GENERAL: Sir, I have to report the 
following messages received from the Secretary-General 
of Rajya Sabha:-

(i) "In accordance with the provisions of rule 127 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 
Imorm the Lok Sabha that the RaJya Sabha at 
its Sitting held on the 14th December, 2006 
agreed without any amendment to the Dalmla 
Dadrl Cement Limited (Acquisition and Transfer 
of Undertakings) Amendment Bill, 2006 which 
was passed by the Lok Sabha at its sitting held 
on the 13th December, 2006." 

(Ii) "In accordance with the provisions of sub-rule 
(6) of rule 186 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, I am 
directed to return herewith the Appropriation 
(No.5) Bill, 2006, which was passed by the 
Lok Sabha at Its sitting held on the 
12th December, 2006 and transmitted to the 
Rajya Sabha for its recommendations and to state 
that this House has no recommendations to make 
to the Lok Sabha in regard to the said Bill." 

(iii) "In accordance with the provisions of sub-rule, 
(6) of rule 186 of the Rules of Procedure and 
Conduct of Business In the Rajya Sabha, I am 
directed to return herewith the Appropriation 
(No.6) Bill, 2006. which was passed by the Lok 
Sabha at Its sitting held on the 12th December, 
2006 and transmitted to the Ralva Sabha for its 
recommendations and to state that this House 
has no recommendations to make to the Lok 
Sabha in regard to the said Bill." 

(Iv) "In accordance with the provisions of rule 127 
of the Rules of Procedure and Conduct~ of 
Business In the Rajya Sabha, I am directed to 
Inform the Lok Sabha that the Rajya Sabha at 
its sitting held on the 14th December, 2006 

{EngII8h} 

agreed without any amendMent to the 
Commillion. for Protection of Child Rightl 
Amendment Bill, 2006 which wu paued by 
the Lok Sabha at It. sitting held on the 
13th December, 2006." 

COMMITTEE ON ESTIMATES 

Twelfth Report 

SHRI C. KUPPUSAMI (Madras North): I beg to preset 
the Twelfth Report (Hindi and English versions) of 
Estimates Committee on 'Insurance schemes for weaker 
sections of society' relating to the Ministry of Finance 
(Department of Economic Affairs-Insurance Division). 

12.0811. hr •• 

COMMITTEE ON PUBLIC ACCOUNTS 

Thirty Eighth Report 

{Translalion} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, I beg to present the Thirty Eighth Reports 
(Hindi and English versions) of the Public Accounts 
Committee (2006-2007) on performance Audit of 
Department of Ayurveda, Yoga and Naturopathy, Unani, 
Siddha and Homoeopathy (A YUSH). 

12.10 hr •. 

COMMITTEE ON EMPOWERMENT 
OF WOMEN 
Tenth Report 

{English} 

SHRIMATI KRISHNA TIRATH (Karol Bagh): Sir, I beg 
to present the Tenth Report (Hindi and English versions) 
of the Committee on Empowerment of women (2006-07) 
on the subject 'Hostel Accommodation for Working 
Women.' 
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12.1011. hr •• 

STANDING COMMITTEE ON 
EXTERNAL AFFAIRS 

Twelfth .nd Thirteenth Reporte 

DR. LAXMINARAYAN PANDEY (Mandsaur): Mr. 
Speaker, Sir, I beg to present a copy each of the following 
reports (Hindi and English versions) of the Standing 
Committee on Extemal Affairs:-

(1) 12th Report on Action Taken on the 
recommendations contained In the 10th Report 
(14th Lok Sabha) on Demands for Grants of 
the Ministry of Overseas Indian Affairs for the 
year 2006-07. 

(2) 13th Report on Action Taken on the 
recommendations contained In the 11 th Report 
(14th Lok Sabha) on Demands for Grants of 
the Ministry of External Affairs for the year 
2006-07. 

12.101J2 hr •. 

STANDING COMMITTEE ON INFORMATION 
TECHNOLOGY 

Thlrty-Hventh to Thlrty-Nlnth Reporte 

{English] 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): Sir, I beg 
to present the following Reports (Hindi and English 
versions) of the Standing Committee on Information 
Technology (2006-07):-

(1) Thirty-Seventh Report on action taken by 
Government on the Recommendationsl 
Observations of the Committee Contained In their 
Twenty-Second Report (Fourteenth Lok Sabha) 
on "implementation of e-Governance Projects" 
relating to the Ministry of Communications and 
Information Technology (Department of 
Information Technology). 

(2) Thirty-Eighth Report on action taken by 
Government on the Recommendatlon.1 
ObIervatlonl of the Committee contained In their 
Twenty·FIfth Report (ThIrteenth Lok Sabha) on 
-Working of Pra .. r Bharatl" relating to the 
Mlnletry of Information and Broadcasting. 

(3) Thirty-Ninth Report on action taken by 
Government on the Recommendatlonsl 
Observations of the Committee contained In their 
Thlrty·First Report (Fourteenth Lok Sabha) on 
"Demands for Grants (2006-07)" relating to the 
Ministry of Communications and Information 
Teohnology (Department of Posts). 

12.11 hr •. 

STANDING COMMITTEE ON PETROLEUM 
AND NATURAL GAS 

Statement 

{English] 

SHRI N. JANARDHANA REDDY (Vlsakhapatnam): 
Sir, I beg to lay on the Table a copy of the Statement 
(Hindi and English versions) of the Standing Committee 
on Petroleum & Natural Gas showing further Action Taken 
by the Government on the recommendations contained 
in Chapter I and final replies In respect of 
recommendations contained in Chapter V of the 2nd 
Report of the Committee (14th Lok Sabha) on 'Parallel 
Marketing In Petroleum Products.' 

12.11'/4 hr •. 

STANDING COMMITTEE ON SOCIAL 
JUSTICE AND EMPOWERMENT 

(I) Twentieth to Twenty .... cond Report. 

{Englilh] 

SHRIMATI PRATIBHA SINGH (Mandl): Sir, I beg to 
present the following Reports (Hindi and Englleh versions) 
of the Standing Committee on Social Justice and 
Empowerrnent:-

(1) Twentieth Report on "The Constitution 
(Scheduled Castes) Order (Amendment) Bill, 
2006'-
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(2) Twenty-first Report on action taken by the 
Government on the Recommendationsl 
observations contained in the Fifteenth Report 
of the Standing Committee on Social Justice and 
Empowennent on the subject "National Backward 
Classes Finance and Development Corporation" 
of the Ministry of Social Justice and 
Empowennent. 

(3) Twenty-second Report on action taken by the 
Government on the Recommendationsl 
Observations contained in the Seventeenth 
Aeport of the Standing Committee on Social 
Justice and Empowerment on Demands for 
Grants-2006-2oo7 of the Ministry of Tribal Affairs. 

(II) Statementa 

SHRIMATI PRATIBHA SINGH (Mandi): Sir, I beg to 
lay on the Table the following Statements (Hindi and 
English versions) of the Standing Committee on Social 
Justice and Empowerment:-

(1) Statement showing further action taken by the 
Government on the recommendations contained 
in the Twelfth Action Taken Report of the 
Standing Committee on social Justice and 
Empowerment (2005-2006) (Fourteenth Lok 
Sabha) on the recommendations contained in 
the Seventh Report (Fourteenth Lok Sabha) on 
Demands for Grants, 2005-06 of the Ministry of 
Social Justice and Empowennent. 

(2) Statement showing further action taken by the 
Govemment on the recommendations contained 
in Eighteenth Action Taken Report of the 
Standing Cummlttee on Social Justice and 
Empowerment (2005-2006) (Fourteenth Lok 
Sabha) on the recommendations contained In 
Ninth Report (Fourteenth Lok Sabha) on the 
subject Working of National Minorities 
Development and Finance Corporation (NMDFC) 
of the Ministry of Minority Affairs. 

12.12 hra. 

STATEMENTS BY MINISTERS 

(I) Amendment. made to the Salary, allowanc .. 
and Pen.lon of Member8 of Parliament Act, 
1954 and rule. made thereunder 

{English; 

·THE MINISTER OF PAALIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 

'Placed In Ubrary. S.II No. LT--061912006. 

BROADCASTING (SHRI PRIVA RANJAN DASMUNSI): 
Sir, the Salary, Allowances and Pension of Members of 
Parliament (Amendment) Act, 2006 was notified on 
September 15, 2006. As per this Amendment Act, 
the Salary and Daily Allowance of the Members of 
Parliament were revised to As. 16,0001- per month and 
Rs. 1,000/- per day with effect from September 14, 2006. 
the other provisions of the Act namely, revised road 
mileage of Rs. 13/- per kilometer, revised minimum 
pension of Rs. 8,000/- per month, revised minimum family 
pension of Rs. Rs. 4,0001- per month etc. were made 
effective with effect from September 15, 2006. 

As mentioned by me during the discussion of this 
Bill in this House on August 23, 2006, increase was also 
proposed in Constituency Allowance to As. 20,000 per 
month; Office Expense Allowance to Rs. 20,000 per 
month; revision In the ceiling of durable and non-durable 
furniture to Rs. 60,000 and Rs. 15,000 respectively. These 
modifications were to be made effective through 
amendments to the various Rules under this Act. Some 
of these amendments like revision in the ceiling of durable 
and non-durable furniture and extension in the retention 
period of Govemment accommodation after the demise 
of a Member were to be made effective from retrospective 
dates. 

Normally, the Rules made under the provisions of 
this Act are made effective from the date of publication 
in the Gazette. Hence, the question of giving retrospective 
effect to some of these facilities was examined in 
consultation with the Ministry of Law and Justice. The 
Law and Justice Ministry has pointed out that Section 9 
of the Salary, Allowances and Pension of Members of 
the Parliament Act, 1954 relating to the power of the 
Joint Committee to make Rules do not have a provision 
for giving retrospective effect to the Rules to be framed 
under the Act, and, therefore, these Rules, if given a 
retrospective effect, will be ultnl virss of the Act of 1954. 

In view of the above, it was decided to notify the 
Rules with prospective effect, and to consider the question 
of amending Section 9 of this Act to make a provision to 
give retrospective effect to the Rules after following the 
due procedure. 

The amendments in the Aules relating to revised 
Constituency Allowance, Office Expense Allowance, etc. 
have since been notHied by the Lok Sabha Secretariat 
with prospective effect, and will be available to the hon. 
Members of Parliament with effect from December 12, 
2006. So far as retrospective is concerned, we will 
examine it. 



457 AGRAHAYANA 27, 1928 (s.t,Q) 458 

12.121/. hr.. 

(II) Statu. of Implementation of 
recommendation. contained In the 
Report ot the Standing Committee on 
and St .. 1 

rrmnsllllion} 

the 
13th 
Coal 

"THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): Mr. Speaker, Sir, I am making this statement 
regarding the status of implementation of the 
recommendations contained in the 13th report (14th Lok 
Sabha) of the Standing Committee on Coal and Steel in 
pursuance of Direction 73-A of the hon. Speaker, 
Lok Sabha issued vide Lok Sabha Bulletin-Part-II dated 
1 September, 2004. 

The 13th report Is based on the recommendations 
contained In the 10th report. The action taken report on 
10th report was sent to the committee on 25.08.2005. 
the Standing Committee on Coal and steel presented the 
13th Report in Lok Sabha and Ralya Sabha on 22 
December, 2005 after considering the action taken report 
of the Govemment on the 10th report. I had made a 
statement regarding the status of implementation of the 
recommendations contained in the 10th report In both 
the Houses of the Parliament during the last winter 
session, 2005. 

A statement regarding action taken on the 
recommendations/observations of the Committee contained 
in their 13th report was sent to the Standing Committee 
on Coal and Steel on 25 September, 2006. 

The current status of the implementation of various 
recommendations made by the committee in their 13th 
report is indicated in the Annexure to my statement laid 
on the table of the House. I do not want to take the 
valuable time of the House by reading out all the contents 
of the Annexure. I request that it may be considered as 
read. 

12.12'/2 hrs. 

(III) Status of Implementation of recommendlltlon. 
contained In the 5th report of the Standing 
Com mitt .. on Water Resource. on Demands 
for O ... nte (~7) pertaining to the Ministry 
ot Water Resourc .. 

[English} 

""THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): Sir, I beg to lay this statement on the 

'Placed In library. SH No. LT-8620f2006 
··LaId on the Table and eIao placed in LInry. s.. No. L T -

562112006 

statues of Implementation of recommendations contained 
in the Fifth report of Standing Committee on Water 
Resources in pursuence of Direction 73A of the hon. 
Speaker, Lok Sabha issued vide Lok Sabha Bulletin-Part 
" dated September 01 2004. sir, I will lay the statement 
on the Table of the House. 

The Fifth Report of Standing Committee on Water 
Resources (Fourteenth Lok Sabha) was presented In the 
Lok Sabha on 18th May 2006. This Report related to the 
examination of Demands for Grants of the Ministry of 
Water Resources for the year 2006-2007. 

Action Taken Notes on the recommendatlonsl 
observations contained in the above said report of the 
Standing Committee had been sent to the Committee on 
18th September 2006. There were 26 recommendation 
paragraphs in this report containing recommendatlonal 
observations made by the Committee where action was 
called for on the part of Government. These 
recommendationalobservations mainly related to the issues 
like proper utilization of funds allocated to the Ministry, 
need for a Single Administrative Ministry for Water 
Resources, strengthening of monitoring mechanism for 
expeditious completion of major and medium irrigation 
projects, effective implementation of Command Area 
Development and Water Management Programme, 
Accelerated Irrigation Benefits Programme, Hydrology 
Project-ll and various Flood Control Schemes, making 
Justifiable allocations and their effective utilization under 
the Research and Development Programme, repairing of 
spiliwaylriver sluice gates of Farakka Barrage Project, 
need of taking urgent steps to prevent diversionl 
misutilisatlon of funds released to state Govemments 
under Accelerated Irrigation Benefits Programme. etc. 

The present status of implementation of various 
recommendations made by the Committee is Indicated In 
Annexure to my Statement, which is laid on the Table of 
the House. I would not like to take the valuable time of 
the House to read out all the contents of this Annexure. 
I would requeat that this may be considered as read. 

12.13 hr •. 

'(Iv) Status of Implementation of recommenUtlona 
contained In the 32nd Report of the Standing 
Committee on Finance 

[English} 

'THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): Sir, I beg to lay on the Table 

'Laid on the Table and aIIIo pieced in Ubrwry. StIlI No. LT-
562212006 
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of the Hou.. the Itatement on the statuI of 
Implementation of recommendations contained In the 
Thirty-Second Report of the Standing Committee on 
Finance (14th Lok Sabha) In pursuance of Direction 73A 
of the hon. Speaker, Lok Sabha. 

In all seven recommendations were made by the 
Committee In the above report where action was required 
on the part of the Govemment. The present status of 
Implementation of the various recommendations made by 
the Committee is given In the Annexure to this Statement, 
which is laid on the Table of the House. I would not like 
to take the valuable time of the Hou.e to read out all 
the contentl of the Annexure. I would request that thl. 
may be considered as read. 

12.13". hr •. 

(v) Statu. of Implementation of recommendation. 
contained In the 15th Report of the Standing 
Committee on Urban Development on 
Demands for Grants (2006-07) pertaining to 
the Ministry of Housing and Urban Poverty 
Alleviation 

/Eng/isl!} 

*THE MINISTER OF STATE IN THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SEWA): Sir, with your permil!8lon, I beg lay on 
the Table of the House a statement regarding the status 
of Implementation of recommendations contained in the 
15th Report (14th Lok Sabha) of the Standing Committee 
on Urban Development on Demands for ·Grants 
(2006-07) pertaining to Ministry of Housing and Urban 
Poverty Alleviation. 

This statement is in pursuance of Direction 73A of 
the hon. Speaker, Lok Sabha, which reads as under: 

"the Minister concerned shall make once in six 
months a statement In the House regarding the status 
of implementation of recommendations contained in 
the Reports of Departmentally Related Standing 
Committees of Lok Sabha with regard to his Ministry." 

I would like to inform for the benefit of the hon. 
Members of the House that the 15th Report of the 
Standing Committee of the 14th Lok Sabha on Demands 

"Laid on the Table and also placed in Ubrary. SH No. LT-
562312006 

for Grants of the Ministry of Houllng and Urban Poverty 
Alleviation wu presented In Lok Sabha on 22.5.2006. 

Mr. Speaker, Sir, all the 18 recommendations of the 
Committee have been accepted by the Govemment. 
Status of action taken on recommendations for the 
standing Committee accepted by the Govemment has 
been Indicated against each recommendations in the 
enclosed statement. I would like to inform the hon. 
Members that further follow-up action, wherever nec8l8ary, 
will be taken by the Ministry. 

12.14 hrs. 

(vi) Status of Implementation of the 

/Engilsh} 

recommendation. contained In the 11th report 
of the Standing Commltt .. on Chemicals and 
Fertlllzera pertaining to the Department of 
Chemlcall and Petro-Chemlcall 

*THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, with your 
permiaalon, I beg to lay a statement on the status of 
Implementation of recommendations contained In the 
Eleventh Report of the Standing Committee on Chemicals 
and Fertilizers in pursuance of Direction 73A of the hon. 
Speaker, Lok Sabha, as It is a very lengthy statement. 

This statement is on the status of implementation of 
the Recommendations contained in the Eleventh Report 
of the standing Committee on Demands for Grant 2006-
07 of the Ministry of Chemicals & Fertilizers (Department 
of Chemicals & Petrochemicals) in pursuance of the 
directions Issued by the hon. Speaker, Lok Sabha. 

The Standing Committee on Chemicals & Fertilizers 
examined the Demands for Grants of the Ministry of 
Chemicals & Fertilizers (Department of Chemicals & 
Petrochemicals) for the year 2006-07 and presented their 
Eleventh report to Lok Sabha on 19th May, 2006. The 
Report contains 21 Recommendations. The gist of the 
Recommendations is as follow: 

(i) Implementations of the partially implemented/not 
implemented Recommendations in the Vth 
report on Demands for Grants (2005-06). 

"Laid on the Table and also placed in Library. SH No.-l T 
562412006 
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(II) Requirement of funda at supplementary stage, If 
any for the Plan projecta. 

(III) Measures to remove shortcomings In the plan 
performance of PSUs. 

(Iv) Implementation of the provision of new schemes 
under Secretariat Economic Services head In a 
time bound manner. 

(v) Establl.hment of three new CIPET cent ..... 

(vi) Pro-rata compensation to victims of Bhopal Gu 
Leak Dlauter 

(vII) removal of Toxic wastes from Union Carbide 
Plant site at Bhopal 

(viII) Early commlselonlng of Assam Gas Cracker 
Project 

(ix) Full Utilisation of funds for IPFT 

(x) NIPER to complete its programmealprojects in 
a time bound manner for proper Utilisation of 
funds 

(xi) Substantial increase in the non-plan budget of 
PEPS 

(xII) Health Insurance scheme for the poor and lower 
middle class people. 

(xiii) expeditious Flnalisatlon of the New Schemes of 
the Department 

(xiv) Speedy computing of the liabilities of the 
companies regarding recovery of the overcharged 
amount. 

(xv) Funds for NE Region to be utilized during the 
financial year and transferred to the non-Iapsable 
pool In rare cases 

(xvi) Proper analysialevaluation of projects to avoid 
loss to exchequer. 

(xvii) Implementation of rehabilitation schemes of 
HOCUHAL 

(xviii) Implementation of rehabilitation schemes of HIL 

(xix) Revival of IDPUHIL in a time bound manner 

(xx) Revival of BCPL 

(xxi) Revival of all PSUs under the Department of 
Chemicals & Petrochemicals 

The partially Implemented/not Implemented 
recommendations of the Standing Committe contained 
In the 5th Report on Demands for Grants (2005-08) of 
Department of Chemicals & Petrochemicals have ben 
re-examined. The Department hu been making all efforts 
In rehabilitating the sick PSUs. A sum of Rs. 423.69 
crore has alroady been approved by the Ministry of 
Finance In the 1st Batch of Supplementary Demands for 
Grants for 2006-07. Rehabilitation of Hlndustan Antibiotics 
Ltd. (HAL) Is In process and based on the 
recommendation of the Cabinet, a sum of Rs. 123.69 
crore through 18t Supplementary Demand for Grants 
(2008-07) has been released In favour of the company. 
In the rehabilitation of HOCl, a sum of Rs. 250.00 crore 
has been released towards redemable non-cumulatlve 
preference shar .. of the company. CCEA In Ita meeting 
held on 27.7.2008 approved the revival proposal In reepect 
of Hlnduatan Insecticides ltd. The revival proposal Is being 
Implemented by the PSU. IDPL Is expected to 8ubmlt ita 
rehabilitation scheme soon for consideration of the 
Govemment. On receipt, It would be examined on priority. 
However, a sum of Rs. 6.00 crore has already been 
released for making the units of IDPL Schedule M 
compliant and upgrading the facilities at Muzaffarpur and 
Hyderabad. The Department has appointed a Committe 
to explore the possibilities of Revival of Bengal Immunity 
Ltd. (BIL). The Committee hu since submitted Its report 
and the same Is under consideration of the Department. 

The Rehabilitation Scheme for revival of Bengal 
Chemicals & Pharmaceuticals Ltd. (BCPL) has been 
approved by BRPSE. The scheme will be placed before 
the CCEA for its approval. The Government Is making all 
efforts to ensure that new centres of Central Institute of 
Plastics Engineering & Technology (CIPET) at Panlpat, 
Jaipur ad Aurangabad are fully set up by March 2009. 
an amount of Rs. 16.50 crore has been released up to 
31.10.2008 for this purpose. Assam Gas Cracker Project 
has been approved by CCEA. The cost of the project is 
Rs. 4460.61 crore (fixed cost). A capital subsidy for Rs. 
2138.00 crore for the project on fixed cost basis and a 
feedstock subsidy for Rs. 908.91 crore for the project 
spread over 15 years shall be provided by Govemment 
of India. Department of Chemicals & Petrochemica18 has 
constituted a Mointoring Committee for early 
implementation of the Project. The Monitoring Committe 
has taken several meetings to review the implementation 
of Asaam Gas Cracker Project. IPFT has already initiated 
necessary action for filling up of various posts and the 
whole process of recruitment is expected to be completed 
by 31st December 2006. The process of distribution of 
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pro-rata compensation to Bhopal Gas victims Is still going 
on. As on 10.11.2006, a sum of Rs. 1494.65 crore has 
been disbursed among 5,58,072 claimants. A Task Force 
has been set up under the Chairpersonship of Secretary 
(C&PC) for monitoring the removaVdisposal of the toxic 
wastes lying in and around the UCIL plant at Bhopal. 
The Cabinet has approved the Note of this Department 
on Purchase Preference Policy (PPP) for products of 
Pharma Central Public Sector Enterprises (CPSEs) and 
their subsidiaries. The decision will help Government 
Institutions in making available quality drugs to the 
beneficiaries under various Health Schemes. It will also 
help in optimum utilization of assets of PSUs created 
with public funds. A draft Cabinet Note on National 
Pharmaceutical Policy 2006 with various proposals 
including proviSion of free/cheaper medicines to the poor 
was circulated by the Department amongst various 
MinistrieslOepartments. The comments have been received 
and will be taken into consideration in finalizing National 
Pharmaceutical Policy 2006. 

12.15 hr •• 

(II) Statu. of Implementation of the 

/Engllsh} 

recommendation. contained In the 12th 
Report of the Standing Committee on 
Chemlcala and Fertilize,., pertaining to the 
Department of Fertilizer. 

·THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, I rise to make a 
statement on the status of implementation of 
recommendations contained in the Twelfth Report of the 
Standing Committee on Chemicals and Fertilizers in 
pursuance of Direction 73A of the hon. Speaker, Lok 
Sabha. I would like to lay it on the Table of the House 
as it is a very lengthy statement. 

MR. SPEAKER: Yes, you can lay it on the Table of 
the House. 

SHRI B.K. HANDIQUE: *The Department of Fertilizers 
(DoF) comes under the Ministry of Chemicals & Fertilizes. 
The maln obJective of the Department is to ensure 
adequate and timely avallabHIty of fertilizers for maximizing 

"laid on the Table and aleo placed In Ubrary. S- No. l T-
562512006 

agricultural production In the country and for this purpose 
to promote and assist Industries in the fertilizer sector 
and to plan and arrange import and distribution of 
fertilizers. 

2. The main activities of DoF include planning 
promotion and development of the fertilizer industry, 
programming and monitoring of production, pricing, import 
and supply of fertilizers and management of financial 
resources by way of subsidy/concession for indigenous 
and imported fertilizers. The Department also disburses 
payments to manufacturers/importers of decontrolled 
fertilizers under the concession scheme made available 
to the farmers at the indicative Maximum Retail Price 
(MRP). 

3. In addition, the activities of DoF also include the 
administrative control of the following public sector 
undertaking and Cooperatives in the fertilizers sector:-

(i) FCL (under closure) 

(Ii) FACT 

(iii) MFL 

(iv) NFL 

(v) RCF 

(vi) BVFCL 

(vii) HFC (under closure) 

(viii) POlL 

(Ix) PPCL (under closure) 

(x) FCI, Aravali Gypsum Minerals India Ltd. 

(xl) KRIBHCO. 

4. The office of the Executive Director, Fertilizers 
Industry Coordination Committee (FICC) also works under 
the Department of Fertilizer. This office provides the 
secretariat support to FICC constituted to administer the 
Retention price Scheme for Nitrogenous Fertilizers and 
various Incentive schemes to augment Indigenous 
production of fertilizers. 

5. I am making the statement on the status of 
implementation of the recommendations contained in the 
twelfth report of the Standing Committee on Chemicals 
& Fertilizers in pursuance of direction 73A of the 
han. Speaker, Lok Sabha. issued .a Lok Sabha Bulletin 
Part \I dated September 01,2004. 
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e. The Standing Com mitt.. on Chemlcall and 
FertlHze ... examined Demand for Grantl of the Department 
of F.rtlllze ... for the year 20Q&.2007, and p,...nted the 
twelfth report to Lok Sabh. and Rajya Sabha on 19th 
May, 2006. the Report contained 19 recommendatlonl. 
Th... recommend.tlonl related to:-

(I) Reglon.1 Imbalanc .. In fertilizers conlumptlona; 
direct lublidy to the farme,. and containment 
of hordlnglbl.ck marketing of units; revival of 
the lick, loa making and closed fertilizer PSUs; 
N.mrup-II revamp project and recovery of the 
balance amount from MIs. K ..... n Umlted etc. 

(II) Stagnation In the production capacity of fertilizers 
In the country. The entire process of project 
planning and Implementation In the PSUII 
cooperatlvelUnlt& under the administrative control 
of the Department of Fertilizers should be 
reviewed and steramllned. The Department of 
Fertilizers should review the progrell of all 
projects In a scientific manner on a regular baals. 

(III) The Dep.rtment of Fertilize,. 18 to identify the 
projects and other related Issues to be taken 
up In the 11th Five Year plan and evolve 
suitable plan atrategles for meeting the fertlUzer 
requirements of the country. 

(Iv) The efforts should be made to enhance the 
production capacity of fertilizers so as to reduce 
the dependence of the country on Import for 
making fertilizers available to the farmer. 
particularly when the cost of indigenously 
produced urea i8 I ... than the cost of Imported 
urea. 

(v) The Department of Fertilizers should continue 
their efforts for getting requisite funds to 
implement the plans/projects as also to meet 
the subsidy bills which have even carried over 
liabilities of the year 2005-2006. 

(vi) The Department of Fertilizers should vigorously 
pursue the matter with the Ministry of Finance 
and Planning Commission for increasing 
allocation for fertilizers subsidy in the 
supplementary grants. 

(vii) All necessary steps should be taken to ensure 
timely and adequate availability of fertilizers, so 
th.t, the farmers are not left at the mercy of 
the hoarders and black marketers. 

7. 

(viii) The proceaa of formulating • policy for urn 
beyond 31.03.2006. Ihould have been completed 
well In advance to avoid the prevailing 
uncertainty. The Government Ihould finalize the 
ume without further delay. 

(Ix) The whole procell of examination of propoull 
for ",vlval of fertllizera units should be expedited 
and a time frame should be fixed for their 
compilation. 

(x) The Department of Fertilizers have lOught priority 
for allocation of gas to the fertlllz.. Indultry. 
The Committee have recommended that like the 
energy sector, fertilizer sector should be given 
top priority In the allocation of gal. 

(xl) The Icope and quantum of the Ralnfed Farming 
project Ihould be enlarged substantially as thll 
will help In enhancing the livelihood of the tribal 
and rural communltlea which will result In their 
economic empowerment and Integration In the 
malnatream of the society. 

(xII) Committee are of the opinion that the 
Department of Fertilize,. should play a major 
role In production, promotion .nd publicity for 
maximum use of blo-fertilizers by the f.nne,. In 
the country, particularly when all the fertilizer 
production units are under Its administrative 
control. 

All the recommendations, of the Standing 
Committee contained in the twelfth report of 2006-
07, have been received and considered In the 
Department of Fertilizers. The Action Taken Replies 
to these recommendations have been sent to the 
Committee. 

12.15'/. hr •. 

(vii) Statu. of Implementation of the 

{English} 

recommendation I contaIned In the , 60th 
report of the Standing Commltt .. on Science 
and Technology. Environment and Foreatl on 
Demand. for Grant. (2006-07). pertainIng to 
the Department of Atomic Energy 

·THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): Sir, 

'PIaced In Library. SH No. L T -562612006 
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in June 2006, the Department had received the 160th 
Report containing recommendations of the Department· 
related Parliamentary Standing Committee on Science and 
Technology, Environment and Forests (Ralya Sabha) on 
Demands for Grants (2006-07) of the Department of 
Atomic Energy (DAE). Action Taken Report on the 
recommendations of the Committee was submitted by 
DAE on 8th August, 2006 to Ralya Sabha Secretariat. 
Thereafter, In September, 2005, RaJya Sabha Secretariat 
had called for some additional information in respect of 
some of the polntsll88ues. These additional details were 
furnished to the Ralya Sabha Secretariot on 14th 
September, 2006. 

12.18 hrlil. 

(vIII) Statu. of Implementation of recommendetlon 
contained In 18th and 20th Report. of 
Standing Commltt.. on Railway. 

/English} 

-THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): Sir, with your kind 
permission, I beg to lay a statement regarding status of 
implementation contained in the 19th and 20th Reports 
of the Standing Committee on Railways. 

i am making this statement on the status of 
implementation of the recommendations contained in the 
19th and 20th Reports of the Parliamentary Standing 
Committee on Railways in pursuance of Directive 73A, of 
the Hon'ble Speaker, Lok Sabha issued vide Lok Sabha 
Bulletin·Part II, dated 1st September, 2004. 

The 19th Report of the Committee on MSafety & 
security in india Railways' presented to the Lok Sabha 
on 23.05.2006 contained 5 recommendations and Action 
Taken Notes thereon have been furnished to the 
Committee on 19.09.2006 (English & Hindi versions). 

The 20th Report of the Committee on MDemands for 
Grants 2006-07" presented to the Lok Sabha on 
23.05.2006 contained 14 recommendatiQlls and Action 
Taken Notes thereon have been furnished to the 
Committee on 29.09.2006 (English version) and on 
09.11.2006 (Hindi version). 

'LaId on the Table and also placed in Ubrary. SH No. LT-
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Statements showing details of all the 
recommendations contained in these Report. and 
implementations statui thereof are enclosed. Since the 
statements are voluminoul, I request that the same may 
be taken as read. 

12.17 hr •. 

(Ix) Statu. of Implementation of the 
recommendation. contained In the 
11th Report of the Standing Commltt.. on 
External Affair. on Demand. for Grant. 
(2006-07) 

[English} 

-THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): Sir, with 
your permission, I beg to lay a statement regarding the 
Itatus of implementation of the recommendations 
contained in the 11 th Report of the Standing Committee 
on Extemai Affairs on Demands for Grants (2006-07). 

I .am making this statement on the status of 
implementation of the recommendations contained in the 
Eleventh Report of the Standing Committee on External 
Affairs in pursuance of the Direction 73A of the Hon'ble 
Speaker, Lok Sabha. 

2. The Standing Committee on External Affairs 
examined the Demands for Grants of the MEA for the 
year 2006-07 and laid its Eleventh report in Lok Sabha 
on 18th May, 2006. The Report included 36 
recommendations on which Action Taken Report was 
submitted to the Committee in August, 2006. Now, I am 
laying on the Table of the House the progress made on 
the recommendations of the Committee, as required under 
Hon'ble Speaker's above direction. 

3. We are grateful to the Committee in recommending 
the need for additional funds for the Ministry to carry out 
more effectively the enhanced activities of the Ministry in 
pursuance of our dynamic foreign ~icy. To take care of 
the current requirements, Ministry has submitted Revised 
Estimates of Rs. 4567.00 crores representing an increase 
of 872 crores as compared to BE of 2006-07. We are 
also grateful to the Committee in acknowledging evenly 
paced utilization of budgetary ailocations. 

'Laid on the Table and a1ao placed in Library. See No. LT-
562812006 
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4. On the filling up ot POlts, Ministry is happy to 
report that the Staff Selection Commialon has selected 
8 candidates against backlogged reserved vacancies and 
requisite approval for creation of posts for the newly 
opened Missions at Kinshasa and Melbourne has been 
obtained. Ministry recognizes the need to curtail 
expenditure on rental liability and action is under way to 
acquire built-up properties and construct buildings in high 
rental stations. The Ministry also would like to Inform the 
Committee that it has reached a final settlement with the 
NOMC for clearance of all dues relating to Akbar Bhavan. 

5. On the External Publicity tront, a review of publicity 
budget was carried out and Missions were asked to 
redouble their efforts to fully utilize the pubiicity budget 
and accomplish the objective of projecting and promoting 
Inella globally in an effective manner. Fifteen key MilSlons 
were selected to Improve perceptions about India through 
strengthened media Interventions In the countries of their 
accreditation. On the Public Diplomacy front, the outreach 
has been extended to the strategic community, number 
of International think thanka, research Institutions, leading 
Institutes, media and many universities In India. PO 
Division Is laying special emphasis on how Ministry can 
contribute to and sustain the national objectives of 
achieving 8-10% economic growth and re-connecting with 
neighbours. 

6. In keeping with the Committee's recommendations, 
an Increased allocation of As.147.98 crores has been 
provided at the AE stage to open new passport offices 
at Dehradun, Aalpur and Shlmia by March, 2007 and at 
Amritsar in the near future. Paaport issuance guidelines 
have been simplified Including the police verification 
system and measures put in place to reduce the pendency 
in passport offices. 

7. To cater to the increasing activities of ICeA, 
Ministry has provided an enhanced allocation of As. 68,50 
crol'8s in the AE of 2006-07. The Council's advisory body 
in different regional centres has been constituted. Meetings 
of regional offices at Mumbai, Chennai and Kolkata are 
scheduled to be held in January, February and March, 
2007 respectively. 

8. I am happy to report that the working Committee 
of the Indian Council of World Affairs (ICWA) has been 
constituted under the Chairmanship of Hon'ble Vice-
President of India with 16 members. ICWA is in process 
of drawing up detailed rules and regulations for its smooth 
functioning. 

9. On ueistance to Nepal, a generous package wu 
announced during the visit of H.E. Prime Mlnl8ter Kolrala, 
amounting to nearly As. 900 crores. Bhutan is also 
receiving generous assistance form the GOI for 
Implementation of various projects In that country. 

10. Some of the multilateral projects undertaken by 
India are operatlonalisatlon of the SAAAC Disaster 
Management Centre In New Deihl In October this year 
and the second BIMSTEC Summit propo .. d to be held 
In India In February, 2007. 

11. The progress made In the Implementation of the 
recommendations Is detailed In the Annexure which Is 
laid on the Table of the House. I would not like to take 
the valuable time of the House to read out all the contents 
but would request that this may be considered a8 read. 

12.18 hr •• 

(x) StatuI of Implementation of the 
,.commendatlon. contained In the Ith Report 
of the Standing Committee on Petroleum and 
Natural Ga. on Demand. for Orant. (2001-
07), pertaining to the Mlnl.try of Petroleum 
and Natural Ga •• 

[Trans/ation} 

*THE MINISTEA OF STATE IN THE MINISTAY OF 
PETAOLEUM AND NATUAAL GAS (SHAI DINSHA 
PATEL): Sir, I am making this statement regarding status 
of Implementation of the recommendations contained in 
the 9th report the Standing Committee on Petroleum and 
Natural Gas on demands for grants (2006-07) pertaining 
to the Ministry of Petroleum and Natural Gas in pursuance 
of Direction 73 (A) of the hon. Speaker, Lok Sabha issued 
vide Lok Sabha Bulletin-Part II, dated 1 September, 2004. 

{English} 

MR. SPEAKE A: You can lay it on the Table of the 
House. 

[Translation} 

SHAI DINSHA PATEL: The 9th report of the Standing 
Committee on Petroleum and Natural Gas (14th Lok 
Sabha) was presented In Lok Sabha on 15.5.2006. This 
report pertains to examination of the demands for grants 

·Laid on the Table andaJso placed In Ubrary. SH No. LT-
562912006 
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of the Ministry of Petroleum and Natural Gu for the 
Ye.r 2008-2007. 

The statement regarding action taken on the 
recommendations/observations contained In the 
committee's report wu sent to the Standing Committee 
on Petroleum and Natural Gu on 18.8.2006. 

The committee had made 15 recommendations In 
the said report on whll"h action taken report has been 
sought from the Govemment. Theee recommendations are 
mainly related to full utilization of the funds allocated to 
the PSUs for t~eir plan expenditure, the efforts made by 
Oil India Limited In achieving the targets related to 
earthquake surveys and exploration activities, Signing of 
gas supply agreement by Gas Authority of India limited 
(GAIL) and the measures taken by it to ensure completion 
of projects without time and cost overrun, to prepare a 
comprehensive scheme for supply of PNG In the entire 
city of Deihl within five years the measures taken for 
merger of Indo-Burma Petroleum (IBP) with Indian 011 
Corporation (IOC), the efforts made by the refineries for 
proceseing excessive alkallne/heavy crude oil, the Incentive 
schemel Introduced by the 011 companlel to reward the 
employees playing a special role in Investigating the 
gravity of adulteration In petroleum product., to examine 
the possibility of setting up of an LNG terminal at 
Krishnapatnam on the eastern coast. 

The current status of implementation of the various 
recommendations made by the Committee is indirected 
in the Annexure to my statement which has been laid on 
the Table of the House. I do not want to take the valuable 
time of the House by reading out all the contents of the 
Annexure. I would request that It may be considered as 
read. 

[English! 

MR. SPEAKER: Item No. 33, Calling Attention by 
Shri Prabhnath Singh. 

{Translation! 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): 
Before you take up calling Attention, i may remind you 
that we had given a notice to you on the Indo-US Nuclear 
Agreement under Rule 184. We are afraid that hon. Prime 
Minister may give in to the US pressure at the time of 
Signing the agreement there if the sense of the House is 
not taken and views expressed on the subject are not 
considered. We therefore, request you to admit it under 

Rule 184 Instead of Rule 193 10 that the aenae of the 
House com .. to the fore. The opinion of all the partl_ 
II almoat against It . ... (lnlllnuptfoMj 

{English} 

MR. SPEAKER: That hu been admlttecl under Rule 
193. You cannot question that decision. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, hon. Prime Minister himself will Intervene today at 
four 0' clock. 

[Trsnsl8f1on! 

PROF. VIJAY. KUMAR MALHOTRA (South Deihl): 
what objection do you here In admitting It under Rule 184? 

{English! 

MR. SPEAKER: Please, take your seat. 

PROF. VIJAY KUMAR MALHOTRA: Sir, we insist 
that It should be admitted under Rule 184. 

SHRI BRAJA KISHORE TRIPATHY (Purl): Sir, on 
this Issue I would like to say something. 

MR. SPEAKER: No, sorry. You cannot question the 
decision of the Speaker. 

SHRI BRAJA KISHORE TRIPATHY: I am not 
questioning your deciSion. With respect I want to lubmit 
something In this regard. Please allow me one minute. 

MR. SPEAKER: On what basis should I allow you? 
Under what rule? 

SHRI BRAJA KISHORE TRIPATHY: Please listen to 
me, Sir. I will take just half a minute. 

MR. SPEAKER: Very well, I watch you for haH a 
minute. 

You know that the sesslGn is going to adjourn 
tomorrow and there are many important issues pending 
before us. Please cooperate. Everyday I am sitting with 
all of you. I have discussed this. 

SHRI BRAJA KISHORE TRIPATHY: I would 
respectfully draw your attention to the provisions of Rule 
187. 



473 C.U/ng AItllnIlDn to u.".,. 01 AGRAHAYANA 27, 1928 (~ 474 

MR. SPEAKER: There Ie no bu.ln... before the 
Hou ... You cannot ratee a point of order now. 

SHRI BRAJA KISHORE TRIPATHY: I am not 
challenging your decl.ion. You have rightly taken that 
decision and we cannot challenge It. I would respectfully 
like to .ubmit something. I request you to pleus listen 
to me. 

Rule 187 says, "The Speaker shall decide whether a 
motion or part thereof Is or II not admissible under the .. 
rules and disallow any motion or part thereof when ... ," 
thla la the mOlt aignlflcant part, "... In his opinion It Is an 
abule of right of moving a motion or It II calculated to 
obstruct or prejudicially affectl the procedure of the HOUH 
or It II calculated to obltruct or prejudicially affects the 
procedure of the House or la In contravention of the .. 
rulea.-

MFI. SPEAKER: Thanks for your advice. I will 
remember your advice for the future. 

SHRI BRAJA KISHORE TRIPATHY: So, thle Ie not 
contravening any of thele provlslonl. I again respectfully 
submit that It may be admmed under Rule 184. 

MR. SPEAKER: I have applied my mind and taken 
thle decilion. 

SHRI BRAJA KISHORE TRIPATHY: You may ple .. e 
have a relook at It. 

MR. SPEAKER: Nothing will be recorded. Why are 
you dllturblng the proceedings. Go to your .. at and keep 
quiet, SM Athawale. 

(InMt1Upllon6) ... ~ 

/T,.nsI.tion/ 
MFI. SPEAKER: PINH, take your seat. 

... (InIfInrJpI/on8) 

12.20 tn. 
CALLING ATTENTION TO MATTERS OF 

URGENT PUBLIC IMPORTANCE 
(I) NMCI to Include BhoJpurl langueste In the 

Eighth Sohedute to the Constitution 

/T,."..tionj 
'SHRI PRABHUNATH SINGH (MaharaJganj, Bihar): 

Mr. Speaker, Sir, I, through you, would like to draw the 

"Not recorded. 
'Placed In Ubrary. SH No. LT~OO6 

attention of hon'ble Mlnlater of Home Affaire for Including 
BhoJpuri language In the Eighth Schedule ... . (In~ 

fEn(!Il8hj 

MR. SPEAKER: I have enough trouble. Do not further 
add to It. 

• .. (Inftlf1'llPl/on8) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): The 
Govemment has been receiving demands for Inclu.lon of 
varioul languag.. In the Eighth Schedule to the 
Constitution . ... (Inftlrrup/ion$) 

/T,.".tionj 

SHRI PRABHUNATH SINGH: Sir, the hon'ble Mlntater 
lhould lpeak In HindI. He Ie conversant with the language. 

MR. SPEAKER: You can only request him. 

· .. (Inltlrrupti0n6) 

/T""'/Ion/ 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I am 
requeltlng him through you. 

... (Inftll'fllpllon6) 

SHRI SHRIPRAKASH JAISWAL: I do not have the 
Hindi tranalatlon of the Itatement. I Ihall pertlclpate In 
the real of debate not In Hindi but In BhoJpuri. 

(Engll8hj 

MR. SPEAKER: Mr. Mlnllter, tum over the page and 
apeak In HIndi. 

... (Inftlnuptlon$) 

MR. SPEAKER: That you cannot hear u yet. 

· .. (Inftll'fI.IpI/on6) 

/T""'IIon/ 

SHRI SHRIPRAKASH JAISWAL: Over the past few 
yea,. government hu been receiving demandl for 
Including various languagea In the Eighth Schedule. AI 
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(Shrl Shrlprakash Jaiswal] 

present there are 22 languages in the Eighth Schedule. 
There are:-(1) Asamee, (2) Bengali, (3) Bodo, (4) Dogari, 
(5) Gujarati, (6) Hindi, (7) Kannada, (8) Kashmirl, 
(9) Konkani, (10) Malthlli, (11) Malayalam, (12) Manipuri, 
(13) Marathi, (14) Nepalese, (15) Oriya, (16) Punjabi, 
(17) Sanskrit, (18) Santhali, (19) Sindhi, (20) Tamil, 
(21) Telugu, (22) Urdu. 

(2) Sinoe no criteria have been fixed for including 
language in the Eighth Schedule of the Constitution, 
therefore, a high-level committee was set up by this 
Ministry under the chairmanship of the then Secretary, 
official languages for formulating certain norms for 
including more languages in the Eighth Schedule of the 
Constitution in October 1986. 

(3) The Committee submitted its report in April 1998 
and recommended following criteria for including more 
languages in Eighth Schedule:-

1. One official language of a State may be included 
in the Eighth Schedule. 

2. It must be spoken by the majority of the people 
of that particular state. 

3. It should be an Independent language and It 
should not be a dialect of a language derived 
from one of the languages included in the Eighth 
Schedule. 

4. It should have the recognition of Sahitya 
Academy. 

5. It should have a developed literature of a high 
level. 

(4) Above criteria are being used to examine the 
demands for including more languages in the Eighth 
Schedule. 

(5) Accordingly action has been taken to consider 
the inclusion of Bhojpuri and Rajasthani languages in the 
Eighth Schedule. 

MR. SPEAKER: You have got your answer now. 

SHRI PRABHUNATH SINGH: Sir, Has the action 
been taken. 

MR. SPEAKER: Action has already started. 

SHAI PRABHUNATH SINGH: Mr. Speaker, Sir, first 
of all I express my gratitude to you as whenever I 

requested you that I want to raise the question of Bhojpurl 
language, whether It was during the zero hour or through 
calling attention motion, you always allowed me to speak. 
Though this issue has not been raised for the first time 
in the House. For the first time I raised this question 
through a private resolution In the year 1999 when our 
NDA Government was in power at the centre. But our 
government did not respond positively, the answer was 
negative. After that In the year 2002, I again raised this 
issue through calling attention motion, at that time the 
Minister of State of the Ministry of Home Affairs, Shrl 
1.0. Swami had replied but none of the answer was 
satisfactory. After that with your permission, I raised this 
issue through calling attention in 2004 and hon'ble Minister 
of Home Affairs Shrl Shivraj V. Patit had replied to It. 
The reply given was the same which was the reply of 
1.0. Swami. But in the lower part of the reply there was 
some improvement. When several hon'ble Members i.e. 
Devendra Yadavjee, Raghunath Jhajee, Basudeo 
Acharyajee, Ram Vilas Paswanjee, who is not present 
here and Sushil Kumar Modijee and many others from 
this side expressed their views, only then he replied. I 
would like to read it out within one minute. 

SHRI SHAILENDRA KUMAR (Chall): We also raised 
this issue in the zero hour . ... (lnf6rruptions) 

MR. SPEAKER: You do not speak Bhojpuri. 

. .. (Inf6rruptions) 

SHRI SHAILENDRA KUMAR: We do speak Bhojpuri. 
.. . (Intenvptions) 

MR. SPEAKER: All right. 

... (Intsrruptions) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, the 
hon'ble Minister had said ·Sir, earlier also the matter in 
this regard was brought to our notice outside the House 
by many hon'ble Members. Therefore, the Mahapatra 
Committee was constituted. The Committee was 
constituted to find out the normS on the basis of which 
a language can be included in the 8th Schedule of the 
Constitution. We have received the report submitted by 
the Committee. The contents of the report are nearly 
identical to the views of the Govemment. However, we 
are not accepting the report In toto. The facts given by 
you in the House in this regard are broadly in conformity 
with the norms of the Committee. It will facilitate the 
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Govemment In arriving at decilion whataoever in this 
regard. You have asked that I should give usuranoe 
here but giving 881urance . would not be right. But, you 
can fully understand the meaning of what I am saying 
and I do not feel that any hurdle is likely to come up in 
this way." When the hon'ble Members nMsed a question 
after that then he said that he would take a decision 
soon. 

Mr. Speaker, Sir, Hon'ble Home Minister had said In 
the House in 2004 that he would take a decision soon. 
Today, 2006 Is nearing its end. I am raising this question 
again with your permission . ... (lntsmJptions) 

MR. SPEAKER: It is written here that a decision has 
been taken and action thereon has been in progress. 

... (Intsl7Uptions) 

SHRI PRABHUNATH SINGH: They are going to take 
action thereon. In the meanwhile, a statement of the 
Home Minister appeared on the TV and newspaper. We 
have seen that statement. He has stated that he is going 
to refer it to the Cabinet. But, hon'ble Minister nowhere 
stated in this reply that he has sent it or is sending it to 
the Cabinet. 

Mr. Speaker, Sir, through you, I would like to urge 
that the ground for including Bhojpuri language in the 
VII/th Schedule is very strong. The reason being that the 
Bhojpuri soli has had a lot of important role in any war 
that was waged in the country . ... (Inftlrrupllons) 

MR. SPEAKER: We acknowledge its Importance and 
is why I have allowed you to speak. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I will 
not speak if you do not permit. I lose my momentum 
when you . .•. (lnltlnupti0n6) 

MR. SPEAKER: I am only 8Upporting you. 

... (lntsrrupIions) 

SHRI PRABHUNATH SINGH: That is why I am urging 
you to give me 10 minutes time so that I can apprise 
the Govemment and the House of the importance of 
language. . .. (Inftlmlplions) 

MR. SPEAKER: You can speak for three minutes 
more. 

SHRI PRABHUNATH SINGH: I shall deal with It at 
length In Bojpuri language when Bhojpurl gets Included 
In the Vlllth Schedule. It will not form part of the Hou .. 's 
proceedings if I start right now In Bhojpurl, therefore, at 
the moment you please hear me In Hindi only. 

Mr. Speaker, Sir, regarding grounds for ita inclusion, 
I wanted to tell that Champaran is the district of Bhojpurl 
soil which was Gandhljl's 'Karma Bhoomi' (area of action). 
Only Bhojpurl soil had given support during the struggle 
against the British. The revolt against the British In 1857 
had its origins In the Bhojpuri 8011 itself under the 
leadership of Babu Kunwar Singh. Not only thll, even 
Loknayk Jalprakash Narayan belonged to Bhojpurl 8011. 
That Voice had itl origln In Bhojpuri loll. The land of 
such luminaries, whether it was their battle field or area 
of action or their birth place, has a total population of 
24 erore including 1 B crore in India and 6 erore In 
17 countries of the world. Now. this language is spoken 
widely at lome places and to a lesser extent at other 
places. The Government has Included languages spoken 
by lesser number of people in the Vilith but hal Ihown 
disrespect to the Bhojpuri speaking people by not including 
it in the Vlllth Schedule even though it Is spoken by a 
population of 24 erore in India and abroad. 

Mr. Speaker, Sir, through you, I want to draw the 
attention of hon'ble Minister of State of Home Affairs to 
what Bhartendu Harish Chandra has said-

"Nlj Bhasha Unnati Ahai, Sab Unnatl Ke Mool 
Bin Nij Bhasha Gyan Ke, Mitet Na Hiya Ke Shool." 

Mr. Speaker, Sir, even the section 350 of the 
constitution speaks of providing primary level education 
through the medium of mother tongue. Not only this, 
even the Father of the National Mahatme Gandhi had 
also said that primary education should be imparted only 
through one's mother tongue. Any language Is the 
document of the Society. Civilization and culture of its 
speakers. It i8 a mirror of that society. Bhojpuri speaking 
people are able to meet this objective in the Bhojpuri 
language. Great Poet Tulstdas. Munshi Prernchand, Hazari 
Prasad Dwivedi, Dr. Namvar Singh, Dr. Kedar Nath Singh, 
Rahul Sankrityayan. Bhartendu Hari8hchandra, Raghubir 
Narayan, Manager Pandey, Mahendra Mishra, Bhikhari 
Thakur, Dr. Viveki Roy etc. are among hundreds of 
scholars of Bhojpuri language of international repute. Sir, 
the literature and philosophy of the tenth Guru of Sikhs 
Govind Singhji is in Bhojpuri language. Many of the literary 
worka of world famoue scholar Rahul Sankritayayan are 
in Bhojpuri language. More than 150 newspapers and 
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magazine. are publl.hed In Bhojpurl language In the 
country. ... (Int.nuptIon6) 

MR. SPEAKER: All right. A.k your question. 

SHRI PRABHUNATH SINGH: Sir, Bhojpurl I •• poken 
In many countrlea of the world In varying p.rc.ntage •. 
Here, I would like to just tell the nam .. of tho .. countrl .. 
In.tead of giving information about them Geparately. 
Bhojpurl .peaking p.opl. live In Maurltiu., Suriname. 
Trinidad and Tobago., Britl.h, Guyana, Holland, FIJi, 
Jamaica, Nepal, Uganda, Thailand, K.nya, Burma, 
Singapore, Maldlvea, Phlllppln .. , America (Peninsular) and 
South Africa. Th.re il dlfferenc. in the perc.ntag. of 
Bhojpurl .peaking people these countri... While 45% 
p.ople .p.ak Bhojpurl In Suriname, 10% people apeak it 
in the peninsular parte of America. 

Due reapect has not been given till date to thl. 
language which i8 .poken by 6 crore people in 
17 countrle. of the world. The majority of peopl. who 
apeak this language In the country belong to Bihar and 
Uttar Prad •• h. Be.idea, Bhojpuri has a .tronghold in 
Chhatti.garh and in your State I... We.t Bengal. 
Shrl Dalmun.iji i. not present here at the moment. He 
get. elected to the House .how. that Bhojpurl-apeaking 
people .upport him. Th. day Bhojpuri-.peaking people 
stop .upportlng him he would Ilv. in B.ngal, he would 
not b. abl. to get .'ected to the Hou... That I. why I 
would like to urge him to give a clear ... urance in thil 
regard .Ince hi. party 18 In power at the °moment. 
0" (Int.nuptlons) 

{Engli$h} 

MR. SPEAKER: I am lUre h. would be v.ry happy 
to know that you are 80 concem.d about him. 

SHRI PRABHUNATH SINGH: Sir, Bhojpurl language 
h.. gained so much Importance that a number of artist •• 
form Hindi Cinema, including Amltabh Bachan ar. taking 
up roles In BhoJpurl films. People b.longlng to other 
countrlea dance to the tim.. of BhoJpuri songs even If 
they do not undel'ltand the language. You may obeerve 
this In England .. well. 18 crore people In our country 
speak Bhojpurl. . .. (Inf8l7Vptlons) 

MR. SPEAKER: Pl.... put your queatlon. If you 
apeak for a longer tim. other hon' M.mbe... would not 
get a chance to speak. 

SHRI PRABHUNATH SINGH: Sir, reapectlng the 18 
erore people In the country and the e oro... IpMldng 
people living In oth.r countrl .. , I would like to requHt 
the hon'ble Minister, th~ugh you, to make It clear without 
any prevarication a. to wh.ther he Intend. to p ..... nt 
the Bill to include Bhojpurl and Raj .. thani In the eighth 
schedule of the Conltltution during the budget .... Ion 
which commenc .. In February, .Ince It I. not poulbl. to 
do .0 during the current .... Ion? If the Mlnllt., laYS 
'Vea' in r.ply to thl8 que.tion. I will elt down Instantly. 

... (Int.nuptlOI76) 

MR. SPEAKER: He will not .peak now, he will reply 
when hi. tum come8. 

{Engli$h} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir, 
we al.o want to a .. oolate ouraelvea with thll matter. 

/T,.".tIon} 

SHRI ALOK KUMAR MEHTA (Sarnaatlpur): Sir, I have 
al.o given notlo. on the .ubject. 

MR. SPEAKER: Who told you that m.rely giving 
notice would .ufflo.? You have to take my permillion 
too. I have given perml .. lon only to Shri Shallendra 
Kumar. 

Shri Shallendra Kumar, you are permitted to put 
question only. 

SHRI SHAILENDRA KUMAR: Sir, I .... pect you a 
lot. I never argue with you. I have stood to .peak only 
atter you gave m. permi88lon to do 10. . .. (Int.nuptlOI76) 

MR. SPEAKER: I will bellev. that you reepect me 
only If you confine you .... 1f to putting your queatton. 

SHRI SHAILENDRA KUMAR: Sir, my friend Shrl 
Prabhunath Singh h.. ralnd an Important l18u.. I had 
railed thl. matter last Friday dunng z.ro hour. I have 
been trying to ralee this iaaue for the last two weeka but 
I got the opportunity to do 10 only on Friday at 7.30 in 
the .vening. 

Sir, I would not like to go Into the datalie of the 
pointe put forward by Shrl Prabhunath. Singhji" I would 
like to 88IocIate mys.1f with the matter. Budget .... Ion 
18 going to commence In February. I would like to ask 
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the hon'bIe Mlnllter whether he would make arrangementl 
for Interpretation In Bhojpuri language for the convenlencM 
of the Membe,. on linea of InterplWtatlon flCllltlel provided 
In re.pect of oth.r languagee. 

SHRI ALOK KUMAR MEHTA: It I. Impollibl. to 
mMiur. the vlltn... of Bhojpuri language. 24 crore 
people apeak thl. language. 

MR. SPEAKER: All thl. hu already been Nid. You 
only put your quHtlon. 

SHRI ALOK KUMAR MEHTA: I ... oclate myaelf with 
the prevloul apeake,. and demand that Bhojpurl language 
be Included In the Eighth Sch.dul. at the .arll.at. 
... (InMnupllon8) 

MR. SPEAKER: Rua Singhjl, your languag. II not 
Bhojpurl. 

PROF. RASA SINGH RAWAT (Ajmer): I would like 
to demand that Rajuthanl language may aI.o be Included 
In the Eighth Schedule alongwlth Bhojpurl. Rajuthanl la 
.poken by four to five cror. peopl. and Ita gramm.r and 
literature have been given recognition by the 'Sahltya 
Academy'. A reaolutlon to thle effect hu allo been pUlld 
by the Raja.than Legl.latlv. Allembly four yea,. ago. I 
would like to uk the Govemm.nt wheth.r the Mlnlater 
would make an announc.ment for Including Rajasthanl 
language In the Eighth Schedule of the Conltltutlon In 
the forthcoming budget .... Ion? Like Bhojpurl, Rajasthanl 
II allo apoken all over the country. Hence, the Mlnl.ter 
may glv. a clear reply, regarding the time by which a 
pOlltlve action In thla regard " likely to be taken. 

MR. SPEAKER: Rajasthanl la a very aweet language. 
What Is the need to apeak 10 loudly. 

SHRI SITARAM SINGH: (Sheohar): I auoclate myself 
with the view. exprea .. d by Prabhunath Singhjl. He hu 
made a strong cue for BhoJpu·rI. I would like to know 
whether the Mlnllter Intends to bring the Bill for Inclusion 
Bhojpurl language in the Eighth Schedule of the 
Conltltutlon In the forthcoming Budget .... Ion of the 
Parliament? 

{EngI/$IIJ 

MR. SPEAKER: There are names of four other 
M.mbers whose notice cam. much lat.r, at 12.23 hours. 
I would mention the names of those hon'bIe Members. 
They will be allowed to uaociate thems.lv.. for the 

purpo.. of record, without making any ltalemem. They 
are Md. Salim, Dr. Devendra Pruad Yadav, Shri BrajMh 
Pathak, Shrl G.L. Bhargava and Shrl Vljoy Krllhna. They 
are Uloclatlng thems.lvea with the demand. 

SHRI GIRDHARI LAL BHARGAVA (Jalpur): I would 
allo like to reqUllt that the Rajuthanl language which 
II .poken by cro,.. of peopl. be Included In the Eighth 
Schedule of the Conltltutlon. 

MR. SPEAKER: Bhargavajl, I have called your name 
and It hu come Into record. You ar. luch a good 
.peaker then why are you behaving Ilk. thl •. 

SHRI SHRIPRAKASH JAISWAL: Mr. Speaker, Sir, In 
my atlt.ment I have clarified all the polma railed through 
a calling attention motion by hon'ble M.mber Shrl 
Prabhunath SlnghJI. There II no doubt that th.re hu 
be.n a d.mand to Include Rajalthanl and Bhojpurl 
languagea In the eighth achedule of the con.tltutlon linea 
long. Thl. long pending d.mand of the people hu not 
been fulfilled. Hence I can underatand the concem of 
hon'ble Membere. Thl. lIIu. hu been railed many a 
tlmn h.re and many govemm.ma gave lOme Indlcatlona 
In thll regard but any .. Iurance w.. not given. I can 
jUlt .ay that Bhojpurl and Rajuthanl are very rich 
languagel of our country. Th ... languagea are Ipoken 
In every nook and com.r of the country. Th ... langua; .. 
are apoken not only In our country but a'-o In many 
other countrl .. of the wortd .. well. Prabhunath SlnghJI 
hu Informed that particularly Bhojpurl language I. apoken 
In almost half a dozen countrl.. of the world. I would 
like to tell the hon'bI. Member that he Ihould not have 
even a little bit of doubt aft.r my Itat.ment In thll regard. 
L1k. you I aIao hall from BhoJpuri region. Now It would 
not take much time. We hope that the Bill In this regard 
will be p .... d In the n.xt •••• Ion and both th.l. 
language. wUl get recognition which hu been I matt.r 
of concem for not only the people of BhoJpuri region but 
al80 for our Hon'bI. membe,.. 

MR. SPEAKER: I hope Shrl Prabhunath Singh will 
allo arrang. for Int.rpret.,.. 

rr,."..IIonJ 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I am 
grateful to you and through you I welcome the hon'ble 
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Mlnleter for GMng an assurance for bringing In a Bill In 
this regard during the next session. 

12.40 hr •. 

(II) Situation arl.lng out of the Increa.lng 
Incident. of female foeticide leading to 
contlnuou. decline In the number of female 
child and .tep. taken by the Government In 
thl. regard 

/English} 

MR. SPEAKER: The House will now take up item 
no. 34. 

Shrl Gurudas Dasgupta. 

·SHRI GURUDAS DASGUPTA (Panskura): Sir, I call 
t"e attention of the Minister of Health and Family Welfare 
to the following matter of urgent public importance and 
request that he may make a statement thereon: 

·Sltuation ariSing out of the Increasing Incidents of 
female foeticide leading to continuous decline in the 
number of female child and steps taken by the 
Government In this regard.· 

MR. SPEAKER: Mr. Minister, you can I,ay the 
Statement on the Table of the House. I hope all the hon. 
Members have received the Statement. 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): Sir, with your 
permission I would like to lay the Statement on the Table 
of the House. 

'Sir, Sex ratio (number of females per thousand 
males) is one the most important Indicator used for 
studying the population characteristics. Declining trend in 
sex ratio has been a matter of concern for all in the 
country. Sex ration in India has declined over the century 
from 972 in 1901 to 927 in 1991. 

In contrast the child sex ratio for the age group of 
0-6 years in 2001 is 927 giris per thousand boys against 
945 recorded in 1991 Census. The encouraging trend in 
the sex ratio during 1991-2001 was marred by the decline 
of 18 points in the sex ratio of children below the age 
of 6 years or below. The Census 2001 figures reveal 
·Lald on the Table and also placed In Library. SH No. L T-
,563112006 
laid on the Table. 

that the situation Is worse in respect of child population 
In the age group 0-6, Particularly In the affluent ..-gIone 
of Punjab (798), Haryana (819), Chandigarl'l (845), Deihl 
(868), Gujarat (883) and Himachal Pradesh (898). 

The research studies on declining sex ratio and 
female foeticide reveal that strong son preference, and 
low valuation of girls, Increasing dowry demands, 
difficulties involved in bringing up a girl child, easy 
availability of ultrasound and abortion services by various 
private clinics and people's desire to have a son when 
they desire a small family of two children are main 
reasons for Increase in female foeticide in the country. 

Sex determination techniques have been in use in 
India since 1975 primarily for the determination of genetic 
abnormalities. However, these techniques were widely 
misused to determine the sex of the foetus and 
subsequent abortion if the foetus was found to be female. 
Invariably the person who seeks the Illegal service and 
the service provider, both are in agreement to defeav 
circumvent the provisions of the law. Unlike in other cases, 
both the parties are gainers in this matter. On the one 
hand, the people are able to get rid of the foetus of 
unwanted sex and on the other, the service providers 
are benefited financially. Non-availability of evidencel 
witness Is therefore the main hindrance in the way of 
punishing errant doctors unless they are caught red-
handed. 

In order to contain the determination of the sex of 
the foeuts. Which often leads to female foeticide, the 
pre-natal Diagnostic Techniques (Regulation and 
Prevention of Misuse) Act, 1994, was brought into 
operation from 1st January, 1996. The said Act has since 
been amended with effect from 14.2.2003 to make it 
more comprehensive and renamed as ·Pre-conception and 
Pre-Natal DiagnostiC Techniques (Prohibition of Sex 
Selection) Act, 1994" to make It more comprehensible. 

The techniques of pre-conception sex selection have 
been brought within the ambit of the Act so as to pre-
empt the use of such technologies, which significantly 
contribute to the declining sex ratio. Use of ultrasound 
machines has also been brought within the purview of 
the Act more explicitly so as to curb its misuse for 
detection and subsequent disclosure of sex of the foetus 
lest it should lead to female foeticide. The Act prohibita 
determination and disclosure of the sex of foetus. It also 
prohibits any advertisements relating to facilities of pre-
natal determination of sex. Punishments are also 
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preecrlbed for contravention of its provisionl. The p8l'1On 
who contravenes the provleionl of this Act II punishable 
with Imprisonment upto 5 years and fine up to RI. 
1,00,0000. 

The central Supervisory Board (CSB) constituted 
under the Chairmanship of Minister for Health and Family 
Welfare has been further empowered for monitoring the 
Implementation of the Act. State level Supervisory Boards 
in the line of the CSB constituted at the Centre has 
been Introduced for monitoring and reviewing the 
implementation of the Act in States/UTs. The StatelUT 
level Appropriate Authority have been made a multi-
member body for better implementation and monitoring 
of the Act in the States. More stringent punishments are 
prescribed under the Act 10 as to eerve as a deterrent 
for minimizing violations of the Act. Appropriate Authorities 
are empowered with the powers of Civil Court for search, 
seizure and sealing the machines, equipments and records 
of the violators of law including sealing of premlles and 
commissioning of witnesl. It has been made mandatory 
to maintain proper records in respect of the use of 
ultrasound machines and other equipment8 capable of 
detection of sex of foetus and allo in respect of tests 
and procedures that may lead to pre-conception selection 
of sex. The sale of ultrasound machines has been 
regulated through laying down the condition of sale only 
to the bodies registered under the Act. 

Ministry of the Health and Family WeHare has taken 
number of steps for Implementation of the Act and 
directions of the Supreme Court. 

National Inspection and Monitoring Committee 

A National Inspection and Monitoring Committee 
(NIMC) has been constituted at the Centre to take stock 
of the ground realities by field visits to the problem States. 
The Committee visits vulnerable States/districts and submit 
the report to the Central Supervisory Board (CSB) and 
the concerned State authorities. It also monitor the 
prosecutions launched against unregistered bodies and 
bodies violating provisions of the Act/Rules and directions 
of the Supreme Court of India in the matter. The 
Committee has been reconstiMed In March, 2005 and 
representatives from Department of Women and Child 
development, National Commission for Women, Ministry 
of Law and reputed NGOs have also been included in 
the committee. After its reconstiMion, the NIMC has 
visited the StateslUTs of Maharashtra, Himachal Pradesh, 
Punjab, Delhi, Gujara!. Andhra Pradesh. Uttar Pradesh, 

W8It Bengal Kamataka, Madhya Pradesh and Uttaranchal. 
The NIMC again visited the state of Oelhl In Oecember 
2005 and April 2006. 

NatiONlI Support and MonitOring Cell 

A 'National Support and Monitoring Cell' with extemal 
assistance for effective implementation of the Act by 
appointing professionals from police, medical, law and 
social sciences as consultants has been set up. Initially, 
the Cell is focus on Punjab, Haryana, Guajarat, 
Chandlgarh and Delhi where the problem Is more 
intensive. The major expectation Is that the cell will hetp 
in putting a mechanism in place so that actual wrong 
doers who are committing female foeticide/abetting female 
foeticide by are apprehended by the Appropriate 
Authorities. They are excepted to network with the 
Appropriate Authorities/medical officers in the State and 
step up successful "sting operations" by the Appropriate 
Authorities to nab the actual wrong doers. 

Sensitization of the Appropriate Authorltl .. 

The Act empowers the Appropriate Authorities for 
search, seizure and sealing of machines, equipments and 
records. Training programs and sensitization workahopa 
have, therefore, been organized to sensitize these 
Appropriate Authorities on an ongoing basis on various 
legal ilSues for the effective implementation of the 
provisions of the Act and to remove the doubts. A 
handbook on the Pre-conception and Pre-Natal Diagnostic 
Techniques (Prohibition of Sex Selection) Act, 1994 
(revised edition) released on 17th February, 2003 haa 
been made available to the Appropriate Authorities. 

Senaltlzatlon of the Medical Community 

Department of and Family Welfare had co-sponsored 
the December, 2003 issue of Journal of India Medical 
Association on the law and related issues. An appeal 
from the Secretary, Department of Family Welfare hu 
also been publiahed in this i88ue, requesting the doctor 
community to restrain from pre-natal lex determination 
and pre conception sex selection. The Joumal has a 
wide circulation of about 1.2 lakh medical profelSionals. 

StateslUTs and Appropriate Authorities apPOinted 
under the Act are continuously arranging meeting with 
the representatives of Medical Associations like IMA, IRIA, 
FOGSI for the proper implementation of the Act. 



~7 DECEMBER 18, 2006 488 

[Dr. Anbumanl Ramadon] 

A Ipeelal edition of thle Department's Newl Letter of 
April, 2003 wu iIIued on amendment to the Act & Rulea. 
Thle Newsletter, which has a wide Circulation, sent to all 
health centres In the country and NGOI. Mlnlltry of Health 
and Family Welfare h .. given financial aulatance to the 
IRIA for organizing zonal s.mlnars for Ita m.mbe,. during 
2006-07 cov.ring various upeets of the PC & PNDT 
Act. 

Sale of Ultraaound Machin .. 

Th. Pre-conception and Pr.-Natal Diagnostic 
Techniques (Prohibition of Sex Sel.ctlon) Act, 1994 
regulate the nle of ultr .. ound machln.. only to the 
bodies r.glstered und.r the Act. Ministry of Health and 
Family W.lfar. lasued advertla.m.nt In varloua 
n.wspapers all over the country about the amendmentl 
mad. In the PNDT Act regulating aal. of ultra-aound 
machln.sIImaglng machln .. to cllnlca regllt.red under the 
Act for the Information of doctors and manufactures of 
such machines. 

R.ports are rec.lv.d from the manufacture,. of the 
ultr .. ound machlnel about the details of cllnlcaldoctors 
to whom the machines have be.n lold, so that a check 
could be kept on the ule of thel. machln.s by the 
Approprlat. Authorities. 

Awaren... Generation 

It Is, n.verth.lell, r.cognlzed that m.re I.glilation 
Is not .nough to d.al with this probl.m that h.. roots In 
loclal b.havlor and pr.judlces. Varioul actlvltl.s have 
be.n undertak.n to create awar.n... agalnlt the practlc. 
of pre-natal d.termlnatlon of s.x and f.male foeticide 
through Radio, Tel.vlllon, and print media unltl. 
Workshops and seminara are al,o organized through 
voluntary Organizations at StatelreglonaVdlstrlctlblock leveta 
to cr.ate awareness against this ,oclal .vll. Cooper.tlon 
h.. also b •• n sought from religious/spiritual le.ders, .. 
w.1I •• medical fraternity to curb this pr.ctlce. 

Th. situation could ch.nge only when the daught.rs 
are not treated .. burd.n and the sons as .... ta and 
atart treating daughters at per with eons. Equal opportunity 
for the girls In education, equal right In the prop.rty etc. 
will be euentlal to accompliah the dellred objectiv •. 

Th. Govemment of India has launched 'Save the 
Girl Child Campaign' with a view to lell.n son preference 
by highlighting .chlev.ments of young girls. Theme of 
the tableau of the Department of Family W.lfare shown 
in RepubRc d.y parade 2004 w.. 'Save the girl child.' 
During 2003-2004, S.nla Mirza was the brand 
ambassador for the 'Save the Girl Child C.mpaign' CBSC 

topper Ms. Aruna Kenvan hu been appointed u the 
brand .mb .... dor tor the Govemment', 'S.ve the Girl 
Child' Campaign, 2004-2006. Ma. JOIhna Chlnappa, Jr. 
and Sr. National and Allan Squ .. h champion I, the brand 
Amb888ador for 2005-2006. 

With the m .. slve .fforts started to Impl.m.nt the 
Act In Its true spirit and the simultaneous awaren.1I 
g.n.ratlon actlvltl.s on the Issue of girl child and f.male 
fo.ticid., the ov.rall ov.rall se.narlo Is expected to move 
toward, Improvem.nt. 

Publlcatlona 

(I) AnnUli Report, 2005 on Implementltlon of the 
PC • PHDT Act: Ministry of H.alth & Family W.lfare 
has brought out an Annual R.port 2005 on the 
Impl.mentatlon of the PC & PNDT Act 1994. It hu been 
ci:-culat.d to all the State H.alth S.cretarle, and State 
Appropriat. Authorities btlldes District Collectors and 
Chief Medical Officers. Th. R.port hal allo b •• n 
circulat.d to all the Hon'bl. M.mba,. of Parliament. 

(II) Brochur. tltl.d 'Milling': A brochur. tltl.d 
Missing, (Nov.mer, 2003) showing maps .xhlbltlng ar ... 
of .dv.rs. child sex ratio In India w.. r.I .... d by the 
Hon'bl. Mlnist.r for H.alth and Family Welfare. 

(III) Handbook on PHDT Act: Handbook on PNDT 
Act 1994 and am.ndments (revised .dltlon) has al,o been 
r.l.as.d on 17th F.bruary, 2003. It gives complet. act 
and rules Including the amended portion. Copl.a of the 
lame have b •• n sent to all State Governm.nts and 
Approprlat. Authorities. Th. Act and the Rul.s Including 
am.ndm.nts made to the Act and Rul., have be.n put 
on the website of the Department for the uae of gener.1 
public. 

(Iv) Frequently Aakad QUlltlona: The Ministry of 
Health and Family Welfar., in collaboration with the United 
Nations Population Found (UNFPA) are developed 
'frequently asked questions' about the PNDT Act which 
will be useful to the lay persons, m.dlcal community and 
to the Appropriate Authorities In understanding the 
provlslona of the Act for better Implementation. 

Training of Judiciary: With a view to 88nlltlze the 
judiciary, service. of National Judicial Academy, Bhopal 
wire taken during 2005-2006. The National Judicial 
Academy provided training to training from the atate 
judicial academies who in tum will provide training to the 
judiciary in the area under their jurisdiction. The training 
of trainers took place In September 2005. National Judicial 
academy has been requested to impress upon the State 
Judicial Academies for starting the training of judiciary 
and Include the issue in the regular curriculum of the 
training of judiCiary. 
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Involvement of Dlatrlct Maglatrate: Dlatrlct 
Magl.rate have been reque8ted to regularly review the 
Implementation of the PC & PNDT Act along with other 
programmes In their dlltrict. 

Webalt on PHDT: A webalte for Informing the public 
about the information/activities being undertaken by the 
Ministry of Health and Family Welfare haa been 
developed. For acceIIlng the website the UHr hu first 
to go to the website of the Ministry (www.mohfw.nlc.ln). 
Form the main page one can then go to 'Implementation 
of pre-conceptlon and Pre-natal Diagnostic Techniques 
Act.' Provision for registering online complalntl about the 
doctoralcllnk:l doing sex determination has been made 
on this wabalte. 

Meeting' of the Central Supervlaory Board: 
Meetings of the Central Supervisory Board (CSB) of PC 
& PNDT Act are being held regularly every six month. 
under the Chalrpersonshlp of Minster of Health and FamHy 
Welfare. So far, 14 meeting' have been .held and the 
lalt meeting wu held on 14th June, 2006 where Hon'ble 
Members of Parliament from the State, of Punjab, 
Haryena, Chand/gam, Delhi, Rajalthen and Gujarat were 
Invited besidea the women Membera of Parliament. 

SHRI GURUDAS DASGUPT A: Sir, if you permit me 
to "y, this is a mediocre, intermediate CI888 e .. ay. 
•.. (InltJnupdOf18) 

MR. SPEAKER: Strong words do not help In this 
matter. 

... (InltllTllp/ions) 

SHRI GURUOAS OASGUPTA: The Government, at 
least the Minister, is not talking into account the problem 
arising out of gender syndrome in the country, which 
seeks to upset the balance of demographic composition 
of the country. The statement is unfortunate and is devoid 
of any commitment whatsoever with regard to the most 
challenging question and problem before the nation. 

It is with a deep indignation, a sense of grief, and 
a feeling of shame with a degree of anger, that I aeek 
to raise - a matter of national catastrophe, rather a 
calamity - the shocking revelation of slide in child sex 
ratio In the country. 

It is not the doctors who are to be blamed and 
hauled up for this; and It is not the Govemment alone 

which II to be put on the dock. We all ahould be blamed 
for not being able to build up a national awarenell 
movement In order to tackle this ba,lc problem of 
Imbalance which II 'lowly creeping Into the popul.tlon of 
the country. 

The Imbalance of demographic oompolltlon Itl liable 
to tarnllh the Image of India, and It II lure to tamper 
with the dignity of Indian nationalism. It II not the men 
alone who II to be blamed; It II women who are allO to 
be blamed equally. What Is the moat Ihameful II that 
India II at the bottom of International chart, far worse 
than even Nigeria and far worse then even Paklatan. 
India hu the distinction of being followed by our great 
neighbour, that Is China. If the magnitude of the negative 
sex ratio is measured, it Is 937 girls u against 1000 
boys. According to the UNICEF Report, which has not 
yet been published, it Is found that in eighty per cent of 
the districts of the whole of India, the sex ratio Is on the 
decline. 

The worst offender Is Punjab. It Is only 798 girls per 
thoullnd male children. It Ia so In the proaperoul atate 
of Punjab. Punjab Is closely followed by Haryana, 
Himachal Pradesh, Uttaranchal. Even the long distance 
Arunachal Pradeah has entered Into the hall of shame. 
Even Deihl, the citadel of Indian political power, ahamefuHy 
can be accused of failing a victim to gender cynicism. It 
is a cosmopolitan city, as we claim. Even then, the 
situation i8 so awfully bad. It Is continuing. There has 
been a drop of 41 points in the composition of population 
in Deihl in the recent period. It has come down to 865 
from 915. I am sorry to say that my state of West Bengal 
Is also in default. Kerala stands out as the shining 
example of the symbol of difference. It Is In the company 
of Poducherry and Lakshadweep. 

Apart from the UNICEF report, there Is another report. 
The hon. Minister does not refer to any Inconvenient 
report that has been published by the international 
agencies. He Is depending only on his access to 
Information. The Indo-Canadian Report says about this. 
Sir, what a shame that In 20 yeara, we have killed one 
crore Infant girls In womb of the mother! What a shamell 
It is a shame and there is no lamentation by the Minister 
in charge of it. 

MR. SPEAKER: Now, come to your subject. What is 
the good of acCUSing each other? It does not help. 

SHRI GURUOAS DASGUPTA: Yea, Sir, I am 
accusing because the Statement Is devoid of any 
commitment whataoever. 
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MR. SPEAKER: Please put your question now. 

SHRI GURUDAS DASGUPTA: The point is this. What 
Is the Impact of this negative sex ratio? There is an 
impact. The impact Is that millions will remain bachelors. 
In China, 40 million bachelors are there at the moment. 
This negative ratio will lead to social perversion, strHe, 
explosion of AIDS and HIV. Above all, It is going to 
upset the social tranquility. Hon. Prime Minister, It Is a 
shame. We need a peaceful atmosphere In the country. 
But the negative ratio Is going to upset the social 
tranquility In the country. 

MR. SPEAKER: Now, you put your question. I have 
allowed you for more than six minute •. 

SHRI GURUDAS DASGUPTA: Sir, please allow me 
for two more minutes. 

MR. SPEAKER: No. The whole purpose of calling 
Attention Is being frustrated with long speeches. 

SHRI GURUDAS DASGUPTA: It Is not. The country 
must know. 

MR. SPEAKER: There are methods of knowing it. 
You can come with a notice under Rule 193. 

SHRI GURUDAS DASGUPT A: There is the issue of 
to what extent the law has failed. The country must know 
the wider ramifications, which the Minister Is not conscious 
of at the moment. ... (lnl8nupUons) 

Nearly 60 years of political freedom has not been 
able to generate the gender awareness In the country. 

MR. SPEAKER: The problem is there. Please put 
relevant questions. 

... (Interruptions) 

SHRI GURUDAS DASGUPTA: It Is not only that. 
There is a downgrading of women and degenerated male 
chauvinism in the country. 

MR. SPEAKER: We are all responsible for that. 

SHRI GURUDAS DASGUPT A: We are all responsible. 
I hold me to be responsible for that. But I am the father 
of only one child which is a female child. 

MR. SPEAKER: You could not have organized that. 

SHRI GURUDAS DASGUPT A: I left It to the hon. 
Presiding Offloer to take care of the problem of 
organization I ... (lnlfltrUPflons) 

Most unfortunately, It is the rich and the affluent 
people of our country who are In default. It Is not the 
poor people who are In default to that extent. 
Unfortunately, It Is the shining urbanity which Is In the 
wrong side of It. It Is the dwindling down rural areas 
which are not In default to the extent of the urbanity of 
India. It Is mOlt unfortunate. Therefore, I would appeal to 
the nation through this national forum, under your 
leadership, Sir, to ponder over It. I appeal to all social 
forces, to the nation as a whole, to rise In revolt agalO8t 
this social atrocity that is got to be committed unnoticed 
In the country and not taken care of by the Government. 

Sir, in my opinion, It is the male chHd mania that 
has over taken the country. It is a terrorism of superior 
HX. SO, multi-pronged programme has to be undertaken. 
Of course, the Government Is there at the Centre, but 
there has to be a social movement, there hae to be a 
social awarene88 and all political partl .. , .oclal groups 
must take upon themselves to counter act the catastrophic 
Impact on the negative sex ratio in the country. 

At the same time, the Government must 1ake care 
of the I88US of stringent application of law. I plead for 
Incentive for the girl children of the country. There ahould 
be financial incentives for the girl children, for the 
empowennent and for the education also. At the same 
time, I appeal that violation, which is taking place ali 
over India, is taken more seriously by the Ministry, by 
the Government than It Is being taken at the movement. 

I wish the nation rises to the occasion and takes 
care of the crippling catastrophe which will kilt India's 
own social system. . .. (Inl8nupHons) 

{Trsnsl8Honj 

DR. LAXMINARAYAN PANDEY: (Mandsaur) Mr. 
Speaker, the incidents of female foe~icide in the country 
is a major social crime. We should take it seriously and 
It Is necessary to take steps to check It. A statement 
was made here in the House and I would not like to 
mention the States which have been referred to in the 
statement but the declining sex ratiO in prosperous states 
like Delhi, Haryana, Chandigarh, Gularat and Himachal 
Pradesh Is a matter of concern for us. The Government 
had taken some steps in this regard. One "Save girl 
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child campaign- was launched. I would like to know from 
the Govemment as to what were the results of the said 
campaign? This campaign continued for sometime only 
and now It has been stopped. Today that campaign is 
not even diacU88ed. Will the Govemment again take any 
steps to create social awareness to check femaie foeticide. 

My third pOint Is that the supervisory boards 
constituted In this regard are state level boards. It Is not 
sure that whether these state level supervisory boards 
have been constituted so far or not? If the boards have 
been constituted at all, how many meetings thereof have 
been held so far? What steps are you taking to constitute 
these boards In the states where theae boards have not 
been constituted so that the supervisory boards could 
start functioning? Hon'ble Minister has made a mention 
of a monitoring Committee. Nobody is aware of that and 
the ground reaNty in this regard Is not clear. How Is that 
committee functioning? I would like to know which states, 
as some states were selected for the purpose, have been 
visited by the national monitoring committee? Whether 
ground reality has been ascertained? If 80 the details 
thereof? How many such bodies have been identified 
which are not registered but are having ultrasound 
machines and using ultrasound techniques even today 
for sex determination? Whether the companies 
manufacturing ultrasound machines have been directed 
to fumish the information to the Govemment regarding 
purchaaers of ultrasound machines so that unregistered 
or registered Institutes having ultrasound machines and 
conducting sonography can be identified and female 
foeticide might be stopped. 

MR. SPEAKER: You were given an opportunity to 
put one question but you have asked five questions. 

DR. LAXMINARAYAN PANDEY: Sir, I am concluding. 
I would like to know the results of the measures taken 
to stop this and the arrangements made in this regard at 
state level? 

MR. SPEAKER: Mr. Chandramani Trlpathl. Put your 
question only. 

SHRI CHANDRA MANI TRIPATHI (Rewa): Mr. 
Speaker, Sir, I wlU put my question but before that I 
want to make a request. According to the figures given 
in the statement the major gap in sex ratio is in Punjab, 
Haryana and Chandigarh. I want to refer to the root cause 
of this menace because any disease cannot be cured 
without proper diagnosis. The root cause of this has been 

that our country waa invaded mostly from these regions 
and modesty of girls outraged by the Invaders created a 
sense of insecurity for girts In the minds of people. Hence, 
until that Inferiority complex Is removed from the minds 
of the people. . .. (InMrrupllons) 

MR. SPEAKER: It Is not a discussion. 

... (InMrruptions) 

SHRI CHAND RAMAN I TRIPATHI: Mr. Speaker, Sir, 
please listen to my request. 

/Engilsh} 

MR. SPEAKER: No, I would not allow this. 

/T,.nslstlon! 

Ask your question. 

SHRI CHANDRAMANI TRIPATHI: Mr. Speaker Sir, 
there are two re .. o08 for this sex-ratio. One is the mal .. ' 
right to Inherit the property and the other is continuous 
outrage of the females. People have five daughters but 
they keep on bearing children for the sake of a 80n. 
Hence I want to submit that female foeticide cannot be 
atopped until and unleaa awaren... 18 created among 
the people. . .. (InftlrrupUons) 

/English! 

MR. SPEAKER: No, I would not allow this. 

/T,.nst.fion! 

SHRI CHANDRA MAN I TRIPATHI: Mr. Speaker Sir, 
I would like to know from the hon. Minister, through you, 
that during the last ten years' there has been a decline 
in Sex-ratio and the number of cases of female foeticide 
have increased. The cuea of female foeticide are more 
In number among the educated class in comparison to 
the poor c1a88. Hence laws can not stop femala-foetlcide. 
Therefore, I would like to know from hon. Minister whether 
the Central Gov!. Is taking any Initiative for those having 
single girt ~11d? This often repeated statement would not 
stop female foeticide and the decline in sex ratio until 
and unle88 this arrangement Is but In place. I would like 
to request the hon. Minister, through you, to give an 
assurence to the House and the country In this regard. 
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[EngllMj 

MR. SPEAKER: I do not mind such a matter being 
dlaculled under Rule 193. I would be very happy If such 
a matter II dlacusled under Rule 193. Earlier also, I had 
allowed another Call Attention on thll. The matter II very 
Important. But we have to follow the rulee and procedures. 

rr,.ns/slionj 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): Mr. 
Speaker Sir, this question Is not related to any special 
class or politics. This Is a question of the whole country 
and there has been decline In Sex-ratio since 1901. 
Hence It Is not that one government or the other 
government is responsible. I want to know only two or 
three things from hon. Minister. The law lays down five 
years Imprisonment and a penalty of one lakh rupees. 
Hal a single person been punished with five years 
Imprisonment and a penalty of one lakh rupees? 
Everybody knows the doctors who are doing It. A long 
list of doctors Involved In these female foeticide. was 
produced after a stlng-operation. No action has been taken 
against any of them till now. Even after the enactment of 
this Act you ask anybody and he will tell you some 
doctor's name and there you will know that abortion 18 
done there. All the people know all these things but no 
action has been taken against anybody till now. Therefore 
the first thing Is that the stringest action should be taken 
in this case. 

The second thing is whether hon. Minister will be 
talking with all the religious leaders because some 
religions have banned It. In a few religions, for. example 
in our religion, after marriage one gets such blessing as 
-MMay God bless you with 100 sons "I Whether It Is 
possible to have a dialogue with them and to make some 
changes in this regard Nobody talks of a daughter in 
these bleSSing. Likewise there Is a ban on It In MUSlim 
religion and other religions that one must not do any act 
of this kind. Will the hon. Minister hold talks with religious 
teachers and strive for creating awareness in this regard? 
Because I think this is a curse and the whole country 
should be unanimous about this and not only the males 
but females also are very much responsible for this. Only 
the females come forward for this. The entire nation 
should make efforts together to eliminate this curse. 

{Engllshj 

MR. SPEAKER: Thank you, Prof. Malhotra. Yours 
was a very pertinent question. 

SHRIMATI MINATI SEN (Jalpalgurl): Sir, I urge upon 
the Chair to recall a presentation made by Me. Bharatl 
All of HAC, Center for child Rightl on MGlrI Child", which 
was circulated on 10th December, 2006 to Membara of 
Committee on Parliamentary forum on Children. 

The Report depicts a horrible picture of girl child 
Infanticide. I want to know from the Government whether 
the Ministry of Health and Family Welfare Bgreee to the 
views, data and Information presented by Ms. All. What 
is the opinion of the Government regarding this Report? 

13.00 hr •• 

DR. ANBUMANI RAMADOSS: Sir, firstly, I would like 
to thank the hon. Members who have brought out a very, 
very sensitive, very emotive and very Important laaue by 
way of Calling Attention of the Government. Like the 
hon. Members have said, this Issue Is not only a medical 
i .. ue but this Is also a social issue which is there in our 
culture, which has been there for quite some time. AIIO, 
this requires not only the Government but everybody, the 
civil society, NGOs, should come together to addre .. 
this very, very huge problem. 

We are doing a lot of progre.s on the economic 
front. But then we have this problem of declining sex 
ratio. In 1901. It was 972. in 1991, the sex ratio came 
down to 927. In 2001, It had risen to a small amount to 
933 per thousand male children. But then thl .. 18 the total 
sex ratio. But the child sex ratio Is a huge problem. In 
1991, It was 945 and It came down to 927 In 2001. It 
Is again a huge problem and it Is very much alarming 
the Government also. 

The Government, after taking over, has been taking 
a number of steps. In fact. my predecessor, Mrs. Sushma 
Swaraj has done wonderfully well in this regard when 
she was Minister and she had taken a lot of steps. We 
are continuing with that. We have a lot of imprOVisations 
that are being done. The Government, as such, has 
brought an Act called 'The Pre-Conception and Pre-Natal 
Diagnostic Test Act'. Under this Act, we have this body, 
which the hon. Members have said about. It is called 
'The Central Supervisory Board' where the Health Minister 
is the Chairman. Recently, we have enacted an 
amendment. The Head of the. Women and child 
Development (WCD) Ministry also co-chairs so that both 
the Ministries will be involved In tackling this huge 
problem. 

Similarly. there are State Supervisory Boards. Then, 
we have appropriate authorities at all districts and States. 
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Th .. e are the main authorltl.. which are going Into thIa 
laue. If there II any laIue, they go there. They have the 
pow.rs to go, Inapect the In&tltute, take action, .. ize the 
ultrllOund equipment and recommend action allo. 

Then, we have the National Inlpectlng and Monitoring 
Committee which helpa and ... Iats the Government In 
going to the entire country, going out there and In 
lnapecting them. We have another National Support and 
Monitoring can. The.. two committe.. and the Cell do 
even atlng operation on any of the.. deterring Inltltutea 
or doctors or any other diagnoatlc centrea. . .• (lntwnJpI/tJns) 
I wUl come to that. 

SHRI GURUOAS OASGUPTA: He la only reading 
out the ltatement. 

OR. ANBUMANI RAMAOOSS: I am coming to that. 
Allow me to anlwer. I know It Is a very emotive IBlue . 
••. (/iWrnJpIIon$) 

MR. SPEAKER: 00 not interrupt the Mlnllter. 

OR. ANBUMANI RAMADOSS: Definitely, I had a 
consultation with the hon. Members. I am coming to that. 
I am telling the hon. Members about the steps that we 
are trying to take. The Govemment has gone through 
sensitizing the judiciary which needs a lot of sensitization. 
In Bhopal Academy, we have sensitized because we catch 
the people but then, due to judiciary, they are releued. 
They release these doctors. So, we are trying to sensitize 
them to the situation. 

Also, again we are trying to sensitize the medical 
communities. Of course, we have a regulation of the 
sale of ultrasound machines. Today, we have about 
30,370 ultrasound machines allover the country. We have 
a very stringent pattern of registration and regularization 
of them. Even If they replace the older machines, they 
need to get the permission of the authorities. AI8o, we 
are involving a lot of NGOa, we have mother NGOs In 
almost all the districts of the country and we are using 
them to go through and sensitize the people out there. 

Of course, we are doing a lot in the last few years 
and you could have seen a lot of IEC campaigns that 
have been coming out in the television and the radio. A 
lot of spots have been gping under the National Rural 
Health Mission about 'Save the Girl Child' campaign and 
the importance of the girl child. In fact, Prof. Malhotra 
was asking about the religious leaders. We are using a 

lot of reHgloua leaders. I have Il1o paI1IcIpaIed In tunctlonl 
of rellglout leaders where Swami Agnlveah and others 
were there. They have taken up thle campaign. They 
had gone for Padayatru and we are I,nlltlzlng them 
and UkIng tt.n to take up thle luue. We .re conducting 
worbhopa at thl Panohayat level becauee they are the 
main people who ahould be Involved In thle programme 
and thll &tarta from that Panchayat level. 

The Government of India hu launched a National 
Rural Health Mlulon lut year and ASHA, AffIliated Social 
Health ActIvIltI, 18 created . ... (lnMf1II/JIIoM) 

SHRI GURUDAS OASGUPTA: What la his view? 
... (InMnupIIons) 

MR. SPEAKER: What 18 thla? He cannot go on 
changing hll atatement becaua. he la replying. Let him 
complete. 

... (InlMUpllons) 

OR. ANBUMANI RAMADOSS: I am coming to that. 
You need to know what the Government 18 doing. I am 
saying the same thing. . .. (InMnvptIons) 

MR. SPEAKER: If he Is interrupted, how can he 
complete? Let him complete. 

DR. ANBUMANI RAMAOOSS: I will come to your 
question later on. Arst I will tell what the Govemment is 
trying to do and I will come to your Individual quarl .. 
later on . ... (lnltlmtpliOl1$) 

MR. SPEAKER: Please go on. 

OR. ANBUMANI RAMAOOSS: It is my duty to tell 
the House what are the steps that the Govemment II 
taking. Then I will answer the queries. 

Sir, in the National Rural Health Miaalon ASHA, 
Affiliated Social Health Activists, is an important 
component. ASHAs are being sensitized that they go 
Immediately when there is a pregnancy or a birth. It Is 
their duty to Inform the officer. That Is the main problem. 
As soon as there II a pregnancy, the ASHA people have 
to register the pregnancy so that the.. people cannot go 
and have abortions, feticides etc. this Is a very, very 
Important component which we are trying to link up in 
the National Rural Health Mission. 

Also, we have taken a number of steps. Shrl Maxwell 
Pereira, former Joint Commissioner of Police, has been 
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on the National Supervisory and Monitoring Cell. He is 
advising us and going around. 

Coming to the queries of the hon. Members, I know 
that Shrl GUNdas Dasgupta is a very emotional man 
using very strong words. He is right in ssying that not 
only the Govemment but everybody should be blamed. 
We are not going and blaming here. Sir, this Is not only 
a medicai issue but allo a social i88U6. 

MR. SPEAKER: There should be introspection 
everywhere. 

DR. ANBUMANI RAMADOSS: Yes, Sir, definitely. In 
the month of June, in fact on 14th of June, I have Invited 
all the wome" Members of Parliament and also the 
Members of Parliament of five States, namely Punjab, 
Haryana, Deihl, Gularat and Himachal Pradesh, to attend 
the Central supervisory Board meeting. I have sent 
Invitations to them. But then only 17 of them tumed up 
and only one woman Member of Parliament came for 
that meeting. In that meeting we had discussed a lot of 
serious Issues. I have told them to give me suggestions 
as to what to do and what the Government should do 
and how should the Government cooperate with all the 
Members of Parliament. This is a social problem where 
the Members· of Parliament should be leaders and in 
their constituencies they should take up this issue in a 
very-very challenging manner. 

• Aiso at that meeting we decided that we will give 
Rs. 5 lakh to each Member of Parliament in these five 
States just for awareness creation. Every year we will 
give them Rs. 5 lakh 10r awareness creation only. for this 
issue of reduction of sex ratio in these States of Gujarat, 
Punjab and Delhi. This is something which we are trying 
to do . ... (Inltlnuptions) 

SHRIMATI KIRAN MAHESHWARI (Udaipur): Sir, for 
Rajasthan also something should be given. 
'" (Interruptions) 

MR. SPEAKER: Please do not interrupt him, KlranlL 

... (Intsnvptions) 

MR. SPEAKER: Do not do that. What is this? 

... (Interruptions) 

fTrsnsl8tionj 

PROF. VIJAY KUMAR MALHOTRA: This grant of 
five lakh rupees to MPs, 

/Engl18h] 

It will create a problem. . .. (Intsnuptions) 

DR. ANBUMANI RAMADOSS: Sir, let me complete. 
... (Inltlnuptions) 

MR. SPEAKER: Then I will have to close this 
discussion. You cannot go on interrupting the Minister. 

DR. ANBUMANI RAMADOSS: The hon. Members 
were saying that in the most developed States the 
problem is bigger. Yes, Sir. it is there. In fact, it is more 
of the rich people who take up these issues in Punjab, 
Haryana, Himachal Pradesh and Delhi. In fact, in Deihl 
recently the Government had gone and sealed about 195 
ultrasound machines which were doing these procedures. 
Of course, two of the doctors were jailed. This is 
something which has taken place In Deihl. 

Of course, Shri Gurudas Dasgupta Is very right In 
saying that If this trend goes on then more people will 
become bachelors. Already a social problem has been 
there. He has appealed to all political parties. Incentive 
as such to the girl child Is given. Some of the States 
have been dOing this at the State level also. The 
Government will definitely consider It. Of course, Dr. 
Laxmlnarayan Pandeya has asked-what happened to the 
Save the Girl Child campaign. This is an on-going 
campaign which Is going on In a very big way. If you 
could see, in the last few months and years, there has 
been a lot of campaign going out In the media. We have 
our Brand Ambassadors. Earlier it was Ms. Sania Mirza. 
Now we have Ms. Aruna Kesavan, Ms. Jyotsana 
Chinnappa. All these Brand Ambassadors we have as a 
symbol of achievements of girl child. 

We go out. This is the biggest programme of the 
Government. A lot of campaigns and the multimedia have 
been going on at this time. Almost all the Boards in all 
the States have been put in place. The problern, again, 
is at the level of the appropriate authority at the district 
level. The medical officers ore the Chairmen of these 
Boards. There are problems which we are facing today 
because some of the Medical Officers do not tend to 
take action against erring doctors ~ such because they 
are their colleagues. So we are trying to change this. In 
the next Central Supervisory Board meeting, which is 
going to be held in a few weeks from now in the month 
of January, we have a lot of changes and we will try to 
bring in a lot of changes. We are trying to have stricter 
laws. 
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In fact, Prof. Malhotra was saying about Rs. 5 lakh 
in one year. We are trying to increase the penalty and 
through this, we are going to sensitise them. We are 
also trying to bring an amendment to the PNDT Act in 
this regard. Of course, we will address the problems of 
the Committee, we have Identified a number of Institutes. 

As on 30th November, a total of about 405 ongoing 
cases have been filed against the violators. Out of 405 
c .. e., 66 c.... are booked for communic.tlng sex of 
foetuses, 192 for non-registration, 79 for non-maintenance 
of records, 36 for advertisements and 42 cases for other 
violations. There are 74 ongoing case. In Punjab, 71 in 
Gularat, 56 In Deihl, 53 In Maharashtra and 47 In Tamil 
Nadu. In addition, 246 cases were decided and closed. 

About sting operations, I would submit that some of 
the private individuals and channels have tried to do It. 
They had three sting operations in UP, six in Bihar, one 
In Delhi, and 62 in Rajasthan. We had written to all the 
State Govemments to take action. The Govemment of 
Rajasthan has taken action against them. FIRs have been 
filed. Gujarat had three and MP had four such operations. 

Shri Tripathi wanted incentive and Prof. Malhotra 
wanted to know whether any person has been held under 
the Act. Since this is a very sensitive issue, the 
Govemment is trying to introspect the problem again. 
There has been one conviction so far, but the Govemment 
is Introspecting on this' issue. That is why, I say we 
would have a lot of suggestions in the next CSB meeting. 
Already In the last meeting, we had a lot of suggestions. 
In the next meeting, we are going to have more 
suggestions so that we will bring an amendment to the 
PNDT Act so as to bring in more stringent and penalty 
clauses. We will involve more personnel to handle this 
issue as such because today the appropriate authorities 
are taking action and we need to involve a lot more 
social society and NGOs Into it. 

SHRI GURUDAS DASGUPTA: Will the Minister take 
lead In developing a national campaign involving 
everybody and set up a national campaign for that? 

DR. ANBUMANI RAMADOSS: Definitely. Sir, 

MR. SPEAKER: He said that he had called a meeting 
and hardly any Member of Parliament was present. 

... (InfBrrupUons) 

MR. SPEAKER: Let us make some Introspection. 

... (InlsrruptIons) 

MR. SPEAKER: This does not sound well so f.r as 
Members are concemed. 

DR. ANBUMANI RAMADOSS: Sir, I submit that I will 
take up this personally .. a ch.llenge and definitely, the 
Govemment will go all out because this Is a problem 
which the country Is going to face In future and will 
affect the future development of the country. This 18 a 
very serious and sensitive Issue. 

SHRI GURUDAS DASGUPTA: The Govemment has 
to be committed! 

DR. ANBUMANI RAMADOSS: The Government Is 
100 per cent committed on this. That Is why, I need all 
the co-operation of all the hon. Members to take up this 
Issue. I would request them that when they go to their 
constituencies, they may try to address this problem since 
this is a social problem. 

He asked whether the Minister will hold dialogues 
with religious leaders. We are already holding dialogues. 
I have personally attended the functions with religious 
leaders because they are the ones who go out there. A 
lot of padyall'lls have been taken out. 

Shrlmati Minatl Sen has said whether the 
Governments agrees to the Report of Shri Ali. I have not 
yet come across the Report. I will go through the Report 
and if there are some issues in the Report, we will bring 
them to the next meeting of the Central Supervisory 
Board. 

Sir, I would like to reiterate the Government's 100 
per cent commitment. This is a very serious and important 
issue for the development of our country. We will go all 
out to tackle this problem. We need some modifications 
and changes which we are trying to do. In fact, from the 
last CSB meeting, we have now reconstituted the same 
Board. We are putting a lot of very committed NGOs in 
the Board and also the National Commission for Women. 

SHRI GURUDAS DASGUPTA: What about 
panchayats7 

MR. SPEAKER: He has said about tha .. 
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DR. ANBUMANI RAMADOSS: I have already 
an.wered. We are conducting workshop. for panchayatl. 
Thll 18 where the main IHue Items form. The main IHue 
Itartl from the Panchayat level. In fact, we have had a 
.. riel of workshop', which we will Increaae again. I would 
need the participation of hon. Members of Parliament In 
the Panchayatl. We are very committed on this Issue. 

PROF. VIJAY KUMAR MALHOTRA: Sir, much more 
nMde to be done . ... (lnMnupfloM) 

MR. SPEAKER: I think that this i8 a national Issue . 

... (InltlnupHoM) 

SHRI GURUDAS DASGUPTA: Sir, the reply of the 
hon. Minister Is totally unsatisfactory . ... (lnMnupllons) 

MR. SPEAKER: I am sorry. There will be no luncheon 
recess. 

13.15 h .... 

STATE BANK OF INDIA (AMENDMENT) 
BILL, 2006* 

{English} 

MR. SPEAKER: Now, Item No, 35, Shri P. 
Chldambaram. 

THE MINiSTER OF FINANCE (SHRI P. 
CHIDAMBARAM): I beg to move for leave to introduce a 
Bill further to amend the State Bank of India Act, 1955. 

MR. SPEAKER: The question Is: 

"That leave be granted to introduce a Bill further to 
amend the State Bank of India Act, 1955.· 

ThtI motion WIIS lldop/t1d. 

SHRI P. CHiDAMBARAM: I introduce" the Bill. 

13.15111 hr •. 

CENTRAL ROAD FUND (AMENDMENT) 
BILL, 2006* 

{English/ 
I 

THE MINISTER OF SHIPPING, ROAD· TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): I beg to move for 

'Published In the Gazette of 10018, Extraordinary, Part· II , Section-
2, Dated 18.12.2006. 

"Introduced wilt! the recommendation 01 the President. 

leave to Introduce a Bill further to amend the Central 
Road Fund Act, 2000. 

MR. SPEAKER: The queatlon Is: 

"That leave be granted to introduce a Bill further to 
amend the Central Road Fund Act, 2000." 

SHRI T.R. BAALU: I Introduce-- the Bill 

13.18 hr •• 

MA TIERS UNDER RULE 377* 

{Engll8h/ 

MR. SPEAKER: Item No. 37, Matters under Rule 
3n may be treated as laid on the Table of the House .. 

... (Inlsnupllons) 

(I) Need to Implement the Urban Development 
Schemee to augment civic amenlUe. In 
Hydl'llbad, Andhra Pradelh 

{Ttansillflon/ 

SHRI M. ANJAN KUMAR YADAV (Secundrabad): Mr. 
Speaker Sir, the population of Hyderatbad city is 
increasing rapidly due to which the people in Hyderabad 
are not getting facilities. The software and hardware 
industries are growing fast in this city and many foreigner 
tourist come prefer to visit Hyderabad first. Generally there 
is a traffic jam in the city. It Is essential to make 
Hyderabad a beautiful city. 

I request the government through this House to 
implement urban development schemes in Hyderabad at 
the earliest. 

(II) Ne.d to In.tall traffic Ilgnal at the 
Intereectlon of N.H. 8 and RSH-14 at Behror, 
RaJa.than 

DR. KARAN SINGH VADAV (Alwar): Mr. Speaker, 
Sir, RSH-14 linking Namaul, Behror, A1war and Bharatpur 
intersects National Hlghway-8 at Behror and the flow of 

"Treated as laid on the Table. 
"Introduced with the recommendation 01 the President. 
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traffic at thll Intersection II completely unregulated. 
AbMnce of a traffic Ilgnal at thl. crolling leadl to 
frequent accldenta and allO ,loWl down thl fut moving 
traffic on NH·8. 

Hence, the Transport Mlnl,ter II requllted to review 
the situation at the Behror Intersection and put a traffic 
ligna I at the croiling on an Immediate baili. 
Consideration may be given to construction of • Ilx lane 
flyover at this Intersection In future. 

(III) Nlld to provldl b.,le 1aellltill to thl 
vlllagere In Junaprh, GUJam. 

SHRI JASHUBHAI DHANABHAI BARAD (Junagarh): 
Mr. Speaker, Sir, Junagarh dl.trlct In Gujarat ha, an 
extensive area under foreet cover. Thll fore.t area 
contain. a large number of revenue village. and fOrllt 
,vlllag", Bulc facllltl •• are not being provided to the 
oooupant. of the.e village.. Drinking watlr, water for 
Irrigation, electricity and road linkages are In thort supply. 
The department hu to Incure a lot of expenditure for 
laying water plpeUn .. for .upply of drinking water or water 
for Irrigation. This used to be a amall amount earlier. 
The fore.t department doea not give permlulon for 
carrying out even the workl like putting-up of electricity 
pole. or repair of roads. Aa a re.ult either there are no 
roads or are In a dilapidated condition. Circle office, 
situated outside the district, hu to be approached for 
getting permilalon for carrying out any works. Which takes 
two or three years for granting permlulon. 

The budgetary allocation made by the govemment 
for development of revenue vlllagee and forllt vlllag.. Ia 
not utilized becauee the forest department takes two or 
th.... years to grant permlulon for starting any work In 
theae vlllag... By that time, the stipulated time-period for 
utilization of funds and for Implementation of development 
propol8la gell lapeed. 

These villagers should be granted the bulc rlghll to 
which they are entitled as per the rules and lawe of the 
Government of India. Permission for carrying-out 
developmental and other workl In revenue villages and 
foreat vHlag .. located In forest areas should be granted 
by the main office of the district. The forest department 
should lower the feea for granting permission for carrying-
out of any kind of work 80 that developmental works and 
other works for the benefit of the villagers may not be 
delayed. 

I would like to requeet the Union Govemment and 
the Mlnlatry of Forest to take action at the earliest keeping 
In. vllw the probleml being faced by the villagers. 

(Iv) NHd to clear thl pendlnll proJeota of thl 
S .... Government of Karn.talca ..... Inll to the 
Mlnlltry of Human Alloul'OI Development 

SHRI IQBAL AHMED SARADGI (Gulbarga): 
Kamataka Govemment had submitted following propoull 
to the Ministry of Human Resource Devllopmlnt: 

(I) Rellulng of food gralnl at BPL rat.. for cia .. 
8th and 7th .tudent. on 4.12.2005 vide D.O. 
No. ED 144 HMS 2004. to provide additional 
quantity ot rice to the additional 19.77 lakh 
children at BPL rat .. ; 

(II) request for lanctlon of additional clue rooml to 
Kamataka on 21.4.2008 vide C.M. 12741SIPI 
2006, 81 per data applicable for the year 2006-
07 for the dlatrlctl (1) HUlan - 933; (2) Mandya 
- 2158; and (3) Bangalore Rural - 780, a. a 
epeclal cue during the lame year; 

(III) Requeat to change norml for Hnctlon of achool 
grant amount under Sarva Shlklha Abhlyan vide 
letter no. 1.10.2005lSSH/SCHL Grant Revilion 
2005·2006 to revlae the norms for unction of 
school grant to 5% of the total teachers salary 
In the school as II done In the State of 
Maharaathra. by Increulng the achool grants. 

All the above propoul. are pending and I urge upon 
the Govemment to clear the projects at an .. rly date so 
that It may be beneficial for the State Govemment to 
provide necessary Infraltructure to the Itudents In 
Kamataka. 

(v) Need to chlnge the IlIgnmlnt of the border 
fencing at thl hlltorlell lite of 1857 .. poy 
mutiny at Malegam, Auam 

SHRI LALIT MOHAN SUKLABAIDYA (Karlmganj): I 
wllh to draw the attention of the Govemment that there 
ta a ,tte at malegarh In Latu (my conatltuency In Allam), 
which Is regarded 81 historically Important because this 
waa the place where a battle took place between the 
British Commanders and aepoys. The sepoya were killed 
during the sepoy Mutiny in 1857. It. therefore, attracts 
people of thla region as it Is the only such place of 
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historical Importance. Though the site is located beyond 
150 meters from the zero line, it is left outside the barbed 
wire fencing. I, therefore, urge the Government to consider 
changing the alignment of the fenCing to enclose the site 
so that the particular spot gets the respect it deserves 
and is clearly understood to be within India so that the 
tourists could visit the site without any hesitation as the 
Government of Assam also contemplates to develop It as 
a Tourist Spot of historical importance. This will also 
relieve of the miseries of about 200 families of Indian 
citizens living around the memorial ,site and outside the 
barbed wire fencing. 

(vI) Need to make the 'Krlshl Vlgyan Kendra' at 
Amrelll. Gujarat functional 

[Translation] 

SHRI V.K. THUMMAR (AmreIlL): Mr. Speaker, Sir, 
sanction has been granted for establishment of a Krishi 
Vigyan Kendra in my constituency Amrelli but the said 
Kendra has not started functioning as yet. As a 
consequence, till date, the farmers in my constituency 
are not being able to avail of the facility being offered by 
the Government. This is how the matters stand in 
constituency, district Amrelli, despite it being. 
Predominantly agriculture based where crops like cotton, 
peanuts and sesame are grown on a large scale. 

I would like to request the Government through the 
House, that keeping the interests of the farmers in view, 
the Krishi Vigyan Kendra sanctioned for my constituency 
Amrelli may be made functional at the earliest. 

(vII) Need to takes steps for gauge conversion of 
Rewarl-Sadulpur, Sadulpur-Hlsar, Saclulpur-
Blkaner and Ratangarh-Oegana railway 
sections 

SHRI RAM SINGH KASWAN (Churu): Mr. Speaker, 
there is a long standing demand for gauge conversion of 
the Rewari-Bikaner, Sadulpur-Hisar, Ratangarh Degana 
railway sections. Sanction for gauge conversion of Rewari-
Sadulpur and Sadulpur-Hisar railway section had been 
granted 8 years earlier but there is hardly any progress 
to speak of. The above areas have been utterly neglected 
in the matter of carryig-out gauge conversions. 
Sridungargarh in Bikaner district and Ladanu legislative 
assembly area in Nagaur district come under the Churu 
Parliamentary Constituency. This entire area has historical 
and geographical importance. The part of Blkaner which 
lies adjacent to Pakistan is a sensitive military area. 
Gauge conversion would lies adjacent to Pakistan is a 

sensitive military area. Gauge would enable this area to 
get direct linkage to the rest of the country. The 011 
companies would be able to transport 011 from Kanclla 
port to Punjab and Haryana via the Jodhpur·Degana· 
Ratangarh-Sadulpur route which would result in savings 
of crores of rupees for them every year. Migrants from 
this area carry-out trading activity all over the country. 
They have to face the problem of having to change many 
trains to reach their destination. Migrants from this area 
and our brave soldiers have played an important role in 
the nation building. A 400 km. Long rail line had been 
laid during 1910 to 1912 when Bikaner was a princely 
state. But it is painful to see that even 95 years down 
the line the rail line in this area has not been developed. 

Hence, it is my humble request that gauge conversion 
of Rewari-Sadulpur, Sadulpur-Hisar railway section which 
has already been sanctioned, may be carried-out at the 
earliest. Also, sanction should be granted for gauge 
conversion of Sadulpur-Bikaner and Ratangarh-Degana 
railway section and efforts should be made to provide 
the complete amount of funds required for the purpose 
in the forthcoming budget. 

(vIII) N_d to r.I .... the funda for Impl.mentatlon 
of the projects und.r SGSY In B."ery, 
Karnlltaka 

{English] 

SHRI G. KARUNAKARA REDDY (Bellary): I would 
like to mention about the two most important proposals 
of the Bellary District of Karnataka which were duly 
forwarded by the Kamataka Govemment, are pending 
with the Union Govemment. 

The first proposal is regarding release of financial 
assistance for Clean Milk Production Programme, 
expansion and modemization of Sallary Dairy as well as 
creation of infrastructure facilities at Dairy Co-operative 
societies in Ballary District under SGSY Special Project. 
The revised cost of the project is Rs. 672.50 lakhs. 

The second proposal is regarding financial assistance 
for rehabilitation of Devadasis in Bellary District under 
the same SGSY Special Project. For the sake of 
livelihood, these women folk are J).racticing Devadasi 
system and in tum they are affected by sexual transmitted 
deadly diseases such as HIVIAIDS. So, there is an urgent 
need to discourage this evil practice and to bring them 
to mainstream by providing self-employment through 
assistance from bank and Government Departments. The 
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total cost of the project is As. 963.727 lakhs and the 
Central Govemment'. ahare la As. 395.98 l'1kha. 

Therefore, I urge upon the Union Govemment to 
release financial assistance for the above two proposals 
Immediately 80 that the people of my Bellary Constituency 
can be benefited to a great extent. 

(Ix) Nead to davl.a .chema. to augmant the 
financial resources of Panchayat. to enabla 
them to carry out developmental works In 
their respective areas 

[Trsns/s/ion} 

SHAI AVINASH AAI KHANNA (Hoslarpur): Mr. 
Speaker, Sir, 70 percent of the population of the country 
lives in villages, India is a country of villages and it has 
always been the dream of Indian leaders and the people 
that villages must progress. But the development of 
villages failed to keep pace with the passage of time. 
The tendency of the rural people has been to migrate to 
cities. There is no regular income of village Panchayats. 
The MuniCipal Corporation, Nagar Panchayats, 
Municipalities in cities have regular Income from different 
sources which is used for the development of cities. There 
is a need to formulate such schemes by the Govemment 
that may ensure regular source of income for the village 
Panchayats. The villages shall develop only when village 
Panchayats shall have income. 

(x) Need to open a computerized railway 
,.aervatlon counter at MurtlJapur and Aakot 
Railway Stations In Mahara.htn: 

SHRI SANJAY DHOTRE (Akola): Mr. Speaker, Sir, 
important trains of Central Railway ply day in and day 
out through my constituency district Akola Howrah-Mumbai, 
Pune-Howrah, Surat-Howrah and South bound mail and 
express trains regularly ply and the people of this area 
are also benefitir.g from this. These trains pass through 
the railway station of two important towns Murtijapur and 
Akot, but people do not get reservation In these long 
distance trains because computerized reservation counters 
have still not been opened at railway stations of both the 
above towns. I have made repeated request to this effect 
to the Ministry of Railways but they tum a deaf ear to it. 
Every year they do make announcements to open new 
computerized reservation centres in rail budget, but these 
counters are not opened at the places where they are 
needed most. 

I request the Ministry of Railways to announce the 
opening of computerized reservation centres in both the 
above towns In the next rail budget. 

(xl) Need to Include RaJa.thanl language In the 
Eighth schedule to the con.tltutlon 

SHRI GIRDHARI LAL BHARGAVA (Jalpur): Mr. 
Speaker, Sir, the Rajasthani language is one of the richest 
languages not only of India but also of the world. The 
mother tongue of 16 crore people, Rajasthani language 
is the symbol of Rajasthan state. The Rajasthanl 
Language Is being tought in schools, colleges and 
Universities, Programmes in Rajasthani language are being 
telecast through Doordarshan and Akashwani Kendras 
regularly and they are Immensely popular. Rajasthani 
language has 1200 year old rich literature, history In which 
lakhs of books have been written In nine rasas Including 
Vlrata, Shringar, Bhaktl, Karuna rasas. Out of them five 
lakh manuscripts are stili intact. Despite all this it has not 
been Included in the Eighth Schedule to the Constitution 
which is hampering its development and growth. Its vast 
Lexicon folk-songs folk-Iores and proverbs, judged by any 
standards are by no means less then those of any other 
language in the world. Kendriya Sahitya Acadamy, which 
works for the promotion of Indian languages, In which 
Rajasthani is also included the Legislative Assembly of 
Rajasthan paaaed an unanimous resolution on 25 August. 
2003 to this effect that the feelings of 16 crore people of 
Rajashtan be honoured by including Rajasthanl language 
in the Eighth Schedule to Constitution. A peaceful 
movement is going on for the last 50 years seeing 
recognition for the RaJasthan I language. It would be In 
the interest of our country and the state of RaJuthanl If 
Govemment takes notice of the movement and cIecIdes 
to grant statutory recognition to this language at the 
earliest. 

(xII) Need to Implement the Right to Information 
Act as per envl.aged guideline. 

/Eng/ish} 

SHRI SUNIL KHAN (Durgapur): The Indian Right to 
information Act was Introduced to the Indian Parliament 
in July 2000. It came into effect on 12 October, 2005. 
Under this law the information has become a fundamental 
right of the citizen. Under this law all Govemment Bodies 
or Govemment funded agencies have to designate a 
Public Information Officer (PIO). The PIO's responsibility 
is to ensure that information requested Is disclosed to 
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the petitioner within 30 d.ys or within 48 hrs In cue of 
Information concemlng the life .nd liberty of a person. 

A number of high profile dleclolur.1 r.vealed acama 
In Public Dlatrlbutlon Syatem, (ration 'torea), dla .. ter 
relief, constNctlon of hlghw.y, .tc. The law It88lf hu 
b .. n hailed ... I.ndm.rk In India', drlv. towarda more 
openne .. and accountability. 

However the RTI India hu cert.in w •• kn .... , that 
h.mper Implementation. The lack of a centr.1 PIO m.kea 
It difficult to pin-point the correct PIO to approach for 
requesta. The at.te of M.haruhtra It was .atlm.ted that 
only 30% of the request' are actually realized under the 
M.haruhtr. Right to Information Act. The law alao bara 
dlaclo,urea of Information that affectl national security, 
defence and other m.ttera that are de.med of national 
Intereat. 

Therefore, I urge upon the govemment to Implem.nt 
the RTI Act aa per set guldellnea. 

(xIII) Need to conltruct Inter-Itate road trom 
Pavyannur to aangalore 

SHRI P. KARUNAKARAN (Ku.rgod): I would like to 
raJae the long pending demand of the people of Malabar 
area for the construction of Inter-Stat. Ro.d from 
Payyannur to Bangalore. 

Repr .. entatlona have already given to the Centr.1 
Government to conatruct the Inter-State Ro.d from 
payyannur to Bangalore. Thll road would be ehortcut road 
to B.ngalore. It would be convenient to the f.mou, 
Ezhlmala N.v.1 Academy, CRP campa .t Pullgom 'and 
many other Pilgrim tourlat centre of both Statel. With the 
construction of the ro.d the dlet.nce would r.duce about 
100 Km. 

Th.r.fore, I urge upon the Government to t.k. 
nac .... ry st.ps in thll reg.rd. 

(xlv) Need to till up the POlt ot Prlnclpala In 
Kendrlya Vldyalayaa by promotion Inltead of 
tilling the poat through deputatlonlatl 

SHRI SHAILENDRA KUMAR (Chail): Mr. Spe.ker, 
Sir, I would likl to draw the attention of the Govemment 
towards the 118U. of promotion of Principals in Kendrly. 

Vldyal.yu. Teachers are not being promoted u Principal 
for the Iut few yeara but the said poats are being filled 
up through d.put.tlon and .a a r.lult of It STISC 
Candldatea are not getting chance becaull there II no 
quota In deputation. 

Th.r.fore, the vac.ncy for the POI" of Prlnclpala 
Ihould be filled through promotion Inste.d of deputation. 

(xv) NHd to declare Minimum Support Prloe tor 
Sugarcane. 

SHRI HARIKEWAL PRASAD (Salempur): Mr. 
Speaker, Sir, sugar cane farming is being done on a 
large area In the country and many famlliea eam their 
livelihood through It only. The Govemm.nt has announced 
the minimum support price for paddy and wheat In the 
country whereal the aame hu not been announced for 
lug.rc.ne ev.n though the lugarcane crop II ready and 
It II b.lng lold In the market at many placel. The 
sugarcane farmers are seiling their Cropl at prlcel lower 
than their COlt' today. 

I want to urge, through the House, that hon. Minister 
of Agriculture should "announce the minimum support price 
for lugarcane aoon. 

(xvi) Need to .. t up another Kendrlya Vldyalaya 
In Patna, alhar 

SHRI RAM KRIPAL YADAV (Patne): Mr. Speaker, 
Sir, the population of Patna city haa touched around 18 
lakh. Many offices of varioul departm.nts of the Govt. of 
India are altuated there In addition to cantonment of the 
Ministry of Defence In Danapur. Two Kendriya Vldyalayas 
have been establish.d th.r. by the Ministry of Education. 
One more Vldyalaya hal been ltart.d thll year too but 
they are atlll Insufficient In proportion to the population of 
the city, while Bihar II alr.ady lagging In every field. 
Primary education Is the fundamental right of the cltlz.ns 
but good education Is not available to the children due 
to lack of sufficient Kendriya Vidyalayaa there. 

I, therefore, through this House, would like to draw 
the attention of the hon. Minister of Human R880Urce 
Development and request him to kindly give sanction for 
setting up of one more Kendriya Vldyalaya In Patna city 
without delay. 

(xvii) Need to conduct an Inquiry Into the 
functioning of Ramgarh Sug'ar Mill In Uttar 
Pradelh 

SHRI ASHOK KUMAR RAWAT (Mi.rlkh): Mr. 
Speak.r, Sir, sugarcan. farmers had lodged a complaint 
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with the dletrlet officer agalnlt the Irregularltl.. being 
committed In the Ramgarh Sugar Mille fanlng under my 
conetltuency Mlarlkh but no concrete action hu been 
take" by the offlclale. Poor farmere are not getting 
remunerative prlcee for their .ugarcane. ConHquently, 
the farme... are facing .erlou. financial Iltuatlon and It 
may force them to commit suicide. 

I, therefore, would like that the Irregularltl.. being 
committed by the said sugar mill are looked Into and 
payment for sugarcane II made U loon u poulble. 

(xvIII) NHd to Implement KII.turtt. G.ndhl Girl. 
A_lantlal School Scheme In Parbhanl and 
Jlllni dl.trlct. of Mlhlrellhtre 

SHRI TUKARAM GANPAT RAO RENGE PATIL 
(Parbhanl): Mr. Speaker, Sir, Kasturba Gandhi Glrll 
Relldentlal School Scheme hu been Implemented In the 
country and It hu also ltarted working at mlny placel. 
But, no Kuturba Gandhi Girls Resldentlll School hu 
been let up 10 far In two districts nlmely Parbhlnl end 
Jalena under my parllamentlry constituency Parbhanl due 
to which my parliamentary conttltuency hu not yet got 
the benefit of thli ICheme being run by the Central GoV!. 
beald .. , no approval hu been granted 10 far regarding 
the plac.. where luch Ichooll are to be lit up. 

Through the House, I requMt the GoV!. that Kuturba 
Gandhi Girl. Residential School Scheme Ihould be 
Implemented Immediately In dlltrlct8 Parbhanl and Jalena 
uncler my parliamentary conltltuency Psrbhanl. 

(xix) NHd to In.tall BSNL Mobll&lWLL Tower. In 
blOOD at Phulbanl. ort ..... 0 that the people 
of the ar.a can lVali mobile telephone 
facllltl .. 

{Eng/ish} 

SHAI SUGAIB SINGH (Phulbanl): Sir, through you, I 
would like to draw the attention of the Government 
towards my Parliamentary Constituency Phulbanl, which 
Is backwardnesa and tribal dominated. The telephone 
department hu not 80 far Installed BSNO MoblleIWLL 
Tower In most of the blocks. Viliagere of RalkJa, 
KhJuripada, K. Nuagam and Brahmunlgam are facing 
difficulties in the absence of BSNL MoblleIWLL telephone 
aervices. The service of existing mobile telephone is aIao 
not in a good condition and people of my constituency 
are feeling extremely annoyed. 

In the age of Internet, technotogy and modtmlutlon 
WI Ihould not ltave behind our Tribal brotht ... and elite .... 
We have to give them priority while deciding any 
development programme/schem.. relating to 
Communlcltionl and Information Technology In the 
C(;Untry. 

I, theretore, urge upon the Mlnllter of Communicatlona 
and Information Technology to kindly Ianctlon at I ... t 
four BSNL MoblleIWLL Towe ... for my conatltuency 10 
that the people of my conatltuency can avail mobile 
telephone facllltl ... 

(xx) Need to provide Ae. 1000 ero,. to devalop 
five 'Itelllte townl Iround .angalort In 
KIImatllul 

SHRI M. SHIVANNA (Chamralnagar): Bangalore city 
II regllterlng an average two delthe and elghtHn InjurIH 
per day. The road traffic congettlon Iltuatlon II wo ... enlng 
day by clay. 

-Bangalol'l is role model for publlc-privlte partnel'lhlp 
(PPP) and all other cltl.. wlnt to replicate Ir "VI the 
Govemor of Maharuhtra. In faet, It II true., 

Unfortunately, traffic on the rolds of Bangalore city 
are meamerlzlng the public. Kempe Gowda Road, Avenue 
Aoad, Sangslore BUI and RallwaYI Statlonl, Krishna 
Rajendre Aoad, Mahatama Gandhi Aoad, Chlckpet, 
Ba/eptt, Shlvallnagar are over crowded and precioul IIv .. 
are 100t everyday. 

Looking at this serioul Iituation Karnataka 
Govemment hu decided to develop five Satellite towna 
at Bldedl and four other oentr.. around Bangalore. Thll 
ambitious project can become a reality only when 
lubltantial amount II made available. I, therefore, urge 
upon the Hon. Prime Mlnllter and the Hon. Minister of 
Urban Development to .. netlon at leat AI. 1000 erorel 
Immediately to help Kamataka to succ ... fully complete 
thll dream project of the people of Kamataka. 

(xxi) Need to provide central ... lltlnce for 
re.torltlonlrecon.tructlon work In flood 
affected dletrlcte of Orl .. a 

SHRIMATI SANGEETA KUMAR I SINGH DEO 
(Bolangir): 0 .... hll luttered devastating floods In five 
phalli bltwHn July to Augult 2008. Out of 30 dlstrlcta 
In the State 27 have been badly affected. The death ton 
was 106 and the number of livestock lost w.. 1656. the 
number of hous.. damaged are 1,20,448. 
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The total crop area under submergence was 6,82,843 
hectares, out of which 50% or more crop-loss has been 
estimated in an area of 3,09,201 hectares. 

There has been extensive damage to public utilities 
& Infrastructure and the Government of OriS88 had asked 
for an central assistance or Rs. 2,38,242 crcres for the 
purpose of reconstruction. 

A central team was deputed to assess the damage 
caused by the floods. The Hon. Prime Minister also visited 
the State & declared an assistance of Rs. 200 crores 
out of NCCF. But unfortunately no amount has been 
released so far. 

Orissa is natural calamity prone state, where the 
highest number of people 'below poverty line. 

I request the Govt. to release the funds announced 
by the Hon. Prime Minister as well as demanded by the 
state Govt. of Orissa for early restoration and 
reconstruction work at flood affected areas of OrlS88. 

13.1!J hrs. 

GOVERNMENT BILLS 

(I) The Administrative Tribunals (Amendment) 
Bill, 2006 

{English} 

MR. SPEAKER: It has been agreed by the House 
that Item No. 42, namely, the Administrative Tribunal 
(Amendment) Bill wHI be taken up now. 

... (/n/snupllons) 

MR. SPEAKER: I think that it can be passed without 
discussion. There Is a request to pass It without 
discussion. 

... (/nISfTlJpOons) 

SHRI BASU DEB ACHARIA (Bankura): No, Sir. 

MR. SPEAKER: Do you want to speak on the 
Administrative Tribunals Bill? You were not· present In 
the House, and there was a consensus in the House on 
this Issue. 

... (/ntstnJplions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, we have no objection If somebody wants to apeak 
on this Bill. There is noly a minor amendment In It. 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINSTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): I beg to move. 

"That the Bill further to amend the Administrative 
Tribunals Act, 1985, as passed by Rajya Sabha, be 
taken into consideration." 

{T'17Ins/lltIon} 

Sir, the parliament had passed the Administrative 
Tribunals Act, 1985 In pursuance of article 323 (A) of 
the constitution. Provision was made to establish 
Administrative Tribunals for hearing and deciding disputes 
retated to service matters of civil officials of the Central 
Government, State Government, local or other authority 
under this Act. Accordingly, Central Administrative Tribunal 
was set up by the Government on 28.9.1985 for deciding 
the service related disputes of the offiCials of the Central 
Government and notified corporations and bodies under 
central Govemment. Administrative Tribunal was set up 
with the objective of providing prompt justice to the civil 
officials and I feel happy to tell that the objectives have 
been met for which the tribunals were set up. A total of 
482579 cases were instituted in CAT and 458059 cases 
were disposed during the period from 1.11 .1985 to 
31.10.2006. the need for raiSing the standard of the 
administrative tribunals by attracting able and qualified 
persons has been felt from time to time right from the 
moment Administrative Tribunals Act, 1985 was 
implemented. Judiciary has also made observations from 
time to time from the moment Administrative Tribunals 
Act, 1985 was Implemented. Judiciary has also made 
observations from time to time on the quality of the 
rulings/orders given by the administrative tribunals. 

Sir, the retirement age for the member of the 
Tribunals under the Administrative Tribunal Act, 1985 was 
fixed at 82 years at a time when the \ retirement age of 
Govt. Employees was 68 years. Accordingly, the retired 
Govt. ernployee normally got 4 years In office on his 
appointment as a Tribunal member. Now, the retirement 
age of the Govt. employees has been increased to 
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60 years. Therefore, the retired Govt. employees getting 
appointed as a member get only 2 years in office. 
Appointment as a member Is not so lucrative now for the 
retired senior Govt. servants in view of all these points. 

The members appointed presently for 6 years are 
eligible for next term of five years but they have to go 
through the whole selection prooedure once again before 
their names could be considered for re-appointment. The 
uncertainty in this regard has also been an important 
factor in these appointments. This uncertainty will end by 
increasing their term for 5 years and this will help in 
attracting qualified, experienced, able persons for 
Tribunals. In fact, hon. Supreme court had expr8888d 
concern in this regard in Smpat Kumar vs. Govt. of India 
case and had suggested to take into account the 
availability wider options for the whole of the selection 
process, whenever amendment to the Act is brought up. 
The present Bill has been prepared especially with a 
view to make appointments to the Central Administrative 
Tribunal more attractive so that more talented, 
experienced, senior and better officials could be attracted. 
Keeping in view this objective, it is proposed in the Bill 
to increase the present retirement age of members from 
62 years to 65 years, to improve their service conditions 
and to make their other service conditions at par with 
the service conditions of the judges of High Courts. 
Besides, there is a provision in the Bill to increase the 
term of the members for 5 years subject to the age limit 
of 65 years. In order to have smooth functioning of the 
Tribunals, it Is necessary that a Chairman of the Tribunal 
should have fixed term of at least 5 years. Presently, the 
Chairman is appointed from amongst the retired judges 
of the High Courts. Therefore, his term is very short. The 
objective of the proposed amendments of the Bill is to 
appoint more suitable persons as members and make 
the term at the level of Chairman stable. There is a 
proposal to implement these amendments from 
retrospective effect because the very purpose of these 
amendments will be defeated if the retirement age of the 
present members is raised on in-situ basis as the present 
amendments aim to attract qualified, experienced and senior 
persons. However, the present Chairman and members 
will be provided protection till the end of their present term 
or their achieving of the stipulated age-limit, as the case 
may be. They can compete with other candidates after the 
expiry of their present term and they can be considered 
for fresh appointment on the basis of their qualifICation 
under the amended provisions of the Act. 

Sir, I am sure that after the implementation of the 
Act, the way for the appointment of talented, experienced 

and suitable persons as members of the Tribunal will 
open and It will lead to efficency in the functioning of the 
Tribunal. 

With these words, I present introduce the Bill for 
consideration in the House. 

/English} 

SHRI GURUDAS DASGUPT A (Panskura): Sir, I have 
question to the hon. Minister. Is the hon. Minister looking 
for raising the retirement age to 65 years? Mr. Minister, 
are you going to increase the retirement age to 65 years 
from 62 years? . . .. (InhlnvpHonsj 

{TfllllMtion} 

MR. SPEAKER: You should ask during the third 
reading. 

/English} 

Good people are not forth coming. 

{TfBnsl.,ion} 

SHRI SURESH PACHOURI: Hon. Mr. Speaker, Sir, 
there is a proposal for Increasing the age-limit of the 
member of the Tribunal from 62 years to 65 years and 
from 65 years to 68 years for the Chairman because In 
other Tribunals, like Consumer Protection Tribunal the 
age limit for both Chairman and member Is 70 years, 
while it Is 70 years for Chairman and 62 years for 
member In National Environment Tribunal; 68 years and 
65 years In National Tax Tribunal and 70 years and 65 
years in National Human Rights Commlsalon respectively. 
Sir, this has been done because eartier the Govt. officials 
retired at the age of 58 years which Is now 60 years 
while the retirement age of a member was 62 years. 
Now, the Govt. officials get only 2 years when they retire 
at 60. secondly, this has been decided keeping In view 
the age limit of the Chairman and member of the Tribunal 
and the fact that the retirement age of the Govt. official 
has been raised to 60 years from 58 years. 

/English} 

MR. SPEAKER: There i8 no proposal to reduce the 
retirement age. That is the problem. 

The queltion Is: 

"That the Bill further to amend the Administrative 
Tribunals Act, 1985, as passed by Rajya Sabha, be 
taken into consideration.· 

MR. SPEAKER: The House shan now take up clause 
by clause consideration of the Bill. 
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The que.tlon fa: 

"That claue.. 2 to 16 .tand part of the Bill.· 

Cl6u. 1, tI¥ EnM:IIng F"Dnnut. .nd th. Long rm. 
W.IIf .ddtKI to In. BDL 

SHRI SURESH PUCHOURI: Sir, I beg to mov.: 

"That the Bill b. p .... d.· 

{Engll6hj 

MR. SPEAKER: Motion mov.d: 

"That the Bill be PUled: 

SHRI BRAJA KISHORE TRIPATHY (Purl): Thl' I, a 
,'mp'e leg'.'at'on and I do not have anything to object. 
But I want to know only one thing. The post of Vice-
Chairman II being abolished. The Mlnlet.r apprised that 
more than four lakh cue. are pending for dlepoaal, which 
I. under the purview of thl. Act. But I would like to know 
from the hon. Mlnl.ter wh.ther the Governm.nt will 
con.,d.r 'ncre,,'ng the number of member. of the 
Tribunal 80 that the e .... can be dl,polld of quickly. 

SHRI GURUDAS DASGUPTA: I have the lame point. 
C .. e. are pending In very large numbera. What do .. 
the Government propo.. to do? We have und.rstood 
the point. 

MR. SPEAKER: You can Blk the Tribunal •. Crore. 
of cas.. are pending In the courtl. 

SHRI GURUDAS DASGUPTA: My point Is either they 
have more bench.s In the Tribunal or they should .nsure 
that faat track Judgment. are given In the c.... Involving 
this Tribunal. 

MR. SPEAKER: That will .ncourage more cues. 

SHRI BASU DEB ACHARIA: My .xperlence Is that 
there are a large number of cBles pending and there 
are a large number of vacanclel alao. When the Central 
Administrative Tribunal WBI eet up to provide expeditious 

Ju.tn to the aggrlaved emploYeeI, what I. happenIng? 
Whenever there Is a Judgment In favour of an Imp/oyee, 
then the Government or the Department or the Mlnl.try 
preflra an appeal In the higher court. I have 8Nn thl. 
In each and every cue; whenever there Is a favourable 
judgment In regard to lome employe .. , each time, It 
prefers an appeal, and that remains pending for yeara 
together. The employee do.. not get Ju.tlce. 

MR. SPEAKER: You cannot prevent anybody from 
going In appeal. 

SHRI BASU DEB ACHARIA: The purpose wu to 
provide expeditioul juetlc. to the aggrieved .mployee, 
but that Is not happening. That I. our experience. I would 
like to know from the hon. Minister what Improvement It 
propos.. to take In regard to functioning of central 
Admlnletratlve Tribunal u well BI Impl.mentatlon of the 
judgment of the Tribunal. 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
AI I underatand, according to the amendment, the POlt 
of Vice-Chairman Is going to be abolilhed. I would like 
to know why It Is to be abolished and In that case, who 
will preside over the Tribunal In other areBl. In that cue, 
there will be only one Chairman for the whole country. 

SHRI SURESH PACHOURI: As far as the poat of 
Vice-Chairman Is concerned, I would like to make It clear 
that It Is proposed to enhance the retirement age of 
membera from 62 y.ar. to 85 years. Further, to make 
the office of members more attractive to prospective 
candidate., It la also proposed to enhance the Service 
Conditions of the members to those of sitting Judges of 
the High Court. This will make the S.rvlc. Conditione of 
the Vice-Chairman and that of the members, .ame. 
H.nce, It I. not necellary to continue with the POlt of 
Vice-Chairman separately. 

How.ver, amongst the members, c.rtaln members 
would be designated as Vice-Chairman to perform financial 
and admlnletratlve functions, as may be delegated by the 
Chairman. They would aleo be paid Rs. 1000 per month 
to do the Job of Vice Chairman which would be given for 
the admlnlltratlve and flnanclal work In the capacity of 
Vice Chairman. 

rr,."./Ionj 

The 1IC0nd queetion WBI how many cue. were 
pending? I would like to Inform that if we look at the 
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graphical position of cue. Iince earlier time. we find 
that It II showing a downward trend with re~rd to the 
number of caees pending. About 25 thousand caaea are 
pending at present. Then the question leeks to elicit 
whether we propo.e to set up more benche.? 

Sir, I would like to Inform that mOlt of the members 
are selected 88 administrative and judicial members in a 
one-to-one ratio. As I have jUlt said that II of now, 
people are not much Inclined to become members 
because they are not provided II meny f.cilltlll .. should 
be provided to them. Now they h.ve been brought .t 
p.r with High Court Judge.. Such enh.ncement In their 
facilities and etatUl is nec .... ry with • view to improving 
the Hrvlce conditions of the officers who would work 
here after rendering service as Additional Secretariea and 
Secret.ries. Earlier, Joint Secretary level officers were 
being Inducted but now officers of the level of Additional 
Secretary and Secretary are being inducted. We have 
made things more attractive for them by this dual 
measure. 

/English] 

MR. SPEAKER: More retired judges will come now. 

[Trsnslstion] 

SHRI SURESH PACHOURI: Sir, our last point Ie-
what are the steps being taken by us to fill up the 
vacancies? This Is a lengthy procedure. Though prompt 
action is being taken on the part of the Govemment and 
applications are invited within six months after advertising 
vacancies but the process of selection is very lengthy 
Involving consultations by us with the Chief Justice. For 
that, a meeting Is held and scrutiny Is made of the 
traditions to which the Individual might have been 
subscribing. All this is time consuming. 

So far 88 the question of Benches is concerned, I 
have no hesitation in saying that little inclination Is 
exhibited by eligible persons to join as members either 
on the judicial side on the administrative side for benches 
other than the one at Delhi but when we are upgrading 
the st.tus and service conditions then inclination too is 
Ukely to increase. I do not think there will be any problem 
from now on. 

[English] 

MR. SPEAKER: Let us hope for the best. 

The question is: 

"That the Bill be passed. 

Ths motion WII8 IIdtJptl!Kf. 

13.32 hrt. 

(I) SIKKIM UNIVERSITY BILL, 2006 
(II) TRIPURA UNIVERSITY BILL, 2006 
(lit) RAJIV GANDHI UNIVERSITY BILL, 

2006 

[English} 

MR. SPEAKER: Now, the HOUH will take up Item 
NOI. 38, 39 and 40 together. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): On behaH on Shrl Arjun Singh, I beg to move: 

"That the Bill to estabUsh and Incorporate a teaching 
and affiliating University In the State of Sikkim and 
to provide for matters connected therewith or 
Incidental thereto, 88 passed by RaJya Sabha, be 
taken Into consideration. 

That the Bill to establish and Incorporate a teaching 
and affiliating Unlverslty in the State of Tripura· and 
to provide for mattere connected therewith or 
incidental thereto, II pueed by Rajya Sabha, be 
taken Into consideration. 

That the Bill to establish and Incorporate a teaching 
and affiliating University In the state of Arunachal 
Pradesh and to provide for matters connected there 
with or incidental thereto, II pBSHd by Rajya Sabha, 
be taken into consideration." 

(MR. DEPUTY-SPEAKER In tI1tJ cn.lrj 

13.33 hr •. 

MR. DEPUTY-SPEAKER: We wiH discuss these BlHs 
up to 2 p.m. Motions moved: 

"That the Bill to establish and incorporate a teaching 
and affiliating University in the State of Sikkim and 
to provide for matter. connected therewith or 
incidental thereto, as passed by Rajya Sabha, be 
taken into consideration. 

That the Bill to establish and incorporate a teaching 
and affiliating university in the state of Tripura and 
to provide for matters connected therewith or 
incidental thereto, as passed by Aajya Sabha, be 
taken into consideration. 
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'[Mr. Deputy Speaker] 

That the Bill to establish and Incorporate a teaching 
and affiliating Unlveralty In the state of Arunachal 
Pradesh and to provide for matterl connected 
therewith or Incidental thereto, as pueed by Ralya 
Sabha, be taken Into conslderatlon.-

SHRI KIREN RIJIJU (Arunachal West) Sir, I rise to 
support the Rallv Gandhi Unlveralty Bill, 2006, along with 
the other two Billls, namely the Trlpura Unlveralty Bill 
and the Sikkim University Bill, 2006. 

Sir, today I find myself In an extremely happy frame 
of mind· because a historic Bill concemlng my state Is 
getting pasled In this August House. This House has 
pused many a historic Bills, but today Is a historic day 
far as my State Is concemed. I, on behalf of the people 
of Arunachal Pradesh, would like to congratulate the hon. 
Minister and the Govemment of India for bringing forward 
this very important piece of legislation. 

Sir, I would just like to briefly dwell upon the history 
of the evolution of this univeralty In my State. Prior to 
1973 th8 entire North-Eastem region did not have any 
kind of higher educational Institution. It was only In the 
year 1973 that the North-Eastern Hill University was 
established In Shillong and the Central Government 
subsequently converted three universities, namely the 
Nagaland, Mizoram and Manlpur Into central universities, 
but the State of Trlpura, Arunachal Pradesh and Sikkim 
was left out. In the year 1984 the State Govemment 
established a state university, namely, the Arunachal 
Univeraity. I would like to point out here. We feel proud 
about the fact when various universities like the Punjab 
University, the Deihl University, the Calcutta University or 
the Mumbai University celebrate their glorious existence 
of 100 years highlighting their history and achievement. 
But the existence of Arunachal Pradesh University is only 
22 years old and within this short span, though we have 
progressed enough, yet not very satisfactorily. 

Sir, when I look at the three Bills, namely, the Trlpura 
University Bill, the Sikklm University Bill and the Rajlv 
Gandhi University Bill, I find the name of Arunachal 
Pradesh missing, though the Rajiv Gandhi University Bill 
is meant for my state of Arunachal Pradesh. That is why 
I have moveQ an amendment in this regard saying that 
in place of Rajiv Gandhi, the name Arunachal Pradesh 

should be Inserted. I must make It clear that the late 
Rajlv Gandhi is an icon. I respect him and adore him. 
He has rendered a great service to this nation and he 
was the former Prime Minister of our country. But no 
indMdual In this country Is above one's state and one's 
country. As everyone would, I also love the name of my 
State and the name of my country. I feel sad when I 
find that the name Is being changed and replaced by 
somebody else's name. I already have made It clear that 
I do not mean to undermine, In any manner the status 
and respect of the late Rajlv Gandhi, but at the same 
time I would like to submit that It should not come at the 
cost of the name of one's state. The State Is of utmost 
priority. I would believe that the Govemment would ponder 
over the deletion of the words 'Arunachal Pradesh'. 

Sir, I am raising this matter In the House because 
an impression sought to been created that the name of 
the University was changed only to get Central University 
status. I am In no way blaming the hon. Prime Minister 
or Shrlrnatl Sonia Gandhi or the Central Govemment, but 
when this Issue of change of name was discussed in the 
State Assembly It was categorically stated that they sought 
to change in order to get more funds and get the Central 
University status. I do not think the Central Government 
Is so parochial in their approach that they would compare 
Central support to the changing of a name of the 
University. I respect the Government; I do not blame the 
Central Government at all. But the impression that has 
been given out by the state is totally wrong. I firmly 
believe that the Central Government will come out with 
some kind of a solace and that the name of the University 
would be retained as Arunachal Pradesh University. 

rr,.nslstionj 

One is overtaken by grief at the sight of a child, 
born just 22 years ago and strangulated at the age of 
only 22. Our University was born in 1984. You may see 
section 3 in which it has been written as Rajiv Gandhi 
University 1984. This may create a misunderstanding. This 
is Aruanchal Pradesh University 1984 which has now 
become 22 years old just at the age of 22, this University 
was nipped and its name was changed. We are aggrieved 
to witness it. Politics should not be played in issues like 
University. We must work with open mind and open heart. 
Politics should not meddle in issues like education. That 
is why I am expressing such feelings and echoing the 
feelings of the entire state. 
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/English} 

Sinee 1984, the kind of support that we are getting 
has been very minimal. When It came to the matter of 
University Grants Commission, till 1994-95, we have not 
received any kind of money from the UGC. The financial 
aaalatance in the last three years of the Eighth Five year 
Plan was only Rs. 76 lakha. 

The hon'ble Minister may look Into this that we got 
only Rs. 75 lakh. After that we got Rs. 2.2 crore during 
the Ninth Five Vear Plan and rupees four crore during 
the Tenth Five Vear Plan. How can a University be run 
wltl:1 such a meager amount? But we are happy that 
despite all this, the University Ia functioning, however, we 
feel aorry when we look back Into the past. 

/English} 

My State Is one of the least literate States of the 
country and for that, we cannot blame the younger 
generation of my atate. They were never given an 
opportunity to study. 

[Tmns/stion} 

We have no proper Institutes where children can 
study. When we do not provide better facilities, funds 
and infrastructure where would the children go to study? 
When we say that Arunachal Pradesh lags behind In 
literacy, the blame for it must be shared by all of us and 
also the government who are responsible for this. 
Therefore, there is a need to rejuvenate it. 

We invite the hon'ble Minister to visit our University. 
Apart from four-five buildings an open ground is also 
there. But other than open ground there is no scope for 
extra curriculum activities there. More declaration does 
not make It a University. For that all the essential fac;ilitles 
are to be provided. Only conventional subjects are taught 
there. Today is the age of Computer Science and if, 
apart from conventional subjects, job oriented subjects, 
are also taught there, it would enable the children being 
educated there to lead a better life. 

There are no accommodations for non-teaching staff 
there. They live in the small huts made by themselves. 
but there Is no facility of any kind of accommodation 
provided by the Government. That University is being run 

in such conditions. When I visit that place, I feel 80rry. 
I have also seen Deihl University and Univel'llties of other 
states. When I compare them with our University, I find 
that 8uch faclllti.s are almost non-existent In our 
University. 

[Tl'W1SIstion} 

It Is painful for me. The Govemment has not deliberated 
upon It and Ignored this aspect since long. 

last time when I had walked out the House, I wu 
very much upset u to why I am not being heard. I 
personally met the hon'ble Minister on thl8 IHue. W. 
had pressurized the Government and the Chair had also 
insisted In thla regard and after that this Bill has been 
presented today. Really, we will remember It for long. 

{English} 

Thla is the first time that the Rajlv Gandhi University 
is seeing the light of the day. 

[Trsns/s/Ionj 

I would like thl8 good beginning to reach Ita logical 
conclusion. Secondly I would like to say 80methlng about 
one or two amendments In It. Section 3(4) laya down 
that the headquarter of university shall be In Itanagar but 
the word 'Ronohills' 8hould be added after Ita nagar 
because It is situated In a remote area which is an 
isolated place and a hilly region. If Ronohlll8 Is not 
mentioned, there will be a problem In addr.ss. The 
Hon'ble Minister should think over this. The objects of 
university laid down in section (5) are good but I would 
like to add one thing more which Is 

{English} 

"preservation of traditional Interests.· 

[Trsnslslion} 

He should add this In the statement of objects. There 
are 26 tribes In Arunachal Pradesh. They have their own 
culture and traditions and It is nece8sary not only to 
pre8erve them but alao to promote them. The objects of 
university must be taken care of as it will be 
advantageous. It would be better to add Dean of Students 
Welfare, an important institution. In the list of officers of 
university mentioned in Section 11. Vou have named It 
as a university but you will have to work out a model of 
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flnanolal package which will be helpful In making It 
operational. I .ha" .ee you again In person atter the 
p .... ge of thll Bill. A delegation consisting of M.Ps, 
MLAI and Students from Arunachal Pradeth ha. been 
here but no aolld step has b"n taken. I am reiterating 
the lAue of name. You must add Arunachal Pradesh In 
the name of the university at lome point. If you do not 
want to delete Rajlv Gandhl'l name, you can name It as 
Rajlv Gandhi Arunachal University. But we want the name 
of our .tate to be added to the name of thll university. 
If the name of our state II not 1880ciated with the name 
of university, It la painful for people of our state. Only 
one logic h.. been given for changing the name of 
university that If Ita name II changed only then It wiH get 
Itatul of central university and It will get fundI. If Rajlv 
Gandhi's name Is not .. soclated, the university will not 
get funds. I think that you must never have said so. I 
neither think nor beUeve that the Central Government 
would have dell red 10. But It lion record in state 
888embly. Therefore, I want to submit that we should act 
by rising above the party politics. Hon'ble Minister, Sir, I 
thank you and your officers because you people have 
done a great job for our state by bringing this Bill In the 
House. You have Included Tripura and Slkkim University 
as wen which were not there In the list earlier. 

{English} 

SHRI FRANCIS FANTHOME (Nominated): Mr. 
Deputy-Speaker, Sir, thank you. I rise to support the 
establishment of Central University In Slkklm, Arunachal 
Pradesh and Tripua. 

Sir, this Is undoubtedly, as my colleague was 
mentioning, one of the most important occasions for the 
North-Eastern Region. As a person who has served In 
the educational division of the state of Sikklm, I know 
and I understand what it means for that region to support 
and to have a university for their people. 

Sir, I would focus my conversation, particularly in 
relation to the University of Sikkim because my colleagues 
would be speaking about the other two universities. The 
State of Sikkim is known for its peaceful traditions and 
its contributions to art, culture and music. It is IaIndoubtedly 
a great happening for the State of Sikklm that It will now 
have a Central University. The University, as you know, 
would be coming into the state after nearly three decades 
of Sikkim's inclusion in the Indian Union and all these 

years, there hal been a Iong-atandlng uplratlon of the 
region that there be a central University. Today, with the 
eitablllhment of the Central Unlverllty In Slkklm, 
Undoubtedly there will be a great rejoicing In the region. 

Sir, the North-Eutem Region, particularly the Itate 
of Slkklm, has had thll great urge to Identity with the 
rest of the nation. Thll University would be an Indication 
of that merger In terms of Its Identity with the rest of the 
country. 

Slkklm, .. we know, doel not have very strong 
tradition. of high academic contributions. With the 
eatabllshment of the University, It will now find ltaelf 
Integrating and Including ltaelf In terms of Ita role· In the 
sphere of higher education. 

Sir, the Bill provide. for Innovations In teaching and 
leamlng practices for high value In terml of social-sciences 
and the development of an Inclusive cultural Identity with 
emphalls on forestry, research, Including the flora and 
fauna of the region. The State of Slkklm Is particularly 
known for Its high quality of hybrid products in terms of 
orchids and fruits and the University would now be able 
to draw Its resources in terms of enhancing this great 
drive that the state has set itself in terms of the 
development of very special flora in that region. 

I would like to think that while we are establishing a 
University run by the Centre In the state of Sikkim, the 
Centre would also see that the standards of that University 
are those equivalent In terms of faCilities, amenities and 
In terms of their general arrangements equal to that, being 
provided in other regions and other central universities. 
Often it happens that we establish an institution, but the 
standards there do not meet with the aspirations with 
which that university rivals other central universities. So, 
I would like to think that the Centre would look into this 
aspect, particularly as was being mentioned by my friend, 
that the financial arrangements are very different from 
what prevails in other Central Universities. I would like to 
think that the Centre would pay particular attention to 
this aspect that once we have a Central University, It 
should not be felt or seen to be short in any manner of 
other Central Universities like the University of Delhi or 
for that matter the other Universities ip the rest of the 
states that are there. 

Sir, I would like to draw the attention of the hon. 
Minister, once again, to clause 42 of the University of 
Sikkim Bill. Clause 42 bars any kind of legal action to 
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the work carried out In good faith by the officers or the 
employees of the University. Now, every action of an 
employee or an officer could be seemingly in good faith. 
But it is not meeting the standards of law or the legality 
of an Issue. Therefore, there needs to be a provision 
particularly in terms of transparency and accountability 
and particularly In the context of the knowledge economy 
where standards of action leads to any discontent and 
these practices do not prevail In this region. I would like 
to think that the actions of the officials of the University 
would meet the test of law. 

With these words, I would like to support the 
University of Slkklm Bill, the University of Trlpura Bill and 
the RaJiv Gandhi University In the State of Arunachal 
Pradesh. 

SHRI KHAGEN DAS (Trlpura-West): Sir, I am from 
the State of Trlpura. I rise to support the Tripura University 
Bill, 2006. While welcoming the Bill, I would first 
congratulate the hon. Minister of Human Resource 
Development and the official of the Ministry, on behalf 
of the people of Trlpura, for taking the long-desired steps 
towards the full-fledged development of the University. It 
is the only University of the State. By converting It into 
a Central University through the enactment of this 
Legislation, It would go a long way. 

I would also convey my thanks for converting to Rajlv 
Gandhi University and the Sikkim University into Central 
Universities. Trlpura is located at the farthelt comer of 
the North-Eastern Region. Being a landlocked state, 
development of human resource, which constitutes the 
most important resources, is of utmost Importance. As a 
result of State Intervention. Tripura has a high literacy 
rate. The State Government has taken steps for 
universallsatlon of school education through the Serva 
Shiksha Abhlyan and other programmes. The school 
education is required to be followed up by a suitable 
programme for providing higher education facilities. To 
meet these needs, the Tripura University was established 
in 1987 as a State University for providing higher 
education In the State. Since then. the State Govemment 
has been taking several steps to develop Trlpura 
University as a centre of excellence. But financial 
constraints being typical to a special Category state like 
Tripura. it has been affecting this process. Unlike the 
other States In the North-Eastern Region. Tripura does 
not have any other national-level institute for higher 
education. This has caused regional Imbalances which 
require to be rectified. 

Due to limited facility for higher education in the State. 
parents have to send their wards to other States for 
post-school higher education. This Involves travel by air, 
rail and heavy expenditure which many people cannot 
afford. As a result, a large number of meritorious students 
are deprived of getting that higher education. Now, the 
setting up of the Central University will help meet the 
gap and provide the much-needed quality of education 
for attaining academic excellence. 

There has been a long-standing demand of the 
people of the state for the setting up of a Central 
University in the state. So, conversion of the Trlpura 
University into a Central University would have the 
following advantages. 

First, It will provide quality of education for attaining 
academic excellence. Second, it will facilitate research 
and development programmes. Third, it will help In proper 
utilization of available natural resources for sustainable 
development. Fourth, It will help networking with other 
institutions for utilization of available resources optimally. 
Fifth, it will help In disaeminatlon of knowledge. Sixth, It 
will help widening the scope of advanced science-baaed 
courses, and, seventh, suitable faculties from the rest of 
country would be attracted. 

14.00 hr •• 

Then, the new vocational streams for promoting 
entrepreneurship will help In solving the problems of 
poverty and unemployment to some extent by generating 
productive employment. In addition, the conversion of the 
Tripura University into a Central University will usher in 
a new era of development of human resource In the 
State In general and development of higher education in 
Particular. 

With these words, I support the Trlpura University, 
Bill, 2006, the Sikkim University Bill, 2006 and the Rajlv 
Gandhi University Bill, 2006. 

14.01 hr •. 

DISCUSSION UNDER RULE 193 

Statement made by Mlnl.ter of External Affairs 
on 12.12.2006 regarding Indo-US Civil 

Nuclear Cooperation 

{English] 

MR. DEPUTY-SPEAKER: It is 2.00 p.m. now. We 
will now take up item no. 43. We shall continue this 
discussion on these Bills after the discussion under Rule 
193 is over. 
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PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Oeputy·Speaker, Sir, this is a very important discussion. 
Neither the Foreign Minister nor the Prime Minister is 
present here. At least one of them should have been 
present here. 

... (Interruptions) 

MR. DEPUTY·SPEAKER. They will come. 

{T/'IInsllltionj 

SMT. KIRAN MAHESHWARI (Udaipur): Mr. Deputy 
Speaker, sir, it is very important Issue and the 'hon. 
Minister is already aware of it. He must be present in 
the House. 

PROF. VIJAY KUMAR MALHOTRA: Those people, 
who have to reply and Intervene, should have been 
preeent 

/English} 

Neither of them is present here now. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Mr. Deputy-Speaker, sir, the Prime Minister will intervene 
in the debate at 4 0' clock. The Minister of State for 
External Affairs is here to take notes and the Cabinet 
Minister will come now. ".(Inlsrruptions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, the Foreign 
Minister who is to reply to the debate should have been 
here. " . (Inlsrruptions) 

SHRI PRIYA RANJAN DASMUNSI: Sir, since he has 
to reply to the debate, he should reply In proper manner 
and that is why he will get all the Inputs and prepare 
himseH and then he will reply. ".(Inlsrruptions) 

Sir, I fully appreciate the concerns expressed by 
them. I express my apology that at this time we could 
not bring the External Affairs Minister. I am rushing to 
his room immediately now. Meanwhile, you Can start the 
debate. The Minister of State for External Affairs will take 
notes. I, once again, express my apology to Shri L.K. 
Advani. I am going to the room of the Leader of the 
House Immediately. 

PROF. VIJAY KUMAR MALHOTRA: The Chair must 
teU them to do the needful. 

MR. DEPUTY-SPEAKER: Shri 8asu Oeb Acharja has 
requested that Shri L.K. Advani be allowed to raise this 
Discussion under Rule 193. The hon. Speaker has given 
his consent. I now request Shri L.K. Advani to initiate 
the discussion. 

SHRI L.K. ADVANI (Gandhinagar): Mr. Deputy-
Speaker, Sir, at the very outset, I would like to express 
my deep gratitude to Basu Deb Achariaji. In the ballot, 
it was his name which came first, mine was second and 
that is Indicated even in the List of Business, but. he has 
kindly agreed that I may initiate the debate. I am grateful 
also to the Speaker for permitting me to do so. 

Sir, this is the second time that Parliament is 
dlsc:Jsslng this Issue in a major way. There have been 
occasions earlier aiso where references were made and 
questlona were put, but the major debate took place last 
time In August and then this Is the second debate. We 
may call the earlier debate also a major debate, but the 
first one came when there was a Joint Statement by our 
Prime Minister and the American President. I can recall 
that even then after concluding the deal on 18th July, 
2005, the Prime Minister said at his Washington Press 
Conference on 20th July, 2005 before returning to India 
as follows: 

"It goes without saying that we can move forward 
only on the baais of a broad national consensus." 

This is a statement that the Prime Minister made in 
Washington on 20th July, 2005, two days after the Joint 
Statement had been signed and Issued. 

I am happy that the hon. Prime Minister is here. 
would start to say that before moving forward he expected 
a broad national consensus on this issue. Would he find 
this in the country today? Is there a broad national 
consensus that this Deal should go forward? Let me recall 
that at that point of time, we did not have the Hyde Act. 
It was only a Joint Statement and an agreement between 
the Prime Minister and the American President, even 
about which the Prime Minister felt tHe need that there 
has to be a broad national consensus before we can 
move forward. By now, we have this so called Hyde Act. 
If there is a broad national consensus, I think, there 
would be no hesitation for the Government to seek the 
approval of the whole House. This morning, my colleague 
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raised that issue that instead of Discussion under Rule 
198, why can we not have a discussion under Rule 184 
in which at least the sense of the Hose would be 
available. 

Mr. Prime Minister, as far as I can see the opinions 
expressed by various parties, by various MPs, by various 
nuclear sCientists, today, there is no consensus in 
Parliament on this particular Deal. There is no consensus 
among political parties on this particular Deal. There is 
no consensus even in the UPA Govemment or rather 
the United Progressive Alliance. I would not call It a 
Government, I would say, the UPA. There is no 
consensus in favour of this Deal and certainly what is 
most crucial in this matter is that because as far as I 
recall, there was a time when the Prime Minister took a 
view that we would go ahead with this kind of Deal only 
if the scientists have agreed. 

Today, there is no consensus even among the 
nuclear SCientists, what to say of a broad national 
consensus in the country on this Deal. i am sorry to say, 
it is, therefore, also my first piea because of the iack of 
broad national consensus, which the Prime Minister had 
in mind even in respect of the Joint Statement, in 80 far 
as this act is concemed, about which we are going to 
discuss now and about which I would like to point out to 
the House, how obnoxious it is. I think, there can be no 
consensus. 

Early this moming, I was surprised to get a call from 
a veteran of this country for whom I have always had 
respect, though I did not agree with his view nor did he 
agree with my views and my party's views. I am referring 
to Justice Krishna Iyer. After many years, perhaps he 
telephoned to me. He has been back from his illness. 
He has been in hospital for two months. He would be 
90 plus now. This veteran judge, who is highly respected, 
rings up to me and uses a language which I would only 
quote. 

He tells me what is going to happen in Parliament 
today when this issue is discussed. Is this Parliament 
going to reject It? I did not go into lengths that there is 
no question of Parliament either accepting it or rejecting 
It because as has been pointed out, there is a reluctance 
even to take the sense of the House. But he said: 

"I am phoning you because I feel that the country's 
Nuclear SWaraj is at stake." 

This is the phrase that he used. It Is a very forceful 
phrase but this is how he viewed it, and lean quote it 
here. It shows the intensity of a feeting that many thinking 
people in the country have about the consequence of 
this particular deal if this goes through in the form whICh 
has been given to it by the Hyde Act. I remember that 
when it was first brought here or in the other House, 
there was a stress that the country needs nuclear fuel 
for its reactors, and this was an attempt essentially to 
get America to agree to giving the nuclear fuel or the 
other nuclear countries which can supply or give us this 
thing or removing a ban on various technological 
knowledge that was there, and It would give immense 
scope for this country to move forward. I would like to 
deal with all these points later. 

Today, I would like to say that when W8 188 the 
Hyde Act, we see that the primary objective of the Hyde 
Act is to cap, then roll back and ultimately eliminate 
India's· nuclear weapons capability. It deals more with 
India's nuclear weapon credibility and only incldentany 
with the question of nuclear fuel to be provided to our 
civil reactor, and that too under conditionalities which ,re 
humiliating. 

This debate is taking place at time, and I say that 
the fate of India's strategic defence is hanging In a 
balance. Therefore It is a very Important debate; In fact, 
this Issue ltseH is the most important issue that has come 
up before the nation in the entire year or pemape In 
many year so to make Justice Krishna Iyer to say that 
our nuclear swaraj is at stake. I go further than nuclear 
swaraj, and I wouid say that it is taking piace at a time 
when India's independence in Foreign Policy and our 
seeking options of Its 80vereign choice in strategic matters 
also Is in stake, and that is being questioned. 

It Is true that there Is a reference to Iran here but 
the other proviSion that is there is that in the India's 
foreign policy, if they are to assist India in the matter of 
nuclear fuel, it has to be congruent with the foreign policy 
of America. Here is something which no Government in 
New Delhi in the past has been willing to accept. Maybe 
we may have our preferences, independent choice, and 
there may be things that we did which may have been 
approved by Moscow and not by Washington or 
sometimes by Washington but not by Moscow. From 1947, 
we have always had an Independent Foreign Policy, and 
If this particular deal goes through, then I would say that 
we would be mortgaging our independence of Foreign 
Policy. 
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Sir, I say this because every single assurance, almost 
every single assurance given by the Prime Minister In 
Parliament and mainly In the Rajya Sabha would be 
violated If the UPA Government were to go ahead to 
negotiating a bilateral Civil Nuclear Cooperation Agreement 
with the United States on the basis of this Hyde Act. 
Therefore, we are surprised when the passing of this 
Act, the Hyde Act, first by the Senate and then by the 
House is tom-tommed as a big achievement as If 
80methlng remarkable has been achieved. 

The stress is on bipartisan 8Upport that the Bill has 
received. The Bill has received bipartisan 8Upport; I do 
not deny that. There have been a very few dissenting 
voices because most of those who have voted for the 
Bili or against the Bill were concerned with whether the 
Bill imposes curbs on our weapons capability or not; and 
If they did they supported it. 

As I said, the nuclear fuel issue Is incidental in whole 
Act, and therefore, when I see this euphoria about both 
the Houses as well as the Senate having approved it, 
passed it so quickly; and the Prime Minister and the 
United States President have agreed to this Bill, this 
euphoria makes me feel that this is not justified. This Is 
only wt.at is described as the theatre of the absurd. 

Here is something; we are binding ourselves to 
humiliating conditions, and there are people applauding 
here in this House also, though it Is perhaps only the 
Congress party. I wonder whether the Prime Minister 
realizes how Isolated his party has become on this 
particular issue. 

I would quote before the Prime Minister what he 
himself had said on AUgURt 17, 2006. He said: 

"I would again reiterate in view of the apprehensions 
expressed that the proposed US Legislation on 
Nuclear Cooperation with India will not be allowed to 
compromise India's sovereignty." 

This is what the Prime Minister said. He further said: 

"Our foreign Policy is determined solely by our 
national interest." 

Again, he went on to way: 

"No legislation enacted in a foreign country'can take 
away from us thlt sovereign, right. ThUS, there is no 
question of India being bound by a foreign 
legislature." 

Mr. Deputy-Speaker, Sir, if you go through this 
relevant law carefully, it makes a mockery of all these 
assurances given by the Prime Minister because at that 
time when paople were criticizing; when my two 
colleagues in the other House quoted on the provisions 
of the Foreign Affairs Committee's from the proceedings 
of the two House that had gone on, they were told: 
"Wait, wait; wait for the Act to come." And, now, it is 
before us in black and white. Does it not compromise 
our sovereignty and independence of the Foreign Policy? 
After all, the Prime Minister has made numerous 
statements, the most important being on the 17th. But 
even on earlier occasions he had made statements on 
7th March and 10th March, 27th February and 29th July. 
For Ruling party Members to describe this as a great 
factory, I feel sad. 

There has been criticism that America has been 
shifting Its goalposts again and again, periodically over 
the process of legislating this particular law. We are not 
concerned so much with what America is doing. We are 
more concerned with the Government of the UPA shifting 
the Lsk$hIMn Rtlkhs we drew, in his 17th August speech 
that 'these are the promises within which we will accept, 
and if these parameters are not kept, we will not accept.' 

And If these parameters are not kept, we will not 
accept. If you go to see the statement issued on 15th by 
an eminent nuclear scientist or by almost all the important 
nuclear scientists, you will perceive how disturbed the 
Bill about the Hyde Act. I quote form the statement of 
these nuclear SCientists: 

"In responding to the concerns earlier expressed by 
us, namely, the scientists, the Prime Minister stated 
In the Rajya Sabha on 17th August, 2005,· and I 
quote: "Nuclear weapons are an integral part of our 
national security and will remain so pending the 
elimination of all nuclear weapons and universal non-
discriminatory nuclear disarmament. Our freedom of 
action with regard to our strategiC programmes 
remains unrestricted." This is the Prime Minister's 
statement. I feel happy what he said about nuclear 
weapons being an integral part of our national 
security. "The nuclear agreement will not be allowed 
to be used as a backdoor method of introducing 
NPT type restrictions on India." 

What will happen now? From Mrs. Gandhi's time, 
we have refused firmly to accept the NPT. We will not 
accept the Non-Proliferation Treaty which Imposes any 
restriction on our choice to go nuclear or not, which 
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imposes other severe restrictions on us. We will not 
accept the NPT. We will not accept the CTBT. Now, by 
the backdoor, we are permitting ourselves to be a member 
of the NPT arrangement. 

In fact, If this Bill is passed or if this deal is accepted 
as it is described by the Hyde Act, I am sorry. Mr. Prime 
Minister, I know you have not been in favour of India 
going nuclear. Even at that time, when Pokharan-II was 
done, you had criticized us. You had criticized us for 
taking a step which would make price skyrocketing. What 
would be there to defend them? I do not want to quote 
the whole speech that you made in the Rajya Sabha 
because you spearheaded the attack on the decision 
taken in Pokharan. I concede your right to do this. I do 
not deny that. But today you have said that nuclear 
weapons are an integral part of our national security, as 
I quoted, I welcome it. It is a change. But even with this 
change, if you allow this to happen, then It would mean 
that that NPT comes into our country from the backdoor. 
We become part of it. 

In fact, if this particular deal had been signed earlier, 
there could have been even no Pokharan-I. Mrs. Gandhi 
could not have done It. Therefore, certainly there could 
be no Pokharan-II. It is because I have seen provisions 
in this Act in which it Is said that even if the country 
says that it is purely for peaceful purposes, you are not 
to allow it. If anyone does it, if anyone does a test, then 
it would be the dUty of the President to report this and 
the President would be entitled to take back all the 
nuclear facilities that have been given and stop all nuclear 
fuel that is being given even to the civil reactors. 

Now, all these provisions are there. Anyone, who 
has gone through the provisions, knows this. My 
colleague, Mr. Arun Shourie, in the other House has 
written as series of articles, and they have been published. 
Not one single fact has been denied. Therefore, If you 
accept this, the Cpposition would be left with no option 
but to say that the Prime Minister is consciously and 
willingly keeping the backdoor open for the US to bring 
in the Non-Proliferation Treaty fetters on India, shackles 
on India. 

Sir, there Is another disturbing feature about the U.S. 
Legislation. That is how it equates India and Pakistan. 
The Hyde Act not only equates India with Pakistan 
repeatedly but it also directs the U.S. Administration to 
·continue its policy of engagement, collaboration and 
exchanges with and between India and Pakistan." 

The other day the U.S. Assistant Secretary of State 
Mr. Richard Boucher came here and he observed that 
India should define its deterrent only in relation . to 
conventional and nuclear areas. I, for one, belong to a 
party which, when It first demanded that India should 
have a nuclear deterrent of its own, there were no 
problems from Pakistan. We had suffered a humiliating 
defeat in a conventional war with China In 1962. In 1964 
when China was not as economically strong as It may 
be today, even then it went in for a nuclear blast at 
Lopnor. It was in 1964 that my party for the first time felt 
that security is very Important. If we had paid attention to 
the country's security from the very beginning In a proper 
manner, may be, even 1962 would not have been that 
humiliating. Therefore, now that our immediate neighbour 
is moving towards becoming a nuclear power, let India 
also develop a minimum nuclear deterrent of its own. 
This was our Resolution passed in 1964. 

Since then, even though we found no support from 
any other political party, we continued to pursue that line 
consistently that India must become a nuclear weapon 
state, though we agreed with the proposals made at 
various points of time, say by Shri Rajlv Gandhi that 
there should be non-discriminatory universal nucler 
disarmament. We agreed with that. I am sure that even 
today every Party in the country agrees with that. That 
is India's stand. But so far as our problems are 
concemed, security considerations are concemed, while 
the Congress, approach was, keep our options open, they 
did not sign the NPT, they did not sign the CTBT for the 
same reasons which prompted us to refuse It. But keeping 
the options opan meant that uncertainty remains. 

So, when we got a mandate from the people and 
the mandate was on the basis of a programme to which 
not only the BJP but all our allies also agreed that If we 
come to power the common manHesto of the NDA would 
mean that we would go in for a nuclear deterrent. The 
moment we got that mandate we did not take time. We 
assumed office In March and In May we had the 
Pokharan-II. I am recalling all this only to say that we 
have all along maintained that India's strategic nuclear 
weapons programme Is not Pakistan-centric and India 
should have credible minimum deterrence against any 
threat from any source to our national security. 

Let us take the hon. Prime Minister's second 
assurance. I have with me that statement also which he 
made that today there are only five nuclear Bfllhmins. 
No one e/ae, even H It has weapon capability. can be 
incorporated as a weapon state. It was a very good 
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statement. I compliment him for that statement at that 
point of time. He said that this agreement that we are 
signing with the United States would end decades of 
nuclear apartheid. He used the word 'apartheid' that for 
decades we had been kind of pariahs in this situation. 

He further said that India would get Its due place In 
the global nuclear order. He says: 

·We believe that when implemented, the 
understanding reflected in the Joint Statement will 
give India its due place in the global nuclear order." 

Now, everyone knows that even after this statement, 
there has been nothing of this kind. We continue to be 
regarded as a non-nuclear weapon state. I fact, when 
Condoleezza Rice, the US Secretary of State, was asked 

_ about the status that India would have under the US law 
as well as in regard to the IAEA, her reply was candid 
and categorical. She said: 

'While India has nuclear weapons. 

So, that is a concession that India has nuclear 
weapons. It further says: 

"And we must deal with this fact in a realistic, 
pragmatic manner. We do not recognize India as a 
nuclear weapon State or seek to legitimize India's 
nuclear weapon programme. The 1968 Treaty on 
Non-Proliferation of Nuclear Weapons, NPT defines 
a nuclear weapon state as one which has 
manufactured and exploded a nuclear weapon or 
other nuclear explosive device prior to January 1, 
1967. India does not meet thie definition and we do 
not seek to amend the Treaty to provide otherwise. 
US law adopts the NPT definition. So, India is a 
non-nuclear weapon state for purposes of US law." 

Therefore, Mr. Prime Minister would be able to reply 
what happened to his promise that India would no longer 
be subjected to a regime of nuclear apartheid or what 
happens to his promise of securing for India its due place 
in the global nuclear order. 

My third objection is that when the first debate took 
place, the Prime Minister emphasized re~edly and word 
reciprocity and said that our arrangement with America is 
on the reciprocal basis. He used the phrase reciprocity is 
key to the implementation of all the steps enumerated in 
the Joint Statement by President Bush and Prime Minister, 

Dr. Manmohan Singh.' He had assured Parliament on 
July 29, 2005. I quote: 

"That India will reciprocally agree that it would be 
ready to assume the same responsibilities and 
practices and acquire the same benefits and 
advantages as other leading countries with advanced 
nuclear technology, such as the United State." 

The Hyde Act explicitly rules this out. As I said, it 
imposes fetters on us, shackles on the Indian nuclear 
military capability, which none of the five nuclear Brahmins 
are subjected to. 

Our fourth objection Is that if this is accepted, there 
can be no Pokharan-III or Pokharan-IV. Let us understand 
that. Some in the Govemment may be happy about it. I 
really do not know. At least when Pokharan-II happened, 
there was displeasure expressed. As I have already said, 
today's Prime Minister was the Leader of the Opposition 
in tl'le other House and there, he expressed his 
unhappiness. The whole speech is there. Section 106 of 
the Hyde Act decrees that civil nuclear energy co-
operation with India shall cease to be effective if the 
President determines that India has detonated a nuclear 
explosive device after the date of the enactment of this 
law. In its explanatory notes, the Hyde Act leaves no 
scope for uncertainty. It says: 

"There should be no ambiguity regarding the legal 
and policy consequences of any future India test of 
a nuclear explosive device. In that event, the 
President must terminate all export and re-export of 
US-origin nuclear materials." 

It is categorical. 

The US law makers do not stop there. I am quoting 
the exact words from the Act:-

"In the event of a future nuclear test by India for 
any reason including such instances in which India 
describes Its actions as being for peaceful purposes, 
the President must make full and immediate use of 
the US right to demand the return of all nuclear 
related items, materials, and sensitive nuclear 
technology that they have exported, and re-exported 
to India." 

Has India accepted such a deal earlier for the sake 
of getting nuclear fuel 'rom America? Otherwise, neither 
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the Congress Government would have been able to 
conduct Pokhran-I nor the NDA Govemment would have 
been able to conduct Pokhran-II. 

This is my question to the hon. Prime Minister. Would 
you like to mortgage away India's sovereign right to 
conduct Pokhran-III and Pokhran-IV in the future? Would 
you not be agreeing to push India back to its pre-Pokhran 
status, that is, as a non-nuclear weapon state both de 
jum snd de fseto by signing this coercive deal? I demand 
a clear answer from the Prime Minister on this issue. 

As I have said, there is a lurking suspicion in my 
mind. I have worked with people who have been 
categorically against India going nuclear. I have worked 
with them, and I know how keen they were always to 
see that India never even thinks in terms of going nuclear. 
I have a lurking suspicion that the Prime Minister perhaps 
wants no more Pokhrans, and that he would indeed be 
happy if under this Act, which first puts a cap on our 
nuclear weapons capability, then reduces it and ultimately 
and eventually eliminates it. These are the words used 
by the Act, and they are not mine. 

If Dr. Manmohan Singh genuinely shares the goal of 
other people about de-nuclearization of India, let him say 
so. After all, the nuclear scientists do not agree with this. 
They say that: 

"In view of the uncertain strategic situation around 
the globe, we are of the view that we must not 
directly or Indirectly concede our right to conduct 
future nuclear weapon tests if these are found 
necessary to strengthen our minimum deterrence." 

Another assurance given by the Prime Minister on 
August 17 was that: MOur offer to put our civil nuclear 
facilities under safeguards." We have agreed to it that 
we will undertake a programme of separation of civil 
reactors and the mHitary reactors. This would be put under 
safeguards in perpetuity is conditional upon these facilities 
securing fuel from intemational sources for their lifetime. 

This is the Prime Minister'S own word, namely, 'or 
their lifetime.· In a statement made in the Parliament of 
March 7, 2006 while commenting on India's plans to 
separate its nuclear programme into civilian and military 
parts. The Prime Minister again assured the House that 
the United States will support an Indian effort to develop 
a strategic reserve of nuclear fuel to guard against any 

disruption of supplies over the lifetime of India's reactors. 
The Hyde Act does not say this. The Hyde Act neither 
guarantees uninterrupted supply of fuel nor allows India 
to accumulate fuel to cover and safeguard the reactors 
lifespan. In fact. it explicitly bans this kind of cooperation. 
It says: 

MAny nuclear power reactor fuel reserve provided to 
the Government of India for use in safeguarded 
civilian nuclear facilities should be commensurate with 
reasonable reactor operating requirements.· 

It is not for lifetime, and It is not for reserve. The 
Acfs explanatory statement states that India will not be 
allowed to build any uranium stock of a size that would 
permit its driving out any sanction that might be Imposed 
by the USA In the future. The purpose itself is very 
disturbing. Fuel supply thus has to be limited to the 
operating needs, as opposed to the prospective needs, 
ever in those civil nuclear reactors. If this is not a 
humiliating condition, I wonder what else can bel 

The Prime Minister asserted in Parliament on 
August 17 that we are not willing to accept a moratorium 
on the production of fissile material. Yet the Hyde Act 
seeks to impose both qualitative and quantitative ceilings 
on India's nuclear deterrent capability, and lays great 
stress on ge"ing India to cease all fissile material 
production. 

The seventh, and I would say perhaps the most 
important, disturbing aspect of the Hyde Act is this. 
Contrary to the Prime Minister's assurance that nothing 
would be done to affect the country's independent nuclear 
programme or its sovereign foreign policy the Hyde Act-
how does the statement and assurance SQuare with the 
Hyde Act - in Section 102 says that one of the reasons 
why it recommends nuclear cooperation with India is that 
India would have a foreign policy that is congruent to 
that of the United states and in working with the United 
States on key foreign policy initiatives related' to non-
proliferation. 

Section 103 states that one of the US policy objectlve 
to be realized through the nuclear deals is to secure 
India full and active participation in the United States 
efforts to dissuade, i8oIate, and If necessary, sanction, 
and contain Iran for its efforts to acquire weapons of 
mall destruction. When I go through the explanatory 
memorandum attached to the Hyde Act I find Iran was 



543 Discussion undBr Rultl 193 DECEMBER 18, 2006 DIscUlJSion undtJr RIIIB 193 544 

[Shri L.K. Advanij 

mentioned at least fifteen times. The sum and substance 
is that US policy objectives in respect of containing various 
nuclear devices have to be supported by India. It is 
obvious that by this act Washington is virtually dictating 
what India's foreign policy should be. 

We can have our own policy towards Iran or any 
other country which may sometimes be not very different 
from America's, but we cannot be dicta teo by them 
because they are giving us nuclear fuel, therefore, we 
sign it out that we are going to cooperate with them in 
all these matters. How can India mortgage its foreign 
policy to the strategic objectives of the United states? 

Mr. Deputy-Speaker, Sir, the Prime Minister had 
pledged in Parliament on August 17 that if the final 
product is in its present form - and that was before this 
Act was adopted - India will have grave difficulties in 
accepting the Bill. Now, those grave difficulties should 
have become in the eyes of the Government far far 
graver, far more ominous. The final product is now before 
us in clear, categorical black and white terms, and it flies 
in the face of all the assurances that the Prime Minister 
had solemnly given. It was repeatedly said that our friends 
In America are taking note of all these and we are sure 
that the Act as finally passed will take cognizance all of 
these misgivings of ours. 

Not only our concerns are not addressed but the 
US legislation has placed new controls on India. It is 
almost as if the US wants to have extra-territorial 
jurisdiction over India's nuclear programme and the UPA 
Government seems intent to help Washington in this 
regard. 

My colleague Arun Shourie the other day in the 
articles that he wrote related the provisions of the Hyde 
Act to the assurances given in Parliament and challenged 
the Prime Minister - "let the Prime Minister square the 
circle." Let me affirm that-as far as I can understand it 
this circle cannot be squared, not even by our scholarly 
Prime Minister, I am sorry to say, therefore,-there is no 
altemative but to reject the idea of entering into a nuclear 
deal with the United States. 

As far as I can read the Opposition's mind, I can 
say that the Irreducible demand of the Opposition before 
the Government is not to push India Into this dangerous 
trap of seH-enslavement. Please do not do it; stop before 
it is too late. This view has been endorsed by many 
people who do not belong either to NDA or to the Lett. 
I have seen the former Prime Minister, Shri V. P. Singh 
criticizing this very strongly. I have seen a strong 
statement of Dr. Jayalalitha condemning this. 

PROF. M. RAMADASS (Pondlcherry): She Is not a 
nuclear scientISt. W. need not go by what she says. 
.. , (Int6nuplions) 

MR. DEPUTY-SPEAKER: Please do not Interrupt. 
Nothing will go on record except the speech of Shri 
Advani. 

... (Inf6rruplions) • 

SHRI L.K. ADVANI: I can understand his reaction I 
... (Interruptions) 

MR. DEPUTY-SPEAKER: Please sit down. Nothing 
should be recorded except the speech of Shri Advant. 

... (Interruptions) • 

SHRI L.K. ADVANI: There was a demand from my 
Party as well as from the Left, the Communists that the 
sense of the House should be taken; a resolution should 
be passed, etc. I remember, we were criticized; and they 
were also criticized. . .. (Inf6rruptions) 

SHRI GURUDAS DASGUPTA (Panskura): 
Communists are not your convenient friends I 
... (Inf6nuplions) 

MR. DEPUTY-SPEAKER: Nothing will go on record. 

... (Interruptions)' 

SHRI L.K. ADVANI (Gandinagar): I know that; that Is 
why, there had been occasions when we, in the Ralya 
Sabha, acted together on issues of national interestl 

Sir, Shri Prakash Karat has written a full article on 
this, In The Hindu on 12th August, saying that certain 
sections in the ruling establishment have sought to project 
the efforts for a sense of Parliament as the lining up of 
CPI (M) with the BJP. This is being raised only to 
sidetrack the real issue. This is what he said. 

I would like the Government not to sidetrack the 
issue and come to the core of the whole Act and reply 
to that. Do you realize how isolated you have been on 
this? It Is not that we are not aware of the need of 
nuclear energy for our civil reactors; we are conscious of 
it. India's rapidly growing economy requires Increased 
energy production from various sources Including nuclear. 
But we do not think that indo-US Nuclear Deal in its 

"Not recorded. 
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present shape is the best way of ensuring India's energy 
security. Experts have also voiced doubts about the 
government's steep projections about nuclear energy in 
the coming years, to raise the current share of nuclear 
energy in India's total energy production, which is just 
3 per cent; it is abysmally low. 

[SHRI BAlASAHEB VIKHE PATIL in the Chair} 

14.48 hr •. 

How can we anticipate that this kind of a deal will 
give us all that we need? I would also like to make this 
clear. After all, after the end of the Cold War, when we 
came to power later on-maybe earlier also-there had 
been a conscious effort to see that the relations and 
understanding between the two major democracies of the 
world keep growing. Therefore, I am in favour of better 
relations and greater understanding between India and 
America in all fields including nuclear cooperation. 

But I emphasize and I insist that this relationship 
must be based on non-negotiable principles of equity, 
reciprocity, non-discrimination and acceptance of India's 
sovereign right to take decisions independently, guided 
by our national interests. India cannot become a client 
state of the United State. This is precisely the status that 
we would get if we were to sign this Treaty. The UPA 
Government may be ready for that. 

SHRI PRIVA RANJAN DASMUNSI: Who is the writer 
of the script that says, India is a client State of the US? 

SHRI L.K. ADVANI: It is not; I do not think, It is. But 
if you proceed to make our policy subject to the foreign 
policy of America and congruent to It, it would become 
a client State. 

The UPA Government may be willing to do it but the 
proud and patriotic peopie of India are certainly not. 

Some experts tell me that with the kind of promises 
that we have made now, there is no exit route for India 
from the Indo-US Nuclear Deal if It Is based on US 
Congress Legislation in its present form. I am sorry if it 
is so, this country can reject; this Parliament can reject; 
and this Government can reject as well. After all, you 
yourself have said that if it does not fit within the 
parameters, we will not accept It. Please implement It. 
Otherwise, there may be a quick exit route for your 
Government. That is all I can say. 

SHRI PRIVA RANJAN DASMUNSI: Sir, there is no 
law in this country to stop anybody's dreams. 

SHRI L.K. ADVANI: It does not matter. If they would 
have said so, you would have thought it correct. But I 
have made all the points that I wish to make. The Hyde 
Act does not square up with the assurances given by 
the Prime Minister to Parliament. more Particularly in the 
Rajya Sabha on 17th of August. 

Furthermore, I started my observation saying that 
even in respect of the Joint Statement which Is much 
feebler than this particular Hyde Act, the Prime Minister 
had categorically stated that we wtll move forward only If 
there is a broad national consensus. I want to point out 
that there is no consensus what to say of broad national 
consensus. There is no consensus in Parliament; there 
is no consensus in the UPA Alliance, there Is no 
consensus among nuclear scientists; and there Is no 
consensus among the political parties. Therefore, let the 
Government boldly decide that this Act, as passed, we 
cannot accept it. 

SHRI RUPCHAND PAL (Hooghly): Mr. Chairman, Sir, 
I was listening to the speech made by the han. Leader 
of the Opposition with rapt attention and I was really 
delighted when he said that our country should not be 
subjected to the dictates and pressures of the US. I was 
only reminded of the days when the former Prime Minister. 
Shrl Ata/ Blhari Vajpayeejl openly declared India as a 
junior partner of the United States . ... (Inltlnupllons) 

MR. CHAIRMAN: He is not yielding. 

... (Inltl/Tllptions) 

MR. CHAIRMAN: Nothing will go on record. 

... (/n/snuplions)· 

MR. CHAIRMAN: Nothing will go on record except 
the statement of Shrl Rupchand Pat. 

... (/n/snuplions)· 

MR. CHAIRMAN: Only unpartiamentary words can 
be removed. 

... (/nhlnuplions) 

MR. CHAIRMAN: You can clarify later on. If there is 
anything wrong, it will not be recorded. 

. .. (InltNnJph'ons) 

"Not 1'8OOf"deij, 
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MR. CHAIRMAN: Nothing will go on record. 

... (Intsnuplions)' 

MR. CHAIRMAN: Shri Pal, kindly address the Chair. 

Nothing, except the speech of Shri Rupchand Pal, 
will go on record. 

... (Inltlnupfi0n8)' 

MR. CHAIRMAN: Please do not reply to them. You 
may kindly address the Chair. 

SHRI RUPCHAND PAL: Sir, this is such an Important 
Issue that it would have to be analyzed on the basia of 
cost and benefit. What is the cost that the country has 
to pay and what is the benefit that this country would 
derive out of this? That has to be the criteria for judging 
this deal. 

Some of the major concerns have been mentioned 
by the hon. Leader of the Opposition. Me too have certain 
concerns to which I shall come a little later. It has been 
stated that the three decades old technology denial regime 
is sought to be dismantled in the energy sector. It has 
been done to strengthen our energy security as per the 
vision of the country, as per the vision of the Planning 
Commission and as per the vision of the Atomic Energy 
Commission. We know that nuclear energy, in a country 
like ours, has a huge potential particularly where the 
resources in hydro electricity, non-conventional energy and 
coal are limited. I shall come to that also later. 

Now, a picture is sought be painted here that of all 
the options before it. India should primarily go in for 
nuclear energy. Different figure have been given by 
different sources. The hon. Minister for Extemal Aff~irs in 
his statement has mentioned about certain figures. The 
hon. Prime Minister, in his statement has given certain 
other figures. I would here just like to refer to a document 
of the Planning Commission. This is from the Parikh 
Committee Report. I quote: 

-It is seen that even if India succeeds In exploiting 
its full hydro potential of 1,50,000 MW, the 
contribution of hydro electricity to energy mix would 
five to six per cent. Similarty, even if there is a 24 
fold increase in nuclear power capacity by 2031-32, 
the contribution of nuclear energy,.to India's energy 
mix is, at best, expected to be five to INX per cent.· 

·Not recorded. 

Now we are being told that after the dismantling of 
this technology denial regime we would stand to benefit 
immensely. I have another report with me here. Why Is 
America, both economicaHy and politically, so enthusiastic 
about It? I would first like to refer to tha economic part 
of it. I am now referring to a report that was brought out 
of a conference attended by over 200 companies in 
America a few days before this law was enacted. They 
had said that over the last 30 years, since 1979, after 
an accident in Central Pennsylvania, the US power 
industry had been paralyzed. In order to rejuvenate the 
power sector there, they had made a calculation. The 
calculation is that over the years they would be getting 
an opportunity to exploit at least 40 per cent of the 
nuclear energy sector here in India. 

15.00 hr •• 

And It will create employment to the extent of 
2,70,000 and that will be to the extent of 20 billion dollars 
of ~rade. So, this Is one of the major interests to revive 
the ailing nuclear sector In America and politically, they 
want to just have a new policy framework to get India 
with its known concept of alignment against the 
contentments of China. So, these are the two goals before 
America, that is, economic interest to rejuvenate the ailing 
nuclear sector there and politically, an ally like India will 
be helpful for their long-term political strategy in Asia. In 
such a scenario, i do not disagree that, is there is any 
opportunity stili, for a country like India, to have access 
to technology to broaden its nuclear energy potentia/, 
this should be utilized. I am not against it. But ultimately, 
ia it going to be like that? These are the concems. These 
concems were raised and the hon. Prime Minister had 
given an assurance. What was that assurance? The 
assurance was nothing short of commitments like full, 
complete and irreversible civil nuclear cooperation. But 
we find that, although he had assured the House on 
removal of restrictions on all aspects of cooperation and 
technology transfer pertaining to (i) supply of nuclear fuel 
(II) nuclear reactor, and (iii) reprocessing of spent fuel 
and other aspects. But what do we find In the law? We 
find that only import of nuclear fuel, only Import of nuclear 
reactors and no reprocessing of fuel. This is the major 
concern. 

The political parties have expressed their concerns. 
The scientists have expressed their concerns and earlier 
also, the hon. Prime Minister had met the Chairman of 
the Atomic Energy Commission along with retired nuclear 
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scientists of nuclear eatablishments and given them an 
assurance. They have again expressed their concem that 
there has been Ii shift of goal posts. In spite of the 
assurance of the Prime Minister to the nation, to the 
House and to the nuclear scientists, nothing like that has 
happened. As regards the parameters, the intemational 
nuclear community, the reciprocity and all these things, 
we find that there is a serious violation with regard to 
the assurance given. 

[MR. SPEAKER in thlJ Chair} 

15.04 hr •. 

Now, our question is on violation with regard to the 
full cycle and the full nuclear civil cooperation, with regard 
to reciprocity and the IAEA safeguards. It has been 
mentioned by the Leader of the Opposition and It was 
stated that although we are a nuclear weapon State, we 
are still not a signatory of the NPT. In such a situation, 
the country's specific safeguards in this matter should be 
taken up. Accordingly, it was stated that the separation 
plan wae so visualized that our strategic programme 
separated, our civil nuclear programme which was put by 
phases will be opened up for these inspections and all 
these things. There too, it has been clearly stated that 
no third party Inspection will be there. Our Prime Minister 
said that American inspectors roaming around our nuclear 
plants will not be tolerated. But now, do find that it has 
not happened. The Prime Minister may again explain 
regarding all their nuclear restrictions not being withdrawn, 
India's specific safeguards and commitments not being 
honoured. 

On certification clause, It has been said that there is 
a cosmetic change. The word has changed as reporting. 

Now, the "annual certification" is continuing. It may 
be non-binding. What did the Prime Minister say at that 
time on the floor of the House? it is contrary to the letter 
and spirit of the July Statement. It is a temporary waiver. 
Every year a certification, "a good certificate" is needed. 
He has stated that the overall perspective planning of 
the energy sector, particularly the nuclear energy sector 
will be in serious difficulty and it will diminish the 
permanent waiver clause. It will be annual one and not 
a permanent one. There is an element of uncertainty. 
We know and we have the experience of Tarapur. 
Suddenly supply was disrupted. Earlier the situation was 
different. If the supply was not there, we could go 
somewhere else. Now, in such a situation, a new clause 

has been added. Even if it is a case of market failure, 
there is no mention of "termination". If it is unilaterally 
terminated, where will we go? Earlier one was that the 
person will arrange a meeting with friendly countries. Now, 
because I am terminated no other country in NSG will 
be allowed to supply the fuel. What will happen to our 
nuclear programme? What will happen to our long-term 
nuclear energy interests? It is not acceptable. The Prime 
Minister said that the element of uncertainly regarding 
the future cooperation Is not acceptable. But we find that 
it is continuing. It Is very much there. How will the nation 
look at the 123 Agreement? It is easy to say that It Is 
not binding on us and that it is their domestic law. But 
we cannot ignore it. It may be said that the reporting 
clause was already there. It may be said that In 2002 
the BJP was in power and that at that time the 
Govemment of India did not know It, etc. I am not going 
into it. It has been continued in the Hyde Act. I do not 
have time. Otherwise, I would have quoted what has 
come out in the Press, that the 2002 Act has crept into 
the present Act. It was already existing. The Govemment 
of India did not know. The BJP was in the govemment 
at that time. 

What has been stated as status of India? It Is said, 
Mlndla is a advanced Nuclear Technology State." It may 
be very difficult to say -Nuclear Weapon State" because 
there are non-proliferation issues and there are non-
proliferation lobbies. I understand that. I am not very 
fuzzy about the nomenclature or about a particular word 
being used or a particular expression being used. So, it 
was agreed that India is a State with Advanced Nuclear 
Technology, enjoying the rights and benefits of other 
States with Advanced Nuclear Technology, such as the 
US. But we are not equal partners. We are at the 
receiving end. How can we accept that? The Prime 
Minister had assured the nation on 17th August and 
subsequently also this, when my Party had submitted a 
note for consideration that all the nine points be 
addressed. But we do find that there is a deviation; there 
Ia a shifting of goal posts. We find that when he said 
that these provisions were unacceptable, these provisions 
were existing. They have not been removed. The 
restrictive clauses are there. There is a denial of 
technology and dual use of technology. Dual use of 
technology is not simple that from the civilian technology 
you can surreptitiously go in for nuclear technologies and 
for the strategic programmes. 

Our scientists are disheartened. Our nuclear 
establishment is unhappy 88 to what will happen for the 
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micro-material management and all these things where 
these nuclear technologies and the dual use are essential. 
We are proud that our scientists have achieved a level 
and are compared to the best in the world. In such 
areas, they are denied in every stage to proceed further. 
It Is very unfortunate. The scientists' establishment and 
the nuclear scientists in particular are very unhappy. 
... (Inmnuptions) If it is found that for some plea or other, 
It has happened that we have a minimum nuclear 
deterrent and we have our nuclear policy and we have 
our policy of three-stage management of the nuclear 
programme, we do find that at the three stages it has 
been emphasized that If we have to have long-term 
security, we have to go in for the thorium-based and if 
we have to pass from the uranium to the plutonium to 
the thorium stage of which we have abundant resources, 
we do find that it is being denied. 

The reprocessing is being denied and the reserve is 
denied for any event that may be undertaken for the 
strategic programme. Even when you have a great 
reserve, what to do with that? We will be in serious 
difficulty with the spent fuel. Again, there is a clause. 
The hon. Prime Minister may assure us as to what steps 
he proposes to take when all these concrete cases on 
which he has given the assurance on the floor of the 
House are being violated? 

Sir, on the very specific issues which are raised and 
on which he has stated that India cannot compromiSfr-
on the issue of Iran-he had bluntly told them that regime 
change India does not accept it and does not approve of 
it. So, on the issue of Iran he has mentioned it. But he 
was mentioning to the hon. leader of the Opposition 
15 times, if not more, for several times, Iran has' been 
mentioned that India has to do that and they have to toe 
the American line, congruent of their foreign policy even 
in respect of their sovereign rights to go for nuclear 
programmes for civilian and peaceful purposes. How can 
a country which is committed to for independent foreign 
policy can subjugate its foreign policy to such an extent? 
What is the reply? The hon. Prime Minister should 
reassure this House that he sticks to his commitment, he 
sticks to his assurance as given on the 17th August on 
the floor of this House, to the Parliament and from the 
Parliament to the nation. This is the minimum requirement. 

Now, I come to strategic research,' about the 
inspectors, about the safeguards clause, about the nuclear 
State's status and here we find that modified protocol is 
being applied to India, which is applied to non-nuclear 

NPT signatories. Although different things were assured, 
but something different 18 being done. The Government 
says that after all it Is a domestic clause. Let us walt. 
But Mr. Nicholas Bums says that commensurate with the 
commitment made in the July statement and the 2nd 
March Separation Plan, everything has been done and 
nothing remains to be done. When he was leaving India, 
he made this observation. Whom to believe? Of course, 
we must believe what the hon. Prime Minister has said . 
We must believe what the hon. Minister of Extemal Affairs 
has said. . .. (Interruptions) 

Sir, I am concluding. About the moratorium on 
production of Fissile material. ... (Inmnuph"ons) India is 
willing to join only non-discriminatory multilaterally 
negotiated and intemationally verifiable FMCT as and 
when concluded in the Conference which is proceeded 
by the security interests is fully addressed. What do they 
say? The Govemment has reiterated Its commitment to 
Rajiv Gandhi Action plan, Universal Nuclear Disarmament. 
What Is the reality? We want to know about It. The 
Government said; ·We do not accept regional Non-
Proliferation, Regional Disarmament. . .. (IntelTUptlons) What 
is happening? 

MR. SPEAKER: Your time is over. Please conclude. 

SHRI RUPCHAND PAL: I am concluding by making 
only two or three sentences. 

South-East Asian Disarmament Plan is there. Japan, 
India and some other country will be brought with 
America's effort. It is non-acceptable to the Government 
of India. It was repeatedly stated. But again and again it 
is coming up. Further, the Government said: "We are not 
prepared to go beyond the unilateral voluntary moratorium 
and nuclear testing.' The Govemment owes to the nation 
88 to what is their current position. I believe that it will 
stick to the assurances given. 

I am concluding by making one point. The Hyde Act 
is unacceptable. It is violative of the assurances given by 
the hon. Prime Minister on the floor of the House. It is 
violative of the basic Interests. It does not serve our 
long-term nuclear 9nergy interest. It affects o~r sovereign, 
autonomous nuclear programme. Jt tries to bind us with 
its own foreign policy and philosophy, at the cost of our 
independent foreign policy. It Is unacceptable. I believe 
that the Prime Minister will re-assure the country through 
this Parliament that the Prime Minister and the 
Govemment would stick to its own position of 17th August 
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assurances given. There should not be any violation by 
anyone, by any Act. 

With these words, I conclude. 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): Sir, I rise 
to surpport the deal between the United State. and India 
which Is commonly referred to as the nuclear deal. 

I was hearing the hon. Leader of the Opposition with 
rapt attention. I must confess my feeling about It. I was 
disappointed by his performance. I will begin by making 
a reference to what the Leader of the Opposition had 
mentioned about India not being a Nuclear Weapon State. 
He quoted from a letter of Ms. Condoleeza Rice in which 
she had attempted to justify how India is not a Nuclear 
Weapon State. We are not squabbling over the etymology. 
What we want to know is where there is an understanding 
of a position which is dB jurs and a position which Is de '.c/o. The dtI fUrs position Is govemed by a decision 
taken with reference to the Nuclear Non-Proliferation 
Treaty that was signed In 1968. Those who are signatories 
to this Treaty can alone qualify to be a Nuclear Weapon 
State. But it does not mean that those who are not 
signatories to this :rreaty cannot be treated as a Nuclear 
Weapon State. What is neceasary to understand here is 
that India has acquired nuclear weapons capability. It is 
this which makes It dtI litcto Nuclear Weapon State. 

This Bill then grants to India dtI litc/o recognition as 
a Nuclear Weapon State, even though, I repeat, it is not 
a signatory to the NPT. What is more important is that 
this Bill does not require India to sign the NPT. This is 
a remarkable achievement in itself. More importantly, the 
US will not deny civil nuclear technology to India and will 
instead favour applying the IAEA safeguards to only such 
nuclear facilities that are meant for purely civilian purpose. 

India can now import uranium, the shortage of which 
has stalled our reactor programmes and has stunted our 
nuclear development. 

Sir, having said this, I would also like to mention 
here that this Bill would ensure that India gets its required 
supply of fuel and nuclear technology for both its present 
and future nuclear reactors. Another point that the hon. 
Leader of the Opposition had mentioned was that there 
was an attempt in the Hyde Act to cap our nuclear 
weapons programme. i must make it clear - I have seen 
the Hyde Act myself also - that there is nothing in the 
Hyde Act which attempts to cap India's nuclear weapons 

programme. In fact, at the heart of this US legislation is 
something very significant which Is a permanent waiver 
granted by the US Administration from applying the 
provlaions of the US Atomic Energy Act to India and 
thereby permitting civilian nuclear energy cooperation 
between the two countries. There are three waivers and 
these are: 

1. The requirement that the partMr country should 
not have exploded a nuclear explosive device. 

India has exploded it not once, but twice. 

2. The requirement of that country having all Its 
nuclear facilities under safeguards, that Is, full scope 
safeguards. 

India is not going to be covered by this. The only 
safeguard that we are opening our facilities to are those 
which are meant for civilian use. 

The third one is Important and this will meet the 
objections raised by the Leader of the Opposition. 

3. The requirement that the country does not have 
any active nuclear weapons programme involving 
development and production of nuclear weapons. 

Now, If these are the waivers that have been build 
Into the Hyde Act, where is the question of capping our 
nuclear weapons programmer? Where Is the question of 
subjecting our nuclear weapons programme to the US 
supervision? Where Is the question of reporting our 
progress In our nuclear programme to the US? I think, 
the attempt that was made by the hon. Leader of the 
Opposition In his speech was to mainly confuse the issue 
and we should be careful that we are not confused. This 
is a remarkable achievement of the UPA Govemment 
that it has brought about a strategic partnership with the 
United States of America which signal the end of a 
30 year walt for us to be recognized as a nuclear power. 
I think this Ie a tremendous achievement. We should 
compliment the UPA Government on this success, we 
should compliment the Prime Minister, we should 
compliment the Chairperson of the UPA and we must 
also acknowledge the fact that this deals has been 
possible only because of the almost single-minded 
devotion of the US President. 

Sir, we are already being hailed as 811 emerging 
power. This deal will help us graduate to the big league. 
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When I talk of the big league, It is not a big league only 
of national which are militarily strong. We are aiming to 
become a super power because we want to become a 
knowledge power and we want to combine the knowledge 
power with economic might. 

But at the same time, we are conscious of the fact 
that we want to deter people from viewing us with this 
favour and It Is because of this that we need to build 
our country, to build our nation to make it a self-reUant 
nation. That Is why, the UPA Government' six flagship 
programmes are all devoted to, targeted to Bharat Nlrman, 
the building of this nation. These six programmes will 
include road connectivity, especially through a programme 
of rural road construction, proviSion of rural irrigation, rural 
electrification, rural health care, all these aim to secure 
for us the status of self-reliant nation. 

This nation building is our earnest aim and we Ihall 
achieve it. But to achieve It, we need, among other things, 
to develop our own power and we are explortng Its vartous 
options to achieve this power. As the hon. Minister of 
Extemal Affairs had mentioned in his suo motu Statement 
on 12th December, we are exploring several energy 
options, like clean coal technologies, exploitation of coal 
bed methane and gas hydrate, wind solar power and 
hydro and hygro energy. 

There Is allo thll little thing about nuclear power. 
There are obvious benefits of nuclear power. It is cheap. 
It is non-polluting and it has scope for multiple-usage. 
We are suing it already. But this is extremely in 8 limited 
way. So, it is only three per cent of our total energy 
utilization. We would like to make greater use of energy, 
nuclear energy and we have set ourselves certain targets. 
We wish to be in a position to generate up to 30,000 
MW by the year 2022 and 63,000 MW by the year 2064. 

But our capability is restricted. It is restricted because 
of limited availability of indigenous uranium. We would 
like to get it from abroad. But access to that is also 
limited, in fact, it is not limited, it is restricted because of 
the prohibitive Intemational regime. We want to get rid of 
this prohibitive international regime. Had we got access 
to uranium eartier, we would have been able to achieve 
our targets fixed many years ago, some decades ago of 
1 lakh MW of power generation. We could not do it only 
because we have not had the access to uranium. We, 

therefore, have to look for means of acquiring nuclear 
fuel and ensure also its assured supply. It is in this 
context that this Deal with United States becomes 
significant. 

Sir, the development also needs to be seen in Its 
proper perspective as to how we have been able to reach 
this agreement with the United States. For over 40 years, 
starting with Pandit Nehru, the successive Government in 
India have consistently advocated the elimination of 
nuclear weapons. We have conSistently supported the 
CTBT, but we did not sign it. We did not sign It ohly 
because we found it to be discriminatory and even while 
we considered It discriminatory and did not sign It, we 
kept supporting It. 

Later, In 1968 when the NPT came, we again kept 
away from It because It too was discriminatory. We 
refused to succumb to pressure exerted on us mainly by 
countries like the United States to sign it. It is because 
of this that the United States has consistently being hostile 
to U8 on this Issue. It had applied sanctions to us In the 
19708 and .. you know even after 1998, It did so. 

When we had the United States so hostile to us, 
suddenly what has happened that it has got to this tum 
around? It has had a change o~ hearts. It Indicates a 
rethink on Its part. It could be because the United States 
has come to realize that India has acquired nuclear 
capability. 

It has done so entirely on Its own without recourse 
to any underhand tactics and without reverting to theft or 
pilferage of nuclear technology. Our nuclear programme 
is, therefore, clean. Though we may not have signed the 
NPT, we are dB !scm a nuclear weapon State. Having 
acquired this capability, the United States Is of the opinion, 
that we cannot given it up. Over the past 30 years, the 
US had been trying to browbeat India into changing its 
stand and they faHed to do. That Is why, they thought 
that they should join hands with India. It has also been 
influenced by the fact that India's growing economic clout 
on economy is known all over the wortd, also its steadily 
rise in growth rate, its fertile ground for foreign investment 
and Its undisputed pre-eminence in the field of Information 
technology. This was acknowledged when the Chinese 
Prime Minister had come four years ago and had made 
a famous statement, ·China's hardware and India's 
software can create wonders for the world". This was 
something which was repeated when recently the Chinese 
President was in the country on a visit. 
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W. have our Bangalore and Hyderabad being touted 
as IT capitala. These are progresa indicators which none 
can afford to ignore. The US has not ignored it. Way 
back In 1991, our foreign exchange reselVes had fallen 
to a position where it was for just 14 days. Then came 
a tumaround. The then Finance Minister opened up India's 
economy, liberalized it, brought in investments, and today 
we are now considered in the world over as an emerging 
economic power because of what I just now mentioned, 
its growth rate and foreign investment potentiai. 

Much the eame thing is going to happen in respect 
of this deal. We are opening up India to enormous 
possibilities because of the access to nuclear power, and 
posterity will tell us, will hold us responsible and will give 
us credit for ushering in this deal, and therefore, i have 
the privilege to speak on this Issue because thl. ia an 
Issue which will In due course tumaround and transform 
India. 

Here, I would like to mention why a historic and far 
reaching strategic partnership brings to an end the US' 
long standing policy of not being friendly towards India. 
It acknowledges openly India's status as a legitimate 
nuclear power. In signing this deal, iet us also be clear 
that this is an arms control or a limitation dea/. Our 
strategic programmes remain unaffected. The hon. Leader 
of the Opposition had mentioned about capping It. I have 
gone through the Hyde Act. There Is nothing in it, there 
Is absolutely nothing in the Hyde Act which leads us to 
cap our nuclear weapons programme. On the other hand, 
no doubt there is a mention in the Conference Report 
that was held to reconcile the differences between the 
US House of Representatives and the Senate that the 
conferences understand that the US Peaceful Nuclear 
Cooperation with India is not intended to inhibit India's 
nuclear weapons programme. This should make it clear 
that the Hyde Act has nothing in it that asks to cap our 
nuclear weapons programme. We are at liberty to persue 
it as we feel. 

There was a reference made also to the opinions 
expressed by our nuclear scientists. 

Apparently, the opinion expressed by the nuclear 
scientists is only an expectation, a hope, a wish and a 
desire. We will be in a position to assure them that their 

wish, their expectation, their hope and their desIre will be 
fulfilled. There is nothing that is going to interfere with 
India's independent pursuit of its Nuclear POlicy. 

Sir, there Is a reference, therefore, by some people. 
some critics who say that the law says: -If India carries 
out a nuclear test in future, there will be complete 
cessation of Civil Nuclear Energy Cooperation, and this 
amount to placing a limitation on our nuclear we.pons 
programme. 

Sir, here, I would take you back to India's Nuclear 
Policy from the times of Jawahartal Nehru. We have 
consistently followed the principled policy of condemning 
nuclear proliferation; we have conSistently, in a principled 
way, sought nuclear non-proliferation; we have consistently 
asked the Nuclear Powers to dismantle their nuclear 
arsenal as a precondition to signing the Nuclear 
Proliferation. Even earlier, during the days of CTBT, this 
wu our atand. We have conalstently been against the 
proliferation of nuclear arma and weapons. On the other 
hand, even after acquiring the nuclear capability ouraelve. 
- and this has to be understood, it 18 very significant -
we have ourselves voluntarily exprened a moratorium 
on our tests. And, it Is this that we have made very 
clear to the United States Adminlatration that we will go 
thus far and no farther and we shall stick to it. 

Sir, the law that has been passed by the US Senate 
and the US Congress has been passed by a sovereign 
body; it is as sovereign as any legislature anywhere In 
the world, and we are as sovereign as anyone else. 
Here, we can pass any law, but can we expect our law 
to be binding on the United States or on any other 
country? We are sovereign nations. The law passed by 
them is binding on them; it Is not binding on us. We 
shall re.elVe to ourselves the right to pursue our Foreign 
Policy, our weapons programme as we think proper; and 
if we decide today that whatever has been mentioned in 
the Hyde Act Is unacceptable to us, there is still the 123 
Agreement left. We shall sign it only after negotiating; 
and negotiations will see to it that all rough edges are 
smoothened out; and we are in a pOSition to accept only 
that, which is consistent with and commensurate with our 
national Interest. 

There is this misunderstanding going around that the 
Hyde Act is applicable to us. I must make it very clear 
that the Hyde Act is not applicable to us; it is applicable 
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to the United States. We reserve to ourselves our 
sovereign right to react to whatever provisions it contains. 
The hon. Leader of the Opposition was reading from a 
prepared text, in which it was said that: we should guard 
ourselves from being driven Into a comer.' There is no 
question of being driven into a comer; there is no comer 
here. It is a question of United Stated exercislng its own 
sovereign rights to pass a legislation. We have our own 
sovereign right to do whatever we think, is in our 
sovereign interest. If we do not find anything In keeping 
with our interest, it Is up to us to say 'yes' or 'no'. This, 
therefore, is 80mething we must understand, we must 
accept that India's sovereignty Is not going to be affected 
by whatever law, the Unites States Passes. But 'yes', 
you must also understand that there has been a honest 
and sincere attempt on the part of the United States to 
accommodate our concerns, to adjust to whatever we 
have been saying. And, the finished product, so far, gives 
us, the impression and confidence in the ability of the 
United States Administration to cater for our doubts, cater 
for whatever clarification we need to be adjusted, to be 
accepted; and we should look forward to that. 

We should look forward to that, instead of quibbling 
over little things here, quibbling over little etymology and 
quibbling over the provisions which are incidentally 
recommendatory and are not binding on us. We should 
only see this Bill in its proper perspective. But here is a 
country, the United States, which, for 30 years, was hostile 
to us. Today, it has turned around and the same country 
is reaching out to us for an alliance, for a deal and this 
deal promises so much for both of us. 

The United States has done so by passing ·these 
three waivers. One of the points that these waivers will 
also cover is about the moratorium on fissile material 
production. There ·is a ref.rence in the Hyde Act to this. 
But once again there are different Sections in the Hyde 
Act. One Section is recommendatory and this provision 
is in the recommendatory part of the Hyde Act. It only 
calls upon the administration to persuade India to accept 
moratorium on fissile material production. This is only 
recommendatory in character and it is not a pre-condition. 
I repeat that it is not a condition for the civil nuclear 
energy co-operation that is envisaged under the legislation. 
However, on our own, I must also say we remain 
committed to negotiate a Multi-lateral Fissile Material 
Production Cut Off Treaty. 

In the Conference on Disarmament in Geneva, we 
have taken a position that such a treaty must be both 

non-disCriminatory as well as internationally and effectively 
verifiable. I do not think there should be any cause for 
any kind of apprehension, any kind of doubt over the 
production of fissile material. The United States itself has 
accepted the fact that: "This waiver will be necessary 
because India will presumably continue to produce fissile 
material for its nuclear weapons programme." Now, there 
cannot be something clearer, more specific than this. If 
we are stili unable to see this, then I think there is 
80methlng wrong somewhere. 

Allied with this is also another point. That Is 
commonly being raised by critics. It uys that we are 
required to report to the United State' President about 
our own programme. Let us be clear this reporting is not 
to be done by us. This is not requirement that is being 
imposed on us. This is a requirement that the United 
State's law has cast on its own administration and 
incidently this report is not specific to India. This report 
Is something that the United States' law provides for In 
different contexts, and is being followed on a regular 
basis. We may not be aware of It, but this is so. 

But I know that the United States administration has 
been fumlshing reports on our nuclear programme much 
like what we would do about other countries something 
that is within our sovereign right. This happens to be 
within their sovereign right. If they do so, it is up to 
them. There is no responsibility cast on India. There is 
no obligation cast on India to fumlsh any kind of report 
to the United States President or the United States 
administration. This criticism therefore, is totally invalid. It 
Is totally misplaced. 

It is a fact that this Bill has to gone through but 
there has been much uncertainty. I would say this 
uncertainty Is because of criticism about the United States. 
Let us note that there has been tremendous criticism of 
the United States within and outside the US for entering 
Into this deal with India. The Americans are being accused 
of going against the grain of proliferation of nuclear 
weapons. The philosophy of nuclear proliferation, they 
feel, has been violated by the Americans and it is this 
that President Bush has to explain to his own people. 
Not only to his own people but also to the whole world 
because there were so many statements made by 
countries as to how can a country liJ(e India which was 
never a signatory to the NPT be accepted today as a 
nuclear weapons State. 

I think this Is a remarkable achievement and this 
remarkable achievement needs to be applauded. I very 
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humbly submit that this euphoria about which the hon. 
Leader of the Opposition spoke In the beginning was 
very justified. But the fact still Is that this Act, in itself, is 
not the final Act. It is not the finality of the relationship 
between the United States and India over the question 
of this nuclear deal. We stili have to negotiate an 
agreement. It is this agreement which has been enabled 
by this law. This law was necessary to enable an 
agreement to be reached between the United States and 
India and we look forward to negotiations with the Untied 
States to reach this agreement. When that agreement Is 
reached, we will be in a position to say as to how much 
we have been compromised or how much we had gained. 
But there Is no doubt about It that so far, whatever we 
have achieved Is a remarkable thing and we must applaud 
thle and we must say that this is historic and it is justified. 

There Is another criticism. This is about the 
requirement for acceptance of perpetual safeguards on 
US supply materials. There is also a mention that we will 
not be in a position to re-use the spent fuel. The 
acceptance of perpetual safeguards has to be seen along 
with the assurance of uninterrupted fuel supply. We are 
aleo being given the right to build our own strategic 
supplies for the lifetime of each operating reactor. This Is 
another Important achievement. We reserve to ourselves 
the right to take corrective measures If and when they 
be required. 

Can there be a greater assertion of a nation's 
sovereignty than this? It is this that has to be seen in Its 
proper light, in Its proper perspective. We have reserved 
to ourselves the right to function as a sovereign nation 
and we shall do so. There is no denying It. 

The final point Is this. I was talking about the 
development plans, about Bharat Nlrman, about the 
flagship programmes of the UPA Govemment. We need 
nuclear power. We need nuclear power for so many 
things. In assessing our requirements of nuclear power, 
I am today reminded of the vision of late Shri Homi 
Bhabha. He had, way back In the 1950s, envisioned a 
nuclear programme which was to be in three stagel. 
The first stage was of a uranium based nuclear reactor. 
The second stage was of a plutonium-based reactor and 
It was in the third stage that it was supposed to take off. 
We have all along been true to that vision in respect of 
developing nuclear power for civilian purposes and even 
as we have been doing so, we have kept very clearly 
our focus on our strategic programmes. 

Therefore, when I said finally, I want to mention that 
the safeguards that have been given to us or rather we 
have been requirement to subject ourselves to, are only 
meant for the 14 civilian nuclear reactors. They are not 
meant for the eight which are to be used for our strategic 
purposes. This is an important point that has to be 
understood. It is Included In the separation plan that we 
had agreed upon in the United States. 

MR. SPEAKER: The hon. Prime Minister will Intervene 
at 4 p.m. 

SHRI NIKHIL KUMAR: Unless this separation plan 
works, If It had not been agreed upon, we would not 
have been In a position today go around saying that this 
is an achievement of UPA Govemment. We have done 
It. We have clearly told the whole world that we have a 
nuclear progamme, we have a weapons programme, and 
you will not be in a position to Inspect our nuclear 
weapons programme. It Is ours, it shall remain our and 
It will not be open or subject to any kind of safeguards. 
It Is this that marks out this deal. We must not lose sight 
of the fact that this Is a tremendous achievement and for 
this I applaud the UPA Govemment. I give my heartiest 
congratulations to the hon. Prime Minister. I give my 
heartiest congratulations to the Chairperson of the UPA 
and also I commend the role played by the President of 
the United States, Mr. Bush In reaching this agreement. 

[Tmns/stionj 

SHRI RAVI PRAKASH VERMA (Kheri): Mr. Speaker 
Sir, I am grateful to you for giving me an opportunity to 
take part in the ongoing debate on nuclear agreement 
between India and America. Today a very Important point 
is being discussed. The entire nation has all ears to this 
debate. Hon. Prime Minister had given a .tatement in 
this regard on 29th of July, 2005. After that the facta 
coming to light are that India needs energy for 
development and this agreement is essential for coming 
out of energy crisis. This fact also came to the fore that 
Hon. Prime Minister had himself acknowledged that efforts 
would be made to create consensus on this issue in the 
country and only after that any further action will be taken. 
You as well as we are listening to the members of the 
House and it is 91ear that the House is not unanimous 
on this issue. 

There cannot be two opinions in this regard that 
energy requirements of India are important but It seems 
that India is changing Its track. India has led the non-
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aHgned movement for a long time and showed the whole 
world how self reliance is acquired with self-respect. The 
word has been a witness for long as to how a power 
centre Is created by Increasing cooperation among small 
nations. As the world has become unipolar and there Is 
a race among all the nations to become suprome. Who 
will not like to be with the boss? In this context I want 
ro tell NDA that even they can't be absolved. 

When hon. Atal Bihari Vajpayee was the Prime-
Minister, we had witnessed the talks of making India a 
pro-American State. The entire nation has been witness 
to the fact that India titled towards America on Iraq-Iran 
ISlue keeping aside the age-old friendship. More or less, 
the situation Is same at present also. UPA Govt. also is 
following the same path which is a matter of grave 
concem. Today India Is emerging as a powerful nation 
and it is not on the mercy of any other nation. This is 
the strength of Indian scientists, farmers, traders, 
managers and all the responsible people of the country 
who are working harmoniously. I had submitted earlier in 
the meeting that treaty and friendship Is good between 
equals, there can be no friendship between a mouse 
and a cat. In such cases only vested interests of powerful 
party are served. As Mr. Pal was saying that this treaty 
between the two countries is not above board. American 
nuclear industry was In trouble; there were problems in 
facing it. This has been done to rejuvenate It. Hon'ble 
Prime Minister shall have reply to this question. 

Once I had said in this House that the biggest 
strength of India lies in its gao-strategic location. The 
house and the country are aware how the big powers of 
the world used to create problems and compete with one 
another to Increase their Influence in the Indian Ocean. 
We have forgotten this strength. The expanding Indian 
market Is the biggest strength of India. It would have 
made a big difference had the industrialists, the capitalistic 
powers of the entire world vied with one another for this 
market and we would have been In a better position to 
take decisions and conclude agreements by virtue of this 
strength. Our strength is the strength of democracy. The 
democracy of India has continued to function properly 
even In the adverse circumstances. Today we have shown 
beacon light to the entire world in this field. This was our 
strength and we should have capitalized on it. The 
proj8cted 10 per cent economic groWth of -India is our 
strength. Today India has a strong technical base and 
the way technology is developing here it can boast of 
the largest technical pool of the world. According to 
different surveys. majority of the population of the wortd 

will grow older and there will be no younger people to 
work there, but there will be no such problem in India. 
India is having the largeet younger population. The 
technocrats, managers, engineers, economists, politicians 
and people from all other fields will be the youngest 
people in the entire world. This Is our strength and any 
talk should be held on this buls. The clrcurnstancu 
under which this decision was taken should be clarified 
before the country. Who does not know about the 
American diplomacy that they are literally ruling the world. 

Recently we read in newspapers that America is 
making a personal trade block. Why America Is forming 
this trade block, Its Intentions are any body's guess? 
This is a new type of colonialism which Is coming before 
us In a new form. Do we and our entire democratic 
power reply In the same manner as Is being done right 
now? This Is not the proper way. There are plenty of 
talent conditiOns, resources In this young country through 
which we can guide the entire world. Today W8 have the 
opportunity to ponder over It. 

So far as the nuclear deal Is concerned my preceding 
speakers said many things In favour and against it but It 
appears to me that It will be necessary for this 
government and our hon'ble Prime Minister to take all 
the secular people of this country especially the minorities 
Into confidence at a point when efforts are being made 
to evolve a consensus on this Issue. Recently, we saw 
how America pushed the countries like Iran, Iraq and 
Afganlstan into miserable plight and at what cost? It took 
such action to establish its monopoly and exercise control 
over middle east. It was said that Iraq has atomic 
weapons, but even after destroying Iraq no atomic weapon 
could be recovered. Americans are using UNO as they 
like. What are the plan with the help of which we are 
going to protect the pride of India? Had America taken 
a single step to remove the differences, distances and 
political blocks between India and Pakistan and to unite 
south-east Asia nobody would have harboured any doubt 
about them. Ear1ier we have also seen that whenever 
India took any meaningful step, America supplied arms 
to Pakistan. Recently American Senate cleared the supply 
of best fighter planes to Pakistan. Have we lost sight of 
all this? I do not think that this should be over looked. 
Today America claims to wipe out terrorism from the 
entire world. Ear1ier they used to tum a deaf ear to Ilil 
but after the incident of September 9, they have 
understood that it is a big problem. But the manner and 
style of their functioning are not aimed at ending terrorism 
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but to ntabllah a kind ot hegemony. They think that who 
soever standa by them Ihould dllp.n.. with their 
hegemony and live under the t.ar of th.lr power and 
technology - thie II not the way. Hence, the hon'ble 
Prime Minister mUlt explain It. Today America needa the 
beat talentl, technical talentl and managerial talenta of 
India. Through thll Houl., I want to remind that the 
labourers of India, who went to FIJI, Mauritlul and other 
countri.. al glrmltlya labourers, built those nations. We 
have leen what happened to the WTO, when the question 
of labour came before It. If India has the technology, It 
haa allo the world clue labour. 

16.00 hr •• 

Nobody needs It. After all why our entire diplomacy 
and our strength could not HCure good position for the 
labour .. of our country. Whether America will provide 
any kind of help In this regard? The country wantl reply 
from him on this Iisue. 

Recently we read In newspapers about a statement 
Issued by China that it la rialng. It will have long term 
diplomatic consequences. Lest India Is being used to 
contain the political, economic rise of China. We go 
abroad as the members of Parliamentary delegation. 
Several representatives of south-east Asian zone to protect 
its sovereignty? I want to ask him the same question. 
Shall we secure It through the atomic deal concluded 
with America? It appears to me that as America Is using 
Isreal In the middle east Simllariy time has come when 
we may have to work as the pet agent of America In the 
South-East Asia. It Is a serious apprehension and It must 
be clarified. 

Mr. Speaker, Sir, I, conclude In just two minutes 
because it Is a very serious matter and that Is why I 
would like to speak a little more. 

India Is a growing market. Growth rate of Indian 
economy Is touching double digits. For this, I would like 
to congratulate the Govemment for taking some wise 
decisions. But the newspapers say that this a one-
dimensional growth. Primary and secondary sectors are 
not experiencing any growth. Growth is taking place only 
In the services sector. America desires to take benefit of 
this growth to make a breakthrough in the country's 
market. Multi-national companies such as Walmart want 
to operate In India. Recently, I got to know that it has 
signed an agreement with Bharti in order to enter the 
Indian market. America does not allow outsourcing In such 

sectors. It is on outsourcing terms with countries like 
Brazil, Argentina, Latin America, Venezuela etc. In sectors 
like food, textiles and electronic., etc. Will America help 
us In this matter as well? Would this agreement help us 
create an atmosphere of growth which would enable us 
to open food proceiling unltl In .ach village In the 
country? All consumer Items Ihould be outsourced from 
villages in the country and the tumover of each village 
should cross two or three crore rup.... The people of 
India would like to know If America II ready to help us 
technically, Ideologically and materially. 

A few more clarifications need to be made with regard 
to this agreement. Nuclear co-operation is just a 
beginning. From what I have read about It, I understand 
that we had to make this nuclear deal with America In 
order to meet our energy requirements. The fact Is that 
the American Senate haa made crucial changes In the 
agreement details finalized here and thereby In the 
proposal .s It had been envisaged by us. And thll II 
Just the beginning. I know that the electronic media and 
the country works under pressure to the consumer market. 
I am sure that all hon'ble Members would agree that the 
print media and the electronic media do not place the 
unvamlshed truth before the people. They act under 
pressure of the consumer market. Facts and people are 
presented and promoted in the manner the market 
dictates. It is my apprehension that tf:le print and electronic 
media are twisting the presentation of India's inter .. t in 
such a way that India would end up endorsing the 
American perspective of truth instead of Its own. 

I have asked many people to name their ultimate 
ambition. They say that they want to migrate to Amerioa 
after completing their studies and to settle there. It Is 
their wish. They can live where they want to. But we 
should give a thought to where we are going to end up 
if we continue down this path. As Roop Chand Pal Sahib 
was saying there is no reciprocity in this relationship. It 
is a one-way traffic. A muscleman is dictating to us and 
we are bowing to his diktat under pressure. It is a harsh 
fact and we have to acknowledge it. 

We have always had an independent foreign pOlicy. 
It is a result of following such a policy that India is 
emerging as a major power among the countries that are 
part of the Indian Ocean belt and each Indian should be 
proud of the fact. 

The previous speaker was saying that India has many 
alternative energy resources. We have hydel-power. 
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Power can be generated through ocean waters and 
through wind energy. We have many such resources. 
Hence, we should reconsider the ways In which the nation 
can progress so that every Indian feels proud of his 
country. His Excellency, the President has said many 
times that India will be counted amongst the developed 
countries by 2020 and It would not need anyone's support 
to achieve this. It win achieve this through Its own efforts. 
I thank you for giving me time to speak. 

{English] 

THE PRIME MINISTER (DR. MAN MOHAN SINGH): 
Mr. Speaker, Sir, I am grateful for this opportunity to 
intervene in this debate on an issue of high national 
importance. I pay my tribute to Members who have 
participated In these discussions. This debate does credit 
to our democratic ethos and prinCiples. The Hon. Leader 
of the Opposition has tried to paint a scary picture, which 
has no relation with the facts of the matter. In proceas, 
he has sought alao to divide the U PA alliance In the 
expectation that perhaps he may succeed in toppling this 
Govemment. I can assure Shri Advani that he will have 
to walt for a very-very long time. In any case, he will 
have to seek the permiSSion of Shri Atal Biharl Vajpayee. 

Mr. Speaker, Sir, in this debate, there are certain 
basic issues. What is It that we are trying to seek In this 
CIvilian Nuclear Cooperation with the United States and 
other members of the intematlonal community. I would 
like to emphasize that this Is programme about Civilian 
Nuclear Cooperation. We have never discussed with the 
United States or' anybody else about the content and 
acope of our strategic programme and I gave assured 
the House before, and I repeat the assurance that our 
strategic programme will respond to our own decisions 
and will not be subjected to any Intematlonal scrutiny of 
any country. I have also assured the House before that 
In going forward with this programme of Civilian Nuclear 
Cooperation, we will do nothing which will hurt the ability 
of our Department of Atomic Energy to pursue research 
and development; to pursue the development of Fast 
Breeder Reactors; and to pursue the complete three stage 
cycle programme from Uranium to Plutonium to Thorium. 
I can assure the House that I stand by that commitment. 

Then, the question arises: why all this turmoil? It is 
certainly true that the Act that has been passed by the 
United States Congress has several features which are 
in our favour. The fact that the United States Govemment 
has gone to the US Congress to seek a waiver for India 
speaks volumes for India's recognition In the world 
community as a power to be reckoned with. 

There are elements in the Act which we welcome 
and there are other elements which cause us concem. 
The United States Administration has assured us that 
they will be able to fully comply with their commitments 
as outlined in the July 18 Statement and the March 2 
Separation Plan but whether this thing materializes or 
not will depend much upon the content of the 123 Bilateral 
Cooperation Agreement which we have to negotiate with 
the United States Government. I believe you can Judge 
us from the content of that Agreement when the time 
comes. But right now, quite frankly, it is premature to 
pass the type of verdict that the Leader of the Opposition 
has sought to do. 

Our primary concern has been the lifting of 
intemational restriction on Intemational trade with India in 
nuclear materials, nuclear equipment, and nuclear 
technologies which has lasted for nearly 35 years. Our 
nuclear aclentists have done us proud but It is also a 
fact that the nuclear programme which Dr. Bhabha had 
envisaged was Intended to generate immense power. That 
objective has not been realized. I was a member of the 
Atomic Energy Commission and It was in the seventi .. 
that we had laid down the objective of 10,000 megawatta 
capacity. We are in the year 2006 and entering 2007. 
Our total capacity is only about 3600 megawatt. I am not 
saying that nuclear power is a panacea for aI/ our lila on 
the energy front but the purpose of government 
intervention In the nations affairs must be to widen 
development options. I do believe that If you have acoess 
to International trade in nuclear technologies and 
equipment then it will widen our development options with 
regard to our energy supplies. That Is the primary 
objective thai we seek and that is the primary objective 
by which we should be judged. At the same time, of 
course, if, In the process we make compromises which 
hurt our national interest, if in the process we make 
compromises commitments which interfere with the pursuit 
of our national interest or the Independence of our national 
foreign policy, the House can take legitimate exception 
and I would be the last one to plead to the House that 
we should live with an arrangement where India's foreign 
policy is made in Washington or any other place. 

Therefore, I do believe that a sense of proportion Is 
necessary in dealing with a sensitive matter which has a 
vital bearing on not only the future of development in our 
country but the future of our relations with major powers 
in the world. 

I was In Japan three days ago and the amount of 
enthusiasm about India's development prospects that I 
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found in the Japanese govemment, in JapanelN Industry 
and tracie, I have never seen before. I say with humility 
that it Ie partly the result of the recognition that has 
come our way. Despite the fact that we were tin yesterday 
a pariah in the nuclear world, today we have acquired a 
place in the nuclear order which protects our essential 
interests. We must not, therefore, ignore the transformation 
that has come about in the world's view of India in· the 
process of these nuclear negotiations. 

Sir, as I was saying, the first Important stage to 
cross was the waiver that has been granted by the US 
Congress to the US President. Despite the fact that we 
have a nuclear weapons pr"Qramme the US is willing to 
co-operate with us in the development of our civilian 
nuclear capacities. That, itself I think, is a great advantage. 
We may not be considered a nuclear weapon state in 
the sense of the term in which the term is defined in the 
NPT. However, for all practical purposes we are being 
treated as such and this is a recognition which has come 
from the US. Russia, France, United Kingdom and many 
other countries are willing to recognize the reality that 
India is a nuclear weapon State. That this nuclear weapon 
programme will not be subjected to any extraneous, 
intrusive supervision or monitoring Is a commitment which 
I gave on many occasions and I repeat that assurance. 
An important stage has been reached in the process of 
civil nuclear co-operation with the United State with the 
Passage of legislation by the US Congress with substantial 
bipartisan support. Shri Advani ridiculed that bipartisan 
support. I do not minimize Its importance. 

Shri Advani's Govemment was negotiating in secret 
with Mr. Strobe Talbot for umpteen number of months. 
They never had the courage to tell Parliament what they 
were negotiating. I have at every stage taken Parliament 
into confidence. After July 18, after March 02 and at 
every stage Parliament has been fully kept in the picture. 
This was not the case with the NDA. We do not know 
till this day what is it that Shri Jaswant Singh discussed 
with Strobe Talbott. We had to find out from Strobe 
Talbott's book that there was a promise to deliver India's 
signature on the CTBT by a particular date. If my friends 
in the NDA value the words of Mr. Strobe Talbot more 
than mine, he was shown on channel - a few days ago 
saying that he was opposed to this deal with India 
because it gave India too much. He said that if India 
were now to say that we reject it, then, he said, that 
would not be in India's interest. But what Is in India's 
interest is not something to be determined by Mr. Talbot. 
It has to be determined by this Parliament and this 

Govemment and we will not do anything behind the back 
of our country. We will keep the country fully informed of 
al these matters. 

What has been passed basically is an enabling law 
in pursuance of the undertakings of the United States in 
the July Joint Statement that it would seek to adjust US 
laws and policies to achieve full civil nuclear cooperation 
with India. This Act is necessary for the United States to 
resume civil nuclear cooperation with India and is also 
an important step leading to the lifting of international 
restrictions currently applicable to India. 

Let me say that we appreciate the efforts made by 
the US Administration and the bipartisan support in the 
US Congress which led to the passage of this legislation. 
This law has several positive features which take into 
account our coneems. However, I wUl be the last one to 
deny that there are areas which continue to be a cause 
for concem and we will need to discuss them with the 
US Administration before the bilateral cooperation 
agreement can be finalized. 

What has been done enables the US Administration 
to enter into negotiations with us. The negotiations with 
India have yet to begin and the House has my assurance 
that the promises and the commitments I made in the 
House on earlier occasions, will form the buis of our 
guidelines for these negotiations. 

Sir, the passage of the legislation enables the US 
Administration to follow up on another commitment made 
by the US in the July 18 Joint Statement, namely, 
approaching its international partners, particularly in the 
Nuclear Suppliers Group to lift restrictions to allow civil 
nuclear cooperation with India. We will seek to ensure 
that the Nuclear Suppliers Group takes action to permit 
full civil nuclear cooperation with India in terms acceptable 
to us. 

India is interested in long-term, stable and predictable 
cooperation in civil nuclear energy with the United States 
and other members of the International community. Such 
a partnership with the United States can be facilitated It 
the legislation - its scope, content and Implementation-
were to strengthen the hands of the Administration to 
fulfill all the commitments agreed to by the US in the 
July 18 Joint Statement and the March 2 Separation Plan. 
On the other hand, this objective can be hindered by 
extraneous issues that were not part of the understandinga 
in the July 18 Joint Statement and the March 2 Separation 
Plan. India will find It difficult to and cannot accept any 
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conditions over and above those already agreed to in 
the understandings with the US. I have mentioned It eartler 
also. 

Our strategic programme was outelde the dlloualone 
that led to the July 18 Joint Statement. There wu no 
discullion on our strategic programme, in the talks which 
culminated in the March 2 understandings. Our strategic 
programme will not be subject to extemal scrutiny or 
programme, in the talks which culminated in the March 2 
understandings. Out strategic Interference of any kind. 
So, Shrl Advanl does not have to worry about the future 
of the nuclear programme. 

Safeguarding the autonomy of the strategic progamme 
Is a solemn duty of this Govemment. Nothing will be 
done that may compromise, dilute or caet a shadow on 
India's full autonomy In the management of Its lecurity 
and national interests. I repeat that no leglalation of a 
foreign country can take away from us our sovereign 
right to conduct foreign relations, be it with Iran or with 
other countries, solely in accordance with our national 
interest. 

The US, for its part has assured us that the 
legislation, as passed by the US Congress, will enable It 
to fulfill all Its commitments vis-a-vis the July 18 Joint 
Statement and the March 2 Separation Plan. We feel 
clarifications are necessary becaule there are areal in 
the Act which cause UI concern. Therefore, clarifications 
are necessary and will be sought from the US on how 
this will be done. 

Intemational negotiations are a complex process. We 
recognize that the outcomes are not entirely predictable 
nor always under our control but I do affirm that 
compromises, If any, cannot violate basic principles. I 
believe that any calculation of risks and opportunltiel will 
need to be done in a reasoned and transparent manner 
but evidently we cannot agree to anything that Is not 
consistent with our vital national Interests, inciuding 
protecting the autonomy of our strategic programme, 
maintaining the integrity of the three-stage nuciear power 
programme and safeguarding indigenous R&D, including 
the Fast Breeder Programme. This will be our underlying 
approach-and here I am replying to Shri Rupchand Pal-
when we negotiate the bilateral 123 Agreement, which 
will form the buis of our civil nuclear cooperation. 

Looking back, though the July 18 'Joint Statement 
and the March 2 Separation Plan involved complex issues, 
I believe, we were able to achieve outcomes that In no 
way compromised India's intereetl. In fact, there was wide 
public support when the laaues were fully explained. This 
has been made possible using Inilovative and creative 

approach .. to theee complex Iuuea. There i., I beOeve, 
a large measure of support within the country In favour 
of breaking out of our I.olatlon, and for Joining the 
international mainstream in a manner that MOure. for 
India full civil nuclear cooperation with the International 
community while protecting our .trategle programme, 
maintaining the integrity of our three-atage progamme and 
Indigenous R&D. This is the objective Ht out u far u 
the bilateral nuclear agreement Is concerned. 

Parliament has my solemn aaaurance that while the 
Government will make every effort 80 that the vision of 
the Juiy statement becomea a reality, this objective wUI 
not be achieved at the coat of our vital national Interelts. 
Clearly, difficult negotlatlona lie ahead. Our broad 
approach and expectatlona of these negotiationa are a 
matter of public record. My Auguat 17th 2008 Statemant, 
dwelt at length on how India percelvea the Implementation 
of the July atatement and the March Separation Plan. I 
atand by the commitments that I have made to Partiament. 

/T,.ns/sUonj 

SHRI DEVENDRA PRASAD YADAV (Jhan)harpur): 
Hon'ble Speaker, Sir, the HOUle il dlacu,,'ng an laue 
of national and International Import w'z. The Indo.-US CMI 
Nuclear Cooperation Agreement. The Interjection by our 
Prime Minister has clarified a lot of points. The Hon'ble 
Leader of Opposition had raised some questlona and 
mentioned a few apprehensions in this regard. In fact 
the commitment of the Government towards maintaining 
the sovereignty of the country had been questioned. It 
was even said that our nuclear strength does not match 
the stature and alze of our country and that the interest 
of the country was not kept In mind while making the 
deal. Many things were said. Hence, our hon'bIe Prime 
Minister has now made It clear that the national intereat 
would not be compromiaed and foreign policy would never 
be dictated by the USA. I think this would have laid to 
rest the doubts of the hon'ble Leader of Opposition. 
... (Inl.nuptions) 

SHRI HARIN PATHAK (Ahmedabad): Have your 
doubts been cleared? ... (lnMnupti0n6) 

MR. SPEAKER: Please addre .. the Chair. 

11.31 hr •. 

[SHRIMATl KRISHNA TIRATH in 1M Ch8lrj 

SHRI DEVENDRA PRASAD YAVAV: This matter 
does not relate to treasury benches or the opposition. it 
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I. a lubject which hal national Importance. Even If your 
doubts are not resolved you cannot cast aspersion. on 
the Integrity of the Government. The hon'ble Prime 
Minister 'has the trult and faith of the entire country 
regarding the subject of nuclear agreement. Your line of 
thought may be slightly different. You may have difference 
of opinion but you cannot question the Integrity of the 
government on matters of overall national Interest and 
the most Important national I .. ue. The hon'ble Prime 
Minister had clarified his position on 17th August. He 
mentioned this today as well and on 11 th December the 
hon'ble External Affairs Minister clearly said that the 
integrity and sovereignty of the country would be 
compromleed In any manner. This Is why I have said 
that to cast aspersions on the integrity of the action Is 
unJustified. This Is an IntematloRal matter of concem as 
to what the country wants in this regard. Not only doe. 
the question of the country's economic growth hang on 
Indo-American Civil nuclear cooperation but the answer 
to the power crisis being faced by the country also 
depends upon It. I am mentioning this because India has 
one lakh twenty four thousand megawatt electric power 
systems In place at present. Out of these, 55 percent of 
the power systems are coal based. 

Hydel based power-systems are 26 pecent, natural 
gas based power-systems are 10 percent and non-
conversional like wind energy, solar energy based power 
systems are 5 percent. The nuclear energy based power 
systems are just 3 percent. Today there Is a shortage of 
8 percent power supply in India. During peak hours, In 
the evening and momlng It Is 12.5 percent. Today many 
lakhs of villages In India have no electricity. It Is 11.7 
percent In villages of Bihar. Our economy Is progressing 
at the rate of 8 percent. I have raised this question 
because our country should have six or seven times more 
power than what It has today and only then we can 
meet the requirements of power in our country. Nuclear 
energy is the only altematlve, particularly in the power 
sector. The country has no other alternative. Therefore, 
to meet the requirement of power In the country requires 
nuclear energy and It Is the need of the hour. Hence, It 
is essential to promote nuclear energy In the general 
Interests of our nation. It Is essential for the requirements 
of our country and specially In the field of technology. 
There has been a shift in America's technological denial 
pOlicy. Due to this policy our civil nuclear programme 
came almost to a standstill. But after this Indo-US civil 
nuclear agreement, our civil nuclear sector has got a 
'lew direction. This agreement will give a new dimension 
to India. This agreement is not limited to nuclear energy 

but It would ateo boost trade sector allO. Our country II 
a .overelgn country. Hon'ble Prime Minlstar has just now 
categorically mentioned that our country cannot enter Into 
an agreement against Ita general Inta""'. He hal furthar 
mentioned that we cannot entar Into an agreemant against 
our Interests with any country, be It United Statae of 
America or any other Imperlaliat country. We cannot bow 
down against any country; It Is a matter of self-respect. 
Hon'ble Prime Minster has categorically reiterated that no 
country would have any right either to monitor or Interfere 
with our nuclear plants. 

Madam Chairperson, some sclentista have expresaed 
their concems on this nuclear deal. I think hon'ble Prime 
Minister must think over the concern. expreued by the 
scientists. In order to address their concems there should 
be a dialogue, if necessary, If with the Bclentlsts and 
their views and suggestions should be considered. I think 
that after addressing their concerns of the aclentists we 
should discu81 the rest of the matter. Therefore, the 
suggestions of our aclentlsts must be considered. 

Madam Chalrperson, India and US have been viewing 
each other with suspicion and It was quite natural. 
Keeping in view the circumstancel, but, today, the 
dialogue between India and UI for nuclear cooperation II 
strengthening bilateral ties between the two countries. I 
think and believe that this agreement will .trengthen the 
bilateral relations and enhance the trult between the two 
countries by eliminating lack of confidence. Therefore, I 
have submitted that If our scientists have expreaaed their 
apprehensions as well as concerns over this agreement, 
the nuclear policy of our country must not be allowed to 
Impede that agreement. We have to ensure that this 
agreement will not do any harm to our strategic interests. 
We will keep our strategic programmes free form foreign 
scrutiny. We are not giving any right to any country to 
interfere with our strategic interests as hon'ble Prime 
Minilter hlm.elf has categorically mentioned In his 
statement. 

Madam Chairperson, hon'ble Prime Minister had 
aaaured both the Houses that his commitment should not 
be doubted and nobody is doubting that. The queatlon of 
safeguarding the sovereignty of the country was raised 
but I do not think it Is justified. A similar question was 
raised with regard to nuclear energy. I think these ISlues 
need not be raised. Today It Is the requirement as well 
as demand of the country that nuclear energy of the 
country be increased because it is only 3 percent at 



575 Oiscussion undBr Rule 193 DECEMBER 18, 2006 576 

IShri Devendra Prasad Yadav] 

present and we will increase it further. There Is a shortage 
of 8 percent and I think it needs to be increased further 
upto 5 to 6 percent and our country will progress. 
Everybody knows about our position in the energy and 
power sector. Hence, this nuclear agreement between 
India and USA is in favour of general interests of India. 
This agreement is no wayan impediment to the general 
interests of India. Therefore, the hon'ble Prime Minister 
issued a statement on 17th August and the agreement 
dated 2nd of March Is not against Indian interests and 
the Minister of Extemal Affairs, on 11 th December had 
December had clearly submitted in the House that he 
had. b.een assured by the US administration that the 
legislation being discussed there would not go against 
the Indian interests. It has been clearly mentioned in that 
legislation that this legislation enables USA to fulfill all 
the commitments based on that agreement. This fact was 
mentioned In the statements dated 18th July and 
2nd March. This legislation authorizes USA for civil nuclear 
cooperation with India in accordance with both the 
statements. We hope that the text of 123 agreement will 
reflect the statement dated 18th of July and the Separation 
scheme of 2nd March. There is no scope of any doubt 
with regard to those principles or this agreement. It is in 
the general interests of our country and it will ensure our 
country a place in the mainstream of international stage 
and I believe that we may not be a nuclear weapon 
state technically according to the definition but we will be 
part of Intemational mainstream in the field of nuclear 
capacity. With these words, I conclude. 

(English} 

SHRI B. MAHTAB (Cuttack): Madam Chairman, at 
the outset, I should say there is a lot of confusion In our 
country about the significance and Implications of the Bills 
passed in both the Houses of the US Congress. The 
hon. Minister of Extemal Affairs has rightly said: 

"Although the passage of any legislation is an intemal 
matter of that country on which we would not 
otherwise comment. .. " 

He has very rightly said so, But as those Bills 
concem us, there is a need to discuss them. The political 
opposition stems partly because of the ambiguities in the 
American legislation. Our Govemment also is at fault. 
Since last July, the Govemment has been saying that 
everything would be all right after the next stage. When 
it was before the Congress, we were told: 'wait till the 
Senate passes the Bill'. Then, when it went to the Senate, 

we were told: 'let us wait for the 123 Agreement'. Today 
also we are being said that. Now, we are told to wait for 
the final product. The Government should tell us clearly 
as to which will be the final product and when it will 
come. 

Madam, at present, when we are deliberating on the 
statement made by the Minister of External Affairs· 
regarding the Indo-US Civil Nuclear Energy Cooperation, 
at least, for the first time, the word 'deal' has been deleted 
now and the word 'cooperation' has come In. Now we 
are told: 

"The test of this process Is for India to secure full 
civil nuclear cooperation with the international 
community while protecting our strategic programme 
and maintaining the integrity of our three-stage 
nuclear programme and indigenous research and 
development. " 

I would like to compliment the hon. Prime Minister 
that he has come out with full details quite convincingly. 
Yet I hope-and I only hope-the US, the 45 member 
Nuclear Suppliers GtOUP and the International Atomic 
Energy Agency will allow the Government of India to do 
so. As far as I understand, there are still three more 
stages to cover. Here, I would also like to say that there 
is a need for a lot of maneuvering and steadfastness. 
Mr. Henry Elis had once said: 

"All the art of living lies in a fine mingling of letting 
go and holding on." 

We are aware that the US Constitu1lon is basically 
different from our Parliamentary Constitution. Their 
legislative processes, their impact on the administration, 
and the. responsibility of the Executive, which is the 
President of United States to conduct Foreign Policy on 
his own Initiative, etc. are quite different than ours. I 
need not go into the details of that, but only thing which 
has already been told earlier was that this legislation Is 
a domestic one of the US Congress, amending an eartier 
legislation which forbids the United States from having 
any civil-nuclear cooperation with any country, which is 
not a member of the NPT, such as India. 

Now, this legislation au1horizes the US administration 
to go in for negotiations and to enter into a civil-nuclear 
cooperation with us. At the same time, I need not repeat, 
that is not binding on us. It cannot be. Bu1 my question 
is whether that legislation is binding on the United States' 



sn DiscU6Sion un. Rills 193 AGRAHAVANA 27, 1928 (SsA3) DIsaMion lII7dsr Ruts 193 578 

President or not. We would like to hear from the 
Government. 

The Legislature of the United States has a different 
view. What will be the next step. Our national goal should 
be clear. It is to get ourselves free from the technology 
denial to which US had subjected us for more than four 
decades. The United States, in its own national interest, 
hes decided that it should have India as a strategic 
partner if it is to maintain 8Uccessfully its pre-eminence 
as a competitive and innovative power in a wond of 
balance of power. 

The US is keen to lift the technology apartheid ... -
s-vis India. I would like to mention this here Mr. Bush 
wiN not be there after two years. There Is no guarantee 
also that the UPA will be there at the crease for another 
term. In any agreement or deal, especially in a 
Parliamentary democracy, there is a need for inter-change 
of Ideas. My Impression Is, that is lacking. 

Repeatedly we are discussing this in the House. 
Utterances are being made. But I would request and I 
would urge upon the Govemment, why not take all political 
parties into confidence. Why not take other nuclear 
scientists into confidence? Why not take the thinking ptbIic 
of this country into confidence? I am saying this because 
we are going for a Iong·term agreement. We want good 
relations with the United States. People may say, it has 
become a uni·poIar wond. It Is not so. My impression is 
that it is not so. 

We have options today. At one point of time, after 
the Cold War, the option was before us and during that 
time, the leadership itseH decided In its wisdom that we 
will keep away from both the super powers and this is 
how this non-Aligned Movement was started. Today, the 
options are many. The United States Is not the only 
option. France Is there, Russia is there, Japan Is there, 
China is there, and you have ample options. So, better 
play your cards and protect the national interest. 

There has been a U·turn in the United States' Policy 
towards India. The major powers of the wand are known 
to carry out such U·tums in their policies as the US and 
China did in 1971, just after 18 years of a bloody war. 

If the situation Is changing In the global arena, we 
should take advantage of that. Today's polycentric wond 
consists of a balance of power system and India's 
leadership had played successfully the balance of power 

game In a bipolar wond and it had given riae to non-
aligned movement. 

We should understand the support, the Hyde Bill got 
In the US COng ..... cutting across the party linea. Vel, 
India has to negotiate '" (InltH1Uptlon$) 

MADAM CHAIRMAN: You kindly conclude now. 

... (InM11'UpIion8) 

SHRI KHARABELA SWAIN (Balasore): Madam, it Is 
a very important matter. Please allow him to some more 
time .... (Inlsnuplions) 

MADAM CHAIRMAN: He has already taken 
10 minutes. Time limit is there. 

... (Inlsr"'plions) 

SHRI KHARABELA SWAIN: Sir, they do want the 
Opposition to say what they want. ... (InIlHTupIions) 

MADAM CHAIRMAN: There are so many Members 
to speak on this discussion. 

... (Inlstnlplions) 

SHRI KHARABELA SWAIN: Madam Chairman, every 
time when a Member from the Opposition starts speaking, 
in every two minutes' time you are ringing the bell. 
(/nMfIfJpIions) 

MADAM CHAIRMAN: He has alreldy taken 11 
minutes. 

... (InlsfTUpt/On6) 

MADAM CHAIRMAN: Let him take his own time. 

... (InMfTUptlon8) 

SHRI B. MAHT AB: Madam Chairman, the US would 
like to get the Indian partnership at the lowest possible 
cost. If we are to get an optimum bargain, than we should 
Increaae our manoeuvrabilHy, develop strategic partnership 
with Rusaia, European Union, Japan, and even China. 
But that can only be done H we throw away the shackles 
of the technology denial regime that we have been 
subjected to for over more than;three and a half decades. 
... (In18nuplions) 
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MADAM CHAIRMAN: Kindly conclude now. You have 
already taken 12 minutes. 

SHRI BRAJA KISHORE TRIPATHY: Madam, he will 
take some mora time. The Houae can all late and dIeouu 
this matter .... (1,*nupt/0n8) 

MADAM CHAIRMAN: Pl .... do not say like this to 
the Chair. There are many Members to speak on this. 
Let him conclude his apeech now. 

... (InMnupt/Dn$) 

SHRI BRAJA KISHORE TRIPATHV: We can alt 
beyond six 0' clock al8o. Let him speak for lOme more 
time now .... (InlW1upliof18) 

MADAM CHAIRMAN: This Is not the way to speak 
to the Chair. 

SHRI BRAJA KISHORE TRIPATHY: It 18 very serious 
matter. We must have our say on this important matter. 

(Int.nupIions) 

SHRI B. MAHT AB: Madam, I would like to mention 
about Interesting Report. It eays: 

"The US does not reprocesses Its own spent fuel. 
Tens of thoulandl of tonnes of spent fuel has 
accumulated in the US. 

"Just recently. the President Bush has announced a 
change of policy. He proposes to burn up all 
plutonium In newly designed proliferation-proof 
reactors to get rid of plutonium and also to ermance 
clean energy generation. This programme Is called 
GENP and includes all major nuclear technology 
nations." 

I would like to ask a question. I am told that India 
has also been invited to join it. I would like to know as 
to what Is the position. and whether India has been asked 
to join in that or not. If that 18 80, the Government should 
express itself whether India has been Invited or not. If It 
Is 80, what does this mean? What 18 Its Implication? I 
would also like to know whether India can reject the 
arrangement to get the technology ban. lifted by the NSG 
and put its civilian reactors under India's specific IAEA 
safeguards if we do not find the final agreements arrived 
at are not in our national interest? Please say that in 
clear terms. We need a specific answer. 

America 18 important to UI. We too are Important for 
the United States. The US is wooing us with with Intenlily. 
Do not be carried away. The primary job II to further our 
national Interest and develop strategic partnership with 
the rest Five Major Powers. 

Lastly, I would ask the opponents of the Indo-US 
Nuclear Cooperation that how they propoae to meet the 
deficit of natural uranium that afflicts India's CMI Nuclear 
Power Programme? The shortage Is not a matter of 
speculation. 

The Mid-Term Appraisal Document of the Tenth Five 
Year Plan states this. 

'In July, 2005, the former Chairman of the Atomic 
Energy Regulatory Board, Dr. A. Gopalakrlshnan wrote In 
the Economic .nd Politic'" W~ : 

"At present the DAE (Department of Atomic Energy) 
is beginning to face a serious shortage of natural 
uranium. even to fuel, the 18 pre8lurlzed heavy water 
reactors currently under operation or construction.· 

When this is the situation, what answer do you 
have ? 

I conclude by saying that a beginning Is being made. 
We are poised to break out 35 or 36 year oid nuclear 
apartheid. A few steps still remain to be taken but are to 
be tread with caution. I remember what once Mark Twain 
had said: 

"Age is an i88ue of mind over matter. If you do not 
mind, It does not matter .. 

With theae few words, I conclude. 

SHRI GURUDAS DASGUPTA (Panskura): Madam, 
Chairperson, I rise to welcome the statement of the hon. 
Prime Minister. I appreciate his position, and I would like 
to him alao to appreciate our genuine concerns, our bon. 
fIdtJ concerns. We have always a lartdng suspicion about 
the bon. lid. of American Management, American 
Govemment, and American Administration. 

In different periods of Indian history, there have been 
occasions when we have found American to be on the 
other side. Therefore. to believe at the moment that 
America il genuinely coming to our aid, to taken care of 
our power scarcity problem, we take it with a pinch of 
salt. But that does not mean that we have a luspicion 



581 D/$cll86lon undtlr RIM 193 AGRAHAYANA 27, 1928 (S.a) 582 

about the strategy of ~he Govemment of India. HII 
.. urance II welcome. 

But the way, the American Imperialism, the American 
Govemment Is behaving In the world, that glv88 rIae to 
serious suspicion •. 

Madam, the hon. Prime Minister says that 'we will 
take Parliament Into confidence.. I welcome it. The hon. 
Prime Minister aleo says that 'our concernl .hould be 
addresaed.' It i8 nice. May I ask molt respectfully, Mr. 
hon. Prime Mlnlater, If It Is 10, II he ready? will the 
Government agree to place the Draft of the Agreement 
before it is .igned In Parliament and .eek the broad 
opinion of the Parliament? I make thll point deliberately. 
In the United States, International agreements are 
approved by the American Parliament. In the Indian 
Constitution, there II no provilion Uke that. Since there II 
not provision like that, and Iince the hon. Prime Minister 
Is laying that he will take the opinion of his friends, allo 
of the Opposition, Into consideration before finalization of 
the Agreement, this is most opportune moment tor UI to 
make the submission to the Government. Let the 
Constitution be amended and let the Important agreements 
be placed before the House for approval. 

17.00 hr •. 

Otherwise, there II no end to speculation. Otherwile, 
our ausplcion cannot just be taken care of by a statement. 
however Itraight forwards it la, from the Prime Minister. 

Madam, let the Government be not annoyed. On the 
face of it, the move of the Government to have an 
agreement with the United States doea not enjoy the 
confidence of the Parliament at the moment. The 
Oppolltlon doel not agree and the friends who are 
supporting the Government allo do not believe that It II 
a nice Itep. Therefore. there is a problem and it 18 not 
an artificial problem. It Is a problem of faith. It ia a problem 
of confidence. Faith and confidence II not related to the 
Government of India. Faith and confidence II related to 
the Government of the United Statel. 

Therefore, In a situation like thil, when my Prime 
Minllter believes that It il a step in the right direction 
and when we believe that It is not a step that ia being 
taken in the right directionj when the hon. Prime Minister 
say. he will take us into confidence and addreas our 
concerns, It is an opportunity for me to suggest to the 
Government that let ua drift away from the past. Let la 

drift from the past and let UI take a deoIllon that luch 
type of agreement will be placed before the Parliament 
and they should seek ill approval. 

Otherwlle, how It il being looked? Hon. Prime 
Minl8ter will kindly bear with me. How doel It look? The 
Executive II taking a decision not backed up by the 
majority of Parliament. But the Executive la taking a 
dacilion on the bull of minority IUpport In Parliament. 
On the face of it, It looka like that. On the face of It, if 
It comel to that the Executive Is taking a decillon not 
backed up by Parliament majority, there II bound to be 
a concem however confident or whatever confidence I 
mayor Ihall or bound to have In the good wishes of the 
hon.Prime Mlnllter. It appears that thil step II being 
taken by the Executive on the bull of minority IUpport 
in Parliament. 

What Is the reason? The r8880n II two·f61d1. May I 
uk most I'88pectfully the Govemment this question? How 
do you gain politically by entering Into this agreement? I 
do not lay 'tentacle'. But how do you politically gain? 
How do you politically gain when It II given to understand, 
when the country knows that molt of the political forees 
have not backed. I do not talk about the people. If the 
hon. Prime Minister talks about the people, there II a 
course of taking referendum but that I. not p088lble. I 
am not lugg .. tlng that too. Therefore, we have to 
measure the majority opinion of the people on the bull 
of parliamentary lupport. Therefore, It looks that the 
Government will not gain politically by taking thll step. 

Then the question come., how do we gain 
economically? Economically, how do we gain? I agree 
there I. a power shortage. To tackle the power Ihortage, 
we are looking for atomic energy. A. far a. OOlt 
calculation ia concemed, It is high coat. Allover the world, 
It Ia recognized that atomic power generation I. high cOlt. 
Why do you go for high COlt when we have Thorium, 
when we have coal and when' we have hydro electric 
power generation? Why are you going for the lowllt 
option? What could be the economic consideration? 

The han. Prime Minister II an Economist In hia own 
right. What I. the economic evaluation of this low option 
being taken up aa a high priority by the Government? 
The country needI power. II It n8C88l8ry for us to look 
for fuel from America for that? Country needs power. But 
does It mean that we need power reacto ... from America? 
There are other optionl too. Therefore, I have a belief-
I do not aay luspicion-that something more II In the 
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mind of the Govemment. Something more is there which 
is not divulged. Everything cannot be diwlged. 

What Is that something more? That something more 
Is that the Govemment would like to come closer to 
America to get more investment for the country. Since 
the Government do not have the political commitment to 
raise the domestic resources, therefore, the Government 
is banking on international investment to bring about 
higher growth rate to take care of the basic human 
problems. If it is so, let the Government speak frankly. 

Secondly, I have a belief-whether founded or 
unfounded, only the history can say-that we want to 
come closer to America politically believing that the world 
Is unipolar, believing there is no Soviet Union, believing 
that we should not pay with the most powerful super 
power and come close to It. It Is tor so many reasons. 
Is it that we are afraid of any of our neighbours? Is it 
that in order to contain and fight Pakistan's terrorism we 
need the help of Arnerica? Is it that in order to solve the 
problem of Kashmir, we need to play safe with America? 
There are so many reasons, so many points, so many 
ideas in the minds of the people. It is important that the 
Government takes care of them. 

Madam, I have a copy of the Act that they have 
enacted. May I respectfully draw the attention of the hon. 
Prime Minister and the hon. Minister of External Affairs 
to page 8, Section 3 wherein it says: "Secure India's full 
and active participation in United States' efforts to 
dissuade, isolate and if necessary sanction and contain 
Iran from Its efforts to acquire weapons of mass 
destruction including a nuclear weapon for military and 
the capability of rich uranium and re-processed nuclear 
fuel". Is it there in the law? How do you reconcile? How 
do you reconcile the pOSition, most courageous position 
taken by the hon. Prime Minister with this stand that the 
American law has taken? How do you reconcile? There 
is a basic contradiction. 

I understand that this must have been playing in his 
mind. Otherwise he would not have said there are areas 
of concem. To me this is an area of grave concem. 
What is the price that we are paying for coming so close 
to America? We are paying a price and price is not 
nominal. The price is that the gas supply project from 
Iran may be in jeopardy. Secondly, I am told that it may 
not be in jeopardy but Iran is asking for mora money. 
High cost, as demanded by Iran, may a fallout of our 
coming too close to America. This may be a fallout. This 

goes agajnst our Interest. There is an apprehension, 
genuine apprehension. You cannot just rule It out by 
speaking wise in Parliament. It is a genuine apprehension. 

Madam, I am concluding. Please give rne two more 
minutes. 

Secondly, there is another point here. It Is-achieve 
at the earliest possible date a moratorium on the 
production of tissUe material for nuclear explosive purpoeea 
by India and Pakistan on People's AepubHc of China. 
They want to persuade us. Does it mean that America 
would like to persuade India to be Instrumentat In 
persuading China to give up Its nuclear strategy? We 
are being pitted against China. Should we do It like that? 

There Is another point In it. It le---seek to halt the 
increase of nuclear weapon arsenals In South Asia. 
Should we become---! do not use the word appendage; 
it may be too harsh for you-a partner; should we become 
a partner of the American nuclear strategy so as to create 
a situation where reduction of arms can take place in 
South Asia. 

We should become a partner of America. Is it right? 
Is it wrong? Is it conducive to our national interest? I 
understand your predicament, Mr. Prime Minister. There 
are many concems which you cannot express. May be, 
I am giving vent to the feelings of yours. It may be or 
may not be so. But the point is that these are the genuine 
concerns. Therefore, while concluding, I must submit that 
this is economically not viable and politically not prudent 
to enter Into the agreement, unaware of the problems 
that may befall us In the future. Look before you leap. 
Therefore, I am suggesting to the Government to give up 
this move of having an agreement with America. At least 
on this issue, the country is sharply divided. This coalition 
Government is enjoying our support. We extend our 
support genuinely. You have to keep the prestige of the 
Prime Minister. Out of political compulsions, we are doing 
it and we shall do It, but Is It correct on your part to take 
such a step when the country is so divided and friends 
are so critical? 

PROF. M. RAMADASS (Pondiche'!Y): Madam, I am 
happy to participate in this SCintillating discussion on the 
Indo-US deal. At the outset, I would say that PsltBH 
Mskks/ Kstchi, one of the partners of the UPA 
Government, supports the earlier statements of the hon. 
Prime Minister on the Indo-US deal. I think that after 
hearing the statement made by han. Prime Minister today, 
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even the BJP and other parties would now support the 
stand of the hon. Prime Minister because the explanation 
given by the hon. Prime Minister Is so convincing that 
none of the concems of India would be sacrificed at the 
last 8tage of 81gnlng the agreement. 

BJP always has a tendency of misrepresenting the 
facts and creating sensation in the country and· today's 
Intervention of Shri Advani is no exception to It. He must 
know that. While he was Intervening In the debate, he 
said that the Prime Minister was Isolated. Now, after 
hearing the Prime Minister, he must know that it is Shri 
Advani and his BJP that has been isolated. We are all 
with the Prime Minister. We are all with the UPA 
Govemment. We know that this Govemment would take 
care of the interest of this country. Our bright Prime 
Minl8ter would be the last person to mortgage the Interest 
of this country. 

We know that he is a first-rate patriot, a nationalist 
and not only an Intematlonally know economist. He has 
told us that when he went to Japan, he was able to 
perceive an unprecedented enthusiasm among the 
Japanese about India's growth potential. Now, this has 
been made possible because he Is heading the 
Government. HI8 knowledge of economics and his 
profound expertise In economics has taken India to very 
great height. That Is why, every country In the world 
today Is sharply looking at India. While the world economy 
is registering only 3.2 per cent growth ptlr annum, Indian 
economy has been made to record 8 to 9 per cent growth 
in the last two and half years. It Is the single-most 
conviction of the Prime Minister and his conviction In 
policy-making which has gone to making India Into the 
fastest developing country in the world. Therefore, I do 
not agree with whatever Shri Advani has said. 

I also do not agree with whatever Shri Oasgupta 
has said. He says that coming together with USA has 
got some political motivation. Irrespective of whether there 
is political motivation or otherwise, our association with 
America becomes indispensable at this point of time, when 
the country Is making faster progress. We are getting 
whatever is not available with us from the USA without 
sacrificing our interest. Therefore, we know what is best 
for us, and we should not worry about all these things. 

What are we discussing today? Any dispassionate 
looker on this issue must know that we are discussing 

about the Indo-US agreement In the context of US Bill. 
We are dl8CU88lng about a Bill and Shrl Advani said that 
It Is the Hyde Act. I am only happy that he did not say 
that It Is a hidden agenda because BJP is always known 
for it. As he was mentioning about the Hyde Act, I thought 
that he was mentioning about the hidden agenda. There 
Is no hidden agenda here, and there Is only the 
transparent agenda of the UPA Govemment. It is an 
open book that anybody can understand. 

Shri Ougupta said that the Parliament can also be 
taken into confidence with respect to Indo-US deal. If it 
Is possible and If there 18 a Constitutional reqUirement, 
then it can also be taken Into account. 

The Henry J. Hyde United State.-Indla Peaceful 
Atomic Energy Cooperation Act, 2006 has been passed, 
and the Bill Is to be signed by the US President Mr. 
George BUlh for final paIS.. The Bill has not been 
finally p8lsed. Only the legislation has been passed In 
the American HOUSH. It has not been paaaed yet, and 
If you permit me, then I would like to give an analogy .. 
you are occupying the Chair. Suppose, a mother Is 
conceived, and the child Is not bom. Shri Advanl Is saying 
that the child Is black and weak even before the child Is 
bom. How can he say so? Who Is going to accept It If 
he says that the child Is black and weak even before the 
child Is bom? Similarly, we do not know about our final 
settlement, and the laau.. that we are going to dlacuea 
are not yet clear. It Is premature to say that It will affect 
our Interest Just because a legislation has been passed 
in a foreign country. Therefore, It II not correct to say 
this. 

would only Indicate four Important concems that 
must be kept in mind. Firstly, the Minister of Extemal 
Affairs has rightly said that this Btu is an Intemal matter 
of the US. However, the US Administration has assured 
our Govemment that they would addr ... all our concerns 
when we sign the deal. The ball is now in President 
Bush's court. It is up to him and his team to find the 
space to draft a deal that adequately latlsfies our 
requirements. It is only at that stage that our negotiators 
have to find the best po_lbIe deal for India. It Is too 
premature to discuss those details now. While there is 
no Constitutional requirement in India for the Government 
to seek Parliament's approval for intemational treatie., It 
is not unfair to expect that the concems expressed by 
the Partiament wUJ be kept in mind by the Government. 



587 DECEMBER 18, 2008 DI6cuRIDn UIIdtIr Rultl 1fJ3 588 

[Prof. M. Ramadua] 

Secondly, we should not see this Agreement in a 
purely Indo-US term. We should see this In the wider 
geo-polltical context. The bi-polar world of the cold war 
era Is evolving Into a multI-polar world. While the US is 
the strongest power both militarily and economically, the 
European Union, Japan, RUllla, China, Brazil and, of 
course, India are emerging as counter-power centres. The 
current deal should be seen as the first of a series of 
Improving relationship with other powers. Indeed, the 
recent visits of the hon. Prime Minister to Brazil and 
Japan, and the Chinese President's visit to India have 
led to greater engagement with these countries. mdla 
should evolve a foreign policy of being an effective player 
In the global geopolitical game. 

Thirdly, this deal ends out technology apartheid. India 
hu been denied aceell to the latest technology not only 
In the field of nuclear power, but also In other critical 
areas. For example, India's agriculture sector could gain 
a lot by Increasing the accuracy of Ita meteorological 
predictions. 

Finally, let us take the worst case scenario. Suppose, 
India flncls Itself In a bind with respect to foreign policy 
or national security due to any conditionalities In this 
deal, then we can renegotiate the terms at that time. We 
have done this succeesfully in the past also. We did not 
meet some of the IMF conditionalities imposed in 1991 
such as full capital account convertibility. I think that the 
House will know that In 1991-when India was faced 
with economic crisis and when we entered into an 
agreement with IMF and World Bank-there were a 
number of conditionalities, but we did not subject 
ourselves to all those conditionalities. Even today, the 
conditionality relating to capital convertibility has not been 
satisfied. Who can says that we are economically weaker 
today than prior to the 1991 crisis? At the present time 
let us concentrate on opening the door to advanced 
technology and getting the best deal that we can. Even 
if we need to walk out of the agreement at a future 
date, we would not be worse of than at the current stage 
when we are denied much needed technology and fuel 
supplies. Therefore, in my opinion, It Is too premature to 
sensationalise this issue. Leave the matter in the safe 
hands of the hon. Prime Minister. He will take care of 
our concerns. The concerns of sovereignty, national, 
economic development and everything will end after the 
passage of this Bill In the US Senate. 

SHRI MANVENDRA SINGH (Barmer): Madam, the 
Fourteenth Lok Sabha IHI118 to be repeatedly discUIIlng 
either the nuclear agreement or the office of profit. These 
are two i .. ues that have come up repeatedly in this 
House. Both the issues are similar for what were the 
unsaid aspects of it rather than the said aspects. 

The Prime Minister intervened today to repeat the 
uaurance. he made to Parliament in August, I am 
grateful for that. But what is left unaaid-and that is the 
critical determinant of this agreement--i8 the fact that 
aociety-as we know It, as the world knows it-l. not 
static. Society Ie not static and neither Is technology atatlc. 
If the Indian deterrent is based on the data collected in 
1998 and that is regarded as credible today, as 
technology evolves that same deterrent i. not relevant, is 
not applicable as technology will evolve and as society 
will evolve. If a country when It requires a further round 
of iesting in order to update its technical base, the 
technology of this deterrent, that testing will nUllify this 
agreement as and when this agreement come. about. 

No matter what assurance you give to the House, 
no matter what remains unsaid, there is no provision in 
the US law which allows the US to engage with another 
country If that country has tested a nuclear device. If the 
Government of India wants to bind the future generatiOns 
of this country to a situation where no future Government 
will be allowed to test and modernize and update its 
nuclear deterrent based on then available technologies, I 
think that is the greatest harm that is being done to 
India's security and that is the unsaid aspect that I was 
alluding to earlier. 

Commitment on testing remains the most important 
aspect of this so far unwritten agreement. I understand 
that the agreement follows a certain chronology. After 
the Bill, what Is called the Hyde Act comes into the form 
of a Bill later today or tomorrow when President Bush 
signs, india's negotiators and the US negotiators will get 
together to put it into form of an agreement. So, what 
we have today is a proposal from the US side and we 
have a proposal from the Indian side. To use a colloquial 
term, these two proposals have to be married. That 
marriage process, the marrying of, these two widely 
separated proposals, Is the trick. The Prime Minister has 
given an assurance to the House, repeated the assurance 
today, that In that marrying process. India's three-stage 
programme, India's strategic programme, none of it will 
be affected. But after the agreement is done, that 
agreement will have to go back to the US Congress 
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becaUH, u the hon. Gurudu Dugupta reminded us, 
International obllgatlona, intemational treatl.. that the us 
Government ente,. Into go back to the US Ieglalatorl. 

When It g081 back to the US legislators, are th.y 
going to accept lomethlng which departs from a Bill that 
they have already agreed to? If we have to come to an 
agreement baaed on the assurance given by the Prime 
Minister, if we have to come to an agreement baed on 
Indian national lecurlty Interelt, then, certainly this Hyde 
Act Is Insufficient. If we have to go beyond this Hyde 
Act, beyond this declared policy of the US leglalators 
ent.ring Into 123 agreement, when that goes back to the 
US Congre .. , I have a fear that we win be repeated this 
proc888 all over again. Besldel, committing all future 
admlnlltratlons of thll country, Governmenta of this 
country, to refrain from tutlng, we will also be tying 
down our civil and energy programm.s to the conditions 
as imposed by this Bill. In thll vision statement of thell'8, 
of the US legislators, there is no scope for participation 
In the reproo.aaing proc .... The three-stage programme 
as w. understand is something that they do not support 
and where we are being bound by those conditions, is It 
fair for the country to forfeit and to sign away the I8CUrIty? 

It Is ironic that on 18th July when the two 
Govemments entered Into this agreement or enunciated 
this agreement proceaa, India had higher installed capacity 
In wind than it had In nuclear. I am proud to say that In 
that Installed capacity that India has, my district and my 
State contribute a significant amount of it. Since July 18, 
2005, till today, the installed capacity In wind has grown 
exponentially. There is no technical argument that anybody 
can give to say that wind Is not clearer than nuclear, to 
say that wind supply can be barred by any Intematlonal 
agreement with another country. Whereas, In this case, 
any Indian test In the future, completely bars this 
agreement that we set out to achieve. Besides barring 
the Indo-US aspects of it, it also compels the US 
administration to put pressure on other members of the 
energy to deny India, the technologies and the fuels to 
sustain our programme. It Is not merely a bilateral barring 
that Is of concem but It has also larger intemational 
aspects of it, and If we were to enter into commercial 
deals as the Bill envisages, entering into various 
commercial deals and those various reactors that are 
supposed to come up, they come up, and for national 
security reasons, as I enunciated earlier because, 
technology will evolve, and technology will compel us to 
test in future. Global situation may compel us to test in 
future. When that happens, all fuel supplies, equipment 

supplies for those reactol'8 for which we will have to 
make Ilgnlficant banking concelllonl and Significant 
lnaurance conceaalons will become a liability on the people 
of India. That liability, I believe, Is too heavy a price to 
pay for forfeiting what 18 the crucial strategic autonomy 
that this country has achieved on the basis of Its nuclear 
programme. 

Madam, India's nuclear policy and weapons policy 
are baaed on credible minimum deterrence. The Credible 
Minimum Deterrent Is not a static figure. It change. 
according to the global changes, the regional changes 
and the neighbourhood changes. It Is not a finite figure. 
We may need to expand the deterrent and If conditions 
Improve, we may be In a position to let It shrink also. 
But that flexibility Is going to be taken away from our 
eclentlsts, from nuclear plannel'8 and from the Govemment 
of India once 123 Agreement becomes binding on us 
because as India repeatedly says what If we agree to a 
Treaty and we enter Into an Intematlonal agreement, we 
do not violate. If we are not to violate this hypothetical 
agreement, then I fear that our national security Interest. 
are not going to be served by the binding aspects of this 
Act as w. have s.en It today. 

MADAM CHAIRMAN: Shrl Adhlr Chowdhury to speak. 
You have only five minute •. 

SHRI ADHIR CHOWDHURY (Berahampore, West 
Bengal): Madam, the discussion on Indo-US Nuclear Deal 
has been Initiated by the Leader of the Opposition and 
various high sounding words have been uttered by the 
Leader of the Opposition. What I would like to say is 
that the international Instrument to deal with the 
proliferation regime was constituted In the year 1945 in 
the presence of Harry Truman, Atlee and Mckenzie. At 
that time, India had not attained Independence. In the 
year 1947, being a representative of the interim 
Government of Pandlt Jawaharlal Nehru, Shrlmatl 
Vijayalakshmi Pandlt had argued In the General Assembly 
of the United Nations that this proliferation regime Is 
discriminatory and she argued for disarmanant. Therefore, 
if anybody now tries to shower homilies upon us, I think 
they should first go for Introspection. It is because 
throughout the ages, the Congress Party has been 
regarded as a Left of the Centre ideologically believed 
party. It was also believed that Hindu Maha Sabha, RSS 
had been playing an appendage to US imperialism. 

On the other hand, we are observing that the dragon 
China has been emerging at a rapid pace and already 
America had awarded China. the Most Favoured Nation 
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status that we do not have. However, China did not lost 
its shine and prominence in the global arena. Therefore, 
suspicion Induced belief by some members should not 
be indulged in this House alongwlth the argument that 
has been prescribed by Ms. Jayalalitha. Therefore, I would 
like to pOint out in the House that it is the Congress 
regime since the inception of Independence which has 
been fighting against the nuclear apartheid being practiced 
by global super power. India first took a call to ban 
nuclear testing in 1954. India argued for a non-
discriminatory treaty on non-proliferation in 1965. 

India has been arguing for a treaty on non-usa of 
nuclear weapon since 1978. India has been arguing for 
a nuclear freeze since 1982 and India has been arguing 
for a fresh programme for complete elimination of nuclear 
weapons in 1988. Therefore, we should know first that It 
was the Congress party led Indian Govemment that hu 
been vlgoroully pursuing this Independent policy In 
keeping with Its sovereignty and national security Interests. 

Madam, I would like to draw the attention of Shrl 
Manavendra Singh that what he has understood today 
wu not understood by Shrl Jaswant Singh. After the 
nuclear test, 1998 he was quoted u having said: 

"It will henceforth observe voluntary moratorium and 
refrain from conducting underground nuclear test 
explosions. It hu also indicated its willingness to 
move toward a ds JUM formulation of this declaration. 
The basic obligation of the CTBT is thus met to 
undertake no mC're nuclear tests since Indl~ already 
subscribes to the substance of the Test Ban Treaty 
and all that remains is Its actual signature.-

Madam, here I would also like to refer to a statement 
made by Shrl Atal Biharl Vajpayee on September 24, 
1998 at the 53rd Session of the UNGA. He said: 

"This test ban signals dilution of India's commitment 
to the pursuit of global nuclear disarmament. 
Accordingly, after concluding this limited testing 
programme India announced voluntary moratorium on 
further underground nuclear test explosions. We 
conveyed our willingness to move towards a dB juM 
formulation of obligations. In announcing a moratorium 
India has already accepted the basic obligation of 
the CTBT. In 1996 India could not have accepted 
the obligation as such because It would have eroded 
our capability and compromised our national security." 

Therefore, what I would like to say is that since 
1974 we have been denied the modem technology as all 
our technological and scientific experiments have been 
affected. 

So, over the years, we have been pursuing with the 
global powers that being a responsible nuclear State this 
technology denial regime should be dismantled. India now 
has been transformed from a work power to a brain 
power. India is a responsible country which has been 
maintaining Its export control regime very stridently. It Is 
due to the prominence of India, due to the economic 
growth of our country and due to the brain power of our 
country that now America has conceded to our demand 
and there lies our success. So, I woukl like to say to the 
hon. Leader of the Opposition that one should not count 
the chickens before the eggs are hatched. 

Madam, Herodotus once said and I quote: 

"I am satisfied that people are Ie.. confidence of 
what we say than what we do." 

What we are doing is based on the directions of our 
national security, in the Interest of the growth of our 
economy and In the direction of carving out a niche for 
our country In the global arena. 

SHRI P.C. THOMAS (Muvattupuzha): Madam, an 
8I8urance which has been given by the Prime Minister 
follows the earlier assurance which was given on 29th 
July, 2005, 27th February, 2006, 7th March, 2006 and 
thereafter. Those assurances were to the effect that this 
deal would give full access to civilian nuclear technology, 
lift all sanctions for not signing the NPT and not to limit 
India's strategic nuclear programme. 

India, In tum, agreed to separate its civilian nuclear 
facilities from Its military ones meaning that the separation 
would be purely on India's decision. But the terms of the 
Bill would tend to have serious doubts on these 
assurances. For example, it contain some provisions which 
clearly deviate from this understanding and also tend to 
Jock India's Foreign Policy to US requirements and subject 
its scientific R&D capabilities to intrusive inspections by 
IAEA and other American inspectors. It is also a serious 
concem of any displeasure to US in this regard. If the 
US suspends its supplies to India, what will happen? For 
any reason, it must then push for Nuclear Suppliers Group 
and it is not that India can turn to any other vendor. It 
is a serious lock in our interest. It is also a matter on 
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whether the sanctions on India on fuel processing, 
enrichment and production of heavy water continues for 
equipment and technologies. The only relaxation is on 
non-proliferation barriers limited to nuclear fuel and 
reactors. 

The real concern is, there is one section in the Bill 
which prohibits exports of equipments, materials or 
technology related to the enrichment of Uranium, the 
reprocessing of spent nuclear fuel and production of heavy 
water. These are some of the concerns. 

I would also submit that the references-I would not 
go Into their detall........which have been made about Iran, 
China and South Asia are also of serious concem. When 
we regard our right, our foreign policy should be separate 
without being Influenced by any other country. 

Lastly, I would also submit that there are some 
clauses which are of recommendatory in nature. For 
example, there are claU8es about mortgaging, etc. which 
have been already been highlighted. But can we expect 
that the US Administration go in any manner against the 
wishes of the Legislature H it is finally passed? These 
are some of the concems which we have. I am happy 
that the hon. Prime Minister has already dwelt upon some 
of the concerns and has said that it will be dealt with 
positively. But these concerns will again remain when the 
Agreement is to come into force. 

Therefore, I would submit that this is a matter on 
which further introspection has to be done before the 
Government takes any further step in this regard. 

SHRI KHARABELA SWAIN: Madam Chairman, , have 
listened with full attention to our hon. Prime Minister. I 
am correct in my assumption that the media says that 
the Prime Minister has started to leam to retort nowadays. 
It is very good. This is a great transformation to a shrewd 
politician and not a statesman. He has now learnt how 
to hit below the belt making personal and sarcastic 
comments on the floor of the House against the Leader 
of the Opposition. If any day, Shri Advanlji becomes the 
Prime Minister of our country, he will be a Prime Minister 
by virtue of his own right and merits and not on the 
mercy of somebody else .... (InterruptiOns) 

SHRI GURUDAS DASGUPT A (Panskura): Let the 
debate be continued with dignity. Let us discuss the issue 
with dignity. Indignity does not bring any relief to the 
argument. ... (Inl8rruptions) 

SHRI KHARABELA SWAIN: I would like to repeat 
the same thing .... (Inl8nuphons) You should have told 
the same thing to him when he told Shri L.K. Advanl 
that he wouid become Prime Minister with the permiSSion 
of Shri Atal Bihari Vajpayee. ... (Inl8rrup1ions) Do not 
advise only me ... (Interruptiol7$) 

Madam Chairman, the Prime Minister in the put, at 
all times, had been saying, "Wait for the next proposal. 
Walt for House of Representative's proposal; and walt for 
the Senate's proposal." But each time the nations is in 
a mode of distrust and it Is in a state of doubt. 

The hon. Prime Minister said that what the hon. 
Leader of Opposition sad is "scare mongering". The .. 
are newspaper Items. One headline says, wNuclear Jewel 
is up for sale". Who has written this article? It was written 
by exoChalrman of Atomic Energy Commission of India, 
Dr. A. Gopala Krishnan. Another headline says, Mlndla 
may lost control over Its nuclear future." Who has written 
this article? It was written by Shrl M. R. Srlnivlaan, 
ex-Chairman of the Atomic Energy Commission. There Is 
one more headline which says, -Not so fine print". Who 
has written this article? It was written by Shri Satllh 
Chandra, the Permanent Representative In the United 
Nations from India. Do they mean to say that all these 
things are ·scare mongering." Shri Gurudas Daagupta said 
something. Though we do not agree with him, does It 
amount to ·scare mongering"? It Is not at all 8scare 
mongering". We are just voicing our genuine concems 
and we are just expressing our genuine cone ems. So, 
let not the Prime Minister say that we are resorting to 
·scare mongering.· 

Then, all the time, we are informed, through the print 
and electronic media, "Wait for 123 Agreement". Hyde 
Act leads to 123 Agreement, which is an enabling 
legislation. It allows Washington and New Delhi to enter 
into a bilateral agreement. The leaders of the Govemment 
say that whatever US does through the Hyde Act is their 
internal business and that it does not affect India. It I. 
being said by the Government all the time. 

Another Important thing that is being said is that 
India is only bound by the bilateral 123 Agreement. It is 
not bound by anything else, whether it is Hyde Act or 
the Senate's proposals or the House of Representatives' 
proposais. 

Hon. Leader of this House, the Minister 0' External 
Affairs, when he made a categorical statement on the 
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floor of this House last week said, "There are some 
extraneous and prescriptive provisions in the Hyde Act 
which can somehow be mitigated through the 123 
Agreement.· We think that It is misleading to say that 
123 Agreement will clear all the doubts which are just 
voicing. Why I am saying this is because of this. There 
Is one Atomic Energy Act, 1954 in the USA. This is an 
overarching law that governs the US policies on nuclear 
l8Iuea. Section 123, Chapter 11, talks about cooperation 
with other nations. That is why the Atomic Energy Act, 
the Hyde Act, the bilateral 123 Agreement are all related 
hierarchically. Hierarchically, these three are related. Any 
Agreement under Section 123 of this Atomic Energy Act, 
would be, by definition under the US law. In negotiating 
such an agreement, the US administration cannot go 
against Is intemal law and In any conflict between an 
intemational agreement and US law, the US law will 
prevail and not this international agreement. I will give 
you one simple example. India had the fuel supply 
agreement with USA for fuel supply to Tarapur Atomic 
Plant. But when India tested atomic bomb in 1974 under 
the leadership of late lamented Shrimati Indira Gandhi, 
thlt fuel supply to T arapur was stopped as was the 
reprocessing of the spent fuel because the US domestic 
law kicked In. So, I am just putting up the question to 
the hon. Minister of Extemal Affairs, who Is present here 
that If the same thing happens in future and, if we are 
being told that because you have tested a nuclear bomb, 
we are going to stop all these supplies, technologies, 
etc. to you, then what will happen to us? What will we 
do in that case because there is a glaring example that 
the same thing happened in Tarapur? So, that is why, I 
may say that If the Hyde Act does not meet India's 
requirements, and this can be corrected in the 123 
Agreement, It does not seem to be true. The Act does 
not provide for full nuclear cycle cooperation. There are 
no guarantees of life of fuel supply in return for safeguards 
In perpetuity' for civilian nuclear power plants. 

Take for example, US is working on the design of a 
Reliable Replacement Weapon (RRW) to modernize Its 
nuclear arsenal and may indeed carry out a test in future, 
if it considers It a necessity. China rnay then test Its own 
Improved design. Pakistan may carry out a test for its 
own reasons. A future Indian Govemment win be placed 
in a totally Indefensible position If its hands are tied under 
the Indo-US deal, which would be the C888 If India had 
installed imported reactors using nuclear fuel. So, this is 
my major point to tell the hon. Minister of External Affairs. 
So, when he wiH reply, he win Just convince us that 
whatever we are saying Is wrong. 

Now, the assurance of this fuel supply is alao not 
going to be met. It assuages India's concerns. ... 
(/nftJmJpliOfI8) Madam, I will not take much time. I wUI 
conclude within three or four minutes. So, to assuage 
India's concerns, US agreed that India could maintain 
adequate stockpiles of nuclear fuel to tide over any 
possible disruption in supply. That was the first assurance 
given to us by the United States of America. It al80 
agreed to work with other nuclear supplies to enable 
India to secure nuclear fuel 80 that Its nuclear power 
stations could continue to operate till the end. 

Madam, the Hyde Act has removed this protection. 
The aaaurance which was given to us, we do not find 
the same thing in this present Hyde Act. It is very 
surprising that the Act also calls upon the US 
Administration to work with the Nuclear Supplier Group 
(NSG) to ensure that India cannot get supplies of nuclear 
fuel, " for reasons contained In this Act, and the US is 
required to suspend supplies to India. So, that Is why, 
my point is that the negotiations in future are going to 
be more and more difficult. It Is just like the uphill 
climbing. Now you wlU have to negotiate with IAEA and 
you will have to negotiate with the China'. Nuclear Supply 
Group. China now says it is a member of the 45-member 
non-nuclear supply group. Every decision in the NSG is 
taken on unanimous basis. China, though not directly but 
indirectly said that this is some sort of parochialism which 
is being shown by America; it is not fair; ~hls is not a 
question of neutrality. It questions like this: When America 
is objecting to North Korea, objecting to Iran, how could 
it supply nuclear technology to India which is also having 
it? Also, this Additional Protocol which India signs with 
the IAEA should be based on the Model Protocol 540 
which applips to the Nuclear Weapons States. 

So, at the end, I shall appeal to the hon. Minister to 
consider this. We are also in favour of this nation. It is 
said that the National Democratic Alliance Government 
did not intimate it to the nation, intimate it to Parliament. 
It is because we did not have any Joint Statement with 
America. We did not have anything. Only negotiation was 
going on. When we did not arrive at any conclusion, 
how could the Government have intimated the Parliament? 
So, the negotiation process that started from the time of 
SM Atal Bihari Vajpayee is being carried forward by this 
Government. It is raising so many doubts in the minds of 
the people of this country cutting p~rty-line, cutting across 
political spectrum. So, I appeal to the hon. Minister that 
if he thinks that he goes to protect the sovereignty of 
this country, the free will of this country, then he should 
explain and clear all our doubts. 

With these words, , conclude. 
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SHRI RAMDAS ATHAWALE (Pandharpur): Madam 
Chariman, I am thankful to the hon'ble Prime Minister 
and heartily felicitate him that he has tried to introduce 
a good thing In the House to strengthen India's power. 
The Leader of the OppOsition has said that the House is 
not being taken into confidence in regard to the agreement 
being signed with America. Hon'ble Prime Minister had 
replied In the prelence of Advanijl that govemment is 
trying to strengthen India. That Is why hon'ble Prime 
Minister Instead of taking lingle runs took the help of 
10 sixes and 10 foura to complete his century. Advanijl 
tried to uproot our batting but he did not get an 
opportunity to do so. 

Madam Chairman, It Ie • matter of pride for us that 
a country like America Is ready to conclude atomic deal 
with India. America Is a big country and It Is entering 
Into an atomic agreement with us. When our Prime 
Minister visited USA, President Bush accompanied him 
continuously for three days; It was an unprecedented 
Incident. I~ Is a very good thing. I would like to request 
Advanljl not to worry about our govemment because our 
govemment Is not going to faU. Communist brothe ... are 
our friends. They will support us. They know that our 
govemment will continue for five years. Yes, there are 
differences. Differences were aleo in the NDA Govemment 
and also in our govemment but our govemment is secular 
whereas NDA govemment consisted of some secular and 
80me non-secular parties. The constituents of our 
govemment do not fight among themselves and they stand 
united and that Is why our govemment Is not going to 
fall In the next five years. 

Madam Chairman, I am grateful to hon'ble Prime 
Minister. Before the signing of the agreement between 
America and our country, the people sitting in the front 
row had said that House should have been taken Into 
confidence. 

18.00 hr •. 

So please do not worry about it. They never consulted 
us, but we shall consult them because we have to run 
Our govemment for five years and for that we need an 
OpPOSition. I would not take more time. I am the only 
person from our party, 80 I get lesser time but despite 
that I at times, get more time. Once again, I felicitate 

hon'ble Prime Minister and I want to say in the end that 
as india registered win In South Africa and defeated South 
Africa, similarly hon'ble Prime Minister has defeated 
Advanijl's team and we have won the match. With this, 
I conclude. 

/English} 

MADAM CHAIRMAN: It Is 6 0' clock now. After this 
discussion, we have to pass three pending Bills regarding 
universities and then we shall taken up matters of urgent 
public Importance. If the House agree., we can extend 
the .itting of the Hou.e till all these Items are disposed 
of. 

SEVERAL HON. MEMBERS: Yes. 

MADAM CHAIRMAN: I think the House agrees to 
this proposal and so we extend the sitting of the House 
till all these items are disposed of. 

Now, I request the hon. Minister to reply. 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): Madam Chairman, I express my 
gratitude to all the hon. Members who have participated 
In this discussion. A number of points have been raised 
in this discussion. The Members have highlighted 80me 
of the Issues concemlng the national Intereet and also 
the broad vision keeping in view the way the Govemment 
is proceeding on this matter. 

Normally, in a debate like this, there would be 
divergence of views. That Is the esaence of democracy. 
But at the same time, it speaks of the mind of the nations 
in a way that the divergent views which are prevailing In 
the body politic get reflected in the observations of the 
representatives of various political parties. 

When the Prime Minister mentioned that there is a 
broad national consensus, he meant that a broad national 
consensus is there that India must move forward and 
India must have access to the technology which has 
been denied for so long. If our scientists and technologists 
have access to this technology, they can do wonders 
and I do not think anybody, wherever he or she may be 
sitting in this House, will disagree with this objective. 
This Is precl8e1y the objective with which the Govemment 
Initiated the process to have the chIli nuclear cooperation 
arrangement with the United States of America. 
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Keeping that broad objective in view, the Joint 
Statement of 18th July, 2005, which reflected the essence 
of all the essential parameters of this agreement, was 
placed before the House. The Separation Plan which was 
worked out-America was fully involved with this 
Separation Plan-was also placed before the House as 
also the agreement of 2nd March, 2006. Thereafter, the 
Prime Minister explained in detail concerning all issues in 
his reply to the debate on 17th August 2006. 

I will touch upon the first point on which the Leader 
of the Opposition has made, to my mind, a very strong 
plea. He has indicated that we have mortgaged the 
Foreign Policy; we have jeopardized our security concems; 
there will be no Pokhran-III and Pokhran-IV. Pokhran-I 
and Pokhran-II had already taken place. But most 
respectfully, I would like to submit for the consideration 
of the House, who declared unilateral moratorium. What 
prompted them to do so? What prompted them to do so 
within a few months of the Second Pokhran Explosion? 

It took place in May 1998. They came to power in 
March 1998. Surely, a layman would appreciate that 
everything was ready. The previous Government, for the 
best reasons, did not take the decision and they owned 
that decision. The only phrase which we use repeatedly, 
justifiably and we stuck to that is that, yes, we have the 
capabilities. That is why we kept our nuclear option open. 
We did not close that option. That was the message 
which our young Prime Minister conveyed to the 
intemational community in the Disarmament Conference 
that we are In a position to manufacture nuclear weapons, 
if we so desire. We are almost a screwdrivers tum away 
from that stage, that we are willing to continue at the 
threshold level and we do not want to graduate ourselves 
to be a nuclear weapon State, provided uri-nuclear 
weapon States and other countries of the world agree 
for the total nuclear disarmament. That is what we said. 

18.08 hrs. 

[MR. SPEAKER in fhll Chait) 

We established our capabilities In 1974. We were 
just a screwdriver's tum away. That Is why, within less 
than three months after coming to power, they could do 
that. What prompted the Leader of the Opposition to say 
that Pokharan-III and Pokhran-IV are mortgaged for all 
time to come? What did they say? 

The then Prime Minister, Shrl Atal Bihari Vajpayee 
stated on 24th September, 1998 in the UNGA and I 
quote: 

-These test do not signal a dilution of India's 
commitment to the pursuit of nuclear weapon 
disarmament. Accordingly, after concluding this limited 
testing programme, India announced a voluntary 
moratorium on further underground nuclear test 
explosion. We conveyed our willingness to move 
towards a dtI JUM formalization of this obligation. In 
announcing a moratorium, India has already accepted 
the basic obligation of the CTBT in 1996, India could 
not have accepted that obligation as such a restrain 
would have eroded our capability and compromised 
our national security." 

Therefore, they did and they accepted it. This 
statement was repeated in the following year by the then 
Foreign Minister and today they are accusing us that 
there cannot be a Pokhran-III and there cannot be a 
Pokhran-IV. 

You yourself accepted that nuclear disarmament is 
one of the basic objectives of it. Even today, we have 
submitted a working paper to the United Nations, we 
want nuclear disarmament. The Prime Minister has already 
assured you as to what is the rationality of having a 
separation plan. If the civilian nuclear agreement with the 
USA would cover the strategic programme, then what 
was the rationality of having a separation plan? This Itself 
speaks that It cannot be a part of the arrangement which 
we are entering into with the United States of America. 
This is comp!etely a different plan, and surely we are not 
expecting to have any support from them for this 
programme. We will carry on this programme; we will 
carry on our own the strategic programme; and we will 
use our own fuel and materials, whatever would be 
needed, and that is why the Prime Minister is quite 
confident that there cannot be any compromise on it, 
and there cannot be any inspection so far as this Is 
concerned. 

Now, Sir, certain portions have been quoted by a 
large number of Members. Most respectfully, I would like 
to submit that it is the pattern of the US legislation, 
particularly two Sections. Almost in every legislation, 
Section 101 is the normal short title of the Bill; Section 
102 and Section 103, one speaks of the sense of the 
House and another speak of the policies of the United 
States of America, and these are of recommendatory 
nature. These are not of the mandatory nature. If there 
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is a reference to FMCT I there is a reference to the 
nuclear weaponization programme, in respect of some of 
theae recommendations, It would be the obligation of the 
United States Administration to provide the necessary 
information to the Congress but it is not an obligation to 
me, to us, not even to provide the necessary information. 
They can collect that information on their own, and 
actually they are doing so. 

A number of Reports are made to the Congress by 
the US Administrations in respect of human rights, in 
respect of bonded labour, in respect of child labour. It is 
their practice. So far as we are concemed, the Prime 
Minister has very correctly pointed out as to what this 
Bill is. Why did I say that normally we do no comment 
on the legislations of another country? What is the 
purpose of this Bill? The purpose of this Bill Is to provide 
waiver, waiver not to India, waiver to the US 
Administration to enable them to enter into an agreement 
with India for the civil nuclear programme. Why was this 
waiver needed? It was needed because of the 1954 Act 
that if any country had tested nuclear explosions, then 
they would be debarred to be a partner with the USA in 
any nuclear programme. 

If all the nuclear arrangements of a country are not 
under total safeguard of the IAEA, that country is not 
eligible to be a partner with the USA for any nuclear 
cooperation programme. If a country has nuclear weapons, 
that country is not eligible to a partner in an arrangement 
for Civilian Nuclear Cooperation with the USA as per US 
law. Therefore, these waivers were necessary. Without 
these waivers, the US Administration is unable to deal 
with India in respect of the Civilian Nuolear Cooperation 
arrangement. So, this is being done. 

A number of questions have been raised saying: 
"When this is debated in the US Congress, it is not a 
final state; when it is debated in the US Senate, it is not 
a final stage." 'Nhen the reconciliation conference takes 
places, even then you are saying that is not the final 
stage. Yes, it is not the final stage. These are the various 
stages of the process. The process is yet to be 
completed. Negotiation under Section 123 of their Act is 
to re-start; and what we have said is how we are going 
to safeguard our interest. 

When the Prime Minister talks of reciprocity, what 
does he say? He says that 'before we accept safeguards, 
this 123 Agreement is to be finalized. ' That is the 
arrangement, because once we enter into safeguards, 

the safeguard would be for perpetuity in respect of those 
imported materials, equipment and fuel. But before we 
enter into that, all our concems are to get reflected in 
the 123 Agreement, which is yet to be done. NSG 
(Nuclear Supplier Group) is also to amend their rules, 
their guidelines because they do not deal with a country, 
which is having a nuclear weapon programme. 

Therefore, those guidelines are also to be amended 
to suit the Indian requirement. When we are going to 
enter into an arrangement with IAEA on safeguard and 
a protocol, that will also have to be India-.paciflc because 
the one conditionalities that are required for entering Into 
Civilian Nuclear Cooperation, and India does fuHiII that 
requirement. That is why these agreements ought to be 
made India-specific. 

Now, somebody Is saying; "What Is great in it?" It Is 
true, that in the Immediate context nuclear power is not 
a big component in our energy basket. We are to depend 
on coal; we are to depend on hydro powflr; we are to 
depend on imported hydrocarbons; and we are to depend 
on our non-conventional energy. But at the same time, 
nuclear energy is going to be a very major component in 
the foreseeable future because that is the cleanest energy, 
which is available. Volatile oil market Is known to 
everybody; it need not be explained in details. 

Somebody was talking that we have huge quantity 
of Thorium. Yes, we know that one-third is In our country. 
Thirty per cent of the Thorium reserves are In our country. 

But the big block is access to technology. This barrier 
should be removed. It Is not merely in respect of mere 
nuclear energy, nuclear power that we have to remove 
apartheid. The Leader of the Opposition took exception 
to the word 'apartheid'. It is apartheid. Despite the best 
brain, best talent, our scientists cannot show their mettle 
to the fullest extent because of the lack of access to 
these technologies and lack of access to the equipment. 
Are we not aware of how much problem we had to face 
to get a supercomputer or the cryogenic engine and how 
it affected 80me of our very important strategiC 
programmes? We do not even have access to the dual 
use technology. 

What is the relevance of USA? Somebody tried to 
Import extraneous political elements. There Is no need of 
bringing it. Unless you have okayed it from the US, unless 
US extends the collaboration and co-operatlon, no other 
country Is going to do that. At least, the Leader of the 
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Opposition should be fully aware and he should be fully 
conversant with that fact because he was in the 
Government during the current period for at least five to 
she years. 

How much problem we are facing to have access to 
the technology, to have equipment, to have the materials 
which we want to have? But does that mean we should 
compromise our basic national interest? The Leader of 
the Opposition says Indian Foreign Policy has been 
mortgaged. I have heard this phrase umpteen number of 
times. I do not know how may times sovereignty can be 
mortgaged. IN 1994 when I Signed the Agreement of 
WTO, Mr. Speaker, Sir, a senior colleague---I cannot 
take his name-on the floor of this House, said you have 
bartered our sovereign right of international trade. After a 
couple of years, when they came to power, they did not 
change a comma or a full stop of that Agreement and, 
to justify the agreement, they had to reprint the argument 
which I gave on the floor of both the Houses. 

Therefore, do not take these things so lightly. Nobody 
is going to mortgage sovereignty, not to speak of the 
Congress Party which has struggled for the freedom of 
this country In its long history. Even after Independence, 
they had to fight· all sorts of obscurantist forces; and to 
fight against obscurantist forces, they even had to sacrifice 
the lives of their supreme leadership starting from 
Mahatma Gandhi, Indira Gandhi to Rajiv Gandhi. 
Therefore, do not think that a Congress Prime Minister is 
going to mortgage the sovereignty, independent decision 
making or broad national interest. 

Then, regarding the expression of opinion by different 
legislative bodies. The other day I was watching with 
interest, though I have nothing to do with it. But my 
friends from West Bengal may be interested in knowing 
the language in which the West Bengal Legislative 
Assembly passed a unanimous Resolution condemning 
the attack on Iraq. It is their own sovereign legislation. 
They have express it. Many Legislatures expressed their 
views on different issues. 

Therefore, Mr. Speaker, I do feel that we need not 
be unneceaaarily agitated on non-issues. The basic Issue 
is whether we are going to maintain the p8rameters which 
have been clearly indicated in the July 18th S~ement 
and in the 2nd March Statement in the 123 Agreement 
which we are going to sign. 

Therefore, the option would be this. If we cannot 
have the fuH agreement and if our parameters do not get 
reflected in It, It may not go through. But why should we 
say so? Why should we not try? Everybody in the world 
recognizes it and I am pretty sure if by accident, there 
is no way by normal chance, they come to power on this 
side, they will use the same argument to defend the 
action which they will be pursuing. Therefore, let us not 
go to that aspect of the issues. 

A question has been raised whether our independent, 
three-stage research programme would be maintained. It 
would be maintained. It cannot be Interfered with. It is 
because we have to protect it. Why are they saying that 
the US Administration is saying that? Even after this Bill 
being passed, the Secretary of State ~as on record that 
it would be possible for the Administration to implement 
the commitments which they have made to India In the 
2nd March and 18th July Statements~ They are fully aware 
of it. They have analysed their own legislation which has 
been passed by their own Congress. When they are 
ssying it and when we are going to have this agreement, 
after this when we will be entering into it, let us wait for 
it. What is the harm in it? 

We are not doing anything behind the back of 
Parliament. At every stage, whenever a demand has been 
there that there should be a discussion, readily we have 
agreed. This is the third or fourth, I think fourth, discussion 
here. If it is required, It would be done there. Next time 
it would be done. But if somebody wants to expand the 
scope of the debated and discussion, I am afraid, Mr. 
Speaker, Sir, It cannot be done. It cannot be done that 
the Intematlonal agreements will have to be ratified by 
the Parliament. That position cannot be accepted because 
it Is a larger Issue. For that you require a mandate. 
None of us spoke that we will amend the Constitution 
and bring this provision within the Constitution. Yes, many 
countries have It. When our Constitution-makers drafted 
the Constitution, they were fully aware of it. They had 
not got It. 

I would not give the example; but I know. I signed 
one agreement with my neighbouring country for having 
some hydel power project aome time In 1995 as the 
then Foreign Minister. But because of the Intemal political 
situation and the situation prevailing in the Parliament of 
that country, till 2006 It has not Wen ratified. Therefore, 
these issues are also to be kept in view. Let us not be 
carried away by emotion. Yes, on the demand that 
Parliament sho\.id be taken into confidence, the Parliament 
should be Informed, we are already ready to do that. 
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Questions have been raised about the scientific 
community. I do not know whether any Government 
discussed with the aclentiflc community in 80 many delalta 
or so many times as this current Govemment has done. 
Dr. Manmohan Singh himseH was a member of the Atomic: 
Energy Commission, for umpteen years he himself has 
the fratemity with the scientific community. Naturally, the 
scientific community may feel concemed on certain areas. 
Whenever they feel concemed, their concems are taken 
nole of. As he has pointed out, I can reiterate that nothing 
will be done which will stand in the way of our indigenous 
dev<llopment, indigenous research and development 
programme because that is the core of our strength and 
we cannot compromise, under any situation, with that 
core strength of our economy, of our national asset. 

On foreign policy, the hon. Prime Minister has already 
explained in detail. 

We do not believe that our relationship with one 
country is dependent on our relationship with an other 
country. We have never accepted that proposition. We 
had a very succe88fu1 visit of the Chinese President very 
recently. China has excellent relations with Pakistan. That 
does not stand in the way of our building up excellent 
relations with them. Therefore, these relations are 
independent. If somebody wants to say that it is intrusive, 
then I have myself stated that certain phrases are there 
which are extraneous and prescriptive. It is for them to 
use that type of phrase, but it does not eoncem us. 

So long as the text of the main agreement Is 
concerned, Mr. Speakers, Sir, I think that I have covered 
in general terms the issues which have been raised. An 
assurance has been given by no less a person than the 
Prime Minister. I need not reiterate it. 

Thank you Mr. Speaker, and hon. Members, for giving 
me this opportunity of sharing some of my thoughts with 
you. 

18.31 hr •. 

(II) SIKKIM UNIVERSITY BILL·, 2006 
(III) TRIPURA UNIVERSITY BILL·, 2006 

AND 
(IV) RAJIV GANDHI UNIVERSITY BILL·, 

2006-Contti. 

/English} 

MR. SPEAKER: Let us resume our diacaaNon on 
items No. 38, 39 and 40. 

R.pv G6ndhI lJnlKN'Blly BII, 2006 

[TlIII18I8lion} 

SHRI SHAILENDRA KUMAR (Chall): Mr. Speaker, 
Sir, I rise to speak in support of all the three BlUs Kz 
Slkkim University Bill, Tripura University Bill, Raj/v Gandhi 
University Bill 2006, which is located in Arunachal 
Prade8h. 

18.32 hr •• 

[SHRI ARJUN SETHI in ~ Chailj 

All the hon'ble Members expressed their views and 
put forward their suggestions, especially our respected 
colleague Shri Kiren Rijlju expre_ed his views in detail 
about all three universities in north-eutem states, I 
strongly support what he said. If we look at the entire 
country, It Is true that such universities are also located 
at other places. A little while ago Shri Bwiawmuthiaryjl 
wu saying that there is no university In his Bololand. 
Hon'ble Minister should take this Into account that 
Bodoland is located in Assam, In north-eut and Is a 
part of India. That is a good area and such unlvardy 
should also be set up there. 

It has also been seen, whether It Is Sikkim, TrIpura, 
Arunachal Pradesh or Assam or any other state In 
northeast region, that the Indian culture and civilization Ie 
still intact there while most of the states are located at 
borders. We should take lesson from It. They have to be 
encouraged on educational and cultural buis. We atao 
find that the rate of literacy hu also IncreaMd there In 
comparison to other states. But the youths and educated 
people of north-eutem states have to go to other states 
for higher education. Our colleague Nakul Oas Ral had 
got his education In Allahabad Agriculture University, Nalnl. 
I was pleased when he told me that he had got hie 
education from my city. 

The literacy rate of north-eastern states Is good, 
people want to be educated, but face many difficulties in 
getting higher education, they have to go to DeIhl and 
other states for higher education. I want to request honble 
Minister that special care should be taken of these 8tates. 

You have prepared action plans for all the three 
universities and all our colleagues from north-eastem 
states expressed their views in this regard. If there i8 
any shortcoming that should be removed 80 thai our 
country may progress, peopJe after getting educated here 
may go abroad and make a name of our country. I 
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demand that at least one Central University should be 
set up in any of the north-eastem states so that youth 
of that region do not have to go to other states and can 
study In their own states. There are different types of 
subjects, technologies, streams and by studying them they 
win get connected with the main stream of the country. 
With this I support all the three Bills. 

[English} 

SHRI AJOY CHAKRABORTY (Baslrhat): Thank you, 
Mr. Chairman, Sir. I convey my thanks to the Government, 
particularly, the Minister concerned for bringing these Bills 
in order to establish Central Universities in Sikkim, Tripura 
and Arunachal Pradesh. These three States belong to 
the North East region, which are detached from the 
mainstream of the country. Many of the hon. Members in 
this august House have desired announcement of a 
package to bring these North East States in the 
mainstream of the country. 

The hon. Member from Arunachal Pradesh has 
expressed his sentiments on the issue of the name of 
the Bill. In the case of the Bills for Tripura and Sikkim, 
the name of the State has been mentioned, but in the 
case of Arunachal Pradesh, the name of the State has 
not been mentioned and the Bill is named as Rajiv Gandhi 
University Bill. Why is the name of late Shri Rajiv Gandhi 
being used for it? With due respect to late Shri Rajiv 
Gandhi, I also appreciate the feelings of the hon. Member 
from Arunachal Pradesh. Therefore, the Government 
should consider, and think over this matter. 

The students of these three States along with the 
other States of the North Eas~ region including Assam, 
Meghalaya, etc. are very much deprived of getting higher 
education. There is no university in Tripura, and they 
have no facility to get higher education. If the students 
from Tripura, Sikkim, or Arunachal Pradesh want to get 
higher education, then they have to go to Kolkata, Delhi 
or other cities. This exercise becomes highly expensive 
for the students belonging to the middle-class, lower 
middle-class, and poorer sections of the society. Barring 
a few exceptions, a large number of students have not 
got higher education even after lapse of so many years 
of our independence. They are being deprived of higher 
education. I hope that this Bill will fulfill their aspirations, 
and fulfill their future prospects. The Government should 
look into this matter. 

The Government as well as the UGC should not 
only think of establishing a Central University in these 

three States, but also provide adequate money to start 
making available different subjects. These universities 
should start making available different subject for the 
student, provide lecturers of different subjects, etc., and 
all this requires money. Therefore, the Government should 
not only establish these three universities, but the 
Govemment should also take care of providing sufficient 
money for the smooth running of these three Universities. 

I would like to make one more point while taking 
part In this discussion. Our country Is a very democratic 
country as the students between the age group of 18 
years and 21 years are also getting their franchise right. 
I have gone through the Bill carefully and found that 
there is no scope for students to form student unions. 
Students are the future leaders of our country. Many 
senior leaders of the present like Shri Chandrappan, Shri 
Sudhakar Reddy, Shri Hannan Mollah began their journey 
of politics through students unions. Several leaders of 
not only my party but all other political parties have come 
from the students' movement. Shri Priya Ranjan Dasmunsi 
was a student leader in Calcutta University in West 
Bengal. However, we find it unfortunate that no scope Is 
provided for formation of student unions in these three 
universities. It is a legltfmate right of the students to form 
students union. 

What happened in Lucknow is sad and none of us 
would want that to be repeated. We do not support the 
mischief created by the students union there in Lucknow 
University. After the Lyngdoh report those students were 
ousted from there. We support the formation of students 
union. I hope the Government would consider this matter. 
The Minister should not be guided by the bureaucrats. 
They are all democratically elected people. They are 
elected from among the people. They should look after 
the weHare of· the students and provide for formation 
students unions in these universities. 

It Is a very good gesture on the part of the 
Government to take over these three Universities and 
convert them into full-fledged universities. After the 
establishment of a Central University, the hopes and 
aspirations of the people living in this backward region of 
the country will be fulfilled. From days prior to 
Independence thAY have been deprived of opportunities 
of higher education. This step by the Government will 
bring these areas into the mainstreart) of the country and 
the students of these areas will get an opportunity to 
progress In every sphere of learning including science 
and technology. I believe the hopes and aspirations of 
the students and the people in general of these areas 
will be fulfilled by this enactment. 
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SHRI BRAJA KISHORE TRIPATHY (Purl): Mr. 
Chairman, sir, right now we are discussing the Slkkim 
University Bill, 2006, the Tripura University Bill, 2006 and 
the Rajiv Gandhi University Bill, 2006. I stand in support 
of these three Bills. 

It is good that the Govemment of India has decided 
to take over these three Universities and make them 
Central Universities. As we all know, these three 
Universities and the colleges in these three States Sikkim, 
Tripura and Arunachal Pradesh are affiliated to the North 
Bengal University of West Bengal. These Universities did 
not have any faculty for post-graduate studies. Therefore, 
the students of the North-East were facing a lot of 
difficulties in pursuit of post-graduate studies. However, 
their need for technical, engineering and medical studies 
will not be covered by these Central Universities. So, I 
would request the Govemment to consider providing these 
facilities also in these universities. 

We should see that the people of North-East are 
integrated into the mainstream of the country. We must 
honour their national spirit and their cultural symbols. We 
must support and help them. These students should have 
access to medical education. The Central Govemment 
should run technical, engineering and management 
colleges also in these three Universities so that students 
of the North-East are benefited by that. 

I am very pained to say that the sentiments of the 
people of Arunachal Pradesh would be hurt by the name 
being given to the University. While the Sikkim and Tripura 
Universities have been named after the names of their 
States, the Arunachal Pradesh University has been named 
after the Rajiv Gandhi. I have tremendous respect to the 
late Rajiv Gandhi and I do not have any objection in the 
University being named after him. But the sentiments of 
the people have also to be taken into account. We must 
honour the sentiments of the people. As Shri Kiren has 
said, the people of Arunachal Pradesh are feeling 
uncomfortable with the name given to their University. It 
shows that we are trying to play politics even in academic 
field by resorting to such naming convention. 

It would not be helpful for us, for the Govemment 
and for the nation. Hence, I would request the 
Govemment to take congnizance of the requests of the 
people and the representatives of Arunachal Pradesh and 

Rlljlv GIItIdhI Univsfslly BHI, 2006 

change the name of the University. The Govemment 
should come out with another amendment as suggested 
by the hon. Members. I am extending my support to 
them and request the Govemment to keep the name of 
their State in the University so that their sentiments wlU 
not be wounded and their sentiments are respected. I 
hope the ho. Minister while giving his reply would respond 
to this. 

We have quota in different States. Students of North-
East are studying in different States. By the setting up 
of these Central Universities, their difficulties will be over 
and their educational needs would be fulfilled. 

I would like to bring to the attention of the hon. 
Minister the matter conceming my State, Orissa. Of 
course, I am very much happy about the setting up of 
Central Universities In the North-East. Orissa Is also not 
having single Central University 80 far. Will the hon. 
Minister and the Government consider giving the 
recognition of Central University to one of the premier 
colleges or universities of Orissa. This Is one of the 
demands of the people of Orissa. One of Its universities 
should be considered as a Central University. Previously, 
It was the convention and the standard that a Central 
University specializes in certain subjects and certain 
aspects. Different Govemments run Central universities 
with specialization in certain subject. Now, they are giving 
way. Previously, Jawahartal Nehru University and other 
Universities were specialized on certain subjects. 

Orissa has the tribal population of about 36 per cent. 
Hence, I request the Government to consider setting up 
such type of university which would just cater to the 
needs of the tribal people of Orissa. Tribal people have 
separate culture, tradition, etc. The Govemment should 
respect the sentiments of the people of Orissa in this 
regard. 

We have been demanding time and time in this 
House and we have also requested the Government of 
India and aU the MPs of Orissa have also met the Prime 
Minister demanding a National In.titute of Science. But 
the Govemment have betrayed the people of the State 
in Ihle regard. The previous Government had decided to 
set up a Central institution like the National Institute of 
Sciences at Bhubaneshwar in Orissa but the same has 
been shifted to some other part of the country. We have 
not objected to it. But we demand that the Government 
should also reconsider opening of 'a National Institute of 
Sciences. We are happy that the hon. Prime Minister 
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ha. declared something at Bhubaneshwar regarding 
setting up of an Indian Institute of Science, Technology 
and Research under the auspices of the Ministry of Atomic 
Energy. I do not know why 80 far nothing has been 
decided about the Institute although the Prime Minister 
has declared at Bhubneshwar in August. The Government 
has not taken any decision as to how the Ministry of 
Atomic Energy would run the Institute and as to why it 
has not been set up by the Ministry of HRD, which 
manages the affairs of this subject. 

I do not know as to how the Atomic Energy would 
set up this Institute. Nothing has been done so far. The 
Govemment has not taken any decision 80 far. As far as 
I am concemed, there is not financial arrangement or 
budgetary arrangement. Nothing has been done in this 
respect. The hon. Minister has replied in this House and 
the other House that they do not have any programme 
of setting up of such an institute. I do not know as to 
how they can say that when the Prime Minister has 
declared something to this effect in August at 
Bhub8Qeshwar and as to how HRD Ministry has stated 
that nothing of such type or any proposal is there with 
them. I can understand that the HRD is not having any 
proposal to this effect because the Ministry of Atomic 
Energy would take up setting up of this Institute as 
declared by the Prime Minister. But what I would like to 
say is that the Govemment should not have replied in 
both the Houses, in the present Session, that there is no 
such proposal in the Ministry. I want a clarification from 
the hon. Minister as to what is the actual position 
particularly when the hon. Prime Minister has declared. I 
would like to know the response from the hon. Minister 
as to whether such an Institute would be set up by the 
Govemment in Bhubaneshwar or not. 

SHRI TAPIR GAO (Arunachal East): Mr. Chairman, 
Sir, I seek your permission to speak from here. 

On behalf of the people of Arunachal Pradesh, Sikkim 
and Tripura, I really salute the hon. HRD Minister, SM 
Arjun Singh and also hon. Minister of State of HRD, who 
have really taken pains to facilitate the people, the 
younger generation of the North Eastem States by 
granting Central Universities to Arunachal Pradesh, Sikkim 
and Trlpura. 

Last time we agitated and the hon. f,Alnister, Shri 
Arjun Singh assured us in this House that in the next 
Parliament Session, he would come up with the Bills. 
So, he came up with ·these Billa now and there are no 

word. to express my thanks, on behalf of the people of 
the North Eastem States. 

We represent the North Eastem States; we, the hon. 
Members of Pariiament, face the consequences when the 
boys and girls from thE! North Ealt face a lot of problem 
In getting admission in Delhi and other metropolitan cities 
of this country. But with granting of Central Universities 
to these three States, at least our younger generation 
and the future generation will avail the facilities in these 
three States; it will be a great opportunity for our boys 
and girls In the North Eastem States. 

I have really got a lot of respeet-I say this from the 
core of my heart-for our Parliamentary Affairs Minister, 
Shri Priya Ranjan Dasmunsi; and I would like to pinpoint 
the Issues. Shri Shailendra Kumar was naming the three 
institutions of the North East. Proudly it indicates the 
geographical locations of the States; they kept Sikkim 
University and Tripura University for those States, but 
w~en it came to Arunachal Pradesh, they kept it as Rajiv 
Gandhi University. In that Bill, you have to tum 2·3 pages 
to find out the name of the State of Arunachal Pradesh. 
We honour Shri Rajiv Gandhi. He was our young Prime 
Minister of this country; we have got a lot of regard for 
him; the people of Arunachal Pradesh and the country 
love Rajiv Gandhi; no one dishonour Rajiv Gandhi. 

But in this particular case, when they kept the name 
as Rajiv Gandhi University, one has to tum 2·3 pages in 
the Bill to find the name Arunachal Pradesh State. Really, 
it touches the sentiments of tribal people of Arunachal 
Pradesh. We do not say that the words 'Rajiv Gandhi' 
should not be there. My colleague Shri Kiren Rljlju and 
I have given notices of amendment alao. If at an, you 
feel that It would not be an honour, if we remove that 
name, we request you to kindly insert the word 'Arunachal' 
after 'Rajiv Gandhi' in the name of the Bill. We can 
make that as 'Rajiv Gandhi Arunachal University'. 

I would like to draw the attention of our hon. 
ParUamentary Affairs Minister, Shri Priya Ranjan Dasmunsi 
to this. When Shrimati Sonia Gandhi, the Chairperson of 
UPA came to Twang, during the Buddhist festival time, 
she said something and I was realty happy to hear this 
voice from Shrimati Sonia Gandhi; she said: 'Ham apke 
hai aur aap hamarein hai'. So, when, Arunachal Pradesh 
feels proud to hear such statement, to name this 
University without adding Arunachal, may hurt the 
sentiments of people and go contrary to what Shrlmati 
Sonia Gandhi said during the festival time there. So, it Is 
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my humble submission--seeing the sentiment of our 
students union, seeing the statements of the political 
leaders in Arunachal Pradesh and seeing the sentiments 
in general for the people Arunachal Pradesh-I urge upon 
the hon. HRD Minister to kindly insert after 'Rajiv Gandhi', 
the word 'Arunachal', in the name of the Bill pertaining 
to Arunachal Pradesh University. It will be a great relief 
and recognition of the indications of geographical locations 
of this University. 

Sir, it would have been better if this Bill could have 
been drafted on the ground. It has not been drafted on 
the ground but it has been drafted by the officials or the 
ministerial staff sitting in Delhi. Now one very astonishing 
line is there in the BHI which I would like to point out. In 
clause 4, the name has been mentioned as the Rallv 
Gandhi University, Itanagar. But the actual location of 
the University is Rono Hill which is 30 kilometres away 
from Itanagar. According to this Bin, the Government of 
Arunachal Pradesh have to shift all the structure to 
Itanagar. So, I would request that the words 'Rono Hili' 
should be inserted in place of 'Itanagar'. Otherwise, if 
you send some letter or some person to Arunachal 
Pradesh University, /tanagar, he has to come back another 
30 kilometres to locate that University. Therefore, the 
words 'Rono Hill' in place of 'Itanagar' may kindly by 
inserted for the real address of that University where 
infrastructure has already been established to some extent. 

In addition, in Clause 8 of this Bill, the hon. Minister 
may kindly request the provisions of Clause 4 of the 
recently passed Bill, namely, the Central Educational 
Institutions Reservation in Admission Bill, 2006. It will be 
a greater indication for the reservation and policies of 
that institution. It may kindly be inserted after Clause 8 
of the University Bill. 

We need the Central Universities whether it is in 
Tripura or Sikkim or Arunachal Pradesh but we need to 
achieve the true spirit of Central Universities. The law of 
the land Immediately reaches to the interior parts of 
Arunachal Pradesh and Eastern part of the country but 
the development never reaches to that part of the country. 
Therefore, the true spirit of the Central University may 
kindly be facilitated to these three institutiOns so that our 
boys and giris do not have to rush here and there in the 
metropolitan cities of the country of opting other subjects. 

I would like to highlight two institutions. The first 
college of Arunachal Pradesh falls in my Pariiamentary 
Constituency. The name of that college is Jawaharlal 

R6jiv GM7dhi lInivtNsity Bill, 2006 

Nehru College which was established in 1964. Now you 
would not imagine still some of the girls and boys hostels 
are located in some ordinary buildings. Our hon. Minister 
visited that particular institution also. It really makes us 
hurt that we are blackmalUng the architect of this country, 
Jawaharlal Nehru. But still most of the hostels are made 
like an ordinary building with wooden material. Even the 
extension of colleges are in ordinary buildings. This is a 
great dishonour to the man after whom it has been 
named. There is another college in my Parliamentary 
Constituency, namely, Indira Gandhi College. I hesitate 
to visit that institution because one of my teachers who 
taught me in the Paslghat college Is the Principal of that 
college today. When I went to the Indira Gandhi College, 
Teju, I found that there is no hostel accommodation in 
the institution. The college students have constructed on 
SeH-Help basis with leaves and bamboos some ordinary 
building type huts around the compound of the college. 
This is the situation in Arunachal Pradesh. 

19.00 hr •. 

Sir, we do not have any problem about having the 
name of the University as Rallv Gandhi but I would like 
to request the hon. Minister to kindly add the words, 
'Arunachal Pradesh' to it. Otherwise, this university would 
also meet the same fate as that of the colleges named 
after great visionaries like the late Jawaharlal Nehru and 
the late Indira GandhI. It should have all the requisite 
facilities as are there in a Central University like the 
Benaras Hindi University. I had the fortune of visiting 
that university twice. If this University Is not given all the 
facilities, then it would also suffer the same kind of fate 
as the other two colleges named after the late Jawaharlal 
Nehru and the late Indira Gandhi have met with. 

Sir, I would like to make another point. When this 
institution is given autonomous power, then It would run 
its affairs Independently. But it has often been seen, 
particulariy in the North-Eastern region whether it Is in 
Tripura, or in Sikkim or Arunachal Pradesh, there is lack 
of proper monitoring and there is lack of accountability in 
matte ... of development, imparting education and providing 
necessary amenities and facilities. So, the monitoring 
mechanism would need to be strengthened in theae 
inatltutiOll8, otherwi8e representatives of the UGC will not 
visit the place. So, the management of the university 
would have to be strong enough. 

Sir, once again I would like to remind the hon. 
Minister that with the same 'Rajiv GandhI' one would not 
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be· able to locate It geographically and therefore, insertion 
of the words 'Arunachal Pradesh' would be of great help 
and it would also help in soothing the sentiments of the 
people of Arunachal Pradesh. 

Sir, with these words, I thank you once again. 

{Tmns/alionsj 

SHRI RAM KRIPAL YADAV (Patna): Mr. Chairman, 
Sir, I am grateful to you for giving me an opportunity to 
take part in this important discussion. Tripura University 
Bill, 2006, Sikklm University Bill, 2006 alongwith Railv 
Gandhi University Bill, 2006 for establishing RaJiv Gandhi 
University in Arunachal Pradesh have been presented in 
the House today. A University named after Shri Rajiv 
Gandhi ji is being established there. These North-Eastem 
areas have remained neglected for long. There is a 
paucity of Universities in the region and the region and 
the existing Universities are in a bad state. I think that 
this is a very good decision because this region has 
remained neglected so far. In view of this, it is an 
appropriate decision to open Rajiv Gandhi University there. 
It will be a Central University and I fully support the 
proposal but at the same time I would like to remind you 
that there are many other such States where Central 
Universities are needed. The inability of the State 
Govemments of these three states to mobilize adequate 
funds to provide educational opportunities to students who 
wish to go in for higher education has been cited as the 
reason for presenting these Bills. The children from these 
States have to go to Delhi or Bangladesh or elsewhere 
for higher education. It is not possible for poor families 
to support their children far away from their homes or 
abroad for education. The government has taken a 
commendable decision and it deserves fulsome praise. 
There is need to open a Central University in Bihar as 
well. I would like to draw the attention of the hon. Minister, 
through you, towards the situation in Bihar because it is 
inarguable that Bihar is a backward State in every sphere. 
I have always raised this demand and the people of 
Bihar have also been demanding that Bihar should be 
accorded a special status. I do no deny that time and 
again the Government has made efforts for Bihar's 
progress and upliftment but these were haH-hearted efforts. 
This Is the reason for the sad situation of Bihar, today. 
Bihar has its own history. You must have heard of 
Nalanda University: People from all over the world come 
there to leam. It has a rich historical background. 'Vaishali' 
in Bihar is the place which gave birth to the Licchavi 
Republic from where the concept of democracy spread 

to other parts of the world. Look at the condition of that 
Bihar today. You also belong to that State which is In 
such a bad shape today. Your State and mine were one 
but now have been separated. Bengal, Bihar and Orissa 
were one earlier but in the course of time all three were 
separated and all are in a bad state now. Separation of 
Jharkhand from Bihar has led to a further deterioration in 
the economic condition of the state. The State Universities 
in Bihar are not equipped to provide proper educational 
facilities to the bright students. I would particularly like to 
talk about Patna University which has got Its own historical 
background. It had its own status and identity. A number 
of renowned personalities have passed through Its portals. 
I am placing a longstanding demand of the people of 
Bihar before you. Although the hon. Minister has 
undertaken a number of measures to improve secondary 
education in Bihar, even so if the backwardness and 
poverty In Bihar is to be removed and the standard of 
higher education is to be improved then Patna University 
has to be upgraded. The Minister has not paid attention 
to the p6ght of Patna University which is the institution of 
higher leaming in Bihar. I have pieced this demand in 
the House many a times and have been demanding for 
many years that Patne University should be accorded 
the status of a Central University. But the Government 
has not given any positive response in this regard so 
far. The hon. MInister Is not present here at the moment. 
Shri Arjun Singhji had visited Patna when centenary 
celebrations of ON college were going on. He had given 
an assurance there but that assurance has not been 
fulfilled till date. I would like to say, through you, that we 
would not mind It even If the name of Patna University 
Is changed to RaJiv Gandhi University to accord it the 
status of Central University. We would welcome it. Rajiv 
Gandhi's contribution towards nation building has been 
immense. He was a great leader. The status of Central 
University may be granted in his name. The process of 
granting special status to Bihar may continue but first 
some assistance should be given to bring about 
improvement in the educational backwardness of the 
States. Hence, It is my request that a Central University 
should be set up there. 

The hon. Minaster also belongs to Bihar. He feels for 
Bihar and I think that the entire House must feel for 
Bihar-be it Treasury Benches or the Opposition. The 
Minister of Parliamentary Affairs Shri Dasmunsiji is also 
preaent. Shri Kapil Sibelji has also represented Patna, 
but he is sUent. Please do something. ... (Inl9rrup1ions) 
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THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPil 
SIBAL): I have already spoken in the morning. 

SHRI RAM KRIPAL YADAV (Patna): I congratulate 
you for that. 

MR. CHAIRMAN: Shri Ram Kripalji, please conclude, 
there Is time constraint. 

SHRI RAM KRIPAl YADAV: Sir, I have just started. 
I am of the view that Orissa too should have a Central 
University. The economic scenario there is not good and 
the children there are also deprived of good education. 
I am speaking for you as well. I have already said that 
it Is difficult for children in poor States to study In 
Universities. Our Universities do not have well-equipped 
laboratories and libraries, and their buildings are also In 
a dilapidated condition. There is no lack of talented 
teachers and students. You are also aware about the 
history of Patna University. The government Is establishing 
Central Universities in Arunachal Pradesh, Tripura and 
Stkklm. These are the backward regions of North-East. 
... (Intsrruptions) It is my humble request to the 
government that it should establish Central Universities 
in all the States where none exists but Patna should 
definitely have a Central University. Bihar has a right to 
It. Hence, I would again request you to grant the status 
of Central University to Patna University and thus do 
justice with It. It is a backward State, which has a big 
pool of talent. You can carryout a national assessment. 
You will find that students of Patna University go on to 
become lAS officers, engineers and scientists. The talent 
is there but the opportunity is missing. I hope that the 
hon. Minister will give a positive reply in this regard and 
the entire House would applaud him for it. ... 
(lnf8tnJptions) 

MR. CHAIRMAN: You have made your point, please 
conclude now. 

SHRI RAM KRIPAl YADAV: Sir, I have stood to 
support this Bill. Sir, allow me to support it. ." 
(IntslTUptions) 

MR. CHAIRMAN: Very well. You have done it. You 
also spoke about Patna. Now Shri Adhlr Choudhury may 
speak. 

SHRI RAM KRIPAL YADAV: Sir, I need your 
cooperation and patronage. 

Rsjiv GM1dhi Unlvsfsity Bill, 2006 

MR. CHAIRMAN: I have cooperated with you. 

SHRI RAM KRIPAl YADAV: Sir, pleue ask the 
Minister to establish a Central University in Patna. It is 
the demand of the people of Bihar and justice should be 
done to them. 

/English} 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): Sir, I rise to support the three Bills, the Tripura 
University Bill, the Slkkim University Bill and the Rajlv 
Gandhi University Bill. 

You know that North-Eastern region of our country Is 
very strategic one. So, we need to put our emphasis on 
the North-Eastern region in all respects. It Is a land of 
cornucopia in terms of natural resources, In terms of bio-
diversity and water asset. But It is deplorable to state 
that the funds provided by the Central Government do 
no permeate to the grassroots level, which sometimes 
provoke Simmering discontent. The expression of ethnic 
identity is very much palpable in the entire North-Eastern 
region. 

After partition, the entire North-Eastern region has 
been reduced to a land-locked area. So, due to lack of 
communication, educational and other facilities, the 
Insurgent groups over the years have been rearing up 
their uncouth faces In this particular region. 

As far as the Tripurs University Bill is concerned, 
the stated objective of this legislation i8 to give adequate 
funds because the State of Tripura has been suffering 
from resource crunc:h. Therefore, it is the magnanimity of 
the Central Governments which seeks to provide adequate 
funds so that the educational imbalance that is prevalent 
in various parts of North-Eastern region could be done 
away with. To this end, the Central Government has 
already conferred Tripura University into a Central 
University. The financial requirement of the University has 
been estimated at Rs. 38.27 cror. for non-recurring and 
Rs. 9.82 crore for recurring per annum. Tripura is a very 
small State. It has borders with Bangladesh. Incidents of 
infiitration is continuing over the years due to the porous 
nature of the border. Tripura is such a region which has 
been infected by ethnic strife over the years. I think 
educational integration of the entire North-Eastern region 
win be able to curb the influenc:e of insurgent activities in 
a tangible way because in the entire North-Eastern region, 
numerous ethnic entities, numerous tribals have been 
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residing over the years. So, the ethnic identity is very 
much distinct in that particular region. The simmering 
disContent among the ethnic people sometimes get flared 
up into an explosion of ethnic strife. So, education will 
provide the soclo-economic integration, cultural, academic, 
and Intellectual integration of the entire North-Eastem 
Region Which will ultimately help stabUization of that region 
which has been over the years sensitive for various 
aspects. The entire North-Eastem region is ah earthquake-
prone region. I would propose to the Govemment that 
those universities which are going to be set up should 
Include the 8ubject In regard to meteorology, blo-dlverslty 
and environment. The hon. Minister of Science and 
Technology Is also present here. I would draw his 
attention also to this issue. 

I would al80 like to draw the attention of the hon. 
MI~lster to an important issue. Here in this Bill, there is 
no prOvision for formation of students union. I think being 
a democratic entity, we should allow students to form 
their associations to express their independent views. 

Secondly, as far as appointment of Vice-Chancellor 
18 concemed, no background has been prescribed here. 
I thinlc the background of any Vice-Chancellor should be 
included. 

Thirdly, the age of Librarian has not been mentioned 
In this Bill. I would specially 'propose to the hon. Minister 
that insofar as Tripura is concemed, the tribal people 
should be given a fair opportunity for admis8ion in -these 
universities because Trlpura is such a State where Tribal 
population should be given special priority so that the 
population could merge with the mainstream population 
of the North-Eastem Region. 

With these few words, I conclude. 

PROF. BASUDEB BARMAN (Mathurapur): Sir, I rise 
to support the Sikkim University Bill, 2006; the Trlpura 
University Bill, 2006; and the Raliv Gandhi University Bill, 
2006. 

Sir, before I go to the Bills, I would like to draw the 
attention of the hon. Members of this House, through 
you, to some general points regarding education in India, 
especially higher education and research. 

Sir, the National Policy on Education, 1986 reviewed 
and reiterated in 1992, emphasized that in the context of 
the unprecedented and ever-accelerated groyrlh and 

expansion of knowledge and ever-expanding database, 
the system of higher education must be dynamic and 
oriented towards the present and future needs of the 
country and the human kind at large, continuously 
visioning and covering newer areas of leaming, imbibing 
in the minds of our younger people a spirit of adventure 
and experimentation in the domain of academic activities 
with a view to achieving a mlndset for doing good for all. 
The National Policy on Education proposed' that a good 
number of universities and colleges In the country needed 
all-round Improvement In their infrastructural facilities and 
the principal thrust should be on their consolidation and 
expansion, making education more accessible to such 
sections of our populace who may not afford for formal 
higher education for various reasons. Emphasis was also 
given on the rural universities for equipping people to 
take up challenge. for economic uplift and cultural 
progress of our rural and hilly area people In order that 
the nation may take effective steps towards achieving an 
egalitarian society, without further delay. Therefore, most 
Importantly, the emphasis and special attention are needed 
almost on an emergency basis And, therefore, most 
importantly, emphasis and special attention are needed 
almost on an emergency basis for improving access and 
equity and geographically disadvantaged places like 
Jammu land Kashmir and the North-Eastem Regions In 
particular. 

Now, coming to the three Bills, I would congratulate 
the Govemment of India and especially the Ministry of 
Human Resource Development for initiating steps for 
establishing three Central Universities in one of the 
disadvantaged regions of the country. Actually, through 
these three BUls, when passed. two State Universities-
one in Arunachal Pradesh and the other in Tripura-will 
be given the status of Central Universities and a new 
Central University will come up in Sikkim. 

At present. there is no University in Sikklm as has 
already been pointed out and the undergraduate colleges 
of the State are affiliated to the North Bengal University 
of West Bengal. There is no arrangement of offering Post-
Graduate courses in the State of Sikkim. As a result, the 
students do not get the opportunity to pursue higher 
studies. So, the installation of a Central University in 
Sikkim will cater to the educational facilitieS available in 
the North-Eastern Region thereby meeting the legitimate 
and long-overdue aspirations of the people. 

MR. CHAIRMAN: Please conclude. 
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PROF. BASUOEB BARMAN: If you ask me, I will 
take my seat. 

MR. CHAIRMAN: I am telling you to conclude 
~l.ISe of time constraint. 

PROF. BASUDEB BARMAN: I have taken only two 
or three minutes. 

MR. CHAIRMAN: Exactly, that is the amount of time 
that has been allotted to every Member. 

PROF. BASUDEB BARMAN: Thank you, Sir. It will 
reduce the imbalance in the educational facilities avai'-ble 
in our North-Eastern Region thereby meeting the legitimate 
and long-overdue aspirations of our brothers and sisters 
living In the State of Sikkim. 

The Tripura University was established at Agartala, 
as a State of University in 1987. We may recall that It 
started as a Post-Graduate Centre of the University of 
Calcutta In the seventies of the last century. The RaJlv 
Gandhi University at ltanagar was established at ltanagar, 
the Capital of Arunachal Pradesh in 1984. The 
Governments of these two States, with their limited 
resources, are not in a position to provide adequate 
funding for the development of these Universities, 
particularly funding for special fields like bio-technology, 
nanotechnology, information and communication 
technology, space SCience, material science and 
technology, mountain and hill areas studies and research 
including inter-diSCiplinary research is lacking. 

The University Grants Commission had constituted 
Committees one for each of the two Universities to 
consider the Issue. ... (Intsnuptions) 

MR. CHAIRMAN: Shri Bannan, if you like, you can 
lay the written speech on the Table of the House. 

PROF. BASUDEB BARMAN: Well, Sir, I request to 
tell me whether you were asking me to sit down. I told 
you that I would sit down. I am not going to lay down 
any paper there. Thank you. 

MR. CHAIRMAN: What can I say? Due to constraint 
of time, I am repeatedly Interrupting you. 

PROF. BASUDEB BARMAN: With folded hands, I 
am saying that I have not taken much time. I am sitting 
as you wish. 

Rajiv GII11dhi UnivtHslly Bill, 2006 

MR. CHAIRMAN: I am sorry Shri Barman. I did not 
mean that you should sit down. But I tried to request 
you to be precise and speak within the limited time. 
Please carry on. 

PROF. BASUDEB BARMAN: I was saying that the 
UGC constituted Committees to consider the issue of 
their conversion into Central Universities and the relevant 
i,.ues of funding, etc. The UGC Committees so 
conatltuted recommended conversion of the Rajlv Gandhi 
University, ltanagar and the Tripura University, AgartaJa 
into full-fledged Central Universities through an Act of 
Parliament. The objects of theee three Unlveraltias are, 
more or le8s, on the same lines. They will be to 
disseminate and advance knowledge by providing 
lnatructlonal and research facilities In such branches of 
learning as the University may deem fit, to make 
provisions for integrated coursee In humanities, natural 
and physical sciences, social SCiences, forestry and other 
allied diecipllnes; to make epeeial provisions for .tudle. 
in tribal life and cutture; to take appropriate measures for 
promoting innovation in teaching-learning proce .. , Inter-
disciplinary studies and research; to educate and train 
manpower for the development of the respective Stat .. 
and to pay special attention to the improvement of the 
social and economic conditions and welfare of the people 
of the States, their intellectual, academic and cultural 
development. 

Sir, from what I have stated so far, It is amply clear 
that establishment of these Central Universities in the 
three States, 1IIs .. -v/s the existence of such institutions 
at Kohlma, Silchar, Tezpur, Alzwal, Imphal and Shlllong 
will go a long way to meet the aspirations of the people 
of the North Eastem Region. However, I want to add 
one 88l)tence here. The Union Government, through the 
Ministry of Human Resource Development and the 
University Grants CommiSSion, must keep a vigilant but 
a loving eye on these young institutions for their sustained 
growth and development in the coming decades. 

With these words, I, once again, support the Bills 
and request my hon. colleagues in this August House to 
pass the BiYs lode;. 

[Trans/s/ion} 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): Mr. Chairman, Sir, thank you for giving me 
an opportunity to take part in this ongoing debate on 
these three BiRs namely Rajiv Gandhi University Bin, 2006; 
Tripura University Bill, 2006 and Sikkim University Bill, 
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2006. I thank hon'ble Minister also for presenting these 
Bills. I take this opportunity to extend my hearty 
congratulations to all the people of Sikkim, Arunachal 
Pradesh and Trlpl.lra. 

{English} 

Today is a red letter day for the people of Arunachal 
Pradesh, for the people of Sikkim and for the people of 
Tripura. So, on this very auspicious occasion, I would 
like to congratulate the people of Arunachal Pradesh, the 
people of Tripura and the people of Sikklm. 

But at the same time, I would like to apprise you of 
the fact that a great discrimination has been done against 
the people o'f Bodoland Territory In the matter of 
sanctioning Central University and other higher educational 
institutes. Your are aware that the Bodoland Territory is 
very much backward, very much neglected and 
discriminated territory in all respects. Although this territory 
has been brought under the provisions of the Sixth 
Schedule of the Constitution of India In the year 2003, 
but in the field of education as well as in other field 
also, it is very much neglected. 

{Trcilnslstion} 

No university has been established in Bodoland area 
till now. There are a few higher educational Institutions in 
some areas of north-eastem States but there has been 
a great discrimination against our Bodoland area In this 
regard. What I now read out is Illustrative of this 
discrimination. There is a state university and a medical 
college in Guwahati of Assam. A veterinary college is 
also there. There is a state university and a medical 
college also in Dlbrugarh. There is an agricultural 
university in Jomat too and an agricultural engineering 
college is also there. There is a central university in 
Tejpur and an agriculture college is also there. There are 
Assam Central University, a medical college and an NIIT 
In Silchur but what is in our Bodoland area? Few years 
ago, a campus of Guwahatl University was opened in 
Kokrajhar but even that campus is of no use. How much 
discrimination are we supposed to suffer further at your 
hands? 

19.29 hr •• 

[SHRI DEVENORA PRASAD Y ADAV in the Chsilj 

Mr. Chairman, Sir, it is my strong demand from the 
Union Govemment, through you, that a Central University 

namely Bodoland Central University should be established 
for development of the people of Bodoland region. 

Mr. Chairman, Sir, Bodoland needs a central 
agricultural university, a medical college and an A.I.I.M.S. 
Few years ago the NDA Government made an 
announcement to establish six Institutes in six states on 
the lines of the All India Institute of Medical Sciences but 
there was no talk of establishing a single such institute 
in our Bodoland. Did our share of sacrifice during struggle 
for Independence go In vain? Bololand needs an liT. 
Bodoland needs an Institute of AIIMS model, a national 
Institute of textile and fashion design technology, a national 
inatltute of bio-technology and a R.E.C. As many as seven 
polytechnic institutes are required there. Not a singly 
polytechnic college has ever been set up in any of the 
four districts of Bodoland till date. What Is our fault? 

{English} 

What crime the people of Bodoland have committed? 
Why this discrimination Is there? It is very unfortunate. 

{Trsns/s/ion} 

Sir, besides our Bodoland area a large number of 
students in all the prominent areas of Assam are getting 
their education in Bodo language, but many of those 
schools are in private sector. My demand is that the 
Union Government should pressurize Assam Government 
to bring all such primary schools, Secondary schools 
under regional system. You will find that rest of north-
eastem region has Its fair share of Central Universities 
but Bodoland has none out of them. Meghalaya has a 
Central University known as NEHU, Nagaland has 
Nagaland Central University and Manipur also has a 
central university. Today Sikkim Is getting a central 
university. I thank the Union Government for this. I thank 
you for the proposed recognition to the university of 
Arunachal Pradesh as a central university and proposed 
upgradation of the regional university of Tripura as a 
Central University. But the question is whether we will 
get a central university or not? 

{English} 

I would like to get a clear cut commitment from the 
Govemment, particularly, from the Ministry of Human 
Resource Development. 
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Where wiN our young generation go? Where wiU the 
students of BodoIand go after passing the matriculation 
exam, higher eecondary exam and graduation exam? 
Should they not get an opportunity to acquire Master's 
degree, M. Phil and Ph.D. 

{Engllsh/ 

So, should they keep on going to the jungle and so 
should they keep on going underground only? The time 
hu coma to realize the ground reality. Today my heart 
18 very much burnt and hurt Indeed. It Is very unfortunate. 
I have been telling the Government of India since 1998, 
the day I entered this auguat House, the apex legislature 
of this country about the manifold tragedies of the Bodo 
people and their psyche. But nobody cares. Here 
statements are recorded only. There Is no befitting reply. 
There is no positive response to our querl .. , to our 
problems and grievances. What does the Government 
want to do? What will the Government do? It is very 
unfortunate. Who will listen to us? Who will address all 
those genuine grievances? You always love to talk about 
your GOP growth rate from 8 percent to 10 percent. You 
talk about developmental prospect of India's economy and 
that It will be one of the strongest economies In the 
world by 2020. 

[Tf1Jnsl6t1on/ 

What will we get from that? If you do not want to do 
justice to us, what is the benefit of that economic growth 
for us? 

{Eng/Ish/ 

You talk about Indo-US Nuclear Agreement. You 
always talk about this and that big things and Issues. 
You talk about this Finance Commission and that 
Commission and so on. 

[Tf1JnsI6t1on/ 

Whet Is the use of these things for us? Mere talking 
with mouth will not do, 'dil se pyar aur mohabbat kame 
se kaam chalega' (sincere efforts are required). .., 
(InltJnuptlons) 

MR. CHAIRMAN: Expunge this word from 
proceedings. 

R6jiv G6I1dh1 UnivtIHIfIfy BII, 2006 

[Engiish/ 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: I 
am very sorry to say that you always keep on talking 
with your mouth, but you do not talk with your hearts, 
with your sentiments. 

MR. CHAIRMAN: Pleue take your seat now. 

/Tf1InsI6tionJ 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: I 
conclude with my d.mand of a central university, at leut 
one central agriculture university, one liT, one 11M, one 
nursing colleg. and one National Institute of Textile and 
Fuhlon Technology and one medical college for our 
Bodoland area from the Government. ... (InltJl7'UfJI/Dn$) 

{Eng/Ish/ 

MR. CHAIRMAN: Nothing will go on record. Pl .... 
take your seat now. 

(InltJnupllons) ... • 

MR. CHAIRMAN: Now, Shri Nakul 0 .. Ral. 

... (InlflnuptIons) 

[TrsnsIlltIonJ 

MR. CHAIRMAN: Please take our seat, your epeech 
Is not going on record. I have called Shrt Nakul 0 .. Ral. 

... (InlfJl7'UpIIon$) 

MR. CHAIRMAN: Now you have concluded your 
statement. Nothing is going on record. 

... (InltJrruptIons) 

MR. CHAIRMAN: Shrj Nakul Oas Raj, you may 
sp.ak. Your Statem.nt will go on record. Mr. 
Bwlswmuthlary's statement wiD not go on record. 

... (Inlflnuptlons) 

MR. CHAIRMAN: Pleas. take you seat. You have 
concluded. Nothing, you say, is going on record. You 
speak" your speech wiU go on record, Mr. Bwlawmuthlary's 
speech is not going on record. 

"Not recorded. 
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{English} 

SHRI NAKUL DAS RAI (Slkkim): Mr. Chairman, Sir, 
thank you for giving me this opportunity to take part in 
this debate. I rise to support these three BIII&-Sikkim 
University Bill, 2006; Trlpura University Bill, 2006; and 
Rajlv Gandhi University Bill, 2006. 

Today, I am very happy and with great pleasure 
welcome these three Bills and I would like to extend my 
thanks to the Ministers of Human Resource Development 
and also the UPA Govemment on behalf of the people 
of Sikkim. 

Sir, as you know, Sikkim is very small but beautiful. 
On the top of that, it is one of the very peaceful States 
in the region and a stable Govemment led by Dr. Pawan 
Chamling, has ensured good governance. Effective 
administration, guaranteed peach and tranquillity, no 
extremists, and grass root democracy through devolution 
of power to the Panchayat, which have won praise from 
all quarters. 

Under such circumstances, a larger number of 
students will take admission from all parts of the North-
Eastem Region, Bihar and West Bengal in the Sikkim 
University as any student wants to study in a peacefui 
atmosphere. Therefore, the Sikkim University's 
infrastructure should be at par with other Indian 
Universities. 

In this context, I would like to raise a few points 
which are to be Included in the amendments. I came to 
know through the financial memorandum that the financial 
requirement of the University is estimated at Rs. 55 crore 
non-recurring and Rs. 32.60 crore recurring for the year 
2006-07 to 2008-09. 

The money which has been allotted is inadequate 
because the infrastructure c08t of the University will be 
double in the hills than in the plain area. 

Therefore, the Union Government and the hon. 
Minister of Human Resource Development may kindly look 
into this matter and enhance the allotment and support 
till the full establishment of university in Sikkim. 

Sir, as my colleague Mr. Klren Rijiju rightly mentioned, 
the financial package should be good enough. Only then, 
at the university side, the educational activities will take 
place in a proper manner. So, there should be a financial 
economic package' given to us. 

Similarly, while participating In the debate, our 
colleague Mr. Adhir Chowdhury, also raised a very 
Important point regarding infrastructure. The whole of the 
North-Eastern Zone Is a seismic zone; and as per the 
Geneva University's prediction, any time an earthquake 
may take place, any catastrophe may take place In the 
North-East. So, in near future, when the Infrastructure is 
going to be built there, earthquake-proof buildings should 
be constructed. 

Then, as regards courses, apart from usual courses, 
am requesting the hon. Minister of Human Resource 

Development to consider inclusion of certain departments, 
whic:h would equip the students in professional world, 
suc" as Information Technology, which has huge demand 
across the globe; Biotechnology; Journalism and Mus 
Communication; MBA; Environment and Himalayan 
Studies. Sikkim being located in the Himalayas, this 
course would be of great Significance and importance for 
the region. In fact, the University could have a separate 
Centre for Himalayan Studies In the years to come. 
Moreover, it is also a new subject. 

Then, other department, namely, International 
Politlce-Post Graduate; Aim StudiesIBA Muslc(Hona.)-
Theoretical and Practical; BAlMA(Hons.)-Psychologyl 
Geography; Physical Education; and Law may be included 
there. I would request' that these courses should be 
introduced from the Sikkim University. 

Sir, there are some universities in India, which have 
got wide range of courses. For example, the Aligarh 
Muslim University has got Dental, Medical, Engineering, 
PolytechniC and vocational courses. Similarly, Banaras 
Hindu University has got the Institute of Medical Sciences, 
Institute of Technology, Institute of Agriculture Science 
and 80 on and so forth. The Sikkim University also should 
allow the same pattem or model of these universities 
where there is focus on technical education and job-
oriented courses. Only then, the Sikkim University would 
be at par with other Indian universities at least in terms 
of courses. 

I would, therefore, urge upon the Govemment of India 
and the Union Minister of Human Resource Development 
to consider all these points, which I have raised in my 
speech. 

I once again welcome the Sikkim University Bill, 2006; 
Trlpura University Bill, 2006; and Rajiv Gandhi University 
Bill, 2006. 
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DR. THOKCHOM MEINYA (Inner Manlpur): Mr. 
Chairman, Sir, I rise to participate in the conaideratlon 
and passing of the three Bills, namely, Sikkim University 
BIN, 2006; Tripura University Bill, 2006. I stand here to 
support these three Bills. 

At the very outset, I would like to congratulate the 
UPA Government and the Ministry of Human Resource 
Development for having brought out these Bills In this 
current Session. It has been the longstanding demand of 
the people of these areas. This will definitely help our 
North-Eastarn region, In order to bring them at par with 
the rest of the country in terms of human resource 
development and particularly In the high education sector. 

While supporting these Bills, I would like to place on 
record the history of higher education In this region. The 
North-Eastern Region was not having proper infrastructure 
for higher education. The entire region was under the 
control of Calcutta University till 1948. Then, the University 
of Guwahati was established at Guwahati to cater to the 
needs of higher education of that area. Then, in the 70s' 
we had started some State universities. One Is Dibrugarh 
University. But the yearning of these people was met 
when the North-Eastern Hill University was established 
for the hill regions, particularly Nagaland, Meghayala, 
Alunachal Pradesh and Mlzoram. Now, from this North-
Eastern Hill University we have Nagaland University. Then 
Meghalaya is having North-Eastern Hill University. Then 
we have Mizoram University. 

Last year, in this Fourteenth Lok Sabha, the 
Government of India has given the status of Central 
University to Manipur University along with Allahabad 
University. So, the three States, namely, Sikkim, Tripura 
and Arunachal Pradesh, were left out. 

Of course, assurances were given by the Hon. 
Minister of Human Resource Development that these 
University Bills would be brought this time and passed. I 
really congratulate him because this time we are very 
happy, rather I join my friends from Arunachal Pradesh. 
They were demanding all through these days. It is a 
very good day. Rather it is a memorable day for the 
people of Arunachal Pradesh and other two States. 

With these few words, I would like to put my last 
point that, as you know, 'better late than never.' I once 
again support the Bill. I thank you for giving me the 
time. 

R8jiv GW1dhJ' lIniWJfsiIy BIH, 2006 

DR. ARUN KUMAR SARMA (Lakhimpur): Sir, I stand 
here on behalf of my Party to support the BiH for creation 
of three Universities in Trlpura, Slkklm and Arunachal 
Pradesh. 

Sir, I want to make only two points which other 
Members had already supported. These universities which 
produce graduates who are unable to get any gainful 
employment. I would request, through you, the Minister 
to introduce new subjects and modem courses which 
can cater to the needs of the present time so that they 
can contribute gainful employment to them. 

I also support what Mr. Bwiswmuthiary has suggested 
because from Guwahati to Dhuburi. the entire lowest part 
of Aa8am does not have any Inatltute for higher education, 
leave alone university. So, I strongly support the proposal 
which has been forwarded by Mr. Bwiswmuthlary for 
establishment of any kind of Institute for higher education 
In the Bodoland. It is very genuine and It la really a 
deserving demand of the people of Bodoland. 

{Translation} 

SHRI MOHO. TAHIR (Suttanpur): Mr. Chairman, Sir, 
first of all I congratulate hon. Minister through you, on 
behalf of Bahujan Samaj Party for Sikkim University Bill, 
Tripura University Bill and Rajiv Gandhi University Bill. 
2006. This is a welcome step of the hon'ble Minister. It 
will be a big relief for the North Eastern States and lot 
of development will take place therein. I congratulate the 
Government also for this. 

Uttar Pradesh is adjacent to Bihar and hon. Minister 
belongs to Bihar. The eastern Uttar Pradesh Is very poor. 
I have been elected from Sultanpur. Amethi, the Lok 
Sabha constituency of Shrl Rahul Gandhi. is adjacent to 
it. There Is no university specially In the Sadar Area. ... 
(Interruptions) The condition of that belt is very bad. The 
students of that area have to travel a long distance for 
study. They have no other option. There Is extreme 
poverty in that area. I would like to draw hon. MInister's 
attention towards Sultanpur. I would like to draw specific 
attention of the Government towards Sultanpur Lok Sabha 
constituency in eastern Uttar Pradesh. This is a very 
backward area. Please establish a university there too. 

/Eng/ish} 

MR. CHAIRMAN: Shrl Mani Charenamei to speak. 
Please speak to the point and for two minutes only. 
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SHRI MANI CHAR ENAMEl (Outer Manipur): Thank 
you Mr. Chairman for giving me this opportunity. I stand 
to support the passing of the Sikkim University Bill, the 
Trlpura University Bill and the Rajiv Gandhi University 
Bill. The North-Eastern region is a region which Is known 
for its backwardness. It has been lagging behind in many 
fields, In many fronts particularly In the field of education 
the North-Eastern region has been lagging behind the 
other parts of the country. As such the people of the 
North-Eastern parts of the country have not been able to 
participate fully and actively In the nation-building process. 

MR. CHAIRMAN: Please conciude. Please come to 
the main point. 

SHRI MANI CHARENAMEI: Sir, the people of this 
region, In spite of our richness in biodiversity, are not 
able to learn much about the richness and the uniqueness 
of our areas. We are rich in terms of our biodiversity. 
But we do not have a University, we do not have a 
place of study. Moreover, in the North-Eastern region, 
particularly in the States of Trlpura, Sikkim and Arunachal 
Pradesh, where there i8 a sizeable population of the 
tribals, we do not have any Department or any Faculty 
where importance is given or where research Is done on 
the culture of these tribal people. Sir, this Faculty on 
research of tribal cultures should also be given 
Importance. 

Sir, besides this, the latest science and technology 
cou ..... like the Information technology, computer science, 
nanotechnology, biotechnology and business and 
management courses should also invariable be part of 
these Universities. 

MR. CHAIRMAN: Thank you. 

SHRI MANI CHARENAMEI: Sir, one minute please. 

Moreover, qualified professors and teachers who wish 
to teach in these areas, who volunteer to go and teach 
In theae areas should be given proper Incentives. 

MR. CHAIRMAN: Prof. Mahadeorao Shiwankar to 
apeak now. 

... (InltJrrupfions) 

SHRI MANI CHARENAMEI: Until and unless we have 
good and regular teaching staff, we will not be able to 
get the kind of education that we are expecting. Besides 

this, we are congratulating the hon. Minister. 
(IntmnJpItons) 

MR. CHAIRMAN: Nothing except the speech of Prof. 
Shiwankar will go on record. 

(/nMnuplions) ... " 

(TrsnslllIionJ 

MR. CHAIRMAN: Now Shri Shiwankar ji to Speak. 
He is at home in Hindi. 

PROF. MAHADEORAO SHIWANKAR (Chimur): Mr. 
Chairman, Sir, I would like to draw hon. Minister's kind 
attention towards only two issues. The first issue Is that 
after going through the details of the Bill I found that 
hon. President will be the chancellor and the governor of 
the state will be Registrar of the University. Thereafter, 
rest of the office bearers will be appointed according to 
the procedure. I want to know whether you are creating 
the departments of Central Government? I expect from 
you to clear It before passing this Bill whether there will 
be democracy or not in those universities. Generally, It Is 
seen that administrators, staff and offices try to keep all 
the powers in their hands while preparing the Bill. If you 
go through the Bill, you will find It. Suppose, if ever 
universities do not get funds, there is any Irregularity and 
there Is an audit objection, hon. President being the 
Chancellor and the hon'ble Governor being Registrar will 
be responsible for that. Therefore, I think that hon. 
President and hon. Govemor should not hold any honorary 
post in any university or other Institutions. The office of 
the President is Supreme in the country and we have 
belittled It by making him the chancellor of universities 
and, therefore, I request you to exclude these two posts 
from the universities set up In the next session, though 
you won't be able to do It now because I have not 
tabled any amendment in this regard and appointment 
on the post of Registrar and other posts should be made 
as per procedure being followed In other states. This is 
my earnest request to you. 

My second request Is that you will get this Bill passed 
but it is not ciear when these unlversities will become 
functional. If there Is no cut off data, these universities 
will not start functioning even afte.r passing of this Bill in 
the Parliament. I want to know ~en these universities 
will become functional? Besides, I want to know whether 

°Not recorded. 
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you have made any financial estimate, how much funds 
will be &pent thereon, how much fund you have provided 
for these and how much you want to spend. . .. 
(Inlflnuplions) 

MR. CHAIRMAN: Financial memorandum isenclo8ed. 

PROF. MAHADEORAO SHIWANKAR: Financial 
assessment needs to be explained and I would like to 
know technical education will be imparted in theee 
universities because there is 80 much competition in the 
world today .... (In/sJruptions) 

MR. CHAIRMAN: Mr. Shiwankar ji you are right, but 
please cooperate. 

PROF. MAHADEORAO SHIWANKAR: Sir, Lok Sabha 
cannot pass this Bill blindly. I would like to request hon. 
Minister to explain it and it should be amended in future 
otherwise, I will oppose these Bills. 

SHRI RAVI PRAKASH VERMA (Kheri): Sir, I welcome 
aU these Bills brought in by hon. Minister. Today, Sikkim 
University Bill, Tripura University Bill and Rajiv Gandhi 
University Bill have been brought in the House. Preceding 
Speakers have putforth their views in this regard and I 
associate myself with them, specially I support the 
statement of my colleague Shri Kiren Rljlju regarding land 
for these and addition of the word Arunachal Pradesh 
with the name of Rajiv Gandhi University. In addition, I 
would like to say two things. Though the standard of 
primary education in North-east is good, but access to 
higher education is less than national average. I hope 
that human resource will be developed there through these 
universities and a large number of people will have access 
to higher education. It is a fact that when the level of 
education of the society goes up, it has a positive impact 
on the society and politics of the country which creates 
positive thinking and feeling. 

Sir, It must be ensured that a large number of boys 
and girts from North-eastern states may enter in the 
administrative services. Today, it is a painful situation 
that the number of boys and girls from all the North-
eastern states in administrative services is very low 
because a few people could manage to go for studies in 
Delhi or other cities. I hope that after the establishment 
of these universities, the children of rural areas will have 
access to higher education and they will able to enter in 
the administrative services. 

Rsjlv GsndhI UnIvtnIIy BiD, 200fJ 
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After creation of knowledge based society, the public 
will have access to its research base, gene pool data 
and social interaction data. I think that now the time has 
come to develop good institutes in not only North-eutem 
states but the existing reputed institutee in the country 
as Centre of Excellence so that the chfldren may come 
forward as it will help development of India. 

North-eastern region is the main centre of blo-
diversification. Today, global trade systems are developing 
and gene monopoly is emerging through patents and 
these gene pools. Our young generation and politicians 
hailing from there can work on these probabilitiee that 
North-east despite being a remote area, has the 
potentiality of gene pool reserve and they can hamess 
global business. 

With these words, I support this Bill and congratulate 
the people of North-east and hon. Minister for the creation 
of such universities. 

[English} 

SHRI VARKALA RADHAKRISHNAN (Chirayinkll): Sir, 
rise to support these three Bills. I am very much 

associated with the functioning of the universities. I wu 
also acquainted with their functioning in many ways. My 
deceased wife was a Professor in the Kerala University, 
and my two daughters are working in the Kerala University 
in the grade of Profesaors. In all these ways I had the 
occasion to get acquainted with the functioning of a 
university. 

I have many things to add about the present 
functioning of the university, but I cannot do it u there 
is shortage of time. Therefore, I will do it on a future 
date. I would like to make only one point about the 
student community. A couple of days ago the Kerala 
High Court pronounced a judgement that was really 
shocking for me. The Kerela High Court's judgement is 
in continuation of a Supreme Court dlrecUon giving 
guidelines for the conduct of elections In the colleg ... 
The Kerala High Court declared that hereafter no students 
organization can take part In the elections. This is the 
decision taken by them. ABVP is banned, the Students 
Congress Is banned, and the SSI is banned. The students 
themselves contest the election on their individual basis, 
and this is the declaration of the Kerala High Court. 
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I was elected as an office bearer of the erstwhile 
Travancore State Congress 60 years back. I was elected 
the President of a Congress organization, which 
participated In the freedom movement. Therefore, the 
students organization Is not a novel concept as It Is in 
existence in India for long. But, unfortunately, the leamed 
judges occupying the chair are not aware of this fact. 

Now, I will draw your attention to one interesting 
provision. In all these three universities there Is a section 
dealing with the visitor. The visitor is none else than the 
President of India. He will be called the visitor of all 
these universities, and he has powers of issuing directions. 
He has been given ample powers of making the university 
function in a proper way, and I welcome this step. But 
who is the President? He is elected on party basis. The 
visitor of the university is the most important person. 
That visitor himseH is an elected representative. He gets 
elected with the party support. But, unfortunately, the 
Kerala High Court came to the conclusion that there can 
be no party affiliation or any organization affiliation in 
college elections. 

SHRI C.K. CHANDRAPPAN (Trichur): There is no 
provision in these Bills for students union. 

SHRI VARKALA RADHAKRISHNAN: I will come to 
that. 

The visitor is an elected person. The universities are 
functioning to create people wh~ are capable of taking 
over the administration at a future date. What Is the 
basis of administration in a Parliamentary democracy? 
Parliamentary democracy means that there will be a ruling 
party and an opposition party. Without that there. can be 
no Parliamentary democracy. But our learned judges are 
quite unaware of the fact that the students will not get 
training In the co/leges if what they say is implemented. 

SHRI C.K. CHANDRAPPAN: Students are voters also. 

SHRI VARKALA RADHAKRISHNAN: They are saying 
that they should not be given any training about elections, 
they should not be permitted to get elected on 
organizational basis. This is a shocking development. So, 
I would request the hon. Minister to bring in a legislation 
in this regard. 

Clause 21 of the Bill talks about the authorities of 
the universities. You must add a provision for college 
students council or college union in that clause. YOu have 
given many authorities but unfortunately the students union 

or the college union i. abient there. So, I would reqU8lt 
you to put in a provlalon like that. Otherwlae, the judgment 
of the Kerala High Court will prevail. More or 1811, it will 
be followed by the Supreme Court'. decision allo. We 
had a bitter experience In the past. When the Kerala 
High Court declared that bandh Is Hlegal, the Supreme 
Court confirmed it. So, the next step will be that the 
Supreme Court also in conformity with the Kerala High 
Court judgment ban all students organizations in the whole 
nation. Now It Is limited to Kerala only. That will be 
extended to all States. This i8 the precedent the Kerala 
High Court has set. They said no ABVP will be allowed 
and no SFI will be allowed. This is the decision. People 
who are controlling the administration here are also 
banned . from contesting the elections. I do no know 
whether Shrimati Sonia Gandhi is aware of this position. 
If it is confirmed by the Supreme Court, the net result 
will be that we will have people with no experience in 
Parliamentary practice. 

Ours Is a parliamentary democracy. We believe in 
elections. Our judiciary has gone to such an extent. It is 
an influence of globalization. Forgetting the fundamental 
prinCiples of Parliamentary democracy, even the basic 
section of the Constitution they have forgotten and in 
their anxiety to give a judgement in favour of the 
management they have no allowed all those candidates 
who are contesting elections on organizational baai •. So, 
I would request the Minister to bring in a legislation to 
correct this position. 

[Trans/llllon} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): Mr. Chairman, Sir, nineteen of my colleagues 
participated in the discussion on the three Bills presented 
in the House today. This day has been one of great 
pleasure for me for it is a rare sight in Parliament that 
a Bill presented by the Government gets unanimous 
support. I would like to thank the entire House for 
promising to pass this Bill and for giving it their support. 
It is the need of hour and a geographical necessity to 
establish universities in these regions. There are many 
reasons which make the establishment of universities in 
these regions very important. You are aware that there 
are eight North·Eastern States and five of these States 
have already six Central Universities there. But in the 
rest three States, there is not even a single Central 
University. Today is a great day because all these three 
States are going to get a Central University. Now each 
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of the eight Stat.. would have a Central University. ... 
(l,*""ptiolV) Bodo Land wtll allO get Ita tum. I would 
like to Inform you that at the time of India's independence 
there were a total of 20 Central and State Universities. 
Today before the passage of this Bill, the count of Central 
Universities stands at 20 and if all the Universities are 
included than there are a total of 357 Universities in the 
country. There were 500 colleges at the time of country's 
independence. Today there are 18 thousand colleges. 
We are progressing slowly but steadily. English and 
Foreign Languages Bill was passed a few days back. 
Now, the country has 24 Central Universities and nearty 
105 lakh students are enrolled therein. Only 1.14 percent 
of eligible youth are able to attend college. Hence, we 
have to give a further boost to higher education. 

I have seen some area of the region where these 
Universities have been established. When the UPA 
Government had come to power it had made a 
commitment that it would provide all possible support to 
the North·East in all matters including education. I thing 
that with the presentation of this Bill, that commitment 
has been fulfilled. I would like to congratulate the people 
of that region. This Bill has been presented in Lok Sabha 
today. The Bill W88 first presented in Rajya Sabha and 
thereafter referred to the Standing Committee. The 
Standing Committee had made 17 recommendations in 
respect of the Rajiv Gandhi University and 
16 recommendations were related to the Trlpura and 
Sikkim University. 9 recommendations in respect of the 
Rajiv Gandhi University have been accepted by us. Eight 
other recommendations regarding other Universities have 
been Incorporated in the Bill. Our colleagues have raised 
many queries. Demand has been raised for establishment 
of Central Universities in certain States by my colleagues 
from Orissa, Bodo Land and Eastem UP. Shri Ram Krlpal 
Vadav here had demanded a Central University for Bihar. 
I would like to say only that we should first try to provide 
an facilities in the existing universities. We have asked 
for funds in the Eleventh Plan. ... (Intsnuphons) 

SHRI RAVI PRAKASH VERMA: Please give 
information about Uttar Pradesh. 

SHRI M.A.A. FATMI: Uttar Pradesh has four Central 
Universities-Aligarh Muslim University, Benaras Hindu 
University, Allahabad University and Ambedkar University. 
The Eastern region of the State has Benaras Hindu 
University. Many States do not have any Central University 
even now. 

PROF. RASA SINGH RAWAT (Almer): There Ie none 
In Rajasthan either. 

SHRI M.A.A. FATMI: Ves, there 18 none In Rajeathan. 
No one has mentioned it earlier. It was mentioned In the 
Rajya Sabha so I had replied to it there. A Central 
University for Bihar is being demanded inside and outside 
the House. We have asked for funds In the Eleventh 
Plan. If we get the funds and we have sufficient means 
to establish a university then we would give consideration 
to the demand. ... (Inftlnuptions) 

SHRI RAM KRIPAL YADAV (patne): Bihar should 
have a Central University. 

SHRI M.A.A. FATMI: I specifically took your name 
when I mentioned Bihar's demand. I talked about the 
need for a Central University. ... (Inftlnup/lons) I was 
talking about all the States when I said that work would 
be undertaken according to availability of funds. ... 
(Inltlnuptions) There is a large scope for development of 
higher education in the country. Universities and colleges 
have to be established. Only 1.4 percent of the youth, 
who are our future, are able to attend college. Their 
needs would be kept in mind. Further action will be taken 
on availability of funds. 

Some questions have been raised about the 
nomenclature of the Universities. Some of the Membera 
raised particular objections to naming a University after 
Shri Rajiv Gandhi. Many Members raised this question. 
First of all, I would like to say that highest regard should 
be shown towards persons who are no longer with us. A 
person who has done so much for the nation. ... 
(Inltlnuph"ons) Objections should not be raised for naming 
a University after a person who was Prime Minister of 
the country, who did so much for the country and who 
laid down his life in its service. We did not propoee his 
name. Rajiv Gandhi University was the name already 
given to the proposed Central University. We accepted it 
as such. Tripura University was given its name by the 
State itself and we accepted it as such. Locations were 
also discussed. We have decided to accord Central status 
to Universities, which exist because their facilities also 
have to be used. We are changing neither the location 
nor the names of the Universities. Please understand 
this. 

One of my colleagues has raised a point about 
student unions in particular. His concern is justified. I 
believe that Universities are seats of leaming. I myself 
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[Shri M.A.A. FatmiJ 

have been a member of Student's Union. I was a member 
for not one but two years in Engineering College 
As8oclation. I was Cabinet Member of Union for three 
years and the General Secretary of the AI/garh Muslim 
University Student's Union for two years. Hence, I think 
that there should be a Student's Union and It should be 
actively functional. There is no bar on forming a Studenfs 
Union anywhere. Student's Union can be formed in the 
Universities and can carryout its functions. 

A question has been raised that the NDA Govemment 
had sanctioned the establishment of some institute in 
Bhuvaneshwar. As far as I know an aMouncement had 
been made about setting up of a National Institute of 
Science in Bhuvaneshwar. I think, the announcement was 
made by the UGC when in fact It did not have the right 
to make such announcement. When the proposal was 
sent to the Legal Department it was found that UGC did 
not have the right to make s~h announcement and hence 
the proposal was dropped. 

SHAI B. MAHT AB (Cuttack): The hon. Prime Minister 
had made the announcement about establishing Indian 
Institute of SCience, Technology and Aesearch last August 
when he had visited the place. 

SHAI M.A.A. FATMI: I am talking about the 
announcement regarding a Science Institute in 
Bhuvaneshwar. 

/Eng/ish} 

SHAI B. MAHT AS: That was of 2003 and I am talking 
about last August when the Prime Minister had gone 
there, he had announced setting up of Indian Institute of 
Science Education and Aesearch. The Department of 
Atomic Energy is supposed to provide the funds but 
nothing has come up. The Ministry of Human Aesource 
Development had given a reply in the Aajya Sabha that 
it is not being done. That was raised by Mr. Tripathy. 

/TnmS/stion} 

SHAI M.A.A. FATMI: I would like to talk about the 
announcement made regarding Department of Atomic 
Energy and National Institute of Science Education and 
Reaearch. 

{English} 

The National Institute of Science Education and Aesearch 
was announced by the Prime Minster to be established 

in Bhubaneswar under the Homl Bhabha National In8tttute 
which is a deemed University under the Department of 
Atomic Energy. The Homi Bhabha Institute Is taking further 
steps in the matter according to the DAE. 

/Trsnsllltion} 

Sir, so far as the question of funds required Is 
concerned, for that provisions are contained therein. 
According to this an amount of As. 106 crore under non-
recurring head and Rs. 9.34 crore under recurring head 
will be provided to Aajiv Gandhi University, an amount of 
Rs. 38.27 crore under non-recurring heed and Rs. 9.82 
crore under recurring head to Tripura University and an 
amount of Rs. 55 crore under non-recurring head and 
As. 32.6 crore under recurring head will be provided to 
Sikkim each year. Hon'ble Members have desired to know 
as to when these three Universities are likely to start 
functioning? As soon as the Bill Is passed and becomes 
an Act all these universities will start functioning. 

/English} 

As. 198.59 crore wnl be given to three Universities as 
non· recurring fund and Rs. 51.76 crore as recurring fund. 

/Translation} 

This is the expenditure likely to be incurred on this. 

/Trsnslstionj 

Many of our cooeaguee have raised the question in 
regard to Bodo Land. 

/English} 

A Central Institute of Technology at Kokrajhar, Bodo 
Land, has been set up with financial support from the 
Ministry of Human Aesource Development, Central 
Government. The Director, NEAIST, Itanagar has been 
given the responsibility of starting a diploma course from 
the year 2006·07. 

/Trsns/stion} 

, ' 
These steps are being laken there. As we shall have 

the reaourcea, we would provide such facilities in remote 
and poverty stricken areas, there have been similar 
demands from various regions of India. 
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SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: It 
Is only for the diploma course. 

SHRI M.A.A. FATMI: At least Diploma course is run 
it will start in 2006-2007. All of you have supported th~ 
Bill. The Bill contains all thoae things which they desired. 
I think such university was needed especially in the 
education sector in th08eareas of India which lagged 
behind in development. And this is likely to be passed 
by the House today. I hope as all of you extended your 
support from the very beginning so also you will help in 
passing this Bill. 

{Englishj 

MR. CHAIRMAN: The House will now take up item 
No. 38. 

The question Is: 

"That the Bill to establish and incorporate a teaching 
and affiliating University in the State of Slkklm and 
to provide for matters connected therewith or 
Incidental thereto, as passed by the Rajya Sabha, 
be taken Into consideration." 

The motion W8S IldopftKI. 

MR. CHAIRMAN: The House would now take up 
clause by clause consideration of the Bill. 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I had given 
notice for moving certain amendments, but those 
amendments have not been circulated. 

{Tf'IInsilltionj 

MR. CHAIRMAN: Your amendment was beyond the 
scope. 

{Engllshj 

I have to Inform you that your amendments have 
been disallowed. There are several instances In the past 
when such amendments which were beyond the acope 
of the Bill have been disallowed. 

RIIjv GwtdhI UnItIwsIIy SIll, 2006 

This amendment was about setting up of unions in 
these universities about which many Members have 
spoken. How Is It then not related? I sought to move an 
amendment that after clauae 24, there Ihould be Insertion 
of a clause 24(a) to give effect to setting up of unions 
in theee universities. 

{Tl8l7SllIlionj 

MR. CHAIRMAN: Student's union Is not mentioned 
In the Bill. 

{Engllshj 

SHRI C.K. CHANDRAPPAN: The Govemment has 
not said about that and that does not mean that It Is 
beyond the scope of the Bnl. ... (InMnuptlons) 

{Tf'IInsilllionj 

MR. CHAIRMAN: This has already been disallowed 
because you can see that Is not related. It Is already 
mentioned in clause 80, so it is beyond the scope. It has 
already been disallowed. 

[Englishj 

SHRI C.K. CHANRAPPAN: How can it be dieaIIowed? 
It is not in order. ... (InltlmJpIions) 

MR. CHAIRMAN: The amendment shall have to be 
within the scope of the Bill and relevant to the subject 
matter of the clause of which it relates. 

SHRI C.K. CHANDRAPPAN: How can one say that 
it does not relate to the subject matter of the Bill. 
(Interruptions) Would you please see the rule? .. , 
(InMnupt/ons) 

MR. CHAIRMAN: I have already mentioned rule 8O(i) 
and your amendment is beyond the scope of the Bill. 

SHRI C.K. CHANDRAPPAN: Sir, I am queationing 
your ruling, but I am unable to understand as to how 
this is beyond the scope of the Bill. ... (/nIflnUpllons) 

MR. CHAIRMAN: This II not the opportune time for 
SHRI C.K. CHANDRAPPAN: Sir, I do not agree with this. 

that. You may kindly see rule 80 (i). It says and , quote: 

~An amendment shall be within the scope of the Bill 
and relevant to the subject matter of the clause to 
which it relates." 

SHRI C.K. CHANDRAPPAN: Sir, if this is not the 
opportune time, then when could I move my amendment? 
... (InltJnuptions) I must say this is quite arbitrarily done. 
... (Inl8m.p1ion$) 
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MR. CHAIRMAN: The question Ie: 

"That claus.. 2 to 46 stand part of the BIII.-

Tht1 motion WM sdopltKl. 

Clsuses 2 to 46 weM sddtKJ to ths BID. 

Tht1 SchtJduls WB8 sddtKJ 10 ths 8U1. 

Clsuss " ths EnsCllng Formuls snd Ihs Long TIlls 
weM sddtKJ to tits BUI.· 

SHRI M.A.A. FATMI: Sir. I beg to move: 

-rhat the Bill be passed." 

MR. CHAIRMAN: The question Is: 

-rhat the Bill be passed." 

Ths motion WIIS lldoptsd. 

MR. CHAIRMAN: Let us now take up Item No. 39, 
namely, Trlpura University Bill, 2006. 

The question Is: 

-rhat the Bill to establish and Incorporate a teaching 
and affiliating University in the State of Trlpura and 
to provide for maHers connected therewith or 
Incidental thereto, as passed by Rajya Sabha, be 
taken into conslderation.-

Ths moh'on WIIS II(/()plsd. 

MR. CHAIRMAN: The House shall now take up 
clause by clause consideration of the Bill. 

The question is: 

-rhat clauses 2 to 48 stand part of the Bill." 

The mol/on wss sdoplsd. 

Clausss 2 to 48 weM IIc1dsd to Ihs 81D. 

Ths SchsduIs WII$ IIddtKI 10 Ills 8111. 

Cllluse 1, the EnllCllng Formula lind Ihs Long Tille 
WSM IIddtKJ to ths 8111. 

SHRI M.A.A. FATMI: I beg to move: 

"That the BUI be passed." 

MR. CHAIRMAN: The question is: 

-rhat the Bill be passed.· 

Tht1 motion WIIS sdopltKl. 

MR. CHAIRMAN: Let us now take up Item No. 40, 
namely, Rajlv Gandhi University Bill, 2006. 

The question is: 

-rhat the Bill to establiah and Incorporate a teaching 
and affiliating University In the State of Arunachal 
Pradesh and to provide for maHers connected 
therewith or Incidental thereto, as passed by Rajya 
Sabha, be taken Into conelderation: 

Ths moh'on WIIS IIdoptsd. 

MR. CHAIRMAN: The House shall now take up 
clause by clause consideration of the Bill. 

[Tnmsllltion] 

SHRI KIREN RIJIJU (Arunachal Pradesh): Sir, let me 
clarify it because whatever hon'ble Minister said was a 
misunderstanding. 

{English] 

MR. CHAIRMAN: Please take your seat. No 
clarification can be allowed. 

... (Intsrrupl/ons) 

[Tf'lIlls/lIt1on] 

SHRI KIREN RIJIJU: Sir, I want to eleborate on one 
point. It is essential to clarify it. 

MR. CHAIRMAN: It has been done. You are moving 
your amendment? Please speak. 

... (Intsrruptlons) 

{English} 

SHRI KIREN RIJIJU: I beg to move: 

·Page 2, line 43,-

for -Rajlv Gandhi" 

substiluts • Arunachal·. 

[TfBnsllltIon] 

Sir, hon'ble Minister said that we had objections to 
the name of Rajiv Gandhi. We have clarified In the very 
beginning that we respect Rajiv Gandhijee. We have no 
objection to It. Our objection is to the impression that 
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wu sought to be created and whatever w .. Nld In the 
Allembly to the effect that If the name of university was 
not. changed from Arunachal University to Rajiv Gandhi 
University then It would not be granted the Central 
University statue nor any funda would be forthcoming. 

{English} 

This will give a wrong Impression. And that Is why, I 
have moved this amendment. Pleue clarify my point. I 
am totally In support of the Rajiv Gandhi University Bill. 

fTnm.slIlHon} 

There is nothing objectionable In it, but misunderstanding 
has been deliberately created while the truth is that the 
last word that has been spoken from our side was that 
you can name it after Shrl Rajlv Gandhi If you so desire, 
we have no objection to it. We shall also withdraw the 
amendment but please do put the word Arunachal therein 
because the nomenclature has vanished. If hon'ble 
Minister gives assurance to that effect,. 

(English} 

I am prepared to withdraw my amendment. 

fTtBnslllHon} 

SHRI M.A.A. FATMI: It is a matter of happiness that 
he has no objection to retaining the name of Rajiv Gandhi 
in the nomenclature. ... (InlBrruplions) Please lieten to 
me. Since I have already told that we are not giving it 
any name. We are giving it the same which has been 
recommended from there. Whatever the name was in the 
State, we are considering the same name. Secondly, the 
name Rajiv Gandhi University has been sent to us after 
being passed by the State Assembly. We cannot interfere 
there. ... (InlBnuptions) 

SHRI KIREN RIJIJU: It is essential to clear here. I 
have clearly said that whatever the State govemment 
has said is wrong. ." (InlBrruplions) 

SHRI M.A.A. FATMI: Listen one thing. Central 
Government never says that funds will be provided only 
when so and so nomenclature will be kept. We never 
said such things. ... (Inl8rruptions) First of aU listen to 
me. I do not know what happened in the State. Whatever 
name was recommended by the State we have only 
placed that name in the Bill. And since this Bill has been 

RI/V GwIdII lIfIIIIWBIIy BIll, 2fJ06 

paued by the Council of Statel, after being referred to 
the Standing Commltt .. and reached here after puslng 
through all theM atagea. So they .hould not have any 
objection to it. It is a good step and this should be 
forwarded. This name has been given to it by the State 
Assembly and not by us. ... (Inl8nupt1ons) 

SHRI KIREN RIJIJU: I have moved this amendment 
to add the name of Arunachal. I have no objection to the 
name of Rajlv GandhI. I would requeet to hon'ble Minister 
to consider it. 

SHRI M.A.A. FATMI: This was needed to be done 
by the State Assembly ltaelf. Since thla name has come 
from there, so that very name has been kept. I request 
hon'ble Member to withdraw the amendment. 

{Eng/i8l1} 

SHRI KIREN RIJIJU: We are not against Shrl Rajiv 
Gandhi's name. 

fTfIJIIsIIIlion} 

Mr. Chairman, Sir, If hon'ble Minister gives assurance I 
am ready to withdraw. Hon'ble Minlater should only tell 
that he would consider it in future. 

SHRI M.AA FATMI: This will come from your own 
State. The House has the right to consider it; nobody 
has any objection to It. ... (InlBrruptions) 

SHRI KIREN RIJIJU: But it has become a Central 
University. 

SHRI MAA. FATMI: Let the BiD first be paaeed after 
that we would consider It. 

SHRI KIREN RIJIJU: I am repeatedly requesting 
please at least give assurance to this effect. 

SHRI M.A.A. FATMI: Let the Bill be passed first, 
after that we would consider it. 

SHRI KIREN RIJIJU: Mr. Chairman, Sir, when the 
hon'ble Minister has replied then I withdraw the 
amendment. 

(English} 

MR. CHAIRMAN: 18 it the pleasure of the House 
that amendment No. 2 moved by Shrl Kiren Rijiju be 
withdrawn? 

ThB IUTItH1dmtInI WIIS. by /sII... wIthdnIwn. 
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MR. CHAIRMAN: The queetion 18: 

"That clauae 2 etand part of the BUI." 

",. motion wss .dop/tId. 

Cllluss 2 was IIdc:/tJd 10 thtI Bill. 

Clause 3 Establishment of the UniversItY 

SHRI KIREN RIJIJU: I beg to move: 

Page 2, line 45,-

for "RaJiv Gandhi" 

substituftl "Arunachal" (3) 

Page 2, line 47,-

for "Rajlv Gandhi" 

substituts "Arunachal" (4) 

MR. CHAIRMAN: Are you withdrawing your 
amendments? 

SHRI KIREN RIJIJU: Yes. 

MR. CHAIRMAN: Is It the pleasure of the House 
that amendments No. 3 and 4 moved by SM Kiren Rijiju 
be withdrawn? 

SHRI TAPIR GAO: I beg to move: 

Page 3, line 7,-

for "Itanagar" 

SIIbstItlM "Rono Hill". (5) 

I would like to seek one clarification. The countrymen 
know that the hon. Prime Minister's residential address Ie 
7, Race Course Road. If the hon. Prime Ministers' 
residential addre.. Is mentioned as Rashtrapatl Bhawan, 
how will it look like? Likewise, here the University is 
located in Rono Hill. But In the Bill it has btfen mentioned 
as "Itanagar." So, I wuld request th8 Minister to substitute 
"llanagar with "Rono HiD." 

Rajiv GIN1dhi t.I~ B/6, 2tJ(J(J 

rrl1lltSMtJonj 

SHRI M.A.A. FATMI: Mr. Chairman, Sir, I have 
already said that university will function from the same 
place where It is located and Central Universtty has been 
set up as such. 

/Englishj 

SHRI TAPIR GAO: I agree with your point. 

{TllInsllltionj 

There Is no difference of opinion on this but the university 
18 located In Rono Hills and It Is away. It would be better 
If "Itanager" is substituted by "Rono Hllr. 

SHRI M.A.A. FATMI: The place wiD remain the same. 

SHRI TAPIR GAO: But the name of the place is 
Rono Hills. 

SHRI M.A.A. FATMI: That will automatically remain. 

/English/ 

SHRI TAPIR GAO: I need one more clarification. 
The hon. Minister of HRD is relying on what the Assembly 
has passed. Suppose, the Assembly of Arunachal Pradesh 
passes a resolution to move to China, wiD this Partiament 
agree? ... (Inl6nuptions) This Is subject to correction. . .. 
(InlBlTlIpIions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): It was referred to the 
Standing Committe. ... (Inl6nupt1ons) 

SHRI TAPIR GAO: Sir, when there is subject to 
correction, we can also have a correction in the Partiament 
itself. I am not misguiding the honourable House .... 
(InlBlTUpIions) 

{Tl'lInslstion/ 

SHRI M.A.A. FATMI: Mr. Chairman, Sir, I have 
already said that the Bill was introduced in the Council 
of Statee, then referred of standing committee and again 
passed by the Council of States. The name, as I have 
already said, has come through the State Assembly. We 
have considered that very name. When the other hon'ble 
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Member has withdrawn, I aIao request him to .,..... 
withdraw. 

{English} 

SHRI B.K. HANDIQUE: The corrections can alY.(aya 
be done. ... (InlBmJptions) 

MR. CHAIRMAN: ShrJ Tapir Gao, are you withdrawing 
your amendment? 

SHRI TAPIR GAO: Sir, I win not withdraw It. Let the 
people of Arunach" Pradeah ... as to what Ie happening 
In this House. As far as changing the address Is 
concemed, I am not going to change the address. I am 
gMng the real address that 'Rono Hili' Is the place. I am 
not against the Bill and I am not against anything. But 
I want only correction In the name. ... (InMtnJplions) So, 
I move the amendment. '" (InMtnJpIIons) 

/Trsn8l8tion} 

SHRI M.A.A. FATMI: We have only placed the same 
name which has been sent to us by the State Assembly. 
We have not made any changes In It. And the address 
Is also the same as it was earlier. 

/English} 

MR. CHAIRMAN: Shri Tapir Gao, are you moving or 
withdrawing your amendment? 

SHAI TAPIA GAO: Sir, when someone speaks the 
truth on the floor of the House, we should not add the 
number game of politics where we are going to have the 
wrong impression to the younger generation of Arunachal 
Pradesh. Even then, I urge upon the hon. Minister and 
the Govemment to kindly relook in future giving the right 
address. Otherwise, If the Parliament sends a letter to 
the University, It will reach Itanagar which Is 30 kilometers 
away. So, to make it sure, I withdraw my amendment. I 
also request the hon. Minister to take action of what we 
have spoken here In the Parliament. I withdraw the 
amendment. 

MR. CHAIRMAN: Has the hon. Member leave of the 
House to withdraw his amendment? 

SEVERAL HON. MEMBERS: Vea. 

'!'he Mmsl'ldmsnf ~ by ISSV9, wIt/1t:nwn. 

Rll/iv GIIndhI UnItItMIIIy BIll. 2006 

MR. CHAIRMAN: The queatlon Ie: 

"That clause 3 It.nd part of the Bill: 

MR. CHAIRMAN: ShrJ K1ren Rljiju, are you moving 
your amendments Nos. from 6 to 12? 

SHRI KIAEN RIJIJU: V .. , Sir. I beg to move: 

Page 3, line 9,-

for -Rajiv Gandhr 

~ -Arunachar. (8) 

Page 3, line 11,-

for "Rajiv Gandhr 

8Ub6tItuM "Arunachar. 

Page 3, line 13,-

Page 3, line 15,-

Page 3, line 33,-

for -Rajiv Gandhi" 

8IIb6tituttI -Arunachal". 

Page 3, line 37,-

Page 3, line 43,-

for "Rajiv Gandhi" 

(7) 

(8) 

(9) 

(10) 

(11 ) 

(12) 
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SHRI KIREN RIJIJU: Sir, after an uaurance I got 
from the hon. Minister, I am ,ati,fled. I withdraw my 
amendment" subject to correction In the futu':' time. ... 
(InMrrupllons) 

MR. CHAIRMAN: Has the hon. Member leave of the 
Hou8e to withdraw hie amendment? 

SEVERAL HON. MEMBERS: Yea. 

ThtI IImtlndmm1/s "18, by IBIIVI!J, wIthd,.wn. 

MR. CHAIRMAN: The question Is: 

"That clause 4 stand part of the BUI.-

ThtI mollon W/I8 Ildop/t1d. 

Cillustl" WIlS IIdt:1t1d to IfNI Bill. 

MR. CHAIRMAN: The que8tion Is: 

"That clause8 5 to 30 stand part of the BIII.-

ThtI motion W/I8 Ildoptt1d. 

ClIIUS. 5 to 30 "III IIdt:1t1d to IhtI 8UI. 

MR. CHAIRMAN: Shri Klren RIJiju, are you going to 
move your amendment? 

SHRI KIREN RIJIJU: I beg to move: 

Page 11, lines 23 and 24,-

for MRajiv Gandhi-

subsJlluts MArunachal-. 

MR. CHAIRMAN: Do you withdraw It? 

(13) 

SHRI KIREN RIJIJU: I withdraw my amendment. 

MR. CHAIRMAN: Has the hon. Member leave of the 
House to withdraw his amendment? 

TI1tI IImtlndlTltlf1l was, by IBIIvtl, wilhdlllwn. 

MR. CHAIRMAN: The question is: 

"That clause 31 8tand part of the Bill." 

Thtl motion was IIdop/tId. 

CIIIUStl 31 WII8 IIdt:1t1d NJ IfNI 8UI. 

CIIIust18 32 to 49 '"'III IIddtId to IhtI Bill. 

TI1tI Schtidultl W/I$ 1Idtit1d to IfNI Bill. 

Cleu .. 1 

MR. CHAIRMAN: Shri Klren Rijlju, are you going to 
move your amendment? 

SHRI KIREN RIJIJU: I beg to move: 

Page 1, lines 3,-

for MRaJIv Gandhr 

8Ubs1llultl • Arunachal- (1 ) 

MR. CHAIRMAN: Do you withdraw It? 

SHRI KIREN RIJIJU: I withdraw my amendment. 

MR. CHAIRMAN: Has the hon. Member leave of the 
House to withdraw his amendment? 

Thtl IImtIndmt!ll7l WII8, by AMVI!J, wilhdlllwn. 

MR. CHAIRMAN: The question 18: 

"That clause 1, the Enacting FonnuJa and the Title 
Stand part of the Bill." 

ThtI motion was IIdoptrKl. 

ClaUStl " Ihtl EnllCting Fonnulll lind IhtI Long TltItI 
WtlIlI IIdt:1t1d to Ihtl 8111. 

SHRI M.A.A. FATMI: I beg to move: 

"That the Bill be passed: 

MR. CHAIRMAN: The question Is: 

"That the Bill be passed: 

ThtI motion WII$ Ildop/t1d. 

{English} 

MR. CHAIRMAN: Now, I am going to take up 'Zero 
Hour'. Shri Ramji Lal Suman-not present. Shri Shailendra 
Kumar. . 

{TllInsllltIon} 

SHRI SHAILENDRA KUMAR (Chail): Mr. Chainnan, 
Sir, with your penniasion and through this House I would 
like to expreas my views on a very important issue. The 



AGRAHAYANA 2:7, 1928 (s..~ 654 

Lok Sabha T.V. Channel h.. been Itarted few months 
ago and for that an Advisory Council hu also been eat 
up under the chairmanship of the hon'ble Speaker. I am 
fortunate to be a member of that council. In the flrat 
sitting It was aaId that this channel should be telecast all 
over India. An expense of Rs. 16 to 22 crore has also 
been Incurred on It. All of us wanted this channel to be 
shown In the far-flung ar ... of the entire country. Hon'ble 
Members of this House also wanted the people to see 
how their elected representatives to this biggest Panchayat 
I.e. Lok Sabha rls. the various Issues and problema and 
matters related to development of their constituency and 
how they perfonn. 

Mr. Chairman, Sir, I through you would like to 
demand from the Government to issue a letter on its 
behalf to the Chief Ministers or Chief Secretaries of all 
the States asking them to ensure that Lok Sabha channel 
be shown .ven by the private operators in remote areas 
of our hon'ble Members' constituencies, failing which their 
license will be cancelled. I, through you, emphatically 
demand from the Government that such arrangement be 
ensured. 

SHRI JASWANT SINGH BISHNOI (Jodhpur): Mr. 
Chainnan, Sir, I through you would like to draw the 
attention of the hon'ble Minister of Finance towards the 
picketing and demonstration organized by the Agents of 
Life Insurance Corporation of India throughout the country 
on the 16th of this month. The agents of LlC have three-
four main demands. They have to work for 10-15 years 
there. 

Sir, the Agents of LlC are doing work but their 
services are discontinued on small complaints and nobody 
Is there to address their problems. The Agents of LlC 
neither get any pension or gratuity; there is no facility of 
medical claim whereas they are always eager to carry 
forward the business of LlC. They are not provided any 
kind of faCility. 

Sir, on this very issue, they organized 'dharana' few 
days ago. They were resenting that LlC distributed 800 
k.g. of gold among their officlala In the name of golden 
jubilee programme but Agents were not given even one 
gram of gold or any kind of other benefit. On the other 
hand corporation spent Rs. 8 crore on the programme of 
ex-chairman's daughter but It has stili not provided any 
kind of facility to Its 10 lakh Agents spread throughout 
the country. Therefore, I, through you, would like to 
request especially hon'bla Minister of Finance to provide 

all the facilltl.. to thOle LIC Agents who are expanding 
the buainess of Corporation and are like the backbone of 
LIC. 

20.51 hr •• 

[SHRI V ARKALA RADHAKRI8HANAN In Ih6 Ch.t/1J 

[TlBII$/lIlionJ 

·SHRI LONAPPAN NAMBADAN (Mukundapuram): In 
the matter of disgrace to us that even after 59 years of 
independence hand pulled rickshaws and cycle rickshaws 
exist in our country. The rickshaw labourers are 
condemned to carry the burden of fellow human beings. 
The rickshaws are a remnant of the slavery .ystem and 
it is time we atop It. 

Even today, we can see hand pulled rickshaws and 
cycle rickshaws in several cities and towns. Lakh. of 
poor labourel'8 are employed in this sector. Several among 
them suocumb to s.rlou. dls.as.. and meet with 
premature death. 

We have made progress on eeveral fronts, but It II 
regrettable that we could not improve the living conditions 
of the rickshaw labourers. Subsidy ahould be given to 
rickshaw labourers to buy auto-rickahawa on Interest free 
loan. A central 1eg/8latlon should be drafted on th ... 
Unes. Rickshaw labourers should have welfare fund. and 
pension scheme. 

I urge upon the Government to take Immediate steps 
and salvage lakhs of poor labourers in this sector. 

(English; 

SHRt B. MAHTAB: Mr. Chairman, Sir, I want to raise 
an important matter or urgent public importance. It reiates 
to the need to take up river cleansing as a Central project. 

While India's most ambitious river cleaning project 
the Ganga Action Plan-I and Ganga Action Plan-II have 
proved to be huge failures with the projects running nearty 
13 years behind schedule, It Is high time to declare some 
of the moat polluted rivers as national rivers and intervene 
directly to clean up such rivers. 

·Engllsh translation of the speech originally delivered In 
MaJayaIam. 
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The national rivers concept Is nothing new and the 
Central Water Commission should formulate the criteria 
for rivers and finalise It soon. Then only the Union 
Government can take up river cleansing as a Central 
project. One Is aware that water waa transferred from 
the Union and listed as a State Subject by a special 
ordinance In 1997. 

The 2006 official audit of the Ganga Action Plan 
says that the Plan has met only 39 per cent of Its sewage 
treatment target. The Central Pollution Control Boards 
says that even after spending Rs. 30 crore on cleaning 
It, the Ganga remains as dirty as ever. 

this Is the cue with all major rivers of the country. 
Be It in Cuttack or Sambalpur, the Mahanadi Is gradually 
meeting the fate of the Ganga. Mahanadi is facing high 
levels of pollution and gradual deterioration of water 
quality. Nearly 86 per cent of the catchment and major 
Industriee of Mahanadl are located upstream in Madhya 
Pradesh and Chhattlegarh. Big towns like Rajnandgaon, 
Bhillai, Durg, Bilaspur and Korba are on the banks of 
these tributaries. The Industries located there releaae 
effluents Into the river and thus begins the story of the 
river pollution. 

What Is disturbing Is that river with Its poUutants 
further degrade the water level and as it p ..... through 
Sambalpur and leaches Cuttack, It becomes unfit for 
human consumption. 

I urge upon the Govemment to take up river cleaning 
as Central Projects at the earliest and include Mahanadi 
and Brahmini in it. 

[TflInslationj 

SHRI KISHAN SINGH SANGWAN (Sonepat): Sir, 
every year the problems of farmers are discussed 
throughout the country. The farmers' financial condition is 
precarious due to which they are taking recourse to 
suicide. The whole country knows how many times it has 
been discussed. 

Land Is being acquired in the whole country including 
Haryana in the name of SEZ; farmers are resorting to 
'Satyagarh' for water at some place a~ for other things 
at other places. In Haryana farmers are resorting to 
Satyagarh at eight to nine places. The farmer. are 
agitated because their land is being acquired at cheaper 

rates for developing SEZ. One-acre of land worth 
2.5 erore rup8ee is being acquired at the rate of 18 lalch 
rupees whereas at some other place. the farmers are 
staging agitation due to non-avaHablllty of fertilizers like 
DAP and Urea. At some places the farmers are panlc-
struck by drought and the farmers of Baga in Bhlwani 
district have been agitating for months for want of 
electricity. Their demand is that they are not getting 
power-connection deapite having deposited money in 
advance for connection many years ago. The water level 
has receded drastically and they demand for Introduction 
of slab-system. On the one hand the farmers are not 
getting power and on the other hand the govemment 
has increased the tariff of electricity. There Is no question 
of their getting two phase electricity and the situation Is 
that their motors are bumt because they don't get proper 
voltage to run their motors. 

The people are doing politics in the name of farmers 
In a prosperous state like Haryana. The politiCians forget 
the farmers after coming to power. Today the farmers of 
the entire state are agitated due to shortage of power 
and fertilizers, and the acquisition of their land at cheaper 
rates. The farmers are being looted, therefore, It's my 
demand from the Central Govemment, through you, that 
the Central Govemment should interfere and direct the 
State Government to listen to the grievances of the 
farmers. At least the State Govemment should listen to 
them; today nobody is ready to listen to them. Today the 
farmers feel insulted and therefore, the govemment should 
redress their problems. 

SHRI RAJ NARAYAN BUDHOUA (Hamirpur, U.P.): Mr. 
Chairman Sir, I want to raise an important issue regarding 
school going children. Now-a-days the children Of 4 to 
12 years' age-group, going to primary schools, have to 
carry heavier school bags than the percentage of their 
body-weight. Where there are no means of transport and 
no schools nearby, these children have to go on foot 
while carrying these bags due to which pain in back, 
waist and stomach of the children has become common 
phenomenon. Now-a-daya the aforesaid complaints are 
increaalng amongst the children, particularly amongst the 
children studying in nursery to class VIII in most of the 
public schools. 

Surveys have been carried out in this regard In many 
countries which clearly state that the weight of schoolbag 
muet not be more than ten percent of the weight of a 
child. 
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But In India the weight of children aged 11 to 14 
yeara Is 30 to 35 kllograml whereas the weight of their 
echoolbaga should be seven to ten kilograms I.e. Indian 
children are carrying weight about double the pr8acribed 
limit. 

Therefore, for the sake of future of the children, I 
reque.. the Govemment to tlkelmmedlate steps to 
reduce the weight of schoolbags of the children studying 
In the govemment run schools II well as other private 
schoola. 

SHRI SANTOSH GANGWAR (Barellly): Sir, I would 
like to bring It to the notice of the Govemment, through 
you, that the single largest artificial rubber manufacturing 
factory In Aala namely MI. Synthetics and Chemicals Ltd, 
altuated in my Lok Sabha constituency Barellty, has been 
lying closed Iince 15th of July, 1999 due to 
ahortelghtedneee and mismanagement of management of 
this factory. About three thousand permanent and more 
than one thousand daily wage workers of the said factory 
and about ten thousand families are getting affected due 
to the closure of this factory. The above-mentioned factory 
being the only artificial rubber-manufacturing factory In 
Aela used to save foreign currency of worth crores of 
rupeel for the country. 

Though the administration hu sent all the employees 
on paid leave yet the administration has not paid the 
salary and other dues to the employees since February, 
1999. The administration has been giving false assurance 
from time to time regarding making the factory operational 
and payment of all the dues of the workers. 

All the employees are going through severe financial 
crisis due to these continuous false and misleading 
assurances. Some of the employees have to commit 
suicide due to penurious condition and the rest of the 
employees are facing a lot of problems due to penury. 

The case of the said factory has been referred to 
B.I.F.R. and there has been no positive outcome due the 
failure in following the right course by the management. 
Sustained efforts are going on. 

I would like to request the Central Govemment, 
through you, to take over the said factory and directions 
should be issued for the revival of this factory and 
necessary actio; should be taken to make payment of 
dues and salary of the workers at the earliest. 

{English} 

SHRIMATI TEJASWINI SEERAMESH (Kanakapura): 
Reapected Chairman, Sir, through you, I would like to 
raIee the Issue regarding the unfortunate Circular iuued 
by the Central Railway Board to Install all instruction-
informative signboards In Hindi and English, and to 
remove all regional language boards, which haa thul 
caused widespread unrest among the people of my State, 
Karnataka. 

Over the years, my people enjoyed the privilege to 
know the Railway Information In their mother tongue. How 
can the Irresponsible officers of the Railway Board Inatch 
away the basic right of my people overnight? What fa 
the intention behind this crude act? While they excluded 
Tamil Nadu from displaying Hindi boards and allowing 
the Tamllians to use the local State language, that la, 
Tamil Instead of Hindi, why do not they allow Karnataka 
to use Kannanda? Are they insensitive to the ground 
repercussion escalated by this blind act? 

Our language, Kannada, is an official State language 
of Kamataka which is conltltutlonafly recognized Reglon.! 
language of the country. It won seven Gyanpaeth Awards, 
the highest awards of the nation. It Is having 2,000 years 
of rich ancient linguistic history, and Kannadlgas are 
eagerly expecting to receive the award of cluslcal 
language Itatus from the Central Govemment to Kannada. 
Sir, I demand the Government to award the claalcal 
status to Kannada language at the earlielt. ... 
(Interruptions) 

MR. CHAIRMAN: You come to your demand. 

SHRIMATI TEJASWINI SEERAMESH: Sir, It is a very 
sensitive issue. Please allow me some more time. 

Sir, at this juncture, the act of the Railway Board is 
very provocative and hurt the pride of the Kannadigaa. 
As an patriotic Member of Par1iament belonging to INC, 
I always clefend the national unity and integrity. Unlike 
the Tamilians, we never violently opposed to Hindi 
language. ... (In/tHTUpflons) 

SHRI J.M. AARON RASHID (Perlyakulam): PIea8e 
do not say violent Tamilians .... (Interruptions) 

SHRIMATI TEJASWINI SEERAMESH: Please listen 
fully. It is your right to be violent. ... (In/srruptions) I am 
supportinQ your right. Why are you getting agitated? 
(Interrupllons) 
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MR. CHAIRMAN: Madam, please address the Chair. 

SHRIMATI TEJASWINI SEERAMESH: Sir, towards 
Hindi, the views of the Kannadigas are very progressive. 
But our broadmindedness should not be considered as 
our weakness. At the same time, we accept Hindi 
language for our convenience provided our own local 
language of the land, that is, Kannada being given the 
priority on all fronts. We will not allow or accept the 
superiority, the dictatorship or imposition of Hindi or 
English over our Kannada language. ... (InMmJpUon.s) 

MR. CHAIRMAN: This is not a Special Mention. This 
is a speech. 

... (Intsrruptions) 

SHRIMATI TEJASWINI SEERAMESH: In spite of my 
prayer to withdraw the Railway Board circular and to 
maintain the earlier 818tus quo to allow Kennada sign, 
infonnation and instruction boards at railway station, on 
traine, they have not done so. If they proceed with the 
new Circular. I would be forced to launch a strong protest 
and sit on dhIImll in front of the Mahatma Gandhi Statue 
in the Parliament House. 

Therefore, I would urge upon the hon. Railway 
Minister, Shrl LaJuji to look into this ... ·Otherwlse, these 
types of actiona will divide the country and cause a lot 
of damage to the integrity and brotherhood of the country. 

MR. CHAIRMAN: Mrs. Tejaswini, please take your 
seat. You are making a speech. This is a 'Zero Hour' 

o and not a debate. 

SHRIMATI TEJASWINI SEERAMESH: Sir, it is a very 
important point. 

Sir, I demand the hon. Minister to allow all the 
Constitutionally recognized State languages to use in the 
concemed destinations of the Railways. We should not 
forget that we are living in the federal system of 
democracy where States enjoy their own powers. 0" 

(InltJrrupHons) 

MR. CHAIRMAN: Nothing will go on record. 

(InltlrrupUoM) ... • 

·Not recorded. 

MR. CHAIRMAN: Madam, you may please lay It on 
the Table of the House. 

... (IntsrrupHons) 

MR. CHAIRMAN: Now, Shrl Changara Surendran. 

... (Intsrruptions) 

SHRIMATI TEJASWINI SEERAMESH: Sir, I request 
LaluJi to act on this soon" and instruct the Railway Board 
to withdraw the new Circular. Once again, I condemn the 
poisonous and crude Circular iaaued from the Railway 
Board without understanding the consequences. 

MR. CHAIRMAN: This is too much of you. 

Those portions, which are not in confonnity wlth- the 
policy may be deleted. 

SHRI CHENGARA SURENDRAN (Adoor): Sir, I would 
!ike to raise an important matter conceming the problema 
of Indian workers in Gulf countries. 

Lakhs of Indians are working In the Gulf countries. 
The majority of them belongs to KeraJa. Their contributions 
to the development work in India ia very significant. But 
their problems are seldom attended to by the Govemment. 
Their problems start from the very stage of recruitment. 
Now-a-days, the Govemment of India has actually no 
control over these recruiting agencies. A good number of 
workers are, therefore, subjected to the cheating and 
exploitation of these agencies. The unskilled workers 
especially the lady workers are the most affected ones. 
They are not getting the jobs specified in the VISA. 
Newspaper reports show that some of them happened to 
reach even in prostitution centres. Harassment, both 
mental and physical of the sponsors, is another area of 
difficulties. 

MR. CHAIRMAN: Mr. Surendran, please conclude. 

SHRI CHENGARA SURENDRAN: I am just 
concluding, Sir. It is a very serious matter. 

I WOUld, therefore, submit that the Union Govemment 
may take urgent steps to provide to the workers in the 
Gulf countries adequate help such as: (i) proper control 
over recruiting agencies in India and aborad; (iI) fair air 
ticket charges; (iii) avoid complications in getting 
emigration clearance; (iv) job security and salary 
protection; (v) action to transport mortal remains without 



881 AGRAHAYANA 27, 1928 (Ss.ta) 

~due delay; (vi) utilize the fund collected towards 
Immigration feea for the welfare of the workers' and 
(vii) avoid cumbersome procedure of customa clea:rance 
at airportl. 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): Sir, 
I am raialng a very Important matter regarding setting up 
of Indian Institutes of Technology. In the year 2003, it 
was declared by the then Prime Minister as aIao the 
Minister of Human Resource Development to set up five 
Indian Institutes of Technology in five States including 
Gujarat. I am larry to state that no action aeems to 
have been taken In the matter 80 far. 

I would, therefore, urge upon the Govemment to take 
necessary action at the earliest in the matter. 

[Trsns/81ion} 

SHRI SHISHU PAL N. PATLE (Bhandara): Mr. 
Chairman, Sir, I would like to draw your attention towarda 
an important issue. The Govemment is aware that the 
highest number of suicides have been committed by 
farmers in the Vidarbha region in Maharashtra. We had 
to appeal to the Prime Minister and the President to 
intervene in the matter .to stop farmers from committing 
suicide. Ironically, where on the one hand financial 
packages are being provided to stop suicides by farmers, 
on the other hand class four category labourers for 
working in mines in the region are being recruited from 
other States. The local farmers had surrendered their 
lands for development of these mines. Manganese 
extracted from Chikhla mines in Bhandara Lok Sabha 
constituency is in great demand in the international 
market. The farmers surrendered their lands for such 
development purposes. The mines have started functioning 
properly. But now, when the time of recruitment of class 
four labourers has arrived, the farmers and children of 
the region have been overlooked and labourers from other 
States are being recruited. This is the reason why the 
children of farmers in that region are on strike. They 
have been making this demand for the last ten years but 
the Government has failed to lend an ear to their 
demands so far. 

I would like to demand, through you, that the 
Govemment should employ the children of farmers of the 
region to work in the mines because the land for the 
mines was given by the local farmers. The mining officers 
who are responsible for recruiting class four category 
labourers from other States should be penalized. 

(English} 

SHRI G. KARUNAKARA REDDY (Bellary): Pleate 
allow me to speak for two or three minutes because I 
have been waiting since this morning. 

MR. CHAIRMAN: If it Is a written 8peech, you can 
give it. 

[TrsnsI8tion} 

·SHRI G. KARUNAKARA REDDY: Mr. Chairman Sir, 
thank you for giving me an opportunity to apeak. I wIah 
to bring to the notice of the Govemment of India the 
problems and Ignominy that are posed before Kannada 
people and Kannada language. The people of Kamataka 
are peace loving and self respect Is more important for 
them. My Kamataka is the place of beautiful gardens 
and rivers. It is popularly knows as the centre of famous 
poets. Sandal wood is abundant in Kamataka. The Silicon 
city of India is the capital city of Kamataka which has 
most of the Information Technology companies flourishing 
for the last one decade. 

Now, the entire state of Karnataka is celebrating 
·Suvarna Karnataka" to commemorate the glorlou8 
moments of its unification on 1.11.1956. Shockingly, on 
this auspicious occasion the Kannadigas and Kannacia 
ianguages are being ilitreated severely by the Govemment 
of India. I am mentioning this with deep anguish. 

Kannadigas are peace loving people. At the same 
time I would like to make it clear that they do not keep 
quiet when their language and people are in trouble. 
They are prepared for any sacrifice. It was Kappegal 
Ramjan Sab from Bellary who sacrificed his life for the 
unification of Kamataka. In the same way Anjavadl Sanna 
Basavangowda rendered yeoman's service to retain 
Bellary In Karntaka by contesting in the election and 
winning. 

Sir, It is my humble duty to remember those selfless, 
towering personalities who sacrificed for the unification of 
Kamataka. 

The pride of establishing Veerashiva Vidyavardhaka 
Sanga Kannada school before Indian independence goes 
to Sellary. Kannada language has a history of more than 

"English translation of the speech OIIginany delivered In Kannada. 
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'two thousand years. Kannada language is developing 
stronger and stronger amidst all adversities. 

Ancient Kannada literature, Dasa literature, Modem 
literature, Oalita literature, Bandaya literature and other 
innovative literary movements have come up with great 
success. 

Kannada language has been accorded seven 
Jnanapeetha awards (highest award in the country for 
literary wol1<8). Kuvempu, Bendre, Shlvarama Karantha, 
Mutlvenkateah Iyengar, U.R. Anantha Murthy, V.K. Gokak, 
and Glrlah Kamad have brought laurels to Kannad by 
bagging these highest literary awards. Kamataka Is proud 
of these literary luminaries. 

Bellary district has contributed its night in the field of 
literature. Those prominent writers who have enriched 
Kannada language hailing from Bellary are Shrl Nagesh 
Shastri, Vyakarana Thirtha Sri Chandra Shekara Shastry, 
Bellary Raghava, Jolada Rashi Doddana Gowda, Bellary 
Beechi and others. 

Daroji Eramma, though an iIIeterate, she can sing 
poems of ancient Kannada literature. G.S. Shivarudrappa 
has been accorded the coveted "Rastrakavi Award". 
G.S.S. along with K.S. Nissar Ahmed, G.P. Rajarathnam, 
K.S. Narasimha Swamy, Sashi Marulalah and Kalyyara 
Klnnarai of Kasaragod are serving the cause of Kamataka. 
Noted writer Patil PuttBppa hails from my state Kamataka. 
He is second to none in fighting for the cause of 
Kennada. 

This noble state of Kamataka is being insulted today. 
The Railway Ministry's recent circular has shocked all 
Kannadigas. It has degraded the Kannada language. 
According to that circular the Kannada name plates on 
the bogies have been removed and the name plates of 
Hindi and English have been retained can anyone in 
this august House imaging this kind of treatment to a 
national language in the twenty first century? I demand 
that this circular should be withdrawn immediately. In fact, 
many agitations have started opposing this circular. This 
i8 the dishonour to all Kannadigas which cannot be 
tolerated under any' circumstances. 

There is insult and ignominy for the Kannacligas in 
the raHway departments also. They are not getting jobs 
in the railways. The Ministry should take urgent 
appropriate steps in this regard and Kannadigas should 
be given preference at least in Kamataka state. 

Sir, Kannada literature has a history of more than 
two thousands years. Kannada words are found In 
Shilapadlkarm, the most ancient Tamil Grammer book. 
Kannada words have been mentioned in the ancient greek 
literature. The word "Kamataka" which means Kannada 
has been used In Ramayana and Mahabharata. Thi8 
ancient language is being relegated to the background 
and it is being insulted. The Govemment of India should 
wake up immediately and try to understand the emotional 
and sentimental feelings of six crore Kannadlgas. The 
Union Govemment should accord the status of clusical 
language to Kannada without any further delay. Protest, 
agitatlona are taking place all over Kamataka demanding 
the status of classical language of Kannada. This may 
take an ugly tum and many untoward incidents may take 
place. Hence the Centre should take appropriate steps 
to avoid ail 8uch incidents. Classical language status 
should be accorded to Kannada forthwith. All the Railway 
Department name plates, signboards etc. should be in 
Kannada. The announcements for Karnataka trains should 
be made In the railway stations for all the trains running 
from and to Kamataka. I thank you sir and conclude my 
speech. 

{English} 

SHRIMATI ARCHANA NAYAK (Kendrapara): Thank 
you, Mr. Chairman, for giving me this opportunity. I would 
like to raise the following matter for the consideration of 
the hon. Minister of Rural Development. The Indira Awas 
Yojana being implemented by the Ministry of Rural 
Development gives financial assistance for shelter to the 
poor living below the poverty line. The Indira Awas Yojana 
provides Immediate and timely relief to the victims of 
riots, flood, cyclone and fire. But the irony is that a citizen 
who has lost his sole house and property is denied this 
facility only because of the fact that he belongs to the 
category of Above the Poverty Line. This inequality should 
be removed. 

Therefore, I would like to request the han. Minister 
of Rural Development to give Indira Awas Yojana to all 
those who lost their houses during riot, cyclone, flood, 
fire or other natural calamities irrespective of the fact 
that he is a BPl or APl category person 

Similarly, the fund allocated under the Indira Awas 
Yojana is too inadequate amount being As. 25,000 per 
unit for plain areas and Rs. 27,600 for hilly or difficult 
areas. The amount should be increased to As. 35,000 
for plain areas and As. 45,000 for hilly or difficult areas. 
Thank you. 
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PROF. MAHADEORAO SHIWANKAR (Chlmur): Sir, 
cotton growing farmers in Vidarbha ragion in Maharashtra 
were fired upon last week. One farmer was killed and 
80me were injured in the incident. The farmers were 
frustrated because of delay on the part of the Govemment 
in purchasing their produce and shortage of cotton 
procurement centers. Hence, they were organizing an 
agitation by climbing up on water tanks In the style 
popularized by the film 'Sholay'. I would like to demand 
from the Union Government that a large number of 
procurement centres should be set up with the help of 
NABARD, FCI or other agencies; procurement price of 
cotton should be fixed at Rs. 3000 per qunital and debts 
of paddy and cotton growing farmers should be waived-
off. Also, interest on agriculture loan should be fixed at 
4 percent; large scale afforestation should be carried out; 
Union Government should provide a special package for 
water management in Vidarbha; subsidies on fertilizer, 
seed, electricity, water pesticides and farming equipments 
should be enhanced; more use of science and technology 
should be made In villages; every house should be given 
20 milch cows; and special attention should be paid to 
fisheries. 

{English/ 

SHRI PRALHAD JOSHI (Dharwad North): Thank you, 
Sir, for giving me the opportunity. AssOCiating myself with 
Shrimati Tejaswlni Seeramesh and Shri Karunakar Reddy 
I 8trongly condemn the attitude of the Indian Railways, 
UPA Government. They have created a fresh furore all 
over the country by what is being protested strongly, the 
new circular which provide8 for displaying the destination 
boards on the trains only in English and Hindi. The 
Government Is aware that hitherto the names of all the 
Express and other trains were displayed in vernacular 
also along with English and Hindi. For example, in my 
State of Kamataka, the Kannada destination boards were 
displayed on all the trains which was most essential for 
the passengers who know Kannada language only. 

This system not only was most useful but also had 
instilled a sense of satisfaction and a matter of pride for 
them. But now it is most disgusting that the Railway 
Board is understood to have done away with this useful 
system and issued Instructions to display nameplates only 
in Hindi and EngUsh by their circular dated 22.11.2006. 

However, trains baled for primary maintenance In 
coaching depots located In Tamil Nadu are exempt from 
thle circular. Why Is there this discrimination? I want to 
ask this question to the Government. Then, the 
Government should respond to thle. 

MR. CHAIRMAN: It has already been asked. 

SHRI PRALHAD JOSHI: I must say that this Is not 
only undemocratic but also again.-rt the national Integrity 
and federal structure of the Constitution. I am just corning 
from my constituency where the people have already 
come on the streets, vehemently and emotionally 
protesting against this decision of the Railway Board. If 
the Government does not open its eyes to such a 
sensitive public outcry,. very soon there will be a wide-
spread unrest all over the State. I also urge upon the 
Govemment to explain the reasons and circumstances 
leading to such senseless decision of the Railways to 
suddenly change the existing system of displaying the 
vemacular nameplates. 

I also demand the reply of the Railway Minister In 
this regard. I also urge this Govemment to immediately 
withdraw this unpopular decision. 

Sir, this matter was raised last week by my colleague, 
but so far no response has come from this UPA 
Govemment. In the State of Tamil Nadu, they are giving 
such an exemption. ... (InttllTUptIons) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OP PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, I shaft bring It to 
the notice of the Railway. ... (InlPfTlIptlons) 

MR. CHAIRMAN: That should not go on record. 

(InlBlTUpliol1$) ... ~ 

SHRI PRALHAD JOSHI: Please listen to me. . .. 
(InttllTUpIions) 

SHRI B.K. HANDIQUE: I shall bring It to the notice 
of the Railway Minister. ... (InlPrrupdons) I know that thla 
Is violation of the direction of the Rajbhasa Committee. 

(Inh1rrupt1ons) 

MR. CHAIRMAN: Any reference to any particular 
language will not go on record. ... (InlBfnIPIIon$) 

·Not recorded. 
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SHRI PRALHAD JOSHI: Please listen to me for a 
eecond. ... (Int6rrup1ions) 

Sir, this will apply even to your State and boards In 
Malayalam will be withdrawn. The boards in State's 
language will be withdrawn. 

This is a very serious matter. The Govemment should 
respond and take action in this regard. Otherwise, I am 
warning that if it is not done, no train will move from 
Karnataka. I am giving this warning from the floor of this 
august House. ... (Int6rruptions) 

MR. CHAIRMAN: Shri Basangouda R. Patit (Yatnal)'s 
name will be associated with this matter. 

{Tmnslstionj 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr. 
Chairman, Sir, I am raising a simple question. Jaipur city 
is not getting regular supply of gas cylinders. The gas 
cylinders that are being supplied are underweight. Time 
taken for supplying gas cylinders is two months. This is 
the winter season and shortage of gas cyllders is causing 
a lot of problems for the people. Moreover, the quota of 
kerosene allocated to Rajasthan has also been reduced. 
As a result, the people who use chimneys and stoves 
are also facing difficulties. In a meeting with GAIL, I had 
been assured that Jaipur city would be supplied gas 
through gas pipelines. If it happens, it would be a very 
good thing. This would free my city from gas shortage 
and the effect of reduction in the quota of kerosene would 
also be nullified. It is my request that till the time gas 
pipelines are laid in the city, regular supply of gas 
cylinders to Jaipur may be ensured. Also, complete quota 
of kerosene may be released to the Rajasthan 
Government. 

Mr. Chairman, thanks for giving me time to speak. 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): Mr. 
Chairman, Sir, I would like to draw the attention to the 
Govemment towards the suicides by farmers in Jalau 
district in Uttar Pradesh. A marginal, harijan farmer Ram 
Kumar in Kathonth Block in my Lok Sabha constituency 
Jalaun district committed suicide In December because 
he was not able to get water for tilling in time. Kamal 
.singh Kushwaha of village Ganoraiin Dakut block also 
committed suicide for the same reason. Aam Kumar who 
belonged to Blcholi village of Block Kathonth has 80 biswa 
land. He earned his livelihood by cultivating this piece of 

land. I demand that the Union Government should ensure 
adequate supply of water for the farmers in my district 
because the farmers In Bundefkhand have aIao started 
committing suicide because of the problelTl8 they have to 
face due to inadequate supply of water. The famiUeI of 
the two farmers who have committed suicide should be 
granted two lakh rupees each as compensation. To check 
this trend at the outset, Bundelkhand should be given 
special status on the lines of Vidarbha. 

SHRI VIRENDRA KUMAR (Sagar): Sir, my 
parliamentary constituency Sagar In Madhya Pradesh is 
an extremely backward area in terms of industry and 
employment. No resources such as large industries, mines 
or progressive farming are available here. Due to this 
reason the young men and women of my area lack 
enterprise. Besides, the lack of skilled workers has 
expanded the dimensions of this already big problem. If 
the youth of this area are trained and small industries 
are established here, than a single Industry would be 
'-'ble to provide employment to a large number of people 
which would lead all around development of the area. 

The young men and wornen who have received 
technical education from the engineering college In my 
area are not able to get proper employment. Establishment 
of an Entrepreneurship Development Cell would enable 
the youth to participate in the development of the area 
by making use of their abilities and would act as an 
exemplary model for the future generations. 

Hence, I would like to request the Union 
Governmenfs help in establishment of Entrepreneurship 
Development Cell in Indira Gandhi Engineering College 
in Sagar, Madhya Pradesh under the scheme beIng 
Implemented by National Entrepreneurship Development 
Board of Department of Science and Technology to 
provide entrepreneurship development training and for 
promotion of technical expertise through scientific and 
technical means. 

SHRI HANS RAJ G. AHIR (Chandrapur): Sir, the 
Ministry of Water Resources, taking cognizance of 
consistently decreasing groun.d water level Issued 
directives to the State Governments to keep it in check. 
But the scarcity of ground water resources due to 
inordinate disregard shown by the State Government in 
this regard will be a matter of concern and contemplation 
In Mure. Due to tapping of water in large quantity by 
heavy plant of Ambuja Cement, situated in my 
constituency, the ground water level In its premises has 
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drutIcaIIy gone clown. The wells, ponds, drains, tubewells 
of nearby viHages have dried up or their water level has 
gone deeper due to tapping of water by this plant through 
boring 200 to 250 metre deep tubewells. The tapping of 
water in large quantity by Ambuja Cement Plant without 
any sanction from district administration has created water-
crisis in surrounding rural areas. Keeping in view the 
indifference of administration and the water crisis faced 
by the people of rural areas, the act of tapping of water 
In large quantity by Ambuja Cement Plant should be 
investigated and action should be taken against them for 
being guilty of bringing ground water level down. The 
people, whose wells and tubewella have dried up because 
of receding water level in nearby villages and the affected 
farmers, should get compensation from Ambuja Cement. 
Keeping in view the gravity of the matter, I request the 
Government, through' you, to give it priority and take 
necessary action and a report should be sought from the 
atate government in this regard. 

·SHRI P. MOHAN (Madurai): Sir, in our country lakhs 
of men are engaged directly or indirectly by the oil 
companies, especially their LPG--<:ooking gas Divisions 
to deliver gas cylinders at the doorstep of their customers 
throughout our country. In Tamil Nadu alone there are 
more than a lakh of such men engaged as delivery boys 
by the distributors and gas agencies. All these delivery 
staff do not have any job security. They are not covered 
by ESI and PF benefits. They are not on the rolls to get 
wages and salary on a regular basis. The gas agencies 
are paid by the oil companies Rs. 16.50 per cylinder as 
commission or handling charges. It is also reportedly 
stipulated that the delivery staff must be paid Rs. 8 per 
cylinder. The oil companies pay this Rs. 8 specially 
towards door delivery expenses. I find some of the gas 
agencies are not paying this to the delivery boys and 
they even collect money from them to be engaged as 
delivery staff. All over the country we find lakhs of these 
delivery staff are working for gas agencies without job 
security, regular salary and service benefits like ESI and 
PF. This is a cause for worry as it affects the interest of 
all concerned. I would like to urge upon the Govemment 
to regularise the services of cooking gas cylinder delivery 
staff who do not have job security with other regular 
service conditions like ESI and PF with fixed salary from 
the funds earmarked for the delivery of LPG cylinders. 

"English translation of the speech originally delivered in Tamil. 

SHRI RAVI PRAKASH VERMA (Kherl): Mr. Chairman 
Sir, I would like to raise an Issue of urgent public 
importance. The Union Government had decided to set 
up a free sale depot in every district In order to stop the 
black marketing of kerosene oil from Public Distribution 
shops but the price of kerosene 011 for free sale has not 
been fixed yet. Though the . companies had authorized 
their dealers, this scheme has not been fully implemented 
due to non-fixation of price of kerosene oM. Therefore, I 
request the Government, through you, to fix the price of 
kerosene oil at the earliest for sale through free sale 
depots so that black marketing of kerosene oil throughout 
the country might be stopped. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chainnan 
Sir, in Rajasthan the wheat distributed from FCI godowns 
through Public Distribution System to BPL families, for 
Mid-day meals, ICDS schemes, ration shops is red 
coloured, of very poor quality and tasteless and the people 
consuming it are suffering from malnutrition. There have 
been constant complaints In this regard from rural 
consumer institutes as also through print mltdla at many 
places. The people are falling III. Therefore, I would like 
to request the Govemment, through you, to stop urgently 
the distribution of imported wheat of inferior quaiity through 
ration shops for mid-day meal and to provide nutritious 
wheat of good quality for mid-day meal, IDCS and BPL 
families. 

/Engllsh} 

SHRI ABU AYES MONDAL (Katwa): Hon. Chairman, 
Sir, a proposal from the State Government of West Bengal 
for setting up a new deep-sea port on the coastline of 
West Bengal had been submitted to the Central 
Govemment more than a year ago. However, no concrete 
step has been taken by the Central Govemment in this 
regard so far. Hon. Chief Minister of West Bengal met 
the hon. Prime Minister on the 26th of September, 2006 
in New D,Ihi, discussed the issue and sought hie 
intervention for an expeditious clearance of the proposal 
for setting up a deep-sea port In the State. The project 
Is still under the consideration of the Plan pan.I. I urge 
upon the hon. Minister of Shipping, Road Transport and 
Highways to take necessary measures for setting up of 
a new deep-sea port on the coastline of West Bengal 
without further delay. 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): Mr. Chairman, Sir, I would like to draw the 
attention of the Minister of Shipping to this issue of urgent 
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[Shrl Adhir Chowdhury] 

public importance. Your are well aware that the Central 
Inland Water Transport Corporation is an age-old 
organization which operates in the stretches of National 
Waterway-One and National Waterway-Two under the 
Inland Water Transport Authority where the private sector 
It reluctant to venture into. However, it has been found 
that the Central Government is now going to divest the 
Central Inland Water Transport Corporation's River 
Division. The Raja Bagan Dockyard, which was earlier a 
component of Central Inland Water Transport Corporation, 
has already been handed over to the Ministry of Defence 
and it has been performing well. I would urge upon the 
Ministry of Shipping that the River Division of Central 
Inland Water Transport Corporation should be merged 
with any organization which has a structural affinity to it, 
like Inland Water Transport Authority of India, iike Calcutta 
Port Transport, or any other fraternal organization, so 
that it could survive. As for the potential of CIWA, it has 
more than 100 vessels. 

It has expertise and a large pool of employees who 
have still left with the tenure of more than 10 to 20 
years. In spite of huge potentialities in the Inland water 
System In India, due attention and importance has not 
been paid as is evident that the model share of inland 
water transport has been low. At present, only two per 
cent share it enjoys. The 11th Five Year Plan has 
proposed an increase of model share of inland water 
transport to four per cent. In view of this fact, I think, the 
River Division of Central Inland Water Transport 
Corporation can play a very important role, if it is paid 
due attention. Therefore, i would urge upon the Minister 
of Shipping to merge River Division of Central Inland 
Water Transport Corporation with any other fraternal 
organization. 

DR. C. KRISHNAN (Pollachi): Thank you very much. 
am speaking on behalf of Msrumslsrchi Drsvids 

Munnelfll Kszhsgsm headed by Shri Vaiko. I wish to 
bring to the kind attention of the Government about the 
painful feelings of the people of Tamil Nadu, particularly, 
the people of the districts, Theni, Dindigul, Madurai, 
Sivagangai and Ramanathapuram for which the Dam 
Mullaiperiar provides water for drinking and irrigation. 

This Dam was built during 1886 under an agreement 
with the then King, His Highness the King of Travancore. 
When built, It was meant for a water I~vel of 152 feet 
height. The agreement was for 999 yea.... But during 
1970, under the impression that the Dam is weak, the 
water level of the Dam was reduced to 136 feet. But 

reinforcement work was carried out by the Government 
of Tamil Nadu and the Dam w .. strengthened, according 
to the atlpulationa of the experts. After which, even though 
the expert committee headed by Shrl S.S. Brar and Shri 
T.K. Mlttal said that the water level can be raised to 146 
feet, the water ievei is still maintained at 136 feet only. 
More than that, the hon. Supreme Court found the Dam 
to be strong enough and gave a clear cut verdict on 
27th February, 2006 to raise the water level from 136 
feet to 142 feet. Unfortunately the Government of Kerala 
has made an illegal legislation to nUllify the 27th Feburary, 
2006 verdict of the Supreme Court. More so, and it Is 
unfortunate that Indian Naval personnel were 88nt by the 
Kerala Government to 8S88es and give a report about 
the strength of the Dam. 

MA. CHAIRMAN: Place your speech on t,he Table. 
The issue is being discussed by the concerned Ministers 
representing each Government. 

DR. C. KRISHNAN: This act of taking the power 
and privileges 01 the Central Government by a State 
Govemment should not become or form an example to 
other States which are also capable to take such untoward 
steps which might lead to an assault against the unity 
and Integrity of India. 

Hence, I would request on beh_" of MIIn.unsIlJtr:h1 
Dflivids Munntl/m Kszh6gsm that the Central Government 
should intervene and the water level in the Dam shall be 
raised from 136 feet to 142 feet and justice be given. 

MA. CHAIRMAN: Kslllignsr has already taken up 
the issue. Why do you want to waste the time of the 
House? 

DR. C. KRISHNAN: My beloved leader, Shri Valko, 
leader of the Tamils, is on a PBds Ystnr from Madurai 
to Koodalur for six days to impress upon the Central and 
State Governments to achieve our long pending demand 
of raiSing the Mullaiperiyar Dam level from 136 to 142 
feet. Thank you, Sir. 

[TflII1SIslionj 

SHRI MOHO. TAHIR (Sultanpur): Mr. Chairman Sir, 
in my Lok Sabha Constituency, Sultanpur due to 
connivance of the executive engineers of Public Work 
Department and Irrigation Depal1ment with the contractors, 
ninety percent of work done Is of very low quality an this 
is going on even today. I request you to hold an impartial 
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inquiry Into irregularities committed and fraudulent 
payments made to take punitive action against the guilty 
peraons. 

{English} 

Mft CHAIRMAN: Shit Aaron Raahld. I was wondering 
why you are present here. Now, I realize that you have 
given your name and thus, you are herel 

SHRI J.M. AARON RASHID (Perlyakulam): Kindly 
permit me to speak in Tamil. 

SHRI KHARABELA SWAIN (Bal88ore): We are 
waiting for such a long time; let him also speak. 

SHRI J.M. AARON RASHID: In Tamil Nadu, the LPG 
customers are suffering due to delayed supply of cooking 
gas cylinders. The customers can book for gas only after 
30 days from the previous date of supply and the gas 
refills are being supplied only after 5-10 days. This Is the 
practice for the past two years. Earlier, dl¥ing the BJP's 
rule, they have had good supplies; pro-BJP officers are 
there in the Department and they are causing 
inconvenience to the general public. 

MR. CHAIRMAN: Do not bring party politics at this 
late hour. 

SHRI J.M. AARON RASHID: Sir, they are causing 
hindrance to the general public by delaying the supplies. 
This has caused extreme hardship to all the hOUHWiv88. 
The supply criterion is the same for both single and 
double cylinder holders. As a result, the second cylinder 
does not serve any purpose as a standby cylinder, as it 
cannot be refilled and is left empty always. The hardship 
faced by the households in general is more acute during 
this winter and festival season. As you know, Bakrid Is 
coming, Christmas Is coming, New Year Is coming and 
Pongal Is corning, but the refills are not given properly to 
the households. The rural householcls are facing one more 
hardship to get their supplies. Most of the rural villages 
are being catered by the nearest urban distributors. 

MR. CHAIRMAN: You need not repty to your own 
submission I If you want to read, you may place it on the 
Table of the House. 

SHRI J.M. AARON RASHID: This is important. 

MR. CHAIRMAN: I never expect a reply from you. 

SHRI J.M. AARON RASHID: In urban cltl .. , there 18 
no altemattve fuel available to the customers, In the 
absence of an uninterrupted cooking gee supply. 

/T""'Iion} 
*The people in small income groupe, in case they 

get gas connection from Govemrnent Ofl Companies are 
not able to get Keroeene from Public DIstribution System 
as their ration cards indicate the same. they are denied 
kerosene. Booklng of gee cyHndel'l and refills requtre 
production of ration cards. This caus.. great 
inconvenience and hardships to people In the small 
income groups and lower middle claae when they want 
to exercise their options. There are many peopJe who do 
not have ration cards. They suffer both ways. 

{English} 

In the regulated supply system, oil companies have 
fixed per capita consumption for every cuatomer arbitrarily 
and due to this, the supply of gas cylinders to the 
distributors has been reduced by 25 per cent when 
compared to last year. All these hardlhipa faced by the 
customers, particularly housewives can be overcome, only 
if the 011 companies take a realistic view of the regulated 
supply by adopting a reaIiatIc per capita offtake. All th ... 
restrictions on booking need to be necessarily removed, 
to save the houaewlfe from the mental agony she Is 
going through due to this short supply of LPG. 

I request the hon. Minister, through you, Sir, to 
restore the supplies Immediately and give them sufficient 
supplies. 

MR. CHAIRMAN: Are you aatiafled now? 

SHRI J.M. AARON RASHID: Yes, Sir. 

SHRI KHARABELA SWAIN: You always try to shout 
us down, but we only come to your reacuel 

MR. CHAIRMAN: The House atanda adjoumecl to 
meet again tomorrow, the 19th December, 2006 at 
11 a.m. 

21.44 hra. 

T1NJ Loir S6bIIs IhBn MIjoumtJd HI! E16vt1f1 of 
IIHI Clock on TIItItIdIIy, ~ 111, 2()()(i/ 

Agfah6}'1lM 28, 1928 (SIIk6). 

"english traneIa1Ion of !he speech 0IIgIneIIy dellYered In Tamil 
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ANNEXURE I MtIfnIHIfI-w1611 IntMx to lJM/6nw1 0utI8tI0ns 

MtImbtIr-wiH Indsx 10 ShlmKI au.t/on$ S!.No. Member's Name Question Number 

S!.No. Member's Name Question Number 2 3 

1. SM Adsul, Anandrao V. 376 1. Shri Aaron Rashid, J.M. 3758, 3762 

2. Shri Adsul, Anandrao V. 3693, 3705, 2. SM Barad, Jasubhal Ohanabhal 379 
3733 

3. Shri Bishnoi, Jaswant Singh 3n 
Shri Ahlr, Hansraj G. 3618, 3684 3. 

4. SM Chitthan, N.S.V. 375 
Shri Appadurai, M. 3615 4. 

6. Shri Fanthome, Francis 366 
Shri Argal, Ashok 3599 5. 

6. Shri Gangwar, Santosh 371 
6. Shri Athawale, Ramdas 3632, 3714 

7. Shri Jindal, Naveen 364 
7. Shri Barad, Jasubhal Ohanabhal 3675, 3708 

8. Smt. Nayak, Archana 374 
8. Shrl Barman, Ranen 3683, 3715 

9. Shri Patel, Jlvabhai Ambelal 363 
9. Dr. Barq, Shafiqur Rahman 3640 

10. Shri Prasad, Harikewal 367 
10. Shri Bbla, Joachim 3645 

11. Shri Ramakrishna, Badlga 380 11. Shri Bhadana, Avtar Singh 3627 
12. Shri Rana, Kashiram 369 12. Shri Bhagora, Mahavir 3636, 3717 
13. Shri Rao, K.S. 370 13. Shri Bhakta, Manoranjan 3653 
14. Shri Rao, Rayapati Sambaslva 368 14. Shri Bhargava, Girdhari Lal 3662 
15. Shri Reddy, M. Raja Mohan 366 15. Shri Bishnoi, Jaawant Singh 3696 
16. Shri Sal Prathap, A. 380 16. Shri Biahnoi, Kuldeep 3595, 3675, 
17. Shri Shivajlrao, Adhalrao Patll 366 3723 

18. Shri Shivanna, M. 367 17. Shri Chakrabortty, Swadeah 3600 

19. Shri Singh Laakhaman 372 18. Shri Chakraborty, Ajoy 3649 

20. Shri Singh, Sitaram 373 19. Shri Charenamel, Manl 3670, 3721, 
3738 

21. Shri Singh, Uday 371 
SM Chaure, Bapu Hari 3625 20. 

22. Shri Singh, Rajlv Ranjan -Lalan- 378 
Shri Chavda, Harisinh 3644 21. 

23. Shri Suman, Ramji Lal 378 
22. Dr. Chinta Mohan 3642 

24. Smt. Thakkar, Jayaben B. 362 
23. Shri Chitthan, N.S.V. 3702, 3732 

25. Shri Thummar, V.K. 369 
24. Shri Chowdhary, Pankaj 3650 

26. Shri Veerendrakumar, M.P. 374 
25. Shri Chowdhury, Adhir 3617, 3689 

27. Shri Verma, Ravi Prakash 381 
26. Dr. ohanaraju, K. 3643, 3707 

28. Shri Yadav, Anjan Kumar M. 363 27. Shri Ohotre, Sanjay 3625 
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1 2 3 1 2 3 

28. Shri Gadakh, Tukararn Gangadhar 3611 56. Smt. Maheshwarl, Klran 3662 

29. Shrl Gadhavi, P.S. 3622 57. Shri Mahtab, Bharatruharl 3673 

30. Shri Galkwad, Eknath M. 3620, 3686, 58. SM Mahto, Tek Lal 3688, 3730 
3759 

59. Shrl Malhi, Parsuram 3852 
31. Smt. Gawali, Bhavana P. 3625 

60. Smt. Mane, Nlvedita 3620, 3686, 

32. Shrl George, K. Francis 3638 3759 

33. Shrl Gohain, Rajen 3639 61. Dr. Miahra, Rajesh 3627 

34. Shrl Gowda, D.V. Sadananda 3699 62. Shri Mohale, Punnu LaI 3698, 3692 

35. Shri Harsha Kumar, G.V. 3668, 3718 
63. Shrl Mohan, P. 3654 

36. Ch. Hassan, Munawar 3637, 3707, 
3737 64. Shri Mohlte, Subodh 3605 

37. Dr. Jagannath, M. 3629, 3691, 65. Shri Murmu, Hemlal 3648 

3734, 3746, 66. Shri Nayak, Anante 3673 
3751 
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